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TEXTE ALLEMAND. - GERMAN TEXT.

No. 665. - DEUTSCH - POLNISCHES ABKOMMEN VBER DIE
BEHANDLUNG SCHWEBENDER GERICHTLICHER HINTER-
LEGUNGSSACHEN AUS DEM OBERSCHLESISCHEN ABSTIM-
MUNGSGEBIETE. GEZEICHNET ZU DRESDEN, DEN 24. FE-
BRUAR 1923.

Textes ol/iciels allemand et polonais communiquis par le Consul d'Allemagne d Gendve et par la
Deilgation Polonaise auprys de la SocijtM des Nations. L'enregistrement de cet accord a eu lieu
le 18 juillet 1924.

Die preussische Justizverwaltung, handelnd im Nanen DES DEUTSCHEN REICHS, und die
POLNISCHE Justizverwaltung sind iibereingekommen,

im Interesse der beiderseitigen Bev6lkerung die durch die Teilung Oberschlesiens
beeinflussten gerichtlichen Hinterlegungssachen auf Grund der im Artikel 5 § 6 des deutsch-
polnischen Abkommens, betreffend die Ueberleitung der Rechtspflege im oberschlesischen
Abstimmungsgebiete, vom 12. April 1922 von der Deatschen Regierung und der Polnischen
Regierung erteilten Ermtichtigung durch Vereinbarungen zu regeln,

und haben zu diesem Zwecke zu ihren Bevcllmichtigten ernannt:

DIE PREUSSISCHE JUSTIZVERWALTUNG :

den Geheimen Oberjustizrat, Ministerialrat Herrn Dr. Georg CRUSEN,

DIE POLNISCHE JUSTIZVERWALTUNG:

den Bezirksgerichtsvizeprdisidenten Herrn Tadeusz ZAJACZKOWSKI.

Die Bevollmdchtigten haben ihre Vollmachten gegenseitig vorgelegt, diese in guter und
geh6riger Form befunden und sich danach fiber folgende Bestimmungen geeinigt:

Artikel i.

§ I.

Angelegenheiten, in denen bei Gerichten in dem polnischen Teile des oberschlesischen Ab-
stirmungsgebiets in der Zeit vor tGbergang der Rechtspflege Werte der im § i der Preussischen
Hinterlegungsordnung vom 21. April 1913 (Preussische Gesetzsammlung S. 225) bezeichneten
Art hinterlegt worden sind, werden nach Massgabe der folgenden Bestimmungen erledigt.

§ 2.

i. Soweit Geld (§ 6 der Preussischen Hinterlegungsordnung) hinterlegt ist tritt an die Stelle
der bisherigen als nunmehr zustaindige Hinterlegungsstelle das Amtsgericht in Beuthen.

2. Das gleiche gilt im Falle des § 8 der Preussischen Hinterlegungsordnung, wenn vor Uebergang

der Rechtspflege die hinterlegten Zahlungsrrittel in kassenmissiges Geld umgesetzt worden sind.

I Cet accord est entr6 en vigueur le i mars 1923.
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TEXTE POLONAIS. - POLISH TEXT.

No. 665. - POLSKO-NIEMIECKI UKLAD 1 W SPRAWIE TRAKTOWANIA
POZOSTAJACYCH W ZAWIESZENIU SI\DOWYCH DEPOZYTOW POCHO-
DZ4ACYCH Z GORNOSLASKIEGO OBSZABU PLEBISCYTOWEGO, PODPI-
SANY W DREZNIE 24 LUTEGO 1923R.

German and Polish official texts communicated by the German Consul at Geneva and by the Polish
Delegation accredited to the League of Nations. The registration of this agreement took place
July 18, 1924.

Pruski Zarzeid wymiaru sprawiedliwo~ci dzialaji4cy w imieniu Pahistwa Niemieckiego i Polski
Zarzqd wymiaru sprawiea1iwogci, zgodzily sie, aby na podstawie upowatnienia, udzielonego im przez
Rzqd Polski i Rzqd Niemiecki w artyktlle 5 § 6 ukladu niemiecko-polskiego z dnia 12 kwietnia 1922
w przedmiocie przejqcia wymiaru sprawiedliwogci na g6rnoM.1skim obszarze plebiscytowym, uregu-
lowa6 zgodnie z interesami obu ludnogci sqdowe sprawy depozytowe, na kt6re mial wplyw podzial
Grnego Slqska i mianowaly w tym celu swymi petnornocnikami:

PRUSKI ZARZAD WYMIARU SPRAWIEDLIWOCI

Tajnego Nadradcq Sprawiedliwogci, RadcQ Ministerjalnego p. Dr. Georg CRUSEN,

POLSKI ZARZAD WYMIARU SPRAWIEDLIWO§CI:

Wiceprezesa S~du Okrqgowego p. Tadeusza ZAJ4CZKOWSKIEGO.

Pelnomocnicy, po wzajemnem przedloteniu sobie" pelnomocnictw i po uznaniu ich za wy-
starczaj~ce i naleiyte co do formy, ugodzili siq co do nastqpuj~cych postanowiefi

Artykut i.

§1

Sprawy, w kt6rych przed przejgciem wymiaru sprawied1iwogci zlo~ono w sqdach, polotonych
w polskiej czQci obszaru plebiscytowego, wartogci, wymienione w § I pruskiej ustawy depozytowej
z dnia 21 kwietnia 1923 (Zbi6r ustaw pruskich str. 225), zalatwia6 siq b~dzie wedle nastqpujcych
postanowiei.

§2

i. Jeteli ztotono pieni~dze (§ 6 pruskiej ustawy depozytowej), wstqpuje w miejsce dotych-
czasowego urz~du depozytowego sld powiatowy w Bytomiu jako odtd wlagciwy urzqd depozy-
towy.

2. To samo stosuje sie w przypadku § 8 pruskiej ustawy depozytowej, je2eli zlotone grodki
platnicze przemieniono przed przejgciem wymiaru sprawiedliwogci na pieniadze kasowe.

I This agreement came into force March ist, 1923
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§ 3.
Soweit Wertpapiere, sonstige Urkunden oder Kostbarkeiten oder gemass § 8 der Preussischen

Hinterlegungsordnung Zahlungsmittel hinterlegt sind, die in kassenmassiges Geld his zurn Ueber-
gang der Rechtspflege nicht umgesetzt worden sind, ist als Hinterlegungsstelle dasjenige polnische
Gericht zustandig, das an die Stelle des bisherigen preussischen Gerichts getreten ist, es sei denn,
dass die hinterlegten Werte im Zeitpunkt des (berganges der Rechtspflege bei Stellen verwahrt
sind, deren Sitz nicht an Polen abgetreten ist. In diesem Falle tritt an die Stelle der bisherigen
als nunmehr zastlindige Hinterlegungsstelle das Amtsgericht in Beuthen.

§ 4.
i. Die nach den §§ 2 und 3 fortan zustdndige Hinterlegungsstelle hat die Hinterlegung auf

Antrag an eine Hinterlegungsstelle des anderen Staates abzugeben, soweit sich nicht aus den nach-
stehenden Bestimmungen etwas anderes ergibt.

2. Zur Stellung des Antrags sind berechtigt
a) der Hinterleger oder
b) die ibrigen Beteiligten gemeinsam, wenn dem Hinterleger ein Recht auf Riicknahme

der Hinterlegung nicht zusteht, oder wenn zum Zwecke der endgiiltigen Befreiung
von einer Schuldverbindlichkeit hinterlegt ist.

3. Soweit nach den bei Dbergang der Staatshoheit geltenden Vorschriften eine Beh6rde
zur Stellung eines Ersuchens auf Herausgabe gemdss § 15 der Preussischen Hinterlegungsordnung
zust5indig ist, wird die Hinterlegung gemass Abs. i auch auf ein Ersuchen der zustindigen Be-
h6rde des anderen Staates abgegeben. Die Zustandigkeit der ersuchenden Beh6rde ist unter Be-
riicksichtigung des Uberganges der Staatshoheit und der zwischen dem Deutschen Reiche und Polen
geschlossenen Vertrdge von der ersuchten Hinterlegungsstele im Einzelfalle zu prifen. Beruht
die Zustncligkeit der ersuchenden Beh6rde auf einem der deutsch-polnischen Abkommen', betref-
fend die QOberleitung der Rechtspflege, VOM 20. September 1920 oder vom 12. April 19221, so hat
sie bei Stellung des Ersuchens zu bescheinigen, dass eine Abgabe des bei ihr schwebenden Ver-
fahrens an eine Justizbeh6rde des anderen Staates weder von Amts wegen zu erfolgen hat, noch
in einem Falle, in dem sie auf Antrag der Parteien oder Beteiligten zulassig ist, von diesem binnen
Monatsfrist nach Aufforderung beantragt worden ist.

4. Die Hinterlegungsstele ist zur Abgabe der Hinterlegung nur dann verpflichtet, wenn
der Antrag oder das Ersuchen bis zurn Ablauf des 31. Dezember 1925 bei ihr eingeht.

5. Von dem Erlasse der Abgabeverffigung sind die Beteiligten zu benachrichtigen.

§ 5.
i. Erlangt die Hinterlegungsstelle in den Fallen des § 4 davon Kenntnis, dass ein Drittei

auf den Gegenstand der Hinterlegung Anspruch erhebt, so hat sie die Abgabe der Hinterlegunf
von der Zustimmung des Dritten abhdngig zu machen. Die Hinterlegungsstelle kann jedoch den
Dritten aufgeben, binnen einer Frist seinen Anspruch nachzuweisen oder im Klagewege gelten(
zu machen, widrigenfalls die Hinterlegung ohne seine Zustimmung abgegeben wird. Die Fris
soll angemessen, aber m6glichst kurz bestimmat werden. Auf Verlangen der urn Abgabe der Hinter
legung ersuchenden Beh6rde des anderen Staates hat die Hinterlegungsstelle eine solche Auflag,
zu machen.

2. Eine Hinterlegung in einem Strafverfahren wird nur mit Zustimmung der Staatsanwalt
schaft abgegeben, bei der das Strafverfahren schwebt oder auf Grund der deutsch-polnischen Ab
kommen, betreffend die tOberleitung der Rechtspflege, vom 20. September 192o oder vom In
April 1922 fortzufiihren ist.

1 Vol. IX, page 104 et vol. XXI, page 327 de ce Recueil.
NO 665
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§3

Jeteli zlo~ono papiery warto~ciowe, inne dokumenta lub kosztowno~ci albo w myfl § 8 pruskiej
ustawy depozytowei grodki platnicze, kt6rych do chwili przejgcia wymiaru sprawiedliwo~ci nie prze-
mieniono na pieniqdze kasowe, staje siQ wla~ciwym urzqdem depozytowym ten polski sqd, kt6ry wst4-
pit w miejsce dotychczasowego pruskiego sqdu, chyba 2e zlo~one warto~ci w chwili przejgcia wy-
miaru sprawiedliwo~ci s4 przechowane w urzqdach, kt6rych siedziby nie leq na obszarze przypadlym
PoIsce. W tym wypadku wstqpuje w miejsce dotychczasowych urzqd6w depozytowych sqd po-
wiatowy w Bytomiu jako odtqd wlagciwy urzqd depozytowy.

§4
i. Wla~ciwy odt~d w my~l §§ 2 i 3 urzqd depozytowy winien na wniosek odda6 depozyt urzq-

dowi depozytowemu drugiego pafistwa, o ile nic innego z niiej podanych postanowief nie wynika.

2. Do postawienia takiego wniosku sq uprawnieni:
a) deponent, albo
L) inni interesowani razem, jezeli deponentowi nie przysluguje prawo do odebrania

depozytu, lub je~eli depozyt zlozono celem ostatecznego uwolnieniasiQ od dhlinego
zobowiqzania.

3. Je~eli wedle przepis6w obowiqzuj4cych w czasie przejgcia wladzy pafistwowej do wyst~pienia
z wezwaniem wydania depozytu jest w my~l § 15 pruskiej ustawy depozytowej wla~ciw4 wladza, de-
pozyt zostanie oddany po mygli ustqpu I r6wnie2 na wezwanie wlagciwej wladzy drugiego pafistwa.
Wlagciwok6 wzywaj cej wladzy ma wezwany urzqd depozytowy bada6 w katdym poszczg6lnym przy-
padku, uwzgldniaj~c fakt przejgcia wladzy paristwowej i ukiady zawarte miQdzy Pafistwem Nie-
mieckiem a Pafistwem Polskiem. Jezeli wlagciwok wzywajicej wladzy opiera siq na jednym z
uklad6w niemiecko-polskich I w przedmiocie przej cia wymiaru sprawiedliwokci, z dnia 20 wrzegnia
192o lub z dnia 12 kwietnia 1922 ', winna wladza ta, wystqpuijc t wezwaniem, stwierzi6, ze oddanie
wladzy wymiaru sprawiedliwokci drugiego pailstwa zawislego u niej postqpowania ani nie ma
nastqpi6 z urzqdu, ani w przypadku, w kt6rym oddanie to jest dopaszczalne na wniosek stron lub
interesowanych, ±e wniosku takiego mimo wezwania nie uczyniono w czasokresie jednego miesiqtca
po wezwaniu.

4. Urzqd depozytowy jest zobowiqzany do oddania depozytu tylko w6wczas, gdy odnogny
wniosek lub wezwanie nadeszlo do niego najp6iniej z uplywem dnia 31 grudnia 1925.

5. 0 wydaniu zarzAdzenia oddania naleiy uwiadomi6 interesowanych.

§5
I. JeTeli w przypadkach, przewidzianych w § 4 urzqd depozytowy dowie siQ, 2e osoba trzecia pod-

nosi roszczenie do przedmiotu stanowiqcego depozyt, winien on oddanie depozytu uczyni6 zawislem
od zgody owej osoby trzeciej. Atoli urzqd depozytowy mote polecik osobie trzeciej, by w zakreglonym
czasokresie udowodnila swe roszczenie lub je dochodzila drogq skargi, pod rygorem, ±e w razie
przeciwnym oddanie depozytu nastqpi i bez jej zgody. Naletyzakregi6 czasokres odpowiedni, ale
moiliwie kr6tki. Takie polecenie winien urzad depozytowy wyda6 na ±4danie wladzy drugiego
pafnstwa, wzywajqcej o oddanie depozytu.

2. W postqpowaniu karnem oddanie depozytu nastqpi jedynie w razie zgody prokuratury, w
kt6rej postqpowanie jest zawislem lub przy kt6rej ma siq ono na podstawie niemiecko-polskich
uklad6w w przedmiocie przejqcia wymiaru sprawiedliwokci z dnia 20 wrzegnia 1920 lub z dnia 12
kwietnia 1922 dalej prowadzi6.

IVol. IX, page 104 and vol. XXI, page 327 of this Series,
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3. Die Abgabe einer Hinterlegung auf Grund des § 4 ist ausgeschlossen, solange der hinter-

legte Gegenstand oder der Anspruch gegen die Hinterlegungsstelle auf Herausgabe der Hinter-

legung zu der Masse eines in dem Staate der Hinterlegungsstelle schwebenden Konkurses geh6rt.

§ 6.

Die Hinterlegung wird auf Grund des § 4 abgegeben

a) soweit gemdss § 2 oder § 3 fortan das Amtsgericht in Beuthen als Hinterlegungsstelle
zustdndig ist, an die in dem Antrag bezeichnete, im oberschlesischen Abtrennungs-

gebiete belegene polnische Hinterlegungsstelle,
b) soweit gemdss § 3 fortan ein polnisches Gericht als Hinterlegungsstelle zustdndig

ist, an das Amtsgericht (Hinterlegungsstelle) in Beuthen.

§ 7.

In den durch die § § 4 bis 6 geregelten FAllen geht die Hinterlegung auf die Hinterlegungsstelle

des afideren Staates in der gleichen Rechtslage fiber, in der sie sich im Zeitpunkt der Abgabever-

fRigung befindet. Insbesondere werden Rechte Dritter, die der Herausgabe der Hinterlegungs-

masse an den Hinterleger oder den sonstigen Berechtigten entgegenstehen, unbeschadet der Vor-

schrift des § 5 Abs. I, durch die Abgabe der Hinterlegung nicbt berfihrt. Dies gilt auch fir die

im Wege der Zwangsvollstreckung erworbenen Pfandrechte. Soweit solche Pfandrechte auf einem

nur vorlaufig vollstreckbaren Titel beruhen oder nach Massgabe des Gesetzes dem Glaubiger nur

vorldufige Sicherung gewdhren, sind die nach Abgabe der Hinterlegung von Gerichten des abge-

benden Staates ergehenden Entscheidungen, die auf den endgfiltigen Bestand dieser Rechte von

Einfluss sind, von der Hinterlegungsstelle des iibernehmenden Staates wie Entscheidungen in-

1andischer Gerichte zu behandeln.

§ 8.

i. Die in den §9 2, 3 und 6 bezeichneten Gerichte sind ffir alle arf Grund der Preussischen

Hinterlegungsordnung den Hinterlegungsstellen obliegenden Entscheidungen allein zustdndig.

2. Gegen die Entscheidungen einer hiernach zustindigen polnischen Hinterlegungsstelle

ist die Beschwerde im Dienstaufsichtswege nach Massgabe des § 3 der Preussischen Hinterlegungs-

ordnung an die nunmehr fibergeordneten polnischen Stellen zu richten.

3. Die bei Inkrafttreten dieses Abkommens anhangigen Beschwerden sind, wenn als Hinter-

legungsstelle nach den Bestimmungen des Abkommens nunmehr ein Gericht des anderen Staates

zustandig ist, an die diesem Gerichte iibergeordnete Beschwerdestelle zur Entscheidung abzu-

geben.

§ 9.

i. Die im § 14 Abs. i Ziffer i der Preussischen Hinterlegungsordnung bezeichneten Erkl-

rungen konnen auch zu Protokoll eines Gerichts oder Gerichtsschreibers des andern Staates ir

der bei diesem Gericht zugelassenen Sprache abgegeben werden.

2. Das gleiche gilt ffit die im § 4 dieses Abkommens erwahnten Antrage auf Abgabe de

Hinterlegung an eine Hinterlegungsstelle des anderen Staates.

3. Macht eine Hinterlegungsstelle von der Befugnis des § 18 der Preussischen Hinterlegungs

ordnung Gebrauch, so kann die Bescheinigung der Echtheit der Unterschriften oder die 6ffentlich(

Beglaubigung der Urkunde auch im anderen Staatsgebiete herbeigeffirt werden. Eine Legai

sation der Unterschrift dieser Urkunden, ist, falls sie nach ailgemneinen Bestixnmungen notwendi

ist, nur zu erfordern, wenn begrindete Zweifel an der Echtheit bestehen.
NO 665
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3. Oddanie depozytu na podstawie § 4 jest tak dlugo wykluczonem, jak diugo zloony przedmiot
lub roszczenie przeciw urzqdowi depozytowemu o wydanie depozytu nalety do masy upado~ci
zawislej w pafistwie, do kt6rego nalety urzad depozytowy.

§ 6

Na podstawie § 4 oddanie depozytu nast4pi :
a) jeteli w myM § 2 lub § 3 odtad jest wtakciwym sd powiatowy w Bytomiu jako

urzad depozytowy, wymienionemu we wniosku polskiemu urzqdowi depozytowemu
poloton( mu w g6rno~lskim obszarze plebiscytowym.

b) jeteli w myl § 3 odtqd jest wla~ciwym polski sad jako urzad depozytowy, sadowi
powiatowemu (urzqdowi depozytowemu) w Bytomiu.

§7

W przypadkach uregulowanych w § 4 do 6 przechodzi depozyt do urzqdu depozytowego dru-
giego pafistwa w tym stanie prawnym, w jakim znajduje sie on w chwili wydania zarzqdzenia
oddania. W szczeg61nogci bez ujmy dla przepisu zawartego w § 5 ust. i. przez oddanie depozytu
pozostaj4 nienaruszonemi prawa os6b trzecich, sprzeciwiajace siQ wydaniu masy depozytowej de-
ponentowi lub innym uprawnionym. To samo stosuje siq do praw zastawu nabytych w drodze
egzekucji. Jezeli takie prawa zastawu opierajq siQ na tytule uznanym tylko za tymczasowo wyko-
nalny lub jeteli one dajq wierzycielowi wedle ustawy tylko tymczasowe zabezpieczenie, winien urzad
depozytowy pafistwa, przejmuj2cego depozyt, uznawa6 rozstrzygnienia sqd6w pafistwa, odda-
jocego depozyt, zapadle po oddaniu depozytu a majqce wplyw na ostateczny stan wspomnianych
praw, na r6wni z rozstrzygnieniarni krajowych sad6w.

§8

i. Sady, wymienione w §§ 2, 3 i w § 6 s4 wyI4cznie wla~ciwemi do wydawania wszystkich
rozstrzygniefn, nalezqcych w my~l pruskiej ustawy depozytowej do wla~ciwogci urzqd6w depozy-
towych.

2. Zatalenie przeciw rozstrzygnieniom wlagciwego potem polskiego urzqdu depozytowego
nalezy stosownie do § 3 pruskiej ustawy depozytowej wnosi6 w drodze nadzoru sluzbowego do
obecnie przeiotonych polskich urzqd6w.

3. Zatalenia, zawisie w chwili wej-cia w tycie ninieiszego ukladu, nale2y-- jeteli w mygl postano-
wiehi niniejszego ukladu wla~ciwym urzqdem depozytowym jest obecnie s4d drugiego pallstwa -
odda6 do rozstrzygnienia urzqdowi zaialeniowemu, przelotonemu owemu sadowi.

§9
i. Ogwiadczenia, wymienione w § 14 ust. i. L. i pruskiej ustawy depozytowej, monna sklada6

takte protok6larnie w sadzie lub u sekretarza s4dowego drugiego pahistwa w jqzyku, dopuszczonym
przy tym sqdzie.

2. To samo stosuje sie do wspomnianych w § 4 niniejszego ukladu wniosk6w o oddanie depozytu
urzqdowi depozytowernu drugiego pafistwa.

3. Jezeli urzid depozytowy robi utytek z uprawnienia przyslugujqcego mu w myl § i prus-
kiej ustawy depozytowej, moze potwierdzenie prawdziwogci podpis6w lub publiczne uwierzytelnienie
dokumentu nastqpi6 takte na obszarze drugiego pafistwa. Legalizacji podpisu takich dokument6w,
o ile ona wedle og6lnych postanowie jest potrzebna, naleky da&6 tylko w6wczas, gdy zachodz4
uzasadnione wqtpliwogci co do jego prawdziwo~ci.

No. 665
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§ IO.

i. Ist oder war die Hinterlegung Gegenstand eines Rechtsstreits, so gelten als rechtskrditige
Entscheidungen im Sinne des § 14 Abs. i. Ziffer 2 der Preussischen Hinterlegungsordnung die
Entscheidungen desjenigen deutschen oder polnischen Gerichts, bei dem dieser Rechtsstreit zu
Ende gefiihrt worden ist.

2. Sofern der Rechtsstreit nach tVbergang der Rechtspflege anhangig geworden ist, sind
Entscheidungen eines dem anderen Staate angeh6renden Gerichts ffir die Hinterlegungsstelle
massgebend, wenn ffir den Rechtsstreit bei Eintritt der Rechtshiingigkeit im Inland kein Gerichts-
stand(Joder nur der Gerichtsstand des Verm6gens (§ 23 der Deutschen Zivilprozessordnung) begriin-
det war. Die Begrfindung eines inlandischen Gerichtsstandes ist in diesem Falle von der Hinter-
legungsstelle zu berfilcksichtigen, wenn sie aus dem Antrag oder seinen Unterlagen hervorgeht
oder wenn der Antragsgegner sie behauptet. Der Antragsgegner ist zu h6ren, es sei denn, dass der
Antrag ohnedies abgelehnt werden soll oder die Anh6rung aus tatsdchlichen Griinden untunlich
ist.

§ II.

Als"zustindige Beh6rden im Sinne des § 14 Abs. I Ziffer 3 und des § 15 der Preussischen Hin-
terlegungsordnung gelten polnische Beh6rden, wenn sie infolge des tVberganges der Staatshoheit
oder nach7den Bestimmungen der zwischen dem Deutschen Reich und Polen geschlossenen oder
ktinftig zu schliessenden Abkommen ffir die Anordnung zustdndig sind.

§ 12.

Als Vormundschaftsgericht im Sinne des § 21 der Preussischen Hinterlegungsordnung gilt
ein Gericht des anderen Staates, wenn dessen Zustdndigkeit auf den Bestimmungen der deutsch-
polnischen Abkommen, betreffend die Dberleitung der Rechtspflege, vom 2o. September 1920
oder vom 12. April 1922 beruht, oder wenn die von dem Verfahren betroffene Person dem anderen
Staate angeh6rt und eine Vormundschaft (Pflegschaft) im Inland nicht eingeleitet ist.

§ 13.

Als Aufsichtsbeh6rde im Sinne des § 22 der Preussischen Hinterlegungsordnung gilt eine pol-
nische Beh6rde, wenn sie infolge des tCberganges der Staatshoheit oder nach den Bestimmungen
der zwischen !dem Deutschen Reiche und Polen geschlossenen oder ktinftig zu schliessenden
Abkommen ffir die Wahrnehmungen der Aufsicht zustdndig ist.

§ 14.

In den Fdllen des § 28 Abs. 2 Ziffer 2 der Preussischen Hinterlegungsordnung sind die von
Gerichten des anderen Staates innerhalb ihrer Zustdndigkeit erlassenen Ausschlussurteile ffir
die Hinterlegungsstelle massgebend. Das Ausschlussurteil, wird der Hinterlegungsstelle auch dann
mitgeteilt, wenn diese dem anderen Staate angehbrt.

§ 15.

i. Wird die Hinterlegungsstelle von einem nach Massgabe dieses Abkommens der Heraus-
gabe entgegenstehenden Hindernis erst nach dem Abgang der Weisung an die Kasse in Kenntnis
gesetzt, so findet der § 23 der Preussischen Hinterlegungsordnung Anwendung.

2. Das gleiche gilt fur ein der Abgabe der Hinterlegung auf Grund des §§ 4, 5 und 7 dieses
Abkommens entgegenstehendes Hindemis.
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§ io
i. Jeieli depozyt jest lub byl przedmiotem sporu, uwaza siQ za prawomocne rozstrzygnienia w

zrozumieniu § 14 ust. i L. 2 pruskiej ustawy depozytowej rozstrzygnienia tego niemieckiego lub
polskiego sqdu, w kt6rym sp6r zostal ukoi~czony.

2. Jeteli sp6r zawisi po przejgciu wymiaru sprawiedliwogci, rozstrzygnienia sqdu naletcego do
drugiego pafistwa sq miarodajnemi dla urzqdu depozytowego wtedy, gdy dla sporu w chwili jego
zawigniqcia nie byla uzasadniona w kraju podsqdno§6 lub tylko pods~dnok6 wedle majqtku (§ 23
niemieckiej ustawy o postqpowaniu w cywilnych sprawach spomych). W tym przypadku urzad
depozytowy winien uwzgldni6 uzasadnienie pods4dnogci krajowej, je~eli ona wyplywa z wniosku
lub z jego umotywowania albo jeteli to twierdzi przeciwnik wnioskodawcy. Przeciwnika wniosko-
dawcy nalety przeslucha6, chyba ±e i bez tego wnioskowi powinno siq odm6wi6 lub gdy prze-
sluchanie jest niemoiliwem z faktycznych powod6w.

§ II

Za wladze wlagciwe w zrozumieniu § 14 ustQp i L. 3 i § 15 pruskiej ustawy depozytowej uwaia
siq polskie wladze w6wczas, gdy one wskutek przejkcia wladzy pailstwowej lub wedle postano-
wiefi uklad6w, zawartych albo w przyszlogci zawrze6 siq mogqcych miqdzy Pafstwem Niemieckiern
a Pafistwem Polskiem, s4 wtagciwe do wydawania zarz~dzenia.

§ 12

Za sqd opiekuficzy w zrozumieniu § 21 pruskiej ustawy depozytowej uwata siQ sqd drugiego
pafistwa w6wczas, gdy jego wlagciwok opiera siq na postanowieniach uklad6w niemiecko-polskich
w przedmiocie przeijcia wymiaru sprawiedliwogci z dnia 20 wrzegnia 192o lub z dnia 12 kwietnia
1922, albo gdy osoba, objqta postqpowaniem, ma przynale~nok drugiego pafistwa a opieka (kuratela)
nie zostala wdrotona w kraju.

§ 1.3

Za wladz nadzorczq w zrozumieniu § 22 pruskiej ustawy depozytowej uwa~a si wladzQ polskq
w6wczas, gdy ona wskutek przejgcia wladzy pafistwowej lub wedle postanowiefi uklad6w, za-
wartych lub w przyszto~ci zawrze6 siQ mog~cych miqdzy Pahistwem Niemieckiem a Pafistwem Pols-
kiem, jest wlakciw4 do sprawowania nadzoru.

§ '4

W przypadkach, przewidzianych w § 28 ustqp 2 L. 2 pruskiej ustawy depozyttowej, wyroki wy-
kluczaj4ce, wydane przez s4dy drugiego pafistwa w zakresie ich wlagciwogci, sl miarodajnemi dla
urz~du depozytowego. Udzielenie wyroku wykluczajacego do wiadomo~ci urzqdowi depozyto-
wemu nastqpi takie w6wczas, gdy urz4d ten nale2y do drugiego pafistwa.

§ 15

i. Jeieli urz~d depozytowy dopiero po odeslaniu polecenia do kasy dowie siq o przeszkodzie,
kt6raby po myli niniejszego ukladu sprzeciwiala siq wydaniu, w6wczas stosuje siq przepis § 23
pruskiej ustawy depozytowej.

2. To samo stosuje siq co do przeszkody, kt6raby PO my~li § 4, 5 i § 7 niniejszego ukladu
sprzeciwiala siQ oddaniu.
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§ I6.

i. Soweit nach diesem Abkommen an Stelle einer preussischen fortan eine polnische oder
an Stelle einer polnischen fortan eine preussische Hinterlegungsstelle zustdndig ist oder wird,
tritt der fibernehmende Staat an Stelle des abgebenden in das HinterlegungsverhaItnis ein.

2. Der Eintritt vollzieht sich in dem Falle des § 3 mit dem Inkrafttreten dieses Abkommens,
in dem Falle des § 4 mit dem Erlass der Abgabeverffigung. Der abgebende Staat wird in dem glei-
chen Zeitpunkt den zum Empfange Berechtigten gegeniber von jeder Verpflichtung aus dem
Hinterlegungsverhdtnis frei, bleibt jedoch in den FMlen des § 4 dem ibernehmenden Staate fir
die Hinterlegung bis zu deren ordnungsmassiger und vnllstdindiger Obergabe haftbar.

3. Der OJbergang der Haftung auf den iibernehmenden Staat berihrt nicht die Rechte der
Beteiligten oder Dritter gegen den abgebenden Staat, soweit sie auf das Gesetz iber die Haftung
des Staates und anderer Verbdnde ffir Amtspflichtverletzungen von Beamten bei Austibang der
Offentlichen Gewalt vom i. August I909 (Preussische Gesetzsammlung S. 691) gestiltzt werden,
oder gegen die Beamten selbst.

4. In gleicher Weise sollen Rechtshanlungen, die gegeniiber der abgebenden Hinterlegungs-
stelle vorgenommen werden, nicht un deswillen unwirksam sein, weil infolge des Erlasses der
Abgabeverftigung bereits eine Hinterlegungsstelle des anderen Staates zustindig geworden ist,
es sei denn, dass der abgebende Staat auch dem anderen Staate gegeniber von jeglicher Verbind-
lichkeit frei geworden ist.

Artikel 2.

Die §§ 4, 5 und 7 des Artikels r finden auch auf solche Hinterlegungen Anwendung, die ohne
Ricksicht auf den Zeitpunkt der Hinterlegung bei Hinterlegungsstellen im deutschen Teile des
oberschlesischen Abstimmungsgebiet oder in der Zeit nach tUbergang der Rechtspflege bei Hinter-
legungsstellen des polnischen Teils des oberschlesischen Abstimmungsgebiets erfolgt sind oder
erfolgen und im Zusammenhang mit einer Angelegenheit der Rechtspflege stehen, die auf Grund
des deutsch-polnischen Abkommens, betreffend die Ueberleitung der Rechtspflege im oberschle-
sischen Abstimmungsgebiet vom 12. April 1922 an eine Justizbeh6rde des anderen Staates abgegeben
ist oder wird. Die Hinterlegung wird in diesem Falle an die in dem Antrag oder dem Ersuchen
bezeichnete Hinterlegungsstelle des anderen Staates abgegeben. Im ibrigen finden die §§ 8 bis
16 des Artikels I entsprechende Anwendung.

Artikel 3.

§ I.

Bares Geld (§§ 1, 6 und § 8 Abs. 2 der Preussischen Hinterlegungsordnung) wird, je nachdem
es in deutscher oder polnischer Wihning hinterlegt ist, in gleicher Wahrung an die Hinterlegungs-
stelle des anderen Staates abgegeben. Das gleiche gilt fiir die Herausgabe an den zurn Emfange
Berechtigten. Die Bestimmungen der Artikel 306 ff. des am 15. Mai 1922 in Genf geschlossenen
deutsch-polnischen Abkommens fiber Oberschlesien bleiben unberihrt.

§ 2.

i. Die deutschen und die polnischen Justizbeh6rden haben in allen unter dieses Abkommen
fallenden Angelegenheiten einander unmittelbare Rechtshilfe in weitestem Umfang zu leisten.

2. Die fiber Hinterlegungssachen gefiihrten Akten und Unterlagen sind der nach Artikel i
§§ 2, 3 und 6 fortan zustandigen Hinterlegungsstelle zu iberlassen.
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§ 16

i. Jezeli wedle niniejszego ukladu jest lub btdzie w miejsce pruskiego urzqdu depozytowego wla-
kciwym odtad polski urzAd depozytowy lub w rniejsce polskiego urzqdu depozytowego odtqd pruski
urzad depozytowy, wst~puje w stosunek przechowawcy w miejsce pafistwa pddajacego pafistwo
przejmujace.

2. Wstapienie to uwaia siq w przypadku, przewidzianym w § 3, za dokonane z chwila wejkcia w
iycie niniejszego ukladu, a w przypadku, prezwidzianym w § 4, z chwila wydania zarzadzenia
oddania. W tej chwili staje siq pafistwo oddajace wobec uprawnionego do odbioru wolnem od wszel-
kiego zobowiazania z tytulu stosunku przechowawcy, atoli w przypadkach, przewidzianych w
§ 4, jest ono wobec pafistwa przeimujacego odpowiedzialnem za depozyt ai do czasu naleiytego
i zupelnego oddania depozytu.

3. Przej~cie odpowiedzialno~ci na pafistwo przejmujqce nie narusza praw os6b interesowanych
lub os6b trzecich do pafistwa oddajqcego, o ile prawa te opieraj4 siq na ustawie z dnia i sierpnia 19o9
o odpowiedzialnogci pafistwa i innych zwiqzk6w za naruszenie obowiqzk6w slu~bowych przez urzq-
dnik6w przy wykonywaniu przez nich publicznej wladzy (Zbi6r ustaw pruskich str. 691), ani tet do
samych urzqdnik6w.

4. R6wniei nie moga stag siq czynnokci prawne, przedsiqbrane wobec oddajacego urzqdu depozy-
towego, z tego powodu nieskutecznemi, ±e wskutek wydania zarzqdzenia oddania stal siq wlakciwym
ju± urzad depozytowy drugiego pafistwa, chyba ze pahistwo oddajace stao siq wolnem takte wobec
drugiego pafistwa od wszelkiego zobowiazania.

Artykul 2.

Postanowienia, zawarte w artykule i §§ 4, 5 i § 7, stosuj4 siq takie do tych depozyt6w, kt6re
znajduja siQ lub znajdowa6 siq bqdq bez wzglQdu na czas zbo~enia w urzqdach depozytowych
niemieckiej czqgci g6rnoglqskiego obszaru plebiscytowego lub w czasie po przejciu wymiaru spra-
wiedliwogci w urzqdach depozytowych polskiej czqci g6rnoglskiego obszaru plebiscytowego, a kt6re
sa w zwiazku z sprawa wymiaru sprawiedliwogci, kt6ra na podstawie ukladuniemiecko-polskiego
w przedmiocie przejqcia wymiaru sprawiedliwogci na g6rnoMaskim obszarze plebiscytowym z dnia
12 kwietnia 1922 oddano lub ma siq odda6 wladzy sadowej drugiego pafistwa. W tym przypadku ma
sie odda6 depozyt wymnienionemu we wniosku lub w wezwaniu urzqdowi depozytowemu drugiego
pafistwa. Zreszta stosuje siq odpowiednio postanowienia, zawarte w artykule i §§ 8 do 16.

Artykut 3.

§ 1

Got6wkq (§§ I, 6 i § 8 ust. 2 pruskiej ustawy depozytowej) nale~y odda6 stosownie do tego, czy
ja zio~ono w walucie niemieckiej czy polskiej urzqdowi depozytowemu drugiego pafistwa w tej
samej walucie. To samo stosuje siq przy wydaniu depozytu uprawnionemu do odbioru. Nienaruszo-
neni pozostaj4 postanowienia artykulu 306 i nast. niemecko-polskiej Konwencji G6rnoglaskiej za-
wartej w Genewie dnia 15 maja 1922 r.

§2

I, Niemieckie i Polskie .wladze wymiaru sprawiedliwogci winny we wszystkich sprawach, ob-
j~tych niniejszym ukiadem, udziela6 sobie wzajemnie bezpogredniej pomocy prawnej w jak naj-
szerszym zakresie.

2. Akta i zalaczniki, prowadzone dla spraw depozytowych, nale2y pozostawik wlaciwemu odtad
po myMi artykulu i § 2, 3 i § 6 urzqdowi depozytowemu.
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§ 3.
I. Ftir die Abgabe einer Hinterlegung auf Grund des Artikels i § 4 und ffir die Gewihrung

von Rechtshilfe auf Grund des Artikels 3 § 2 werden Gebtihren, Stempel uid Auslagen nicht
erhoben.

2. Soweit nach den Bestimmungen dieses Abkommens eine Hinterlegung auf eine Hinter-
legungsstelle des anderen Staates fibergeht oder an eine solche abzugeben ist, bleiben Gebilhren,
Stempel und Auslagen ffr die Zeit bis zum Vbergang oder bis zur Abgabe der Hinterlegung ausser
Ansatz.

§ 4.
Bei der Abgabe von Hinterlegungen an Hinterlegungsstellen des anderen Staates sind die

von den vertgragschliessenden Staaten erlassenen oder noch zu erlassenden Vorschriften, die die
Ausfuhr von Kapital beschrdinken, die Zahlung nach dem Ausland verbieten oder mit Steuern
belegen, nicht anzuwenden.

§ 5.
Als Zeitpunkt des Dberganges der Rechtspflege im Sinne dieses Abkommens gilt der Tag,

an welchem das Ubergabeprotokoll des Gerichts (Hinterlegungsstelle) vollzogen worden ist.

Artikel 4.

§ I.
Die Bestimmungen dieses Abkommens finden nur auf Hinterlegungen bei Amtsgerichten

(Kreisgerichten) Anwendung.
§ 2.

Soweit sich bei Anwendung des vorliegenden Abkommens in Einzelfallen besondere, durch
die vorstehenden Bestimmungen nicht behobene Schwierigkeiten ergeben sollten, behalten sich
die preussische und die polnische justizverwaltung vor, die Falle durch besondere Vereinbarungen
zu regeln.

§3.
Die vorliegenden Vereinbarungen tiber die Zustdindigkeit und das Verfahren for die Abwicke-

lung schwebender Hinterlegungssachen regeln nicht die Frage, zulasten welches Staates die erfolgte
Riickzahlung derjenigen Betrdge zu verrechnen ist, die bei Hinterlegungsstellen des Oberschle-
sischen Abstimmungsgebiets in der Zeit der Verwaltung dieses Gebietes durch die interallierte
Regierungs- und Plebiszitkommission zu Oppeln als Barmassen hinterlegt worden sind.

Die Entscheidung hiertiber bleibt der allgemeinen finanziellen Auseinandersetzung vorbe-
halten.

Artikel 5.

Dieser Vertrag tritt mit Ablauf des Kalendermonats in Kraft, in welchem er unterzeichnet
wurde.

Zu Urkund dessen haben die BevoUmichtigten diesen Vertrag unterzeichnet und mit ihren
Siegeln versehen.

Ausgefertigt in doppelter Urschrift.

DRESDEN, den 24. Februar 1923.

DR. GEORG CRUSEN TADEUSZ ZAJ4CZKOWSKI.
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§3
i. Za oddanie depozytu na podstawie artykulu i § 4 oraz za udzielenie pomocy prawnej na pod-

stawie artykulu 3 § 2 nie bqdzie pobiera6 siq tadnych naleiyto~ci, stempli i wydatk6w,

2. Jeieli wedle postanowiefi niniejszego ukladu depozyt przechodzi do urzqdu depozytowego dru-
giego pafistwa lub tarn ma by6 oddany, nie policza siq za czas at do przejqcia lub oddania depozytu
zadnych naleiyto~ci, stempli i wydatk6w.

§4
Przy oddaniu depozyt6w urzqdom depozytowym drugiego pafistwa nie naleiy stosowa6 wyda-

nych lub w przyszlosci wyda6 siq mogqcych przez Pafistwa, zawiera1 4ce niniej szy uklad, przepis6w,
ograniczaj~cych wyw6z kapital6w, zakazuj2cych wyplat za zagranic lub obkladaj4cych wyw6z
kapital6w podatkami.

§5
W zrozumieniu niniejszego ukladu uwata siq za czas przejgcia wymiaru sprawiedliwosci dziefi,

w kt6rym podpisano protok6l zdawczy s2du (urzqdu depozytowego).

Artykul 4.

§ I
Postanowienia niniejszego ukladu stosuj2 siQ tylko do depozyt6w s~d6w powiatowych.

§2

Jezeliby przy zastosowaniu niniejszego ukladu mialy siq w pojedynczych przypadkach wyloni6
nieprzewidziane w poprzednich przepisach trudnokci, Pruski i Polski zarz~d wymiaru sprawiedli-
wogci zastrzegaj4 sobie prawo uregulowania takich przypadk6w osobnemi umowami.

§3
Poprzednio podane postanowienia o wlagciwogci i o postqpowaniu przy zalatwieniu zawislych

spraw depozytowych nie reguluj4 pytania, na kt6rego pafistwa ciq±ar ma siq policzy6 dokonany
zwrot tych kwot, kt6re zloiono jako masy got6wkowe w urzqdach depozytowych g6moglqskiego
obszaru plebiscytowego w czasie sprawowania zarz~du tego obszaru przez Miqdzysojusznicz4
Komisjq Rzqdz~c4 i Plebiscytow4 w Opolu. Rozstrzygnienie tego pytania zastrzega siq do czasu
dokonania og6lnego finansowego rozliczenia.

Artykul 5.

Uklad niniejszy wchodzi w zycie z uplywem tego miesiqca kalendarzowego, w kt6rym go pod-
pisano.

W dow6d powy~szego pelnomocnicy podpisali niniejszy ukiad i zaopatrzyli go swemy pieczQ-
ciami.

Wygotowano w dw6ch egzemplarzach.

REZN O, dnia dwudziestego czwartego lutego 1923r.

TADEUSZ ZAJACZKOWSKI. Dr. GEORG CRUSEN.
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I TRADUCTION.

No. 665. - ACCORD GERMANO-POLONAIS CONCERNANT LE RP.GLE-
MENT DES AFFAIRES DE DRPOTS JUDICIAIRES PENDANTES
DEVANT LES TRIBUNAUX DU TERRITOIRE PLIBISCITAIRE DE
HAUTE-SILP-SIE, SIGN]P A DRESDE LE 24 FIRVRIER 1923.

En vertu de 'autorisation accord6e par le GOUVERNEMENT ALLEMAND et le GOUVERNEMENT
POLONAIS i l'article 5, § 6, de l'accord germano-polonais du 12 avril 1922, concernant le transfert
de l'administration judiciaire dans le territoire pl~biscitaire de Haute-Silesie,

l'administration de la justice prussienne, agissant au nom du Reich allemand, et 1'adminis-
tration de la justice polonaise, dans l'intrft des populations des deux pays, sont convenues de
rdgler par des accords les affaires de d@p6ts judiciaires qui ont 6t6 affect6es par le partage de la
Haute-Sil~sie, et ont nomm6 h cet effet comme pl~nipotentiaires

L'ADMINISTRATION DE LA JUSTICE PRUSSIENNE:

M. le D r Georg CRUSEN, Conseiller supdrieur intime de Justice, Directeur ministeriel

L'ADMINISTRATION DE LA JUSTICE POLONAISE:

M. Tadeusz ZAJACZKOWSKI, Vice-Pr~sident de tribunal de district.

Les pl~nipotentiaires, apr~s avoir 6chang6 leurs pleins pouvoirs reconnus en bonne et due forme,
sont convenus des dispositions suivantes :

Article I.

§I.

Les affaires dans lesquelles des valeurs de la nature pr~vue au § I du r~glement prussien
relatif aux d6p6ts judiciaires, en date du 21 avril 1913 (Recueil des Lois Prussiennes, page 225),
ont 6t6 d6posdes, avant le transfert de l'administration de la justice, aupr~s de tribunaux de
la partie polonaise du territoire pl6biscitaire de Haute-Sil~sie, seront rdgldes comme il est dit
ci-dessous

§ 2.

I. Si le dp6t judiciaire est constitu6 en espces, (§ 6 du r~glement prussien relatif aux ddp6ts
judiciaires), le tribunal de bailliage de Beuthen sera d6sormais compdtent au lieu de la caisse de
d~p6ts existant auparavant ;

2. I1 en sera de mime dans le cas pr6vu au § 8 du r~glement prussien relatif aux ddp6ts judi-
ciaires si les instruments de paiement dpos6s ont t6 6chang~s contre des esp~ces avant le transfert
de l'administration judiciaire.

1 Traduit par le Secretariat de la Soci~t6 des Nations.
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1 TRANSLATION..

No. 665. - GERMANO-POLISH AGREEMENT CONCERNING THE PRO-
CEDURE IN CONNECTION WITH LEGAL DEPOSITS IN CASES
SUB JUDICE IN THE UPPER SILESIAN PLEBISCITE AREA,
SIGNED AT DRESDEN, FEBRUARY 24, 1923.

The Prussian Judicial Administration, acting on behalf of the German Reich, and the Polish
Judicial Administration have agreed,

in the interests of the inhabitants of the two countries, and by virtue of the powers conferred
upon them by the GERMAN GOVERNMENT and .the POLISH GOVERNMENT in Article 5, paragraph 6,
of the Germano-Polish Agreement of April 12, 1922, regarding the Transfer of the Administration
of Justice in the Upper-Silesian Plebiscite Area, to settle by means of agreements cases relating
to legal deposits affected by the partition of Upper Silesia,

and have appointed as their Plenipotentiaries for this purpose

THE PRUSSIAN JUDICIAL ADMINISTRATION :

Dr. Georg CRUSEN, Councillor in the Ministry of Justice (Geheimer Oberjustizrat and
Ministerialrat),

THE POLISH JUDICIAL ADMINISTRATION:

M. Tadeusz ZAJACZKOWSKI, District Court Vice-President;

The Plenipotentiaries, having communicated their full powers, found in good and due form,
have agreed upon the following provisions

Article i.

Paragraph i.

Cases in which securities of the nature specified in paragraph i of the Prussian Deposit Regu-
lations (Preussische Hinterlegungsordnung) of April 21, 1913 (Prussian Collection of Laws, page 225)
(Preussische Gesetzsammlung) have been deposited with the Courts in the Polish part of the Upper-
Silesian Plebiscite Area before the transfer of judicial administration shall be dealt with according
to the following provisions.

Paragraph 2.

(i) In the case of deposits of money (paragraph 6 of the Prussian Deposit Regulations)
the Court of First Instance (Amtsgericht) at Beuthen shall henceforth take the place of the
Deposit Office hitherto competent.

(2) The same shall apply in the case provided for in paragraph 8 of the Prussian Deposit
Regulations if the medium of payment deposited was converted into cash before the transfer
of judicial administration.

I Translated by the Secretariat of the League of Nations.
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§3.
Si les d6p6ts ont 6t6 constitu~s en valeurs mobili~res, autres documents, bijoux ou, conform6-

ment au § 8 du r~glement prussien relatif aux d@p6ts judiciaires, en instruments de paiement qui
n'ont pas 6t6 transform6s en esp~ces avant le transfert de l'administration judiciaire, la caisse
de dp6ts comp6tente sera le tribunal polonais qui a remplac6 l'ancien tribunal prussien, h moins
que les valeurs en questions h la date du transfert de 'administration judiciaire n'aient 66 en
d@p6ts aupr~s d'une caisse de dp6ts 6tablie dans une localit6 qui n'a pas t6 c~d~e hi la Pologne.
Dans ce cas, la caisse de d6p6ts, d6sormais comptente, sera le tribunal de bailliage de Beuthen.

§ 4.
i. La caisse de d@p6ts d6soimais comp6tente, aux termes des paragraphes 2 et 3, sera tenue

sur demande, de transf~rer le dp6t h une caisse de d@p6ts de rautre Etat, h moins qu'il n'en
soit dispos6 autrement ci-apr~s.

2. La demande pourra 6tre pr~sent~e
a) par le dposant ou
b) conjointement par les autres intdress&s, si le dposant n'a pas le droit de r6clamer la

restitution du d6p6t, ou si celui-ci a t6 effectu6 en vue du paiement dfinitif de
la dette.

3. Si, d'apr~s les prescriptions en vigueur an moment du transfert de la souverainet6, une admi-
nistration est comp6tente pour formuler une demande de retrait conformdment au § 15 du r~gle-
ment prussien relatif aux d@p6ts judiciaires, le transfert du d@p6t aura 6galement lieu . la demande
de l'autorit6 compdtente de l'autre Etat comme il est dit h l'alin~a i. Dans chaque cas particulier,
la caisse de ddp6ts requise sera tenue de vrifier la comp6tence de l'autorit6 requ6rante en tenant
compte du transfert de la souverainet6 et des trait6s conclus entre le Reich allemand et la Pologne.
Si la comp6tence de l'autorit6 requrante rdsulte de l'un des accords germano-polonais relatifs
au transfert de l'administration judiciaire, en date du 20 septemnbre 1920 ou du 12 avril 1922, elle
devra, en formulant sa demande, attester qu'elle nest pas obligee de se dessaisir d'office de l'affaire
en faveur d'une autorit6 judiciaire de l'autre Etat et qu'il ne s'agit pas d'un cas dans lequel les
parties ou les int~ress6s ont le droit de demander le dessaisissement et ont fait usage de ce droit
dans le d41ai d'un mois, h dater du jour de la mise en demeure.

4. La caisse de d@p6ts ne sera tenue de transf~rer le d@p6t que si la demande ou la requite
lui parvient avant le ier janvier 1926.

5. Lorsqu'une ordonnance de transfert aura 6t6 rendue, les int~ressds devront en 8tre inform~s.

§ 5.

i. Si, dans les cas pr6vus au § 4, la caisse de d6p6ts est informde qu'un tiers 6met des droits
sur l'objet dpos4, elle devra subordonner le transfert du dp6t au consentement du tiers. La caisse
de dp6t pourra, toutefois, prescrire au tiers de justifier de ses droits ou de faire valoir ceux-ci
par la voie judiciaire dans un d6lai d6termin6, faute de quoi, le d6p6t sera transf6r6 sans son
consentement. Le d~lai fix6 devra tre raisonnable, mais aussi court que possible. A la demande
de l'autorit6 requ6rante de l'autre Etat, la caisse de d@p6ts devra proc~der h la mise en demeure
sus-mentionn6e.

2. Si le d@p6t a t6 effectu6 dans une procedure p~nale, il ne sera transf~r6 qu'avec le consen-
tement du parquet qui est saisi de la procddure p~nale en question ou qui en sera saisi conform6-
ment aux dispositions des accords germano-polonais du 20 septembre 1920 et du 12 avril 1922

concernant le transfert de l'administration judiciaire.
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Paragraph 3.

In the case of securities, other documents, articles of value, or media of payment within the
meaning of paragraph 8 of the Prussian Deposit Regulations, which were not converted into cash
before the transfer of the judicial administration, the Polish Court which has taken the place
of the former Prussian Court shall be competent as Deposit Office, unless at the time of the
transfer of judicial administration the securities were deposited in offices not situated in territory
ceded to Poland. In such case the Court of First Instance at Beuthen shall take the place of the
Deposit Offices hitherto competent.

Paragraph 4.

(i) The Deposit Office hereafter competent under paragraphs 2 and 3 shall, on application
being made, hand over the deposit to a Deposit Office of the other State, unless otherwise laid
down in the following provisions.

(2) Those entitled to make such application are
(a) the depositor, or
(b) the other parties concerned jointly, if the depositor is not entitled to withdraw the

deposit or if the deposit had been made for the purpose of finally discharging
a liability.

(3) If, under the regulations in force at the time of the transfer of sovereignty, a particular
authority is competent to submit an application for the surrender of a deposit in accordance with
paragraph 15 of the Prussian Deposit Regulations, the deposit shall likewise be handed over,
in accordance with paragraph i, on the application of the competent authority of the other State.
The competence of the authority making the application shall be examined in each case by the
Deposit Office to which it is made, regard being had to the transfer of sovereignty and the Treaties
concluded between the German Reich and Poland. Should the competence of the authority
making the application be based upon one of the Germano-Polish Agreements concerning the transfer
of the administration of justice, of September 20, 1920, or April 12, 1922, the said authority shall
certify, when making such application, that the proceedings pending before it are not proceedings
which must be transferred ex o/icio to a judicial authority of the other State, and also that, if
the case is one in which the proceedings may be transferred at the request of the parties or persons
concerned, a request for such transfer has not been made by the latter within a month after the
legal demand was submitted.

(4) The Deposit Office shall only be required to surrender the deposit if the application
or claim is submitted to it not later than December 31, 1925.

(5) The Parties concerned shall be notified of the issue of an Order concerning the handing
over of the deposit.

Paragraph 5.

(i) Should it come to the knowledge of the Deposit Office in the cases mentioned in paragraph 4
that a third party lays claim to the object deposited, the Deposit Office shall make the handing
over of the deposit conditional on the consent of such third party. The Deposit Office may,
however, require the third party to substantiate his claim or to prove its validity by taking legal
proceedings within a given period, in default whereof the deposit shall be handed over without
his consent. The period appointed shall be adequate, but as brief as possible. The Deposit
Office shall issue such an order if requested to do so by the authority of the other State applying
for the transfer of the deposit.

(2) In criminal cases, deposits shall be surrendered only with the consent of the Public
Prosecutor's Office (Staatsanwaltschaft) in accordance with whose instructions the criminal pro-
ceedings are pending or are to be continued, in virtue of the Germano-Polish Agreements concerning
the transfer of the administration of justice of September 20, 1920, or April 12, 1922.
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3. Aucun d6p6t ne pourra tre transf~r6 en vertu du § 4, aussi longtemps que l'objet d~pos6
ou le droit de r~clamer h la caisse de d6p6ts la restitution du d@p6t appartiendra h la masse d'une
faillite ouverte sur le territoire de l'Etat oh la caisse de d6p6ts est 6tablie.

§ 6.

Le dp6t sera transf6r6 en vertu du § 4 :
a) h la caisse de d@p6ts polonaise du territoire pldbiscitaire de Haute-Sil~sie, d~signe

dans la demande ou la requite si, conformdment au § 2 ou au § 3, le tribunal de
bailliage de Beuthen est d6sormais comptent ;

b) au tribunal (caisse de d@p6ts) de Beuthen si, conform6ment au § 3, la caisse de d6p6ts
ddsormais comp6tente est un tribunal polonais.

§ 7.
Dans les cas pr6vus aux §§ 4 h 6, le d@p6t sera transf~r. h la caisse de d@p6ts de l'autre Etat,

sans que la situation juridique existant h la date h laquelle l'ordonnance de transfert a 6t6 rendue,
en soit modifi~e. Notamment les droits des tiers qui s'opposent hI la restitution du d@p6t au dposant
ou aux autres ayants droit, ne seront pas modifi6s par le transfert du d@p6t, sans prejudice de la
disposition du § 5, alin~a Ier. La mme disposition s'appliquera aux droits de gage, acquis par voie
d'ex~cution forcde. Si ces droits de gage sont fondes sur un titre qui n'est que provisoirement ex6-
cutoire ou ne procure au cr~ancier, conform~ment aux dispositions lgales, qu'une garantie provi-
soire, les d~cisions affectant la consistance definitive de ces droits, rendues apr~s le transfert du
d@p6t par les tribunaux de l'Etat qui a op~r6 le transfert, dvront 6tre consid~rdes par la caisse
de d6p6ts de l'Etat qui a reu le dp6t, comme des decisions des tribunaux nationaux de cet Etat.

§ 8.
i. Les tribunaux d6signds aux §H 2, 3 et 6 sont seuls comp6tents en ce qui concerne toutes

les d~cisions qui, aux termas du r~glement prussien relatif aux d.p6ts judiciaires, doivent 8tre rendues
par les caisses de d6p6ts.

2. Les recours form~s contre les decisons de la caisse de d6p6ts polonaise comp6tente aux termes
de l'alin6a pr6cedent, devront 6tre adress6s, par la voie administrative, h l'autorit6 polonaise sup6-
rieure, conformment au § 3 du r~glenent prussien relatif aux d6p6ts judiciaires.

3. Si, aux termes du present accord, la caisse de d6p6ts comp6tente est un tribunal de F'autre
Etat, les recours pendants h la date de la mise en vigueur du present Accord seront d6f6r6s h l'ins-
tance sup~rieure charg~e de statuer sur les recours form6s contre les decisions de ce tribunal.

§ 9.
i. Les d6clarations pr6vues au § 14, alin6a I, chiffre i du r6glement prussien relatif aux

d6p6ts judiciaires, pourront 6galement 6tre effectu~es par devant un tribunal ou le greffier d'un
tribunal de l'autre Etat, qui en dressera proc~s-verbal dans la langue que les parties sont auto-
ris~es h employer devant ce tribunal.

2. La mme disposition s'appliquera en ce qui concerne les dmandes pr~vues au § 4 du pr~sent
Accord et relatives au transfert du d&p6t h la caisse de dp6ts de l'autre Etat.

3. Si une caisse de dp6ts fait usage de la facult6 pr6vue au § i8 du r~glement prussien relatif
aux ddp6ts judiciaires, l'authenticit6 de la signature pourra 6tre certifi~e ou le document lgalis6
sur le territoire de l'autre Etat. La l6galisation de la signature, si elle est prescrite par des dispositions
g~n6rales, ne devra tre exig~e que s'il existe des doutes s~rieux au sujet de son authenticit6.
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(3) No deposit shall be handed over in virtue of paragraph 4, if the object deposited or the
claim submitted to the Deposit Office for the surrender of the deposit is connected with an
estate in respect of which bankruptcy proceedings are pending in the State where the Deposit
Office is situated.

Paragraph 6.

The deposit shall be surrendered in virtue of paragraph 4
(a) in cases in which, in accordance with paragraph 2 or paragraph 3, the Court of First

Instance at Beuthen is henceforth competent as Deposit Office, to such Polish
Deposit Office situated in the ceded portion of Upper Silesia as is mentioned
in the application.

(b) in cases in which, in accordance with paragraph 3, a Polish Court is henceforth
competent, to the Court of First Instance (Deposit Office) at Beuthen.

Paragraph 7.

In the cases governed by paragraphs 4-6, the deposit shall be handed over to the Deposit
Office of the other State under the same legal conditions as applied at the time when the Order
concerning the handing over of deposits was issued. More especially, the rights of third parties,
who contest the surrender of entire deposits to the depositor or other persons entitled thereto,
shall not be affected by this surrender of the deposit, without prejudice to the provisions of para-
graph 5, paragraph r. This shall also apply in the case of liens acquired in virtue of com-
pulsory execution. In so far as such liens are based on a title admitting of merely provisional
execution or, according to the provisions of the law, only give temporary security to the creditor,
decisions likely to affect the ultimate confirmation of these rights given by the Courts of the State
surrendering the deposit after it has been handed over, shall be treated by the Deposit Office of
the State taking over the deposit as decisions of its national Courts.

Paragraph 8.

(i) The Courts named in paragraphs 2, 3 and 6 shall alone be competent for all decisions
devolving upon Deposit Offices in virtue of the Prussian Deposit Regulations.

(2) Any appeal against the decisions of a Polish Deposit Office hereafter competent shall,
in accordance with paragraph 3 of the Prussian Deposit Regulations, be submitted through the
regular official channels to the Polish Offices, to which it is henceforth subordinate.

(3) Appeals pending at the time of the coming into force of this Agreement shall be handed
over for decision, if, under the provisions of the Agreement, a Court of the other State is competent
as Deposit Office, to the superior authority responsible for hearing such appeals.

Paragraph 9.

(i) The declarations referred to in paragraph 14, paragraph i, sub-paragraph i, of the Prussian
Deposit Regulations may also be made and inserted in the record of the proceedings before a Court
or Court Registrar of the other State in the language admitted by the said Court.

(2) The same shall apply to the claims mentioned in paragraph 4 of this Agreement for the
handing over of deposits to a Deposit Office of the other State.

(3) Should a Deposit Office make use of the right conferred under paragraph 18 of the Prussian
Deposit Regulations, the authentication of the signature or the official attestation of the documents
may also be carried out in the territory of the other State. Certification of the authenticity of
the signature of such documents, where required by the general regulations, shall only be demanded
if legitimate doubts exist as to the authenticity of such signature.

No. 665 3



34 Socite' des Nations - Recuei des Traitds. 1924

§ :O.
i. Si un d6p6t forme ou fornait l'objet d'un litige, les d~cisions du tribunal allemand ou du

tribunal polonais qui aura tranch6 d6finitivement ce litige, seront consid6r~es comme decisions
ayant force de chose jug6e au sens du § 14, alin~a i, chiffre 2 du r~glement prussien relatif aux
dp6ts judiciaires.

2. Si l'instance a 6t6 ie apr~s le transfert de l'administration judiciaire, les d6cisions d'un
tribunal de l'autre Etat auront force de chose jug6e pour la caisse de dp6ts, h condition qu'aucun
tribunal du territoire national actuel ne ffit competent au moment oh l'instance a 6t6 li6e ou qu'un
tribunal de ce territoire ne ffit alors competent qu'h raison de la situation des biens (§ 23 du code
de procedure civile allemand). Dans ce dernier cas, la caisse de d6p6ts devra tenir compte de la
comp6tence d'un tribunal du territoire national actuel si cette comp6tence r~sulte de la demande
ou des pi~ces jointes h la demande, ou que le d6fendeur 1'affirme. Le d~fendeur devra 6tre entendu,
h moins que la demande ne puisse tre admise pour d'autres raisons ou que l'audition du d6fendeur
ne soit jugde impraticable pour des raisons de fait.

§ II.

Les autorit6s polonaises seront consid6r~es comme autorit6 comp6tente, au regard du § 14,
alin~a I, chiffre 3 et du § 15 du r~glement prussien relatif aux dep6ts judiciaires, si elles ont com-
petence pour prendre la mesure en question par suite du transfert de la souverainet6 ou aux termes
des dispositions des accords conclus ou h conclure entre le Reich allemand et la Pologne.

§ 12.

Un tribunal de l'autre Etat sera consid6r6 comme tribunal des tutelles, au regard du § 21

du r~glement prussien relatif aux d6p6ts judiciaires, si la competence de ce tribunal est fond~e
sur les dispositions des accords germano-polonais du 20 septembre 192o ou du 12 avril 1922, con-
cernant le transfert de 1'administration judiciaire, ou si l'individu vis6 par la procedure est ressor-
tissant de l'autre Etat et que rien n'a 6t6 fait par cet Etat au sujet d'une tutelle (curatelle).

§ '3.

Une autorit6 de l'Etat polonais sera consid6r6e comme autorit6 de contr6le, au regard du
§ 22 du r~glement prussien relatif aux d6p6ts judiciaires, si elle est comp6tente pour exercer ce
contr6le par suite du transfert de la souverainet6 ou aux termes des dispositions des accords conclus
ou h conclure entre l'Allemagne et la Pologne.

§ 14.
Dans les cas pr~vus au § 28, alin6a 2, chiffre 2, du r~glement prussien relatif aux dep6ts

judiciaires, les jugements de forclusion rendus dans les limites de leur comp6tence par des tribunaux
de l'autre Etat auront force de chose jug~e pour la caisse de d6p6ts. Le jugement de forclusion
sera communiqu6 h la caisse de d~p6ts, mxnmesi celle-ci appartient h 1'autre Etat.

§ '5.
i. Si la caisse de d~p6ts n'est informde de l'existence d'un obstacle s'opposant, d'apr~s les

stipulations du present Accord, au tranfert du d6p6t, qu'apr6s l'ordonnanceinent de ce transfert,
il y aura lieu d'appliquer le § 23 du r~glement prussien relatif aux d6p6ts judiciaires.

. 2. La nime disposition s'appliquera dans le cas d'un obstacle s'opposant au transfert du
d~p6t en vertu des §§ 4, 5 et 7 du prdsent Accord.
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Paragraph io.

(i) Should the deposit be or have been the subject of legal proceedings, the decisions of the
German or Polish Court by which judgment was given shall be held to be legal decisions within
the meaning of paragraph 14, paragraph i, sub-paragraph 2, of the Prussian Deposit Regulations.

(2) Should the legal proceedings have been instituted after the transfer of judicial admin-
istration, decisions of a Court belonging to the other State shall have force of law' in respect of
the Deposit Office, if, when the proceedings were first instituted, there was no Court which had
local competency in the matter or there was a Court which only had competency in regard to place
where the property was situated (paragraph 23 of the German Rules of Civil Procedure). The
local competency of a Court within the country shall be recognised by the Deposit Office, if it is
proved by the application itself or by the documents submitted in support thereof, or if the contesting
party contends that it has been established. The contesting party shall be heard, unless it is
considered that the claim should be rejected for other reasons or unless hearing is impossible on
material grounds.

Paragraph ii.

Polish Authorities shall be regarded as competent Authorities within the meaning of para-
graph 14, paragraph i, sub-paragraph 3, and paragraph 15 of the Prussian Deposit Regulations,
if they are competent to hear cases in consequence of the transfer of sovereignty or in accordance
with the provisions of the Agreements already concluded or to be concluded at some future date
between the German Reich and Poland.

: Paragraph i2.7

A Court of the other State shall be held to be a Court of Chancery (Vormundschaftsgericht)
within the meaning of paragraph 21 of the Prussian Deposit Regulations, if the competency of
such Court rests upon the provisions of the Germano-Polish Agreements concerning the Transfer
of the Administration of justice of September 20, I92O, or April 12, 1922, or if the person affected
by the proceedings is a national of the other State and trusteeship (guardianship) is not established
within the country.

Paragraph 13.

A Polish Authority shall be held to be a Controlling Authority (Aufsichtsbehbrde) within the
meaning of paragraph 22 of the Prussian Deposit Regulations, if, in consequence of the transfer
of sovereignty or in accordance with the provisions of the Agreements already concluded or to
be concluded at some future date between the German Reich and Poland, they are competent
to exercise control.

Paragraph 14.

In the cases coming under paragraph 28, paragraph 2, sub-paragraph 2, of the Prussian Deposit
Regulations, limitation orders (Ausschlussurteile) issued by Courts of the other State within their
own jurisdiction shall be binding on the Deposit Office. Limitation orders shall be notified to
the Deposit Office even when the latter belongs to the other State.

Paragraph 15.

(i) Should the Deposit Office be notified of any obstacle to the surrender of a deposit arising
out of the terms of this Agreement after the despatch of the order to the pay-office, paragraph 23
of the Prussian Deposit Regulations shall be applicable.

(2) The same shall apply to any obstacle to the handing over of a deposit arising out of para-
graphs 4, 5 and 7 of this Agreement.
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§ 16.

i. Chaque fois qu'au termes du pr6sent Accord, une caisse de d4p6ts polonaise est ou sera
dsormais comp~tente au lieu d'une caisse prussienne, ou une caisse de d6p6ts prussienne au lieu
d'une caisse polonaise, 1'Etat qui aura requ le d~p6t sera subrogd h 'Etat qui aura effectu6 le transfert
dans le statut juridique du d~p6t.

2. Dans le cas pr6vu au § 3, la subrogation aura effet h partir du jour de la mise en vigueur
du pr6sent accord ; dans le cas pr6vu h 1'article 4 h partir de la date h laquelle sera rendue 1'or-
donnance de transfert. L'Etat qui effectuera le transfert du d6p6t sera d6charg6 h la m~me date
vis-h-vis de la personne qui a le droit de r6clamer la restitution du d6p6t, de toutes obligations
r6sultant du statut du d~p6t ; dans les cas pr6vus au § 4, cet Etat sera toutefois responsable du
d~p6t vis-h-vis de l'Etat qui le recevra, j usqu'au moment oii toutes les op6rations de transfert
auront dt6 r~guirement et compl~tement effectu6es.

3. Le fait que l'Etat, qui aura recu le d~p6t, en sera d~sormais responsable au lieu de l'Etat
qui aura effectu6 le transfert, ne modifie ni les droits des int6ress6s ou des tiers vis-h-vis de ce
dernier Etat, pour autant que ces droits sont fondus sur la loi du ier aofit 19o9, relative h la respon-
sabilit6 de l'Etat ou d'autres collectivit6s en cas d'infraction au devoir professionnel, commises
par des fonctionnaires dans l'exercice de leurs fonctio ns (Recueil des Lois prussiennes, p. 691),
ni leurs droits vis-h-vis des fonctionnaires eux-m~mes.

4. De m~me les actes juridiques signifi6s h la caisse de d~p6t qui aura effectu6 le transfert ne
seront pas nuls pour la raison qu'une caisse de d~p6ts de l'autre Etat 6tait d6jh comptente, par
suite de la promulgation de l'ordonnance de transfert, h moins que l'Etat qui effectue le transfert
ne soit d'ores et d~jh d6charg6 de toute responsabilit6 vis-h-vis de l'autre Etat.

Article 2.

Les §§ 4, 5 et 7 de l'article premier seront 6galement applicables aux ddp6ts qui ont t6 ou
seront constituds, h quelque date que ce soit, aupr~s de caisses de d~p6ts situ6es dans la partie
allemande du territoire plbiscitaire de Haute-Sil~sie, ou qui ont 6t6 ou seront effectu4s, apr~s
le transfert de l'administration judiciaire, aupr6s de caisses de d~p6ts de la partie polonaise du
territoire pl~biscitaire, si ces d6p6ts se rapportent h une affaire judiciaire qui a 6t6 ou sera transfer~e
h une autorit6 judiciaire de l'autre Etat en vertu de l'accord germano-polonais du 12 avril 1920,
relatif au transfert de l'administration judiciaire dans le territoire pl6biscitaire de Haute-Sil~sie.
Dans ce cas, le d6p6t sera transf6r6 h la caisse de ddp6ts de l'autre Etat indiqu6e dans la demande
ou la requite. Les §§ 8 h 16 de 1 article premier seront 6galement applicable mutatis mutandis.

Article 3.

§ I.

Dans le cas de d6p6t d'espces (§ § i, 6 et 8, alin6a 2 du r glement prussien relatif aux d~p6ts
judiciaires) constitu6s soit en monnaie allemande, soit en monnaie polonaise, le transfert h l'autre
Etat sera effectu6 dans la mme monnaie. La mme disposition s'appliquera en cas de restitution
du d6p6t h l'ayant droit. Les dispositions de l'article 3o6 et suivants de la Convention germano-
polonaise relative h la Haute-Sil6sie, conclue le 15 mai 1922 h Gen~ve, ne sont pas touch~es par
le pr6sent Accord.

§ 2.

i. Les autorit6s judiciaires allemandes et les autoritds judiciaires polonaises seront tenues
de se prater directement assistance, dans la plus large mesure, pour toutes les affaires vis6es par
le pr6sent Accord.

2. Les documents et pi~ces relatifs h des d6p6ts devront 6tre remis, conform6ment h l'article i,
§§ 2, 3 et 6, hi la caisse de d6p6ts qui sera d6sormais comp6tente.
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Paragraph 16.

(I) Whenever, in accordance with the provisions of this Agreement, a Polish Office is com-
petent hereafter, or becomes competent in the future in lieu of a Prussian Office, or vice versa,
the State taking over the deposits shall assume in relation thereto the functions of the State
surrendering them.

(2) The assumption of functions shall date, in the case of paragraph 3, from the coming into
force of this Agreement, and in the case of paragraph 4 from the publication of the Order concerning
the transfer of deposits. The State surrendering the deposits shall at the same time be released
from all liability in respect thereof towards the persons entitled to receive them, but shall in cases
coming under paragraph 4 remain responsible for them to the State taking them over until their
complete and regular transfer has been effected.

(3) The transfer of liability to the State taking over the deposits shall not affect the rights
of the parties concerned or of third parties as against the State surrendering them, in so far as
such rights are based upon the Law of August i, 19o9 (Preussische Gesetzsammlung, Prussian
Collection of Laws, p. 691), concerning the liability of the State and other bodies for neglect
of duty on the part of officials in the exercise of public authority or the rights of the said
parties as against the officials themselves.

(4) Similarly, legal proceedings instituted against the Deposit Office surrendering the deposits
shall not be invalid by reason of the fact that, in consequence of the publication of the Order
concerning the handing over of deposits, a Deposit Office of the other State has become competent,
unless the State surrendering the deposits has been released from all obligations towards the
other State.

Article 2.

Paragraphs 4, 5 and 7 of Article i shall likewise apply to all deposits which have been or may
be made, at whatever date, at Deposit Offices in the German part of the Upper Silesian Plebiscite
Area or after the transfer of judicial administration at Deposit Offices in the Polish part of the
Upper Silesian Plebiscite Area and which have reference to some matter connected with judicial
administration which, in virtue of the Germano-Polish Agreement of April 12, 1922, concerning
the Transfer of the Administration of Justice in the Upper Silesian Plebiscite Area, has been or
may be transferred to a judicial authority of the other State. The deposit shall in such cases be
surrendered to the Deposit Office of the other State named in the application or petition. Para-
graphs 8-16 of Article i shall also apply, in so far as they may be appropriate.

Article 3.

Paragraph i.

Cash (paragraphs I, 6 and 8, paragraph 2, of the Prussian Deposit Regulations) shall, according
as it is deposited in German or Polish currency, be handed over in the same currency to the Deposit
Offices of the other State. The same shall apply to the handing over of deposits to the parties
entitled to receive them. The provisions of Article 306 et seq. of the Germano-Polish Agreement
concerning Upper Silesia concluded at Geneva on May 15, 1922, shall not be affected.

Paragraph 2.

(i) The German and Polish Judicial Authorities shall give each other all possible legal
assistance in cases coming under this Agreement.

(2) Documents and relevant papers used in matters relating to deposits shall be handed
over to the Deposit Office hereafter competent under Article I, paragraphs 2, 3 and 6.
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§ 3.
i. Les transferts de d6p6ts effectu~s par application de l'article i, § 4, et l'assistance judiciaire

accordde en vertu de l'article 3, § 2 ne donneront lieu h la perception d'aucune taxe, d'aucun droit
de timbre, et h aucun remboursement des frais.

2. Si, conform~ment aux dispositions du present Accord, un d6p6t passe ou doit 8tre transfr6
une caisse de d@p6ts de l'autre Etat, les taxes, droits de timbre et frais relatifs h la p6riode ant6-

rieure au passage ou au transfert du dd6t, ne seront pas port6s en compte.

§ 4.
Les prescriptions qui ont 6t6 ou seront promulgu~es par les Etats contractants pour res-

treindre l'exportation des capitaux et pour interdire ou frapper d'imp6ts les paiements h l'6tranger
ne seront pas applicables aux transferts de d6pts h des caisses de d6p6ts de l'autre Etat.

§ 5.
Sera consid6r6e comme date du transfert de l'administration judiciaire, au regard du pr6sent

Accord, la date h laquelle le proc s-verbal de transfert du tribunal (caisse de d6p6ts) a W dress6.

Article 4.

§ I.
Les dispositions du present Accord ne s'appliqueront-qu'aux d6p6ts constitu6s aupr s de

tribunaux de bailliage (tribunaux de cercle).

§ 2.
Si, dans des cas particuliers, il surgissait des difficult6s non pr6vues au pr6sent Accord, il

appartiendra h l'administration de la justice prussienne et h l'administration de la justice polo-
naise de conclure des arrangements sp6ciaux en vue du r6glement de ces cas.

§ 3;
Le pr6sent Accord, qui tranche la question de comp6tence et d6termine la proc6dure dans les

affaires de d~p6ts actuellement pendantes, ne r~gle pas la question de savoir h la charge de quel
Etat s'op~rera la restitution des sommes d~pos6es en esp ces aupr~s de caisses de d6p6ts du terri-
toire pl6biscitaire de Haute-Sil6sie, pendant que ce territoire dtait administr6 par la Commission
interalli6e de Gouvernement et de pl6biscite h Oppeln. Cette question sera tranch~e lors du r6gle-
ment financier gdn6ral.

Article 5.

Le pr6sent Accord entrera en vigueur h rexpiration du mois au cours duquel il aura 6t6 sign6.

En foi de quoi, les pl6nipotentiaires ont sign6 le pr6sent Accord et l'ont revftu de leur sceau.

Fait en double exemplaire.

DRESDE, le 24 /vrier 1923.
Dr GEORG CRUSEN.

TADEUSZ ZAJACZKOWSKI.
No 665
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Paragraph 3.

(I) No fees, stamp duty or costs shall be levied in respect of the transfer of a deposit under
the terms of Article I, paragraph 4, or in respect of the granting of legal assistance under the terms
of Article 3, paragraph 2.

(2) In cases in which a deposit passes or is to be handed over under the provisions of this
Agreement to a Deposit Office of the other State, no fees, stamp duty or costs shall be levied up
to the date of such passing or handing over.

Paragraph 4.
Regulations restricting the export of capital or prohibiting or imposing taxes in connection

with payments to foreign countries by the Contracting States already issued or issued hereafter
shall not apply to the surrender of deposits to Deposit Offices of the other State.

Paragraph 5.
The date of the transfer of the administration of justice within the meaning of this Agreement

shall be that upon which the Transfer Protocol of the Court (Deposit Office) is executed.

Article 4.

Paragraph i.
The provisions of this Agreement shall only apply to deposits made with Courts of First

Instance (Kreis Courts).

Paragraph 2.

Should special difficulties not dealt with in the above provisions arise in individual cases
in the application of the present Agreement, the Prussian and Polish Judicial Administrations
reserve the right to settle such cases by means of special Agreements.

Paragraph 3.

The present Agreement regarding competence and procedure in the settlement of cases sub
judice concerning deposits leave undetermined the question as to which State is to bear the burden
of the repayment of such sums as were deposited, in the form of cash, at Deposit Offices in the
Upper Silesian Plebiscite Area during the administration of that territory by the Inter-Allied
Governing and Plebiscite Commission at Oppeln. This point will be decided on the occasion of
the general financial settlement.

Article 5.

This Agreement shall come into force on the expiration of the calendar month in which it
is signed.

In faith whereof the Plenipotentiaries have signed this Agreement and have affixed their
seals thereto.

Done in duplicate.

DRESDEN, February 24, 1923.
Dr. GEORG CRUSEN.
TADEUSZ ZAJACKOWSKI.
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ALLEMAGNE ET SUISSE

Traite' en vue d'eviter ]a double
imposition du revenu du travail,
signe i Berlin le 24 mars 1923.

GERMANY
AND SWITZERLAND

Treaty for the prevention of Double
Taxation in respect of earned
income, signed at Berlin, March
24, 1923.
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TEXTE ALLEMAND. - GERMAN TEXT.

No. 666.-VERTRAG' ZWISCHEN DEM DEUTSCHEN REICHE EINER-
SEITS UND DER SCHWEIZERISCHEN EIDGENOSSENSCHAFT, IM
NAMEN DER SCHWEIZERISCHEN KANTONE VON ZURICH, BA-
SEL-STADT, BASELLAND, SCHAFFHAUSEN, ST. GALLEN, AAR-
GAU UND THURGAU, ANDERSEITS, ZUR VERMEIDUNG DER
DOPPELBESTEUERUNG DES ARBEITSEINKOMMENS, GEZEICH-
NET ZU BERLIN AM 24. MARZ 1923.

Texte o/iclel allemand communiqug par le German o/icial text, communicated by the
Consul d'Allemagne d GenWve 2. L'enregistre- German Consul at Geneva2. The registration
ment de ce trait! a eu lieu le 18 iuillet 1924. ol this Treaty took place July 18, 1924.

DAS DEUTSCHE REICH einerseits und DIE SCHWEIZERISCHE EIDGENOSSENSCHAFT, im Namen
der Schweizerischen Kantone von Zfirich, Basel-Stadt, Baselland, Schaffhausen, St-Gallen,
Aargau und Thurgau, anderseits haben, von dem Wunsche geleitet, Unbilligkeiten in der Doppel-
besteuerung zu beseitigen den nachstehenden Vertrag abgeschlossen und haben zu diesem
Zwecke zu ihren Bevollmdchtigten ernannt:

VON SEITEN DES DEUTSCHEN REICHS :

den Ministerialdirektor im Auswartigen Amte Dr. Gerhard K6PKE.

VON SEITEN DER SCHWEIZERISCHEN EIDGENOSSENSCHAFT:

den ausserordentlichen Gesandten und bevollmdchtigten Minister Dr. jur. Hermann
RUFENACHT.

Die Bevollmachtigten haben, nachdem sie sich ihre Vollmachten mitgeteilt und diese als
richtig befunden haben, folgendes vereinbart :

Artikel I.

i. Einkiinfte, die in 6ffentlichem oder privatem Dienste beschaftigte oder angestellte Personen
aus dieser Beschdftigung oder Anstellung, gleichviel unter welcher Bezeichnung oder in welcher
Form, beziehen (Arbeitslohn), sollen nur in dem Staate zur Einkommensteuer herangezogen werden,
in dem der Steuerpflichtige einen Wohnsitz hat. Als Arbeitslohn gelten auch Wartgelder, Ruhe-
gehailter, Witwen- und Waisenpensionen und andere Beziige oder geldwerte Vorteile fuir frilhere
Dienstleistung oder Berufstaitigkeit.

1 L'6change des ratifications a eu lieu h Berlin, 'The exchange of ratifications took place at
le 20 d~cembre 1923. Berlin, December 20, 1923.

Voir renvoi vol. II page 6o de ce Recueil. 2 See foot note Vol. II page 6o of this Series.
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2. Ist ein Wohnsitz sowohl in Deutschland als auch in einem der beteiligten Kantone begriin-
det, so ist bei deutschen oder schweizerischen Staatsangeh6rigen der Wohnsitz im Heimatstaat
entscheidend. Im iibrigen bleibt besondere Vereinbarng der obersten Finanzverwaltungsbe6rden
von Fall zu Fall vorbehalten.

3. Wohnsitz im Sinne dieses Vertrags hat der Steuerpflichtige an dem Orte, wo er sich mit
der Absicht dauernden Verbleibens auflialt. Diese Absicht muss aus dusseren Merkmalen (Inneha-
bung einer eigenen Wohnung oder eines auf Dauer gemieteten Zimmers, Wohnen bei der eigenen
Familie oder dergleichen) hervorgehen.

4. Der Wohnsitz des Ehemanns gilt auch als Wohnsitz der Ehefrau, soweit der letzteren nicht
durch ihre heimatliche Gesetzgebung die Berechtigung zur Begrfindung eines eigenen Wohnsitzes
eingerdumt wird und sie einen solchen tatsdchlich begrfindet hat. Minderjahrige Kinder haben den
Wohnsitz derjenigen Person, unter deren elterlicher Gewalt sie stehen, Bevormundete denjenigen
ihres gesetzlichen Vertreters.

Artikel 2.

Zur Vermeidung von Doppelbesteuerungen sollen im iibrigen von den obersten Finanzver-
waltungsbeh6rden des Deutschen Reichs einerseits und der an diesem Vertrage beteiligten schwei-
zerischen Kantone anderseits von Fall zu Fall unmittelbare Verhandlungen zurn Zwecke einer
Regelung im Sinne angemessener Verteilung der Steueranspriiche gefifhrt werden.

Artikel 3.

I. Das Deutsche Reich erklrt, dass es auf der Anwendung der Bestimmungen
des Artikel 4 Abs. 3 der Uebereinkunft zwischen dem Grossherzogtume Baden und

dem Kanton Basel-Stadt, betreffend die Weiterfifirung der Rheintal-Eisenbahn durch
das Gebiet des Kantons Basel-Stadt, vom i. Februar 1853 ;

des Artikel 4 Abs. 3 des Vertrags zwischen dem Grossherzogturne Baden und der
Schweizerischen Eigenossenschaft beziehungsweise dem Kanton Schaffhausen, betreffend
die Weiterfifihrung der Grossherzoglich Badischen Staatseisenbahnen durch das Gebiet
des Kantons Schaffhausen, vom 30. Dezember 1858 und

des Artikel 5 Abs. 3 der Uebereinkunft zwischen dern Grossherzogtume Baden und
dem Kanton Basel-Stadt, betreffend die Herstellung einer Wiesental Eisenbahn, vom
26. Juni 186o, soweit die bezeichneten Bestimmungen die Heranziehung der Bahnangestell-
ten zur regelmssigen Einkommenstetaer betreffen, ffir die Dauer dieses Vertrags nicht
bestehen wird.

2. Dem Kanton Basel-Stadt gegenfiber wird das Deutsche Reich auf der Anwendung der
im Abs. i bezeichneten Bestimmungen, soweit sie die Besteuerung von Balnangesteilten im Kanton
Basel-Stadt fiberhaupt betreffen ffir die Dauer dieses Vertrags nicht bes ehen.

Artikel 4.

i. Falls die Kfindigung dieses Vertrags zu welcher jeder der vertragschliessenden Teile berech-
tigt ist, vor dem i. Oktober eines Jahres erfolgt, verliert der Vertrag bereits ffir das der KiIndigung
folgende Kaenderjahr, andernfalls ffir das zweitfolgende Kalenderjahr, seine bindende Kraft.

2. Der Vertrag tritt im Fall einer Kiindigung durch das Deutsche Reich oder den Kanton
Base -Stadt in seinem vollen Umfang, im Falle einer KiIndigung durch einen der im Vertrage
genannten anderen schweizerischen Kantone nur mit Wirkung ffir den Kanton ausser Kraft, der
die Kfindigung erklart hat.
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Artikel 5.

I. Dieser Vertrag soll ratifiziert und die Ratifikationsurkunden sollen m6glichst bald in Berlin
ausgetauscht werden.

2. Die Wirksamkeit des Vertrags ist davon abhdngig dass der Kanton Basel Stadt ihn geneh-
migt. Sofern von den anderen Kantonen einzelne den Vertrag nicht genehmigen, wird er nur ffir
die Kantone wirksam, welche die Genehmigung erklart haben.

3. Dieser Vertrag tritt mit den Austausch der Ratifikationsurkunden in Kraft.

Zu Urkund dessen haben die Bevollmachtigten diesen Vertrag unterzeichnet und mit Siegeln
versehen.

Ausgefertigt in doppelter Urschrift in Berlin, den 24. Mdrz 1923.

Ffir das Deutsche Reich:
(Gez.) GERHARD KOPKE.

FUr die Schweizerische Eidgenossenschaft
(Gez.) RtTFENACHT.

SCHLUSSPROTOKOLL.

Bei der Unterzeichnung des am heutigen Tage zwischen dem Deutschen Reiche und der
Schweizerischen Eidgenossenschaft im Namen der Schweizerischen Kantone von Zurich, Basel-
Stadt, Baselland, Schaffhausen, St. Gallen, Aargau und Thurgau abgeschlossenen Vertrags zur
Vermeidung der Doppelbesteuerung des Arbeitseinkommens haben die unterzeichneten Bevoll-
machtigten folgende tibereinstimmende Erklhrungen abgegeben, die einen integrierenden Teil des
Vertrags selbst bilden sollen.

i. Die Deutsche Regierung hat im Hinblick auf die Finanzlage Anstalten getroffen, urn durch
Umsiedlung eines wesentlichen Teiles des zur Zeit in Basel stationierten deutschen Reichsbahn-
personals auf deutschen Boden ihre Personalausgaben zu vermindern. Die Deutsche Regierung
wird nach der voraussichtlich im Jahre 1925 beendeten Umsiedlung noch 18o Beamte in Basel
Stadt belassen. Die Deutsche Regierung wird ferner daffir sorgen, dass bis zum I. Januar 1930
stets so viele Reichsbahnbeamte in Basel-Stadt bleiben, dass diese Beamten jahrlich mindestens
38.000 Schweizer Franken an Einkommensteuer, Verm6gensteuer und Feuerwehrsteuer dem
Kanton Basel-Stadt und der Stadt Basel oder an Gemeindesteuer den Landgemeinden des Kantons
Basel Stadt entrichten werden. Der Berechnung dieses jdhrlichen Steuerbetrags sind auch bei
Aenderung der bestehenden Steuergesetze die Bestimmungen des Gesetzes des Kantons Basel-
stadt, betreffend die direkten Steuern vom 6. April 1922 und die am i. Oktober 1922 giltigen
gesetzlichen Bestimmungen des fiber die Feuerwehrsteuer, zugrunde zu legen.

2. Bis zum i. Januar 1930 wird die Deutsche Regierung fiber die beabsichtigte Umsiedlung
hinaus keine weitere Umsiedlung ithres Reichsbahnpersonals vornehmen.

3. Das Deutsche Reich und der Kanton Basel-Stadt anerkennen, dass durch die obige Regelung
die Uebereinkunft zwischen dem Grossherzoglich Badischen Finanzministerium und der Regierung
des Kantons Baselstadt wegen Ablbsung der Steuerfreiheit der Badischen Eisenbahnbeamten
mit badischer Staatsangeh6rigkeit im Kanton Basel-Stadt vom 23. August /16. September 1913 als
erffillt zu betrachten ist und dass keiner der vertragschliessenden Teile noch aus der bezeichneten
Uebereinkunft Rechte herleiten kann. Durch eine Kiindigung des vorliegenden Vertrags werden
die Bestimmungen der Abs. I bis 3 des Schlussprotokolls nicht berihrt.
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4. Es besteht ebenfalls Einverserstdndnis dariiber, dass im Falle der Kfindigung des Vertrags
durch das Deutsche Reich die Steuerfreiheit der deutschen Eisenbahnbeamten im Kanton Basel-
Stadt als von diesem Kanton durch die Uebereinkunft vom 23. August 6. September 1913 end-
giiltig abgeldst anzusehen ist.

Ausgefertigt in doppelter Urschrift in Berlin, den 24. Mirz 1923.

Fir das Deutsche Reich:
(Gez.) GERHARD KOPKE

Fr die Schweizerische Eidgenossenschaft,
(Gez.) RVFENACHT.

1 TRADUCTION.

No. 666. - TRAIT_ CONCLU
ENTRE LE REICH ALLEMAND
D'UNE PART, ET LA CONFt-
DIERATION SUISSE, AU NOM
DES CANTONS SUISSES DE
ZURICH, BALE-VILLE, BALE-
CAMPAGNE, SCHAFFHOUSE,
ST-GALL, ARGOVIE ET THUR-
GOVIE, DE L'AUTRE, EN VUE
D'PVITER LA DOUBLE IMPO-
SITION DU REVENU DU
TRAVAIL, SIGNIE A BERLIN
LE 24 MARS 1923.

Le' REICH ALLEMAND d'une part, et la CON-
FtDP-RATION SUISSE, au nom des Cantons suisses
de Zurich, BAle-Ville, BMe-Campagne, Schaff-
house, St-Gall, Argovie et Thurgovie de l'autre,
ddsireux de faire disparaitre certaines injustices
dans le domaine de la double imposition, ont

1 Traduit par le Secretariat de la Soci~t6 des

Nations.
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1 TRANSLATION.

No. 666. - TREATY BETWEEN
THE GERMAN REICH OF THE
ONE PART AND THE SWISS
CONFEDERATION, ACTING ON
BEHALF OF THE SWISS
CANTONS OF ZURICH, BASLE
TOWN, BASLE DISTRICT,
SCHAFFHAUSEN, ST. GALLEN,
AARGAU AND THURGAU, OF
THE OTHER PART, FOR THE
PREVENTION OF DOUBLE
TAXATION IN RESPECT OF
EARNED INCOME, SIGNED AT
BERLIN, MARCH, 24, 1923.

The GERMAN REICH of the one part and the
SWISS CONFEDERATION, acting on behalf of the
Swiss Cantons of Zurich, Basle Town, Basle
District, Schaffhausen, St. Gallen, Aargau and
Thurgau of the other part, being desirous of
preventing unjust cases of double taxation have

1 Translated by the Secretariat of the League of
Nations.
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conclu le Trait6 suivant et ont d6sign. h cet
effet pour pl~nipotentiaires

LE REICH ALLEMAND :

M. le Dr Gerhard KOPxE.

LA CONFtDtRATION SUISSE :

M. Hermann RtUFENACHT;Docteur en droit,
Envoy6 extraordinaire et Ministre p16-
nipotentiaire.

Les Pl6nipotentiaires, apr~s avoir 6chang6
leurs pleins pouvoirs et les avoir reconnus en
bonne et due forme, sont convenus de ce qui
suit

Article I.

i. Les revenus (salaires) touch6s, sous quelque
d6signation ou sous quelque forme que ce soit,
par des salari6s publics ou priv6s, en r6mun6-
ration de leurs services, ne seront passibles
de l'imp6t sur le revenu que dans l'Etat oh le
contribuable poss~de un domicile l6gal. Sont
6galement consid6r6s comme salaires, les traite-
ments de disponibilit6, de retraite, les pensions
de veuves et d'orphelins, ainsi que toutes autres
allocations ou avantages p6cuniaires accord6s
en consid6ration de services ant6rieurs ou d'une
profession exerc6e ant6rieurement.

2. Dans le cas de ressortissants allemands
ou suisses qui poss~dent un domicile l6gal h la
fois en Allemagne et dans l'un des cantons
int6ress6s, c'est le domicile du pays d'origine
qui d6cide.

Au surplus, les autorit6s financi res supremes
des deux Parties pourront toujours conclure,
le cas 6ch6ant, des arrangements sp6ciaux dans
chaque cas particulier.

3. Au regard du pr6sent Trait6, le contri-
buable a son domicile l6gal dans la localit6 ohi
il s6journe avec l'intention d'y demeurer de
fagon permanente. Cette intention doit pouvoir
se reconnaitre h des signes ext6rieurs (occu-
pation d'un logement appartenant en propre h
l'int6ress6, ou d'une chambre lou6e en perma-
nence ; le fait d'habiter dans sa famille, etc.)

4. Le domicile du mari est consid6r6 comme
6tant 6galement le domicile de la femme, sauf
si la l6gislation du pays d'origine de cette
derni~re lui accorde la facult6 de se cr6er un
domicile l6gal propre, et qu'e]le s'en soit, en
fait, cr66 un.

concluded the following Treaty and have ap-
pointed for this purpose as their plenipoten-
tiaries :

On behalf of the GERMAN REICH

Dr. Gerhard K6PKE, Head of Department
in the Foreign Office,

and on behalf of the Swiss CONFEDERATION

Dr. Hermann RiTFENACHT, Envoy Extra-
ordinary and- Minister Plenipotentiary.

The plenipotentiaries, after having exchanged
their full powers found in good and due form,
have agreed as follows:

Article I.
(i) Income which persons occupied or employed

in public or private service obtain in respect
of such occupation or employment (wages)
under whatever designation or in whatever
form shall only be liable to income tax in the
State in which the taxpayer is domiciled.

Earned income (wages) shall be taken to
include half-pay pensions, retiring pensions,
widows' and orphans' pensions and other
allowances or valuable considerations in respect
of former services or professional work.,.

(2) If a domicile has been established both in
Germany and in one of the cantons which are
parties to the present Treaty, the domicile in
the home State shall be decisive in the case of
German or Swiss nationals. In any case special
and individual agreements may be made be-
tween the respective supreme finance admi-
nistrations.

(3) A taxpayer shall be deemed to have a
domicile within the meaning of the present
Treaty at the place where he resides and intends
to reside permanently. Such intention must be
evident from outward signs (occupation of his
own apartment or of a room leased for a long
period, residence with his own family, etc.).

(4) The domicile of a husband shall be re-
garded as the domicile of his wife except in cases
in which the latter is entitled, under the provi-
sions of her national legislation, to establish her
own domicile, and has in fact established such
a domicile. Children who are minors shall be
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Les enfants mineurs ont le domicile 16gal de
la personne sous la puissance paternelle de
laquelle ils se trouvent ; les personnes sous tu-
telle, celui de leur repr6sentant 1gal.

Article 2.

Au surplus, en vue d'4viter les doubles imposi-
tions, l'administration financi~re supreme du
Reich allemand d'une part, et l'administration
financi~re supreme des cantons suisses vis6s
par le present Trait6, de l'autre, entreront en
n~gociations directes, chaque fois que besoin
sera, pour r~gler, dans le sens d'une r~partition
appropri~e des imp6ts r~clam~s au contribuable,
tels cas particuliers qui pourraient se presenter.

Article 3.

I. Le Reich allemand d~clare qu'il renonce,
aussi longtemps que le pr~sent Trait6 restera
en vigueur, h appliquer les dispositions

de l'alin6a 3 de l'article 4 de la Conven-
tion conclue le 19 f~vrier 1853 entre le
Grand Duchd de Bade et le canton de BMe-
Ville, au sujet de la prolongation du chemin
de fer de la vallke du Rhin h travers le terri-
toire du canton de B~1e-Ville,

de l'alin6a 3 de l'article 4 du Trait6 con-
clu le 30 d~cembre 1858 entre le Grand
Duch6 de Bade et la Conf~dration Suisse
(canton de Schaffhouse), au sujet de la
prolongation des chemins de fer d'Etat du
Grand Duch6 de Bade, h travers le canton
de Schaffhouse, et

de l'alin~a 3 de l'article 5 de la Conven-
tion conclue le 26 juin 186o, entre le Grand
Duch6 de Bade et le canton de BMe-Ville,
au sujet de la construction d'un chemin de
fer h voie 6troite (Wiesental), dans la me-
sure oi les dispositions en question astrei-
gnent les employ~s de chemins de fer au
paiement de l'imp6t r~gulier sur le revenu.

2. A l'6gard du canton de B~le-Ville, le Reich
allemand renonce, aussi longtemps que le pr6-
sent Trait6 restera en vigueur, h appliquer les
dispositions vis~es i l'alin~a i, pour autant
qu'elles contiennent des stipulations quelconques
relatives h l'imposition d'employ~s de chemins
de fer dans le canton de B~e-Ville.
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deemed to possess the domicile of the person
under whose parental authority they are
placed, and wards the domicile of their legal
representative.

L "P. Article 2.

Moreover, in order to prevent double taxation,
direct negotiations shall also be entered into
in each individual case as it arises by the su-
reme finance administrations of the German
eich of the one part and of the Swiss Cantons

which are parties to the present Treaty of the
other part, for the purpose of determining the
suitable apportionment of taxation claims.

Article 3.

(i) The German Reich declares that it will
not, during the validity of the present Treaty,
insist on the application of the provisions:

Of paragraph 3 of Article 4 of the Agree-
ment between the Grand Duchy of Baden
and the Canton of Basle Town in respect of
the continuation of the Rheintal Railway
through the territory of the Canton of
Basle Town, dated February i9, 1853;

Of paragraph 3 of Article 4 of the Treaty
between the Grand Duchy of Baden and
the Swiss Confederation acting in particular
on behalf of the Canton of Schaffhausen,
in respect of the continuation of the State
Railways of the Grand Duchy of Baden
through the territory of the Canton of
Schaffhausen, dated December 30, 1858 ;

And of paragraph 3 of Article 5 of the
Agreement between the Grand Duchy of
Baden and the Canton of Basle Town in
respect of the construction of a light
(Wiesental) Railway, dated June 26, 186o,
in so far as the said provisions relate to the
liability of the railway employees to the
ordinary income tax.

(2) As regard the Canton of Basle Town, the
German Reich will not, during the validity of
the present Treaty, insist on the application of
the provisions referred to in paragraph i, in
so far as they relate in any way to the taxation
of railway employees in the Canton of Basle
Town.
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Article 4. Article 4.

i. Le Pr6sent Trait6 peut 6tre d6nonc6 par
l'une quelconque des Parties contractantes. Si
la d6nonciation est notifi6e avant le ier octobre
d'une annie, le Trait6 cesse d'avoir effet h
partir du Ier janvier de l'ann~e qui suit celle de
la d~nonciation ; dans le cas contraire, h partir
du I er janvier de la seconde annde qui suit celle
de la d6nonciation.

2. En cas de d6nonciation par le Reich alle-
mand ou le canton de B5de-Ville, le Trait6 perd
toute validit6 ; en cas de ddnonciation par l'un
des autres cantons suisses d~sign6s dans le
Trait6, il ne cesse d'avoir effet que pour le can-
ton qui a notifi6 la d6nonciation.

Article 5.

i. Le present Trait6 sera ratifi6 et les ins-
truments de ratification seront 6chang~s h Berlin
dans le plus bref d6lai possible.

2. Le Trait6 ne prendra effet que s'il est ac-
cept6 par le canton de Bhle-Ville. Si, par contre,
certains des autres cantons n'acceptaient pas
le Trait6, il prendra effet, seulement pour les
cantons qui ont notifi6 leur acceptation.

3. Le pr6sent Trait6 entrera en vigueur h la
date de '6change des instruments de ratifica-
tion.

En foi de quoi les pl6nipotentiaires ont sign6
le present Trait6 et y ont appos6 leur sceau.

Fait en double original, h Berlin le 24 mars
1923.

Pour le Reich Allemand:
(Sign) GERHARD KOPKE.

Pour la Conf~ddration Suisse
(Sign6) RIGFENACHT.

(i) If the denunciation of the present Treaty,
which either of the Contracting Parties is
entitled to effect, should take place before Oct-
ober I in any year, the Treaty shall cease t:o
have effect in the calendar year following the
denunciation, and if the denunciation should
take place after October i in the second
following calendar year.

(2) The Treaty shall, in the event of de-
nunciation by the German Reich or by the
Canton of Basle Town, entirely cease to have
effect and shall, in the event of denunciatior.
by another of the Swiss Cantons mentioned in
the Treaty, only cease to have effect in respect
of the Canton which has denounced it.

Article 5.

(i) The present Treaty shall be ratified and
the instruments of ratification shall be ex-
changed as soon as possible in Berlin.

(2) The validity of the Treaty depends upon
its receiving the assent of the Canton of Basle
Town. If certain of the other Cantons withhold
their assent to the Treaty, it shall only have
effect in respect of the Cantons which have
given their assent.

(3) The present Treaty shall come into force
on the exchange of the instruments of ratifi-
cation.

In witness whereof the plenipotentiaries have
signed the present Treaty and have thereto
affixed their seals.

Done in duplicate at Berlin, on March 24,
1923.

For the German Reich:
(Signed) GERHARD KOPKE.

For the Swiss Confederation
(Signed) ROFENACHT.
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PROTOCOLE FINAL.

Au moment de signer le Trait6 conclu ce
jour entre le Reich allemand et la Confederation
suisse au nom des cantons suisses de Zurich, de
Bale-Ville, de BAle-Campagne, Schaffhouse, St-
Gall, Argovie et Thurgovie, en vue d'6viter
la double imposition des revenus du travail, les
pl~nipotentiaires soussign6s ont f? it les d~clara-
tions concordantes suivantes, qui formeront
partie int~grante du Trait6.

i. En raison de sa situation financire, le
Gouvernement allemand a pris des dispositions
pour r~duire ses d~penses de personnel en trans-
f~rant en territoire allemand une fraction im-
portante du personnel des chemins de fer du
Reich allemand actuellement stationn6 hi Bale.
Lorsque ce transfert sera termin6 - vraisem-
blablement en 1925 - le Gouvernement alle-
mand laissera encore i8o fonctionnaires h Bale-
Ville. D'autre part, le Gouvernement allemand
prendra soin qu'il reste toujours, jusqu'au
zer janvier 1930, h Bale-Ville un nombre de
fonctionnaires des chemins de fer du Reich
tel que les sommes annuelles vers~es par ces
fonctionnaires, au canton de Ble-Ville, et h la
Ville de Bale, au titre de l'imp6t sur le revenu,
de l'imp6t sur la fortune et de l'imp6t pour
les services contre l'incendie, ou aux communes
rurales du canton de Bhle-Ville au titre de l'im-
p6t communal, s'6lvent h un total de 38.000
francs suisses, au moins. Le calcul de ce chiffre
annuel d'imp6ts se fera, m~me si les lois fiscales
actuelles 6taient modifi~es, sur la base des
dispositions de la loi du canton de Bale-Ville
du 6 avril 1922, concernant les imp6ts directs,
et les dispositions lgales relatives h l'imp6t
pour les services contre l'incendie, en vigueur h
la date du Ier octobre 1922.

2. Jusqu'au Ier janvier 1930, le Gouverne-
ment allemand, en dehors du transfert projet6,
ne proc~dera h aucun nouveau transfert de
personnel des chemins de fer du Reich.

3. Le Reich allemand et le canton de BAle-
Ville reconnaissent que le r~glement qui pr6-
cede doit 6tre consid~r6 comme r~alisant les
stipulations de la Convention des 23 aoit et
6 septembre 1913, conclue entre le Ministre des
Finances du Grand Duch6 de Bale et le Gouver-
nement du canton de BAle-Ville, au sujet du
rachat de l'exemption d'imp6ts des employ6s

No. 666

FINAL PROTOCOL.

On signing the Treaty concluded this day
between the German Reich and the Swiss
Confederation, acting on behalf of the Swiss
Cantons of Zurich, Basle Town, Basle District,
Schaffhausen, St. Gallen, Aargau and Thurgau,
for the prevention of double taxation in respect
of earned income, the undersigned Plenipo-
tentiaries have made the following joint decla-
rations which constitute an integral part of the
Treaty itself :

(i) The German Government has, in view
of the financial situation, taken measures to
lessen its expenditure on personnel by trans-
ferring a considerable proportion of German
State Railway staff temporarily stationed in
Basle to German territory. The German Govern-
ment will, after the transfer which it is pro-
posed to complete by 1925, retain 18o officials
in Basle Town. The German Government will
also arrange that the number of State Railway
officials in Basle Town shall until January i,
1930, always be such that the annual sum paid
by these officials in income tax, tax on capital
and fire brigade tax to the Canton of Basle Town,
and to the town of Basle, or in communal taxes
to the rural communes of the Canton of Basle
Town, shall never be less than 38,000 Swiss
francs. The amount of this annual taxation
shall, even in the event of the present fiscal laws
being amended, be assessed on the basis of the
provisions of the law of the Canton of Basle Town
regarding direct taxes of April 6, 1922, and
the legal stipulations with regard to the fire
brigade tax in force on October I, 1922.

(2) Until January I, 1930, the German Gov-
ernment will not undertake any further trans-
fer of its State Railway staff over and above
the transfer at present proposed.

(3) The German Reich and the Canton of
Basle Town recognise that the above-mentioned
arrangement is to be regarded as giving effect
to the Agreement between the Finance Ministry
of the Grand Duchy of Baden and the Govern-
ment of the Canton of Basle Town regarding
the discharge of the obligation to exempt from
taxation officials of the Baden Railway, of
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de chemins de fer badois, de nationalit6 badoise,
r6sidant dans le canton de Bhle-Ville, et qu'au-
cune des Parties contractantes ne saurait plus
ddsormais se pr6valoir de la Convention en ques-
tion. Une ddnonciation du pr6sent Trait6 ne
portera pas atteinte aux dispositions des ali-
n~as I h 3 du Protocole final.

4. Les deux Parties reconnaissent 6galement
qu'en cas de d6nonciation du Trait6 par le Reich
allemand, 'exemption d'imp6ts des employs
de chemins de fer allemands dans le canton
de BMe-Ville doit dtre consid6r6e comme dfi-
nitivement rachet6e par ce canton au titre de
la Convention des 23 aofit et 6 septembre 1913.

Fait en double original h Berlin, le 24 mars
1923.

Pour le Reich Allemand:
(Sign6) GERHARD KOPKE.

Pour la Conf6d6ration Suisse
(Signd) ROFENACHT.

Baden nationality, in the Canton of Basle
Town, dated August 23 and Septembe:- 6,
1913, and that neither of the Contracting
Parties can claim any further rights by virtue
of the said Agreement. The provisions of para-
graphs i to 3 of the Final Protocol shall not be
affected by the denunciation of the pre;ent
Treaty.

(4) It is also agreed that in the event of the
Treaty being denounced by the German Reich,
the obligation to exempt from taxation German
Railway officials in the Canton of Basle Town
shall be regarded as finally discharged on the
part of the said Canton by the Agreement of
August 23 and September 6, 1913.

Done in duplicate at Berlin, on March 24,
1923.

For the German Reich:
(Signed) GERHARD KOPKE.

For the Swiss Confederation
(Signed) ROFENACHT.
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ALLEMAGNE. ET POLOGNE

Accord relatif ] Ia prolongation du
delai prevu a l'article 2 j9 de
]a Convention germano-polonaise
du j5 mai 1922 relative a ]a
Haute-Siiksie, signe a Dresde le
2 mai 1923.

GERMANY AND POLAND

Agreement concerning the extension
of the period specified in Article
219 of the German-Polish Conven-
tion of May 15, j 922, concerning
Upper Silesia, signed at Dresden,
May 2, 1923.
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No. 667. - ACCORD 1 ENTRE L'ALLEMAGNE ET LA POLOGNE RELATIF
A LA PROLONGATION DU DIRLAI PRRVU A L'ARTICLE 219
DE LA CONVENTION GERMANO - POLONAISE 2 DU 15 MAI i9z2
RELATIVE A LA HAUTE SILRSIE, SIGNE A DRESDE LE 2 MAI
1923.

Texte olficiel /ran~ais communiqui par le Consul d'Allemagne d Gen~ve et par la DiMgation Polo-
naise auprs de la Socitd des Nations. L'enregistrement de cet accord a eu lieu le 18 juillet 1924.

Vu qu'il a 6t6 6tabli qu'une prolongation pour une courte duree de temps du d6lai pr6vu p.r
l'article 219 de la Convention germano-polonaise, relative h la Haute Silsie, signde h Gen~ve le
15 mai 1922, serait utile pour la continuit6 de la vie 6conomique en Haute Sildsie allemande et
polonaise, les Plnipotentiaires soussign6s du REICH ALLEMAND et de la RtfPUBLIQUE DE POLOGNE,
h savoir :

pour L'ALLEMAGNE"

M. Karl von STOCKHAMMERN, Conseiller actuel intime de L6gation et Directeur au
Ministre des Affaires trangres h Berlin.

pour LA POLOGNE:

M. Kazimierz OLSZOWSKI, Envoy6 extraordinaire et Ministre pl6nipotentiaire,

ont convenu ce qui suit :

Article i.

Les stipulations, pr~vues par l'article 219 de la Convention germano-polonaise, relative h
la Haute Sil6sie signde h Gen~ve le 15 mai 1922, seront maintenues en vigueur jusqu'au 15 mai
1923, de nme que les prescriptions se rattachant h cet article, et sp6cialement celles des articles
222 et 226 de la dite Convention.

Article 2.

Pour autant que dans la p~riode prdc6dant le 15 mai 1923 les autoritds de l'une des deux Parties
auraient pr~lev6 des droits ou redevances dont l'article 219 stipule l'exemption, ceux-ci seront
restitu6s par les autoritds comp~tentes aux ayants-droit. I1 sera proc~d6 de mani re analogue rela-
tivement aux droits et redevances non prdlev~s, qu auraient W port~s au debit des int~ress6s
pendant la pdriode antdrieure au 15 mai 1923.

Ces restitutions devront 6tre effectudes, si faire se peut, dans un d~lai de deux mois h compter
du jour de la pr6sentation par les ayants-droit des pi ces justificatives.

I L'6change des ratifications a eu lieu h Varsovie le 25 octobre 1923.
2 Vol. IX page 465 de ce Recueil.
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1 TRADUCTION. - TRANSLATION.

No. 667. - AGREEMENT 2 BETWEEN GERMANY AND POLAND CON-
CERNING THE EXTENSION OF THE PERIOD SPECIFIED
IN ARTICLE 219 OF THE GERMAN - POLISH CONVENTION 3 OF
MAY 15, 1922, CONCERNING UPPER SILESIA, SIGNED AT DRESDEN,
MAY 2, 1923.

French official text communicated by the German Consul at Geneva and by the Polish Delegation
accredited to the League of Nations. The registration of this A greement took place July 18, 1924.

Whereas it has been shown that a short extension of the period defined in Article 219 of the
German-Polish Convention relating to Upper Silesia, signed at Geneva on May 15, 1922, would
assist in maintaining the continuity of the economic situation in German and Polish Upper Silesia,
the undersigned Plenipotentiaries for the GERMAN REICH and the REPUBLIC OF POLAND, namely:

for GERMANY :
M. Karl von STOCKHAMMERN, Counsellor of Legation and Director at the Ministry for

Foreign Affairs in Berlin,

for POLAND :
M. Kazimierz OLSZOWSKi, Envoy Extraordinary and Minister Plenipotentiary,

have agreed as follows :

Article I.

The provisions of Article 219 of the German-Polish Convention relating to Upper Silesia,
signed at Geneva on May 15, 1922, shall remain in force until May 15, 1923, as also the regulations
attaching to this article and more especially the regulations contained in Articles 222 and 226 of
the said Convention.

Article 2.

In so far as in the period immediately prior to May 15, 1923, the authorities oi either of the
Parties may have collected duties or rentals, in cases in which Article 219 provides for exemption,
such duties or rentals shall be refunded by the competent authorities to the rightful claimants.
Duties and rentals which, though not actually collected, have been debited against the parties
concerned during the period prior to May 15, 1923, shall be dealt with in a similar manner.

Such refundment should, if possible, be made within two months from the date on which the
claimants submit the documentary evidence of their claims.

1 Traduit par le Secretariat de la Socidtd des 1 Translated by the Secretariat of the League of
Nations. Nations.

'The exchange of ratifications took place at Warsaw, October 25, 1923.
3 Vol. IX page 465 of this Series.
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La restitution des droits et redevances sera effectude conform6ment aux prescriptions en
vigueur dans les pays respectifs.

Article 3.

Les demandes de restitution devront 8tre pr6sentdes aux autorit6s comptentes par les ayants-
droit au plus tard jusqu'au 31 d6cembre 1923, sous rigueur de la perte de leurs droits.

Article 4.

I est entendu que l'application de la stipulation de l'article 222 de la Convention de Gen~ve
sera la mfte pendant la p6riode pr6vue h l'article i du prdsent accord qu'au cours de la p6riode
indiqu~e h l'article 219.

Article 5.

Le prdsent accord sera ratifi6. Les Hautes Parties contractantes s'engagent h parfaire la
ratification dans le plus bref ddlai possible.

Les instruments de ratification seront 6changs h Varsovie aussit6t l'accord ratifi6.
Le present accord entrera en vigueur imm~diatement apr~s '6change des instruments de rati-

fication.

En foi de quoi les pldnipotentiaires ont sign6 le pr~sent accord et y ont apposd leurs cachets.

Fait en double, . Dresde, le deux mai mil neuf cent vingt-trois.

(Sign6) K. VON STOCKHAMMERN.
(Signd) KAZIMIERZ OLSZOWSKI.
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Duties and rentals shall be refunded in accordance with the regulations in force in the respective
countries.

Article 3.

Applications for refundment must, under pain of forfeiture, be submitted to the competent
authorities by the rightful claimants not later than December 31, 1923.

Article 4.

It is understood that the provisions of Article 222 of the Convention of Geneva shall be applic-
able for the period defined in Article I of the present Agreement in the same way as for the period
mentioned in Article 219.

Article 5.

The present Agreement shall be ratified. The High Contracting Parties undertake to complete
its ratification at the earliest possible date.

The instruments of ratification shall be exchanged at Warsaw immediately after ratification.
The present Agreement shall come into force immediately the instruments of ratification

have been exchanged.

In witness whereof the Plenipotentiaries have signed the present Agreement and have attached
their seals thereto.

Done in duplicate at Dresden, the second May nineteen hundred and twenty-three.

(Signed) K. VON STOCKHAMMERN.
(Signed) KAZIMIERZ OLSZOWSKI.
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ALLEMAGNE ET AUTRICHE

Traite concernant les garanties lkga-
les et l'aide judiciaire, sign6
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GERMANY AND AUSTRIA

Treaty regarding Legal Protection

and Assistance, signed at Vienna,
June 21, 1923.
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TEXTE ALLEMAND. - GERMAN TEXT.

No. 668. - VERTRAG 1 (BER RECHTSSCHUTZ UND RECHTSHILFE
ZWISCHEN DEM DEUTSCHEN REICHE UND DER REPUBLIK
OSTERREICH, GEZEICHNET IN WIEN AM 21. JUNI 1923.

Texte ol/iciel allemand, communiqui par le Con-
sul d'Allemagne d Gendve, et par le Reprj-
sentant du Gouvernement Fidral d'Autriche
auprs de la SocidMt des Nations. L'enregis-
trement de cet accord a eu lieu le 18 juillet
1924.

German o ficial text, communicated by the Ger-
man Consul at Geneva and by the Represen-
tative of the Austrian Federal Government
accredited to the League of Nations. The regis-
tration ol this Agreement took Place July
18, 1924.

Das DEUTSCHE REICH und die REPUBLIK OSTERREICH haben, von dem Wunsche geleitet, zur
F6rderung der Rechtspflege und des wechselseitigen Verkehrs den Rechtsschutz und die Rechts-
hilfe in biirgerlichen Rechtssachen zu regeln, den nachstehenden Vertrag abgeschlossen.

Zu diesemn Zwecke haben zu Bevollmchtigten ernannt:

DER PRAiSIDENT DES DEUTSCHEN REICHS :

die Herren ausserordentlichen Gesandten und bevollmdchtigten Minister Dr phil. Maxi-
milian PFEIFFER,

den Vortragenden Legationsrat ira Auswdrtigen Amte Dr jur. Carl GOES, und
den Geheimen Regierungsrat und Ministerialrat im Reichsministerium der Justiz Dr jur.

Erich VOLKMAR,

DER PRXSIDENT DER REPUBLIK OESTERREICH:

die Herren Bundesminister fdr die Auswartigen Angelegenheiten Dr Alfred GRUN-
BERGER,

den Sektions-Chef im Bundeskanzleramte (Justiz) Dr Felix MAYER-MALLENAU
und den Ministerialrat im Bundeskanzleramte (Justiz) Dr Edmund KRAUTMANN,

die, nachdem sie ihre in guter und geh6riger Form befundenen Vollmachten sich mitgeteilt
haben, die folgenden Artikel vereinbart haben :

i. ABSCHNITT.

RECHTSSCHUTZ IN BEURGERLICHEN ANGELEGENHEITEN.

Artikel I.

Die Angeh6rigen jedes der vertragschliessenden Staaten geniessen in dem Gebiete des anderen
Staates in Ansehung des gesetzlichen und gerichtlichen Schutzes ihrer Person und ihres Eigentums

I The exchange of ratifications took place at
Berlin, April 14, 1924.

I L'dchange des ratifications a eu lieu h Berlin,
le 14 avril 1924.
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die gleiche Behandlung wie die Inlander. Sie haben freien und ungehinderten Zutritt zu den Ge-
richten und k6nnen dort unter denselben Bedingungen und in derselben Weise wie die Inlander
auftreten.

Artikel 2.

i. Keine Sicherheitsleistung oder Hinterlegung, unter welcher Benennung es auch sei, darf
den Angehbrigen des einen Staates, die vor den Gerichten des anderen Staates als Kager oder
Intervenienten auftreten, wegen ihrer Eigenschaft als Auslander oder mangels eines inlndischen
Wohnsitzes oder Aufenthalts auferlegt werden.

2. Das gleiche gilt fflr die Vorauszahlung, die von den Kligern oder Intervenienten zur Deckung
der Gerichtskosten einzufordem ware.

Artikel 3.

i. Ergeht im Gebiete des einen Staates eine Verurteilung in die Prozesskosten gegen einen
Klger oder Intervenienten, der von Sicherheitsleistung, Hinterlegung oder Vorauszahlung auf
Grund des Artikel 2 oder eines im Staate der Klageerhebung geltenden Gesetzes befreit ist, so ist
diese Verurteilung auf Antrag des Kostengldubigers in dem Gebiete des anderen Staates durch die
zustandige Behbrde kostenfrei ffir vollstreckbar zu erklaren.

2. Die gleiche Regel findet Anwendung auf gerichtliche Entscheidungen durch die der Beitrag
der Kosten des Prozesses spdter festgesetzt wird.

Artikel 4.

i. Die im Artikel 3 bezeichneten Kostenentscheidungen werden ohne Anhorung der Parteien,
jedoch unbeschadet eines spdteren Rekurses der verurteilten Partei, gemss der Gesetzgebung
des vertragschliessenden Staates, in dessen Gebiete die Vollstreckung betrieben wird, ffir voU-
streckbar erkldrt.

2. Die fur die Entscheidung fiber den Antrag auf VoUstreckbarerklirung zustandige Beh6rde
hat ihre Prfifung darauf zu beschranken, ob nach dem Gesetze des vertragschliessenden Staates,
in dessen Gebiete die Verurteilung ausgesprochen ist, die Entscheidung die Rechtskraft erlangt
hat.

3. Zun Nachweis dieser Erfordernisse ist eine Bescheinigung des zustandigen Gerichts aus-
reichend, dass die Entscheidung die Rechtskraft erlangt hat.

Artikel 5.

Die Angeh6rigen des einen Staates werden im Gebiete des anderen Staates zur Wohltat des
Armenrechts unter denselben Bedingungen wie die Angeh6rigen dieses Staates zugelassen.

A rtikel 6.

i. Die Bescheinigung des Unverm6gens muss von den Beh6rden des gew6hnlichen Aufent-
haltsorts des Antragstellers und in Ermangelung eines solchen von den Beh6rden seines derzei-
tigen Aufenthaltsorts ausgestellt sein.

2. Halt sich der Antragsteller nicht im Gebiet eines der vertragschliessenden Staaten auf,
so ist die Bescheinigung des fur den Antragsteller zustindigen diplomatischen oder konsularischen
Vertreters seines Staates ausreichend.

No. 668
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Artikel 7.

i. Die zur Ausstellung der Bescheinigung fiber das Unvermigen zustdndige Behbrde kann
bei den Behrden des anderen vertragschliessenden Staates Auskiinfte fiber die Vermgenslage
des Antragstellers einziehen.

2. Die Beh5rde, die fiber den Antrag auf Bewilligung des Armenrechts zu entscheiden hat,
behdlt in den Grenzen ihrer Amtsbefugnisse das Recht, die ihr vorgelegten Bescheinigungen und
Auskiinfte einer Nachprfifung zu unterziehen.

Artikel 8.

Ist einem Angeh6rigen des einen vertragschliessenden Staates von den zustandigen Beh6rden
das Armenrecht zuerkannt, so soil ilm dieses Recht auch in allen Prozesshandlungen zustehen,
die sich auf denselben Rechtsstreit beziehen und vor den Gerichten des anderen Staates auf Grund
der Artikel i bis 18 vorgenommen werden.

Artikel 9.

Die oberste Justizverwaltungsbehrde jedes der vertragschliessenden Staaten - im Deutschen
Reiche das Reichsministerium der Justiz, in der Republik Oesterreich das Bundeskanzleramt
(Justiz) -. erteilt der anderen auf Ansuchen Auskunft fiber das in ihrem Gebiete geltende Recht.

II. ABSCHNITT.

RECHTSHILFE IN BUERGERLICHEN ANGELEGENHEITEN.

Artikel I0.

i. In birgerlichen Angelegenheiten erfolgt die Zustellung von Schriftstficken und die Erledi-
gung von Ersuchen, welche die Vornahme einer Prozesshandlung oder einer anderen gerichtlichen
Handlung innerhalb des Geschaftskreises der ersuchten Beh6rde zum Gegenstande haben, im
unmittelbaren Geschaftsverkehre der Behrden beider vertragschliessenden Staaten.

2. Im Falle der Unzustandigkeit der ersuchten Beh6rde ist das Ersuchen von Amtswegen
an die zustAndige Beh6rde abzugeben und die ersuchende Beh5rde hievon unverziiglich zu benach-
richtigen.

Artikel ii.

Der Zustellungsantrag hat die Beh6rde, von der das tibermittelte Schriftstfick ausgeht, den
Namen und die Stellung der Parteien, die Anschrift des Empfangers sowie die Art des in Rede
stehenden Schriftstficks anzugeben.

Arikel 12.

i. F&lr die Zustellung hat die zustandige Beh6rde des ersuchten Staates Sorge zu tragen.
Diese Beh6rde kann sich, abgesehen von den im Absatz 2 vorgesehenen Fallen, darauf beschrdnken,
die Zustellung durch Uebergabe des Schriftstficks an den Empfanger zu bewirken, sofern er zur
Annalime bereit ist.

NO 668
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2. Auf Wunsch der ersuchenden Beh6rde hat die ersuchte Behbrde das zuzustellende Schrift-
stuick in der durch ihre innere Gesetzgebung ftir die Bewirkung gleichartiger Zustellungen vor-
gechriebenen Form oder in einer besonderen Form, sofern diese ihrer Gesetzgebung nicht zu-
widerlduft, zuzustellen.

Artikel 13.

Die Zustellung wird nachgewiesen entweder durch ein mit Datum versehenes und beglaubigtes
Empfangsbekenntnis des Empfdingers oder durch ein Zeugnis der Beh6rde des ersuchten Staates,
aus dem sich die Tatsache, die Form und die zeit der Zustellung ergibt.

Artikel 14.

Jeder der vertragschliessenden Staaten hat die Befugnis, Zustellungen an eigene Staatsange-
h6rige die sich in dem Gebiete des anderen Staates befinden, durch seine diplomatischen oder
konsularischen Vertreter ohne Anwendung von Zwang bewirken zu lassen.

Artikel 15.

i. Die Gerichtsbeh6rde, an die das Rechtshilfeersuchen gerichtet ist, ist verpflichtet, ihm zu
entsprechen. Insbesondere wird den Ersuchen deutscher Gerichte urn Abnahme von Parteieiden
n Oesterreich und den Ersuchen 6sterreichischer Gerichte um eidliche Vernehmung einer Partei

im Deutschen Reiche entsprochen werden, wenn die zu beeidigende Person nach dem Rechte des
ersuchten Staates eidesmiindig ist.

2. Die ersuchte Behorde hat bei Erledigung des Ersuchens dieselben Zwangsmittel anzuwenden,
wie bei der Erledigung eines Ersuchens der Beh6rden des ersuchten Staates oder eines zum gleichen
Zwecke gestelten Antrags einer beteiligten Partei. Diese Zwangsmittel brauchen nicht angewendet
zu werden, wenn es sich un das pers6nliche Erscheinen streitender Parteien handelt.

3. Die ersuchende Beh6rde ist auf ihr Verlangen von der Zeit und dem Orte der auf das Ersuchen
vorzunehmenden Handlung zu benachrichten.

Artikel 16.
Die Erledigung von Zustellungsantragen und Ersuchen kann nur abgelehnt werden, wenn der

vertragschliessende Staat, in dessen Gebiete, die Erledigung stattfinden soll, sie fir geeignet hMt,
seine Hoheitsrechte oder seine Sicherheit zu gefahrden.

Artikel 17.

Die ersuchte Beh6rde hat bei Erledigung des Rechtshilfeersuchens in Ansehung der zu beobach-
tenden Formen die Gesetze ihres Landes anzuwenden. Dem Verlangen der ersuchenden Beh6rde,
nach einer besonderen Form zu verfahren, ist zu entsprechen, wenn diese Form der Gesetzgebung
des ersuchten Staates nicht zuwiderldiuft.

Artikel 18.

i. Fir die Erledigung von Zustellungsantrigen und Rechtshilfeersuchen diirfen Gebiihren
und Auslagen irgendwelcher Art mit Ausnahme der an Sachverstdindige gezahlten Entschdidi-
gungen nicht erhoben werden.

2. Die ersuchte Beh6rde hat jedoch den Betrag der ihr erwachsenen Auslagen, die nach Absatz I
vom ersuchenden Staate nicht zu erstatten sind, der ersuchenden Beh6rde mitzuteilen, damit
diese sie von der zur Erstattung verpflichteten Person einziehen kann. Die eingezogenen Betrage
behdilt der ersuchende Staat.
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III. ABSCHNITT.

ZWANGSVOLLSTRECKUNG.

Artikel 19.

i. Rechtskriftige Entscheidungen der bilrgerlichen Gerichte des einen Staates sind ohne
Unterschied ihrer Benennung (Urteile, Beschlisse, Zahlungsbefehle, Zahlungsauftrdge, Vollstrek-
kungsbefehle) im Gebiete des anderen Staates nach Massgabe der nachstehenden Bestimmungen
vollstreckbar. Ausgenommen bleiben Arreste und einstweilige Verffigungen.

2. Als biirgerliche Gerichte gelten auch die Sondergerichte und diejenigen Schiedsgerichte,
die ohne Riicksicht auf einen Schiedsvertrag vermge einer besonderen staatlichen Anordnung
zur Entscheidung privatrechtlicher Anspriiche zustdindig sind.

Artikel 20.

Zur Entscheidung ilber die Bewilligung der Zwangsvollstreckung sind im Deutschen Reiche
die Amtsgerichte, in Osterreich die Bezirksgerichte zustdndig. Ortlich zustandig ist das Gericht,
bei dem der Verpflichtete seinen allgemeinen Gerichtsstand hat und in Ermangelung eines solchen
das Gericht, in dessen Bezirk sich Verm6gen des Verpflichteten befindet oder die Vollstreckungshand-
lung vorzunehmen ist.

Arlikel 21.

i. Der Antrag des Glaubigers auf Bewilligung der ZwangsvoUstreckung hat zu enthalten

i. Die genaue Bezeichnung des Glaubigers und des Verpflichteten sowie ihrer gesetzli-
chen Vertreter :

2. Die Angabe der Umstdnde, die ftir die Zustdndigkeit des angerufenen Gerichts
wesentlich sind ;

3. Die bestimmte Bezeichnung des zu vollstreckenden Anspruchs und der vollstreckba-
ren Entscheidung.

4. Soweit nach dem Rechte des Staates, in dessen Gebiete die Zwangsvollstreckung
stattfinden soil, deren Volzug von Amtswegen stattfindet, die Bezeichnung der anzu-
wendenden Zwangsmittel und bei Vollstreckung in das Verm6gen des Verpflichteten
die Bezeichnung der Verm6gensteile, auf welche die Zwangsvollstreckung gerichtet werden
soll, sowie des Ortes, an dem sie sich befinden, femer nach Beschaffenheit des Falles alle
weiteren Angaben, die ffir den Vollzug der Zwangsvollstreckung von Wichtigkeit sind.

2. Dem Antrag soll ffir jeden Antragsgegner eine Abschrift beigeffigt sein.

Arlikel 22.

Dem Antrag ist eine vollstdindige Ausfertigung der Entscheidung beizuffigen, auf Grund derer
die Zwangsvolstreckung gegen den Verpflichteten erfolgen soil. Die Rechtskraft der Entscheidung
ist, soweit sie sich nicht schon aus der Ausfertigung ergibt, durch 6ffentliche Urkunden nachzu-
weisen.
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Artikel 23.

Hangt die Vollstreckung der Entscheidung nach deren Inhalt von dem Ablauf einer Frist
oder von dem Eintritt einer anderen Tatsache ab oder wird die Bewilligung der Zwangsvollstreckung
zugunsten eines anderen als des in der Entscheidung bezeichneten Glaubigers oder gegen einen
anderen als den dort bezeichneten Verpflichteten nachgesucht, so bestimmt sich die Frage inwieweit
die Bewilligung der Zwangsvollstreckung von dem Nachweis besondererVoraussetzungen abhangig
ist oder ob die Entscheidung flir oder gegen den anderen vollstreckbar ist nach dem Rechte des
Staates, dessen Gericht die Entscheidung erlassen hat. Die nach den massgebenden Vorschriften
erforderlichen Nachweise sind, sofern nicht die nachzuweisenden Tatsachen bei dem iiber die
Bewiligung der Zwangsvollstreckung entscheidenden Gerichte offenkundig sind, durch 6ffentliche
oder 6ffentlich beglaubigte Urkunden zu ffihren. Kann ein solcher Nachweis nicht erbracht
werden, so ist nach Artikel 24, Abs. 2 Satz 2 zu verfahren.

Artikel 24.

i. Qber den Antrag auf BewiUigung der Zwangsvollstreckung wird durch Beschluss entschieden.
Entspricht der Antrag nicht den Bestimmungen der Artikel 20 bis 22 oder ergeben sich Anhalts-
punkte ffir das Vorliegen eines Versagungsgrundes (Artikel 25), so hat das Gericht zunachst dem
Antragsteller die Beseitigung der Mdngel aufzugeben. Es kann dem Antragsteller hiezu eine Aus-
schlussfrist bestimmen. Das Gericht kann auch das Gericht, das die zu vollstreckende Entscheidung
erlassen hat urn Aufklarung ersuchen.

2. Das Gericht kann, soweit ihm dies zur Behebung von Zweifeln sachgemass erscheint, den
Verpflichteten unter Mitteilung einer Abschrift des Antrags h6ren. In dieser Abschrift sind dem
Schuldner die in Artikel 21, Abs. i. Zahl 4. vorgeschriebenen Angaben nicht mitzuteilen. Das
Gericht kann auch eine mtindliche Verhandlung anordnen. Eine solche muss angeordnet werden,
wenn im Falle des Artikel 23 die erforderlichen Nachweise flir Tatsachen, die bei dem Gerichte
nicht offenkundig sind, durch 6ffentliche oder ffentlich beglaubigte Urkunden nicht gefiihrt
werden k6nnen.

Artikel 25.

i. Die Zwangsvollstreckung ist zu versagen, wenn die Mangel des Antrags nicht innerhalb
der im Artikel 24 bestimmten Ausschlussfrist behoben sind.

2. Sie ist ferner zu versagen,
i. Wenn nach den Gesetzen des Vollstreckungsstaats in diesem Staate ein ausschliessli-

cher Gerichtsstand ffir die Rechtsstreitigkeit besteht ;
2. Wenn durch die ZwangsvoUstreckung ein Rechtsverhiltnis zur Anerkennung

oder ein Anspruch zur Verwirklichung gelangen soll, dem im Gebiete des Vollstreckungs-
staats aus Riicksichten der 6ffentlichen Ordnung oder der Sittlichkeit die Gfiltigkeit,
Verfolgbarkeit oder Klagbarkeit versagt ist.

3. Sie ist ausserdem zugunsten eines inlandischen Beteiligten zu versagen
i. Wenn in der Entscheidung bei Beurteilung seiner Handlungs-oder Prozessfihig-

keit oder seiner gesetzlichen Vertretung oder bei Beurteilung eines ftir den Anspruch
massgebenden Familien-oder erbrechtlichen Verhaitnisses oder der daftir massgebenden
Feststellung des Todes einer Person zu seinem Nachteil andere als die nach dem Rechte
des Vollstreckungsstaats anzuwendenden Gesetze zugrunde gelegt sind ;

2. Wenn er sich auf den Rechtsstreit nicht eingelassen hatte und ihm die Ladung
oder die Verfiigung durch die das Verfahren eingeleitet worden war, lediglich im Wege
der Ersatzzustellung oder der 6ffentlichen Zustellung (deutsche Zivilprozessordnung
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§§ 181 bis 184, 203 bis 206 ; 6sterreichische Zivilprozessordnung §§ lO2 bis 105 ; 115)
zugestelt war. Dies gilt jedoch nur, wenn er bereits bei Einleitung des Verfahrens die
inlandische Staatsangeh6rigkeit besessen hat;

3. Wenn ffir die Entscheidung des erkennenden Gerichts lediglich der Gerichtsstand
des Verm6gens (deutsche Zivilprozessordnung § 23 ; 6sterreichische Jurisdiktionsnorm
§ 99) oder der Gerichtsstand des § 88, Abs. 2 der 6sterreichischen Jurisdiktionsnorm
gegeben war, es sei denn, dass sich in letzterem Falle der Beklagte auf den Rechtsstreit
eingelassen hatte.

4. Das Gericht ist bei Prilfung der Versagungsgrfinde an die tatsachlichen Feststellungen
der Entscheidung nicht gebunden. Eine weitere Nachprfifung der Gesetzmdssigkeit der zu
vollstreckenden Entscheidung findet nicht statt.

Artikel 26.

i. Gegen den Beschluss, durch den fiber den Antrag auf Bewilligung der Zwangsvollstreckung
entschieden wird, findet im Deutschen Reiche die sofortige Beschwerde, in Osterreich der Rekurs
statt.

2. Gegen die Bewilligung der Zwangsvollstreckung findet ausserdem der Widerspruch statt,
wenn ein Grund zur Versagung der Zwangsvollstreckung vorliegt, der nicht bereits gemdss Abs. i.
geltend gemacht worden ist. Sofern der Widerspruch nicht auf die Versagungsgrfinde des Artikel 25,
Abs. 2 oder Abs. 3, Zahl i. gestfitzt wird, ist er binnen 14 Tagen nach Zustellung des die Zwangs-
vollstreckung bewilligenden Beschlusses zu erheben.

Artikel 27.

Im Wege der sofortigen Beschwerde (des Rekurses) oder des Widerspruchs kann der Schuldner
ferner geltend machen Einwendungen gegen den Anspruch im Sinne des § 767 der deutschen
Zivilprozessordnung und des § 35 der 6sterreichischen Exekutionsordnung, sowie Einwendungen,
welche die in den §§ 732, 768 der deutschen Zivilprozessordnung und im § 36 der 6sterreichischen
Exekutionsordnung bezeichneten Voraussetzungen der Vollstreckbarkeit betreffen. Derartige
Einwendungen k6nnen auch in den in diesen Vorschriften bezeichneten besonderen Verfahren
geltend gemacht werden.

Arlikel 28.

i. tber den Widerspruch ist nach miindlicher Verhandlung durch Urteil zu entscheiden.
2. Ist Widerspruch erhoben, so kann das Gericht auf Antrag oder von Amtswegen anordnen,

dass die Zwangsvollstreckung gegen oder ohne Sicherheitsleistung einstweilen eingestellt (aufge-
schoben) werde oder nur gegen Sicherheitsleistung stattfinde oder dass die erfolgten Volistrek-
kungsmassregeln gegen Sicherheitsleistung aufzuheben seien.

Artikel 29.

Fr die Verkfindung und Zustellung des fiber den Antrag auf Bewilligung der Zwangsvollstrek-
kung ergehenden Beschlusses gelten im Deutschen Reiche die Vorschriften des § 329, Abs. i.
und 3, der Zivilprozessordnung, in Osterreich die Vorschriften des § 64 der Exekutionsordnung.
Die Zustellung des die Zwangsvollstreckung bewilligenden Beschlusses an den Schuldner erfolgt
indessen im Deutschen Reiche in jedem Falle auf Betreiben des Glaubigers.
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Artlikel 30.

i. Soweit nach den Gesetzen des Vollstreckungsstaats die Zwangsvollstreckung von Amts-
wegen erfolgt, ist ihr VoUzug unverziiglich einzuleiten, es sei denn, dass sich der Gldubiger vorbe-
halten hat, wegen der Vornahme des Vollzugs noch besonders einzuschreiten.

2. Findet ein Vollzig von Amtswegen nicht statt, so erfolgt die Zwangsvollstreckung auf
Betreiben des Glaubigers auf Grund einer mit der Vollstreckungsklausel versehenen Ausfertigung
(vollstreckbare Ausfertigung) des Beschlusses fiber die Bewilligung der Zwangsvollstreckung, die
der Gerichtsschreiber unverzfiglich dem GlIaubiger von Amtswegen zu erteilen hat.

3. Die Zwangsvollstreckung auf Betreiben des Gldubigers darf nur beginnen, wenn der Be-
wiUigungsbeschluss dem Verpflichteten bereits zugestelt ist oder gleichzeitig zugestellt wird.
Soweit nach dem Rechte des Vollstreckungsstaats der Beginn der Zwangsvollstreckung aus in-
'ndischen gleichartigen Vo~lstreckungstiteln von dem Ablauf gewisser Fristen seit der Zustellung
.bhdngig ist, miissen diese Fristen seit Zustellung des Bewilligungsbeschlusses verstrichen sein.

Artikel 31.

i. Soweit dieser Vertrag nicht besondere Bestimmungen enthalt, sind die in dem Gebiete des
llstreckungsstaats geltenden Vorschriften fiber das Verfabren, insbesondere die Vorschriften

i ,/die Aufschiebung unO Einstellung der Zwangsvollstreckung sowie fiber den Widerspruch
t so,-stige Rechte Dritter ihr gegeniiber auch auf die Zwangsvollstreckungen anzuwenden, die
1, .esem Vertrage bewilligt werden. Soweit nach diesen Vorschriften das Prozessgericht erster
I ."nz ffir VoUstreckungshandlungen oder fiur die eine ZwangsvoUstreckung betreffenden Klagen
zu tdndig ist, tritt an seine Stelle das Gericht, welches die Zwangsvollstreckung bewilligt hat.

2. Wird in dem Gebiete des Staates, dessen Gericht die za vollstreckende Entscheidung erlassen
ha , im Nichtigkeits-oder Wiederaufnahmeverfahren die Aufschiebung oder Einstellung der
Zv ingsvollstreckung angeordnet, so ist auch das Verfahren in dem Vollstreckungsstaat aufzu-
sci ieben oder einzustellen.

Artikel 32.

T)ie Bestimmungen der Artikel i bis 31 finden entsprechende Anwendung.

i. Auf die vor einem biirgerlichen Gericht im streitigen Verfahren abgeschlossenen
Vergleiche und auf die gerichtlich bestdtigten Vermtgensauseinandersetzungen und
Dispachen ;

2. Auf die gerichtlichen und notariellen Urkunden, in denen sich der Verpflichtete
der Zwangsvollstreckung unterworfen hat.

Artlkel 33.

Bei der Bewilligung der Zwangsvollstreckung auf Grund von Akten der im Artikel 32 bezeichne-
ten Art dfirfen keine h6heren Gebiihren eingehoben werden, als bei der Bewilligung der Zwangs-
vollstreckung auf Grund einer ausldndischen gerichtlichen Entscheidung.
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IV. ABSCHNITT.

ANERKENNUNG GERICHTLICHER ENTSCHEIDUNGEN.

Artikel 34.

Rechtskraftige Entscheidungen, denen keiner der im Artikel 25 angefiihrten Griinde entge-
gensteht, werden unbeschadet der Bestimmungen des Artikel 36. Abs. 2, Zahl i., auch im Gebiete
des anderen Staates als wirksam anerkannt.

V. ABSCHNITT.

fiBERGANGS- UND SCHLUSSBESTIMMUNGEN.

Avtikel 35.

Die Bestimmungen der Artikel 2 bis 18 treten im Verhaltnis zwischen den vertragschliessenden
Staaten an die Stene der Vorschriften des Haager Abkommens 1 fiber den Zivilprozess vor 17. Juli
1905.

lArtikel -6.

i.. Von dem Tage des Inkrafttretens dieses Vertrags an treten fiir die Rechtsbeziehimgen
zwischen den vertragschliessenden Staaten friffhere Staatsvertrdge, Vereinbarungen und Regierungs-
erklarungen uiber Fragen, die durch den verstehenden Vertrag geregelt sind, ausser Kraft.

2. Unberifihrt bleiben
i. Die in den beiden vertragschliessenden Staaten geltenden Vorschriften iber

Ehesachen, ilber Rechtsstreitigkeiten, welche die Feststellung des Rechtsverhutnisses
zwischen Eltern und Kindern betreffen, sowie fiber das Konkursverfahren und die Todes-
erklmrg ;

2. Die Bestimmungen der Artikel 2. und 24 des deutsch6sterreichischen Wirtschafts-
abkommens 2 vom i. September i92o :

3. Die internationalen Knllektivvertrage, an denen beide vertragschliessende
Staaten beteiligt sind.

Artikel 37.

Dieser Vertrag tritt drei Monate nach dem Austausch der Ratifikationsurkunden in Kraft.
Der Vertrag kann von jedei der vertragschliessenden Staaten gekiindigt werden. Er bleibt jedoch
nach erfolgter Kfindigung noch sechs Monate in Kraft.

'British and Foreign State Papers, vol. 99,
page 990.

'Vol. IV, page 202 of this Series.
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Arikel 38.

Dieser Vertrag wird ratifiziert und die Ratifikationsurkunden werden sobald wie m6gich
in Berlin ausgetauscht werden.

Urkund dessen haben die Bevollmachtigten den Vertrag in doppelter Ausfertigung unter-
zeichnet und mit ihren Siegeln versehen.

So geschehen in doppelter Urschrift in Wien, am 21. Juni 1923.

(L. S.) PFEIFFER (L. S.) GRONBERGER.
(L. S.) GOES. (L. S.) MAYER-MALLENAU.
(L. S.) VOLKMAR. (L. S.) KRAUTMANN.
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1 TRADUCTION.

No. 668. - TRAITE CONCERNANT LES GARANTIES LIEGALES ElT
L'AIDE JUDICIAIRE, CONCLU ENTRE LE REICH ALLEMAND
ET LA REPUBLIQUE D'AUTRICHE, SIGNE A VIENNE, LE 21 JUIN
1923.

Le REICH ALLEMAND et la RtPUBLIQUE AUTRICHIENNE,

Anim~s du d~sir de r~gler les garanties l~gales et l'aide judiciaire en mati~re civile, afin de faci-
liter l'administration de la justice et les relations r6ciproques, ont conclu le Trait6 suivant

A cet effet, ont nomm6 comme pl~nipotentiaires

Le PRPISIDENT DU REICH ALLEMAND;

M. Maximilian PFEIFFER, docteur en philosophie, Envoy6 extraordinaire et Ministre
pl6nipotentiaire ;

M. Carl GOES, docteur en droit, Conseiller de lgation, Rapporteur au Minist~re des Affaires
6trang~res ; et

M. Erich VOLKMAR, docteur en droit, Conseiller intime de gouvernement et Directeur
au Minist~re d'Empire de la Justice ;

Le PRtSIDENT DE LA RP-PUBLIQUE AUTRICHIENNE:

M. le Dr Alfred GRfINBERGER, Ministre f6d6ral des Affaires 6trang6res;
M. le Dr F6lix MAYER-MALLENAU, Chef de section h la Chancellerie f~d6rale (Justice)

et
M. le D r Edmond KRAUTMANN, Directeur ministdriel h la Chancellerie f6d6rale (Justice);

qu i , apr~s avoir 6chang6 leurs pleins pouvoirs reconnus en bonne et due forme, sont convenus
des dispositions suivantes :

SECTION I.

GARANTIES LUtGALES EN MATItRE CIVILE.

Article i.

Les ressortissants de chacun des Etats contractants jouiront, sur le territoire de l'autre Etat,
du mgme traitement que les nationaux, en ce qui concerne les garanties l~gales et judiciaires rela-
tives h leur personne et h leurs biens. Ils auront librement et sans empchement aucun, acc~s aux
tribunaux et pourront y ester en justice, dans les m~mes conditions et de la m~me mani~re que les
nationaux.

Article 2.

i. Aucun cautionnement ou d~p6t, sous quelque ddnomination que ce soit, ne pourra 6tre
exig6 des ressortissants de Fun des Etats, comparaissant devant les tribunaux de l'autre Etat

1 Traduit par le Secr6tariat de la Socit6 des Nations.
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1 TRANSLATION.

No. 668. - TREATY BETWEEN THE GERMAN REICH AND THE
AUSTRIAN REPUBLIC REGARDING LEGAL PROTECTION AND
ASSISTANCE, SIGNED AT VIENNA, JUNE 21, 1923.

The GERMAN REICH and the AUSTRIAN REPUBLIC, being desirous of regulating legal protection
and legal assistance in civil cases with a view to promoting the administration of justice and mutual
intercourse, have concluded the following Treaty.

For this purpose plenipotentiaries have been appointed

BY THE PRESIDENT OF THE GERMAN REICH :

Dr. Maximilian PFEIFFER, Ambassador Extraordinary and Minister Plenipotentiary,

Dr. Carl GOES, Counsellor of Legation in the Foreign Office, and

Dr. Erich VOLKMAR, Privy Counsellor and Ministerial Counsellor in the Reich Ministry
of Justice ;

BY THE PRESIDENT OF THE AUSTRIAN REPUBLIC

Dr. Alfred GRtNBERGER, Federal Minister for Foreign Affairs,
Dr. Felix MAYER-MALLENAU, Head of Department in the Federal Chancellery (Justice),

and
Dr. Edmund KRAUTMANN, Ministerial Counsellor in the Federal Chancellery (Justice),

who, having communicated their full powers, which were found to be in good and due form,
agreed upon the following articles :

SECTION I.

LEGAL PROTECTION IN CIVIL CASES.

Article I.

The nationals of each of the Contracting States shall receive on the territory of the other
State the same treatment as nationals with regard to the legal and judicial protection of their
persons and property. They shall have free and unrestricted access to the Courts and may appear
there under the same conditions and in the same manner as nationals of the State in question.

Article 2.

(i) No security or deposit of any description whatsoever may be required of the nationals
of either State who appear as plaintiffs or interveners before the Courts of the other State, by

1 Translated by the Secretariat of the League of Nations.
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comme demandeurs ou intervenants, en raison de leur qualit6 d'dtrangers ou parce qu'ils ne poss-
dent ni domicile, ni r~sidence dans le pays en question.

2. La m~me disposition s'applique en ce qui concerne les provisions de frais de justice h r~cla-
mer aux demandeurs ou aux intervenants.

Article 3.

i. Si un demandeur ou un intervenant, exon6r6 du cautionnement, du d~p6t ou de la provision,
en vertu de l'article 2 ou d'une loi en vigueur dans le pays oih la demande a &6 introduite, est con-
damn6 aux frais du proc6s sur le territoire de Pun des Etats, l'autorit6 comptente, h la demande
du crdancier des frais, devra, sans frais, ddclarer exdcutoire ce jugement sur le territoire de l'autre
Etat.

2. La m~me r~gle s'applique en ce qui concerne les d6cisions judiciaires fixant ult~rieurement
le montant des frais du procs.

Article 4.

i. Les decisions concernant les frais, vis6es h l'article 3, seront dgclar6es excutoires, confor-
m~ment h la legislation de l'Etat contractant sur le territoire duquel 1'ex6cution est poursuivie,
sans que les parties soient entendues, mais sans prejudice d'un recours ultdrieur de la partie
condamne.

2. L'autoritd comp~tente pour statuer sur la demande tendant h faire d~clarer ex~cutoire une
ddcision, devra se borner h examiner si, d'apr~s la lgislation de 1'Etat contractant sur le territoire
duquel le jugement de condamnation a dtj rendu, la d6cision est pass6e en force de chose jug6e.

3. Un certificat du tribunal competent attestant que la d~cision est pass6e en force delhchose
jug6e, constituera une preuve suffisante du fait que les conditions ci-dessus sont remplies.

Article 5.

Les ressortissants de l'un des Etats seront admis sur le territoire de l'autre Etat h b6n~ficier
des lois sur l'assistance judiciaire, sous les mfmes conditions que les ressortissants de cet Etat.

Article 6.

i. Le certificat attestant l'indigence devra 6maner des autoritds du lieu oii le demandeur a
sa rdsidence habituelle et, h d~faut d'une rdsidence habituelle, des autorit6s du lieu de sa residence

actuelle.
2. Si le demandeur ne rdside pas sur le territoire de l'un des Etats contractants, le certificat

du repr~sentant diplomatique ou consulaire competent de l'Etat du demandeur, sera suffisant.

Article 7.

i. L'autorit6 comp6tente pour d6livrer le certificat attestant l'indigence pourra demander
aux autorit6s de 'autre Etat contractant des renseignements au sujet de la situation de fortune
du demandeur.

2. L'autorit6 chargde de statuer sur la demande, relative h la concession de l'assistance judi-
ciaire, aura le droit de proc6der, dans les limites de sa comptence, h une vrification des certificats
et des renseignements qui lui seront soumis.
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reason of their foreign nationality or the fact that they are not domiciled or resident in
the country.

(2) The same shall apply in regard to any payment in advance that may be required of
plaintiffs or interveners for the purpose of covering legal costs.

Article 3.

(i) If costs are awarded on the territory of the one State against a plaintiff or intervener
who is exempted from security, deposit or payment in advance by virtue either of Article 2 or
of a law in force in the State in which the case was brought, this judgment shall, on application
being made by the party awarded costs, be declared by the competent authority free of cost to
be executable on the territory of the other State.

(2) The same rule shall apply to judicial decisions by which the amount of the legal costs
is subsequently determined.

Article 4.

(I) The decisions regarding costs mentioned in Article 3 shall, in accordance with the legis-
lation of the Contracting State on the territory of which execution takes place, be declared to be
executable without previous hearing of the parties, but also without prejudice to the right of
subsequent appeal by the losing party.

(2) The authority competent to give a decision regarding an application for execution shall
only consider the question whether a decision has acquired the force of law according to the law
of the Contracting State on the territory of which the judgment is pronounced.

(3) As proof that these requirements have been fulfilled, a certificate from~the competent
Court, stating that the decision has acquired the force of a final judgment, will be sufficient.

Article 5.

The nationals of the one State shall be admitted to the benefits of suing in forma pauperis
on the territory of the other State under the same conditions as nationals of the latter State.

Article 6.

(i) The certificate proving inadequate means must be made out by the authorities of the
applicant's habitual place of residence, or, failing such, by the authorities of his actual place of
abode.

(2) If the applicant does not reside on the territory of one of the Contracting States, a certi-
ficate from the competent diplomatic or consular representative of his State will be sufficient.

Article 7.

(i) The authority competent to make out the certificate of inadequate means may apply
for information from the authorities of the other Contracting State with regard to the financial
position of the applicant.

(2) The authority that has to decide upon the application for permission to sue in forma
pauperis is entitled, within the limits of its competence, to verify the certificates and information
laid before it.
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Article 8.

Si un ressortissant de Fun des Etats contractants a t6 admis, par les autorit~s comptentes,
h bdndficier des lois sur l'assistance judiciaire, il jouira 6galement de cette assistance pour tous les
actes de procedure qui sont relatifs au mme litige, et seront accomplis devant les tribunaux de
l'autre Etat en vertu des articles i h 18.

Article 9.

L'administration supreme de la justice de chacun des Etats contractants - dans le Reich
allemand, le Ministare de la Justice du Reich, dans la Rdpublique autrichienne, la Chancellerie f~d6-
rale (Justice) - fournira h l'autre administration, h la demande de cette derni~re, des renseigne-
ments relatifs h la l6gislation en vigueur sur son territoire.

SECTION II.

AIDE JUDICIAIRE EN MATIk-RE CIVILE.

Article io.

i. En mati~re civile, ]a signification de pices et l'ex~cution de commissions rogatoires par
lesquelles l'autorit6 requise est invit6e h proc~der, dans son ressort, h un acte de procddure, ou I un
autre acte judiciaire, seront r6gldes directement par les autorit6s des deux Etats contractants.

2. En cas d'incomp6tence de l'autorit6 requise, celle-ci transmettra d'office la requite h l'au-
torit6 comp~tente et en informera imm~diatement l'autorit6 requ~rante.

Article ii.

La demande de signification devra indiquer l'autorit6 de laquelle 6mane la pice transmise,
les noms et qualit6s des parties, l'adresse du destinataire ainsi que la nature de la piece en
question.

Article 12.

i. L'autorit6 comp~tente de l'Etat requis sera chargge de la signification. Sauf dans les cas
prdvus h l'alin6a 2, cette autorit6 pourra se borner h ex6cuter la signification par la remise de la
pice au destinataire, si celui-ci est dispos6 4 l'accepter.

2. A la demande de l'autorit6 requdrante, l'autorit6 requise devra signifier la pice en question
suivant la procedure pr6vue par sa lgislation intgrieure pour la signification de pikes analogues
ou suivant une procedure spdciale, si cette derni~re n'est pas contraire h la l6gislation de 'Etat
reqIus.

Article 13.

La preuve de la signification r6sultera, soit d'un rdcdpiss6 datd et l6galis6, 6manant du desti-
nataire, soit d'un certificat de l'autoritd de 1FEtat requis, attestant le fait, la proc6dure ainsi que la
date et l'heure de la signification.
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Article 8.

If permission to sue in lorma pauperis is granted by the competent authorities to a national
of one of the Contracting States, he shall also be granted this right in all legal actions referring
to the same dispute that are taken in the Courts of the other State on the basis of Articles I to 18.

Article 9.

The supreme authority for the administration of justice in each of the Contracting States
- in the German Reich the Reich Ministry of Justice, and in the Austrian Republic the Federal
Chancellery (Justice) - shall, on request, supply the other with information regarding the law
in force in their respective countries.

SECTION II.

LEGAL ASSISTANCE IN CIVIL AFFAIRS.

Article Io.

(i) In civil affairs the service of documents and the granting of letters of request concerning
the institution of lawsuits or other judicial proceedings within the sphere of jurisdiction of the
authority to which application is made shall be effected by direct official communications between
the authorities of the two Contracting States.

(2) Should the authority to which application is made not be competent to deal with the
matter, the letter of request must be transmitted ex o//icio to the competent authority, and the
authority making application must be immediately informed of the fact.

Article I I.

The application for service must give the name of the authority from which the transmitted
document emanates, the name and status of the parties, the address of the recipient and the nature
of the document concerned.

Article 12.

(i) The competent authority of the State to which application is made shall be responsible
for service. Except in the cases provided for in paragraph 2, this authority may, at its discretion,
simply effect service by handing over the document to the addressee, provided that he is prepared
to accept it.

(2) If the authority making application so desires, the authority to which application is
made must serve the document to be delivered in the form prescribed by its domestic legislation
for effecting such service, or in some special form, provided this does not constitute a breach of
its legislation.

Article 13.

Service will be proved either by an acknowledgment of receipt from the addressee, duly dated
and authenticated, or by an attestation from the authority of the State to which application is
made, certifying the fact, the form and the time of service.
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Article 14.

Chacun des Etats contractants pourra faire signifier des pieces h ses propres ressortissants
qui se trouvent sur le territoire de 'autre Etat, par l'interrndiaire de ses repr~sentants diploma-
tiques ou consulaires, sans qu'il puisse cependant avoir recours h des moyens de contrainte.

Article 15.

i. L'autorit6 judiciaire, b laquelle la commission rogatoire est adressde, est tenue de lui donner
suite. II sera tout particuli~rement donn6 suite aux commissions rogatoires par lesquelles des tribu-
naux allemands demanderont aux tribunaux autrichiens de recevoir les serments impos6s aux
parties et aux commissions rogatoires de tribunaux autrichiens demandant de faire entendre, sous
la foi du serment, une partie en Allemagne, condition que la personne qui doit prater serment,
poss~de la capacitd juridique de le faire, d'apr s la l6gislation de l'Etat requis.

2. L'autorit6 requise, en ex6cutant la commission rogatoire, sera tenue d'appliquer les m8mes
moyens de contrainte que s'il s'agissait de l'exdcution d'une commission rogatoire 6manant des
autorit6s de l'Etat requis ou d'une demande pr~sent6e pour la mfme fin par l'une des parties int6-
ressdes. L'autorit6 requise ne sera pas tenue d'employer ces moyens de contrainte, lorsqu'il s'agira
de la comparution personnelle de parties en litige.

3. A la demande de la partie requ6rante, un avis devra lui Wtre adress6 pour lui indiquer la date,
l'heure et le lieu de l'exdcution de la commission rogatoire.

Article 16.

L'Etat sur le territoire duquel l'ex~cution de significations et de commissions rogatoires doit
avoir lieu, ne pourra refuser d'y proc~der que dans le cas oti il estimerait que l'ex~cution de la com-
mission rogatoire porterait atteinte h sa souverainet6 ou sa s6curit6.

Article i7-

En ce qui concerne la procedure h suivre pour l'ex~cution de la commission rogatoire, l'au-
torit6 requise sera tenue d'appliquer les lois de son pays. Elle devra donner suite h la demande
de l'autorit6 requdrante en vue de l'application d'une proc&dure sp~ciale, si cette derni~re n'est
pas contraire i la lgislation de l'Etat requis.

Article 18.

i. Aucune taxe et aucuns d~bours, de quelque nature que ce soit, ne pourront 6tre perqus
pour l'ex~cution de demandes de signification et de commissions rogatoires, h l'exception des
indemnit~s payees h des experts.

2. L'autorit6 requise devra cependant indiquer h l'autorit6 requ6rante le montant de ses d6-
bours que l'Etat requ~rant, conform6ment h l'alin~a i, n'a pas h rembourser, afin que l'autorit6
requ6rante puisse en rdclamer le paiement h la personne tenue de les rembourser. Les montants
pergus seront acquis h l'Etat requ6rant.
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Article 14.

Each of the Contracting States is authorised to serve documents upon its own nationals who
are in the territory of the other State through the agency of its diplomatic or consular representatives
without the application of measures of compulsion.

Article 15.

(i) The judicial authority to whom a letter of request is sent must comply with it. In
particular, requests from German courts for permission to have the oaths of the parties taken
in Austria, and requests from Austrian courts for the examination of parties on oath in the German
Reich must be granted, provided that the person to be sworn is legally qualified to take an oath
according to the law of the State to which application is made.

(2) The authority to which application is made must use the same means of compulsion
in complying with a letter of request as in complying with a request from the authorities of the
State to which application is made or with a similar application from a party concerned. Such com-
pulsion needfnot be employed if it is a question of the parties to the dispute appearing in person.

(3) The authority making application shall, if it ?so desires, be informed of the time and
place of the proceedings in regard to the request.

Article 16.

An authority may only refuse to comply with applications for service and with requests if
the Contracting State on the territory of which they are to be granted considers that such action
would be likely to endanger its sovereignty or its security.

Article 17.

In regard to the forms to be observed the authority to which application is made must, in
complying with a request for legal assistance, act in accordance with its territorial laws. If the
authority making application desires that a special form of procedure be adopted, this shall
be complied with, provided that the desired form is not contrary to the legislation of the State
to which application is made.

Article 18.

(i) With the exception of experts' allowances, no dues or charges of any kind may be required
for granting applications for service or requests for legal assistance.

(2) The authority to which application is made must, however, communicate to the State
making application the amount of the charges incurred, which, by virtue of paragraph i, are not
to be refunded by the State making application, to enable the latter State to collect the amount
from the person obliged to refund it. The State making application shall retain the amounts
collected.
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SECTION III.

EXtCUTION FORCtE.

Article 19.

i. Les d6cisions rendues par les tribunaux civils de Fun des Etats et pass6es en force de chose
jugde, queUe que soit leur d~nomination (jugements, d~cisions, commandements, sommations,
mandats d'ex~cution), seront ex6cutoires sur le territoire de l'autre Etat, conform~ment aux dis-
positions suivantes, l'exclusion des contraintes et des d6cisions provisoires.

2. Seront 6galement consid6r6s comme tribunaux civils les tribunaux spdciaux et les tribunaux
d'arbitrage qui, en dehors de tout trait d'arbitrage, sont comp6tents pour statuer sur des rclama-
tions de droit privY, en vertu d'une disposition publique sp6ciale.

Article 20.

Sont comp6tents pour accorder l'exdcution forcde : en Allemagne les tribunaux de ba i age
(Amtsgerichte), en Autriche les tribunaux de district (Bezirksgerichte). Au point de vue territorial,
sont comp6tents, le tribunal devant lequel le d~biteur est justiciable de la juridiction de droit
conmun, et, lt d6faut, le tribunal dans le ressort duquel se trouvent les biens du d6biteur ou dans
le ressort duquel il doit 6tre proc~d6 l'acte d'ex6cution.

Article 21.

i. La requite du cr6ancier en vue d'obtenir l'exdcution forc6e devra contenir les indications
suivantes :

i. la dsignation exacte du crdancier et du d6biteur, ainsi que de leurs repr6-
sentants l~gaux ;

2. la mention des circonstances qui d~terminent la competence du tribunal saisi

3. l'indication exacte de la cr~ance donnant lieu h l'ex~cution forc6e et de la d6cision
exdcutoire ;

4. si, d'apr~s la lkgislation de l'Etat sur le territoire duquel l'ex6cution forcde doi t
avoir lieu, il est proc~d6 d'office L cette execution, la requite devra indiquer les moyens
de contrainte h employer et, dans le cas oh certains biens du d~biteur devraient 6tre saisis,
la partie de ces biens sur laquelle devra porter l'ex6cution forc6e ; en outre, le crdancier
devra indiquer le lieu oh se trouvent ces biens, ainsi que, suivant la nature du cas, toutes
les autres circonstances int~ressant les services charges d'assurer l'ex~cution forc6e.

2. A l'original de la requdte, une copie devra tre jointe pour chacune des parties adverses.

Article 22.

La requite devra 6tre accomxpagnde d'une exp6dition int6grale de la d6cision en vertu de l a-
quelle il doit 6tre proc6d6 hL l'ex6cution forc6e contre le d~biteur. Le fait que la d6cision est pass6e
en force de chose jug6e devra 6tre prouvd par des actes authentiques, h moins que l'exp~dition'n'en
fasse djhi 6tat.
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SECTION III.

COMPULSORY EXECUTION.

Article 19.

(i) Decisions having the force of law given by the civil courts of either State shall, irrespective
of the names employed (judgments, decrees, orders for payment, writs of execution, executory
decrees), be executable in the territory of the other State in accordance with the provisions stated
hereinafter. This shall not apply, however, to " arrests " or to provisional orders.

(2) Special courts and such courts of arbitration as are competent by virtue of a special
State regulation, and irrespective of any arbitration treaty to adjudicate upon private law claims,
shall also be considered as civil courts.

Article 20.

The lower courts (Amtsgerichte) in the German Reich and the district courts in Austria shall
be competent to determine whether compulsory execution shall be granted. The court to whose
general jurisdiction the person liable is amenable, or, if no such court exists, the court within
whose jurisdiction the debtor has his property, or the measures of execution are to be taken, shall
be the court possessing local competence.

Article 21.

(i) The creditor's application for the granting of compulsory jurisdiction must contain

(I) Exact particulars as to the creditor and the debtor, as well as their legal repre-
sentatives;

(2) All particulars of circumstances that are essential as regards the competence
of the Court to which recourse is being had ;

(3) An exact description of the claim to be executed and the decision giving the
right of execution ;

(4) If, according to the law of the State on whose territory the compulsory execution
is to be carried out, execution takes place e. oiiicio, a description of the measures of
compulsion to be taken, and, in the event of execution against the property of the debtor,
a description of those portions of the property upon which compulsory execution is to
be made and also of the place where they are situated, together with all further information,
according to the nature of the case, that is of importance with regard to the carrying
out of the compulsory execution.

(2) The application shall be accompanied by a copy for each party opposing the application.

Article 22.

A complete copy of the decision on the basis of which compulsory execution is to take place
against the debtor shall be attached to the application. The fact that the decision has acquired
the force of a final judgment shall, unless this appears in the copy, be proved by reference to
public records.
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Article 23.

S'il est stipulM dans la d6cision que celle-ci ne sera ex6cut~e qu'apr~s expiration d'un d~lai
ou apr~s survenance d'un autre fait ou si l'ex6cution forcde est demand6e en faveur d'un cr6ancier
ou contre un d6biteur autres que ceux d~sign6s dans la d~cision, c'est h la lgislation de l'Etat au-
quel appartient le tribunal ayant rendu la d6cision qu'il conviendra de se reporter pour d6terminer si
l'autorisation de proc6der A l'exdcution forc~e est subordonn~e h la preuve de la r~alisation de con-
ditions sp~ciales ou si la d~cision est exdcutoire en faveur de l'autre cr6ancier ou contre l'autre d~bi-
teur. Les preuves requises par les dispositions applicables en l'espce devront r6sulter d'actes au-
thentiques on d'actes certifi6s authentiques, h moins que les faits prouver ne soient notoirement
connus du tribunal competent pour accorder l'ex~cution forc~e. Si cette preuve ne peut tre faite,
on appliquera la procedure pr~vue h l'article 24, alin~a 2, phrase 2.

Article 24.

i. Le tribunal statuera par une ordonnance sur la demande d'ex~cution forc~e. Si la demande
n'est pas conforme aux dispositions des articles 20 h 22 ou s'il y a des indices de l'existence d'un motif
de rejet (article 25), le tribunal devra tout d'abord inviter le demandeur h rem~dier aux vices de la
requite. Le tribunal pourra fixer h cet effet un d6lai de forclusion. Le tribunal pourra egalerrent
demander des 6claircissements au tribunal qui a rendu la dcision h ex~cuter.

2. Lorsque qn'il le jugera n~cessaire, pour dissiper les doi-tes, le tribunal pourra entendre le
d6biteur apr~s lui avoir communiqu6 copie de la requite. Les indications visdes h l'article 21, alin~a
premier, numro 4, ne devront pas figurer dans la copie qui sera communiqu~e au d~biteur. Le
tribunal pourra 6galement ordonner un dbat oral. I1 devra l'ordonner si, dans le cas pr~vu h 1 ar-
ticle 23, les preuves requises de faits qui ne sont pas notoirement connus du tribunal, ne r6siltent
pas d'actes authentiques ou d'actes certifies authentiques.

Article 25.

i. L'exdcution forc6e devra ktre refusde si le demandeur n'a pas rem6di6 aux vicei de la requite
avant l'expiration du dlai de forclusion prdvu A l'article 24.

2. Elle devra en outre 6tre refus~e :
a) si, d'apr~s les lois de 'Etat charg6 de l'exdcution forc~e, un tribunal d6termin6 est

! exclusivement competent dans cet Etat pour le litige ;
b) si l'ex~cution forc~e a pour objet de faire reconnaitre une situation de droit ou de re-

couvrer une cr~ance qul, pour des raisons d'ordre public ou de moralit6 ne peut ni
• tre reconnue ni faire l'objet d'une action en justice ou dun proc~s sur le territoire
de 1'Etat chargd de 1'execution forc6e.

3. L'exdcution forcde devra, en outre, 6tre refusde au b6n~fice d'un d~fendeur ressortissant de
l'Etat chargd de l'ex6cution forc~e :

i. Si, dans l'appr6ciation de sa capacit6 de contracter ou d'ester en justice, ou de sa
representation l6gale, ou dans l'appr~ciation des droits de famille ou de succession sur
lesquels est fond6 la demande, ou dans la constatation judiciaire du d6c~s dont d6pend
cette demande, la d~cision s'appuie, h son d~triment, sur des lois autres que celles qui
doivent etre appliqu6es selon le droit de l'Etat charg6 de l'exdcution forc6e ;

2. S'il a refus6 de se porter partie au proc~s, et que la citation ou l'ordonnance~par
laquelle 'action a 6t6 engag6e ne lui a t6 signifi~e que par la voie de la signification
subsidiaire (Ersatzzustellung) ou de la signification publique (Code de procedure civile,
allemand §§ i81 h 184, 203 h 2o6, Code de procedure civile autrichien, §§ 102 h 105

NO 668



1924 League of Nations - Treaty Series. 79

Article 23.

If, by reason of the terms of a decision, the right to execution is conditional on the expiration
of a definite time-limit or on some other fact supervening, or if the grant of compulsory execution
is desired in favour of some party other than the creditor mentioned in the decision, or against
some party other than the debtor mentioned in the decision, the question as to how far authorisation
of compulsory execation is dependent upon proof of special conditions, or as to whether the decision
is executable on behalf of or against the other party, shall be determined according to the law
of the State whose Court has issued the decision. In so far as the Court deciding upon the granting
of compulsory execution is not acquainted with the facts to be established, the proofs required
according to the regulations in force must be obtained from public or publicly certified documents.
If no such proof can be furnished, the procedure shall be that laid down in Article 24, paragraph 2,
sentence 2.

Article 24.

(i) The decision pronounced upon the application for compulsory execution shall take the
form of a decree. If the application does not conform to the provisions of Articles 20 to 22, or
if there is reason to believe that there is a ground for refusal (Article 25), the Court must first of
all instruct the applicant to remove the defects. It may fix a time limit within which the applicant
must do this. The Court may also apply for information to the Court that has issued the executable
decision.

(2) If the Court considers that such a procedure is necessary in order to remove doubt, it
may examine the debtor after first communicating to him a copy of the application. The parti-
culars provided for in Article 21, paragraph i, No. 4, are not to be communicated to the debtor
in this copy. The Court may also order oral proceedings. Such proceedings must be ordered
if, in the case provided for in Article 23, the necessary proof of facts unknown to the Court cannot
be furnished either by pablic or publicly certified documents.

Artice 25.

(i) Compulsory execution shall be refused if the defects in the application are not removed
before the expiration of the time-limit specified in Article 24.

(2) It shall likewise be refused :
(i) if, according to the laws of the State responsible for the execution of the judgment,

sole competence in the case lies with a special Court of that State ;
(2) if compulsory execution involves the recognition of a legal situ3tion or the

establishment of a claim which, on grounds of public order or morality, is not valid
or in respect of which no action can be brought in the territory of the State responsible
for the execution.

(3) Further, it may not take place in favour of a party who is a national of the State in
question

(i) if, in deciding in regard to his civil capacity or capacity to bring an action or
in regard to his legal representation, or in deciding a matter concerning family rights
or rights of succession material to the claim, or in establishing a person's death, of decisive
importance to such a claim, judgment to his prejudice has been based upon laws other
than those applicable under the law of the State responsible for execution ;

(2) if he has declined to take part in the proceedings and if the summons or order
by which the proceedings were instituted was served only in the form of an ancillary summons
or a public notification (German Rules of Civil Procedure, paragraphs 181 to184, and
203 to 206 ; Austrian Rules of Civil Procedure, paragraphs 102 to 1O5; 115). This shall,
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115). Cette disposition ne s'appliquera cependant que si le d6fendeur poss6dait d~jh la
nationalit6 du pays en question au moment oii la proc6dure a 6t6 engag6e ;

3. Si le tribunal qui a rendu la ddcision n'a 6t6 comp6tent qu'h raison de la situation
des biens (Code de procddure civile allemand § 23, R~glement judiciaire autrichien, § 99),
ou si la comptence de ce tribunal ne repose que sur le § 88, alin~a 2 du Rglement
judiciaire autrichien, h moins toutefois, que le d~fendeur, dans ce dernier cas, n'ait
r~pondu au proc~s.

4. Dans l'examen des motifs de rejet, le tribunal n'est pas tenu d'admettre les
constatations de fait de la ddcision. I1 n'y aura pas lieu de proc~der h un nouvel examen de
la lgalit6 de la d~cision k exdcuter.

Article 26.

i. Contre l'ordonnance par laquelle le tribunal a statu6 sur la demande d'exequatur de l'exdcu-
tion forc6e, la partie intdress~e pourra exercer, dans le Reich allemand un pourvoi imm6diat, et
en Autriche un recours ;

2. La partie int6ress6e pourra, en outre, faire opposition h l'exequatur de l'exdcution forcde
s'il existe un motif de rejet de la demande d'exdcution forcde qu'elle n'a pas ddjh fait valoir dans les
formes pr~vues h l'alinda i. Si l'opposition n'est pas fond~e sur les causes de rejet indiqu6es b l'ar-
ticle 25, alin6a 2 ou h l'article 25, alin6a 3, num6ro i, elle devra 6tre form~e dans les 14 jours qui
suivront la signification de la d~cision accordant 1'exdcution forc6e.

Article 27.

i. Par voie de pourvoi immddiat (de recours) ou d'opposition, le d6biteur pourra, en outre,
se prdvaloir contre la crdance des exceptions visdes au § 767 du Code de procddure civile allemand
et au § 35 du Rglement autrichien relatif h l'exdcution forcde, ainsi que des exceptions concernant
les conditions qui aux termes des §§ 732, 768 du Code de proc6dure civile allemand et du § 36 du
Rglement autrichien, relatif h l'exdcution forcde doivent se trouver rdunies pour que l'ex6cution
puisse avoir lieu. Le d~biteur pourra 6galement faire valoir ces exceptions dans les procedures
sp6ciales vis6es par ces dispositions.

Article 28.

i. Le tribunal devra statuer sur l'opposition par un arrt, apr~s un ddbat oral.
2. En cas d'opposition, le tribunal pourra ordonner, sur demande ou d'office, de suspendre

provisoirement (surseoir h) l'exdcution forcde, sous caution ou sans caution ; le tribunal pourra
6galement prescrire que l'ex6cution forc6e n'aura lieu que contre cautionnement, ou que les mesures
d'exdcution d6jh prises seront annul6es moyennant caution.

Article 29.

En ce qui concerne le prononc6 et la signification de l'ordonnance relative h la demande d'ex6-
cution forc6e, on appliquera, dans le Reich allemand, les prescriptions du § 329, alin6as i et 3 du
Code de procedure civile, et en Autriche, les prescriptions du § 64 du R~glement relatif h 1'execution
forc6e. Dans le Reich allemand, la signification au ddbiteur de la ddcision accordant l'ex~cution forc~e,
aura cependant lieu, dans chaque cas particulier, h la diligence du cr6ancier.
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however, only be applicable if he was already a national of the State in question at the
date when the proceedings were instituted;

(3) if, for the decision of the Court rendering judgment, competence lay only with
the Court in whose jurisdiction the property was situated (German Rules of Civil Procedure,
paragraph 23; Austrian Rules of Legal Competence, paragraph 99) or with the Court
referred to in paragraph 88, sub-paragraph 2, of the Austrian Rules of Legal Competence,
provided that in the latter case the defendant had not declined to take part in the pro-
ceedings;

(4) in examining the grounds for refusing execution the Court shall not be bound
by the findings contained in the decision on matters of fact. The legality of the decision
to be executed shall not, however, be subject to further examination.

Article 26.

(i) The decree by which the application for compulsory execution is decided upon may
be opposed in the German Reich by means of an immediate " complaint ", and in Austria by
means of an appeal.

(2) Objection may also be lodged against the granting of compulsory execution when there
is a ground for refusal to execute which has not already been put forward in accordance with
paragraph i. In so far as the objection is not based on the grounds for refusal set forth in Article 25,
paragraph 2 or paragraph 3 (I), it shall be made within 14 days after service of the decree author-
ising compulsory execution.

Article 27.

By means of immediate " complaint " (or appeal) or by objection, the debtor may furthermore
lodge protests against the claim in accordance with paragraph 767 of the German Rules of Civil
Procedure and paragraph 35 of the Austrian Executive Procedure, and also protests dealing with
the conditions of execution specified in paragraphs 732 and 768 of the German Rules of Civil
Procedure and paragraph 36 of the Austrian Executive Procedure. Protests of this nature may
also be lodged in accordance with the special procedure laid down in these regulations.

Article 28.

(i) Disputes shall be settled in accordance with judgment delivered after oral pleadings.
(2) If objection is raised, the Court may, either on application being made or ex officio, order

that compulsory execution shall, with or without security being given, be temporarily suspended
or that it shall only take place on security being given, or that measures of execution already
taken shall be cancelled on security being given.

Article 29.

In respect of the notification and service of the decree concerning the granting of an application
for compmsory execution, the provisions of paragraph 329, sub-paragraphs i and 3, of the Rules
of Civil Procedure shall be applicable in the German Reich, and the provisions of paragraph 64 of
the Executive Procedure in Austria. The decree authorising compulsory execution shall be served
on the debtor in the German Reich in all cases at the instance of the creditor.
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Article 30.

i. Dans les cas oh, suivant la lgislation de l'Etat charg6 de 1'ex6cution forc~e, il est proc~d6
d'office h celle-ci, les mesures d'ex6cution devront 6tre prises imm~diatement, h moins que le cr~an-
cier ne se soit r~serv6 le droit d'intervenir sp6cialement au sujet de l'ex6cution.

2. Si l'ex~cution forc6e n'a pas lieu d'office, elle se fera h la diligence du cr~ancier, en vertu
d'une expedition de l'ordonnance accordant l'ex~cution forc~e (expedition ex6cutoire), dfirnent
rev~tue de la clause ex6cutoire ; le greffier sera tenu de d6livrer d'office et sans retard cette expedi-
tion au crdancier.

3. Si l'exdcution forcde a lieu h la diligence du cr~ancier, elle ne pourra commencer que si For-
donnance accordant l'ex~cution forc~e a 6t6 d~jh signifi6e au d~biteur ou lui est signifide en mime
temps. Si, d'apr~s la l6gislation de l'Etat charg6 de 1'ex6cution, il ne peut 6tre proc~d6, en vertu
de mandats ex6cutoires analogues de ce pays, h une execution forc6e qu'h l'expiration de certains
ddlais apr~s la signification, ces ddlais devront 6tre observes du jour de la signification.

Article 31.

I. Sauf dispositions sp6ciales du pr6sent Trait6, les r gles de procedure en vigueur sur le ter-
ritoire de 'Etat charg6 de 1'execution, et notamment les prescriptions concernant la suspension
et la cessation de l'ex6cution forc6e, ainsi que l'opposition et autres droits que des tiers peuvent
faire valoir h l'encontre de l'ex~cution forc~e, seront 6galement applicables aux ex6cutions forcdes
accord6es en vertu du present Trait6. Si, aux termes de ces prescriptions, le tribunal saisi du proc~s
en premiere instance est competent pour proc6der h des actes d'ex6cution ou pour connaitre des
actions intent~es au sujet d'une execution forc~e, ce tribunal sera remplac6 par celui qui a accord6
l'exdcution forc~e.

2. Si la suspension ou la cessation de l'ex~cution forc6e est ordonn6e, h la suite d'une action
en annulation ou en reprise de I'instance, sur le territoire de l'Etat dont le tribunal a rendu la d~ci-
sion h ex6cuter, la procedure devra tre 6galement suspendue ou arrte dans l'Etat charg6 de ]'ex6-
cution.

Article 32.

Les dispositions des articles 19 h 31 seront applicables mutatis mutandis
i. aux transactions intervenues devant un tribunal civil, apr~s d~bats contradic-

toires, et aux liquidations de biens confirm~s par le tribunal ;
2. aux actes judiciaires et notari6s par lesquels le d6biteur a accept6 l'ex6cution

forcde.

Article 33.

Lorsque l'ex6cution forcde est accordde en vertu d'actes tels que ceux visds h l'article 32, les
droits h percevoir ne ,ourront tre sup~rieurs h ceux qui sont per~us lorsque l'ex6cution forc6e
est accord6e en vertu d'une d6cision judiciaire de l'6tranger.

SECTION IV.

RECONNAISSANCE DES D1ACISIONS JUDICIAIRES.

Article 34.

S'il n'existe aucun des emp~chements prdvus h l'article 25, et sans pr6judice des dispositions de
l'article 36, alin6a 2, chiffre i, les d6cisions passies en force de chose jugde dans l'un des Etats seront
reconnues ex~cutoires sur le territoire de l'autre Etat.
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Article 30.

(i) In so far as, in conformity with the laws of the State carrying out execution, compulsory
execution takes place ex officio, it shall be proceeded with at once unless the creditor shall have
reserved the right to take further special action with regard to the carrying out of the execution.

(2) If execution does not take place ex officio, it shall be carried out on application being
made by the creditor, by means of a copy of the decree authorising compulsory execution which
contains the execution clause (execution copy). This copy shall be served ex offico on the creditor
by the Clerk of the Court.

(3) Compulsory execution at the instance of the creditor may not be begun unless the decree
authorising execution has already been served on the debtor or until such time as it has been
served. If the law of the State executing the judgment prescribes certain time-limits for execution,
titles of the same kind within the country itself before execution can begin, these time-limits must
be observed, counting from the date on which the decree authorising execution is served.

Article 31.

(I) Unless otherwise specially provided in the present treaty, the regulations governing
proceedings in force in the territory of the country of execution, particularly those regarding
postponement and suspension of compulsory execution, together with the right of opposition and
other rights of third parties in regard to execution, shall apply to compulsory execution authorised
by the Treaty. Where a Court of first instance is competent under these regulations to deal with
execution proceedings, or pleas relating to compulsory execution, such Court shall be replaced
by the Court which authorised compldsory execution.

(2) If, in the course of proceedings to secure the annulment of a judgment or the re-hearing
of a case, postponement or suspension of compulsory execution has been ordered in the territory
of the State whose Court rendered the executory decision, proceedings shall also be postponed
or discontinued in the country in which execution takes place.

Article 32.

The provisions of Articles 19 to 31 are applicable in respect of
(I) Compromises effected before a civil Court in cases of a dispute, and judicially

certified partitions of property and adjustment of claims.
(2) Legal and notarial documents in which a debtor has expressly submitted

himself to compulsory execution.

Article 33.

The fees charged for authorising compulsory execution in virtue of documents of the kind
described in Article 32 shall not be higher than those charged for authorising execution in virtue
of a judgment pronounced by a foreign Court.

SECTION IV.

RECOGNITION OF JUDICIAL DECISIONS.

Article 34.

Decisions having the force of law which are not invalidated on any of the grounds specified
in Article 25 shall also be recognised as valid in the territory of the other State, notwithstanding
the provisions of Article 36, paragraph 2, No. I.
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SECTION V.

MESURES DE TRANSITION ET DISPOSITIONS FINALES.

Article 35.

Dans les relations entre les Etats contractants, les dispositions des articles 2 h 18 remplaceront
les prescriptions 'de la Convention de La Haye du 17 juillet 1905, relatives h la procedure civile.

Article 36.

i. Dans les relations juridiques entre les Etats contractants, les trait~s, conventions et d~cla-
rations gouvernementales ant6rieurs, concernant des questions r~gl~es par le pr6sent trait6, sont
abrog~s h dater du jour de 1'entree en vigueur de ce trait6.

2. Ne sont pas touchds par les dispositions ci-dessus i
I. Les prescriptions en vigueur dans les deux Etats contractants concernant les causes

matrimoniales, les diffrends relatifs k la constatation des rapports juridiques entre
parents et enfants, la procedure en matire de faillite et la declaration de d~c~s ;

2. les dispositions des articles 2 et 24 de l'Accord 6conomique germano-autrichien
du Ier septembre 1920 ;

3. les traitds collectifs internationaux auxquels les deux Etats contractants sont
parties.

Article 37.

Le pr6sent Trait entrera en vigueur trois mois apr~s l'6change des instruments de ratification.
Le Trait6 pourra ftre d~nonc6 par chacun des Etats contractants. I1 restera toutefois encore en
vigueur pendant six mois apr~s sa d~nonciation.

Article 38.

Le present Trait6 sera ratifi6 et les instruments de ratification seront 6chang~s k Berlin dans le
plus bref d~lai possible.

En foi de quoi les pl~nipotentiaires ont sign6 le present TraitS, en double expedition, et y ont
appos6 leur sceau.

Fait A Vienne, en double exemplaire, Ie 21 juin 1923.

(L. S.) PFEIFFER.
(L. S.) GOES.
(L. S.) VOLKMAR.

(L. S.) GR(YNBERGER.
(L. S.) MAYER-MALLENAU.
,(L. S.) KRAUTMANN.
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SECTION V.

MEASURES OF TRANSITION AND FINAL PROVISIONS.

Article 35.

The provisions of Articles 2 to 18 shall, as between the two Contracting Parties, replace the
regulations laid down in the Hague Convention regarding Civil Procedure of July 17, 1905.

Article 36.

(i) From the day on which the present treaty comes into force, all former treaties, agreements
and governmental declarations regarding questions settled by the present treaty shall be abrogated
in so far as juridical relations between the two Contracting Parties are concerned.

(2) The following shall, however, remain in force :
(I) The measures in force in the two Contracting States regarding matrimonial

affairs, legal disputes regarding the establishment of the legal relations between parents
and children, bankruptcy proceedings and legal declaration of decease.

(2) The provisions of Articles 2 and 24 of the German-Austrian Economic Convention
of September I, 1920.

(3) The international collective treaties to which both Contracting States are parties.

Article 37.

The present Treaty shall come into force three months after the exchange of the instruments
of ratification. The treaty may be denounced by either of the Contracting States. It shall,
however, remain in force six months after the date of denunciation.

Article 38.

The present Treaty shall be ratified and the instruments of ratification shall be exchanged
as soon as possible at Berlin.

In faith whereof the plenipotentiaries have signed the present Treaty in duplicate and affixed
thereto their seals.

Done in duplicate at Vienna on June 21, 1923.

(L. S.)
(L. S.)
(L. S.)

PFEIFFER.
GOES.
VOLKMAR.

(L. S.)
(L. S.)
(L. S.)

GRIGNBERGER.
MAYER-MALLENAU.
KRAUTMANN.
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TEXTE ALLEMAND. - GERMAN7TEXT.

Nr. 669. - BEGLAUBIGUNGSVERTRAG I ZWISCHEN DEM DEUT-
SCHEN REICHE UND DER REPUBLIK OSTERREICH, GE-
ZEICHNET ZU WIEN AM 21. JUNI 1923.

Texte officid allemand communiqui par le Consul German official text, communicated by the
d'Allemagne d Gendve et par le Reprlsentant German Consul at Geneva and by the Repre-
du Gouvernement fid6ral d'Autriche auprds sentative of the Austrian Federal Govern-
de la Sociiti des Nations. L'enregistrement ment accredited to the League of Nations.
de ce traits a eu lieu le 18 juillet 1924. The registration of this treaty took place July

I8, 1924.

Das DEUTSCHE REICH und die REPUBLIK OSTERREICH haben, von dem Wunsche geleitet,
zur F6rderung der Rechtspflege und des wechselseitigen Verkehrs Erleichterungen ffir die Be-
glaubigung der von den 6ffentlichen Beh6rden und Beanten ausgestellten oder beglaubigten Ur-
kunden einzufiihren,

den nachstehenden Vertrag abgeschlossen.
Zu diesemn Zwecke haben zu Bevollmachtigten ernannt:

DER PPASIDENT DES DEUTSCHEN REICHS :

Die Herren ausserordentlichen Gesandten und bevollmaichtigten Minister 'Dr. phil.
Maximilian PFEIFFER;

den Vortragenden Legationsrat ir Auswo.rtigen Amte Dr. jut. Carl GoEs
und den geheimen Regierungsrat und Ministerialrat im Reichsministerium der Justiz

Dr. jur. Erich VOLKMAR ;

DER PRASIDENT DER REPUBLIK OSTERREICH

Die Herren Bundesminister ffir die Auswdrtigen Angelegenheiten Dr. Alfred GRtNBERGER;
den Sektions-Chef im Bundeskanzleraxnte (Justiz) Dr. Felix MAYER-MALLENAU und den

Ministerialrat im Bundeskanzleramte (Justiz) Dr. Edmund KRAUTmANN,

die, nachdem sie ihre in guter und gehriger Form befundenen Vollmachten sich mitgeteilt
haben. die folgenden Artikel vereinbart haben

Artikel i.

Urkunden, die von einer Gerichts- oder Verwaltungsbeh6rde des einen vertragschliessenden
Staates ausgestellt wurden, bediirfen zum Gebrauch im Gebiete des anderen Staates keiner weite-
ren Beglaubigung, wenn sie mit dem Siegel oder Stempel der Gerichts- oder Verwaltungsbeh6rde
versehen sind.

1 L'dchange des ratifications a eu lieu & Berlin,
le 14 avril 1924.

1 The exchange of ratifications took place at
Berlin April 14, 1924.
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Artikel 2.

Auszfige aus den Kirchenbfichern fiber Taufen, Trauungen oder Todesfdle, die im Deutschen
Reiche unter dem Kirchensiegel erteilt werden, sowie Auszfige aus den Geburts-, Trauungs- und
Sterberegistern, die in Osterreich gefiihrt werden und mit dern Siegel oder Stempel des Matriken-
fifhrers versehen sind, beddirfen zum Gebrauch im Gebiete des anderen Staates keiner weiteren
Beglaubigung.

Artikel 3.

Die von Notaren ausgefertigten und mit dem amtlichen Siegel des Notars versehenen Urkunden,
die von Standesbeamten des Deutschen Reichs ausgefertigten und mit ihrem Siegel oder Stempel
versehenen Urkunden, ferner die von den Gerichtskanzleien und gerichtlichen Hilfsa.atern. Ge-
richtsvollziehern oder anderen gericbtlichen Hilfsbeamten ausgefertigten und mit dem Gerichts-
siegel versehenen Urkunden bedfirfen zum Gebrauch im Gebiete des anderen Staates keiner weite-
ten Beglaubigung.

Artikel 4.

Die einer Privaturkunde. von einer Gerichts- oder Verwaltungsbeh6rde oder einem Notare
beigeffigte Beglaubigung bedarf keiner weiteren Beglaubigung.

Artikel 5.

x. Von dem Tage des Inkrafttretens dieses Vertrags an treten flir die Rechtsbeziehungen
zwischen den vertragschliessenden Staaten frilhere Staatsvertrtge, Vereinbarungen und Regierungs-
erklrungen fiber Fragen, die durch den vorstehenden Vertrag geregelt sind, ausser Kraft.

2. Unberifirt bleiben jedoch :
i. Die Bestimmungen der Artikel 17 und 18 des Vertrags zwischen dem Deutschen

Reiche und Osterreich fiber Rechtsschutz und Rechtshilfe in Steuersachen' vom 23. Mai
1922 ;

2. Die ffir Reisepasse und Reiselegitimationen bestehenden Vorschriften;
3. Die Erleichterungen, die auf Grund besonderer Vereinbarungen namentlich ffir

den Handelsverkehr und ffir das Zoliverfahren gew5Thrt sind.

Artikel 6.

i. Der gegenw~.rtige Vertrag soil ratifiziert und die Ratifikationsurkunden werden sobald
wie m6glich in Berlin ausgetauscht werden.

2. Der Vertrag tritt drei Monate nach dem Austausch der Ratifikationsurkunden in Kraft.
Der Vertrag kann von jedem der vertragschliessenden Staaten gekfindigt werden. Er bleibt jedoch
nach erfolgter Kiindigung noch durch sechs Monate in Kraft.

Urkund dessen haben die Bevollmdchtigten den gegenwiirtigen Vertrag in doppelter Aus-
fertigung unterzeichnet und mit ihren Siegeln versehen.

So geschehen in Wien, am 21. Juni 1923.

(L. S.) PFEIFFER. (L. S.) GRONBERGER.
(L. S.) GOES. (L. S.) MAYER-MALLENAU.
(L. S.) VOLKMAR. (L. S.) KRAUTMANN.

1 Vol. XXVI, page 405 de ce Recueil. 1 Vol. XXVI, page 405 of this Series.
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1 TRADUCTION.

No. 669. - TRAITE ENTRE LE
REICH ALLEMAND ET LA RR-
PUBLIQUE D'AUTRICHE RELA-
TIF AUX LIEGALISATIONS, SI-
GNR A VIENNE LE 21 JUIN 1923.

Le REICH ALLEMAND et la RtEPUBLIQUE
D'AUTRICHE d6sireux, dans l'int~r~t de l'admi-
nistration de la Justice et de leurs relations
r6ciproques, de simplifier les formalit6s de
lgalisation des actes 6tablis ou certifies par
des administrations ou des fonctionnaires pu-
blics, ont conclu le trait6 suivant.

A cet effet, ils ont ddsign6 comme pl6ni-
potentiaires :

LE PRtSIDENT DU REICH ALLEMAND:

M. Maximilian PFEIFFER, Docteur en
philosophie, Envoy6 extraordinaire et
Ministre pldnipotentiaire ;

M. Carl GOES, Docteur en droit, Conseiller
r6f~rendaire de ligation au Ministate
des Affaires 6trang~res ; et

M. Erich VOLKMAR, Docteur en droit,
Conseiller intime de Gouvernement et
Conseiller ministdriel au Ministare d'Em-
pire de la Justice ;

LE PRP-SIDENT DE LA RtPUBLIQUE D'AUTRICHE:

M. F le Dr Alfred GRtNBERGER, Ministre
r,, fdd6ral des Affaires 6trang.res
M. leD r F~lix MAYER-MALLENAU, Chef

de section I la Chancellerie f~drale
(Justice);

et M. le Dr Edmund KRAUTMANN, Con-
seiller minist~riel h la Chancellerie fdd6-
rale (Justice);

qui, apr~s avoir 6chang6 leurs pleins pouvoirs,
qui ont 6t6 trouv6 en bonne et due forme,
sont convenus des dispositions suivantes :

I Traduit par le Secrdtariat de la Soci~t6 des
Nations.

I TRANSLATION.

No. 669. - LEGALISATION
TREATY BETWEEN THE GER-
MAN REICH AND THE RE-
PUBLIC OF AUSTRIA, SIGNED
AT VIENNA, JUNE 21, 1923.

The GERMAN REICI and the REPUBLIC
OF AUSTRIA, being desirous, in order to promote
the satisfactory administration of justice and
to further mutual intercourse, of facilitating
the attestation of documents issued or attested
by public authorities and officials, have con-
cluded the following treaty:

For this purpose they have appointed as
their plenipotentiaries :

The PRESIDENT OF THE GERMAN REICH:

Dr. Maximilian PFEIFFER, Envoy Extra-
ordinary 'and Minister Plenipotentiary;

Dr. Karl GOES, Vortragender Legationsrat
(Councillor of Legation) in the Foreign
Office ;

Dr. Erich VOLKMAR, Gemeiner Regierun~s-
rat and Ministerialrat in the Imperial
Ministry of Justice;

The PRESIDENT OF THE AUSTRIAN REPUBLIC:

Dr. Alfred GRtNBERGER, Federal Minister
for Foreign Affairs ;

Dr. Felix MAYER-MALLENAU, Head of
department in the Office of the Federal
Chancellery (Justice) ; and

Dr. Edmund KRAUTMANN, Ministerialrat
in the Office of the Federal Chancellery
(Justice),

who, after having exchanged their full
powers, found in good and due form, have
agreed as follows:

' Translated by the Secretariat of the League of
Nations.
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ArtIcle ier. Article I.

Lorsque des actes 6tablis par une autorit6
judiciaire ou administrative de l'un des Etats
contractants auront 6t6 revtus du sceau
ou du cachet de cette autorit6 judiciaire ou
administrative, aucune nouvelle l6gislation ne
sera n~cessaire en vue de leur production sur
le territoire de l'autre Etat.

Article 2.

De mfme, en ce qui concerne les extraits
des registres ecc1lsiastiques, relatifs h des
baptfmes, des manages ou des d~c~s, qui
sont d6livr~s dans le Reich allemand sous le
sceau de l'6glise, ainsi que les extraits des re-
gistres des naissances, des mariages et des
d6c~s, qui sont tenus en Autriche et ont t6
rev~tus du sceau ou du cachet de l'officier
d'6tat-civil, aucune nouvelle l6galisation ne
sera n~cessaire en vue de leur production
sur le territoire de I'autre Etat.

Article 3.

De mme, pour les actes exp~dids par des
notaires, et revftus du sceau officiel du notaire,
les actes exp6di~s par les fonctionnaires de
1'tat-civil du Reich allemand, et revtus
de leur sceau ou de leur cachet, ainsi que les
actes exp~di6s par les greffes des tribunaux
et les services judiciaires auxiliaires, les huissiers
et autres fonctionnaires judiciaires auxiliaires,
et rev~tus du sceau du tribunal, aucune nou-
velle lgalisation ne sera n~cessaire en vue de
leur production sur le territoire de l'autre
Etat.

Article 4.

De mmfe, lorsqu'un acte sous seing priv6
a &6 Idgalis6 par une autorit6 judiciaire ou
administrative, ou par un notaire, aucune
nouvelle l6galisation n'est n~cessaire.

Article 5.

i. A partir du jour de la mise en vigueur
du prdsent TraitM, les trait6s, arrangements
et d~clarations gouvernementales ant~rieurs,

No. 669

Documents which are issued by a judicial
or administrative authority of one of the
Contracting States shall not require any further
attestation for use in the territory of the other
State if they are furnished with the seal or
stamp of the judicial or administrative author-
ity.

Article 2.

Extracts from church registers regarding
baptisms, marriages or deaths, issued in the
German Reich under the Church seal, and
extracts from the birth, marriage and death
registers in Austria, furnished with the seal
or stamp of the Registrar shall not require
any further attestation for use in the territory
of the other State.

Article 3.

Documents issued by notaries and furnished
with the official seal of the notary, documents
issued by Registrars of the German Reich
and furnished with their seal or stamp and
documents issued by Court Chanceries and
auxiliary judicial offices, executive officers of
the Court or other auxiliary judicial officers
and furnished with the seal of the Court shall
require no further attestation for use in the
territory of the other State.

Article 4.

The attestation of a private document,
attached to this document by a judicial or
administrative authority or a notary shall
not require any further attestation.

Article 5.

i. As from the date of the coming into
force of the present Treaty, State treaties,
agreements and Government declarations in
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relatifs h des questions qui sont r~gl~es par le
pr6sent Accord, sont abrogds en ce qti concerne
les rapports juridiques entre les deux Etats
contractants.

2. Ne sont toutefois pas touch~es par la
disposition prdcddente :

i. Les stipulations des articles 17 et
18 du Trait6 du 23 mai 1922, entre le
Reich allemand et l'Autriche, concernant
les garanties juridiques et l'assistance
des tribunaux entre eux en mati~re
d'imp6ts ;

2. les prescriptions en vigueur, relatives
aux passeports et aux papiers de voyage ;

3. les facilit~s accorddes en vertu d'ar-
rangements sp~ciaux, notamment en ce
qui concerne la circulation des marchan-
dises et les formalitds douanires.

Article 6.

i. Le present Trait6 sera ratifi6, et les instru-
ments de ratification seront 6chang6s h Berlin,
dans le plus bref d~lai possible.

2. Le prdsent Trait6 entrera en vigueur
trois mois apr~s l'6change des instruments
de ratification. Le Trait6 pourra 6tre d6nonc6
par l'une quelconque des deux Parties con-
tractantes. I1 restera toutefois en vigueur
pendant six mois apr~s notification de la
d~nonciation.

En foi de quoi, les pl~nipotentiaires ont sign6
le present Trait6 en double ekp~dition, et
y ont appos6 leur sceau.

Fait ? Vienne, le 21 juin 1923.

(L. S)
(L. S.)
(L. S.)
(L. S.)
(L. S.)
(L. S.)

respect of questions which are regulated by
the present Treaty shall cease to have effect
as regards legal relations between the Con-
tracting States.

(2) The following shall, Ihowever, not be af-
fected

(i) The provisions of Articles 17 and 18
of the Treaty between the German Reich
and Austria regarding legal protection
and assistance in matters of taxation,
dated May 23, 1922

(2) The existing regulations in respect
of passports and passes;
(3) Facilities which have been granted

by virtue of special agreements regarding,
in particular, commercial intercourse and
Customs procedure.

Article 6.

(i) The present Treaty shall be ratified
and the instruments of ratification shall be
exchanged as soon as possible in Berlin.

(2) The Treaty shall come into force three
months after the exchange of the instruments
of ratification. The Treaty may be denounced
by either of. the Contracting States. It shall,
however, remain in force for six months after
denouncement.

In witness whereof, the Plenipotentiaries
have signed the present Treaty in duplicate
and have affixed thereto their seals.

Done in Vienna, on June 21, 1923.

PFEIFFER.
GOES.
VOLKMAR.
GRflNBERGER.
MAYER-MALLENAU.
KRAUTMANN.
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ALLEMAGNE
ET TCHIECOSLOVAQUI E

Protocole relatif L l'change reci-
proque des donnies fournies par
le recensement general periodique,
signe a Berlin le j5 aoCit j 923.

GERMANY
AND CZECHOSLOVAKIA

Protocol concerning the Reciprocal
Exchange of Data furnished by
the periodical general Census,
signed at Berlin, August j5P 1923.
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TEXTE ALLEMAND. - GERMAN TEXT.

No.67o.-PROTOKOLL', GEZEICHNET ZU BERLIN DEN 15 AUGUST 1923.

Textes oficiels allemand et tchque communiquis par le Consul d'Allemagne d Gendve. L'enregistre-
ment de ce protocole a eu lieu le 18 juillet 1924.

Die Unterzeichneten, der Ministerialdirektor im Auswartigen Amt Herr Dr Gerhard K6PKE
als Vertreter der DEUTSCHEN REGIERUNG und der ausserordentliche Gesandte und bevollmzchtigte
Minister der Tschechoslowakischen Republik Herr Vlastimil TUSAR als Vertreter der TSCHECHOSLO-
WAKISCHEN REGIERUNG, haben heute fiber den gegenseitigen Austausch der aus den allgeneinen
periodischen Volkszdhlungen gewonnenen Daten nach Austausch ihrer Vollmachten folgendes
vereinbart

Artikel I.

Die beiden Regierungen verpflichten sich, nach jeder allgemeinen periodischen auf ihren
Gebieten vorgenommenen Volkszdhlung gegenseitig und ohne Entgelt diejenigen Verzeichnisse
oder Zdhlkarten auszutauschen, die die Staatsangeh6rigen des anderen Staates betreffen. Diese
Karten sollen Beschaftigung, Stand, Alter, Geschlecht, Geburtsort, Religion und die von diesen
Staatsbfirgern angegebene Nationalitdit, soweit diese Merkmale erhoben werden, enthalten.

Artikel 2.

Diese Verzeichnisse oder Zdihlkarten werden von der Deutschen Regierung der Tschechoslo-
wakischen Gesandtschaft in Berlin und von der Tschechoslowakischen Regierung der Deutschen
Gesandtschaft in Prag ilbergeben werden.

Artikel 3.

Es wird ausdrficklich festgestellt, dass die Uebergabe und Aufnahme dieser Urkunden keine
Grundlage filr die Identitdt und die Staatsangeh6rigkeit der beteiligten Person bildet.

Artikel 4.

Die Vereinbarung tritt am i. Oktober 1923 in Kraft. Jede der beiden Parteien behdilt sich das
Recht vor, sie mit einer Frist von einen Jahr zu kiindigen.

BERLIN den 15. August 1923.

GEZ. KOPKE.

1 Voir renvoi Vol. II, page 6o, de ce Recueil.
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TEXTE TCHAQUE. - CZECH TEXT.

No. 670. - PROTOKOL', PODEPSANY V BERLINE DNE 15, SRPNA 1923.

German and Czech official texts communicated by the German Consul in Geneva. The registration of this
Protocol took place on July 18, 1924.

Podepsan' ministersk3i feditel v zahrani6nim iIad Dr. Gerhard K6PKE, jako zlstupce n6-
meck6 vlAdy a mimofadn , vyslanec a splnomocn~n mihistr 6eskoslovensk6 republiky pan Vlastimil
TUSAR jako zdstupce 6eskoslovenskd vlIdy, vymnivge sv6 pln6 moci, se smluvili o vzjemn6
v mn6 dat vyplrvaiicich z vgeobecnrch periodickk'ch sitdni lidu, toto:

Cldnek i.

Ob smlouvajici se vldy se zavazuji, e si vz~jemn a bez jak~chkoliv vk4oh dodaji po kai-
drn vseobecn6m na jejich fizemi proveden6m s6itini lidu seznamy, event. individualni s~itaci
listky, tykajicf se obcanu druh6ho stitu. V listcich t~chto uvedeno b~ti mA zanistnAni, sthi
pohlavi, misto narozeni, nbolenstvi a nArodnost od t6chto stttnich ob~anfi udan6, pokud tato
data budou vygetfena.

Cldnek 2.

Tyto seznamy event. s6itaci individu1ni listky budou odevzdtny v1Adou 6eskoslovenskou
n~meck xnu vyslanectvi v Praze a vlAdou n~meckou 6eskoslovensk6mu vyslanectvi v Berlin.

Cldnek 3.

Vslovn6 se konstatuje, ie vydAni a pfijeti t6chto listin neprejudikuje ot~izk m totoinosti
a st~tni p-islugnosti dotkcnkrch osob.

Cldnek 4.

Toto prohlAeni nab'v~i platnosti i. fijna 1923. Ka~dA ze snlouvajicich se stran vyhraiuje
si prAvo je vypov~d~ti s lhiltou jednoro~ni.

V BERLfIt, dne 15. srpna 1923.
Gez. TUSAR.

See foot-note Vol. II, page 6o, of this Series.
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1 TRADUCTION.

No. 670. - PROTOCOLE ENTRE L'ALLEMAGNE ET LA TCH]ECO-
SLOVAQUIE, RELATIF A L'TCHANGE RP-CIPROQUE DES DON-
NEES FOURNIES PAR LE RECENSEMENT GENERAL PERIODIQUE,
SIGNIR A BERLIN LE 15 AOUT 1923.

Les soussignds, M. le Dr Gerhard K6PKE, Directeur au Minist6re des Affaires gtrangres,
repr6sentant le GOUVERNEMENT ALLEMAND, et M. Vlastimil TuSAR, Envoy6 extraordinaire et Ministre
plnipotentiaire de la R~publique tch~coslovaque, repr~sentant le GOUVERNEMENT TCHtCOSLO-
VAQUE,

apr~s avoir 6chang6 leurs pleins pouvoirs, ont conclu ce jour l'arrangement" suivant au sujet
de l'6change rciproque des renseignements fournis par les recensements g6n~raux p6riodiques
de la population :

Article i.

Les deux Gouvernements s'engagent, apr~s chaque recensement g6n~ral p6riodique de la popu-
lation sur leurs territoires, h 6changer r~ciproquement et gratuitement les listes ou cartes de recen-
sement concernant les ressortissants de l'autre Etat. Ces cartes devront, pour autant que ces rensei-
gnements sont recueillis, mentionner l'occupation, la condition, l'age, le sexe, le lieu de naissance,
la religion et la nationalit6 indiqu6e par ces citoyens.

Article 2.

Ces listes ou cartes de recensement seront remises par le Gouvernement allemand h la 16gation
tch~coslovaque Berlin, et par le Gouvernement tch~coslovaque h la l~gation allemande h Prague.

Article 3.

I1 est express~ment stipuld que la remise et la r6ception de ces documents ne constituent aucune
base- pouvant servir h 6tablir l'identitd et la nationalitd des personnes en question.

Article 4.

Le present Arrangement entrera en vigueur le premier octobre mil neuf cent vingt-trois.
Chacune des deux Parties se rdserve le droit de le ddnoncer moyennant pr~avis d'un an.

BERLIN, le 15 aoft 1923. Sign6 : KOPKE.

Signd : TUSAR.

1 Traduit par le Secretariat de la Socit6 des Nations.
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1 TRANSLATION.

No. 670. - PROTOCOL BETWEEN GERMANY AND CZECHOSLOVAKIA
CONCERNING THE RECIPROCAL EXCHANGE. OF DATA FUR-
NISHED BY THE PERIODICAL GENERAL CENSUS, SIGNED AT
BERLIN, AUGUST 15, 1923.

The undersigned, Dr. Gerhard K6PKE, Ministerial Director in the Foreign Office, as re-
presentative of the GERMAN GOVERNMENT, and M. Vlastimil TUSAR, Envoy Extraordinary and
Minister Plenipotentiary of the Czechoslovak Republic, as representative of the CZECHOSLOVAK
GOVERNMENT, after exchanging their full powers, have this day agreed as follows with regard to
the reciprocal exchange of data obtained from the periodical general censuses

Article i.

Both Governments undertake, after each periodical general census taken within their terri-
tories, to effect a reciprocal exchange, free of cost, of such files or census cards as relate to the
nationals of the other State. These cards shall mention the occupation, status, age, sex, place
of birth and religion of the citizens in question as well as the nationality they claim in so far as
the said particulars are recorded.

Article 2.

These files or census cards shall be handed over by the German Government to the Czecho-
slovak Legation in Berlin and by the Czechoslovak Government to the German Legation in Prague.

Article 3.

It is hereby expressly declared that the handing over and receiving of these documents is not
to be regarded as proof of the identity or nationality of the persons mentioned therein.

Article 4.

The present Agreement shall come into force on October 1, 1923.
reserves the right to denounce it by giving one year's notice.

BERLIN, August 15, 1923.

Each of the two Parties

(Signed) TUSAR.
(Signed) KOPKE.

I Translated by the Secretariat of the League of Nations.





No 671.

AUTRICHE ET GRECE

Echange de notes etablissant la reci-
procite au sujet du traitement des
marques de fabrique et de com-
merce. Vienne, le 27 mai 1924.

AUSTRIA AND GREECE

Exchange of Notes establishing
reciprocity in regard to the treat-
ment of trade marks. Vienna, May
27, 1924.
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No. 671. - RCHANGE DE NOTES ENTRE LES GOUVERNEMENTS
AUTRICHIEN ET HELLUNIQUE tTABLISSANT LA RRCIPROCITt
AU SUJET DU TRAITEMENT DES MARQUES DE FABRIQUE ET
DE COMMERCE. VIENNE, LE 27 MAI 1924.

Texte ol/iciel frangais communiqui par le reprisentant du Gouvernement idral d'Autriche auprds
de la Sociit des Nations et par le Chargi d'Affaires de la Ripublique Hellinique, d Berne.
L'enregistrement de cet 9change de notes a eu lieu le 21 juillet 1924.

No 76. 113/22.
VIENNE, le 27 ntai 1924.

Le Gouvernement f~ddral de la Rpublique d'Autriche et le Gouvernement hellfnique ayant
convenu de conclure un accord 6tablissant la rdciprocit6 au sujet du traitement des marques de
fabrique et de commerce, le soussign6, Ministre f~dral des Affaires 6trang~res, a l'honneur de porter
h la connaissance de Son Excellence Monsieur l'Envoy6 extraordinaire et Ministre pl6nipoten-
tiaire de Gr&e h Vienne que le Gouvernement f6d~ral approuve les stipulations suivantes :

Les marques de fabrique et de commerce des entreprises ayant leur si6ge en Grace jouiront,
dans la R~publique d'Autriche, de la m8me protection que les marques des entreprises ayant leur
si~ge dans la Rdpublique d'Autriche, h la condition que les marques de fabrique et de commerce
des entreprises ayant leur si~ge dans la Rpublique d'Autriche jouissent en Grace, sous reserve des
dispositions de 'article 4 du D6cret royal, en date du 3/16 octobre 1922, de la mme protection
que les marques des entreprises ayant leur si~ge en Grce.

En priant Son Excellence l'Envoy6 extraordinaire et Ministre plnipotentiaire de Grace de
bien vouloir lui faire parvenir une note analogue h la pr~sente, le soussign6 profite de cette
occasion pour lui renouveler les assurances de sa haute consideration.

(Sign6) A. GRQNBERGER.

A son Excellence
Monsieur Georges LAGOUDAKIS,

Envoy6 extraordinaire et
Ministre pl~nipotentiaire de Grace,

Vienne.
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1 TRADUCTION. - TRANSLATION.

No. 671. - EXCHANGE OF NOTES BETWEEN THE AUSTRIAN AND
GREEK GOVERNMENTS ESTABLISHING RECIPROCITY IN
REGARD TO THE TREATMENT OF TRADE MARKS. VIENNA,
MAY 27, 1924.

French official text communicated by the representative of the Austrian Federal Government accredited
to the League of Nations and by the Chargi d'Affaires of the Hellenic Republic at Berne.
The registration of this exchange of Notes took place July 21, 1924.

No 76. 113/22.
VIENNA, May 27, 1924.

The Federal Government of the Austrian Republic and the Greek Government having agreed
to conclude an arrangement establishing reciprocity in the treatment of trade marks, the under-
signed, Federal Minister for Foreign Affairs, has the honour to inform His Excellency the Envoy
Extraordinary and Minister Plenipotentiary of Greece at Vienna that the Federal Government
has approved the following provisions :

Trade marks of firms having their head offices in Greece shall enjoy in the Austrian Republic
the same protection as trade marks of firms having their head offices in the Austrian Republic, on
condition that trade marks of firms having their head offices in the Austrian Republic enjoy in
Greece, subject to the provisions of Article 4 of the Royal Decree of October 3/16, 1922, the same
protection as trade marks of firms having their head offices in Greece.

The undersigned has the honour to request His Excellency the Envoy Extraordinary and
Minister Plenipotentiary of Greece to be good enough to address to him a note to the same effect,
and has the honour to be, etc.

(Signed) A. GROGNBERGER.

To His Excellency
M. Georges LAGOUDAKIS,

Envoy Extraordinary and
Minister Plenipotentiary of Greece

at Vienna.

I Translated by the Secretariat League of the

of Nations.
1 Traduit par le Secrdtariat de la Soci~t6 des

Nations.
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LUGATION DE GRACE A VIENNE

No 477 (b).
VIENNE, le 27 mai 1924.

Le Gouvernement hell~nique et le Gouvernement f~d6ral de la R6publique d'Autriche, ayant
convenu de conclure un accord 6tablissant la r~ciprocit6 au sujet du traitement des marques de
fabrique et de commerce, le soussign6, Envoy6 extraordinaire et Ministre pl6nipotentiaire de Grce
h Vienne, a l'honneur de porter h la connaissance de Son Excellence le Ministre f6d6ral des Affaires
6trang~res de la R6publique d'Autriche que le Gouvernement helltnique approuve les stipulations
suivantes :

Sous rserve des dispositions de l'article 4 du D~cret royal en date du 3 /16 octobre 1922, les
marques de fabrique et de commerce des entreprises ayant leur si ge dans la Rpublique d'Autriche
jouiront, en Grace, de la meme protection que les marques des entreprises ayant leur si~ge en Grace,
a la condition que les marques de fabrique et de commerce des entreprises ayant leur si~ge en Grace
jouissent, dans la R~publique d'Autriche, de la m~me protection que les marques des entreprises
ayant leur si~ge dans la R~publique d'Autriche.

En priant Son Excellence Monsieur le Ministre f~d6ral des Affaires 6trang6res de bien vouloir
lui faire parvenir une note analogue h la pr~sente, le soussign6 profite de cette occasion pour lui
renouveler les assurances de sa haute consideration.

(Sign6) G. C. LAGOUDAKIS.

A Son Excellence
Monsieur Alfred GRUNBERGER,

Ministre f~d~ral des Affaires ftranghres, etc., etc., etc.
Vienne.

No 671
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GREEK LEGATION AT VIENNA

No. 47 7 (b).
VIENNA, May 27, 1924.

The Greek Government and the Federal Government of the Austrian Republic having agreed
to conclude an arrangement establishing reciprocity in the treatment of trade marks, the under-
signed, Envoy Extraordinary and Minister Plenipotentiary of Greece at Vienna, has the honour
to inform His Excellency the Federal Minister. for Foreign Affairs of the Austrian Republic that
the Greek Government has approved the following provisions :

Subject to the provisions of Article 4 of the Royal Decree of October 3/16, 1922, trade marks
of firms having their head offices in the Austrian Republic shall enjoy in Greece the same protec-
tion as trade marks of firms having their head offices in Greece, on condition that trade marks
of firms having their head offices in Greece enjoy in the Austrian Republic the same protection as
trade marks of firms having their head offices in the Austrian Republic.

The undersigned has the honour to request His Excellency the Federal Minister for Foreign
Affairs of the Austrian Republic to be good enough to address to him a note to the same effect,
and has the honour to be, etc.

(Signed) G. C. LAGOUDAKIS.

To His Excellency
M. Alfred GRtjNBERGER,

Federal Minister for Foreign Affairs, etc., etc., etc.
Vienna.

No. 671





No 672.

PAYS-BAS ET PORTUGAL

Echange de notes comportant un
arrangement provisoire pour le
rglement des relations commer-
ciales entre les Pays-Bas et le Por-
tugal. Lisbonne, le 27 fivrier 1924.

THE NETHERLANDS AND
PORTUGAL

Exchange of Notes establishing a
Provisional Agreement for the
Regulation of Commercial Rela-
tions between the Netherlands and
Portugal. Lisbon, February 27,
1924.
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No. 672. -- ICHANGE DE NOTES 1
ENTRE LES GOUVERNEMENTS
NIEERLANDAIS ET PORTU-
GAIS, COMPORTANT UN AR-
RANGEMENT PROVISOIRE
POUR LE REGLEMENT DES
RELATIONS COMMERCIALES
ENTRE LES PAYS-BAS ET LE
PORTUGAL. LISBONNE, LE
27 FVRIER 1924.

Textes officiels franvais et portugais commu-
niquls par le Ministre des Pays-Bas Berne.
L'enregistrement de cet 9change de notes a eu
lieu le 23 juillet 1924.

LEGATION DES PAYS-BAS.

No 59.

LISBONNE, le 27 fivrier 1924.

MONSIEUR LE MINISTRE,

En attendant la conclusion d'un Trait6 de
commerce et de navigation entre les Pays-
Bas et le Portugal, j 'ai l'honneur, d'ordre du
Ministre des Affaires 6trang~res a La Haye,
de porter h la connaissance de Votre Excellence
que le Gouvernement de Sa Majest6 la Reine
approuve de fixer, h partir du Ier mars pro-
chain, pour une p~riode de six mois, un modus
vivendi en vertu duquel les int~rbts des pays
susmentionnds sont garantis sur les bases
suivantes :

Article i.

Les produits du sol et de l'industrie des
Pays-Bas, importds directement en Portugal

I Vol. XX, page 139, de ce Recueil.

No. 672. - EXCHANGE OF NOTES1

BETWEEN THE NETHER-
LANDS AND PORTUGUESE GOV-
ERNMENTS ESTABLISHING A
PROVISIONAL AGREEMENT.
FOR THE REGULATION OF
COMMERCIAL RELATIONS BE-
TWEEN THE NETHERLANDS
AND PORTUGAL. LISBON,
FEBRUARY 27, 1924.

Official French and Portuguese texts communicated
by the Netherlands Minister at Berne. The
registration of this exchange of Notes took
place July 23, 1924.

TEXTE PORTUGAIS.-PORTUGUESE TEXT.

MINISTERIO DOS NEGOCIOS
ESTRANGEIROS

I A. Repartigao.
Processo No. 51,/24.

LISBOA, 27 de Fevereiro de 1924.

SENHOR MINISTRO,

Aguardando a conclusdo de urn tratado
de comercio e de navegagdo entre Portugal
e os Paises-Baixos, tenho a honra de propor
a V. Exa que, a partir de i de Margo proximo,
se estabelega por seis mezes urn regime pro-
visorio que salvaguarde os interesses dos dois
paises nas bases seguintes :

Artigo I.

Os productos do solo e da industria dos
Paizes-Baixos importados directamente pagarao

1 Vol. XX, page 139, of this Series.
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et lies adjacentes, seront soumis au tarif mini-
mum du tarif douanier actuellement en vigueur
ou qui viendra h remplacer celui-ci pendant la
dur~e de cet accord. La m~me r~gle sera appli-
qu6e aux produits des colonies n~erlandaises
pour autant qu'ils soient import~s directement
de ces colonies ou de la m~re-patrie.

Les produits 6num6r6s dans la liste ci-jointe,
originaires des Pays-Bas ou de ses colonies, ne
payeront, en Portugal, des droits plus 6lev~s,
que~le que soit leur d~nomination, que ceux que
payeront les produits similaires de toute autre
provenance. Pour l'application de ce traite-
ment, les Pays-Bas ne pourront pas invoquer
les accords que le Portugal a conclus ou pourra
conclure avec 'Espagne et le Br~sil.

Article 2.

Les produits du sol et de l'industrie du
Portugal et des iles adjacentes, importfs di-
rectement dans les Pays-Bas, n'y seront pas
assujettis h des droits autres, ni plus 6levds,
de quelque d6nomination que ce soit, que les
produits similaires d'une autre nation 6tran-
g~re. La m~me r~gle sera appliqude aux pro-
duits des colonies protugaises pour autant
qu'ils soient import6s directement de ces colo-
nies on de la m6re-patrie.

Article 3.

Pour ce qui concerne l'imporation indirecte
le transit, 'exportation et la r6exportation,
les deux Gouvernements se garantissent r~ci-
proquement le traitement de la nation etran-
g~re la plus favorisde.

Article 4.

Pendant la dur~e du present Accord, le Gou-
vernement n~erlandais accordera h la naviga-
tion portugaise le traitement de la nation
6trang~re la plus favoris~e. De son c6t6, le
Gouvernement portugais accordera h la navi-
gation n~erlandaise, sur la mftropole et les iles
adjacentes du Portugal une rdduction de
25 0 sur les droits de navigation (taxas do
imposto do comercio maritimo), qui sont
actuellement en vigueur ou qui viendraient
hi les remplacer, et il accordera h ladite naviga-
tion dans les colonies portugaises le traite-
ment de la nation 6trang~re la plus favorisde.

No. 672

em Portugal e ilhas adjacentes a tarifa minima
da pauta aduaneira actual ou da que a substituir
durante a vigencia do presente ac6rdo. Igual
regimen sera aplicado aos productos das colonias
dos Paizes-Baixos quer sejam importados direc-
tamente dessas colonias quer sejam exportados
da metropole.

Os productos enumerados na tabela junta,
originarios dos Paises-Baixos on das suas colo-
nias, ndo pagar~o em Portugal direitos mais
elevados, seja qual f6r a sua denominagao, de
que os que pagarem os productos similares do
qualquer outra procedencia. Na applicagdo deste
tratamento, os Paises-Baixos nqo poderao invo-
car os ac6rdos que Portugal concluiu ou vier a
concluir com a Espanha e o Brazil.

Artigo 2.

Os productos do solo e da industria de Portugal
e ilhas adjacentes, importados directamente,
nao serao sujeitos nos Paises-Baixos a direitos
mais elevados, sob qualquer denomina9ao,
do que os productos similares de outra na~ao
estrangeira. Igual regime serh aplicado aos pro-
ductos das colonias portuguezas, quer sejam
importados directamente dessas colonias, quer
sejam exportados da metropole.

Artigo 3.

Pelo que respeita A importagao indirecta, ao
transito, A. exportago e h reexporta¢do os dois
Governos garantem-se reciprocamente o tra-
tamento da naao estrangeira mais favorecida.

Artigo 4.

Durante a vigencia do presente ac6rdo o
Governo dos Paizes-Baixos concederd h nave-
gagdo portugueza o tratamento da nago mais
favorecida. Por seu lado o Governo Portuguez
concedera h navegaco dos Paizes-Baixos, na
metropole e ilhas adjacentes a reducqo de 25
por cento s6bre as taxas do imposto do comercio
maritimo actualmente em vigor on que as
vierem substituir ulteriormente, e, nas colonias
portuguezas, o tratamento da na~do mais
favorecida.
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Article 5.

Le Gouvernement nderlandais s'engage h ne
pas baisser, pendant la dur~e du present Accord,
la limite actuelle de la force alcoolique des vins
import~s dans les Pays-Bas, ni h frapper les
vins portugais par des drolts d'octroi ou de
consommation qui seraient plus 6lev~s que
ceux sur des vins similaires, tant nationaux
que d'autre origine.

Article 6.

Le pr6sent Accord sera en vigueur pendant
six mois, h partir du Ier mars 1924, pour se
terminer le 31 aofit 1924.

En ajoutant 4ue le Gouvernement de Sa
Majest6 la Reine considre l'Accord ci-dessus
comme 6tant entr6 en vigueur en vertu de la
pr6sente note, ainsi que de la note concor-
dante que Votre Excellence voudra bien me
faire parvenir, je saisis avec empressement
cette occasion, pour vous renouveler, Monsieur
le Ministre, l'assurance de ma plus haute con-
sid~ration.

(Sign6) A. VAN DER GOES.

Son Excellence
Monsieur le Ministre

des Affaires 6trang~res,
Lisbonne.

LISTE D'ARTICLES MENTIONNrEE DANS
L'ARTICLE I.

Lampes 6lectriques.
Engrais chimiques et salp~tre.
Cordages, cordes, cables et filets.
Fromage, lait condens6 et autres produits

laitiers.
Huiles alimentaires.
Papier et papeterie.
Tabac prdpard ou brut.
Farineux et produits farineux.
Grains mond~s, cass6s ou broy6s.
Poamtes de terre.
Cires, gommes, asphalte naturel, poix, goudron

et produits de graisse et de r~sine.
Mdicaments et produits alimentaires chimiques.
Cuir et articles en cuir.
Verreries.
Fils de laine, de coton et de soie artificielle.

Artigo 5.

0 Governo dos Paizes-Baixos compremete-se
a ndo abaixar durante a vigencia do presente
ac6rdo, o limite actual da f6r~a alcoolica dos
vinhos importados nos Paizes-Baixos e a ndo
onerar os vinhos portuguezes com-direitos de
barreira ou de consumo mais elevados do que
os vinhos similares nacionaes ou de qualquer
outra origem.

Artigo 6.

0 presente ac6rdo sera valido por seis mezes,
entrando em vigor em i de Marco de 1924

e terminando em 31 Agosto do mesmo anno.

Tenho a honra de comunicar a V. Exa. que o
Governo Portuguez considera celebrado o ac6rdo
por esta nota e pela nota correspondente que V.
Exa. me entregar.

Aproveito o ensejo para reiterar a V. Exa. os
protestos da minha alta consideraao.

DOMINGOS LEITE PEREIRA.

Senhor Jonkheer A. van der GOES,
etc., ctc., etc.

TABELLA

Lampadas electricas.
Adubos quimicos e salitre.
Cordame, cordas, cabos e redes.
Queijo, leite condensado e outros productos

lacticos.
Azeites alimenticios.
Papel e artigos de papelaria.
Tabaco preparado e em bruto.
Farinhas e produtos farinaceos.
Cereais descascados, quebrados ou esmagados.
Batatas.
Graxas, gomas, asfasto natural, pez, alcatrao,

productos d'oleos, de gorduras e de resina.
Medicamentos e productos quimicos alimenticios.
Coiro e artigos de cabedal.
Vidros.
Fio de Id, algoddo e seda artificial.

NO 672
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Produits chimiques.
Machines et outils pour fabriques et pour

agriculture et instruments scientifiques.
Margarine et autres graisses alimentaires.
Acier et fer et articles en acier et fer.
Boissons alcooliques et esprit de vin.
Manufactures, 6toffes et tissus, tapis et linol6um.
Lgumes, f~ves, pois, lentilles et semences.
Caoutchouc et articles en caoutchouc.
Instruments de musique.
Cacao et poudre de cacao, chocolat et sucreries.
Vaisseaux de mer et d'int~rieur.
Appareils de dragage, cales s~ches et 616vateurs.
Mat~riaux roulants et autres pour chemins

de fer et tramways.
Huiles min~rales et d6riv~s.
Brosses et pinceaux.
Meules artificielles.
Cuivre et articles en cuivre.
Noir animal et os pulv6risds.
Colle v6g~tale et g~latine.
Zinc et articles en zinc.
Etain et articles en 6tain.
Plomb et articles en plomb.
Encre.
Bois et boiseries.
Stilligouttes.
Tampons h encrages.
Eponges.

Productos quimicos.
Maquinas e utensilios para fabricas e lavoura

e instrumentos scientificos.
Margarina a outras gorduras alimentidias.
Ago, ferro e artigos d'a~o e de ferro.
Bebidas alcoolicas e espirito de vinho.
Manufacturas, estofos, tecidos, tapetes e oleados.
Hortaliqa, favas, ervilhas, lentilhas e sementes.
Cauchu e objectos de cauchu.
Instrumentos de musica.
Cacau e cacau em p6, chocolate e doces.
Barcos maritimos e fluviaes.
Dragas, docas e elevadores.
Material circulante e outros para caminhos

de ferro e tramways.
Oleos mineraes e seus derivados.
Escovas e pinceis.
Rebolos artificiaes.
Cobre e artigos de cobre.
CarvAo animal e ossos pulverisados.
Colas vegetaes e gelatina.
Zinco e artigos de zinco.
Estanho e artigos de estanho.
Chumbo e artigos de chumbo.
Tinta de escrever.
Madeira e parquets de madeira;
Bisnagas.
Almofadas para carimbos e
Esponjas.

1 TRADUCTION. - TRANSLATION.

MINISTRY OF FOREIGN AFFAIRS,
DEPARTMENT I A.

No. 51/24.

LISBON, February 27, 1924.

YOUR EXCELLENCY,

Pending the conclusion of a Treaty of Com-
merce and Navigation between the Netherlands
and Portugal, I have the honour acting under
instructions of the Minister for Foreign Affairs
at The Hague, to inform Your Excellency that the
Government of Her Majesty the Queen is willing
to establish for a period of six months as from
March Ist, next, a modus vivendi, by virtue of
which the interests of the two countries shall be
guaranteed on the basis of the following provi-
sions :

1 Traduit par le Secretariat de la Socit6 des
Nations.

No. 672

MINISTRY OF FOREIGN AFFAIRS,
DEPARTMENT I A.

No. 51/24.

LISBON, February 27, 1924.

YOUR EXCELLENCY,

Pending the conclusion of a Treaty of Com-
merce and Navigation between Portugal and
the Netherlands, I have the honour to propose
to Your Excellency the establishment for a
period of six months as from March Ist, next,
of a modus vivendi, by virtue of which the inter-
ests of the two countries shall be guaranteed on
the basis of the following provisions :

I Translated by the Secretariat of the League
of Nations.
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Article i.

Agricultural and industrial products of the Netherlands which are imported directly into
Portugal and the adjacent islands shall be subjected to the minimum rate of the customs tariff
which is now in force, or which may be introduced in place of the present tariff during the continu-
ance of this Agreement. The same rule shall be applied to the products of the Netherlands
colonies which are imported directly from these colonies or from the mother country.

Article 2.

The agricultural and industrial products of Portugal and the adjacent islands which are im-
ported directly into the Netherlands shall not be liable therein to other or higher duties, no matter
of what category, than the similar products of any other foreign country. The same rule shall be
applied to the products of the Portuguese colonies, which are imported directly from these colonies
or from the mother country.

Article 3.

As regards. indirect imports, transit, exports and re-exported articles, the two Governments
undertake reciprocally to accord each other the most-favoured-nation treatment.

Article 4.

So long as the present Agreement is in force the Netherlands Government shall accord the
most-favoured-nation treatment to Portuguese shipping. The Portuguese Government, for its
part, shall accord to Netherlands shipping arriving in Portugal and the adjacent islands a reduction
of 25 0/0 on the shipping dues (taxas do imposto do comercio maritimo) which are at present in
force, or which may be introduced in place of those now in force, and it shall further accord the
most-favoured-nation treatment to the above-mentioned shipping in the Portuguese colonies.

Article 5.

The Netherlands Government undertakes not to reduce below its present limits the percentage
of alcohol which is allowed in wines imported into the Netherlands so long as the present Agreement
is in force, and not to impose octroi or consumption duties higher than those which are imposed
on similar wines, of native or other origin.

Article 6.

The present Agreement shall remain in force for six months from March I, 1924, to August 31,
1924.

I have the honour to add that Her Majesty's
Government considers the above Agreement
as brought into force by virtue of the present
Note and of the corresponding Note which Your
Excellency will be good enough to send me.

I have, etc.

(Signed) A. VAN DER GOES.

His Excellency
the Minister for Foreign Affairs,

Lisbon.

I have the honour to add that the Portuguese
Government considers the above Agreement as
brought into force by virtue of the present Note
and of the corresponding Note which Your
Excellency will be good enough to send me.

I have, etc.

(Signed) DOMINGOs LEITE PEREIRA.

To Senhor Jonkheer A. van der GOES,
etc., etc., etc.

No 672
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LIST OF ARTICLES MENTIONED IN ARTICLE I.

Electric lamps.
Fertilisers and saltpetre.
Cords, ropes, cables and nets.
Cheese, condensed milk and other dairy products.
Edible oils.
Paper and paper articles.
Prepared or raw tobacco.
Farinaceous substances and farinaceous products.
Grain peeled, broken or crushed.
Potatoes.
Wax, gums, natural asphalt, pitch, tar and grease and resin products.
Medicines and chemical food products.
Leather and leather articles.
Glass.
Wool, cotton and artificial silk yarns.
Chemical products.
Industrial and agricultural machines and implements and scientific instruments.
Margarine and other fats for food purposes.
Steel and iron and steel and iron articles.
Alcoholic beverages and spirits of wine.
Manufactures, cloths and other textile fabrics, carpets and linoleum.
Pulse, beans, peas, lentils and seed.
Rubber and rubber articles.
Musical instruments.
Cocoa and cocoa meal, chocolate and sweetmeats.
Sea-going and inland water vessels.
Dredging machines, dry docks and elevators.
Rolling stock and other railway and tramway material.
Mineral and derivative oils.
Brushes and paint-brushes.
Artificial grinding mills.
Copper and copper articles.
Animal black and bone-dust.
Vegetable glue and gelatine.
Zinc and zinc articles.
Tin and tin articles.
Lead and lead articles.
Ink.,
Timber and wainscoting.
Drop-stoppers.
Rubber ink stamps.
Sponges.

No. 672





No 673.

BELGIQUE ET PAYS-BAS

Declaration concernant ]a suppression
de ]a legalisation des extraits
d'actes de l'Etat civil delivres dans
l'un de ces pays et devant itre pro-
duits dans l'autre, quel que soit
l'usage auquel ils sont destines,
signe a La Haye le 2 mai 1924.

BELGIUM
AND THE NETHERLANDS

Declaration with reference to the
abolition of the obligation to lega-
lise extracts from the Civil Regis-
ter delivered in one country for
production in the other for what-
ever purpose they may be required,
signed at The Hague, May 2,

1924.
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No. 673. - DtCLARATION tCHAN-
GIE ENTRE LA BELGIQUE ET
LES PAYS-BAS CONCERNANT
LA SUPPRESSION DE LA LI-
GALISATION DES EXTRAITS
D'ACTES DE L'tTAT CIVIL DIE-
LIVRtS DANS L'UN DE CES
PAYS ET DEVANT FTRE PRO-
DUITS DANS L'AUTRE, QUEL
QUE SOIT L'USAGE AUQUEL
ILS SONT DESTINE-S, SIGNP-E
A LA HAYE, LE 2 MAI, 1924.

Textes ofliciels iran~ais et njerlandais communi-
quis par le Ministre des Pays-Bas d Berne.
L'enregistrement de cette dtclaration a eu lieu
le 23 juillet 1924.

LE GOUVERNEMENT DE SA MAJESTt LA REI-
NE DES PAYS-BAS, et LE GOUVERNEMENT DE
SA MAJESTIP LE RoI DES BELGES, voulant sup-
primer la l6galisation des extraits d'actes de
l'6tat-civil d~livr~s dans l'un de ces pays et de-
vant 6tre produits dans l'autre, quel que soit
l'usage auquel ils sont destinds, sont convenus
de cc qui suit :

Article i.

Les extraits d'actes de l'6tat-civil dresses
dans l'un de ces pays ne devront 6tre munis
d'aucune lgalisation pour faire foi dans 'autre

TEXTE NtERLANDAIS. - DUTCH TEXT.

No. 673. - VERKLARING, UIT-
GEWISSELD TUSSCHEN NE-
DERLAND EN BELGIE BE-
TREFFENDE HET ACHTER-
WEGE LATEN DER LEGALISA-
TIE VAN AFSCHRIFTEN EN
UITTREKSELS VAN AKTEN
VAN DEN BURGERLIJKEN
STAND, DIE IN EEN DER
BEIDE LANDEN ZIJN OPGE-
MAAKT EN IN HET ANDERE
MOETEN WORDEN OVERGE-
LEGD, ONVERSCHILLIG WAAR-
VOOR ZIJ MOETEN DIENEN
GETEEKEND TE 'S GRAVEN-
HAGE, DEN 2DEN MEI 1924.

French and Dutch ollicial texts communicated b,
the Netherlands Minister at Berne. The registra
tion ol this Declaration took place July 23
1924.

DE REGEERING VAN HARE MAJESTEIT D
KONINGIN DER NEDERLANDEN, en DE REGEI
RING VAN ZIJNE MAJESTEIT DEN KONING DE
BELGEN, de legalisatie willende afschaffen va
afschriften en uittreksels van akten van de
Burgerlijken Stand, die in het eene land zij
afgegeven en bestemd zijn om in het andere I
worden overgelegd, onverschillig waarvoor z
moeten dienen,

zijn het volgende overeengekomen:

Artikel i.

De afschriften en uittreksels van akten va
den Burgerlijken Stand, opgemaakt in een di
beide landen, behoeven, om in het andere lar
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la condition qu'ils soient certifies conformes
par le d~positaire des registres ou son d~l.gu6
et sous r~serve que leur authenticit6 ne puisse
6tre mise en doute. Les exp6ditions d'actes de
l'6tat-civil 6tablies en Belgique seront de plus
rev~tues du sceau de l'Administration commu-
nale de la localit6 oh ils ont W dresss ou du
sceau du tribunal par le greffe duquel elles ont
6t6 d~livr~es.

Article 2.

La pr~sente ddclaration entrera en vigueur le
15 mai 1924.

En foi de quoi, les soussignds, savoir

M. le Jonkheer H. A. VAN KARNEBEEK, Mi-
nistre des Affaires 6trangres de SA MAJESTt LA
REINE DES PAYS-BAS, et

Monsieur le Prince Albert DE LIGNE, Envoy6
extraordinaire et Ministre pldnipotentiaire de
SA MAJESTt LE Roi DES BELGES, h la Haye,

dIment autorisds h cet effet, ont sign6 la
pr~sente d6claration, qu'ils ont rev6tue de leur
cachet.

Fait h La Haye, le 2 mai 1924, en double
exemplaire, en langues nderlandaise et fran~aise.

(L. S.) v. KARNEBEEK.
(L. S.) Prince ALBERT DE LIGNE.

als bewijs te dienen, van geen enkele legalisatie
te zijn voorzien, mits zij voor eensluidend zijn
verklaard door den bewaarder der registers of
zijn plaatsvervanger en de authenticiteit er van
niet in twijfel kan worden getrokken. De in
Belgi6 opgemaakte afschriften en uittreksels
van akten van den Burgerlijken Stand zullen
bovendien den stempelafdruk dragen van de
administratie der gemeente waar zij opgemaakt
zijn of van de rechtbank door welker griffe zij
zijn afgegeven.

Artikel 2.

Deze verklaring zal in werking treden op
15 Mei 1924.

Ter oorkonde waarvan de ondergeteekenden,
te weten :

Jhr. Mr. H. A. VAN KARNEBEEK, Minister van
Buitenlandsche Zaken van HARE MAJESTEIT DE

KONINGIN DER NEDERLANDEN, en

Prins Albert DE LIGNE, Buitengewoon Gezant
en Gevolmachtigd Minister van ZIJNE MAJESTEIT
DEN KONING DER BELGEN te 's Gravenhage,

daartoe behoorlijk gemachtigd, deze verkla-
ring hebben geteekend en van hun zegel voorzien.

Gedaan te 's Gravenhage, den 2den Mei 1924,
in dubbel, in Nederlandschen en Franschen
tekst.

(L. S.) v. KARNEBEEK.
(L. S.) Prince ALBERT DE LIGNE.

No, 673
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1 TRADUCTION. - TRANSLATION.

No. 673. - DECLARATION EXCHANGED BETWEEN BELGIUM AND
THE NETHERLANDS WITH REFERENCE TO THE ABOLITION OF
THE OBLIGATION TO LEGALISE EXTRACTS FROM THE CIVIL
REGISTER DELIVERED IN ONE COUNTRY FOR PRODUCTION
IN THE OTHER, FOR WHATEVER PURPOSE THEY MAY BE
REQUIRED, SIGNED AT THE HAGUE, MAY 2, 1924.

THE GOVERNMENT OF HER MAJESTY THE QUEEN OF THE NETHERLANDS and THE GOVERN-
MENT OF His MAJESTY THE KING OF THE BELGIANS, desirous of abolishing the obligation to legalise
extracts from the civil register issued in one country for production in the other, for whatever
purpose they may be required,

Have agreed as follows:

Article i.

Extracts from the civil register made in either of the two countries shall not require legalisa-
tion in any form in order to be recognised as authentic in the other country, provided that they
are certified as true copies by the registrar or his deputy, and that their authenticity is not open
to question. Copies of extracts from the civil register drawn up in Belgium shall also bear the
seal of the communal administration of the place where they were drawn up, or the seal of the
court by the registrar of which they were issued.

Article 2.

The present declaration shall come into force on May 15, 1924.

In faith whereof the undersigned, namely :
The Jonkheer H. A. VAN KARNEBEEK, Minister for Foreign Affairs of HER MAJESTY THE

QUEEN OF THE NETHERLANDS,
Prince Albert DE LIGNE, Envoy Extraordinary and Minister Plenipotentiary of His MAJESTY

THE KING OF THE BELGIANS, at The Hague,
Being duly authorised so to do, have signed the present declaration and have thereto affixed

their seals.

Done in duplicate in the Dutch and French languages at The Hague on May 2, 1924.

(L. S.) VAN KARNEBEEK.

(L. S.) Prince ALBERT DE LIGNE.

I Traduit par le Secretariat de la Soci6t6 des
Nations.

1 Translated by the Secretariat of the League
of Nations.



No 674.

HONGRIE ET ROUMANIE

Echange de notes au sujet du delai
de presentation des requites de-
vant le Tribunal Arbitral mixte
Hungaro-Roumain. Budapest, le
28 mai 1924.

HUNGARY AND ROUMANIA

Exchange of Notes, concerning the
limits of time for the presentation
of applications to the Hungarian-
Roumanian Mixed Arbitral Tri-
bunal. Budapest, May 28, 1924.
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No. 674. - tCHANGE DE NOTES ENTRE LES GOUVERNEMENTS
HONGROIS ET ROUMAIN, AU SUJET DU DItLAI DE PR-SEN-
TATION DES REQUETES DEVANT LE TRIBUNAL ARBITRAL
MIXTE HUNGARO-ROUMAIN. BUDAPEST, LE 28 MAI 1924.

Texte of/iciel /ranfais communiqui par le Chargj d'Al/aires de Hongrie d Berne. L'enregistrement
de cet 6change de notes a eu lieu le 25 juillet 1924.

LtGATION ROYALE DE ROUMANIE

EN HONGRIE.

No 2344.
BUDAPEST, le 28 mai 1924.

MONSIEUR LE MINISTRE,

Faisant suite h ma note ' No 5549, en date du 27 d~cembre de l'ann~e derni~re, j'ai l'honneur,
d'ordre de mon Gouvernement de prier Votre Excellence de vouloir bien entremettre ses bons
offices afin que le d~lai du 30 juin 1924, fix6 pour la pr6sentation des r6clamations devant le Tribunal
mixte roumano-hongrois, soit recul6 encore de six mois, vu que les conventions conclues en avril
avec la d~l6gation hongroise pour la r6glementation des reclamations des sujets roumains ne sont
pas encore ratifi~es par les gouvernements respectifs.

En priant Votre Excellence de vouloir bien me faire connaitre un moment plus t6t la d6cision
du Gouvernement hongrois concernant cette proposition, je saisis l'occasion pour lui renouveler
les assurances de ma tr~s haute consideration.

Le Ministre de Roumanie:

TR. STIRCEA m.p.
Son Excellence

Monsieur Geza DARUVARY,
Ministre des Affaires 6trang6res,

Budapest.

Pour copie conforme

Budapest, le 17 juillet 1924.

(Sign6)

Secritaire ministdriel.

1 Vol. XX. page 263 de ce Recueil.
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1 TRADUCTION. - TRANSLATION.

No. 674. - EXCHANGE OF NOTES BETWEEN THE HUNGARIAN
AND ROUMANIAN GOVERNMENTS CONCERNING THE LIMITS
OF TIME FOR THE PRESENTATION OF APPLICATIONS TO
THE HUNGARIAN-ROUMANIAN MIXED ARBITRAL TRIBUNAL.
BUDAPEST, MAY 28, 1924.

French official text communicated by the Hungarian Charg6 d'Affaires at Berne. The registration
of this exchange of Notes took place July 25, 1924.

ROYAL ROUMANIAN LEGATION

IN HUNGARY.

No. 2344.
BUDAPEST, May 28, 1924.YOUR EXCELLENCY,

With reference to my Note 2 No. 5549, dated December 27 last, I am instructed by my Govern-
ment - in view of the fact that the agreements for the settlement of claims put forward by Roumanian
nationals, concluded with the Hungarian Delegation in April, have not yet been ratified by the
respective Governments - to request Your Excellency to use your good offices with a view to extend-
ing for a further six months the period ending June 30, 1924, which was fixed as the time-limit
for submitting claims to the Roumano-Hungarian Mixed Tribunal.

I beg you to inform me at your earliest convenience of the Hungarian Government's decision
regarding this proposal, and have the honour, etc.

(Signed) TR. STIRCEA,
Roumanian Minister.

His Excellency
M. Geza DARUVARY,

Minister for Foreign Affairs,
Budapest.

' Traduit par le Secretariat de la Socidt6 des 1 Translated by the Secretariat of the League
Nations. of Nations.

2 Vol. XXI, page 263 of this Series.
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M. KIR. KfLtrGYMINISZTERIUM

80051 /1924-5.

BUDAPEST, le 23 juin 1924.
MONSIEUR LE MINISTRE,

En r6ponse h la note No 2344 en date du 28 mai dernier que Votre Excellence a bien voulu
m'adresser au sujet du d4lai de pr~sentation des requites devant le Tribunal arbitral mixte rou-
mano-hongrois, j'ai l'honneur de porter ht la connaissance de Votre Excellence que le Gou emeinent
royal hongrois accepte la proposition du Gouvernement roumain faite dans le sens que le d4lai
du 30 juin 1924, fix6 pour la pr~sentation des requites devant le dit Tribunal, soit recul6 encore
de six mois.

En priant Votre Excellence de bien vouloir porter ce qui pr~c~de h la connaissance du Gouver-
nement de Roumanie, je profite de cette occasion pour renouveler h Votre Excellence les assurances
de ma haute consideration.

DARUVARY m.p.
Son Excellence

Monsieur Trajdn STIRCEA,
Envoy6 extraordinaire et

Ministre pl6nipotentiaire de Roumanie
h Budapest.

Pour copie conforme:
Budapest le 17 juillet 1924.

(Sign6)
Secritaire minist~riel.

NO 674
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ROYAL HUNGARIAN MINISTRY
FOR FOREIGN AFFAIRS.

80051/1924-5.

BUDAPEST, June 23, 1924.

YOUR EXCELLENCY,

In reply to your Note No. 2344, dated May 28 last, regarding the time-limit fixed for sub-
mitting claims to the Hungarian-Roumanian Mixed Arbitral Tribunal, I have the honour to inform
you that the Royal Hungarian Government agrees to the Roumanian Government's proposal
that the period ending June 30, 1924, which was fixed as the time-limit for submitting claims
to the above-mentioned Tribunal, should be extended for six months.

I beg you to be good enough to acquaint the Roumanian Government with the foregoing,
and have the honour, etc.

(Signed) DARUVARY.
His Excellency

Monsieur Traj~n STIRCEA,
Roumanian Envoy Extraordinary

and Minister Plenipotentiary
at Budapest.

No. 674





No 675.

AUTRICHE ET NORVEGE

Echange de notes relatif au main-
tien en vigueur de certains accords
passes entre l'ancien Empire d'Au-
triche ou 'ancienne Monarchie
austro-hongroise et le Royaume
de Norvege. Berlin, le '3 juin et
Vienne, le 20 juin 1924.

AUSTRIA AND NORWAY

Exchange of Notes relating to the
maintenance in force of certain
agreements concluded between the
former Austrian Empire or the
Austro-Hungarian Monarchy and
the Kingdom of Norway. Berlin,
June 13, and ViennaJune 20, 1924.
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No. 675. - ICHANGE DE NOTES ENTRE LES GOUVERNEMENTS
AUTRICHIEN ET NORVRGIEN RELATIF AU MAINTIEN EN
VIGUEUR DE CERTAINS ACCORDS PASSES ENTRE L'ANCIEN
EMPIRE D'AUTRICHE OU L'ANCIENNE MONARCHIE AUSTRO-
HONGROISE ET LE ROYAUME DE NORVtGE. BERLIN, LE 13
JUIN, ET VIENNE, LE 20 JUIN 1924.

Texte of/iciel franfais communique par le Ministie des Af/aires jtrangdres de Norvdge. L'enre-
gistrement de cet ichange de notez a eu lieu le 25 juillet 1924.

LE GATION DE NORVtGE.

BERLIN, le 13 juin 1924.
MONSIEUR LE MINISTRE FtDtRAL,

J'ai l'honneur de Vous confirmer, au nom du Gouvernement Royal de Norv~ge, que les accords
passes entre le Royaume de Norv~ge et l'ancien Empire d'Autriche ou l'ancienne Monarchie austro-
hongroise par les notes du 21 avril et du 28 juillet 1819, relatives h l'abolition r6ciproque du droit
de d6traction des h6ritages, par les notes du 26 juin 19oo, du 20 mai 19O, du 26 mars 1902 et du
27 janvier 1903, relatives h la franchise douani~re pour les effets de Chancellerie hL l'usage des Con-
sulats, ainsi que par les notes du 7 mai et du io juillet 1903 relatives I la signification gratuite
d'actes judiciaires, continuent I tre applicables dans les relations entre le Royaume de Norv~ge
et la R~publique d'Autriche.

En Vous priant, Monsieur le Ministre f6dral, de vouloir bien me faire parvenir une note
analogue, je saisis cette occasion pour renouveler h Votre Excellence les assurances de ma tr~s
haute consid6ration.

(Sign6) A. SCHEEL.

Son Excellence,
Monsieur GRUNBERGER,

Ministre f~dral des Affaires ftrangbres d'Autriche,
Vienne.

Copie certifi~e conforme
Le Chef du Protocole,

(s.) W. Foss.



1924 League of Nations - Treaty Series. 125

1 TRADUCTION. - TRANSLATION.

No. 675. - EXCHANGE OF NOTES BETWEEN THE AUSTRIAN AND
NORWEGIAN GOVERNMENTS RELATING TO THE MAINTENANCE
IN FORCE OF CERTAIN AGREEMENTS CONCLUDED BETWEEN
THE FORMER AUSTRIAN EMPIRE OR THE AUSTRO-HUNGARIAN
MONARCHY AND THE KINGDOM OF NORWAY. BERLIN, JUNE 13,
AND VIENNA, JUNE 20, 1924.

French of icial text communicated by the Norwegian Minister for Foreign A/lairs. The registration
o0 this exchange of Notes took place July 25, 1924.

NORWEGIAN LEGATION.

BERLIN, June 13, 1924.

YOUR EXCELLENCY,

I have the honour, in the name of the Royal Norwegian Government, to confirm the statement
that the Agreements concluded between the Kingdom of Norway and the former Austrian Empire,
or the former Austro-Hungarian Monarchy, by Notes dated April 21 and July 28, i819, with
reference to the reciprocal abolition of the right to levy death duties on legacies bequeathed to aliens,
by Notes of June 26, 19oo, May 20, 19O1, March 26, 1902, and January 27, 1903, with reference
to the free passage through the customs of diplomatic property for the use of Consulates, and by
Notes of May 7 and July io, 1903, with reference to the gratuitous notification of judicial acts,
continue to be applicable in the relations between the Kingdom of Norway and the Austrian Re-
public.

I have the honour to request you to be good enough to address to me a similar Note, and have
the honour to be,

Your Excellency, etc.,

(S gned) A. SCHEEL.

To His Excellency
M. GRUNBERGER,

Austrian Federal Minister for Foreign Affairs,
Vienna.

1 Translated by the Secretariat of the League
of Nations.

1 Traduit par le Secrdtariat de la Soci~t6 des
Nations.
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CHANCELLERIE FtIDARALE

DtPARTEMENT DES AFFAIRES
1fTRANGARES.

VIENNE, le 20 juin 192.1..

MONSIEUR LE MINISTRE,

Me r~f rant It la note que Vous avez bien voulu me faire parvenir h la date du 1,3 juin dernier,
j'oi l'honneur de Vous confirmer, au nom du Gouvernement f~d~ral de la R6publique d'Autriche,
que les accords pass6s entre l'ancien Empire d'Autriche ou l'ancienne Monarchie austro-hongroise
et le Royaume de Norv~ge par les notes du 21 avril et du 28 juillet 1819, relatives h l'abolition r~ci-
proque du droit de d6traction des h6ritages, par les notes du 26 juin 19oo, du 20 mai 19O1, du 26 mars
19o2 et du 27 janvier 1903, relatives h la franchise douani~re pour les effets de Chancellerie h l'usage
des Consulats, ainsi que par les notes du 7 mai et du IO juillet 1903, relatives h la signification gra-
tuite d'actes judiciaires, continuent h 6tre applicables dans les relations entre la R~publique
d'Autriche et le Royaume de Norv~ge.

Je saisis cette occasion pour renouveler ht Votre Excellence les assurances de ma tr~s haute
consideration.

(Sign6) GRUNBERGER.
Son Excellence,

Monsieur Arne SCHEEL,
Envoy6 extraordinaire et Ministre pl~nipotentiaire

de Norv~ge,
Berlin.

Copie certifi~e conforme
Le Chel du Protocole

(s.) W. Foss.

NO 675
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FEDERAL CHANCELLERY.

DEPARTMENT OF FOREIGN AFFAIRS.

VIENNA, June 20, 1924.

YOUR EXCELLENCY,

With reference to your Note dated June 13 last I have the honour, in the name of the Federa
Government of the Austrian Republic, to confirm the statement that the agreements concluded
between the former Austrian Empire or the former Austro-Hungarian Monarchy and the Kingdom
of Norway by Notes of April 21 and July 28, 1819, with reference to the reciprocal abolition of
the right to levy death duties on legacies bequeathed to aliens, by Notes of June 26, 19oo, May 20,
19O1, March 26, 1902, and January 27, 1903, with reference to the free passage through the customs
of diplomatic property for the use of Consulates, and by Notes of May 7 and July 1O, 1903, with
reference to the gratuitous notification of judicial acts, continue to be applicable in the relations
between the Austrian Republic and the Kingdom of Norway.

I have the honour to be, etc.,

(Signed) GRQNBERGER.
To His Excellency

M. Arne SCHEEL,
Envoy Extraordinary and Minister Plenipotentiary

of Norway,
Berlin.

No. 675





No 676.

FINLANDE ET ISLANDE

Traits de commerce et de navigation,
signe a Helsingfors le 21 de'cem-
bre 1923.

FINLAND AND ICELAND

Treaty of
signed
ber 21,

Commerce and Navigation,
at Helsingfors, Decem-
1923.
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TEXTE ISLANDAIS. - ICELANDIC TEXT.

No. 676. - VERSLUNAR- 1 OG SIGLINGASAMNINGUR MILLI ISLANDS
OG FINNLANDS, GERO I HELSINGFORS HINN 21 DESEMBER 1923.

Textes o/ficiels finnois, islandais et suidois communiquis par le Ministre de Danemark d Berne, au
nom de l'Islande. L'enregistrement de ce TraitM a eu lieu le 26 juillet 1924.

Eftir at ISLAND og FINNLAND hafa kvebib at gera met sjer verslunar- og siglingasamning
til pess at tryg~ja og auka verslunar- og siglingavitskifti a milli landanna, hefir i pessu skyni hin
kgl. danska rikisstj6rn, er fer meb utanrikismil Islands i umbobi pess, og rikisstj6rn 1 1veldisins
Finnlands kvatt sem umbobsmenn hver fyrir sina h6nd:

HIN KGL. DANSKA RfKISSTJ6RN FYRIR ISLAND "

Sendiherra og rAlherra i Helsingfors kammerherra FLEMMING LERCHE

STJ6RN L'OVELDISINS FINNLANDS FYRIR FINNLAND :

Fyrverandi verslunar- og atvinnumAlarkherra vicehjerabshffingi Hj. J. PROCOPt og
Magister i heimspeki Eemil HYNNINEN

og eftir at ,essir a ilar h6ftu skifst A umbo~um sinum, er reyndust vera i g6tu og rjetti formi, hafa
peir or'bit AsAttir urn greinar paer, er hier fara A eftir:

I. gr.

Hinir tignu samningsatilar tryggja hvor 6brnum i 611u pvi er a verslum, siglingum og 6trurn
atvinnurekstri ltur at minsta kosti jafn g6M kj6r sem pau, er veitt eru e~a veitt kunna a versa
pjd 6um peim er bestu kj6rum sata.

2. gr.

Rikisborgarar annars samningslandanna, svo og par heimilisf6st atvinnufjel6g, allskonar
sainvinnufjel6g, fjel6g og samt6k met markmiti sern er fjArhagslegs efnis, skulu svo sem f 61lum
6 rum efnun nj6ta jafng6 ra kjara ser rikisborgarar, atvinnufjelog, samvinnufjel6g, fjel6g og
samtik peirrar pj6bar er bestu kj6rum sxtir, baeti urn atgang at hinu landinu og rjett til pess at
eiga par og halda fastar eta lausar eignir, og at reka atvinnu og urn sk~ttun peirra sjAlfra ea
atvinnureksturs 1peirra.

3. gr.

i. Um skilyr i fyrir innflutningi og itflutningi vara, flutningi peirra yfir sarnningslandi5
og 6trun flutningi peirra, ser og um innflutnings- e a fitflutningsbann eba urn h6mlur A inn-
efa fitflutningi vara, skulu samningsatilar veita hvor 66run s6mu kjor, sem s-i Jpj66 hefir, er bestu
kjorunm sxtir.

1 L'dchange des ratifications a eu lieu ?L Helsingfors le 4 juiUet 1924.
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TEXTE FINNOIS. - FINNISH TEXT.

No. 676. - SUOMEN 1 JA ISLANNIN VALINEN KAUPPA- JA MEREN-
KULKUSOPIMUS, ALLEKIRJOITETTU 21 PAIVANA JOULUKUUTA
1923.

Finnish, Icelandic and Swedish texts communicated by the Danish Minister at Bern, on behalf of
Iceland. The registration of this Treaty took place July 26, 1924.

Sittenkun SuoMI ja ISLANTI ovat, naiden kahden maan vMisten kauppa- ja merenkulkusuhtei-
den lujittamiseksi ja kehittatmiseksi, piattaneet, ettd kauppa- ja nerenkulkusopimus niiden vdMila
on solmittava, ovat Suomen Tasavallan Hallitus ja Kuninkaallinen Tanskan Hallitus, joka Islannin
puolesta hoitaa sen ulkoasioita, siind tarkoituksessa kiidrdnneet tdysinvaltuutetuiksi edustajik-
seen.

TASAVALLAN HALLITUS, SUOMEN PUOLESTA:

Entisen kauppa- ja teolUisuusministerin, varatuomari Hj. J. PROCOPtN ja
Filosofianmaisteri Eemil HYNNISEN

KUNINKAALLINEN TANSKAN HALLITUS, Islannin puolesta:

Kamariherra FLEMMING LERCHEN, Erikoisldhettilddn ja taysivaltaisen ministerin
Helsingissa,

jotka, vaihdettuaan pateviksi ja asianmukaisiksi havaitut valtakirjansa, ovat sopineet seuraa-
vista artikloista:

I artikla.

Korkeat sopimuspuolet takaavat toisilleen kaikessa, mika koskee kauppaa, merenkulkua
ja muuta elinkeinotoimintaa vahintAdn yhtia suopean kohtelun, kuin mika nyt tai vastedes
my6nnetdAdn suosituimmalle kansalle.

2 artikla.

Toisen sopimuspuolen kansalaiset, samoinkuin siellA kotipaikkaoikeutta nauttivat yhti6t
ja osuuskunnat. olkootpa ne minkiinimisid ja minkd1aatuisia tahansa, seka yhdistykset ja yhtymit,
joilla on taloudellinen tarkoitusperai, nauttivat toisessa maassa, mita tulee sekd maahanpasyyn
etta. oikeuteen omistaa ja hallita kiinteata tai irtainta omaisuutta sekd. harjoittaa elinkeinoa siell&
seka niiden tai niiden elinkeinon verottamiseen, sanoinkuin kaikessa muussa suhteessa, yhta
suopeaa kohtelua kuin suosituimman maan kansalaiset, tahi yhti6t, osuuskunnat, yhdistykset itai
yhtymdit.

3 artikla.

i. Tavarain tuonti- tai vientiehtoihin, tavarain kauttakuljetukseen ja kuljetusehtoihin sekd
tuonti- tai vientikieltoihin tai tavarain tuontia tai vientid koskeviin rajoituksiin nahden, soveltavat
sopimuspuolet toisiinsa suosituinman kansan kohtelua.

I The exchange of ratification took place at Helsingfors July 4, 1924.
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2. Akv uem jessarar greinar skal p6 ekki beitt pegar innflutnings eba -itflutningsbann eba
h6mlur i innflutningi eba fitflutningi vara er sett eba haldib uppi :

i. til tess a tryggja ahnannafrib i landinu eba er taliY5 naubsynlegt af hlutabeiganoi
riki pegar er 6fritaristand, ea

2. af heilbrig,6isdsteurn e~a sern varnarrisstafanir gegn nemri sfki d3'ra eta jurta.

4. gr.

i. V6rur, sem eru fri Islandi og flytjast fit paban og v6rur, sem eru fri Finnlandi og flytjast
it pa~an, skulu pegar pDer eru fluttar inn i hitt landiS i 611u um abflutningsgjald, tollvisit6lu, aukag-
jald eba 6nnur gj61d, hverju nafni ser nefnast, er innheimt eru i sambandi vib innflutning varanna,
nj6ta a minsta kosti jafn g6bra kjara sem peirra, er veitt eru esa seinna kunna ab vera veitt
v6rurn frd hvaba pritja landi sem er.

2. V6rur, hvaban sem par stafa, sem fluttar eru yfir annabhort landib og hvort heldur peer
eru geymdar i frih6fn, friv6rugeymsluhisi, geymslu i flutningi yfir landib, e~a annari tollgeymslu
ea ei, skulu, pi er pxr eru fluttar inn i annabhvort landib urn a6flutningsgjald og 611 6nnur gjdld,
sem og a*6 611u 6ru leyti, nj6ta ab minsta kosti jafng6bra kjara og peirra, er p~er aettu a5 nj6ta ef
poer vxru innfluttar beint fri landinu, sen per stafa frA.

3. V6rur, sem fluttar eru fit fr6 5truhvoru landinu til hins skulu i 611u urn itflutningsgjald
og toUvisit6lu einnig urn aukagj ald eta 6nnur gj61d hverju nafni sem nefnast, sem innheimt eru i
sambandi vi fitflutning vara, einnig nj6ta s6mu mebferiar sem v6rur, er fluttar eru fit til lands,
er n3tur bestu kjara.

4. Samningsatilar heita auk tess hvor 6brum s6mu rjettindum sern si pj6b n'tur, er bestu
kj6rum saetir, urn tollmetferb, tollafgreitslureglur, endurgreibslu d greiddurn tollurm og inniagning
vara i tollgeyrnslu, mebfer peirra par og gj6ld pau, ser paraf leiba.

5. Einnig skal hvort landil nj6ta s6mu kjara sem si pj6 , er bestu kj6rni saetir um innanlands
gj6id.

5. gr.

i. Pj6erni skipa skal viburkenna gagnkvemt i samrremi vit skj6l pau og skirteini, er skipinu
fylgja og 6itgefin emu i pessu skyni af hlutatbeigandi yfirv6ldum i 6ruhvoru landinu samkvaemt
par gildandi 16ggj6f, og se heimila ab nota fina hlutateigandi lands.

2. Met sjerst6kum samningum mA ikveba, at hve miklu leyti nelingabrjef og 6nnur maelin-
gaskj6l svo og skirteini um a skipib sje sj6frert, sem gefin eru fit af hlutateigandi yfirv6ldum i
6-ru landinu, skuli tekin gild i hinu.

6. gr.

i. Islensk skip og farmar pierra skulu i Finnlandi, og finsk skip og farmar peirra skulu i Islandi
nj6ta s6mu metfertar, sem veitt eru skipurn og farmi peirra pj6ta, er bestu kj6rum sata, sjersta-
klega urn hverskonar gj6ld og rjettindi skipa og ivilnanir vibvikjandi ferrningu og affermingu vara,
svo og a 5 vi er vi~kemur 611urn formatri~um um siglingar, skip, farina og skipshafnir.

2. An tillits til annara Akvaea pessarar greinar, gilda i hvoru landinu um sig um skyldu skipa
frA hinu landinu til tess ab taka hafns6gurnann, pau dkveaei, sem gilda par alment i pvi efni um
fitlend skip.

N O 676
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2. Timan artiklan mdadrayksia ei ole kuitenkaan sovellettava, kun tuonti- tai vientikieltojen
tahi tavarain tuontia tai vientiai koskevien rajoituksien asettaminen taikka voimassapitiminen

x. tarkoittaa maan yleista turvallisuutta tai on asianomaisen valtion mielest
vallitsevan sotatilanteen aiheuttama : tahi

2. aiheutuu terveyspoliittisista syistd tai suojelustoimenpiteista tarttuvien karja-
tai kasvitautien ehkaisemiseksi.

4 artikla.

i. Tavarat, jotka ovat peraisin Suomesta ja sielt viedaan kuin my6s tavarat, jotka ovat
peraisin Islannista ja sieltd viedaan, nauttivat, niita toiseen rnaahan tuotaessa, tuontituUeihin ja
tullikceffisientteihin, samoinkuin lisinaksuihin ja muihin maksuihin ndhden, olkootpa ne minka-
nimisia ja minkdlaatuisia tahansa, joita kannetaan tavaroita maahantuotaessa, vdhintlan yhta
suopeaa kohtelua, kuin mika on mydnnetty tahi vastedes my6nnetaan minkd kolmannen maan
tavaroile tahansa.

2. Mita alkuperfi tahansa olevat tavarat, jotka kuljetetaan toisen maan kautta, panemalla
vapaasatamaan, vapaavarastoon, kauttakulkuvarastoon tai muuhun tullivarastoon tahi ilman
sita, nauttivat, niita toiseen maahan tuotaessa, tuontitulleihin ja kaikkiin muihin maksuihin
ndhden sekd kaikessa muussa suhteessa vdhintdan yhta suopeaa kohtelua, kuin mika niille annettai-
siin siina tapauksessa, etta ne tuotaisiin suoraan alkupertintaasta.

3. Tavarat, jotka jommastakummasta maasta viedaan toiseen maahan, nauttivat niinikaan,
mita tulee vientitulleihin ja tullikceffisientteihin samoinkuin lismaksuihin tahi muihin minkani-
misiin ja minkalaatuisiin maksuihin tahansa, joita kannetaan tavaroita maastavietiessa, samaa
kohtelua kuin tavarat, jotka vieddan suosituinpaan maahan.

4. Molemmat sopimuspuolet takaavat toisileen suosituimman kansan oikeuden mybskin
mita tulee tulliksittelyyn, tuUimuodoUisuuksiin, tuUipalautuksiin ja tavarain tullivarastoon-
panoon ja kisittelyyn siina seka tasta meneviin maksuihin.

5. Samoin on suosituimmuutta sovellettava sisaisiin maksuihin.

5. artikla.

i. Aluksen kansallisuus on molemminpuolisesti tunnustettava niiden aluksen mukana olevien
asiakirjain ja todistusten nojalla, jotka kunmankin maan asianomaiset viranomaiset ovat siella
voimassaolevien lainmdardysten mukaisesti tata tarkoitusta varten antaneet ja Iotka oikeuttavat
aluksen kayttamaan asianomaisen maan lippua.

2. Erikoissopimuksilla voidaan sopia, missa mdarin toisen rnaan asianomaisten viranomaisten
antama mittakirja ja muu mittausasiakirja seka merikelpoisuustodistus on toisessa maassa hyvdksyt-
tava.

6 artikla.

I. Suomalaisille laivoille ja niiden lasteille on annettava Islannissa ja islantilaisille laivoille
ja niiden lasteille Suomessa suosituimman maan aluksille ja niiden lasteille taattu kohtelu, erittain-
kin, mtitr tulee kaikenlaisiin maksuihin seka alusten oikeuteen ja etuihin tavarain lastauksen ja
purkauksen suhteen, samoin kuin kaikkiin nerenkulkua, alusta, lastia ja miehistba koskeviin
muodollisuuksiin ndhden.

2. Muista timdn artiklan mddriyksistdi riippumatta on toisen sopimuspuolen alusten velvo li-
suudesta kayttaa luotsia kummassakin maassa voimassa, mitd sielli ulkomaalaisista aluksista tiissd
suhteessa on yleensa saadetty.

No. 676
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7. gr.

i. Ef skip, sern A heima i b ruhvoru landinu, strandar eta pvi hlekkist A innan sveis hins
landsins, skulu yfirv6ldin d statnuxm, svo flj6tt sern unt, er tilkynna 12a nesta verslunarfulltrfia
hins fyrnefnda rikis, og skulu yfirv6ldin veita honun atstot i vitleitni hans a5 gaeta allra hags-
muna vit bjbrgun skips og farms.

2. Engan toll ska] greita af v6rum ]eim, sern bjarga* er, nema svo sje, at v6rurnar verbi teknar
til notkunar f landinu.

8. gr.

Akveti samnings ]oessa heirnila hvorugum samningsabila at reka strandfertir (cabotage)
vit strendur hins landsins, eta gera kr6fu til 'eirra hlunninda, sern veitt era eta veitt kunna at
versa fiskiveitum landsins sjilfs. Til strandferba teljast p6 ekki siglingar A Petsamo.

9. gr.

Samkvrmnt pessurn samningi A Island ekki tilkall til at verta atnj6tandi:
i. ivUnana ]eirra, sem Finnland hefir veitt, eta sitar kann at veita 16ndurn peim,

er at pvi liggja, til J'ess at greita fyrir umnfer,6um A svoetinu beggja megin landamaera,
]p6 ekki A breib ara svxti en 15 kilometrum hvoru megin,

2. ivilnana peirra, sern Finnland hefir veitt eta sitar kann at veita Estlandi,

3. ivilnana Jpeirra urn skyldur til pess at taka hafnsbgumann, sem Finnland hefir
veitt Svfpj6' og ser raetir urn i samningi dagsetturn 17. igtist 1872 og tilskipun 21. mai
1920. Sama er og p6tt svo skipist, at ivilnanir paer, er raetir urn i ofangreindum samningum,
verti sitar ltnar nd til sonskra skipa alt at 125 nett6 smlestatali, eta

4. ivilnana peirra, sern Finnland hefir veitt eta sitar kann at veita Rfisslandi urn
fiskiveitar og selaveiSar innan finskrar landhelgi i Nor6ur-fshafinu.

P6 tryggir Finnland fslandi i 6llurn ofangreindum atritum at minsta kosti jafnhagkvaem
kj6r, ser pat veitir eta sitar kann at veita hverju landi, sern er 6bru en jpvi landi eta Jeim l6ndum,
ser ofangreindar tilslakanir i samraemi vib framanskr~b hafa verit veittar eta framvegis kunna
at verta veittar.

io. gr.

Met Akvweum samnings ]essa hefir Finnland ekki heitit Islandi peirn sjerst6ku ivilnunum,
ser rxebir urn i 2. og 6 gr. i verslunarsamningnurn ser gertur var 13. jifill 1921 milli Finnlands og
Frakklands, p6 pannig at Vessi fyrirvari naer ekki til J'ess atribis er raebir urn i 4. gr. 2. lit pessa
samnings og heldur ekki til Jpeirra vara, er nefndar eru i hjdlag,6ri skrA. sem eru fr Islandi og fluttar
eru J'aban til Finnlands, 1'vi urn Vessar v6rur skal Island, A me'an samningurinn vib Frakkland er
i gildi, nj6ta s6mu hlunninda ser veitt eru sifastnefndu landi. Urn atrar v6rur, sern raett er urn
i 2. gr. nefnds samnings, en ekki eru taldar i ofangreindri skrd, d Island at nj6ta s6mu kjara ser
sfi pj6t, er bestu kj6rutm satir, svo framarlega sem hlunnindi Vau, ser Frakklandi era veitt vibvik-
jandi pessum v6rum, verta veitt fleirum en einu landi 6bru.

II. gr.

Samning penna skal fulilgilda og skal skifst 6 fullgildingum, svo flj6tt ser unt er i Helsingfors.
Samningurinn gildir frA peirn degi, at skifst hefir veri 6 fuilgildingum og skal hann vera i gildi i
eitt dr frA ]vi at honum hefir verit sagt upp af 6brumhvorum samningsabila.

N
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7 artikla.

i. Jos toisesta maasta kotoisin oleva alus on joutunut karille tai karsinyt haaksirikon toisen
maan alueella on asianomaisten paikallisten viranomaisten mahdolhsimman pian siit ilmoitet-
tava ensinmainitun maan lThWimmalle konsuliedustajalle sekai oltava h5.nelle avuksi hanen pyr-
kiessiin valvomaan asianomaisten etuja, alhsta ja lastia pelastettaessa.

2. Tullia pelastetuista tavaroista ei saa kantaa, elleivdt ne jda kaytt6d varten maahan.

8 artikla.

T5amn sopimuksen mdirdykset eivdt oikeuta kumpaakaan sopimuspuolta harjoittamaan
rannikkolaivaliikennettA (cabotage) toisen maan rannikoilla, eivitkii vaatimaan niita etuja, jotka
on my6nnetty tahi vastedes my6nnetd5.n oman maan kalastuselinkeinoUe. Rannikkolaivaliiken-
teeseen ei lueta liikeninetta Petsamoon.

9 artikla.

Taman sopimuksen perusteella Islanti ei voi vaatia itselleen
I:O niitd etuja jotka Suomi on my6ntdnyt tahi vastedes my6nt5A siihen rajoit-

tuville valtioille paikallisliikenteen edistdmiseksi rajan molemmilla puolilla, alueella,
joka saa kummallakin puolella olla korkeintaan 15 kilometrid. leve. ;

2:o niit& etuja, jotka Suomi on my6ntdnyt tahi vastedes mybntdA Virolle;
3:0 niitd luotsinottovelvollisuutta koskevia etuja, jotka Suomi on my6nt~nyt

Ruotsille ja jotka mainitaan julistuksessa 17 p~ivdltd elokuuta 1872 ja asetuksessa
21 pdivalta toukokuuta 1920, ei my6skdin siind tapauksessa, ettd edelldsanotussa
julistuksessa mybnnetyt edut vastaisuudessa ulotettaisiin koskemaan ruotsalaisia aluksia
aina 125 nettorekisteritonnin kantavuuteen saakka ; tahi

4:0 niita etuja, mitka Suomi on' my6ntiinyt tai vastedes my6ntdA Ven5j.Ille
kalastukseen ja hylkeenpyyntiin naLhden aluevesilldTan Pohjoisella Jdamerella.

Kuitenkin takaa Suomi kaikissa edell~mainituissa suhteissa Islannille vdihintddn yhtd suopean
kohtelun, kuin mitd sovelletaan mihin muuhun valtaan tahansa kuin siihen tai niihin, joille yllti-
mainitut edut edelldsanotun mukaan on annettu tahi annetaan.1

io artikla.

Tdamn sopimuksen mddrdysten kautta Suomi ei ole my6ntanyt Islannille niitd erikoisetuja,
jotka mainitaan Suomen ja Ranskan valilld heinakuun 13 paivandi 1921 sohmitun kauppasopi-
muksen 2 ja 6 artiklassa, kuitenkin siten, ettei taina ehto koske edellEL timain sopimuksen IV artik-
lan 2 kohdassa mainittuja tapauksia, eikd. my6skadn ohellisessa luettelossa mainittuja tavaroita,
jotka ovat perdisin Islannista ja sieltd tuodaan Suomeen, mihin tavaroihin nahden Islanti nauttii,
niinkauan kuin sopimus Ranskan kanssa on voinassa, samoja etuja kuin mitkd on my6nnetty
viimemainitulle maalle. Mitd tulee muihin kysymyksessd olevan sopimuksen 2 artiklassa
mainittuihin tavaroihin kuin niihin, jotka on edellsanottuun luetteloon otettu, kohdellaan Islantia
suosituimman maan tavoin, jos Ranskalle naihin tavaroihin ndhden my6nnetyt edut annetaan
useammalle kuin yhdelle muuUe maalle.

II artikla.

Td-d sopimus on ratifioitava ja ratifioimisasiakirjat niin pian kuin mahdollista vaihdettava
Helsingissa. Se tulee voimaan heti kim ratifioimisasiakirjat on vaihdettu ja pysyy voimassa, kunnes
vuosi on kulunut siita, jolloin jompikumpi sopimuspuoli on toiselle ilmoittanut irtisanovansa
sen.

No. 676
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TEXTE SUtDOIS. - SWEDISH TEXT.

No. 676. - HANDELS- OCH SJOFARTSFORDRAG MELLAN FINLAND
OCH ISLAND, UNDERTECKNAT DEN 21 DECEMBER 1923.

Sedan FINLAND och ISLAND i avsikt att starka och utveckla handels- och sj6fartsf6rbindelserna
mellan de tvA liandema beslutit, att en handels- och sj6fartstraktat emellan dem skall uppg6ras,
hava i sAdant avseende Republiken Finlands Regering och Kungliga Danska Regeringen, som pA
Islands vdgnar sk6ter dess utrikesangeldgenheter, till sina befuUmdktigade ombud utsett

REPUBLIKENS REGERING, FbR FINLAND:

Forre handels- och industriministern, viceharadsh6vdingen Hj. J. PROCOPtE och
Filosofiernagistern Eemil HYNNINEN

KUNGLIGA DANSKA REGERINGEN, F65R ISLAND:

Kammarherre FLEMMING LERCHE, Utomordentligt sdndebud och befullmktigad minister i
Helsingfors,

vilka, efter att hava utvdixlat sina fullmakter som befunnits i god och beh6rig form, 6verenskommit
om f6ljande artiklar :

Artikel I.

De h6ga f6rdragsslutande parterna tillf6rsakra varandra i allt det, som r6r handel, sj6fart
och annan ndringsverksamhet, en minst lika gynnsam behandling, som tillerkannes eller framdeles
kan komma att tillerkannas mestgynnad nation.

Artikel 2.

Medborgare, tillh6rande den ena f6rdragsslutande staten dvensom ddrstddes hemmah6rande
bolag, och andelslag av vad namn och slag de vara mA, saint f6reningar och sammanslutningar med
ekonomiskt syftemAl, skola i avseende sAvdl A tilltrdde till det andra landet, som A ratt att dga och
besitta fast eller 16s egendom saimt att driva ndring ddrstides liksom i frAga om beskattning av
dern eller deras naring avensom i varje annat avseende i sistsagda land Atnjuta lika gynnsam behan-
ding som mestgynnad nations medborgare eller bolag, andelslag, f6reningar eller samnmanslut-
ningar.

Artikel 3.

i. I avseende A villkor f6r infbrsel eller utf6rsel av varor, varors transitering och transport-
f6rhAllanden saint i frAga om inf6rsel- eller utf6rself6rbud eller restriktioner A inf6rsel eller utf6r-
sel av varor skola de f6rdragsslutande parterna gentemot varandra tillampa mestgynnad nations
behandling.

2. Dock skola bestammelserna i denna artikel icke aga tillampning, d inf6rande eller upprdtt-
hAllande av inf6rsel eller utf6rself6rbud eller av restriktioner i avseende A inf6rsel eller utf6rsel av
varor.

I:O avser den allmdnna sakerheten i landet eller av vederb6rande stat anses pAkallat
av rAdande krigsf6rhAllanden ; eller
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2:0 f6ranledes av sanitdra hdnsyn eller skyddshtgdrder mot smittosamma kreaturs-
eller vaxtsjukdomar.

Artikel 4.

i. Varor som hirrbra frAn och utf6ras frAn Finland, liksom varor som hirr6ra frAn och utf6ras
frAn Island, skola vid inf6rseln till det andra landet i avseende A infbrseltullar och tulkoefficienter,
ivensom i avseende A tilliggsavgifter eller andra avgifter av vad namn och slag de vara mA, som
vid inf6rsel av varor uppbdras, Atnjuta en minst lika gynnsam behandling, som medgivits eller
kan komma att medgivas varor frAn vilket som heist tredje land.

2. Varor av vilket som helst ursprung, vilka transito fWras genom det ena landet med eller
utan uppliiggning i frihamn, frilager, transitupplag eller annat tullnederlag, skola i avseende A
inf6rseltullar och alla andra avgifter, saint i varje annat avseende vid inf6rsel till det andra landet
Atnjuta en minst lika gynnsam behandling, som skulle komma dem till del, diirest de inf6rdes
direkte frAn ursprungslandet.

3. Varor, som frAn nAgotdera landet utf6ras till det andra, skola i avseende A utf6rseltullar
och tuilkoefficienter, avensom i avseende A tillaggsavgifter eller andra avgifter av vad namn och
slag de vara mA, som vid utf6rsel av varor uppbairas, likasA Atnjuta samma behandling som varor,
vilka utf6ras till mestgynnat land.

4. De bAda f6rdragsslutande parterna tillf6rsakra varandra mestgynnad nations riatt jilmvial
i avseende A tullbehandling, tullformaliteter, tullrestitutioner och varors insattande och behand-
ling A tullnederlag samt avgifterna harf6r.

5. Likaledes skall mestgynnad behandling tillampas i frAga om inre avgifter.

Artikel 5.

i. Fartygs nationalitet skall 6msesidigt erkannas i enlighet med de av fartyget medf6rda
handlingar och bevis, som av vederb6rande myndigheter i vartdera landet blivit i enlighet med
ddirstades gallande lagbestimmelser f6r sAdant dindamAl utfiirdade och som berattiga fartyget
att f6ra respektive lands flagga.

2. Genom sdrskilda konventioner kan trdffas avtal om, i vad mAn matbrev och annan miat-
ningshandling saint certifikat angAende sj6duglighet, vilka utfardas av vederb6rande myndigheter
i det ena landet, skola i det andra godkdinnas.

Artikel 6.

i. Finska fartyg och deras last skola i Island samt isldndska fartyg och deras last skola i Fin-
land Atnjuta mestgynnad nations fartyg och deras last tillf6rsi.krad behandling, synnerligast i
frAga om avgifter av varje slag saint fartygs riitt och f6rm~ner i avseende A inlastning eller utlossning
av varor divensom med hdnsyn till alla formaliteter r6rande sj6fart, fartyg, last och besattning.

2. Oberoende av andra i denna artikel ingAende bestammelser i.r likvM angAende skyldigheten
f6r fartyg, tillh6rande den andra f6rdragsslutande parten, att anlita lots i vartdera landet ghillande,
vad i allmanhet dar i detta avseende stadgats angAende utldindska fartyg.

Artikel 7.

i. Har ett fartyg, hemmah6rande i ettdera landet, strandat eller lidit skeppsbrott inom det

andra landets omrAde skall ndrmaste konsulara representant f6r forstn nda land snarast m6jligt
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underrattas ddrom av de lokala myndigheterna, som hdrvid skola vara honom behj lpliga i hansstravan att tillvarataga vederb6randes intressen vid bargning av fartyg och last.
2. Tull f6r bargade varor skall icke uppbaras, saframt icke varorna 6vergA till f6rbrukning

inom landet.

Arlikel 8.

I detta f6rdrag ingAende bestdrnmelser skola icke berdttiga nAgondera f6rdragsslutande partenatt driva kustfart (cabotage) vid det andra landets kuster eller att g6ra ansprAk pA de f6rmAner,som beviljats eller framdeles kunna komma att beviljas det egna landets fiskerindring. Till kustfart
raknas icke trafiken pa Petsamo.

Artikel 9.

PA grund av detta f6rdrag kan Island icke pAyrka att koinma i Atnjutande av
i:o de f6rdelar, vilka Finland beviljat eller kan komma att bevilja angransandestater till underldttande av lokaltrafiken pA bAda sidorna om gransen, dock icke ut6ver

15 kilometers bredd pA vardera sidan ;
2:0 de f6rmAner, vilka Finland beviljat eller framdeles kan komma att bevilja

Estland;
3:0 de f6rmAner, betrdffande skyldigheten att anlita lots, vilka Finland medgivitSverge och vilka omndmnas i deklarationen den 17 augusti 1872 och f6rordningen den21 maj 1920, jnmvl f6r det fall att i f6ren5,mnda deklaration medgivna f6rmAnerframdeles skulle utvidgas att galla svenska fartyg axV Anda till 125 netto registertons

dr iktighet ; eller
4:0 de f6rmAner, vilka Finland beviljat eller framdeles kan komma att beviljaRyssland med avseende A fiske och sdlfAngst i sina territorialvatten i Norra Ishavet.

Likvdl tillforsAkrar Finland i alla ovannfimnda avseetiden Island en minst lika gynnsambehandling, som den, vilken iakttages i f6rhAllande till vilken som helst annan makt, dn den ellerdem, At vilka ovannamnda f6rmAner enligt f6restAende hanvisningar givits.

A riikel IO.

Genom bestammelserna i detta f6rdrag har Finland icke medgivit Island de speciella f6rmAner,vilka omna;mnas i art. 2 och 6 av den mellan Finland och Frankrike den 13 juli 1921 ingAngnahandelskonventionen, dock sAlunda, att detta f6rbehAl icke galler det i art. IV moM. 2 av dettaf6rdrag naimnda fall, ej heller de i bilagda forteckning niannda varor, sor harr6ra frAn och in-f6ras frAn Island till Finland, i avseende A vilka Island skall, sA ldnge konventionen med FrankrikebestAr, komma i Atnjutande av samma f6rdelar, sor beviljats sistsagda land. ForsAvitt angArandra varor, som avses i art. 2 av ifrdgavarande konvention, an de i f6renamnda f6rteckningupptagna, skall Island Atnjuta mestgynnad nations behandling, sAframt de At Frankrike f6r sArlanavaror medgivna f6rmAnerna givas At mera an ett annat land.

A rtikel Ii.

Detta fbrdrag skall ratificeras och ratifikationsurkunderna sA snart som m6jligt utvaxlas iHelsingfors. Det trader i kraft frAn dagen f6r ratifikationsurkundernas utvdxlande och skall dar-efter galla intill dess ett Ar f6rflutit sedan detsamma blivit av ndgondera parten uppsagt.
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Pessu til statfestu hafa
umbotsmenn beggia abila
undirritab samning ,enna og
sett vib innsigli sin.

Gerd i tveim eint6kum i
Helsingfors hinn 21 desem-
ber 1923.

Vakuudeksi ovat molem-
pien puolten valtuutetut alle-
kirj oittaneet t.rnidn sopi-
muksen j a varustaneet sen
sineteilliddn.

Tehtiin Helsin ;issa, kahtena
kappaleena, joulukuun 21
paivana 1923.

Till bekraftelse harav hava
de bAda parternas full-
maktige undertecknat detta
fbrdrag och f6rsett detsamma
med sina sigill.

Som skedde i Helsingfors,
i tv exemplar, den 21
december 1923.

(Sign6) F. LERCHE.

SKRA

yfir vbrur paer sem Island 6 einnig ab ver'a
a,6nj6tandi um hinna s6mu tollivilnana sem
peirra er Finnland hefir veitt Frakklandi
samkvaemt 2. grein verslunarsamnings 1'ess,
sem gerbur var mili Finnlands og Frakklands
13. jih 1921 6 metan samningur sd er i gildi.

No. i finsku
tollhiear-
skr~nni

v6ruskri

(Sign6) PROCOPI.
EEMIL HYNNINEN.

LUETTELO

niistd tavaroista, joihin ndhden ne tulliedut,
jotka Suomi on my6nt'inyt Ranskalle hei-
ndkuun 13 pdivafn 1921 solmitun kauppa-
sopimuksen 2 artiklan mukaisesti, my~skin
mybnnetiin Islannille, niin kauan kuin mainittu
sopimus on voimassa.

Suomen
tullitaksan

nimike

Nibursotnar v6rur i loftpjettum
umbfiium.

142 Ansj6sur, sardinur og abrar teg-
undir fiskjar.

151 Nibursobnar v6rur, abrar teg-
undir.

Nimitys

Sailykkeet, ilmanpitavasti sulje-
tuissa pakkauksissa :

Anjovis, sardellit ja kala, muun-
lainen,

Sdilyl-keet, muunlaiset.

FORTECKNING

6ver

de varor, med avseende A vilka tullf6rmAner, som Finland beviljat Frankrike i enlighet med art. 2
av den mellan Finland och Frankrike den 13 juli 1921 slutna handelskonventionen, j nvd1 skola
tillkomma Island, sA lange sagda konvention dr i kraft.

N:o i
finska

tariffen
Forteckning over produkterna

Konserver i hermetiskt tilislutna f6rpackningar:
142 Anjovis, sardiner och fisk, andra slag,
151 Konserver, andra slag.
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VIOBOTARBOKUN.

Um leib og framanritatur verslunar- og
siglingasamningur mili Islands og Finnlands
var i dag undirskrifAMur, hafa umbbsmenn
beggja atila, sankvemt partil gefnu umbobi,
orti 6sttir urn pat, er hjer fer 4 effir

Sjerhver abdila hefir, dn tillits til dkwe a
i 3. gr. samnings pessa, heimild til, d grund-
velli almennra ribstafana, at banna .innflutning
frd landi hins abila, eta frA sjerhverju prija
landi, A slikum fraev6rum, sem full AstaeSa
er til at 6ttast at ekki sjeu hentugar landinu,
ser per eiga at flytjast inn i, p6 met pvi
skilyrbi, at poer frumreglur, sem beitt er gagnvart
frxv6rum annars abila, sjeu per hagkvemustu
sem beitt er gegn pesskonar v6run fri sjerh-
verju 6bru landi.

Pessu til sta6festu hafa umbobshafar gert
pessa b6kun, sem A at hafa sama gildi og
dhrif eins og Akvxebi hennar veru tekin upp
i sjilfan samninginn.

Gert i tveim eint6kun i Helsingfors, hinn
21 desember 1923.

LISAPOYTAKIRJA

Allekirjoittaessaan tind pdiiviina. Suo-
men ja Islannin vilisen kauppa- ja meren-
kulkusopimuksen ovat molempain puolten edus-
tajat, siihen asianmukaisesti valtuutettuina,
sopineet seuraavasta lisdisopimuksesta :

Sopimuksen III artiklasta riippumatta voi
kumpikin sopimuspuoli yleisten mdriiysten
perusteella kieltda sellaisen siementavaran tuon-
nin toisen sopimuspuolen alueelta, samoinkuin
jokaisesta muusta maasta, josta siemenest on
syytd epailli, ettei se tuontimaassa menesty,
edellyttden, ettd ne periaatteet, joita sovelletaan
toisen sopimuspuolen siementavaroihin, ovat
suopeimmat, mita sovelletaan sellaisiin minkai
kolmannen maan tahansa tavaroihin.

Vakuudeksi ovat valtuutetut edustajat
laatineet tdmin p6ytakirjan, jonka voima ja
vaikutus on oleva sama kuin jos sen mdrdykset
olisi otettu itse sopimukseen.

Tehtiin Helsingissii, kahtena kappaleena,
joulukuun 21 pdiivdnd 1923.

TILLAGGSPROTOKOLL.

Vid undertecknandet denna dag av handels- och sjofartsf6rdraget mellan Finland och Island
hava de bdda parternas fullmidktige dairtill vederb6rligen bemyndigade, enats om f6ljande ytter-
ligare 6verenskommelse :

Oberoende av art. III i detta f6rdrag diger vardera parten pA grund av allmnna bestarmmelser
f6rbjuda inf6rsel frAn den andra partens omrAde, liksom frAn varje annat land, av sAdana fr6varor,
om vilka med fog kan befaras, att desanma ej gA vail i importlandet, under f6rutsdttning att de
grundsatser, vilka i f6rhAllande till den andra partens fr6varor tillampas, diro de gynnsammaste,
vilka med avseende A sAdana varor frAn vilket som helst tredje land iakttagas.

Till bekraiftelse hidrav hava de befuIflmktigade ombuden upprdttat detta protokoll, som skall
hava samma kraft och verkan, som om dess best5-nmelser vore inf6rda i sjidlva f6rdraget.

Som skedde i Helsingfors, i tvA exemplar, den 21 december 1923.

(Sign6) F. LERCHE (Sign6) PROCOPtR.
EEMIL HYNNINEN.
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LOKABOKUN.

Urn lei5 og framanritatur verslunar- og
siglingasamningur milli Islands og Finnlands
var i dag undirskrifa~ur, hafa umbotsmenn
beggja abila, samkwremt rartil gefnu umbobi,
orbit AsAttir urn pat er hjer fer A eftir :

Vegna samningsdstands pess sem er milli
Islands og Danmerkur sarnkvaemt Akvebum
islensk-danskra sambandslaga frA 30. n6vember
1918, leibir pat af sjAlfu sjer, at frA Finnlands
hAlfu er ekki unt vegna kvaeta samnings
pessa at gera kr6fur til j'eirra sjerstoku rjettinda,
sem Island hefir veitt Danm6rku eta kann at
veita sitar.

Til statfestu Vessu hafa umbotshafar undirri-
tat pessa b6kun og sett undir hana innsigli
sin.

Gert i tveim eint6kum i Helsingfors, hinn
21 desember 1923.

PAATOSPOYTAKIRJA

Allekirjoittaessaan tani piivAnai Suo-
men ja Islannin vMisen kauppa- ja meren-
kulkusopimuksen ovat molempain puolten edus-
tajat, siihen asianmukaisesti valtuutettuina,
sopineet seuraavasta :

Huomioonottaen Islannin ja Tanskan vlilla
islantilais-tanskalaisen marraskuun 30 pai-
vana 1918 annetun iittolain sisall6n mukaisesti
vallitsevan suhteen, on itsestiian selvdia, ettei
Suomi voi yllamainitun sopimuksen mailraysten
perusteella vaatia niita erikoisetuja, jotka
Islanti on mydntanyt tahi vastedes my6ntda
Tanskalle.

Vakuudeksi ovat valtuutetut edustajat
allekirjoittaneet taman p6ytakirjan ja varus-
taneet sen sineteillian.

Tehtiin Helsingissa, kahtena kappaleena,
joulukuun 21 paivand 1923.

SLUTPROTOKOLL

Vid undertecknandet denna dag av handels- och sj6fartsf6rdraget mellan Finland och Island
hava de bAda parternas fullmaktige, dartill beh6rigen bemyndigade, enats om f61jande :

Med avseende A det mellan Island och Danmark i 6verensstammelse med innehAllet av den
isldndsk-danska f6rbundslagen den 30 november 1918 rAdande f6rhAllandet, flr utan vidare givet,
att Finland icke pA grund av i ovanntimnda traktat ingAende bestimmelser skall kunna fordra
de sdrskilda fbrmAner, som Island medgivit eller framdeles kan komma att medgiva Danmark

Till bekrdftelse hhrav hava de befullmaktigade ombuden undertecknat detta protokoll, och

f6rsett detsamma med sina sigill.

Som skedde i Helsingfors, i tvA exemplar, den 21 december 1923.

(Sign6) F. LERCHE.

Pour copie conforme
Copenhague, le 21 juillet 1924.

Pour le Chef du
Service danois de la Soci6 t6 des Nations,

p. int.
Paul FRIIS.

(Sign6) PROCOPS.
EEMIL HYNNINEN.
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1 TRADUCTION.

No. 676.- TRAITE DE COM-
MERCE ET DE NAVIGATION
ENTRE LA FINLANDE ET
L'ISLANDE, SIGNt A HEL-
SINGFORS LE 21 DPECEMBRE
1923.

La FINLANDE et I'ISLANDE, ayant d6cid6
de conclure un trait6 de commerce et de navi-
gation, pour raffermir et d6velopper les rela-
tions comrerciales et maritimes existant entre
les deux pays, le Gouvernement de la R6-
publique de Finlande et le Gouvernement
du Royaume de Danemark, charg6 des Affaires
ext~rieures de l'Islande, ont, 6 cet effet, dsign6
comme pl6nipotentiaires

POUR LE GOUVERNEMENT DE LA RPIPUBLIQUE
DE FINLANDE :

M. Hj. J. PROCOPt, ancien Ministre du
Commerce et de l'Industrie et juge
suppl6ant de district

le Dr Eemil HYNNINEN

POUR LE GOUVERNEMENT DU ROYAUME DE
DANEMARK, agissant au nom de 1'ISLANDE:

M. FLEMMING LERCHE, envoy6 extraordi-
naire et Ministre pldnipotentiaire h
Helsingfors,

lesquels, apr s avoir 6chang6 leurs pleins
pouvoirs reconnus en bonne et due forme,
sont convenus des articles suivants

Article I.

Les Hautes Parties Contractantes conviennent
de s'accorder r~ciproquement, pour tout ce
qui concerne le commerce, la navigation et
toutes autres entreprises, un traitement au

I Traduit par le Secrdtariat de la Soci6t6 des
Nations.

1 TRANSLATION.

No. 676. - TREATY OF COM-
MERCE AND NAVIGATION BE-
TWEEN FINLAND AND ICE-
LAND, SIGNED AT HELSING-
FORS, DECEMBER 21, 1923.

FINLAND and ICELAND, having decided to
conclude a treaty of commerce and navigation
with a view to strengthening and developing
trade and shipping relations between the two
countries, the Government of the Republic
of Finland and the Royal Danish Government,
which is in charge of the foreign affairs of
Iceland, have for that purpose appointed
as their plenipotentiary representatives the
following :

FOR THE GOVERNMENT OF THE REPUBLIC

OF FINLAND :

M. Hj. J. PROcOPt, Formerly Minister of
Trade and Industry and Deputy Dis-
trict Judge, and

Dr. Eemil HYNNINEN.

FOR THE ROYAL DANISH GOVERNMENT, on
behalf of Iceland :

M. FLEMMING LERCHE, Envoy Extra-
ordinary and Minister Plenipotentiary
at Helsingfors,

who after having exchanged their full powers,
which were found in good and due form, have
agreed as follows

Article i.

The High Contracting Parties undertake
to grant each other, in all matters connected
with trade, shipping and other enterprises,
treatment at least as favourable as that which

1 Translated by the Secretariat of the League of
Nations.
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moins aussi favorable que celui qui est actuel-
lement accord6 ou pourra ult~rieurement Atre
accord6 h la nation la plus favoris~e.

Article 2.

Les nationaux, socits, entreprises commer-
ciales, quelles que soient leur nature et leur
d~signation, ainsi que les unions et associations
poursuivant des buts commerciaux, qui res-
sortissent h l'un des Etats contractants, auront
le droit, en ce qui concerne leur acc~s dans
I'autre pays, de d6tenir ou de poss6der tous
biens meubles ou immeubles et d'y poursuivre
leur activite commerciale Les imp6ts qui
seront per~us sur eux et sur leurs entreprises,
ainsi qu'h tous autres 6gards, le traitement
dont ils jouiront dans le dit pays, seront aussi
favorables que ceux auxquels sont assuiettis
les ressortissants, socift&s, entreprises com-
merciales, unions ou associations de la nation
la plus favoris~e.

Article 3.

i. En ce qui concerne les conditions r&
gissant l'importation ou l'exportation, le transit
et les transports, ainsi que les prohibitions
ou restrictions d'importation ou d'exportation,
les Parties contractantes s'accorderont r~ci-
proquement le traitement de la nation la plus
favoris6e.

2. Toutefois, les dispositions du pr6sent
article ne s'appliqueront pas aux cas dans
lesquels la promulgation ou le maintien de
prohibitions ou de restrictions d'importation
ou d'exportation :

I; a lieu pour des raisons de s6curit6
publique ou est consider6 par l'Etat
int~ress6 comme n~cessaire en cas de
guerre . ou

2. est n~cessit6 par les exigences de
rhygi~ne publique ou de la prophylaxie
contre les 6pizooties et les 6piphyties.

Article 4.

i. Les marchandises en provenance de la
Finlande ou export~es de ce pays et les mar-
chandises en provenance de I slande ou ex-
port6es de ce pays, jouiront h l'importation

No. 676

is or may hereafter be granted to the most-
favoured nation.

Article 2.

Nationals, companies, trading concerns of
any kind or description whatever, and unions
or associations for purposes of trade, which
belong to one of the Contracting States shall,
as regards access to the other country, the
right to hold or possess movable or immovable
property and to carry on enterprises there,
the taxes to be levied upon them and their
enterprises, and in all other respects, enjoy
in the said country treatment as favourable
as that granted to nationals or companies,
trading concerns, unions or associations of
the most-favoured nation.

Article 3.

(i) As regards the conditions governing
import or export, transit and transport traffic
and import or export prohibitions or restrictions,
the Contracting Parties shall grant each other
most-favoured-nation treatment.

(2) The terms of the present Article shall
not apply, however, if the introduction or
maintenance of import or export prohibitions
or restrictions :

(I) is intended to ensure public security
or is regarded by the State concerned
as necessary in the event of war; or

(2) is required in the interest of public
health or as a safeguard against infectious
diseases of animals or plants.

Article 4.

(I) Goods which have their origin in or
are exported from Finland, and goods which
have their origin in or are exported from Iceland,
shall, if imported into the other country, enjoy
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dans l'autre pays, en ce qui concerne les droits
d'importation et les coefficients de douane
ainsi que les redevances additionnelles et
autres taxes, quelles qu'elles soient, per~ues
Sl'occasion de l'imporation des marchandises,

d'un traitement au moins aussi favorable
que celui qui est accord6 ou pourrait l'8tre
ultdrieurement aux marchandises provenant
d'une tierce Puissance.

2. Les marchandises de toute origine tra-
versant en transit l'un des deux pays con-
tractants, qu'elles soient ou non emmagasines
dans un port franc, entrep6t de douane, ma-
gasin de transit ou autre 6tablissement douanier,
jouiront, h l'importation dans l'autre pays,
en ce qui concerne les droits et autres rede-
vances, ainsi qu'h tous autres 6gards, d'un
traitement au moins aussi favorable que celui
dont elles jouiraient si elles 6taient importdes
directement du pays d'origine.

3. Les marchandises exportdes de l'un des
pays contractants, h destination de l'autre,
jouiront, pour tout ce qui concerne les droits
d'exportation et les coefficients de douane,
ainsi que les redevances additionnelles ou toutes
autres charges, quelles qu'elles soient, per-
ues h l'occasion de l'exportation des mar-

chandises, du mme traitement que les mar-
chandises exportdes i destination du territoire
de la nation la plus favorisde.

4. Les deux Parties Contractantes s'enga-
gent, en outre, h s'accorder rdciproquement
les mmes droits que ceux qui sont accordds
h la nation la plus favorisde, en ce qui concerne
la manutention des marchandises en douane,
les formalit~s douani~res, le remboursement
des droits de douane per~us, l'emmagasinage
des marchandises dans les entrep6ts de douane,
leur traitement dans les dits entrep6ts, ainsi
que les frais qui en rdsultent.

5. Le traitement de la nation la plus fa-
vorisde sera 6galement accord6 en matibre
de redevances perques h l'int~rieur du terri-
toire.

Article 5.

i. Les deux parties s'engagent r6ciproque-
ment b accepter, comme preuve de la nationa-
lit6 de leurs navires respectifs, les papiers
et certificats ddlivrds h cet effet par les auto-
rites comp6tentes de chaque pays, conform&
ment aux dispositions de la l6gislation en vi-

treatment at least as favourable as that which
is or may hereafter be accorded to the goods
of any third country, in the matter of import
duties and customs coefficients and supple-
mentary and other charges, of any kind or
description whatever, which are levied upon
imports.

(2) Goods of whatever origin, which are
conveyed in transit through one of the con-
tracting countries, whether warehoused or
not in a free port, free warehouse, transit
warehouse or any other customs warehouse,
shall, as regards import duties and all other
charges and in all other matters connected
with importation into the other country,
enjoy treatment at least as favourable as if
they had been imported direct from their
country of origin.

(3) Goods exported from either of the con-
tracting countries to the other shall, as regards
export duties and customs coefficients and
supplementary or other charges of any kind
or description levied on exports, enjoy the
same treatment as goods exported to the most-
favoured country.

(4) Both Contracting Parties further under-
take to grant each other most-favoured-na-
tion rights in respect of customs treatment,
formalities and restitution, the deposit and
treatment of goods in customs warehouses
and the charges made therefor.

5. Most-favoured-nation treatment shall also
be granted in respect of internal charges.

Article 5.

(i) Both Parties undertake to recognise
the nationality of each other's vessels as set
forth in the papers and documentary evidence
which entitle them to fly the flag of the re-
spective countries, and which are issued for
that purpose by the competent authorities
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gueur dans ce pays et qui conf rent aux dits
navires le droit de naviguer sous le pavillon
du pays en question.

2. Des conventions spdciales pourront tre
conclues d'apr~s lesquelles la ddclaration de
jaugeage et d'autres certificats de jaugeage
et de navigabilit6, ddlivr~s par les autoritds
compdtentes de l'un des deux pays, seront
reconnus par l'autre pays.

Article 6.

i. Les navires finlandais et leurs cargaisons
jouiront en Islande, et les navires islandais
et leur cargaison jouiront en Finlande, du
traitement accord6 aux navires et cargaisons
de la nation la plus favoris&e, notamment en
ce qui concerne les redevances de toute nature
ainsi que les droits et privileges dont jouissent
les navires pour le chargement on le d6charge-
ment des marchandises et toutes formalitds
auxquelles sont assujettis la navigation, les
navires, cargaisons et 6quipages.

2. Sans pr6judice des autres dispositions
formuldes au present Article, les dispositions
r~gissant les navires des deux Parties Contrac-
tantes concernant l'emploi de pilotes dans l'un
ou l'autre pays, seront celles qui sont ordi-
nairement applicables aux navires 6trangers.

Article 7.

i. Si un navire appartenant h l'un des
deux pays s'6choue ou fait naufrage h l'int&
rieur des fronti~res de l'autre pays, les auto-
rit6s locales en aviseront, dans le plus bref
d6lai possible, le plus proche agent consulaire
de l'Etat auquel appartient le navire et prfte-
ront leur concours au dit agent pour sauve-
garder les int6rts en jeu au cours du sauvetage
du navire et de la cargaison.

2. 'Aucun droit ne sera per~u sur les mar-
chandises sauvdes, h condition que les dites
marchandises ne soient pas consomm6es h
l'intdrieur du pays.

Article 8.

Les dispositions du prdsent Trait6 ne donnent
pas aux Parties Contractantes le droit de se
livrer au cabotage le long des c6tes de l'autre
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in each country in virtue of the laws in
force.

(2) Special conventions may be concluded
by which the measurement-charter and other
certificates of measurement and of sea-worthi-
ness issued by the competent authorities in
one country shall be recognised in the other.

Article 6.

(I) Finnish vessels and their cargoes when
in Iceland, and Icelandic vessels and their
cargoes when in Finland, shall enjoy the treat-
ment accorded to vessels and cargoes of the
most-favoured nation, particularly in respect
of charges of every kind and the rights and
privileges enjoyed by vessels with regard
to the loading or discharge of goods and all
formalities connected with navigation, vessels,
cargoes and crews.

(2) Without prejudice to the other pro-
visions in the present Article, the conditions
which must be complied with by vessels of
the other Contracting Party with regard to
the employment of pilots in either country
shall be those customarily in force for foreign
vessels.

Article 7.

(i) If a vessel belonging to one of the two
countries is stranded or wrecked within the
territory of the other, the local authorities
shall inform the nearest consular represent-
ative of the former country as quickly as
possible, and shall also assist him in his efforts
to safeguard the interests concerned by salving
the vessel and cargo.

(2) No duty shall be levied on salved goods,
provided that they are not consumed within
the country.

Article 8.

The provisions of the present Treaty shall
not entitle either of the Contracting Parties
to carry on coastal navigation (cabotage)
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pays, ni de revendiquer les avantages qui
sont ou pourront 6tre ult~rieurement accord~s
h l'industrie de la pche du pays lui-mme.
Le trafic sur la c6te de Petsamo ne sera pas
consid6rde comme trafic de cabotage.

Article 9.

Aux termes du prdsent Trait6, l'Islande
ne peut revendiquer le b6n~fice :

i. des privileges qui sont ou pourront
ult~rieurement tre accordds par la Fin-
lande aux Etats limitrophes, en vue de
faciliter les relations commerciales lo-
cales de part et d'autre de la fronti~re
commune, h une distance ne d6passant
pas 15 kilomtres de chaque c6t6 de ladite
frontire ;

2. des privileges qui sont ou pourront
6tre ult~rieurement accord6s par la Fin-
lande h l'Esthonie ;

3. des privilfges visant 1'emploi obli-
gatoire d'un pilote, qui ont t6 accords
par la Finlande h la Suede et sont men-
tionn~s dans la Declaration du 17 aofit
1872 et le ddcret du 21 mai 1920, meme
si les privilfges pr~vus dans ladite D6-
claration devaient tre ultdrieurement
6tendus aux b~timents suddois d'un ton-
nage net enregistr6 inf6rieur h 125 ton-
neaux;
ou :

4. des privileges que la Finlande a
accords ou pourra accorder h la Russie
en ce qui concerne la chasse au phoque
et la peche dans ses .eaux territoriales
de la mer Arctique.

De mme la Finlande accordera h l'Islande,
dans tous les cas 6numdr~s ci-dessus, un traite-
ment an moins aussi favorable que celui qui
est accord6 dans les mmes conditions l toute
Puissance autre que la ou les Puissances aux-
quelles les privifges sp~cifi~s ci-dessus ont 6t6
accord6s, suivant les dispositions indiqudes
ci-dessus.

Article Io.

Aux termes du pr6sent Trait6, la Finlande
n'accorde pas h l'Islande les concessions sp6-
ciales mentionn~es aux articles 2 et 6 du Trait6
de commerce conclu entre la Finlande et la

along the coasts of the other country, or to
claim the benefits which are or may hereafter
be granted to the fishing industry of the home
country. Traffic on the Petsamo coast shall
not be regarded as constituting coastal navi-
gation.

Article 9.

Under the terms of the present Treaty,
Iceland may not claim any of the following :

(i) the privileges which are or may
hereafter be granted by Finland to neigh-
bouring States for the purpose of facili-
tating local traffic on both sides of the
frontier within a distance not exceeding
15 kms. on each side ;

(2) the privileges which are or may
hereafter be granted by Finland to Esth-
onia ;
(3) the privileges with regard to the

compulsory employment of a pilot, which
have been granted by Finland to Sweden
and are enumerated in the Declaration
of August 17, 1872, and the Decree of
May 21, 1920, even if the privileges re-
ferred to in that Declaration are here-
after extended to apply to Swedish vessels
of not more than 125 net tons register ; or.

(4) the benefits which have been or
may be granted 'by Finland to Russia
with regard to fishing and sealing in her
territorial waters in the Arctic Sea.

Similarly, Finland shall accord to Iceland,
in all the matters referred to above, treatment
at least as favourable as that accorded in
the same circumstances to any Power other
than the Power or Powers to whom the afore-
said privileges have been granted on the terms
specified above.

Article io.

Under the terms of the present Treaty,
Finland does not accord to Iceland the special
privileges referred to in Articles 2 and 6 of
the Trade Convention concluded between Fin-
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France, le 13 jullet 1921 ; toutefois, cette
rserve ne vise pas les cas mentionnds h l'ar-
ticle IV, § 2, du present Trait6, ni les mar-
chandises 6numrn es dans la liste jointe en
annexe, si ces marchandises proviennent de
l'Islande et sont importdes d'Islande en Fin-
lande; aussi longtemps que la Convention
avec la France restera en vigueur, l'Islande
jouira des m~mes privileges que la France,
en ce qui concerne ces marchandises. Pour
les marchandises mentionn~es h l'article 2
de la Convention en question et non comprises
dans la liste, 'Islande jouira du traitement
de la nation la plus favoris~e, si les privileges
accord~s h la France, en ce qui concerne
ces marchandises sont 6galement accord~s
h plusieurs pays.

Article ii.

Le present Trait6 sera ratifi6 aussit6t que
possible h Helsingfors. I1 entrera en vigueur
ht la date de l'6change des instruments de
ratification et conservera sa validit6 pendant
une annde aprhs qu'il aura t6 d6nonc6 par l'une
on l'autre des Parties Contractantes.

En foi de quoi les pl6nipotentiaires des deux
Parties ont appos6 au present Trait6 leur
signature et leur sceau.

N Fait en double expedition i Helsingfors,
le 21 ddcembre 1923.

(Sign6) PROCOPtl (Signed)

EEMIL HYNNINEN.

LISTE

des articles au sujet desquels les concessions
douaniares accordes par la Finlande h la France,
en vertu de l'article 2 de la Convention de
commerce conclue entre les deux pays, le
13 juillet 1921, doivent 6galement 6tre accorddes
h l'Islande, pendant la p~riode de validit6
de la Convention ci-dessus.

land and France on July 13, 1921 ; this reserv-
ation shall not apply, however, to the cases
referred to in Article 4, paragraph 2 of the
present Treaty or to the goods referred to in
the attached list, if they have their origin
in Iceland and are imported from Iceland to
Finland; so long as the Convention with
France remains in force, Iceland shall enjoy
the same privileges with regard to such goods
as France. As regards goods referred to in
Article 2 of the above Convention but not
included in the list, Iceland shall enjoy most-
favoured-nation treatment provided that the
privileges granted to France in respect of such
goods are also granted to more than one other
country.

Article ii.

The present Treaty shall be ratified as soon
as possible at Helsingfors. It shall come into
force on the day on which the instruments
of ratification are exchanged and shall remain
in force until the expiration of one year after
it has been denounced by either of the Con-
tracting Parties.

In faith whereof the plenipotentiary re-
presentatives of both Parties have signed the
present Treaty and thereto affixed their seals.

Done in duplicate at Helsingfors, on Dec-
ember 21, 1923.

(Sign6) F. LERCHE (Signed)

LIST

of goods for which Finland has granted France
the Customs facilities which are laid down
in Article 2 of the Trade Convention concluded
between Finland and France on July 13, 1921,
and which shall also be granted to Iceland
so long as the above Convention remains in
force.

Nomenclature
du tarif finlandais.
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Designation des produits.

Conserves en boites herm6-
tiquement closes.

Anchois, sardines et autres
poissons.

Conserves d'autre nature.

Number
in Finnish Tariff. List of Products.

Preserves in hermetically
sealed containers.

Anchovies, sardines and
other kinds of fish.

Preserves, other kinds.
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PROTOCOLE ADDITIONNEL.

Au moment de signer ce jour mme le Trait6
de commerce et de navigation entre la Finlande
et l'Islande, les pl~nipotentiaires dfilment d6si-
gn6s h cet effet pour representer les deux Par-
ties ont conclu l'accord additionnel suivant :

Sans pr6judice des dispositions de l'article 3
du present Accord, chacune des deux Parties
pourra, en execution des r~glements gdndraux,
interdire l'importation en provenance du ter-
ritoire de l'autre Partie ou de tout autre pays,
de graines pouvant 8tre lgitimement considrdes
comme portant prejudice au pays d'importa-
tion, h condition que les r~glements appliqus
aux graines en provenance du territoire de
l'autre Partie soient les r~glements les plus
favorables qui sont appliqu6s aux graines
provenant d'un tiers pays quelconque.

En foi de quoi, les pldnipotentiaires ont
r6dig6 le prdsent Protocole qui aura m~me
force et mme effet que si ses dispositions
6taient incorpordes au Trait6 lui-m~me.

Fait en double expddition h Helsingfors,

le 21 ddcembre 1923.

(Sign6) PROCOPIt (Signed)
EEMIL HYNNINEN.

PROTOCOLE FINAL.

Au moment de signer ce jour mfme le Trait6
de commerce et de navigation entre la Finlande
et l'Islande, les pl6nipotentiaires ddsignds h
cet effet pour reprdsenter les deux Parties
sont convenus en outre de ce qui suit :

En ce qui concerne les dispositions de la
loi d'union dano-islandaise du 30 novembre
1918, adopt~e par voie d'accord entre l'Islande
et le Danemark, il reste implicitement entendu
que la Finlande ne peut revendiquer, en s'ap-
puyant sur les dispositions du Trait6 ci-dessus,
aucun des privileges sp~ciaux qui sont accords
ou pourront 6tre accord~s ult6rieurement par
l'Islande au Danemark.

En foi de quoi les pl6nipotentiaires ont appos6
au prdsent Protocole, leur signature et leur
sceau.

Fai en double exp6dition h Helsingfors,
le 21 d6cembre 1923.

(Sign6) PROCOPP- (Signed)
EEMIL HYNNINEN.

ADDITIONAL PROTOCOL.

On signing on the present date the Treaty
of Commerce and Navigation between Finland
and Iceland, the Plenipotentiary Represent-
atives of both Parties, duly accredited for
that purpose, have further agreed as follows:

Without prejudice to Article 3 of the present
Agreement, both Partie$ may, under the
general regulations, prohibit the importation,
from the territory of the other Party or from
any other country, of seeds which may reason-
ably be regarded as harmful to the country
of importation, on condition that the principles
applied in dealing with seeds from the country
of the other Party shall be the most favourable
granted to the seeds of any third country.

In faith whereof the Plenipotentiary Re-
presentatives have drawn up the present Pro-
tocol, which shall have the same force and
effect as if its provisions were incorporated
in the Treaty itself.

Done in duplicate at Helsingfors, on Dec-
ember 21, 1923.

(Sign6) F. LERCHE (Signed)

FINAL PROTOCOL.

On signing on the present date the Treaty
of Commerce and Navigation between Finland
and Iceland, the Plenipotentiary Represent-
atives of both Parties, duly accredited for that
purpose, have further agreed as follows:

As regards the provisions of the Icelandic-
Danish Law of Union dated November 30,
1918, concluded by agreement between Iceland
and Denmark, it shall be implicitly understood
that Finland may not, in virtue of the terms
of the above Treaty, lay claim to any special
benefits which are or may hereafter be accorded
by Iceland to Denmark.

In faith whereof the Plenipotentiary delegates
have signed the present Protocol and thereto
fixed their seals.

Done in duplicate at Helsingfors, on Dec-
ember 21, 1923.

(Sign6) F. LERCHE (Signed)

NO 676



No 677.

DANEMARK ET
UNION DES REPUBLIQUES
SOC ALISTES SOVI ETI STES

Echange de notes comportant un
accord de commerce et de naviga-
tion avec une declaration relative
aux creances mutuelles. Londres,
le i8 juin 1924.

DENMARK AND UNION
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REPUBLICS

Exchange of Notes constituting an
Agreement of Commerce and Navi-
gation, together with a declaration
respecting mutual claims. London,
June j8, 1924.
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No. 677. - EXCHANGE OF NOTES CONSTITUTING AN AGREEMENT
OF COMMERCE AND NAVIGATION BETWEEN DENMARK AND
THE UNION OF SOCIALIST SOVIET REPUBLICS, TOGETHER
WITH A DECLARATION RESPECTING MUTUAL CLAIMS. LONDON,
JUNE 18, 1924.

Texte ol/iciel anglais communiquW par le Ministre de Danemark 4 Berne. L'enreaistrement de cet
accord a eu lieu le 26 juillet 1924.

DELEGATION OF THE DANISH GOVERNMENT,

Moscow.
p. t. LONDON, June 18, 1924.

SIR,

In view of the fact that the DANISH GOVERNMENT have to-day recognised de jure the Govern-
ment of the UNION OF SOCIALIST SOVIET REPUBLICS, I have the honour, according to the instructions
received from my Government, to propose to the Government of the Union that the Danish-
Russian Preliminary Agreement 1 signed on April 23, 1923, shall, pending the conclusion of a final
Treaty of Commerce and Navigation govern the economic relations between Denmark and the

Union, the stipulations of the Agreement, e.g., as regards the position of the official representatives,
to be so modified in accordance with the general principles of the law of nations as the establishment
of normal diplomatic relations between the two countries entails.

The Danish Government especially wish to point out that in their opinion the reservation

contained in Article II, paragraph 3, of the Preliminary Agreement, and which is repeated in Articles
IV, VII, VIII and IX, becomes void and that the Danish Government by recognizing the Union
Government de Jure has fulfilled the condition stipulated for the enjoyment of the most-favoured-
nation treatment according to the above-mentioned articles without any other limitation than that

following from Article XII of the aforesaid Agreement.

I have the honour to be, with highest consideration,

Your obedient servant, (Signed) P. SCHOU.

M. Maxim LITVINOFF,
Deputy Commissioner of the People

for Foreign Affairs.

1 Vol. XVIII, page 15, de ce Recueil.



1924 League of Nations - Treaty Series. 151

I TRADUCTION. - TRANSLATION.

No. 677. - ICHANGE DE NOTES COMPORTANT UN ACCORD DE
COMMERCE ET DE NAVIGATION ENTRE LE DANEMARK ET
L'UNION DES RP-PUBLIQUES SOCIALISTES SOVI1RTISTES, AVEC
UNE DRCLARATION RELATIVE AUX CRIRANCES MUTUELLES.
LONDRES, LE 18 JUIN 1924.

English ol/icial text communicated by the Danish Minister at Berne. The registration ol this Agreement
took place July 26, 1924.

D]LtGATION DU GOUVERNEMENT DANOIS
A MOSCOu.

LONDRES, le 18 juin 1924.

MONSIEUR LE COMMISSAIRE DU PEUPLE,

Le GOUVERNEMENT DANOIS, ayant aujourd'hui reconnu de jure le GOUVERNEMENT DE L'UNION
DES R]fPUBLIQUES SOCIALISTES SOVIP-TISTES, j'ai l'honneur, conform~ment aux instructions recues
de mon Gouvernement, de pr6senter au Gouvernement de l'Union la proposition suivante : en
attendant la conclusion d'un trait6 d6finitif de commerce et de navigation, l'Accord 2 pr~liminaire
dano-russe, sign6 le 23 avril 1923, devra r6gir les relations 6conomiques entre le Danemark et l'Union,
et les dispositions de 1'Accord, par exemple en ce qui concerne la situation des repr~sentants offi-
ciels, devront 6tre modifi6es suivant les principes du droit des gens, comme l'implique l'6tablisse-
ment de relations diplomatiques normales entre les deux pays.

Le Gouvernement danois d6sire en particulier faire observer que, 5 son avis, la r6serve contenue
Sl'article II, § 3, de l'Accord pr6liminaire, et renouvel6e aux articles IV, VII, VIII et IX, n'ont

plus leur raison d'6tre, et que le Gouvernement danois, en reconnaissant de jure le Gouvernement
de l'Union, a rempli la condition sp6cifi6e pour avoir droit au traitement de la nation la plus favo-
risde, conform~ment aux articles ci-dessus mentionn~s, sans autre limitation que celle qui r6sulte
de l'article XII dudit Accord.

Veuillez agr6er, etc.

(Sign6) P. SCHOU.

M. Maxim LITVINOFF,
Commissaire adjoint du Peuple

aux Affaires 6trang~res.

1 Traduit par le Secretariat de la Soci~td des 1 Translated by the Secretariat of the League
Nations. of Nations.

I Vol. XVIII, page 15, of this Series.
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LONDON, June I8, 1924.
SIR,

In reply to your note of to-day's date, I have the honour to advise you that the GOVERNMENT
OF THE UNION OF SOCIALIST SOVIET REPUBLICS readily agree to the proposal of the DANISH GOVERN-
MENT to the effect that the Danish-Russian Preliminary Agreement signed on April 23, 1923, shall,
pending the conclusion of a final Treaty of Commerce and Navigation, govern the economic relations
between Denmark and the Union, with such modifications in the stipulations of the Agreement,
e.g., as regards the position of the official representatives, as are a natural consequence of the
establishment of normal political relations between the two countries.

The Soviet Government, however, regret that they are unable to accede to the claim of your
Government to the most-favoured-nation treatment to the extent indicated in your note. The
Soviet Government feel compelled to limit this most-favoured-nation treatment in favour of such
States which have recognised the Union de jure on or before February 14, 1924.

In view thereof and in order to render the stipulations of the Preliminary Agreement more
complete I beg to propose the following :

In place of the Articles II, IV, section 2, paragraph 2, VII, VIII and IX, it is agreed that the
Union Government, on condition of reciprocity, grant to Danish merchandise, Danish ships as well
as Danish citizens and corporations (juridical persons), in every respect mentioned in the said articles,
the same rights, privileges and facilities which the Union have granted or may grant to the mer-
chandise, ships, citizens or corporations of any other country. Neither of the High Contracting
Parties shall, however, be entitled to claim such rights, privileges and facilities as the other Party
may have granted exclusively to countries which have recognised the Soviet Government de jure
before February 14, 1924, in those respects mentioned in the Preliminary Agreement, Article II,
Article IV, section 2, paragraph 2 (with the exception of the protection of persons and property
and the imposition on Danish citizens and Danish companies of taxes and duties of every kind),
as well as Article VII, with regard to duties and taxes of any kind whatsoever imposed on ships
and their cargoes. Nor shall either of the High Contracting Parties be entitled to claim the right
of cabotage or the benefit of special agreements made by the other Party with any third country
in respect of transit of goods.

The citizens and corporations of one of the Parties shall have free access to the tribunals of
the other Party either as plaintiff or as defendant and also to the authorities.

I have the honour to be, with the highest consideration,
Your obedient servant,

(Signed) MAXIM LITVINOFF,
Deputy People's Commissary

for Foreign A/fairs.
Mr. P. SCHOU,

First Official De'egate
of the Danish Government in Moscow.

p. t. London.

DELEGATION OF THE DANISH GOVERNMENT,
Moscow.

p. t. LONDON, June 18, 1924.
SIR,

In reply to your note of to-day's date, I have the honour, according to instructions received
from my Government, to notify you that the Royal Danish Government have with regret taken
cognisance of the fact that the Union Government feel compelled to limit the most-favoured
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LONDRES, le 18 juin 1924.
MONSIEUR LE PREMIER DtL1GUf_,

En r~ponse . votre note en date de ce jour, j'ai l'honneur de vous informer que le GOUVERNE-
MENT DE L'UNION DES RI2PUBLIQUES SOCIALISTES SOVIP-TISTES accepte volontiers la proposition,
pr~sentde par le GOUVERNEMENT DANOIS, selon laquelle, en attendant la conclusion d'un trait6
ddfinitif de commerce et de navigation, l'Accord pr~liminaire dano-russe, sign6 le 23 avril 1923,
devra r6gir les relations 6conomiques entre le Danemark et l'Union, sous reserve qu'il sera introduit
dans les dispositions de l'Accord, par exemple en ce qui concerne la situation des repr~sentants
officiels, les modifications qui sont la consdquence naturelle de l'tablissement de relations poli-
tiques normales entre les deux pays.

Le Gouvernement sovi6tique regrette toutefois de ne pouvoir se rallier h. la demande par laquelle
votre Gouvernement revendique le traitement de la nation la plus favorisde, tout au mons dans la
mesure indiqude par votre note. Le Gouvernement Sovidtique se voit dans l'obligation de limiter
les avantages du traitement de la nation la plus favorise aux Etats qui ont reconnu l'Union de jure
au plus tard le 14 f6vrier 1924.

Dans ces conditions, et en vue de rendre plus compltes les dispositions de l'Accord pr6limi-
naire, j'ai l'honneur de vous presenter la proposition suivante :

Au lieu des articles II, IV (section 2, § 2), VII, VIII et IX, il est convenu que le
Gouvernement de l'Union, sous rdserve de r6ciprocit6, accordera aux marchandises et vaisseaux
danois, ainsi qu'aux sujets danois et socidt~s danoises (personnes juridiques), relativement aux
divers points mentionnis dans lesdits articles, les m~mes droits, privileges et facilit6s que l'Union
a accordds ou pourra accorder aux marchandises, vaisseaux, citoyens ou soci6tds de tout autre
pays. Toutefois, ni l'une ni I'autre des Hautes Parties contractantes ne pourra revendiquer les droits,
privil~ges et facilit~s que l'autre Partie aura pu accorder exclusivement aux pays qui ont reconnu
le Gouvernement Sovidtique de jure avant le 14 f6vrier 1924, relativement aux points mentionnds
dans l'Accord prdliminaire, h l'article II et h l'article IV, section 2, § 2 (h l'exception de la protec-
tion des personnes et des biens et de l'application, aux sujets danois et socidt6s danoises, de taxes
et droits de toute esp6ce), ainsi qu't l'article VII, concernant les droits et taxes de toute esp~ce
appliques aux navires et h leurs cargaisons. Aucune des Hautes Parties contractantes ne pourra
non plus revendiquer le droit de cabotage ou le b~n~fice d'accords spdciaux, conclus par l'autre
Partie avec un tiers pays quelconque, en ce qui concerne le transit des marchandises.

Les citoyens et soci6tds de l'une des Parties auront libre acc~s devant les tribunaux de l'autre
Partie, soit comme demandeurs, soit comme d~fendeurs, ainsi que devant les autoritis.

Veuillez agr6er, etc.

(Sign6) M. LITVINOFF,
Commissaire adjoint du Peuple

M. P. SCHOU, 
aux Alaires itrangdres.

premier D6lgu6 officiel
du Gouvernement danois h Moscou,

Londres.

DALPGATION DU GOUVERNEMENT DANOIS
A Moscou.

LONDRES, le 18 juin I924.
MONSIEUR LE COMMISSAIRE DU PEUPLE,

En rdponse h votre note en date de ce jour, j'ai lhonneur, conform6ment aux instructions
re~ues de mon Gouvernement, de vous informer que le Gouvernement royal du Danemark a appris
avec regret que le Gouvernement de l'Union se voit dans l'obligation de limiter le traitement de ]a

No. 677
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treatment to be granted to Denmark in accordance with the existing Preliminary Agreement by
making the reservation laid down in your note in favour of such States which have recognised the
Soviet Government de fiure on or before February, 14, 1924.

In the opinion of the Danish Government this far-reaching reservation is not in accordance
with the underlying ideas of the Preliminary Agreement. According to Articles II, IV, VII, VIII
and IX of the said Agreement, there is a distinction in principle between such States which have
recognised the Soviet Government de facto and such which have recognised de jure, and it is implied
that by recognising de jure Denmark becomes entitled to the same treatment as those countries
which have recognised or may recognise the Soviet Government de jitre. Consequently, in the
opinion of the Royal Government, Denmark has after the re-establishment of normal relations
between the two countries a claim to full most-favoured nation treatment without any further
limitation than that mentioned in Article XII.

However, in order to create a basis for the further development of trade between the two
countries until a final Commercial Treaty can be agreed upon, the Royal Government declare their
readiness to accept the proposal submitted in your above note.

I have the honour to be, with the highest consideration,
Your obedient servant,

(Signed) P. SCHOU.
M. Maxim LITVINOFF,

Deputy Commissioner of the People
for Foreign Affairs.

DECLARATION RESPECTING MUTUAL CLAIMS.

THE ROYAL DANISH GOVERNMENT and THE GOVERNMENT OF THE UNION OF SOCIALIST SOVIET

REPUBLICS declare that either Party maintains all its own claims and those of its nationals and
corporations against the other Party in respect of property or rights or in respect of obligations
of the existing or former Governments of either Party. Neither the Royal Danish Government
nor the Government of the Union of Socialist Soviet Republics do renounce any of their claims
for the payment of compensation or restitution of property ; the said claims shall not be subjected
- under all other equal conditions -- to a less favourable treatment than the corresponding claims
of any third country or its nationals.

Signed without reserve for ratification.

LONDON, June 18, 1924. (Signed) P. SCHOU,

Official Representative of the Danish
Government in Moscow.

(Signed) MAXIM LITVINOFF,

Deputy People's Commissary of Foreign
Pour copie conforme: Affairs.

Copenhague, le 21 juillet 1924.

Pour le Chef du Service danois de la SocitM des Nations,
p. int.

Paul FRIIS.
NO 677
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nation la plus favoris&e, qui doit 6tre accord6 au Danemark, conform~ment h l'Accord pr~liminaire
existant, par la r6serve formul6e dans votre note en faveur des Etats qui ont reconnu de jure le
Gouvernement sovi6tique au plus tard le 14 f6vrier 1924.

Selon le Gouvernement danois, cette r~serve, dont la port&e est considerable, n'est pas con-
forme aux ides qui ont pr~sid6 t l'hablissement de l'Accord pr~liminaire. Les articles II, IV, VII
VIII et IX dudit Accord 6tablissent une distinction de principe entre les Etats qui ont reconnu
de facto le Gouvernement sovi&ique et ceux qui l'ont reconnu de jure, et impliquent qu'en recon-
naissant de jure le Gouvernement de l'Union, le Danemark a droit au m~me traitement que les
pays qui ont reconnu ou qui pourront reconnaitre de jure le Gouvernement sovi&ique. En cons&
quence, selon le Gouvernement royal, le Danemark, apr~s 1'6ablissement de relations normales
entre les deux pays, a le droit de revendiquer int6graement le traitement de la nation la plus favo-
ris&e, sans autre limitation que celle qui est mentionne h l'article XII.

Toutefois, en vue de donner une base au d~veloppement ult~rieur du commerce entre les deux
pays, jusqu'h ce qu'ils aient pu se mettre d'accord sur un trait6 commercial d6finitif, le Gouverne-
ment royal se d6clare dispos6 h accepter la proposition contenue dans votre note ci-dessus
mentionne.

Veuillez agr6er, etc.

(Sign6) P. SCHOU.M. Maxim LITVlNO1F,

Commissaire adjoint du Peuple
aux Affaires 6trang6res.

D]CLARATION CONCERNANT LES REVENDICATIONS R]tCIPROQUES.

Le GOUVERNEMENT ROYAL DU DANEMARK et le GOUVERNEMENT DE L'UNION DES RtPUBLIQUES

SOCIALISTES SOVIAITISTES d~clarent que chacune des deux Parties maintient toutes les revendica
tions qu'elle-m~me et que ses nationaux et soci&t s peuvent avoir h formuler contre l'autre Partie,
en ce qui concerne leurs biens ou droits ou en ce qui concerne les obligations assum6es par les Gou-
vernements existants on ant6rieurs de l'une on l'autre Partie. Le Gouvernement royal du Danemark
et le Gouvernement de l'Union des R6publiques socialistes sovi~tistes ne renoncent ht aucune
de leurs revendications touchant le payement d'indemnit~s ou la restitution de biens ; lesdites
revendications ne devront pas, toutes autres conditions 6tant 6gales, 6tre soumises i un traitement
moins favorable que les revendications correspondantes de tout autre tiers pays ou de ses
nationaux.

Sign6 sans r~serve de ratification.

LONDRES, le 18 juin 1924.
Reprsentant of/iciel du Gouvernement

danois zi Moscou.
(Sign6) P. SCHOU.

Commissaire adjoint du peuple
aux A//aires itrangres.

(Sign6) MAXIM LITVINOFF.
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No. 678. - PROTOCOLE 1 RELATIF
AUX CLAUSES D'ARBITRAGE,
SIGNR A GENEVE LE 24 SEP-
TEMBRE 1923.

Enregistri le 28 juillet 1924, par suite de son
entrie en vigueur.

Les soussignds, dfiment autorisds, dich rent
accepter au nom des pays qu'ils -reprdsentent,
les dispositions suivantes :

i. Chacun des Etats contractants reconnait la
validit6, entre parties soumises respectivement
h la juridiction d'Etats contractants diff6rents,
du compromis ainsi que de la cause compromis-
soire par laquelle les parties h un contrat
s'obligent, en matire commerciale ou en toute
autre matire susceptible d'6tre rdglde par voie
d'arbitrage par compromis, h soumettre en tout
ou partie les diffdrends qui peuvent surgir
dudit contrat, i un arbitrage, m~me si ledit
arbitrage doit avoir lieu dans un pays autre
que celui h la jujidiction duquel est soumise
chacune des parties au contrat.

Chaque Etat contractant se r6serve la libert6
de restreindre l'engagement vis6 ci-dessus aux
contrats qui sont considdr6s comme commerciaux
par son droit national. L'Etat contractant qui
fera usage de cette facult6 en avisera le Secr-
taire gdntral de la Socidt6 des Nations aux fins
de communication aux autres Etats contrac-
tants.

2. La procddure de l'arbitrage, y compris la
constitution du tribunal arbitral, est rdglde par
la volont6 des parties et par la loi du pays sur
le territoire duquel l'arbitrage a lieu.

Les Etats contractants s'engagent h faciliter
les actes de . procddure qui doivent intervenir

I Le dtp6t des instruments de ratification de la
lFinlande a eu lieu le io juillet 1924 ; celui de l'Italie
le 28 juillet 1924 ; celui de l'Albanie, le 29 aofit
1924 ; celui de la Belgique, le 23 septembre 1924 ;
celui de la Grande-Bretagne et de I'Irlande du
Nord, le 27 septembre 1924, celui de l'Allemagne,
le 5 novembre 1924.

Acces ion : Rhodlsie du Sud, 18 d6cembre 1924.

No. 678. - PROTOCOL' ON AR-
BITRATION CLAUSES, SIGNED
AT GENEVA, SEPTEMBER 24,
1923.

Registered July 28, 1924, following its entry into
force.

The undersigned, being duly authorised, de-
clare that they accept, on behalf of the countries
which they represent, the following provisions :

(i) Each of the Contracting States recognises
the validity of an agreement whether relating
to existing or future differences between parties
subject respectively to the jurisdiction of dif-
ferent Contracting States by which the parties
to a contract agree to submit to arbitration all
or any differences that may arise in connection
with such contract relating to ccmnercial mat-
ters or to any other matter capable of settlement
by arbitration, whether or not the arbitration
is to take place in a country to whose juris-
diction none of the parties is subject.

Each Contracting State reserves the right to
limit the obligation mentioned above to con-
tracts which are considered as commercial under
its national law. Any Contracting State which
avails itself of this right will notify the Secretary-
General of the League of Nations, in order that
the other Contracting States may be so informed.

(2) The arbitral procedure, including the
constitution of the arbitral tribunal, shall be
governed by the will of the parties and by the
law of the country in whose territory the
arbitration takes place.

The Contracting States agree to facilitate all
steps in the procedure which require to be taken

I The deposit of the instruments of ratification
by Finland took place on July io, 1924 ; that by
Italy on July 28, 1924 ; that by Albania on August
29, 1924; that by Belgium on September 23,
1924 ; that of Great Britain and Nothern Ireland
on September 27, 1924, that by Germany, Novem-
ber 5, 1924.

Accession: Southern Rhodesia, December 18,
1924.
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sur leur territoire, conformment aux disposi-
tions r~glant, d'apr~s leur 1gislation, la proc6-
dure d'arbitrage par compromis.

3. Tout Etat contractant s'engage h assurer
l'ex~cution, par ses autoritds et conform6ment
aux dispositions de sa loi nationale, des sentences
arbitrales rendues sur son territoire en vertu des
articles pr~c~dents.

4. Les tribunaux des Etats contractants,
saisis d'un litige relatif h un contrat conclu
entre personnes vis~es h l'article premier et
comportant un 'compromis ou une clause"com-
promissoire valable en vertu dudit article et
susceptible d'6tre mis en application, renverront
les int~ress~s, h la demande de Fun d'eux, au
jugement des arbitres.

Ce renvoi ne pr6judicie pas h la competence
des tribunaux au cas, o, pour un motif quel-
conque, le compromis, la clause compromissoire
ou l'arbitrage sont devenus caducs ou inop~rants.

5. Le present Protocole, qui restera ouvert h
la signature de tous les Etats, sera ratifi6. Les
ratifications seront d~pos6es aussit6t que possi-
ble aupr~s du Secr6taire g~n6ral de la Socit6
des Nations qui en notifiera le d6p6t h tous les
Etats signataires.

6. Le present Protocole entrera en vigueur
aussit6t que deux ratifications auront dt6
d~pos~es. Ult6rieurement, ce Protocole entrera
en vigueur, pour chaque Etat contractant, un
mois apr~s la notification, par le Secr6taire
g~n~ral de la Socit6, du d~p6t de sa ratifi-
cation.

7. Le pr~sent Protocole pourra tre d~nonc6
par tout Etat contractant moyennant pr~avis
d'un an. La d~nonciation sera effectu~e par une
notification adress6e au Secr~taire g~n~ral de la
Soci6t6 des Nations. Celui-ci transmettra imm6-
diatement h tous les autres Etats signataires des
exemplaires de cette notification, en indiquant
la date de r~ception. La d~nonciation prendra
effet un an apr~s la date de notification au Secr6-
taire g~n~ral. Elle ne sera valable que pour l'Etat
contractant qui l'aura notifi~e.

8. Les Etats contractants seront libres de
d~clarer que leur acceptation du pr~sent Proto-
cole ne s'6tend pas h l'ensemble ou h une partie
des territoires ci-apr~s mentionn~s, h savoir :
colonies, possessions ou territoires d'outre-mer,
protectorats ou territoires sur lesquels ils exer-
cent un mandat.

No. 678

in their own territories, in accordance with the
provisions of their law governing arbitral pro-
cedure applicable to existing differences.

(3) Each Contracting State undertakes to
ensure the execution by its authorities and in
accordance with the provisions of its national
laws of arbitral awards made in its own territory
under the preceding articles.

(4) The tribunals of the Contracting Parties,
on being seized of a dispute regarding a contract
made between persons to whom Article i applies
and including an Arbitration Agreement whether
referring to present or future differences which
is valid in virtue of the said article and capable
of being carried into effect, shall refer the parties
on the application of either of them to the
decision of the arbitrators.

Such reference shall not prejudice the com-
petence of the judicial tribunals in case the
agreement or the arbitration cannot proceed or
becomes inoperative.

(5) The present Protocol, which shall remain
open for signature by all States, shall be ratified.
The ratifications shall be deposited as soon as
possible with the Secretary-General of the League
of Nations, who shall notify such deposit to all
the Signatory States.

(6) The present Protocol will come into force
as soon as two ratifications have been deposited.
Thereafter it will take effect, in the case of
each Contracting State, one month after the
notification by the Secretary-General of the
deposit of its ratification.

(7) The present Protocol may be denounced
by any Contracting State on giving one year's
notice. Denunciation shall be effected by a
notification addressed to the Secretary-General
of the League, who will immediately transmit
copies of such notification to all the other
Signatory States and inform them of the date
on which it was received. The denunciation
shall take effect one year after the date on which
it was notified to the Secretary-General, and
shall operate only in respect of the notifying
State.

(8) The Contracting States may declare that
their acceptance of the present Protocol does
not include any or all of the undermentioned
territories: that is to say, their colonies, overseas
possessions or territories, protectorates or the
territories over which they exercise a man-
date.
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Ces Etats pourront, par la suite, adh6rer au
Protocole sdpar6ment, pour l'un quelconque
des territoires ainsi exclus. Les adh6sions seront
communiqu6es aussit6t que possible au Secr6-
taire gdn6ral de la Socidtd des Nations qui les
notifiera h tous les Etats signataires et elles
prendront effet un mois apr~s leur notification
par le Secrtaire g6ndral h tous les Etats signa-
taires.

Les Etats contractants pourront 6galement
dinoncer le Protocole sdpar6ment pour l'un
quelconque des territoires visas ci-dessus. L'ar-
ticle 7 est applicable h cette ddnonciation.

Une copie certifide conforme du prsent Pro-
tocole sera transmise par le Secrtaire g6ndral
;k tous les Etats contractants.

Fait h Gen~ve, le vingt-quatri~me jour de
septembre, mil neuf cent vingt-trois en un
seul exemplaire, dont les textes anglais et fran-
tais feront 6galement foi, et qui restera ddpos6
dans les archives de la Socidt6 des Nations.

The said States may subsequently adhere
separately on behalf of any territory thus ex-
cluded. The Secretary-General of the League
of Nations shall be informed as soon as possible
of such adhesions. He shall notify such adhesions
to all Signatory States. They will take effect one
month after the notification by the Secretary-
General to all Signatory States.

The Contracting States may also denounce
the Protocol separately on behalf of any of the
territories referred to above. Article 7 applies
to such denunciation.

A certified copy of the present Protocol will
be transmitted by the Secretary-General to all
the Contracting States.

Done at Geneva on the twenty-fourth day
of September, one thousand nine hundred
and twenty-three, in a single copy, of which
the French and English texts are both authen-
tic, and which will be kept in the archives of
the Secretariat of the League.

Conformdment au second paragraphe de l'article Ier, la Belgique se rserve la libert6 de restrein-
dre aux contrats qui sont considdr6s comme commerciaux par son droit national, l'engagement
vis6 an premier paragraphe de l'articl& Ier

PAUL HYMANS
Ir Diljgu de la Belgique

V. SIDZIKAUSKAS
premier dMldgug de la Lithuanie

A. MICHALAKOPOULOS
daligui de la Grace

(avec ]a rserve de l'art. ter).

Traductions du Secritariat de la Socit des
Nations:

Translations by the Secretariat of the League
of Nations :

In conformity with the second paragraph of Article I, Belgium reserves the right to limit the
obligation mentioned in the first paragraph of Article I to contracts which are considered as com-
mercial under national law.

PAUL HYMANS,
First Delegate of Belgium.

V. SIDZIKAUSKAS,
First Delegate of Lithuania.

A. MICHALAKOPOULOS,
Delegate of Greece.

(Subject to the reseive mentioned in Article i.)
No 678
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ROBERT CECIL
lirst delegate of the British Empire

I declare that my signature applies only to Great Britain & Northern Ireland & conse-
quently does not include any of the colonies overseas possessions or protectorates under His
Britannic Majesty's sovereignty or authority or any territory in respect of which His Majesty's
Govt. exercises a mandate.

AFRANIO DE MELLO FRANCO
Diligu6 du Brisil.

JUAN J. AMEZAGA

B. FERNANDEZ Y MEDINA
(Uruguay)

Par application de l'alin~a 2 de l'article Ier de la pr~sente Convention, le Gouvernement
franqais se reserve la libert4 de restreindre l'engagement pr~vu audit article, aux contrats qui sont
d~clar~s commerciaux par son droit national.

En vertu de l'article 8 de la pr~sente Convention, le Gouvernement frangais d~clare que son
acceptation du pr6sent Protocole ne s'6tend pas aux Colonies, possessions ou territoires d'outre-
mer, non plus qu'aux protectorats ou territoires sur lesquels la France exerce un mandat.

G. HANOTAUX

Traductions du Secritariat de la Socilti des Translations by the Secretariat of the League
Nations of Nations

ROBERT CECIL,
Premier Djljgu6 de l'Empire Britannique.

Je declare que ma signature s'applique seulement h la Grande-Bretagne et h l'Irlande du Nord,
et par consequent h aucune des colonies, possessions et territoires d'outre-mer, protectorats sous
la souverainet6 ou l'autorit6 de Sa Majest6 Britannique, ni h aucun des territoires sur lesquels
Sa Majest4 Britannique exerce un mandat.

AFRANIO DE MELLO-FRANCO,
Delegate of Brazil.

JUAN J. AMEZAGA,

B. FERNANDEZ Y MEDINA.
(Uruguay.)

By virtue of paragraph 2 of Article i of the present Convention, the French Government
reserves the right to limit the obligation mentioned in the aforesaid Article to contracts which are
considered commercial under its national law.

In virtue of Article 8 of the present Convention, the French Government declares that its
acceptance of the present Protocol does not include the colonies, overseas possessions or territories,
or protectorates or territories in respect of which France exercises a mandate.

G. HANOTAUX.
No. 678 II
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R. A. AMADOR
(Dildgui de Panama)

GARBASSO
(pour l'Italie).

La Principaut6 de Monaco se r6serve la libert6 de restreindre son engagement aux contrats
qui sont d~clar~s commerciaux par son droit national.

Pour la Principaut6 de Monaco
le 29. III. 24

R. ELLES-PRIVAT.

GOTTFRIED ASCIIMANN

(pour l'Allemagne)

Au nom du Gouvernement Royal roumain, je signe la pr~sente Convention avec la r6serve
que le Gouvernement Royal pourra en toute occurence restreindre l'engagement pr6vu h l'art.
1 er alin~a II aux contrats qui sont d~clards commerciaux par son droit national

N. P. COMNENE..

(pour la Roumanie)

Traductions du Secritariat de la Socijtg des Translations by the Secretariat o/the League

Nations: o1 Nations :

R. A. AMADOR,
(Delegate o/ Panama.)

GARBASSO
(for Italy.)

The Principality of Monaco reserves the right to limit its obligation to contracts which are
considered as comm ercial under its national law.

for the Principality of Monaco.
29. III. 24.

R. ELLES-PRIVAT

GOTTFRIED ASCHMANN

(for Germany.)

On behalf of the Royal Roumanian Government, I sign the present Convention, subject to
the reservation that the Royal Government may in all circumstances limit the obligation mentioned
in Article i, paragraph 2, to contracts which are considered as commercial under its national law.

N. P. COMNENE

(for Roumania).
No 678
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En vertu de l'Article 8 du prdsent protocole le Gouvernement japonais d6clare que son accep-
tation du prdsent protocole ne s'6tend pas h ses territoires ci-apr~s mentionn6s : - Chosen, Taiwan,
Karafuto, le territoire de bail de Kwantung, les territoires sur lesquels le Japon exerce son mandat.

K. ISHII

Pour le Japon.

Par application de l'alinda deux de l'article premier du prdsent protocole le Gouvemement de
Sa Majest6 le Roi d'Espagne se rdserve la libert6 de restreindre l'engagement pr6vu au dit article
aux contrats qui seraient considdr6s comme commerciaux par son droit national

En vertu de ]'article huit du Protocole, le Gouvernement de sa Majest6 le Roi d'Espagne
ddclare que son acceptation du prdsent Protocole ne s'6tend pas aux possessions espagnoles en
Afrique ni aux territoires du Protectorat Espagnol au Maroc.

30 Aoat 1924. J. QUIRONES DE LEON.

Le Gouvernement des Pays-Bas se r6serve la libert6 de restreindre l'engagement vis6 au
premier paragraphe de l'article premier aux contrats qui sont consid6rds comme commerciaux par
le droit n6erlandais.

Traductions du Secritariat de la Socit9 des
Nations :

Translations by the Secretariat of the League
of Nations :

. In virtue of Article 8 of the present Protocol, the Japanese Government declares that its
acceptance of the present Protocol does not include its territories mentioned hereinafter : - Chosen,
Taiwan, Karafuto, the leased territory of Kwantung, and the territories in respect of which Japan
exercises a mandate.

K. ISHII

for Japan.

By virtue of paragraph 2 of article i of the Present Protocol the Government of His Majesty
the King of Spain reserves the right to limit the obligation mentioned in the aforesaid article to
contracts which are considered as commercial under its national law.

In virtue of article 8 of the Protocol the Government of His Majesty the King of Spain declares
that its acceptance of the present Protocol does not include the Spanish possessions in Africa and
the territories of the Spanish Protectorate in Morocco.

August 30, 1924. J. QUIRONES DE LEON.

The Government of the Netherlands reserves its right to restrict the obligation mentioned
in the first paragraph of Article i to contracts which are considered as commercial under Nether-
lands law.

No. 678
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En outre il d~clare son point de vue que la reconnaissance en principe de la validit6 des clauses
d'arbitrage ne porte nullement atteinte aux dispositions restrictives qui se trouvent actuellement
dans la lgislation n~erlandaise, ni au droit d'y introduire d'autres restrictions h l'avenir.

Pays-Bas. Pour le Royaume en Europe.

W. DOUDE VAN TROOSTWIJK

HEIKKI RENVALL.

Pour la Finlande.

En signant le Protocole, fait h Gen~ve le 24 septembre 1923, relatif aux clauses d'arbitrage je
soussign6 Repr6sentant du Gouvernement Danois aupr s du Secretariat de la Socit6 des Nations,
declare relativement h l'article 3 ce qui suit : D'apr~s le droit danois les sentences arbitrales
rendues par un tribunal d'arbitrage ne sont pas imm~diatement exigibles, mais il est n~cessaire,
dans chaque cas, pour les rendre exigibles, de s'adresser aux tribunaux ordinaires. Au cours des
proc~d~s devant ces tribunaux la sentence arbitrale sera cependant admise g6n~ralement sans
examen ultdrieur comme base pour le jugement d~finitif de l'alfaire. - Sauf ratification. -

GENPtVE le 30 mai 1924 Pour le Danemark:
A. OLDENBURG.

Traductions du Secritariat de la SociWt des Translations by the Secretariat of the League
Nations : of Nations :

Further, it declares its opinion that the recognition in principle of the validity of arbitration
clauses in no way affects either the restrictive provisions at present existing under Netherlands
law or the right to introduce other restrictions in the future.

Netherlands. For the Kingdom in Europe.

W. DOUDE VAN TROOSTWIJK.

HEIKKI RENVALL
for Finland.

On signing the Protocol on arbitration clauses done at Geneva on September 24, 1923, I, the
undersigned representative of the Danish Government, accredited to the Secretariat of the League
of Nations, make the following declaration in respect of Article 3 : Under Danish law, arbitral
awards made by an arbitral tribunal do not immediately become operative ; it is necessary in each
case, in order to make an award operative, to apply to the ordinary Courts of Law. In the course
of the proceedings, however, the arbitral award will generally be accepted by such Courts without
further examination, as a basis for the final judgment in the affair. - Subject to ratification.

GENEVA, May 30, 1924. For Denmark.
A. OLDENBURG
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Pour la Norv~ge
le 5 aofit 1924

CHR. L. LANGE

Pour Ia Confederation Suisse
le lo Septembre 1924.

MOTTA.

Par application de l'alin6a 2 de 'article 1ler du present Protocole, le Gouvernement Letton
se reserve la libert6 de restreindre rengagement pr~vu dans le dit article aux contrats qui sont
d~clar~s commerciaux par son droit national.

Pour la Lettonie,
le 12 Septembre 1924.

L. SEJA

J. GUSTAVO GUERRERO
Pour le Salvador

13 septembre 1924.

Pour le Chili
le 16 Septembre 1924.

ARMANDO QUEZADA A.
E. VILLEGAS

Traductions du Secritariat de la Sociiti des Translations by the Secretariat o/the League
Nations: o/ Nations :

For Norway.
August 5, 1924.

CHR. L. LANGE

For the Swiss Confederation,
September io, 1924.

MOTTA.

By virtue of paragraph 2 of Article i of the present Protocol the Latvian Government reserves
the right to limit the obligation mentioned in the aforesaid article to contracts which are considered
as commercial under its national law.

For Latvia,
September 12, 1924.

L. SEJA.

J. GUSTAvo GUERRERO.
For Salvador,

September 13, 1924.

For Chile,
September 16, 1924.

ARMANDO QUEZADA A.
E. VILLEGAS.

No. 678
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Pays-Bas. Pour les trois territoires d'outre-mer, Indes Nerlandaises, Surinam et Curacao.
Le Gouvernement n6erlandais se r6serve la libert6 de restreindre l'engagement visd au premier

paragraphe de l'article premier aux contrats qui sont consid~r~s comme commerciaux par le droit
n~erlandais. En outre il d6clare son point de vue, ,(que la reconnaissance en principe de la validit6
des clauses d'arbitrage ne porte nullement atteinte aux dispositions restrictives qui se trouvent
actuellement dans les lgislations de ces territoires, ni au droit d'y introduire d'autres restrictionsh 'avenir. ,

W. DOUDE VAN TROOSTWIJK.
20 Septembre 1924.

Pour le Paraguay
Genve le 29 Septembre 1924

R. V. CABALLERO

Pour ]'Autriche
Gen~ve le 24 novembre 1924

E. PFL[GL.

Traductions du Secritariat de la Socijtg des Translations by the Secretariat ol the League
Nations : of Nations :

Netherlands. For the three territories beyond the seas, Netherlands Indies, Surinam and
Curacao.

The Government of the Netherlands reserves its right to restrict the obliqation mentioned
in the first paragraph of Article i, to contracts which are considered as commercial under Nether-
lands law.

Further, it declares its opinion "that the recognition in principle of the validity of arbitration
clauses in no way affects either the restrictive provisions at present existing under Netherlands
law or the right to introduce other restrictions in the future ".

September 20, 1924. W. DOUDE VAN TROOSTWIJK.

For Paraguay,
Geneva, September 29, 1924.

R. V. CABALLERO.

For Austria,
Geneva, November 24, 1924.

E. PFLOGL.
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NORVEGE ET SUISSE

Echange de notes concernant 'appli-
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stein, des dispositions en vigueur
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entre la Norvige et la Suisse.
Stockholm, le 26 mars et Chris-
tiania, le j 5 avril 1924.

NORWAY

AND SWITZERLAND

Exchange of Notes respecting the
application to the Principality of
Liechtenstein, of the regulations
governing the commercial relations
in force between Norway and
Switzerland. Stockholm, March 26,
and Christiania, April i5, 1924.
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No. 679. - RCHANGE DE NOTES ENTRE LES GOUVERNEMENTS
NORVRGIEN ET SUISSE, CONCERNANT L'APPLICATION A LA
PRINCIPAUTE DE LIECHTENSTEIN, DES DISPOSITIONS EN
VIGUEUR R1GLANT LES RELATIONS COMMERCIALES ENTRE
LA NORVtGE ET LA SUISSE. STOCKHOLM, LE 26 MARS ET
CHRISTIANIA, LE 15 AVRIL 1924.

Texte of/iciel lranais communiqud par le Ministre des A//aires 1trangires de Norvdge. L'enregistre-
ment de cet ichange de notes a eu lieu le 28 juillet 1924.

LtGATION DE SUISSE.
IV B. 9. - LF/SJ/581/2 4 .

STOCKHOLM, le 26 mars 1924.MONSIEUR LE MINISTRE,

Au printemps de 1919, la Principaut6 de Liechtenstein, aux prises avec de s~rieuses difficult6s,
demanda h la Suisse de rassister dans la sauvegarde de ses int6rts 6conomiques. La Suisse ne
refusa pas l'aide que sollicitait le petit pays voisin, dont la superficie est de 159 kilom~tres carr6s
et qui compte h peine 12.ooo habitants. Des pourparlers furent engag6s en vue de la conclusion
entre les deux pays d'accords relatifs aux postes et aux douanes. En vertu d'une convention' sign~e
le IO novembre 1920, la Conf6ddration Suisse a assum6 l'exploitation du service postal, t6l~graphi-
que et t6l~phonique dans la Principaut6.

Puis, le 29 mars 1923, est intervenu entre la Suisse et la Principaut6 de Liechtenstein un trait6 2

r6unissant la Principaut6 au territoire douanier suisse. Ce trait6 est entri en vigueur le Ier janvier
1924. Depuis cette date, toutes les dispositions r~glementant les relations commerciales entre la
Norv~ge et la Suisse sont appliqu6es h la Principaut6. Pendant la durie du trait6 du 29 mars 1923,
la Principaut6 de Liechtenstein ne peut n~gocier, de son propre chef, aucune convention de commerce
et de douane avec un Etat tiers, mais il appartient h la Confed6ration Suisse de passer de telles
conventions avec pleins effets pour la Principaut6.

Conform6ment aux instructions de mon Gouvernement, j'ai l'honneur de porter ce qui pricde
h la connaissance de Votre Excellence, tout en exprimant 1'attente que, vu les conditions tris par-
ticuli~res de la Principauti de Liechtenstein, le Gouvernement du Roi consentira h lui appliquer,
tant et aussi longtemps qu'elle constituera une partie intigrante du territoire douanier suisse,
les dispositions rglementant les relations commerciales entre la Norv~ge et la Suisse.

Veuillez agrier, Monsieur le Ministre, l'assurance renouvel~e de ma haute consid6ration.

Le Ministre de Suisse en Norvgge,
Au Ministare des Affaires 6trang6res, (Sign6) SCHREIBER.

Christiania.

Pour copie conforme:
Ministire des Affaires 6trangres,

Christiania, le 24 juillet 1924.

Le Directeur des A//aires politiques
et commerciales.

(Sign6) G. von TANGEN.

I Vol. II, page 306 de ce Recueil.
2 Vol. XXI, page 231 de ce Recueil.
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1 TRADUCTION. - TRANSLATION.

No. 679. - EXCHANGE OF NOTES BETWEEN THE NORWEGIAN
AND SWISS GOVERNMENTS RESPECTING THE APPLICATION
TO THE PRINCIPALITY OF LIECHTENSTEIN OF THE REGULA-
TIONS GOVERNING THE COMMERCIAL RELATIONS IN FORCE
BETWEEN NORWAY AND SWITZERLAND. STOCKHOLM, MARCH
26, AND CHRISTIANIA, APRIL 15, 1924.

French official text communicated by the Norwegian Minister for Foreign Af/airs. The registration
of this exchange of Notes took place July 28, 1924.

Swiss LEGATION :
IV. B. 9. - LF /SJ /581 /24.

STOCKHOLM, March 26, 1924.

YOUR EXCELLENCY,

In the spring of 1919 the Principality of Liechtenstein, which was then in a very difficult
situation, requested Switzerland to assist it in safeguarding its economic interests. Switzerland
did not refuse the assistance asked for by its small neighbour, which has an area of 159 sq. kilo-
metres and contains less than 12,000 inhabitants. Negotiations were opened for the conclusion
of postal and customs agreements between the two countries. Under a convention 2 signed on
November io, 1920, the Swiss Confederation undertook to operate the postal, telegraphic and tele-
phone services in the Principality.

Subsequently, on March 29, 1923, a treaty 3 was concluded between the Principality of Liechten-
stein and Switzerland whereby the Principality was included in the Swiss customs area. This
treaty came into force on January i, 1924, since when all arrangements governing commercial
relations between Norway and Switzerland have applied to the Principality. As long as the treaty
of March 29, 1923, remains in force, the Principality of Liechtenstein cannot negotiate independently
any commercial or customs convention with a third State, but the Swiss Confederation may conclude
such agreements, having full effect as regards Liechtenstein.

In conformity with instructions from my Government I have the honour to bring the above
to Your Excellency's notice, and venture to express the hope that, in view of the special situation
occupied by the Principality of Liechtenstein, the Royal Government will consent to apply to it,
so long as it remains an integral part of the Swiss customs area, the arrangements governing commer-
cial relations between Norway and Switzerland.

I have the honour, etc.

(Signed) SCHREIBER,
The Ministry of Foreign Affairs, Swiss Minister in Norway.

Christiania.

1 Traduit par le Secrdtariat de la Socidt6 des 1 Translated by the Secretariat of the League
Nations. of Nations.

2 Vol. II, page 3o6 of this Series.
3 Vol. XXI, page 231 of this Series.
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MINISTARE DES AFFAIRES ItTRANGARES.

CHRISTIANIA, le 15 avril 1924.
MONSIEUR LE MINISTRE,

Par une lettre en date du 26 mars dernier, vous avez bien voulu me communiquer qu'un trait6
conclu entre la Suisse et la Principaut6 de Liechtenstein le 29 mars 1923 a r6uni la Principaut6
au territoire douanier suisse. Vous m'avez, en outre, signal que ledit trait6 est entr6 en vigueur
le i er janvier 1924 et qu'h partir de cette date, toutes dispositions r~glementant les relations com-
merciales entre la Norv~ge et la Suisse sont appliqu~es h la Principautd de Liechtenstein. En m~me
temps, vous m'avez fait savoir que la Principaut6 de Liechtenstein, pendant la dur& du trait6 du
29 mars 1923, ne peut ndgocier de son propre chef, aucune convention de commerce et de douane
avec un tiers 6tat, mais qu'il appartient h la Conf~dration Suisse de passer de telles conventions
avec pleins effets pour la Principaut6. Finalement, Vous avez, conformdment aux instructions de
Votre Gouvernement, exprim6 l'attente que le Gouvernement norvdgien consentira h appliquer
h la Principautd de Liechtenstein, tant et aussi longtemps qu'elle constituera une partie int6grante
du territoire douanier suisse, les dispositions rdglementant les relations commerciales entre la Nor-
v~ge et ]a Suisse.

En Vous accusant r~ception de cette communication, j'ai l'honneur de porter h Votre connaissan-
ce que le Gouvernement norvdgien, de son c6t6, consent h appliquer h la Principaut6 de Liechten-
stein les dispositions r~glementant les relations commerciales entre la Norv~ge et la Suisse, aussi
longtemps que la Principaut6 constituera une partie intdgrante du territoire douanier suisse.

Veuillez agr6er, Monsieur le Ministre, les assurances de ma haute consid6ration.

(Sign6) C. F. MICHELET.

Monsieur SCHREIBER,

Ministre de Suisse,
etc., etc., etc.

Pour copie conforme:
Minist&e des Affaires 6trang&res,

Christiania, le 24 juillet 1924.

Le Directeur des A//aires politiques
et commerciales.

G. von TANGEN.
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MINISTRY FOR FOREIGN AFFAIRS.

CHRISTIANIA, April 15, 1924.YOUR EXCELLENCY,

In a letter dated March-26 last you were good enough to inform me that on March 29, 1923,
a treaty was concluded between Switzerland and the Principality of Liechtenstein whereby the
Principality was included in the Swiss Customs area. You further stated that this treaty came
into force on January I, 1924, since when all arrangements governing commercial relations between
Norway and Switzerland have applied to the Principality of Liechtenstein. At the same time you
pointed out that, as long as the treaty of March 29, 1923, remains in force, the Principality of
Liechtenstein cannot negotiate independently any commercial or customs convention with a third
State, but that the Swiss Confederation may conclude such agreements, having full effect as regards
the Principality. Lastly, in conformity with instructions from your Government, you expressed
the hope that the Norwegian Government would consent to apply to the Principality of Liechten-
stein, so long as it remains an integral part of the Swiss Customs area, the provisions governing
commercial relations between Norway and Switzerland.

I have the honour to acknowledge the receipt of your communication, and to inform you
that the Norwegian Government consents to apply to the Principality of Liechtenstein, so long
as it remains an integral part of the Swiss Customs area, the provisions governing commercial
relations between Norway and Switzerland.

I have the honour to be, etc.

(Signed) C. F. MICHELET.

Monsieur SCHREIBER,
Swiss Minister,

etc., etc., etc.

No. 679
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No. 68o. - CONVENTION 1 ENTRE LA BELGIQUE ET LA FRANCE
RELATIVE A L'ASSISTANCE, SIGNEE A PARIS, LE 30 NOVEMBRE
1921.

Texte of/iciel lran ais communiqui par le Ministre des A//aires itrangdres de Belgique. L'enregis-
trement de cette convention a eu lieu le 30 juillet 1924.

LE GOUVERNEMENT DE SA MAJESTP, LE Rol DES BELGES et LE GOUVERNEMENT DE LA RtA-
PUBLIQUE FRAN AISE, 6galement d6sireux d'6tablir, dans la plus large mesure, l'6galit6 de trai-
tement entre leurs ressortissants et les ressortissants de l'autre Etat, en ce qui concerne les lois
d'assistance, ont r6solu de conclure h cet effet une convention et sont convenus des dispositions
suivantes

Article i.

Les ressortissants de chacun des deux pays qui, soit par suite de maladie physique ou mentale,
de grossesse ou d'accouchement, soit pour toute autre raison, ont besoin de secours, de soins mdi-
caux et d'autres assistances quelconques seront trait~s, sur le territoire de l'autre Etat contrac-
tant, pour l'application des lois d'assistance h l'6gal des ressortissants de ce dernier, soit h domicile,
soit dans les 6tablissements hospitaliers.

Les ressortissants de l'un des deux pays auront le droit dans l'autre aux allocations pour
charges de famille ayant un simple caractre de secours, si leurs families r~sident avec eux. Ils
n'auront pas droit aux allocations ayant le caract~re d'encouragement direct h Ia natalit6 nationale.

Article 2.

Les frais d'assistance engages par l'Etat de r~sidence, ne donneront lieu en aucun cos, quelle que
en soit la cause ou l'importance, h aucun remboursement de la part de 'Etat, ni des d~partements,
provinces, communes ou institutions publiques du pays dont la personne assist~e poss~de la na-
tionalit6, sauf les cas express6ment pr~vus par l'article 4 de la pr~sente Convention.

Article 3.

L'Etat de r~sidence continuera h supporter la charge de l'assistance sans remboursement

i. En ce qui concerne 'entretien soit h domicile, soit dans les hospices, des vieillards,
des infirmes ou des incurables ayant au moins 15 ans de rdsidence continue dans le pays.
La p6riode sus-dite sera r~duite de 5 ans lorsqu'il s'agira d'une invalidit6 consdcutive h

L'change des ratifications a eu lieu L Paris, le 14 d~cembre 1923.
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I TRADUCTION. - TRANSLATION.

No. 68o. - CONVENTION2 BETWEEN BELGIUM AND
REGARDING PUBLIC RELIEF, SIGNED AT PARIS,
BER 30, 1921.

FRANCE
NOVEM-

French official text communicated by the Belgian Minister for Foreign Al/airs. The registration
of this Convention took place July 30, 1924.

THE GOVERNMENT OF His MAJESTY THE KING OF THE BELGIANS and THE GOVERNMENT OF
THE FRENCH REPUBLIC, being equally desirous of establishing between their respective nationals
the fullest equality of treatment under the laws regarding public relief, have decided to conclude
a Convention for this purpose, and have agreed upon the following provisions

Article I.

Nationals of either of the two countries in need of relief, medical treatment or any other form
of assistance whatsoever, owing to any physical or mental disease, pregnancy or confinement,
or for any other reason, shall, for the purposes of the laws regarding public relief, receive the same
treatment in the territory of the other contracting State, whether at home or in hospitals and
similar institutions, as nationals of the latter State.

Nationals of either of the two countries who have their families residing with them shall be
entitled in the other country to such family allowances as are purely in the nature of public relief.
They shall not be entitled to any allowances which are explicitly intended to encourage the national
birth-rate.

Article 2.

In respect of any costs incurred by the State of residence in furnishing public relief, whatever
may be the purpose or amount of such costs, no repayment shall in any circumstances be due from
the Government, departments, provinces, communes or public institutions of the country of which
the person in receipt of relief is a national, except in cases expressly provided for by Article 4 O f
the present Convention.

Article 3.

The State of residence shall continue to defray the cost of relief and shall obtain no refund
thereof :

(i) In the case of the maintenance, whether at home or in institutions, of aged persons,
invalids, and incurables, provided that they have resided continuously in the country
for at least 15 years. This period shall be reduced to five years in the case of incapacity

Traduit par le Secretariat de la Soci~t6 des 1 Translated by the Secretariat of the League
Nations. of Nations.

2 The exchange of ratifications took place at Paris, December 14, 1923.
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l'une des maladies professionnelles dont la liste sera 6tablie par l'un des accords pr~vus
h l'article 7 ;

2. En ce qui concerne toutes les personnes malades, les alien~s ou tous autres assist~s
ayant cinq ans de r~sidence continue dans le dit pays. Dans le cas oil il s'agit d'un traite-
ment de malade, le travailleur qui, pendant la p~riode sus-dite, a s6joum dans le pays
au moins cinq mois cons6cutifs de chaque ann6e, sera considr6 conme y ayant la r~si-
dence continue.

3. En ce qui concerne les enfants mineurs de 16 ans, il suffira, pour la r6sidence,
que le p~re, la mare, le tuteur de l'enfant, ou la personne qui en a la garde, remplisse
les conditions de s6jour ci-dessus d6termin6es.

Article 4.

A l'expiration du d~lai de 45 jours, pour les assists qui ne rempliront pas les conditions de
s6jour prdvues h l'article prdcddent, l'Etat de domicile sera tenu, h son choix, apr~s avis de l'Etat
de r6sidence, soit de rapatrier l'assist6 si celui-ci est transportable, soit d'indemniser des frais de
traitement l'Etat de r6sidence.

Toutefois, ne sont pas remboursables, sauf pour les rechutes, les frais d'assistance engages par
l'Etat de r6sidence par suite d'une maladie aigfie d~clar~e telle par le m~decin traitant; sont assi-
mil~s h cette exception les frais d'assistance des fenmes en couches.

Le rapatriement ne sera pas impos6 dans les cas d'assistance sp~ciale aux familles nombreuses
et aux femmes en couches.

Article 5.

Les deux Gouvernements r~gleront dans les accords pr~vus h l'article 7 avec les mesures de
ddtail et d'ex~cution :

i. La procedure, les conditions et les modalit6s du .rapatriement

2. Le mode d'6valuation et la durde de la r6sidence continue. Les avis pr6vus par l'article 4
donn6s par l'Etat de residence, devront parvenir aux autorit~s de l'Etat de domicile d~sign~es par
lesdits accords dans les dix premiers jours du d~lai de quarante-cinq jours, faute de quoi ce d6lai
et celui de soixante jours, pr~vu h l'article 6 ci-apr~s, seront prolong~s de la dur6e du retard.

Les deux Gouvernements s'engagent h veiller h ce que, dans les agglom6rations renfermant
un nombre important de travailleurs de l'autre nationalit6, les moyens et les ressources d'hospita-
lisation pour les ouvriers ne fassent pas ddfaut aux travailleurs malades ou bless6s et h leurs fa-
milies. Les cotisations qui pourraient 6tre impos~es aux employeurs, ou consenties par eux dans ce
but, n'auront pas le caract~re de taxes sp6ciales sur la main-d'oeuvre trangre, qui sont interdites
pour les ressortissants des deux Parties contractantes.

Lorsque le traitement medical h domicile, dans les h6pitaux ou dans les infirmeries, sera assur6
par les soins et aux frais des employeurs, les travailleurs y auront droit, sans qu'il y ait lieu h aucun
remboursement. Les remboursements exigibles de l'Etat de domicile, en vertu de l'article 4 ci-
dessus, deviendront sans objet lorsque les dits frais sont acquitt~s par l'employeur volontairement
ou en vertu d'une disposition du contrat de travail. 11 en sera de mrme s'ils ont t acquitt~s par
une soci6t6 de bienfaisance ou de toute autre fagon assimilable.

Article 6.

La Belgique et la France s'engagent 4 recevoir leurs ressortissants vieillards de plus de 70 ans,
infirmes, incurables, ali6n6s, enfants trouvds ou abandonn~s ou assimil6s h ces cat6gories, dont

No 68o
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due to one of the occupational diseases to be specified in one of the agreements provided
for in Article 7

(2) In the case of all sick, mentally deficient or other persons in receipt of public
relief, who have resided continuously in the said country for at least five years. Where
medical treatment only is required, any worker who has resided in the country for at least
five consecutive months in each year of the aforesaid period shall be regarded 'as residing
continuously therein,

(3) In the case of children under i6 years of age ; such children shall be deemed
to have resided continuously in the country if the father, mother, guardian or person
in charge of them fulfils the conditions of residence specified above.

Article 4.

On the expiration of a period of 45 days, and upon notice given by the State of residence,the
State of domicile shall, at its own choice, either repatriate any persons in receipt of relief who do
not fulfil the conditions of residence laid down in the preceding Article (if such persons are in a
condition to be moved) or refund the cost of treatment to the State of residence.

Nevertheless, except in the case of relapses, the cost of relief given by the State of residence
in connection with an acute disease, certified to be such by the medical practitioner in charge
of the case, shall not be refunded. This exception shall also apply to the cost of relief given to
women in childbed.

Repatriation shall not be compulsory in cases in which special relief is given to large families
or to women in childbed.

Article 5.

In the agreement provided for in Article 7, the two Governments shall determine in addition
to the detailed regulations and measures in execution of the said agreements

(i) the procedure, conditions and methods of repatriation ;
(2) the length of the period of continuous residence, and the manner in which it shall be

reckoned. When notice is given by the State of residence as provided in Article 4 , it must be received
by the authorities of the State of domicile, as designated in the aforesaid Agreements, within the
first io days of the period of 45 days. If it is not so received, the said period and the period of
6o days specified in Article 6 below shall be extended by the amount of the delay.

Each of the two Governments undertakes to provide adequate means of conveyance to hospital,
and ward space therein, for sick or injured workers and their families in localities inhabited by a
large number of workers of the other nationality. Such contributions as may be required of the
employers, or voluntarily made by them, for this purpose, shall not be in the nature of specific
taxes on foreign labour, which may not be imposed on the nationals of either of the two Contract-
ing Parties.

Where medical treatment at home or in hospital or infirmaries is provided and paid for by
the employer, the workers shall be entitled to such treatment free of charge. The sums repayable
by the State of domicile under Article 4 above shall not be so repayable when the aforesaid charges
are defrayed by the employer, either voluntarily or in virtue of a clause in the labour contract.
They shall also not be repayable if they have been defrayed by a friendly society or by any other
agency of the same character.

Article 6.

Belgium and France respectively undertake to receive their nationals who are over the age
of 70 years, infirm, incurable, mentally deficient, foundlings, or in any other similar situation,

No. 68o 12
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l'un ou l'autre Etat requerra le rapatriement avec pices jusfificatives h 'appui et apr~s consen-
tement de 'Etat requis dans chaque cas particulier.

Pour tous ces assist~s, les Hautes Parties contractantes renoncent h se r~clamer r6ciproque-
ment les frais d'assistance ant~rieurs au rapatriement jusqu'h concurrence de soixante jours, ainsi
que les d~penses de rapatriement jusqu'h la frontire.

Article 7.

Les administrations comp~tentes des deux pays arrteront, d'un commun accord, les mesures
de d~tail n~cessaires pour l'ex~cution des dispositions de la pr~sente Convention qui n~cessitent
la cooperation de ces services administratifs. Elles d6termineront 6galement les cas et les condi-
tions dans lesquels les services correspondront directement.

Article 8.

Les associations de bienfaisance, d'assistance ou d'aide sociale entre Franqais en Belgique et
entre Belges en France, les associations mixtes dans l'un ou l'autre pays constitutes et fonctionnant
conformdment aux lois du pays poss~deront les droits et les avantages qui sont assurs aux asso-
ciations belges ou franqaises de mme nature.

Article 9.

Toutes les difficult6s relatives h la pr~sente Convention seront r~gl6es par la voie diploma-
tique.

Au cas ob il n'aurait pas 6t6 possible d'arriver par cette voie ' une solution, les difficultds
seront soumises, mme sur la demande d'une seule des parties, au jugement d'un ou plusieurs
arbitres, qui auront mission de les r~soudre selon les principes fondamentaux et l'esprit de la
pr6sente Convention.
. Un arrangement spdcial rdglera l'institution et le fonctionnement de l'arbitrage. Chaque partie

pourra faire 6tat, h titre d'information, de l'avis d'un des bureaux internationaux comp6tents en
la mati~re. Cet avis pourra aussi tre demand6 d'accord avec les arbitres.

Article Io.

La prdsente Convention sera ratifide, et les ratifications en seront 6chang~es h Paris, aussit6t
que possible. Elle entrera en vigueur ds que les ratifications auront 6t6 6chang~es. Elle aura une
durde d'un an. Elle sera renouvelde tacitement d'ann~e en annie, sauf d6nonciation. La' d~noncia-
tion devra 6tre notifi6e trois mois avant l'expiration de chaque terme.

En foi de quoi, les pl~nipotentiaires respectifs ont sign6 la pr~sente'Convention et y ont appos6
leurs cachets.

Fait h Paris, en double exemplaire, le 30 novembre 1921.

(Sign6) GAIFFIER D'HESTROY.
(Sign6) BONNEVAY.

Certifi6 par le Secr6taire g6ndral
du Ministare des Affaires 6trangres.

(Sign6) H. COSTERMANS.
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should the other State require their repatriation, provided that documentary evidence is produced
in support of such application, and that the consent of the State applied to is obtained in each
individual case.

In respect of all persons in receipt of relief who fall within the above-mentioned categories,
each of the Contracting Parties undertakes not to claim from the other the cost of relief given
prior to repatriation up to a maximum of 6o days, or the cost of repatriation as far as the frontier.

Article 7.

The competent Departments of the two countries shall agree upon the measures of detail
necessary for the application of such provisions in the present Convention as entail the co-operation
of the said Departments. They shall further specify in what cases and under what conditions
correspondence shall be exchanged directly between the Departments.

Article 8.

Friendly societies and associations for relief and social assistance among French nationals
in Belgium and among Belgian nationals in France, and bi-nationals associations in either country,
whose statutes and methods are in conformity with the laws of the country concerned, shall enjoy
the same righ'ts and privileges as are accorded respectively to Belgian or French associations of
the same character.

Article 9.

Any difficulties arising out of the present Convention shall be settled through the diplomatic
channel.

Should it prove impossible to reach a solution through the said channel, such difficulties shall,
at the request of either or both of the Parties, be referred to one or more arbitrators, who shall be
appointed to settle them in accordance with the spirit of the present Convention and the fundamental
principles thereof.

The establishment and procedure of the Arbitration Court shall be determined by a special
arrangement. Either Party may put in as evidence the opinion of an international bureau com-
petent to deal with the question. A request may be made for such opinion, with the consent of
the arbitrators.

Article io.

The present Convention shall be ratified, and the instruments of ratification shall be exchanged
at Paris as soon as possible. It shall come into force immediately upon the exchange of ratifi-
cations. It shall be operative for one year, and shall be deemed to be renewed annually unless it
has been denounced. Notice of denunciation shall be given three months before the expiration
of any annual period.

In faith whereof the respective plenipotentiaries have signed the present Convention and have
thereto affixed their seals.

Done in duplicate at Paris on November 30, 1921.

(Sign6) GAIFFIER D'HESTROY.
(Sign6) BONNEVAY.
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No. 681. - CONVENTION 1 BETWEEN THE UNITED STATES OF
AMERICA AND THE UNITED KINGDOM RESPECTING THE RE-
GULATION OF THE LIQUOR TRAFFIC, SIGNED AT WASHINGTON,
JANUARY 23, 1924.

Texte officiel anglais communiquW par le Ministdre des A//aires itrangdres de Sa Majestj Britannique.
L'enregistrement de cette convention a eu lieu le 2 aoat 1924.

His MAJESTY 'THE KING OF THE UNITED KINGDOM OF GREAT BRITAIN AND IRELAND AND
OF THE BRITISH DOMINIONS BEYOND THE SEAS, EMPEROR OF INDIA and THE PRESIDENT OF THE
UNITED STATES OF AMERICA ; being desirous of avoiding any difficulties which might arise between
them in connection with the laws in force in the United States on the subject of alcoholic beve-
rages; have decided to conclude a Convention for that purpose and have appointed as their
Plenipotentiaries :

His MAJESTY THE KING OF THE UNITED KINGDOM OF GREAT BRITAIN AND IRELAND AND OF THE
BRITISH DOMINIONS BEYOND THE SEAS, EMPEROR OF INDIA:

The Right Honourable Sir Auckland Campbell GEDDES, G.C.M.G., K.C.B., his Amb-
assador Extraordinary and Plenipotentiary to the United States of America

THE PRESIDENT OF 'THE UNITED STATES OF AMERICA :

Charles Evans HUGHES, Secretary of State of the United States;

Who, having communicated their full powers, found in good and due form, have agreed as
follows:

Article I.

The High Contracting Parties declare that it is their firm intention to uphold the principle
that three marine miles extending from the coastline outwards and measured from low-water
mark constitute the proper limits of territorial waters.

Article 2.

(I) His Britannic Majesty agrees that he will raise no objection to the boarding of private
vessels under the British flag outside the limits of territorial waters by the authorities of the United

I L'6change des ratifications a eu lieu It Washington, le 22 mai 1924.
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1 TRADUCTION. - TRANSLATION.

No. 681. - CONVENTION2 ENTRE LES tTATS-UNIS D'AMItRIQUE
-tT LE ROYAUME-UNI, CONCERNANT LA RtGLEMENTATION
DU TRAFIC DES BOISSONS ALCOOLIQUES, SIGNtE A WA-
SHINGTON, LE 23 JANVIER 1924.

English official text communicated by His Britannic Majesty's Foreign Office: The registration of this
Convention took place August 2, 1924.

SA MAJESTt LE RoI DU ROYAUME-UNI DE GRANDE-BRETAGNE ET D'IRLANDE ET DES DoMI-
NIONS BRITANNIQUES AU DELA DES MERS, EMPEREUR DES INDES et LE PRtSIDENT DES ETATS-
UNIS D'AMtRIQUE, d~sireux d'6viter toutes difficult6s qui pourraient surgir entre eux au sujet
des lois en vigueur aux Etats-Unis sur les boissons alcooliques, ont d6cid6 de conclure une Con-
vention 4 cet effet et ont d~sign6 comme pl~nipotentiaires :

SA MAJESTE LE ROI DU ROYAUME-UNI DE GRANDE-BRETAGNE ET D'IRLANDE ET DES DOMINIONS
BRITANNIQUES AU DELA DES MERS, EMPEREUR DES INDES:

Le tr~s honorable sir Auckland Campbell GEDDES, G.C.M.G., K.C.B., son Ambassa-
deur extraordinaire et Pl~nipotentiaire aux Etats-Unis d'Am6rique;

LE PRPSIDENT DES ETATS-UNIS D'AMIRIQUE:

M. Charles EVANS HUGHES, Secrtaire d'Etat des Etats-Unis;

Lesquels. apr~s avoir dchang6 leurs pleins pouvoirs et les avoir trouv6s en boine et due forme,
sont convenus de ce qui suit :

Article ..I.

Les Hautes Parties contractantes d~clarent que c'est leur ferme intention de maintenir le
principe que la r~elle limite des eaux territoriales est constitute par trois miles marins en partant
de la c6te vers la haute mer et mesurs h partir de la ligne de retrait des eaux.

Article 2.

i* Sa Majest6 Britannique convient de ne soulever aucune objection h ce que les autorits
des Etats-Unis, de leurs territoires ou possessions arraisonnent, hors des eaux territoriales, les

1 Traduit par le Secretariat de la Soci~td des 1 Translated by the Secretariat of the League
Nations. of Nations.

2 The exchange of ratifications took place at Washington May 22, 1924.
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States, its territories or possessions, -in order that enquiries may be addressed to those on board
and an examination be made of the ship's papers for the purpose of ascertaining whether the
vessel or those on board are endeavouring to import or have imported alcoholic beverages into
the United States, its territories or possessions in violation of the laws there in force. When such
enquiries and examination show a reasonable ground for suspicion, a search of the vessel may
be instituted.

(2) If there is reasonable cause for belief that the vessel has committed or is committing
or attempting to commit an offence against the laws of the United States, its territories or posses-
sions prohibiting the importation of alcoholic beverages, the vessel may be seized and taken into
a port of the United States, its territories or possessions for adjudication in accordance with such
laws.

(3) The rights conferred by this article shall not be exercised at a greater distance from
the coast of the United States, its territories or possessions than can be traversed in one hour by
the vessel suspected of endeavouring to commit the offence. In cases, however, in which the
liquor is intended to be conveyed to the United States, its territories or possessions, by a vessel
other than the one boarded and searched, it shall be the speed of such other vessel and not the
speed of the vessel boarded which shall determine the distance from the coast at which the right
under this article can be exercised.

Article 3.

No penalty or forfeiture under the laws of the United States shall be applicable or attach
to alcoholic liquors or to vessels or persons by reason of the carriage of such liquors, when such
liquors are listed as sea stores or cargo destined for a port foreign to the United States, its terri-
tories or possessions, on board British vessels voyaging to or from ports of the United States, or
its territories or possessions, or passing through the territorial waters thereof, and such carriage
shall be as now provided by law with respect to the transit of such liquors through the Panama
Canal, provided that such liquors shall be kept under seal continuously while the vessel on which
they are carried remains within said territorial waters and that no part of such liquors shall at
any time or place be unladen within the United States, its territories or possessions.

Article 4.

Any claim by a British vessel for compensation on the grounds that it has suffered loss or
injury through the improper or unreasonable exercise of the rights conferred by Article 2 of this
Treaty or on the ground that it has not been given the benefit of Article 3 shall be referred for the
joint consideration of two persons, one of whom shall be nominated by each of the High Contracting
Parties.

. Effect shall be given to the recommendations contained in any such joint report. If no joint
report can be agreed upon, the claim shall be referred to the Claims Commission established under
the provisions of the Agreement I for the Settlement of Outstanding Pecuniary Claims signed at
Washington, the I8th August, 191o, but the claim shall not, before submission to the tribunal,
require to be included in a schedule of claims confirmed in the manner therein provided.

Article 5.
This Treaty shall be subject to ratification and shall remain in force for a period of one year

from the date of the exchange of ratifications.

1 British and Foreign State Papers, Vol. 103, page 322.

No 681
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navires et bateaux priv~s naviguant sous pavilion britannique, afin de pouvoir poser des questions
au personnel h bord et examiner les papiers de bord, en vue de s'assurer si le navire ou le personnel
h bord essaie d'importer, ou s'il a import6, des boissons alcooliques aux Etats-Unis ou dans leurs
territoires ou possessions, en violation des lois qui y sont en vigueur. Lorsque ces questions et cet
examen donneront lieu h des suspicions lgitimes, il pourra 6tre proc~d6 h la visite du navire.

2. S'il y a lieu raisonnablement, de croire que le navire a commis, commet ou essaie de com-
mettre une infraction aux lois des Etats-Unis, de leurs territoires ou possessions, interdisant l'im-
portation des boissons alcooliques, le navire peut tre saisi et conduit h un port des Etats-Unis,
de leurs territoires ou possessions, afin d'6tre mis en adjudication, conform~ment auxdites lois.

3. Les droits conf~r~s par le present article ne pourront tre exerc~s hi une distance de la c6te
des Etats-Unis, de leurs territoires ou possessions, sup~rieure h la distance que peut franchir en
une heure le navire soup~onn6 de la tentative d~lictueuse. Toutefois, au cas oil les spiritueux sont
destines h tre import~s aux Etats-Unis, dans leurs territoires ou possessions, par un navire autre
que le navire arraisonne et fouilU6, c'est d'apres la vitesse de cet autre navire, et non d'apr6s la
vitesse du navire arraisonn6, que sera calcul~e, par rapport hi la c6te, la distance, hi laquelle peut
6tre exerc6 le droit confer6 par le pr6sent Article.

Article 3.

Aucune pdnalit6 ou confiscation, en vertu des lois des Etats-Unis, ne pourra Wtre appliqu~e
ou prononcee h 1'gard des boissons alcooliques, des navires ou des personnes, en raison du transport
desdits spiritueux, lorsque ces spiritueux sont enregistr~s comme provisions de bord ou comme
marchandises destinies h un port autre qu'un port des Etats-Unis, de leurs territoires ou posses-
sions, et se trouvent h bord de navires britanniques h destination ou en provenance de ports des
Etats-Unis, de leurs territoires ou possessions, ou traversant les eaux territoriales desdits ; ce trans-
port devra 6tre conforme aux prescriptions actuelles de la loi sur le transit de ces spiritueux par le
Canal de Panama, 6tant entendu que lesdits spiritueux devront 3ester constamment sous scell~s
tant que le navire qui les transporte se trouvera dans lesdites eaux territoriales, et qu'aucune partie
de ces spiritueux ne devra, h aucun moment et en aucun lieu, 6tre d~charg~e aux Etats-Unis, dans
leurs territoires ou possessions.

Article 4.

Lorsqu'un navire britannique pr~sentera une demande d'indemnit6, comme ayant subi une perte
ou un dommage par suite de l'exercice illdgitime ou abusif des droits confdr6s par l'article 2 du present
Trait6, ou comme s'6tant vu refuser le bdndfice des dispositions de l'article 3, cette demande sera
examinee conjointement par deux personnes, dont chacune sera d~sign~e par l'une des Hautes
Parties contractantes.

Ii devra 6tre donn6 suite aux recommandations contenues dans tout rapport ainsi conjointe-
ment 6tabli. Si ces deux personnes ne peuvent se mettre d'accord sur un rapport commun, la demande
sera renvoy~e h la Commission des r~clamations 6tablie conformdment aux dispositions de l'Arran-
gement 1 concernant le r~glement des r~clamations respectives du 18 aofit i9io, mais il ne sera pas
necessaire cue la reclamation, avant d'etre soumise au tribunal, soit incluse dans une liste de r~cla-
mations confirme d'apr~s le mode pr6vu h la Convention.

Article 5.
Le pr6sent Trait6 devra 6tre ratifi6 ; il restera en vigueur pendant une durde d'un an h partir

de la date de l'6change des ratifications.

I De Martens, Nouveau Recueil g~n~ral de Traitds, troisi~me s~rie, tome VI, page 361.

,No. 681
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Three months before the expiration of the said period of one year, either of the High Contract-
ing Parties may give notice of its desire to propose modifications in the terms of the Treaty.

If such modifications have not been agreed upon before the expiration of the term of one
year mentioned above, the Treaty shall lapse.

If no notice is given on either side of the desire to propose modifications, the Treaty shall
remain in force for another year, and so on automatically, but subject always in respect of each
such period of a year to the right on either side to propose as provided above three months before
its expiration modifications in the Treaty and to the provision that, if such modifications are not
agreed upon before the close of the period of one year, the Treaty shall lapse.

Article 6.

In the event that either of the High Contracting Parties shall be prevented either by judicial
decision or legislative action from giving full effect to the provisions of the present Treaty the said
Treaty shall automatically lapse, and on such lapse or whenever this Treaty shall cease to be in
force, each High Contracting Party shall enjoy all the rights which it would have possessed had
this Treaty not been concluded.

The present Convention shall be duly ratified by His Britannic Majesty and by the President
of the United States of America, by and with the advice and consent of the Senate thereof ; and
the ratifications shall be exchanged at Washington as soon as possible.

In witness whereof the respective Plenipotentiaries have signed the present Convention in
duplicate and have thereunto affixed their seals.

Done at the city of Washington, this twenty-third day of January, in the year of our Lord
one thousand nine hundred and twenty-four.

(Seal) A. C. GEDDES.
(Seal) CHARLES EVANS HUGHES.

. N, 681
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Trois mois avant l'expiration de cette pdriode d'un an, l'une ou 'autre des Hautes Parties
contractantes pourra notifier son ddsir de proposer des modifications aux termes du Trait6.

Si l'accord ne s'est pas 6tabli sur ces modifications avant l'expiration de la dur6e d'un an
ci-dessus indiqu~e, le Trait6 prendra fin.

Si aucune des deux Parties ne notifie son d6sir de proposer des modifications, le Trait6 restera
en vigueur pendant une autre annie, et ainsi de suite automatiquement, toujours sous reserve
qu'au cours de chacune de ces pdriodes d'un an, l'une ou l'autre Partie aura le droit de proposer
des modifications au Trait6 trois mois avant son expiration, comme il est pr~vu ci-dessus, et que
le Trait6 prendra fin si les deux Parties ne se mettent pas d'accord sur ces modifications avant
l'expiration de la p~riode d'un an.

Article 6.

Dans le cas ob l'une ou I'autre des Hautes Parties contractantes se trouverait empch~e, soit
par decision de justice, soit par mesure lgislative, de donner plein effet aux dispositions du pr6sent
Trait6, ledit Trait6 prendra fin automatiquement, et, dans le cas oil h l'expiration h un moment
quelconque, du pr6sent Trait6, chacune des Hautes Parties contractantes jouira de tous les droits
qu'elle aurait poss6d6s si ce Trait6 n'avait pas 6t6 conclu.

La pr6sente Convention sera dfiment ratifi6e par Sa Majest6 Britannique et par le Prdsident
des Etats-Unis d'Amdrique, sur avis et approbation du S~nat des Etats-Unis ; les ratifications
seront 6chang~es h Washington aussit6t que possible.

En foi de quoi les Pldnipotentiaires respectifs ont sign6 ia pr~sente Convention en -double
exemplaire, et y ont appos6 leurs sceaux.

Fait dans la viUle de Washington ce vingt-trois janvier de I'annde de Notre Seigneur mil neuf
cent vingt-quatre.

(Sceau) A. C. GEDDES.
(Sceau) CHARLES EVANS HUGHES.

No. 68x
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No. 682. - ECHANGE DE NOTES ENTRE LE ROYAUME-UNI ET LA
SUISSE CONCERNANT L'APPLICATION A LA PRINCIPAUTP_ DE
LIECHTENSTEIN, D'ACCORDS COMMERCIAUX EN VIGUEUR
ENTRE LA GRANDE-BRETAGNE ET LA SUISSE. LONDRES, LES
28 MARS ET 26 AVRIL 1924.

Textes officiels anglais et /ranfais communiques par le Ministdre des A//aires itrangdres de Sa
Majestd Britannique. L'enregistrement de cet ichange de notes a eu lieu le 2 aout 1924.

NoI.

LE MINISTRE DE SUISSE AU SECRtTAIRE D'ETAT AUX AFFAIRES ATRANGEkRES.

LAGATION DE SUISSE.

LONDRES, le 28 mars 1924.
M. LE PRItSIDENT,

Par note du 4 novembre 1919, mon pred~cesseur a port6 hi la connaissance de son Excellence
M. le Marquis Curzon de Kedleston que le Conseil f~ddral suisse avait consenti h assumer, t l'6tran-
ger, par l'intermddiaire de sa representation diplomatique et consulaire, les intr~ts de la Princi-
paut6 de Liechtenstein.

En faisant suite h cette communication et d'ordre de mon Gouvernement, j'ai l'honneur de
communiquer h votre Excellence ce qui suit :

Au printemps 1919, la Principaut6 de Liechtenstein, aux prises avec de s~rieuses difficult~s,
demanda au Conseil f~dral suisse de 'assister dans la sauvegarde de ses intr~ts 6conomiques.
Celui-ci ne refusa pas l'ai.de que sollicitait le petit.pays voisin, dont la superficie est de 159 kilomtres
carr~s et qui compte h peine 12.ooo habitants. Des pourparlers furent engages en vue de la conclu-
sion entre les deux pays d'accords relatifs aux postes et aux douanes. En vertu d'une Convention,
sign6e le io novembre 1920, la Conf6dration suisse a assum6 l'exploitation du service postal, t6l-
graphique et t~l~phonique dans la Principaut6.

Ensuite, le 29'mars 1923, est intervenu entre la Suisse et la Principaut6 de Liechtenstein un
trait6 r6unissant la Principaut6 au territoire douanier suisse. Ce trait6 est entr6 en vigueur le 1 er
janvier 1924. Depuis cette date, toutes les dispositions rdglementant les relations commerciales
entre la Grande-Bretagne et la Suisse sont appliques h la Principaut6. Pendant la dur~e du Traitd
du 29 mars 1923, la Principaut6 de Liechtenstein ne peut n~gocier, de son propre chef, aucune con-
vention de commerce et de douane avec un Etat tiers, mais il appartient hi la Confed6ration suisse
de passer de telles conventions avec pleins effets pour la Principaut6.

Le Conseil f~d6ral croit pouvoir admettre que, vu les conditions tr s particulires de la Prin-
cipaut6 de Liechtenstein, le Gouvernement de Sa Majest6 consentira h appliquer h celle-ci, tant
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No. 682. - EXCHANGE NOTES OF BETWEEN THE UNITED KINGDOM
AND SWITZERLAND RESPECTING THE APPLICATION TO THE
PRINCIPALITY OF LIECHTENSTEIN OF COMMERCIAL AGREE-
MENTS IN FORCE BETWEEN GREAT BRITAIN AND SWITZER-
LAND. LONDON, MARCH 28 AND APRIL 26, 1924.

English and French official texts communicated by His Britannic Majesty's Foreign Office. The
registration of this exchange of Notes took place August 2, 1924.

1 TRADUCTION. - TRANSLATION.

No. I.

THE SWISS MINISTER TO THE SECRETARY OF STATE FOR FOREIGN AFFAIRS.

Swiss LEGATION.
LONDON, March 28, 1924.

SIR,

My predecessor, in a note dated the 4th November, 1919, informed the Marquess Curzon of
Kedleston that the Swiss Federal Council had agreed to take charge of the interests of the Principal-
ity of Liechtenstein in foreign countries, through the intermediary of the Swiss diplomatic and
consular representatives.

In continuation of that communication and under instructions from my Government, I have
the honour to inform your Excellency as follows :

In the spring of 1919, the Principality of Liechtenstein, faced with serious difficulties, asked
the Swiss Federal Council for assistance in the protection of her economic interests. Switzerland
could not refuse the assistance asked for by the small neighbouring country, which has an area of
159 square kilometres and has scarcely 12,000 inhabitants. Negotiations took place between
the two countries for the conclusion of agreements respecting postal matters and Customs duties.
By virtue of an Agreement signed on the ioth November, 1920, the Swiss Confederation undertook
the working of the postal, telegraph and telephone services in the Principality.

Subsequently, a Treaty was concluded on the 29 th March, 1923, between Switzerland and the
Principality incorporating the Principality in the Swiss Customs territory. This Treaty came into
force on the Ist January, 1924. Since that date all the provisions governing commercial rela-
tions between Great Britain and Switzerland have been applied to the Principality. So long as
the treaty of the 29 th March, 1923, remains in force, the Principality of Liechtenstein is unable
to negotiate, on its own account, any commercial or Customs agreement with a third State, but
it rests with the Swiss Confederation to include such agreements, with full force for the Principality.

The Swiss Federal Council entertains the belief that, in view of the very peculiar conditions
of the Principality of Liechtenstein, His Majesty's Government will agree to the application to the

I Communicated by His Britannic Majesty's
Foreign Office.

ICommuniqude par le Ministgre des Affaires
6trangdres de Sa Majest6 Britannique.
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et aussi longtemps qu'elle constituera une partie int~grante du territoire douanier suisse, les dis-
positions rdglementant les relations commerciales entre la Grande-Bretagne et la Suisse.

Votre Excellence m'obligerait beaucoup en voulant bien prendre note de ce qui precede et
en me donnant connaissance de l'attitude que le Gouvernement de Sa Majest6 sera en mesure
d'adopter par rapport 6 cet arrangement entre la Suisse et la Principaut6 de Liechtenstein.

Veuillez agr~er, etc.

(Sign6) C. R. PARAVICINI.

No. 2.

THE SECRETARY OF STATE FOR FOREIGN AFFAIRS TO THE SWISS MINISTER.

FOREIGN OFFICE.
April 26, 1924.SIR,

In your note of the 28th ultimo you enquired whether His Majesty's Government would agree
to the application to the Principality of Liechtenstein of commercial agreements in force between
Switzerland and Great Britain.

2. In reply, I have the honour to inform you that His Majesty's Government are prepared
to agree to this arrangement.

I have, etc.
(Signed) J. RAMSAY MACDONALD.

NO 682
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latter, so long as it constitutes an integral part of Swiss Customs territory, of the provisions govern-
ing the commercial relations between Great Britain and Switzerland.

I shall be much obliged if your Excellency will be so good as to take note of the above and
inform me of the attitude which His Majesty's Government will be prepared to adopt as regards
this arrangement between Switzerland and the Principality of Liechtenstein.

Accept, etc.

(Signed) C. R. PARAVICINI.

1 TRADUCTION. - TRANSLATION.

No 2.

LE SECR1tTAIRE D'ETAT AUX AFFAIRES t]TRANGIRES AU MINISTRE DE SUISSE.

FOREIGN OFFICE.

Le 26 avril 1924.
MONSIEUR LE MINISTRE,

Par votre note du 28 du mois demier, vous avez bien voulu demander si le Gouvemement
de Sa Majest6 consentirait h appliquer h la Principaut6 de Liechtenstein les dispositions rdglemen-
tant les relations commerciales entre la Grande-Bretagne et la Suisse.

2. En r6ponse, j'ai l'honneur de vous informer que le Gouvernement de Sa Majest6 est pr~t
a accepter cet arrangement.

Veuillez agr6er, etc .....
(Sign6) J. RAMSAY MACDONALD.

1 Translated by the Secretariat of the League
of Nations.

I Traduit par le Secr6tariat de la Socidt6 des
Nations.
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No. 683. - EXCHANGE OF NOTES BETWEEN THE BRITISH AND
NORWEGIAN GOVERNMENTS CONSTITUTING AN AGREEMENT
CONCERNING THE EXCHANGE OF NOTIFICATIONS WITH
REGARD TO PERSONS OF UNSOUND MIND. LONDON, JUNE 2
AND 5, 1924.

Texte olficiel anglais communiqui par le Minist~re des A//aires itrangres de Sa Maiest6 Britannique.
L'enregistrement de cet echange de notes a eu lieu le 2 aoait 1924.

(T 5511/1359/375) FOREIGN OFFICE,
S.W.I.

June 2, 1924.
SIR,

With reference to your note of the iith April (No. 77/1924), and previous correspondence relative
to the proposed agreement between His Majesty's Government and the Norwegian Government
for the exchange of information concerning lunatics, I have the honour to inform you that His
Majesty's Government are prepared to accept the terms of the reciprocal arrangement suggested
in your note of March Ioth 1923, and that they accordingly agree as follows :

(i) The Norwegian Government shall be informed through His Britannic Majesty's Legation
at Christiania in all cases where a Norwegian subject is admitted to, discharged from, or dies in
a lunatic asylum in Great Britain.

(2) Such information shall include the name of the asylum to which the patient is admitted
and so far as possible the following details concerning the patient

(i) Name (in full),
(2) Birthplace, date and day of birth,
(3) Position and occupation,
(4) Where living when admitted,
(5) Last address in home country,
(6) Names (in full) and addresses of parents or, in case these are not living, of nearest

relations,
(7) If patient is married, name (in full) and address of husband or wife,

(8) Date of patient's admission to, discharge from, or death in the asylum,

(9) Name of the person or authority at whose request the patient is admitted to
the asylum,
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1 TRADUCTION. - TRANSLATION.

No. 683. - I-CHANGE DE NOTES ENTRE LES GOUVERNEMENTS
BRITANNIQUE ET NORVRGIEN COMPORTANT UN ARRANGE-
MENT RELATIF A L't-CHANGE DE NOTIFICATIONS CONCERNANT
LES ALIENS. LONDRES, LES 2 ET 5 JUIN 1924.

English official text communicated by His Britannic Majesty's Foreign Office The registration of
this exchange of Notes took place August 2, 1924.

(T 5511/1359/375) MINISTtRE DES AFFAIRES ]tTRANGtRES
S. W. I.

Le 2 juin 1924.

MONSIEUR LE MINISTRE,

Comme suite h votre note du ii avril (No 77/1924) et h ]a correspondance ant~rieure relative
i l'accord projet6 entre le Gouvernement de Sa Majestd et le Gouvernement norv~gien, au sujet

de l'6change de renseignements concernant les alien~s, j'ai lhonneur de vous informer que le Gou-
vernement de Sa Majest6 est dispos6 h accepter les termes de 1'accord rciproque que propose
votre note du IO mars 1923. Le Gouvernement britannique convient, en consequence, de ce qui
suit :

i. Le Gouvernement norv~gien sera inform6, par l'intermddiaire de la Lgation de S. M.
Britannique h Christiania de tous les cas oii un sujet norv6gien est admis dans une maison d'ali~n~s
de Grande-Bretagne, est autoris6 h en sortir ou y dcde.

2. Les notifications pr~vues h l'article ier devront mentionner le nom de la maison d'ali6nds
oil le malade est intern6 et contenir, si possible, les indications suivantes concernant le malade:

i. Nom et pr~noms;
2. Date et lieu de naissance
3. Qualitds ou profession ;
4. Domicile h l'6poque de l'internement dans l'6tablissement d'ali~n~s;
5. Dernier domicile dans le pays d'origine ;
6. Noms et pr~noms, domicile, etc. des pare et mre, ou, si ceux-ci sont d~c6d~s, noms

et pr~noms des plus proches parents avec indication de leur domicile ;
7. Si le malade est mari6, nom et pr6noms de l'autre 6poux et indication de son do-

micile ;
8. Date h laquelle le malade a 6tM internm6 dans l'6tablissement, ou en est sorti, ou

y est dc6d6,
9. Nom de la personne h la demande de laquelle le malade a 6t6 intem6 dans l'6ta-

blissement ;

1 Translated by the Secretariat of the League
of Nations.

1 Traduit par le Secretariat de la Socidtd des
Nations.
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(io) If the patient is admitted under a doctor's certificate, the date when that
certificate was issued, and the name and address of the doctor,

(ii) Condition of the patient, whether the same permits a removal to the home
country and how many attendants would be required for the transport home.

(3) Any request made by His Britannic Majesty's Government that a Norwegian subject
who is a lunatic shall be received in Norway shall be accompanied by the information mentioned
above in paragraph 2.

(4) Whenever a Norwegian subject who is a lunatic is repatriated such information as may
have been recorded concerning the patient in the asylum where he has been under treatment shall
be transmitted to the Norwegian authorities.

(5) It is understood that the Norwegian Government will defray the expenses incurred in
the repatriation at their request of a Norwegian subject who is a lunatic.

(6) On learning that the Norwegian Government concur in these proposals, His Majesty's
Government will regard this reciprocal Agreement as coming into immediate operation.

I have etc.,

(Signed) J. RAMSAY MACDONALD.
M. Benjamin VOGT,

etc., etc., etc.

NORWEGIAN LEGATION,

No. 442/1924.
LONDON, June 5, 1924.

With reference to the note you were good enough to address to M. Vogt on the 2nd instant
(No. T 5511/1359/375) relative to the exchange of information concerning lunatics, I have the
honour to inform you that the Norwegian Government are prepared to accept the terms of the
reciprocal arrangement set forth in your above-named note, and that they accordingly agree as
follows:

(I) His Britannic Majesty's Government shall be informed through the Norwegian Legation
in London in all cases where a British subject is admitted to, discharged from, or dies in a lunatic
asylum in Norway.

(2) Such information shall include the name of the asylum to which the patient is admitted
and so far as possible the following details concerning the patient:

(i) Name (in full),
(2) Birthplace, date and day of birth,
(3) Position and occupation,
(4) Where living when admitted,
(5) Last address in home country,
(6) Names (in full) and addresses of parents or, in case these are not living, of nearest

relations,
(7) If patient is married, name (in full) and address of husband or wife,

(8) Date of patient's admission to, discharge from, or death in the asylum,

(9) Name of the person or authority at whose request the patient is admitted to
the asylum,

NO 68.
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io. Si l'admission a eu lieu en raison d'un rapport m6dical, date de ce rapport ainsi
que le nom et le domicile du m~decin ;

ii. Etat du malade et s'il permet son rapatriement, ainsi que rindication du nombre
de convoyeurs n~cessaires pour surveiller le transport.

3. A toute demande pr~sent~e par le Gouvemement de S. M. Britannique, en vue de faire
recevoir en Norv~ge un ali6n6 sujet norv6gien, devront 6tre joints les renseignements mentionn~s
ci-dessus an § 2.

4. Lorsqu'un ressortissant norv~gien atteint d'une maladie mentale est rapatri6, le dossier
m~ical du malade tenu hi la maison d'ali6n6s sera communiqu6 aux autorit~s comptentes nor-
v~giennes.

5. I1 est entendu que le Gouvernement norv~gien prendra h son compte les frais entran6s
par le rapatriement, effectu6 sur la demande du dit Gouvernement, de tout align6 sujet norv6gien.

6. Sit6t re u l'assentiment du Gouvernement norv~gien aux pr~sentes propositions, le Gou-
vernement de Sa Majest6 consid~rera le present accord r~ciproque comme entrant irnm6dia-
tement en vigueur.

Veuillez agr~er, etc.

(Sign6) J. RAMSAY MACDONALD.
Monsieur Benjamin VOGT,

etc., etc., etc.

LtGATION DE NORVtGE.

~No 442/1924.
LONDRES, 5 jUin 1924.

MONSIEUR LE SECRtTAIRE D'ETAT,

Comme suite h la note que vous avez bien voulu adresser h M. Vogt le 2 courant (No T 5511/
1359/375) au sujet de 1'echange de renseignements relatifs aux alin6s, j'ai 1'honneur de vous in-
former que le Gouvernement norv6gien est dispos6 h accepter les termes de 1'accord rciproque
expos6 dans la dite lettre. Le Gouvernement norvdgien s'engage :

i. A informer le Gouvernement de S. M. Britannique, par l'interm6diaire de la LUgation de
Norvbge h Londres, de tous les cas oh un sujet britannique est admis dans une maison d'ali6n6s
de Norv~ge, est autoris6 h en sortir ou y d6cde.

2. Les notifications prdvues h l'article Ier devront mentionner le nom de la maison d'alidn~s
ob le malade est intern6 et contenir, si possible, les indications suivantes concernant le malade:

i. Nom et pr6noms;
2. Date et lieu de naissance;
3. Qualit~s ou profession ;
4. Domicile h l'6poque de l'internement dans l'6tablissement d'alin~s;
5. Dernier domicile dans le -pays d'origine ;
6. Noms et pr~noms, et domicile etc., des pare et mare, ou, si ceux-ci son d6cdd6s,

noms et pr~noms des plus proches parents avec indication de leur domicile ;
7. Si le malade est mari6, nom et prdnoms de l'autre 6poux et indication de son do-

micile ;
8. Date h laquelle le malade a 6t6 intern6 dans l'6tablissement ou en est sorti, ou

y est dgcd6 ;
9. Nom de la personne h la demande de laquelle le malade a W intern6 dans 1'6ta-

blissement

No. 683
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(io) If the patient is admitted under a doctor's certificate, the date when that cert-
ificate was issued, and the name and address of the doctor,

(ii) Condition of the patient, whether the same permits a removal to the home
country, and how many attendants would be required for the transport home.

(3) Any request made by the Norwegian Government that a British subject who is a lunatic
shall be received in Great Britain shall be accompanied by the information mentioned above in
paragraph 2.

(4) Whenever a British subject who is a lunatic is repatriated, such information as may have
been recorded concerning the patient in the asylum where he has been under treatment shall be
transmitted to the British authorities.

(5) It is understood that His Britannic Majesty's Government will defray the expenses incurred
in the repatriation at their request of a British subject who is a lunatic.

I beg leave to add that also the Norwegian Government regard this reciprocal Agreement as
coming into immediate operation.

I have, etc.,
(Signed) HERSLEB BIRKELAND.

The Right Honourable Chargi d'Affaires a. i.

RAMSAY MACDONALD, P.C., M.P.,
etc., etc., etc.
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co. Si l'admission a eu lieu en raison d'un rapport medical, date de ce rapport ainsi
que le nom et le domicile du mddecin ;

ii. Etat du malade et s'il permet son rapatriement, ainsi que l'indication du nombre
de convoyeurs ncessaires pour surveiller le transport.

3. A toute demande pr~sent6e par le Gouvernement norvegien en vue de faire recevoir en
Grande-Bretagne un alidn6 sujet britannique, devront 6tre joints les renseignements mentionn~s
ci-dessus an § 2.

4. Lorsqu'un ressortissant britannique atteint d'une maladie mentale est rapatri6, le dossier
m~dical du malade tenu h la maison d'ali~n~s sera communiqu6 aux autorit6s comp6tentes bri-
tanniques.

5. I1 est entendu que le Gouvernement de S. M. Britannique prendra h son compte les frais
entrafis par le rapatriement, effectu6 sur la demande du dit Gouvernement, de tout alidn6 sujet
britannique. Je me permets d'ajouter que le Gouvernement norvdgien considre cet accord rfci-
proque comme entrant imm~diatement en vigueur.

Veuillez agrder, etc.

(Sign6) HERSLEB BIRKELAND.
Chargi d'a./aires p.i.

Le tr~s honorable
M. RAMSAY MAC DONALD, P.C., M.P.,

etc., etc., etc.
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TEXTE DANOIS. - DANISH TEXT.

No. 684. - OVERENSKOMST I MEL-
LEM DANMARK OG NORGE
ANGAAENDE OSTGR0NLAND
OG NODEUDVEKSLING. KJO-
BENHAVN, 9 JULI 1924.

Textes ol/iciels danois et norvggien de la Con-
vention communiqugs par le Ministre de Dane-
mark i Berne et par le Ministre des A/aires
etrangdres de Norv~ge. L'enregistrement de la
convention a eu lieu le 4 aoat 1924. Un ichange
de notes y relatif a en plus d communiqui
par le Ministre des A!/aires 1trangdres de
Norvdge et a jig enregistri d la meme date.

DEN KONGELIG DANSKE REGERING og DEN
KONGELIG NORSKE REGERING er kommet overens
om f0lgende :

Art. I.

De i denne Overenskomst indeholdte Be-
stemmelser finder Anvendelse med Hensyn til
Ostgronland, hvorved her forstaas den Del af
Gronlands Ostkyst med tilst0dende Farvand,
som strwkker sig fra Lindenovsfjord (600 27'
nordlig Bredde) til Nordostrundingen (810
nordlig Bredde), dog undtaget Angmagssalik-
distriktet.

Art. 2.

Inden for det i Art. I naevnte Omraade er
der paa de i denne Overenskomst fastsatte
Vilkaar fri Adgang for Fart0jer, hvorhos
Besetning og andre ombordverende Personer
er berettiget til at gaa i Land, overvintre og
drive Jagt, Fangst og Fiskeri.

I Cette Convention est entrde en vigueur le
io juillet 1924.

TEXTE NORVtGIEN.-NORWEGIANTEXT.

No. 684. - OVERENSKOMST 1 MEL-
LEM DANMARK OG NORGE
ANGAAENDE OSTGRONLAND
OG NOTEUTVEKSLING. KJO-
BENHAVN, 9 JULI 1924.

Official Danish and Norwegian texts o/ the Con-
vention communicated by the Danish Minister
at Berne and the Norwegian Minister /or
Foreign A//airs. The registration of the Con-
vention took place August 4, 1924 ; the ex-
change o/ Notes relating to it was communicated
by the Norwegian Minister /or Foreign Af/airs
only and registered on the same date.

DEN KONGELIGE NORSKE REGJERING og DEN
KONGELIGE DANSKE REGJERING er kommet
overens om folgende:

Art. i.

Bestemmelsene i denne overenskomst gielder
for 0stgr0nland, hvorved her forst.es den del
av Gronlands 0stkyst med tilstotende farvann
som strekker sig fra Lindenowsfjord (600 27'
nordlig bredde) til Nordostrundingen (810 nord-
lig bredde), dog undtatt Angmagssalikdis-
triktet.

Art. 2.

Innenfor det i art. I nevnte omrAde er der
pA de i denne overenskomst fastsatte vilkAr
fri adgang for fart0ier; besetning og andre
personer sorn er ombord er berettiget til A gA
i land, overvintre og drive jakt, fangst og
fiske.

I This Convention came into effect July 1O, 1924.

1924
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Art. 3.

Jagt, Fangst og Fiskeri maa ikke drives paa
hensynslos Maade, saaledes at der kan opstaa
Fare for Udryddelse af sjoeldne eller nyttige
Dyrearter, saasom Moskusoksen og Edderfuglen.

Saafremt indvundne Erfaringer g0r det 0ns-
keligt, at der i hvert af Landene indf0res Be-
stemmelser, saasom Forbud mod Indforsel af
Jagt- og Fangstudbytte for derved at hindre
Udryddelse af sjoeldne eller nyttige Dyrearter
eller for at bevare eller genoprette Bestanden
af saadanne, er Parterne enige om til den Tid
at optage Forhandling for at opnaa ensartede
Bestemmelser i saa Henseende.

Art. 4.

Inden for det i Art. i n2evnte Omraade er
der Adgang for Personer eller Selskaber til at
tage Grund i Besiddelse til Brug, naar den i
Besiddelse tagne Strekning virkelig indrettes
og benyttes til Beboelse eller Oplag eller paa
anden effektiv Maade, og den ikke allerede er
taget i Besiddelse af nogen anden.

Retten fortabes, naar Besidderen eller hans
Fuldmaegtig ikke har indfundet sig paa Stedet
i fern paa hinanden f0lgende Aar.

Art. 5.

Inden for det i Art. I angivne Omraade er
der Adgang til at oprette Stationer for Vejr-
varsling, Telegraf og Telefon og at indrette
Anlaeg i videnskabeligt og humanitart Ojemed.

Art. 6.

Forsaavidt den paatenkte eskimoiske Be-
byggelse ved Scoresbysund maatte blive iwerk-
sat, skal Bestemmelserne i denne Overenskomst
ikke vore til Hinder for, at det dertil forndne
Omraade bliver forbeholdt denne Bebyggelse,
og at der bliver udfardiget de Saerbestemmelser,
som Hensynet til den indf0dte gronlandske
Befolknings Livsvilkaar kraever.

Art. 7.
Parterne forbeholder sig efter faelles Aftale

at indf0re saadanne Forandringer i og Tilf0jelser

No. 684

Art. 3.

Jakt, fangst og fiske m6L ikke drives paa
hensynslos mate, sAledes at der kan opstA
fare for utryddelse av sjeldne eller nyttige
dyrearter, sAsom moskusoksen og erfuglen.
SAfremt innvundne erfaringer gj0r det 0nskelig,

at der i hvert av landene innf0res bestemmelser,
sAsom forbud mot innf0rsel av jakt- og fangst-
utbytte, for derved A hindre at sjeldne eller
nyttige dyrearter utryddes eller for A bevare
eller gjenoprette bestanden av slike dyrearter,
er partene enige om til den tid , opta for-
handling for & opnA ensartede bestemmelser
i sA henseende.

Art. 4.

Innenfor det i art. i nevnte omr~ide er der
adgang for personer eller selskaper til A ta
grunn i besiddelse til bruk, nAr den strekning
som tas i besiddelse, virkelig innrettes og nyttes
til bosted eller oplag eller p5 annen effektiv
mate, og den ikke allerede er tatt i besiddelse
av nogen annen.

Retten fortapes nAr besidderen eller hans
fullmektig ikke har innfunnet sig pA stedet
i fern Ar i trekk.

Art. 5.

Innenfor det i art. i nevnte omrAde er der
adgang til A oprette stasjoner for vervarsling,
telegraf og telefon og A innrette anlegg i viden-
skapelig og humanitaert 0iemed.

Art. 6.

ForsAvidt den pAtenkte eskimoiske bosetning
ved Scoresbysund mAtte bli iverksatt, skal
bestemmelsene i denne overenskomst ikke vxere
til hinder for at det dertil fornodne omrAde blir
forbeholdt denne bosetning og at der blir utfer-
diget de soerbestemmelser, som hensynet til den
innfodte gr0nlandske befolknings livsvilkAr
krever.

Art. 7.

Partene forbeholder sig efter felles avtale
A innfore sAdanne forandringer i og tilf0ielser til
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til denne Overenskomst, som indh0stede Er-
faringer maatte gore 0nskelige.

Art. 8.

Dersom der mellem de to Regeringer skulde
opstaa Meningsforskelligheder med Hensyn til
Fortolkning af nogen Besternmelse i denne
Overenskomst, er Parterne enige om, at disse
Meningsforskelligheder skal afg0res med bin-
dende Virkning af den af Folkeforbundet
oprettede mellemfolkelige Domstol i Haag.

Art. 9.

Denne Overenskomst treder i Kraft den
1O. Juli 1924 og gxelder uopsigeligt i tyve Aar
med Forkengelse for tilsvarende Tidsrum, med-
mindre den er opsagt af en af Parterne mindst
to Aar for Udl0bet af Tyveaarsperioden.

Til Bekrxeftelse heraf har de af deres respektive
Regeringer dertil befuldmaegtigede undertegnet
denne Overenskomst, der er udfxerdiget i 2
Eksemplarer i det danske og det norske Sprog,
i K0benhavn den 9. Juli 1924.

denne overenskomst, som innvundne erfaringer
mAtte gj0re 0nskelige.

Art. 8.

Dersom der mellem de to regjeringer skulde
opstA meningsforskjell med hensyn til fortolk-
ning av nogen bestemmelse i denne overens-
komst, er partene enig om, at denne menings-
forskjell skal avgj0res med bindende virkning
av den av Folkenes Forbund oprettede mellem-
folkelige domstol i Haag.

Art. 9.

Denne overenskomst trer i kraft den Io.
juli 1924 og gjelder uopsigelig i tyve Ar med
forlengelse for tilsvarende tidsrum, medmindre
den er opsagt av en av partene minst to Ar for
utl0pet av tyveArsperioden.

Til bekreftelse herav har de respektive
regjeringers befullmektigede undertegnet denne
overenskomst som er utferdiget i 2 eksemplarer
pA norsk og dansk, i Kj0benhavn den 9. juli
1924.

(L. S.) (sign.) C. MOLTKE.
(L. S.) (sign.) N. CHR. DITLEFF.

Pour copie conforme :

Directeur Giniral du Ministre
des Al/aires etrangdres.

E. REVENTLOW.

Pour copie conforme :
Minist~re des Affaires 6trang~res,

Christiania, le 30 juillet 1924.

G. von TANGEN.

Directeur des A//aires
politiques et commerciales,
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1 TRADUCTION.

No. 684. - CONVENTION ENTRE
LE DANEMARK ET LA NOR-
VEGE RELATIVE AU GROEN-
LAND ORIENTAL ET ICHAN-
GE DE NOTES Y RELATIF.
COPENHAGUE, LE 9 JUILLET
1924.

LE GOUVERNEMENT ROYAL DE DANEMARK
et LE GOUVERNEMENT ROYAL DE NORVEGE sont
convenus de ce qui suit

Article i.

Les dispositions de la prdsente Convention
sont applicables au Groenland oriental, dsi-
gnation qui comprend la partie de la c6te Orien-
tale du Groenland et les eaux y attenantes
s'6tendant du fjord de Lindenov (600 27' latitude
nord) h la pointe nord-est (810 latitude nord)
h 1'exception toutefois du district d'Angmags-
salik.

Article 2.

Les navires auront aux conditions fixdes par
la pr~sente Convention libre acc~s au territoire
mentionn6 h l'art. i et leurs 6quipages et
autres personnes se trouvant h leur bord auront
le droit de ddbarquer, d'hiverner et d'exercer
la chasse et ]a p~che.

Article 3.

L'exercice de la chasse et de la pche ne devra
pas avoir lieu de mani~re d~r6glde de faqon h
pouvoir exposer au danger d'extermination les

1 Communiqu~e par le Ministre de Danemark
SBerne.

2 Traduit par le Secr6tariat de la Socidt6 des
Nations.

2 TRANSLATION.

No. 684.--- CONVENTION BE-
TWEEN DENMARK AND NOR-
WAY CONCERNING EAST
GREENLAND AND EXCHANGE
OF NOTES RELATING HERET-
TO. COPENHAGEN, JULY 9,
1924.

THE ROYAL DANISH GOVERNMENT and THE

ROYAL NORWEGIAN GOVERNMENT have agreed
upon the following provisions

Article I.

The provisions contained in the present
Agreement shall apply to East Greenland, by
which term shall be understood the part of the
Eastern Coast of Greenland, together with the
adjacent waters, which extends from Linde-
novsfjord (6o0 27' N. Lat.) to Nordostrundingen
(810 Lat. N.), not, however, including the district
of Angmagssalik.

Article 2.

In the region referred to in Article I, there
shall be free access for vessels, subject to the
conditions provided in the present Agreement ;
and the crews and other persons on board such
vessels shall be entitled to land, pass the winter
and engage in hunting, sealing and fishing.

Article 3.

Hunting, sealing and fishing may not be
carried on recklessly, in such a way as might
result in the extermination of seals or other

I Communicated by the Danish Minister at
Berne.

2 Translated by the Secretariat of the League
of Nations.
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esp~ces d'animaux rares ou utiles tels que les
bceufs musquds et les eiders.

En cas oh les expdriences d~montreraient qu'il
serait d~sirable de prendre dans chacun des
deux pays des mesures telles que l'interdiction
d'importer des produits de la chasse et de la
p~che, afin d'emp~cher l'extermination d'ani-
maux rares ou utiles ou de conserver ou recon-
stituer la population de ces animaux, les deux
parties sont d'accord h entamer en son temps
des ndgociations tendant h obtenir que des me-
sures analogues soient prises dans les deux
pays.

Article 4.

Dans les limites du territoire mentionn6
h l'article i les particuliers ou les soci6t~s auront
le droit d'occuper un terrain h titre d'usage h
condition que le terrain occup6 soit r6ellement
am~nag6 et utilis6 pour l'habitation, pour
ddp6ts ou d'autre mani~re effective et que ce
terrain n'ait pas d~jh Rt6 occup6 par un tiers.

Si pendant cinq ans cons~cutifs l'occupant
ou son mandataire n'a pas visit6 le terrain, il
aura perdu son droit.

Article 5.

I1 est permis dans les limites du territoire in-
diqu6 h l'art. i d'6tablir des stations m~t6oro-
logiques, t6l~graphiques ou t6l6phoniques et
d'y faire des installations dans des buts scien-
tifiques et humanitaires.

Article 6.

En cas oh la colonisation par des Esquimaux
projet~e h Scoresbysund serait r~alis6e, les
dispositions de la prdsente Convention ne
pourront mettre obstacle h ce que le territoire
ndcessaire h cet effet soit r~serv6 h cette colo-
nisIhtion et que soient promulgu6es les dispo-
sitions sp6ciales qu'exigeraient les conditions
d'existence de la population indigfne du Groen-
land.

Article 7.

Les Parties se r6servent apr s un commun
accord d'introduire dans la pr6sente Convention

useful animals, such as musk oxen or eider
ducks.

Should it appear desirable, in the light of
experience gained, that regulations - such as
the prohibition of the import of the products
of hunting or sealing - should be introduced in
either country with a view to preventing the
extermination of seals or other useful animals,
or with a view to preserving or restoring the
numbers of such animals, the Contracting Part-
ies agree that they will, when the occasion
arises, enter into negotiations for the introduc-
tion of uniform regulations in regard to such
matters.

Article 4.

In the region referred to in Article I it shall
be lawful for persons or companies to take
possession of land for some useful purpose,
provided that the area thus taken possession
of is actually used either for a dwelling or for a
store or in some other effective manner, and
provided that it has not already been taken
possession of by anybody else.

The above right shall be forfeited if the
owner or his agent has not visited the place
for five consecutive years.

Article 5.

In the region referred to in Article I it shall
be lawful to establish stations for weather
signals, telegraphs or telephones or to equip
installations for scientific or humanitarian
purposes.

Article 6.

If the scheme, which is in contemplation, for
the settling of Eskimos on Scoresbysund
should be put into effect, nothing in the present
Convention shall prevent the requisite area
from being reserved for such settlement, or the
drawing up of such special instructions as
may be necessary for the well-being of the
native Greenland population.

Article 7.

The Contracting Parties reserve their right

to introduce, by mutual agreement, such

No 684
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les modifications et les additions que les exp6-
riences acquises rendraient d6sirables.

Article 8.

En cas oil il s'6lverait entre les deux Gouver-
nements des diff6rends relatifs hi l'interpr6ta-
tion d'une disposition quelconque de la pr~sente
Convention, les Parties sont d'accord que ces
diff~rends seront r6gl6s avec force obligatoire
par la Cour permanente de Justice interna-
tionale h la Haye institu6e par la Socit des
Nations.

Article 9.

Cette Convention entrera en vigueur le io
juillet 1924 et restera valable sans pouvoir tre
d~nonc6e pendant vingt ans et se renouvellera
pour des p~riodes analogues h moins qu'elle ne
soit d~nonc~e par l'une des Parties deux ans
au moins avant l'expiration de la pdriode de
vingt ans.

En foi de quoi les pl~nipotentiaires dgsign6s
h cet effet par leurs Gouvernements ont signu
la pr~sente Convention qui a t6 faite en deux
exemplaires en langue danoise et norv~gienne
h Copenhague, le 9 juillet 1924.

(Sign6) C. MOLTKE.
(Sign6) N. CHR. DITLEFF.

amendments and additions to the present
Convention as may appear desirable in the
light of experience.

Article 8.

If any difference of opinion should arise
between the two Governments with regard to
the interpretation of any provision of the pre-
sent Convention, the Contracting Parties agree
that such difference of opinion shall be decided,
with binding effect, by the Permanent Court
of International Justice at The Hague, esta-
blished by the League of Nations.

Article 9.

The present Convention shall come into
force on July 10, 1924, and shall remain in
force without being subject to denunciation
for twenty years, after which it shall be pro-
longed for a corresponding period unless it has
been denounced by one of the Contracting
Parties at least two years before the expiration
of the period of twenty years.

In faith whereof the present Convention,
which has been drawn up in duplicate in the
Danish and Norwegian languages, has been
signed by the Plenipotentiaries, duly accredited
for that purpose by their respective Govern-
ments, at Copenhagen, on July 9, 1924.

(Signed) C. MOLTKE.
(Signed) N. CHR. DITLEFF.

No. 684
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TEXTE NORVtGIEN. - NORWEGIAN TEXT.

LItGATION ROYALE DE NORVEGE.
KJbBENHAVN, den 9 Juli 1924.

HERR GREVE,

Efter ordre av min Regjering har jeg den aere A meddele Deres Excellence f6lgende:

Idet den norske Regjering idag for A forebygge mulige konflikter og styrke det ven-
skapelige forhold mellem Norge og Danmark, skrider til undertegning av overenskomst
vedr6rende Ostgr6nland, erklerer den at den forbeholder sig sitt prinsipielle syn i de
sp6rsmAl vedr6rende Gr6nland som ikke er omhandlet i overenskomsten, sAledes at
ved den intet er prxjudisert og intet opgitt eller forspilt.

Motta Herr Greve, forsikringen om min mest utmerkede H6iaktelse.

(s) N. CHR. DITLEFF.

Hans Excellence Chargi d'Allaires a. i.
Herr Utenriksminister Greve C. MOLTKE,

etc., etc., etc.

Avskriftens riktighet bekreftes

(u.) N. Chr. DITLEFF.

Chargg d'Af/aires a. i.
Kj6benhavn.

TEXTE DANOIS. - DANISH TEXT.

UDENRIGSMINISTERIET.
Journal Nr. 8. U. I6a.

K6BENHAVN, den 9 Juli 1924.

HR. CHARGI1, D'AFFAIRES,

Idet jeg anerkender Modtagelsen af Deres Note af Dags Dato, har jeg den Aere at meddele

Idet den danske Regering i Dag for at forebygge mulige Konflikter og for at styrke
det venskabelige Forhold mellem Danmark og Norge skrider til at undertegne en Over-
enskomst vedrorende Ostgr6nland, erklhrer den, at den forbeholder sig sit principielle
Syn paa de Sporgsmaal vedr6rende Gr6nland, sorn ikke er omhandlede i denne
Overenskomst, saaledes at ved den intet er prajudiceret og intet opgivet eller forspildt.

Modtag, Hr. Charg6 d'Affaires, Forsikringen om min udm.erkede H6jagtelse.

(u.) C. MOLTKE.
Hr. N. Chr. DITLEFF

Kgl. norsk Charg6 d'Affaires.

Pour copie conforme

Ministre des Affaires 6trang~res.
Christiania, le 30 juillet 1924.

Le Directeur des Al/aires Politiques et Commerciales.

G. VoN TANGEN.
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1 TRADUCTION.

LIUGATION ROYALE

DE NORVtGE

COPENHAGUE, le 9 juillet 1924.

MONSIEUR LE MINISTRE,

Je suis charg6 par mon Gouvernement de
vous communiquer ce qui suit :

Le Gouvernement norvdgien, ayant si-
gn6, h la date de ce jour, un Accord relatif
au Groenland oriental, en vue d'emp&her
les conflits qui pourraient surgir et de res-
serrer les relations d'amiti6 entre la Norv~ge
et le Danemark, d~clare, toutefois, qu'il
inaintient son point de vue en ce qui con-
cerne les questions, touchant le Groen-
land, qui ne sont pas vis6es par le present
Accord, et qu'en aucune mani~re ses droits
ne se trouvent ls~s, annulus ou aban-
donn~s, en vertu dudit Accord.

Veuillez agrder, etc.

(Sign6) N. CHR. DITLEFF.

Son Excellence le Ministre
des Affaires &rang.res,

Comte C. MOLTKE.
etc., etc., etc.

Copenhague.

MINISThRE

DES
AFFAIRES tTRANGhRES.

Journal No 8. U. 16. a.

COPENHAGUE, le 9 juillet 1924.

MONSIEUR LE CHARGt D'AFFAIRES,

J'ai 'honneur de vous accuser r~ception
de votre lettre, en date de ce jour, et de vous
communiquer ce quai suit :

1 Traduit par le Secretariat de la Soci~t6 des
Nations.

No. 684

1 TRANSLATION.

ROYAL NORWEGIAN
LEGATION.

COPENHAGEN, July 9, 1924.

YOUR EXCELLENCY,

I am instructed by my Government "to
inform your Excellency as follows :

The Norwegian Government, having
signed on this day an Agreement regarding
East Greenland, with a view to preventing
possible disputes and to strengthening
the friendly relations between Norway
and Denmark, nevertheless declares that
it maintains its point of view in regard
to questions affecting Greenland which
are not dealt with by the present Agree-
ment, and that its rights are in no way
prejudiced, renounced or forfeited thereby.

I have, etc.

Signed) N. CHR. DITLEFF.

His Excellency
the Minister for Foreign Affairs,

Count C. MOLTKE,
etc., etc., etc.

Copenhagen.

MINISTRY
FOR

FOREIGN AFFAIRS.

Journal No. 8. U. 16 a.

COPENHAGEN, July 9, 1924.

SIR,

I have the honour to acknowledge your
note of to day's date and to inform you as
follows :

1 Translated by the Secretariat of the League of
Nations.
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Le Gouvernement danois, ayant sign6,
h la date de ce jour, un Accord relatif
au Groenland oriental, en vue d'empkcher
les conflits qui pourraient surgir et de res-
serrer les relations d'amiti6 entre le Dane-
mark et la Norv~ge, d6clare, toutefois,
qu'il maintient son point de vue en ce qui
concerne les questions, touchant le Groen-
land, qui ne sont pas visdes par le present
Accord, et qu'en aucune mani~re ses
droits ne se trouvent l6s~s, annulus ou
abandonn6s, en vertu dudit Accord.

Veuillez agr~er, etc.

(Sign6) C. MOLTKE.

Monsieur N. Chr. DITLEFF,
Charg6 d'Affaires du Gouvernement

Royal norvgien.

The Danish Government, having signed
on this day an Agreement regarding East
Greenland, with a view to preventing
possible disputes and to strengthening the
friendly relations between Denmark and
Norway, nevertheless declares that it
maintains its point of view, in regard
to questions affecting Greenland which
are not dealt with by the present Agree-
ment, and that its rights are in no way
prejudiced, renounced or forfeited thereby.

I have, etc.

(Signed) C. MOLTKE.

M. N. Chr. DITLEFF,
Royal Norwegian

Charg6 d'Affaires.
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ALBANI E, ALLEMAGNE,
AUTRICHE,

BELGIQUE, BRESIL,
EMPIRE BRITANNIQUE, etc.

Convention internationale pour ]a
repression de la circulation et du
trafic des publications obscenes,
ouverte h la signature, ' Geneve,
du 21 septembre 1923 au 3 mars
1924.

ALBANIA, GERMANY,
AUSTRIA, BELGIUM, BRAZIL,

BRITISH EMPIRE, etc.

International Convention for the
suppression of the Circulation of
and Traffic in Obscene publi-
cations, open for signature at
Geneva from September 12, 1923,
to March 3j, 1924.
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No. 685. - CONVENTION 1 INTERNATIONALE POUR LA REPRESSION
DE LA CIRCULATION ET DU TRAFIC DES PUBLICATIONS
OBSCPNES, OUVERTE A LA SIGNATURE, A GENItVE, DU 12 SEP-
TEMBRE 1923 AU 31 MARS 1924.

Textes ol/iciels anglais et /ranpais. Cette Convention a Wtd enregistrie par le Seeritariat de la
Sociitj des Nations le 7 aofit 1924, conlormiment aux termes de l'article 8.

L'ALBANIE, L'ALLEMAGNE, L'AUTRICHE, LA BELGIQUE, LE BRtSIL, L'EMPIRE BRITANNIQUE
(AVEC L'UNION SUD-AFRICAINE, LA NOUVELLE-ZtLANDE, L'INDE ET L'ETAT LIBRE D'IRLANDE),
LA BULGARIE, LA CHINE, LA COLOMBIE, COSTA-RICA, CUBA, LE DANEMARK, L'ESPAGNE, LA FIN-
LANDE, LA FRANCE, LA GRACE, HAITI, LE HONDURAS, LA HONGRIE, L'ITALIE, LE JAPON, LA LET-
TONIE, LA LITHUANIE, LUXEMBOURG, MONACO, LE PANAMA, LES PAYS-BAS, LA PERSE, LA POLOGNE
(AVEC DANTZIG), LE PORTUGAL, LA ROUMANIE, LE SALVADOR, LE ROYAUME DES SERBES, CROATES
ET SLOVkNES, LE SIAM, LA SUISSE, LA TCH1tCOSLOVAQUIE, LA TURQUIE ET L'URUGUAY :

Egalement d6sireux de donner le plus d'efficacit6 possible h la r6pression de la circulation et
du trafic des publications obsc~nes,

Ayant accept6 l'invitation du Gouvernement de la R~publique franqaise en vue de prendre
part h une Conference convoqu~e le 31 aofit 1923, h Gen~ve, sous les auspices de la Soci6t6 des
Nations, pour 1'examen du projet de Convention 6labor6 en 191o, et des observations formul~es
par les divers Etats, ainsi que pour 6laborer et signer un texte ddfinitif de Convention,

Ont nomm comme pl~nipotentiaires h cet effet

LE PRItSIDENT DU CONSEIL SUPRIEME D'ALBANIE :

M. B. BLINISHTI, directeur du Secr6tariat albanais aupr s de la So ci~t6 des Nations.

LE PRtSIDENT DU REICH ALLEMAND :

M. Gottfried ASCHMANN, conseiller de Lgation, charg6 du Consulat d'Allemagne hi Gen~ve.

LE PRf-SIDENT DE LA R1tPUBLIQUE D'AUTRICHE :

M. Emeric PFLiLGL, ministre r~sident, repr6sentant du Gouvernement fdd6ral aupr~s de
la Socidt6 des Nations.

SA MAJESTf, LE RoI DES BELGES:

M, Maurice DULLAERT, d~l6gu6 h la Conf6rence internationale pour la r6pression de la
circulation et du trafic des publications obsc~nes.

1 Ddp6t des instruments de ratification: Bulgarie le I juillet 1924, Italie le 8 juillet 1924, Siam le
28 juillet 1924, Albanie 13 octobre 1924, Espagne 19 d6cembre 1924. - Cette Convention est entr6e
en vigueur le 7 aofit 1924, conform6ment I son article ii.

L'Egypte a adhdr6 h la Convention le 29 octobre 1924, le Prou a adh~rd ((ad referendum)) le
15 septembre 1924.
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No. 685. - INTERNATIONAL CONVENTION 1 FOR THE SUPPRESSION
OF THE CIRCULATION OF AND TRAFFIC IN OBSCENE PUBLIC-
ATIONS, OPEN FOR SIGNATURE AT GENEVA FROM SEPTEMBER
12, 1923, TO MARCH 31, 1924.

Official English and French texts. This Convention was registered with the Secretariat of the
League of Nations on August 7, 1924, in accordance with the terms of Article 8.

ALBANIA, GERMANY, AUSTRIA, BELGIUM, BRAZIL, THE BRITISH EMPIRE (WITH THE UNION
OF SOUTH AFRICA, NEW ZEALAND, INDIA AND THE IRISH FREE STATE), BULGARIA, CHINA, CO-
LOMBIA, COSTA RICA, CUBA, DENMARK, SPAIN, FINLAND, FRANCE, GREECE, HAITI, HONDURAS,
HUNGARY, ITALY, JAPAN, LATVIA, LITHUANIA, LUXEMBURG, MONACO, PANAMA, THE NETHER-
LANDS, PERSIA, POLAND (WITH DANZIG), PORTUGAL, ROUMANIA, SALVADOR, KINGDOM OF THE
SERBS, CROATS AND SLOVENES, SIAM, SWITZERLAND, CZECHOSLOVAKIA, TURKEY AND URUGUAY:

Being equally desirous of making as effective as possible the means of suppressing the circula-
tion of and traffic in obscene publications,

Having accepted the invitation of the Government of the French Republic to take part in
a conference, under the auspices of the League of Nations, convened in Geneva on August 31st,
1923, for the examination of the Draft Convention drawn up in I9IO, the examination of the
observations presented by the various States and the elaboration and signature of the final text
of a Convention,

Have nominated as their plenipotentiaries for this purpose,

THE PRESIDENT OF THE SUPREME COUNCIL OF ALBANIA :

M. B. BLINISHTI, Director of the Albanian Secretariat accredited to the League of Nations.

THE PRESIDENT OF THE GERMAN REICH :

M. Gottfried ASCHMANN, Counsellor of Legation, in charge of the German Consulate at
Geneva.

THE PRESIDENT OF THE AUSTRIAN REPUBLIC

M. Emeric PFLtGL, Resident Minister, representative of the Federal Government ac-
credited to the League of Nations.

HIS MAJESTY THE KING OF THE BELGIANS :

M. Maurice DULLAERT, Delegate at the International Conference for the Suppression of
the Circulation of and Traffic in Obscene Publications.

'Deposit of the instruments of ratification: Bulgaria July I, 1924; Italy July 8, 1924; Siam
July 28, 1924; Albania October 13, 1924; Spain December 19, 1924. This Convention came into
force August 7, 1924, in accordance with Article ii.

Egypt has adhered to the Convention October 29, 1924. Perou has adhered ( ad referendum)
September 15, 1924.
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LE PRtSIDENT DE LA R]PPUBLIQUE DES ETATS-UNIS DU BRItSIL :

M. le Dr Afranio DE MELLO FRANCO, president de la d6ldgation brdsilienne h la qua-
tri~me Assemblde de la Socidt6 des Nations.

SA MAJESTP- LE RoI DU ROYAUME-UNI DE GRANDE-BRETAGNE ET D'IRLANDE ET DES DOMINIONS
BRITANNIQUES AU DELX DES MERS, EMPEREUR DES IND'ES :

Sir Archibald BODKIN, Director of Public Prosecutions ; d6ldgu6 h la Confdrence inter-
nationale pour la r6pression de la circulation et du trafic des publications obscnes.

M. S. W. HARRIS, C.B., C.V.O., conseiller technique de la ddl6gation britannique h la
dite Confdrence ; et

POUR L'UNION SIUD-AFRICAINE:

Le Tr~s Honorable Lord PARMOOR, reprdsentant de l'Em pire britannique au Conseil de
la Socidt6 des Nations.

POUR LE DOMINION DE LA NOUVELLE-ZtLANDE:

L'Honorable sir James ALLEN, K.C.B., haut commissaire pour ]a Nouvelle-Z6lande dans
le Royaume-Uni.

POUR L'INDE

Sir Prabhashankar D. PATTANI, K.C.I.E.

POUR L'ETAT LIBRE D'IRLANDE :

M. Michael MAC WHITE, reprdsentant de l'Etat libre aupr~s de la Socidt6 des Nations.

SA MAJESTI LE Rol DES BULGARES:

M. Ch. KALFOFF, ministre des Affaires trangres, premier dl6gu6 de la Bulgarie h la
quatri~me Assemblde de la Socit6 des Nations.

LE PRtSIDENT DR LA R1APUBLIQUE DE CHINE:

M. Tcheng LOH, envoy6 extraordinaire et ministre pldnipotentiaire pros le Prdsident de
la R6publique franqaise ; ddldgu6 h la Confdrence internationale pour ]a rdpression
de la circulation et du trafic des publications obsc~nes.

LE PRfLSIDENT DE LA R1tPUBLIQUE DE COLOMBIE:

M. Francisco Jos6 URRUTIA, envoy6 extraordinaire et ministre pl6nipotentiaire pr~s le
Conseil f6dral suisse ; ddl6gu6 h la Confdrence internationale pour la rdpression de
la circulation et du trafic des publications obsc6nes.

LE PRASIDENT DE LA RtPUBLIQUE DE COSTA-RICA:

M. Manuel M. DE PERALTA, envoyd extraordinaire et ministre pldnipotentiaire pros le
President de la R~publique franqaise ; d6l6gu6 h la Confdrence internationale pour
la r6pression de la circulation et du trafic des publications obsc6nes.

LE PRESIDENT DE LA RP-PUBLIQUE DE CUBA:

M. Cosme de la TORRIENTE Y PERAZA, sdnateur ; president de la d6ldgation cubaine h la
quatri~me Assemblde de la Soci6t6 des Nations ; ddl6gu6 h la Confdrence interna-
tionale pour la r6pression de la circulation et du trafic des publications obsc nes.

A'. MAJESTIt LE RoI DE DANEMARK:

t,- .M. A. OLDENBURG, envoy6 extraordinaire et ministre pldnipotentiaire pros le Conseil
f~dral suisse, reprdsentant du Danemark aupr~s de la Soci6t6 des Nations ; ddldgu6
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THE PRESIDENT OF THE REPUBLIC OF THE UNITED STATES OF BRAZIL:

Dr. Afranio DE MELLO FRANCO, President of the Brazilian Delegation at the Fourth
Assembly of the League of Nations.

His MAJESTY THE KING OF THE UNITED KINGDOM OF GREAT BRITAIN. AND IRELAND, AND OF THE

BRITISH Do MINIONS BEYOND THE SEAS ; EMPEROR OF INDIA:

Sir Archibald BODKIN, Director of Public Prosecutions ; Delegate at the International
Conference for the Suppression of the Circulation of and Traffic in Obscene Publica-
tions ;

Mr. S. W. HARRIS, C.B., C.V.O., Technical Adviser of the British Delegation at the said
Conference ; and

FOR THE UNION OF SOUTH AFRICA:

The Right Hon. Lord PARMOOR, Representative of the British Empire on the Council
of the League of Nations;

FOR THE DOMINION OF NEW ZEALAND:

The Hon. Sir James ALLEN, K.C.B., High Commissioner for New Zealand in the United
Kingdom;

FOR INDIA :

Sir Prabhashankar D. PATTANI, K.C.I.E.

FOR THE IRISH FREE STATE :

Mr. Michael MACWHITE, Representative of the Free State accredited to the League of
Nations.

His MAJESTY THE KING OF THE BULGARIANS:

M. Ch. KALFOFF, Minister for Foreign Affairs ; First Delegate of Bulgaria at the Fourth
Assembly of the League of Nations.

THE PRESIDENT OF THE CHINESE REPUBLIC:

M. Tcheng LOH, Envoy Extraordinary and Minister Plenipotentiary to the President of
the French Republic ; Delegate at the International Conference for the Suppression
of the Circulation of and Traffic in Obscene Publications.

THE PRESIDENT OF THE REPUBLIC OF COLOMBIA:

M. Francisco Jos6 URRUTIA, Envoy Extraordinary and Minister Plenipotentiary to the
Swiss Federal Council ; Delegate at the International Conference for the 9iippression
of the Circulation of and Traffic in Obscene Publications.

THE PRESIDENT OF THE REPUBLIC OF COSTA RICA:

M. Manuel M. DE PERALTA, Envoy Extraordinary and Minister Plenipotentiary to the
President of the French Republic ; Delegate at the International Conference for the
Suppression of the Circulation of and Traffic in Obscene Publications.

THE PRESIDENT OF THE REPUBLIC OF CUBA:

M. Cosme DE LA TORRIENTE Y PERAZA, Senator; President of the Cuban Delegation
at the Fourth Assembly of the League of Nations ; Delegate at the International
Conference for the Suppression of the Circulation of and Traffic in Obscene Publica-
tions.

His MAJESTY THE KING OF DENMARK:

M. A. OLDENBURG, Envoy Extraordinary and Minister Plenipotentiary to the Swiss
Federal Council ; Representative of Denmark accredited to the League of Nations;
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h la Conf6rence internationale pour la r6pression de la circulation et du trafic des
publications obsc~nes.

SA MAJESTt LE RoI D'ESPAGNE :
M. E. DE PALACIOS, envoy6 extraordinaire et ministre pl~nipotentiaire pros le Conseil

f~ddral suisse ; d~l~gu6 h la Conference internationale pour la r6pression de la cir-
culation et du trafic des publications obsc~nes.

LE PRtSIDENT DE LA R1tPUBLIQUE DE FINLANDE :

M. Urho TOIVOLA, secr~taire h la LUgation de Finlande h Paris.

LE PRtSIDENT DE LA RtPUBLIQUE FRAN AISE:

M. Gaston DESCHAMPS, d~put6 ; pr6sident de la Conf6rence internationale pour la r6-
pression de la circulation et du tr4fic des publications obsc~nes.

M. J. HENNEQUIN, directeur honoraire au Ministare de l'Intdrieur ; d~lgu6 suppliant h.
la dite Conference.

SA MAJESTt LE RoI DES HELLtNES:

M. N. POLITIS, ancien ministre des Affaires 6trang~res ; d~lgu6 h la Conf6rence interna-
tionale pour la r~pression de la circulation et du trafic des publications obsc~nes.

M. D. E. CASTORKIS, ancien directeur des Affaires p~nales au Ministre de la Justice;
d~l6gu6 suppliant h la dite Conference.

LE PR1tSIDENT DE LA RtPUBLIQUE DE HAITI:

M. BONAMY, envoy6 extraordinaire et ministre pl6nipotentiaire pros le President de la
R~publique franqaise ; d~l6gu6 h la Confdrence interna ionale pour la r6pression de
la circulation et du trafic des publications obsc~nes.

LE PRtSIDENT DE LA RtPUBLIQUE DU HONDURAS:

M. Carlos GUTIERREZ, charg6 d'Affaires h Paris; d6l~gu6 h la quatri~me Assembl6e de
la Soci6t6 des Nations.

SON ALTESSE S1,RINISSIME LE GOUVERNEUR DE HONGRIE:

M. Zoltin BARANYAI, chef du Secrdtariat royal hongrois aupr~s de la Soci6t6 des Nations;
ddldgu6 h la Confdrence internationale pour la rdpression de la circulation et du
trafic des publications obsc~nes.

SA MAJESTt LE RoI D'ITALIE :

M. Stefano CAVAZZONI, d~put6 ; d~l6gu6 h la Confdrence intern ationale pour la r6pression
de la circulation et du trafic des publications obsc~nes.

SA MAJEST]t L'EMPEREUR DU JAPON :

M. Y. SUGIMURA, chef adjoint au Bureau du Japon pour la S ci6t6 des Nations, h Paris.

LE PRtSIDENT DE LA RtPUBLIQUE DE LETTONIE:

M. Julijs FELDMANS, chef de la Section de la Soci6t6 des Nations au Minist~re des Affaires
6trang~res ; d6l6gu- h la Conference internationale pour la r6pression de la circula-
tion et du trafic des publications obsc~nes.

LE PRtSIDENT DE LA RP-PUBLIQUE LITHUANIENNE :

M. Ignace JONYNAS, directeur au Minist're des Affaires 6trang~res ; ddl6gu6 h la Conf6-
rence internationale pour la r6pression de la circulation et du trafic des publications
obsc~nes.
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Delegate at the International Conference for the Suppression of the Circulation of
and Traffic in Obscene Publications.

His MAJESTY THE KING OF SPAIN :

M. E. DE PALACIOs, Envoy Extraordinary and Minister Plenipotentiary to the Swiss
Federal Council ; Delegate at the International Conference for the Suppression of
the Circulation of and Traffic in Obscene Publications.

THE PRESIDENT OF THE REPUBLIC OF FINLAND :

M. Urho ToIVOLA, Secretary at the Finnish Legation in Paris.

THE PRESIDENT OF THE FRENCH REPUBLIC :

M. Gaston DESCHAMPS, Deputy President of the International Conference for the Sup-
pression of the Circulation of and Traffic in Obscene Publications.

M. J. HENNEQUIN, Honorary Director at the Ministry for Home Affairs; Substitute
Delegate at the said Conference.

His MAJESTY THE KING OF THE HELLENES

M. N. POLITIS, Former Minister for Foreign Affairs ; Delegate at the International Con-
ference for the Suppression of the Circulation of and Traffic in Obscene Publications.

M. D. E. CASTORKIS, Former Director of Criminal Affairs at the Ministry of Justice;
Substitute Delegate at the said Conference.

THE PRESIDENT OF THE REPUBLIC OF HAITI :

M. BONAMY, Envoy Extraordinary and Minister Plenipotentiary to the President of the
French Republic ; Delegate at the International Conference for the Suppression of
the Circulation of and Traffic in Obscene Publications.

THE PRESIDENT OF THE REPUBLIC OF HONDURAS:

M. Carlos GUTIERREZ, Charg6 d'Affaires in Paris ; Delegate at the Fourth Assembly of
the League of Nations.

His SERENE HIGHNESS THE GOVERNOR OF HUNGARY:

M. Zoltn BARANYAI, Head of the Royal Hungarian Secretariat accredited to the League
of Nations ; Delegate at the International Conference for the Suppression of the
Circulation of and Traffic in Obscene Publications.

His MAJESTY THE KING OF ITALY :

M. Stefano CAVAZZONI, Deputy ; Delegate at the International Conference for the Sup-
pression of the Circulation of and Traffic in Obscene Publications.

His MAJESTY THE EMPEROR OF JAPAN :

M. Y. SUGIMURA, Assistant Head of the Japanese League of Nations Office in Paris.

THE PRESIDENT OF THE REPUBLIC OF LATVIA:

M. Julijs FELDMANS, Head of the League of Nations Section of the Ministry for Foreign
Affairs ; Delegate at the International Conference for the Suppression of the Circula-
tion of and Traffic in Obscene Publications.

THE PRESIDENT OF THE REPUBLIC OF LITHUANIA:

M. Ignace JONYNAS, Director of the Ministry for Foreign Affairs ; Delegate at the Inter-
national Conference for the Suppression of the Circulation of and Traffic in Obscene
Publications.
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SON ALTESSE ROYALE LA GRANDE DUCHESSE DE LUXEMBOURG:

M. Charles VERMAIRE, consul du Grand-Duch6 h Gen~ve ; ddl6gu6 h la Conference inter-
nationale pour la r6pression de la circulation et du trafic des publications obsc nes.

SON ALTESSE StR]tNISSIME LE PRINCE DE MONACO:

M. Rodolphe ELLUS-PRIVAT, vice-consul de la Principaut6 h Gen~ve ; d~l~gu6 h la Conf6-
rence internationale pour la r6pression de la circulation et du trafic des publications
obsc~ncs.

LE PRESIDENT DE LA RIPUBLIQUE DE PANAMA:

M. R. A. AMADOR, charg6 d'Affaires ?L Paris; d~lMgu6 h la quatrikme Assemblde de la
Soci~t6 des Nations.

SA MAJESTf- LA REINE DES PAYS-BAS:

M. A. DE GRAAF, president du Comit6 nderlandais pour ]a rdpression de la traite des
blanches ; d6ldgu6 hi la Conference internationale pour la r6pression de ]a circulation
et du trafic des publications obsc~nes.

SA MAJESTt IMPtRIALE LE SHAH DE PERSE:

S. A. le Prince Mirza Riza Kahn ARFA-ED-DOVLEH, repr~sentant du Gouvernement
imperial aupr~s de la Soci6t6 des Nations ; dl~gud h la Conf6rence internationa e
pour la rdpression de la circulation et du trafic des publications obsc~nes.

LE PRI SIDENT DE LA R]tPUBLIQUE POLONAISE:

M. F. SOKAL, inspecteur gdndral du travail ; dlgu6 h la Conf6rence internationale pour
la r6pression de la circulation et du trafic des publications obsc~nes ; et

POUR LA VILLE LIBRE DE DANTZIG:

M. J. MODZELEWSKI, envoy6 extraordinaire et ministre plnipotentiaire pros le Conseil
fdd6ral suisse.

LE PRIISIDENT DE LA R]tPUBLIQUE PORTUGAISE:

M. le Dr Augusto C. D'ALMEIDA VASCONCELLOS CORREIA, ministre pl6nipotentiaire; d6-
lgu6 h la Conference internationale pour la rdpression de la circulation et du trafic
des publications obsc~nes.

SA MAJESTt LE Roi DE ROUMANIE:

M. N. P. COMNNE, envoy6 extraordinaire et ministre plnipotentiaire pros le Conseil
f6d~ral suisse.

LE PR]tSIDENT DE LA RtPUBLIQUE DE SALVADOR:

M. J. G. GUERRERO, envoy6 extraordinaire et ministre pl~nipotentiaire pros le President
de la Rdpublique franqaise et pros Sa Majest6 le Roi d'Italie ; d~l6gu6 hi ]a quatrikme
Assemblde de la Soci~t6 des Nations.

SA MAJESTIl LE RoI DES SERBES, CROATES' ET SLOVkNES:

M. le Dr Milutin JOVANOVITCH, envoy6 extraordinaire et ministre plnipotentiaire pros
le Conseil f~dral suisse ; ddldgu6 lla Confdrence internationale pour la r6pression de
la circulation et du trafic des publications obsc~nes.

SA MAJESTt LE RoI DE SIAM:

S. A. S. le Prince DAMRAS DAMEONG, ddlVgu6 hL ]a Confdrence internationale pour la r6-
pression de la circulation et du trafic des publications obsc~nes.
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HER ROYAL HIGHNESS THE GRAND DUCHESS OF LUXEMBURG:

M. Charles VERMAIRE, Consul of the Grand-Duchy at Geneva ; Delegate at the Interna-
tional Conference for the Suppression of the Circulation of and Traffic in Obscene
Publications.

His SERENE HIGHNESS THE PRINCE OF MONACO:

M. Rodolphe ELLtS-PRIVAT, Vice-Consul of the Principality at Geneva ; Delegate at the
International Conference for the Suppression of the Circulation of and Traffic in
Obscene Publications.

THE PRESIDENT OF THE REPUBLIC OF PANAMA:

M. R. A. AMADOR, Charg6 d'Affaires in Paris ; Delegate at the Fourth Assembly of the
League of Nations.

HER MAJESTY THE QUEEN OF THE NETHERLANDS:

M. A. DE GRAAF, President of the Netherlands Committee for the Suppression of the
White Slave Traffic ; Delegate at the International Conference for the Suppression
of the Circulation of and Traffic in Obscene Publications.

HIS IMPERIAL MAJESTY THE SHAH OF PERSIA:

His Highness Prince Mirza Riza Kahn ARFA-ED-DOVLEH, Representative of the
Imperial Government accredited to the League of Nations; Delegate at the Interna-
tional Conference for the Suppression of the Circulation of and Traffic in Obscene
Publications.

THE PRESIDENT OF THE POLISH REPUBLIC:

M. F. SOKAL, Inspector-General of Labour; Delegate at the International Conference
for the Suppression of the Circulation of. and Traffic in Obscene Publications ; and

FOR THE FREE CITY OF DANZIG:

M. J. MODZELEWSKI, Envoy Extraordinary and Minister Plenipotentiary to the Swiss
Federal Council.

THE PRESIDENT OF THE PORTUGUESE REPUBLIC:

Dr. Augusto C. D'ALMEIDA VASCONCELLOS CORREIA, Minister Plenipotentiary ; Delegate
at the International Conference for the Suppression of the Circulation of and Traffic
in Obscene Publications.

His MAJESTY THE KING OF ROUMANIA:

M. N. P. COMNENE, Envoy Extraordinary and Minister Plenipotentiary to the Swiss
Federal Council.

THE PRESIDENT OF THE REPUBLIC OF SALVADOR:

M. J. G. GUERRERO, Envoy Extraordinary and Minister Plenipotentiary to the President
of the French Republic and to His Majesty the King of Italy ; Delegate at the Fourth
Assembly of the League of Nations.

His MAJESTY THE KING OF THE SERBS, CROATS AND SLOVENES:

Dr. Milutin JOVANOVITCH, Envoy Extraordinary and Minister Plenipotentiary to the
Swiss Federal Council ; Delegate at the International Conference for the Suppression
of the Circulation of and Traffic in Obscene Publications.

HIS MAJESTY THE KING OF SIAM:

His Serene Highness Prince DAMRAS DAMRONG ; Delegate at the International Conference
for the Suppression of the Circulation of and Traffic in Obscene Publications.
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LE CONSEIL FtDtRAL SUISSE :
M. Ernest BtGUIN, d~put6 au Conseil des Etats; d4lgu6 h la Conf~rence internationale

pour la r6pression de la circulation et du trafic des publications obsc~nes.

LE PRtSIDENT DE LA RI PUBLIQUE TCHkCOSLOVAQUE:

M. le Dr Robert FLIEDER, envoy6 extraordinaire et ministre pl~nipotentiaire pros le
Conseil f~d~ral suisse ; dl6gu6 hL la Conf~rence internationale pour la r~pression de
la circulation et du trafic des publications obsc~nes.

LE PRtSIDENT DE LA REPUBLIQUE TURQUE :

RUCHDY BEY, charg6 d'Affaires h Berne.

LE PRISIDENT DE LA REPUBLIQUE DE L'URUGUAY:

M. Benjamin FERNANDEZ Y MEDINA, envoy6 extraordinaire et ministre pl~nipotentiaire
pros Sa Majest6 le Roi d'Espagne ; d4lgu6 h la Conf6rence internationale pour la
r~pression de la circulation et du trafic des publications obsc~nes.

Lesquels, ayant communiqu6 leurs pleins pouvoirs, trouv6s en bonne et due forme, et apr~s
avoir pris connaissance de l'Acte final de la Confdrence et de l'Arrangement du 4 mai 191o, sont
convenus des dispositions suivantes :

Article i.

Les Hautes Parties contractantes conviennent de prendre toutes mesures en vue de d~couvrir,
de poursuivre et de punir tout individu qui se rendra coupable de 1'un des actes 6num~rs ci-dessous
et, en cons6quence, dcident que

Doit 6tre puni le fait :
I. De fabriquer ou de d~tenir des 6crits, dessins, gravures, peintures, imprim6s, images, affi-

ches, emblkmes, photographies, films cin~matographiques ou autres objets obsc~nes, en vue d'en
faire commerce ou distribution, ou de les exposer publiquement ;

2. D'importer, de transporter, d'exporter ou de faire importer, transporter ou exporter, aux
fins ci-dessus, les dits 6crits, dessins, gravures, peintures, imprim&s, images, affiches, embkmes,
photographies, films cin~matographiques ou autres objets obsc~nes, ou de les mettre en circulation
d'une mani~re quelconque ;

3. D'en faire le commerce mme non public, d'effectuer toute op~ration les concernant de
quelque mani~re que ce soit, de les distribuer, de les exposer publiquement ou de faire m~tier de
les donner en location ;

4. D'annoncer ou de faire connaitre par un moyen quelconque, en vue de favoriser ]a circula-
tion ou le trafic hL r~primer, qu'une personne se livre h l'un quelconque des actes punissables 6nu-
m6r~s ci-dessus ; d'annoncer ou de faire connaitre comment et par qui les dits 6cirts, dessins,
gravures, peintures, imprim6s, images, affiches, embkmes, photographies, films cin~matographi-
ques ou autres objets obsc~nes peuvent 6tre procur~s, soit directement, soit indirectement.

Article 2.

Les individus qui auront commis 1'une des infractions pr6vues h l'article I seront justiciables
des tribunaux du pays contractant oh aura 6t6 accompli soit le d4lit, soit l'un des 616ments cons-
titutifs du d4lit. Ils seront 6galement justiciables, lorsque sa 1gislation le permettra, des tribu-
naux du pays contractant auquel ils ressortissent, s'ils y sont trouv~s, alors m~me que les 616ments
constitutifs du d~lit auraient 6t6 accomplis en dehors de son territoire.
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THE Swiss FEDERAL COUNCIL:

M. Ernest B]GUIN, Deputy to the States Council ; Delegate at the International Confer-
ence for the Suppression of the Circulation of and Traffic in Obscene Publications.

THE PRESIDENT OF THE CZECHOSLOVAK REPUBLIC:

Dr. Robert FLIEDER, Envoy Extraordinary and Minister Plenipotentiary to the Swiss
Federal Council ; Delegate at the International Conference for the Suppression of
the Circulation of and Traffic in Obscene Publications.

THE PRESIDENT OF THE TURKISH REPUBLIC:

RUCHDY Bey, Charg4 d'Affaires at Berne.

THE PRESIDENT OF THE REPUBLIC OF URUGUAY:

M. Benjamin FERNANDEZ Y MEDINA, Envoy Extraordinary and Minister Plenipotentiary
to His Majesty the King of Spain' Delegate at the International Conference for the
Suppression of the Circulation of and Traffic in Obscene Publications.

Who, having communicated their full powers, found in good and due form,
And having taken cognisance of the Final Act of this Conference and of the Agreement of

May 4th, I9IO,
Have agreed upon the following provisions

Article I.

The High Contracting Parties agree to take all measures to discover, prosecute and punish
any person engaged in committing any of the following offences, and accordingly agree that

It shall be a punishable offence:
(i) For purposes of or by way of trade or for distribution or public exhibition to make or

produce or have in possession obscene writings, drawings, prints, paintings, printed matter, pict-
ures, posters, emblems, photographs, cinematograph films or any other obscene objects ;

(2) For the purposes above mentioned, to import, convey or export or cause to be imported,
conveyed or exported any of the said obscene matters or things, or in any manner whatsoever to
put them into circulation;

(3) To carry on or take part in a business, whether public or private, concerned with any
of the said obscene matters or things, or to deal in the said matters or things in any manner whatso-
ever, or to distribute them or to exhibit them publicly or to make a business of lending them ;

(4) To advertise or make known by any means whatsoever, in view of assisting in the said
punishable circulation or traffic, that a person is engaged in any of the above punishable acts, or
to advertise or to make known how or from whom the said obscene matters or things can be
procured either directly or.indirectly.

Article 2.

Persons who have committed an offence falling under Article i shall be amenable to the
Courts of the Contracting Party in whose territories the offence, or any of the constitutive elements
of the offence, was committed. They shall also be amenable, when the laws of the country shall
permit it, to *the Courts of the Contracting Party whose nationals they are, if they are found in its
territories, even if the constitutive elements of the offence were committed outside such territories.
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I1 appartient toutefois h chaque Partie contractante d'appliquer la maxime non bis in idem
d'apr~s les r~gles admises par sa legislation.

Article 3.

La transmission des commissions rogatoires relatives aux infractions vis6es par la prdsente
Convention s'opdrera :

i. Soit par communication directe entre les autorit6s judiciaires
2. Soit par l'entremise de l'agent diplomatique ou consulaire du pays requdrant dans

le pays requis. Cet agent enverra directement la commission rogatoire h l'autoritd judi-
ciaire comp6tente ou h celle ddsignde par le Gouvernement du pays requis et recevra
directement de cette autorit6 les pi~ces constatant l'exdcution de la commission rogatoire.

Dans ces deux cas, copie de la commission rogatoire sera toujours adressde en m~me
temps h l'autorit6 sup6rieure du pays requis;

3. Soit par la voie diplomatique.
Chaque Partie contractante f era connaltre, par une communication adress6e h chacune des

autres Parties contractantes, celui on ceux des modes de transmission susvis6s qu'elle admet pour
les commissions rogatoires de cette Partie.

Toutes les difficult6s qui s'6lMveraient h l'occasion des transmissions opdrdes dans les cas i et 2

du present article seront rggl6es par la voie diplomatique.
Sauf entente contraire, la commission rogatoire doit 6tre rddigde soit dans la langue de l'au-

torit6 requise, soit dans la langue convenue entre les deux pays int6ressds, ou bien, elle doit ftre
accompagn6e d'une traduction faite dans une de ces deux langues et certifi6e conforme par un
agent diplomatique ou consulaire du pays requdrant ou par un traducteur-jur6 du pays requis.

L'ex6cution des commissions rogatoires ne pourra donner lieu au remboursement de taxes
ou frais de quelque nature que ce soit.

Rien, dans le prdsent article, ne pourra tre interpr~t6 comme consituant, de la part des Parties
contractantes, un engagement d'admettre, en ce qui concerne le syst~me des preuves en mati~re
r6pressive, une d6rogation h leurs lois.

Article 4.

Les Parties contractantes dont la l6gislation ne serait pas, ds h prdsent, suffisante pour don-
ner effet h la pr6sente Convention, s'engagent h prendre ou h proposer hi leurs l6gislatures respec-
tives les mesures n6cessaires h cet 6gard.

Article 5.

Les Parties contractantes dont la l6gislation ne sera pas ds h prgsent suffisante, conviennent
d'y prdvoir des perquisitions dans les lieux oii il y a des raisons de croire que se fabriquent on se
trouvent, en vue de l'un quelconque des buts spdcifi6s h l'article I ou en violation de cet article,
des 6crits, dessins, gravures, peintures, imprimns, images, affiches, embl~mes, photographies,
films cindmatographiques ou autres objets obsc~nes et d'en prdvoir 6galement la saisie, la confis-
cation et la destruction.

Article 6.

Les Parties contractantes conviennent que, dans le cas d'infraction aux dispositions de Far-
ticle i, co'mmise sur le territoire de l'une d'elles, lorsqu'il y a lieu de croire que les objets de l'in-
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Each Contracting Party shall, however, have the right to apply the maxim non bis in idem
in accordance with the rules laid down in its legislation.

Article 3.

The transmission of rogatory commissions relating to offences falling under the present Con-
vention shall be effected either :

(i) By direct communication between the judicial authorities ; or
(2) Through the diplomatic or the consular representative of the country making

the request in the country to which the request is made ; this representative shall send
the rogatory commission direct to the competent judicial authority or to the authority
appointed by the Government of the country to which the request is made, and shall
receive direct from such authority the papers showing the execution of the rogatory
commission.

In each of the above cases a copy of the rogatory commission shall always be sent
to the supreme authority of the country to which application is made.

(3) Or through diplomatic channels.
Each Contracting Party shall notify to each of the other Contracting Parties the method or

methods of transmission mentioned above which it will recognise for rogatory commissions of such
Party.

Any difficulties which may arise in connection with transmission by methods (i) and (2) of
the present Article shall be settled through diplomatic channels.

Unless otherwise agreed, the rogatory commission shall be drawn up in the language of the
authority to which request is made, or in a language agreed upon by the two countries concerned,
or shall be accompanied by a translation in one of these two languages certified by a diplomatic or
consular agent of the country making the request or certified on his oath by a translator of the
country to which request is made.

Execution of rogatory commissions shall not be subject to payment of taxes or expenses of
any nature whatsoever.

Nothing in this Article shall be construed as an undertaking on the part of the Contracting
Parties to adopt in their Courts of Law any form or methods of proof contrary to their laws.

Article 4.

Those of the Contracting Parties whose legislation is not at present adequate to give effect
to the present Convention undertake to take, or to propose to their respective legislatures, the
measures necessary for this purpose.

Article 5.

The Contracting Parties whose legislation is not at present sufficient for the purpose agree
to make provision for the searching of any premises where there is reason to believe that the
obscene matters or things mentioned in Article I or any thereof are being made or deposited for
any of the purposes specified in the said Article, or in violation of its provisions, and for their
seizure, detention and destruction.

Article 6.

The Contracting Parties agree that, in case of any violation of the provisions of Article i on
the territory of one of the Contracting Parties where it appears that the matter or thing in respect
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fraction ont 6t6 fabriqu6s sur le territoire ou importds du territoire d'une autre Partie, l'autorit6
ddsignde, en vertu de I'Arrangement du 4 mai 191o, signalera immddiatement les faits . l'autorit6
de cette autre Partie et lui fournira en mrme temps des renseignements coniplets, pour lui permettre
de prendre les mesures ndcessaires.

Article 7.

La pr6sente Convention, dont les textes franqais et angla.is feront foi, portera la date de ce
jour, et sera, jusqu'au 31 mars 1924, ouverte hi la signature de tout Etat reprdsent6 h. la Conference,
de tout Membre de la Socidt6 des Nations et de tout Etat hi qui le Conseil de la Socidt6 des Nations
aura, h. cet effet, communiqu6 un exemplaire de la prdsente Convention.

Article 8.

La prdsente Convention est sujette 5. ratification. Les instruments de ratification seront trans-
mis au Secr6taire gdn6ral de la Soci6t6 des Nations, qui en notifiera le d6p6t aux Membres de la
Soci6t des Nations signataires de la Convention, ainsi qu'aux autres Etats signataires.

Le Secrdtaire g6n6ral de la Soci~t6 des Nations communiquera imm6diatement an Gouverne-
ment de la Rdpublique franqaise copie certifide conforme de tout instrument se rapportant h la
pr6sente Convention.

Conform6ment aux dispositions de 'article 18 du Pacte de la Soci6t6 des Nations, le Secr-
taire g~n6ral enregistrera la prdsente Convention le jour de l'entr~e en vigueur de cette derni~re.

Article 9.

A partir du 31 mars 1924, tout Etat repr6sent6 5h la Conf6rence et non signataire de la Con-
vention, tout Membre de la Soci6t6 des Nations et tout Etat auquel le Conseil de la Socit6 des
Nations aura, h cet effet, communiqu6 un exemplaire, pourra adh6rer h la prdsente Convention.

Cette adh6sion s'effectuera au moyen d'un instrument communiqu6 au Secrdtaire gin6ral de
la Soci6t6 des Nations, aux fins de d6p6t dans les archives du Secr6tariat. Le Secr6taire g6n6ral
notifiera ce ddp6t immddiatement aux Membres de la Soci6t6 des Nations signataires de la Con-
vention, ainsi qu'aux autres Etats signataires.

Article IO.

La ratification de la pr6sente Convention, ainsi que l'adhision hi cette Convention entraine-
ront, de plein droit et sans notification spdciale, adh6sion concomitante et entire h l'Arrangement
du 4 mai 191o, qui entrera en vigueur h la mme date que la Convention elle-m~me, dans l'ensem-
ble du territoire de l'Etat ou du Membre de la Soci~t6 des Nations ratifiant on adh6rent.

I1 n'est toutefois pas d6rog6, par la disposition prdc6dente, h 'article 4 de l'Arrangement
pr~cit6 du 4 mai I9IO, qui demeure applicable au cas oji un Etat prdf~rerait faire acte d'adh6sion
hi cet Arrangement seulement.

Article ii.

La prdsente Convention entrera en vigueur le trenti~me jour qui suivra la rdception de deux
ratifications par le Secr6taire g6n6ral de la Soci6t6 des Nations.

NO 685



1924 League of Nations - Treaty Series. 227

of which the violation of such Article has occurred was produced in or imported from the territory
of any other of the Contracting Parties, the authority designated in pursuance of the Agreement
of May 4 th, 191o, of such Contracting Party shall immediately render to the corresponding autho-
rity of the other Contracting Party, from whose country such matter or thing is believed to have
come or in which it is believed to have been produced, full information so as to enable such autho-
rity to adopt such measures as shall appear to be suitable.

Article 7.

The present Convention, of which the French and English texts are authoritative, shall bear
this day's date, and shall be open for signature until March 31St, 1924, by any State represented
at the Conference, by any Member of the League of Nations, and by any State to which the Council
of the League of Nations shall have communicated a copy of the Convention for this purpose.

Article 8.

The present Convention is subject to ratification. The instruments of ratification shall be
deposited with the Secretary-General of the League of Nations, who shall notify the receipt of
them to Members of the League who are signatories of the Convention and to other signatory States.

The Secretary-General of the League of Nations shall immediately communicate a certified
copy of each of the instruments deposited, with reference to this Convention, to the Government
of the French Republic.

In compliance with the provisions of Article 18 of the Covenant of the League of Nations,
the Secretary-General will register the present Convention upon the day of its coming into force.

Article 9.

After March 31st, 1924, the present Convention may be adhered to by any State represented
at the Conference which has not signed the Convention, by any Member of the League of Nations,
or by any State to which the Council of the League of Nations shall have communicated a copy
of the Convention for this purpose.

Adhesion shall be effected by an instrument communicated to the Secretary-General of the
League of Nations to be deposited in the archives of the Secretariat. The Secretary-General shall
at once notify such deposit to all Members of the League of Nations signatories of the Convention
and to other signatory States.

Article IO.

Ratification of or adhesion to the present Convention shall ipso facto, and without special
notification, involve concomitant and full acceptance of the Agreement of May 4 th, 191o, which
shall come into force on the same date as the Convention itself in the whole of the territory of
the ratifying or adhering Member of the League or State.

Article 4 of the above-mentioned Agreement of May 4th, 191o, shall not, however, be invali-
dated by the preceding provision, but shall remain applicable should any State prefer to adhere
to that Agreement only.

Article ii.

The present Convention shall come into force on the thirtieth day after the deposit of two
ratifications with the Secretary-General of the League of Nations.
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Article 12.

La prdsente Convention peut tre ddnoncde par notification 6crite, adress~e au Secr6taire
gdndral de la Socift6 des Nations. La d6nonciation deviendra effective un an apr s la date de sa
r6ception par le Secrtaire gtnral et n'aura d'effet qu'en ce qui concerne le Membre de la Socit
des Nations ou l'Etat ddnongant.

Le Secr6taire gdn6ral de la Socidt6 des Nations portera h la connaissance de chacun des Mem-
bres de la Socidt6 des Nations signataires de la Convention ou adh6rents h la Convention et des
autres Etats signataires ou adherents toute ddnonciation reue par lui.

La ddnonciation de la prdsente Convention n'entrainera pas de plein droit ddnonciation conco-
mitante de l'Arrangement du 4 mai 191o, h moins qu'il n'en soit fait mention expresse dans 'act(
de notification.

Article 13.

Tout Membre de la Soci6t6 des Nations ou Etat signataire ou adherent peut ddclarer que sa
signature ou son adh6§ion n'engage pas, soit l'ensemble, soit tel de ses protectorats, colonies
possessions d'outre-mer ou territoires soumis h sa souverainet6 ou h son autorit6, et peut,
ultdrieurement, adh6rer sdpardment au nom de l'un quelconque de ses protectorats, colonies,
possessions d'outre-mer ou territoires exclus par cette d~claration.

La d6nonciation pourra 6galement s'effectuer sdpardment pour tout protectorat, colonie
possession d'outre-mer ou territoire sounis h sa souverainet6 ou autorit6 ; les dispositions de l'ar.
ticle 12 s'appliqueront h cette ddnonciation.

Article 14.

Le Secr&taire gdndral de la Socidt6 des Nations tiendra un recueil special indiquant quelle!
sont celles des Parties qui ont sign6 la Convention, qui Font ratifi6e, qui y ont adhdr6, ou qui l'on
ddnonc6e. Cette liste pourra ktre consultde en tout temps par les Membres de la Socidt6 des Nation!
ou autre Etat signataire ou adh6rent. Elle sera publi6e aussi souvent que possible.

Article 15.

Tous les diffdrends qui pourraient s'6lever entre les Parties contractantes au sujet de l'inter
prdtation ou de l'application de la pr6sente Convention seront, s'ils ne peuvent tre rtgl~s pa
des n~gociations directes, renvoyds pour d6cision h la Cour permanente de Justice internationale
Si les Parties entre lesquelles surgit un diffdrend, ou l'une d'elles, se trouvaient n'avoir pas sign,
ou accept6 le protocole de signature de la Cour permanente de Justice internationale, leur diff6
rend sera soumis, au gr6 des Parties, soit h la Cour permanente de Justice intemationale, soit
un arbitrage.

Article 16.

Si cinq des Parties signataires ou adhdrentes demandent la revision de la prdsente Convention
le Conseil de la Soci6t6 des Nations devra convoquer une Conf6rence h cet effet. Dans tous les ca,
le Conseil examinera, h la fin de chaque p6riode de cinq ann~es, l'opportunit6 de cette convocation
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Article 12.

The present Convention may be denounced by an instrument in writing addressed to the
Secretary-General of the League of Nations. The denunciation shall become effective one year
after the date of the receipt of the instrument of denunciation by the Secretary-General, and shall
operate only in respect of the Member of the League of Nations or State which makes it.

The Secretary-General of the League of Nations shall notify the receipt of any such denunc-
iation to all Members of the League of Nations signatories of or adherents to the Convention and
to other signatory or adherent States.

Denunciation of the present Convention shall not, ipso facto, involve the concomitant denunc-
iation of the Agreement of May 4, 1910, unless this is expressly stated in the instrument of
notification.

Article 13.

Any Member of the League of Nations or State signing or adhering to the present Convention
may declare that its signature or adhesion does not include any or all of its colonies, overseas
possessions, protectorates or territories under its sovereignty or authority, and may sub-
sequently adhere separately on behalf of any such colony, overseas possession, protectorate or
territory so excluded in its declaration.

Denunciation may also be made separately in respect of any such colony, overseas possession,
protectorate or territory under its sovereignty or authority, and the provisions of Article 12 shall
apply to any such denunciation.

Article 14.

A special record shall be kept by the Secretary-General of the League of Nations, showing
which of the parties have signed, ratified, adhered to or denounced the present Convention. This
record shall be open at all times to any of the Members of the League of Nations or any State
which has signed or adhered to the Convention. It shall be published as often as possible.

Article 15.

Disputes between the Parties relating to the interpretation or application of this Convention
shall, if they cannot be settled by direct negotiation, be referred for decision to the Permanent
Court of International Justice. In case either or both of the Parties to such a dispute should not
be Parties to the Protocol of Signature of the Permanent Court of International Justice, the
dispute shall be referred, at the choice of the Parties, either to the Permanent Court of Inter-
national Justice or to arbitration.

Article 16.

Upon a request for a revision of the present Convention by five of the signatory or adherent
Parties to the Convention, the Council of the League of Nations shall call a conference for that
purpose. In any event, the Council will consider the desirability of calling a conference at the
end of each period of five years.

No. 685
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En foi de quoi, les pl~nipotentiaires susnom-
m~s ont sign6 la pr6sente Convention.

Fait h Gen~ve, le douze septembre mil neuf
cent vingt-trois, en deux exemplaires originaux,
dont l'un restera d6pos6 aux archives de la
Soci6t6 des Nations et l'autre restera d6pos6
dans les archives du Gouvernement de la R-
publique fran~aise.

ALBANIE B. BLINISHTI

In faith whereof the above-named Pleni-
potentiaries have agreed the present Convention.

Done at Geneva the twelfth day of September,
one thousand nine hundred and twenty-three,
in two originals of which one shall remain depos-
ited in the archives of the League of Nations
and the other shall remain deposited in the
archives of the Government of the French
Republic.

ALBANIA

ALLEMAGNE

AUTRICHE

BELGIQUE

BRIZSIL

GOTTFRIED ASCHMANN
(Vorbehaltlich der Ratifikation)'

Ad rejerendum. E. PFL:GL

MAURICE DULLAERT

AFRANIO DE MELLO FRANCO

EMPIRE BRITAN-
NIQUE

UNION SUD-AFRI-
CAINE

NOUVELLE-
ZIRLANDE

I declare that my signature does not include
any of the Colonies, Overseas Possessions, Pro-
tectorates or Territories under His Britannic
Majesty's Sovereignty or Authority 2. A. H. B.

A. H. BODKIN.

PARMOOR 3

J. ALLEN
My signature includes the mandated territory

of Western Samoa 4. J. A.

BRITISH EMPIRE

S. W. HARRIS.

UNION OF SOUTH

AFRICA

NEW ZEALAND

PRABHASHANKAR D. PATTANI

tTAT LIBRE
D'IRLANDE

MICHAEL MACWHITE IRISH FREE STATE

Traductions du Secrdtariat de la Socigtd des Na-
tions :

1 Sous r6serve de ratification.

Translations by the Secretariat o/ the League 'of
Nations :

1 Subject to ratification.
2 Je dlclare que ma signature n'engage aucune des colonies ou possessions d'outre-mer, "ni aucun

des protectorats ou territoires places sous la souverainet6 ou l'autorit6 de Sa Majest6 Britannique.
3 La signature de Lord Parmoor engage le 3 Lord Parmoor's signature includes the Ter-

territoire sous mandat de Sa Majest6 Britannique ritory under His Britannic Majesty's mandate
au Sud-Ouest africain. of South-West Africa.

Traduction. Translation.
* Ma signature engage le territoire sous mandat du Samoa occidental.
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CH. KALFOFF

TCHENG LOH

COLOMBIE

COSTA-RICA

Con reserva de la ulterior aprobacion legislativa 1.

FRANCISCO Jost URRUTIA

Ad relerendum. MANUEL M. DE PERALTA

COLOMBIA

COSTA RICA

COSME DE LA TORRIENTE

DANEMARK

ESPAGNE

FINLANDE

En signant la Convention 61abor4e par ]a Con-
f6rence internationale stir les publications obs-
c~nes, je soussign6, ddligu6 du Gouvernement
danois, d6clare, relativement h l'article 4 (voir
l'article premier) ce qui suit: D'apr~s les r -
gles du droit danois, ne sont punissables les
actes 6nonc6s h l'article premier que s'ils sont
pr6vus par l'article 184 du Code p~nal danois
qui punit quiconque publie un 6crit obscene
ou qui met en vente, distribue, r~pand d'autre
manibre ou expose publiquement des images
obsc~nes. En outre, il est h remarquer que la
l6gislation danoise sur la presse contient des
dispositions sp6ciales relatives aux personnes
qui pourront tre poursuivies pour dW1its de
presse. Ces dispositions sont applicables aux
actes pr6vus h l'article 184 en tant que ces
actes peuvent 6tre consid~r~s comme d4lits
de presse. L'application de la ligislation da-
noise sur ces points doit attendre la revision
probablement prochaine du Code p6nal danois 2.
- A. 0.
A. OLDENBURG

EMILIo DE PALACIOS

URHO TOIVOLA

Traductions du Secrdtariat de la Socidtd des Na-
tions :

Translations by the Secretariat o/ the League of
Nations :

I Sous r~serve de l'approbation ult6rieure du 1 Subject to the subsequent approval of Paxlia-
Parlement. ment.

2 In signing the Convention drawn up by the International Conference on Obscene Publications,
I, the undersigned Delegate of the Danish Government, make, with regard to Article 4 (see also Article i)
the following declaration : " The acts mentioned in Article i are punishable under the rules of Danish
law only if they fall within the provisions of Article 184 of the Danish Penal Code, which inflicts penalties
upon any person publishing obscene writings, or placing on sale, distributing, or otherwise circulating
or publicly exposing obscene images. Further, it is to be observed that the Danish legislation relating
to the Press contains special provisions on the subject of the persons who may be prosecuted for Press
offences. The latter provisions apply to the acts covered by Article 184 in so far as these acts can be
considered as Press offences. Application of Danish legislation on these points must await the revision
of the Danish Penal Code, which is likely to be effected in the near future ".
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FRANCE

GRS CE

HAITI

HONDURAS

HONGRIE

ITALIE

JAPON

GASTON DESCHAMPS. J. HENNEQUIN

N. POLITIS. D. E. CASTORKIS

M. BONAMY

Ad re/erendum. CARLOS GUTIERREZ

Dr ZOLTAN BARANYAI

CAVAZZONI STEFANO

Y. SUGIMURA

En signant la Convention internationale pour
la rdpression de la circulation et du trafic des
publications obsc~nes, je, soussign6, ddclare
que ma signature n'engage ni Formose, ni la
Corde, nile territoire h bail de Kwantung, ni
Karafuto, ni les territoires soumis au mandat
du Japon et que les dispositions de l'article 15
de la prdsente Convention ne portent pas at-
teinte h l'action faite par le pouvoir judiciaire
du Japon en appliquant les lois et d6crets
japonais 1.

FRANCE

GREECE

HAITI

HONDURAS

HUNGARY

ITALY

JAPAN

LETTONIE

LITHUANIE

LUXEMBOURG

MONACO

PANAMA

PAYS-BAS

PERSE

POLOGNE

VILLE LIBRE DE
DANTZIG

PORTUGAL

J. FELDMANS

IG. JONYNAS

LATVIA

LITHUANIA

LUXEMBURGCH. G. VERMAIRE

R. ELLtS-PRIVAT

R.A. AMADOR

MONACO

PANAMA

A. DE GRAAF

PRINCE ARFA-ED-DOVLEH (ad relerendum)

F. SOKAL

J. MODZELEWSKI

NETHERLANDS

PERSIA

POLAND

FREE CITY OF
DANZIG

AUGUSTO DE VASCONCELLOS PORTUGAL

Traduction du Secrdtariat de la Socitd des Na-
tions :

Translation by the Secretariat of the League o/
Nations :

1 In signing the International Convention for the Suppression of the Circulation of and Traffic
in Obscene Publications, I, the undersigned, declare that my signature is not binding in respect of Taiwan,
Chosen, the leased territory of Kwantung, Karafuto or the territories under Japanese mandate, and that
the provisions of Article 15 of the present Convention are not in any way derogatory to the acts of the
Japanese judicial authorities in the application of Japanese laws and decrees.
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ROUMANIE

SALVADOR

ROYAUME DES
SERBES, CROATES
ET SLOVPtNES

N. P. COMNftNE

J. GUSTAVO GUERRERO

M. JOVANOVITCH

ROUMANIA

SALVADOR

KINGDOM OF THE
SERBS, CROATS
AND SLOVENES

The Siamese Government reserve full right to
enforce the provisions of the present Conven-
tion against foreigners in Siam in accordance
with the principles prevailing for applying
Siamese legislation to such foreigners'.

DAMRAS

SUISSE E. BIZGUIN

TCHtCOSLOVAQUIE

TURQUIE

URUGUAY

Dr ROBERT FLIEDER

RUCHDY

B. FERNANDEZ Y MEDINA

SWITZERLAND

CZECHOSLOVAKIA

TURKEY

URUGUAY

Traduction du Secrdtariat de la Sociltd des Na-
tions :

Trvanslation by the Secretariat of the League o
Nations :

1 Le Gouvernement siamois se r~serve enti~rement le droit d'obliger les 6trangers se trouvant au
Siam h observer les dispositions de la pr6sente Convention, conform~ment aux principes qui r6gissent
l'application de la lgislation siamoise aux 6trangers.
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BELGIQUE
ET GRAND-DUCHE DE

LUXEMBOURG

Declaration concernant 1'assistance
et le rapatriement des indigents
des deux pays. Bruxelles, le 17

juillet 1923.

BELGIUM
AND GRAND-DUCHY OF

LUXEMBURG

Declaration concerning the granting
of public assistance to and the
repatriation of poor nationals of
the two countries. Brussels, July
17, 1923.
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No. 686. - DECLARATION 1 P-CHANG]RE ENTRE LA BELGIQUE ET
LE GRAND-DUCH DE LUXEMBOURG CONCERNANT L'ASSIS-
TANCE ET LE RAPATRIEMENT DES INDIGENTS DES DEUX
PAYS. BRUXELLES, LE 17 JUILLET 1923.

Texte ol/iciel /ranpais communiqui par le Ministre des A//aires jtrangdres de Belgique. L'enregistre-
ment de cette dclaration a eu lieu le 7 aofit 1924.

Le GOUVERNEMENT DE SA MAJESTI LE Roi DES BELGES et le GOUVERNEMENT DE SON ALTESSE
ROYALE LA GRANDE DUCHESSE DE LUXEMBOURG, voulant r~gler le traitement et le rapatriement
des indigents des deux pays, sont convenus de ce qui suit

Article i.

Chacune des deux Parties contractantes s'engage h procurer, dans les limites de son territoire,
aux indigents appartenant h 'autre, les secours qu'elle accorde h ses propres indigents en vertu
des dispositions 1gales sur rassistance publique.

Article 2.

Les indigents que 1'6tat de leur sant6 ou leur Age met dans l'impossibilit6 de pourvoir aux be-
soins de leur existence, les orphelins, les enfants abandonnds et les alien~s ne seront rapatri~s, s'ils
sont trait~s ou entretenus h charge de la bienfaisance publique, que sur une demande pr~alable
adress~e par voie diplomatique par 'un des deux Gouvernements hi l'autre.

Article 3.

En cas de rapatriement d'un ali~n6, une copie du dossier midical du malade sera transmise
aux autorit6s du pays dont il est le ressortissant et le nombre d'infirmiers n6cessaires pour assurer
le transfert sera indiqu6.

Article 4.

La demande de rapatriement ne peut tre rejet~e sous le prdtexte que 1indigent dont il s'agit
aurait perdu sa nationalit6 pour autant qu'il n'en ait pas acquis une autre.

1 Les dispositions de cette d6claration sont entr~es en vigueur le er aofit 1923.
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1 TRADUCTION. - TRANSLATION.

No. 686. - DECLARATION 2 EXCHANGED BETWEEN BELGIUM AND
THE GRAND-DUCHY OF LUXEMBURG CONCERNING THE GRANT-
ING OF PUBLIC ASSISTANCE TO, AND THE REPATRIATION
OF, POOR NATIONALS OF THE TWO COUNTRIES. BRUSSELS,
JULY 17, 1923.

French official text communicated by the Belgian Minister tor Foreign Affairs. The registration
of this Declaration took place August 7, 1924.

THE GOVERNMENT OF His MAJESTY THE KING OF THE BELGIANS and THE GOVERNMENT OF
HER ROYAL HIGHNESS THE GRAND DUCHESS OF LUXEMBURG, being desirous of laying down rules
for the treatment and repatriation of poor nationals of the two countries, have agreed as follows

Article I.

Each of the two Contracting Parties undertakes to grant, within its territory, to poor
nationals of the other Party, the assistance which it affords to its own poor nationals by virtue
of the laws concerning public assistance.

Article 2.

Poor persons who are incapacitated by their state of health or age from providing for their
essential needs, or orphans, deserted children and lunatics, shall, if they are being treated or
maintained at the public expense, only be repatriated after a request has been made to that
effect through the diplomatic channel by one of the two Governments to the other.

Article 3.

In cases in which a lunatic is repatriated, a copy of the medical health sheet of the patient
shall be sent to the authorities of the country of which he is a national, and the number of attendants
required on the journey shall be indicated.

Article 4.

No application for repatriation shall be refused on the ground that the person in question
has lost his nationality, unless he has acquired another nationality.

I Traduit par le Secretaiat de la Soci~t6 des I Translated by the Secretariat of the League
Nations. of Nations.

2 The provisions of this Declaration came into force August i, 1923.
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Article 5.

Les indigents h rapatrier d'origine beige seront remis, par les autorit~s grand-ducales corn-
ptentes, au commissariat de police en chef h. Arlon, h Namur ou h Liege.

Les indigents h rapatrier d'origine luxembourgeoise seront remis, par les autorit6s belges com-
p~tentes, h la direction de la Maison de sant6 d'Ettelbriick, s'il s'agit d'ali~n~s ou d'6pileptiques,
et h la direction de l'Hospice du Rham, t Luxembourg, s'il s'agit d'autres indigents.

La designation du lieu ohi ]a remise doit s'effectuer pourra tre modifi~e du consentement des
deux Parties.

Le Gouvernement qui aura demand6 le rapatriement en supportera tous les frais jusqu'au
jour de la remise.

Article 6.

Le remboursement des d6penses faites, conform~ment aux articles pr~cddents, du chef de se-
cours, d'entretien, de traitement mdical ou de rapatriernent d'indigents, ne pourra tre r6clam.
ni de la Caisse de l'Etat auquel appartiennent ces indigents, ni de celle de ]a commune, ni d'aucune
autre caisse publique du pays. I1 En sera de mme, le cas dch~ant, des frais d'inhumation.

Article 7.

Le rapatriement pourra ne pas avoir lieu s'il est convenu entre les intress6s que l'indigent
continuera h recevoir des secours au lieu de sa r~sidence, moyennant le remboursement des frais
par qui de droit.

Article 8.

Dans le cas oi la personne secourue ou d'autres personnes obligdes, en son lieu et place, en
vertu des r~gles du droit civil, en particulier les parents tenus h lui fournir des aliments, sont en
6tat de supporter les frais en question, le droit de leur en r~clamer le remboursement demeure
r~serv6. Chacun des deux Gouvernements s'engage h prater h l'autre ses bons offices dans les limites
de leur l~gislation respective h l'effet de faciliter le remboursement de ces frais i ceux qui en ont
fait 1'avance.

Article 9.

Chacune des deux Parties contractantes se r6serve le droit de d~noncer la prdsente Convention
moyennant avis pr~alable donn6 six mois d'avance.

Article io.

Les dispositions qui precedent seront mises h execution h partir du jer aoeit 1923.

En foi de quoi les soussignds, savoir : M. Henri Jaspar, Ministre des Affaires 6trangfres de
Belgique et M. le Comte Gaston de Marchant et d'Ansembourg, Charg6 d'Affaires ad int. du Grand-
Duch6 de Luxembourg, h Bruxelles, diment autoris6 h cet effet, ont sign6 la pr6sente D6claration
qu'ils ont revtue de leur cachet.

Fait en double exemplaire h Bruxelles, le 17 juillet 1923.

(Sign6) H. JASPAR.
(Sign6) G. DE MARCHANT ET D'ANSEMBOURG.
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Article 5.

Poor persons of Belgian origin who are to be repatriated shall be handed over by the com-
petent authorities of the Grand-Duchy at the head police station at Arlon, Namur or Liege.

Poor persons of Luxemburg origin who are to be repatriated shall be handed over by the
competent Belgian authorities to the official in charge of the Asylum of Ettelbriick in the case
of lunatics or epileptics, or to the official in charge of the Hospice du Rham in Luxemburg, in the
case of other persons.

The place where the persons are to be handed over may be changed with the consent of the
two Parties.

The Government which has asked for repatriation shall bear all costs thereof up to the day
when the person concerned is handed over.

Article 6.

Repayment of expenditure incurred in pursuance of the preceding Articles under the head
of relief, maintenance, medical treatment or repatriation of poor persons cannot be demanded
from the Treasury of the State to which the poor persons concerned belong, or from the commune
in which they were resident or from any other public authority in the country. This shall also
apply, in case of death, to the costs of burial.

Article 7.

Repatriation need not take place if it is agreed between the parties concerned that the poor
person will continue to receive relief at the place of his residence, subject to repayment by the proper
persons or authorities of the costs incurred.

Article 8.

If persons receiving relief, or other persons placed under obligation on their behalf by the
provisions of the civil law, in particular, relatives who are required to supply them with food,
are in a position to pay the costs in question, the right to claim repayment is reserved. Each of
the two Governments undertakes to employ its good offices in favour of the other, within the limits
of its legislation, with a view to facilitating the repayment of such costs to those who have advanced
them.

Article 9.

Each of the two Contracting Parties reserves the right to denounce the present Convention
by giving six months' notice.

Article io.

The foregoing provisions shall become effective as from August I, 1923.

In faith whereof the undersigned, M. Henri Jaspar, Belgian Minister for Foreign Affairs, and
Count Gaston de Marchant et d'Anse bourg, Charg6 d'Affaires ad int. for the Grand-Duchy of
Luxemburg, duly authorised, have signed the present Declaration and have affixed thereto their
seals.

Done in duplicate at Brussels, July 17, 1923.

(Signed) H. JASPAR.
(Signed) G. DE MARCHANT ET D'ANSEMBOURG.
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FRANCE ET COMMISSION
DE GOUVERNEMENT

DU BASSIN DE LA SARRE

Echange de notes en vue d'appliquer
aux extraditions entre ]a France et
le Territoire de la Sarre, les dispo-
sitions du Traite d'extradition con-
clu le 21 juin 1 845 entre ]a France
et la Prusse, ainsi que des accords
ulterieurs qui completerent ce
traitS. Paris, le 13, et Sarrebruck,
le 3o juillet 1920.

FRANCE AND SAAR BASIN
GOVERNING COMMISSION

Exchange of Notes concerning the
application to extraditions between
France and the Saar Territory of
the provisions of the Extradition
Treaty of J une 21, 1845, between
France and Prussia, together with
those of subsequent supplementary
agreements. Paris, July 3, and
Saarbruck, July 3o, 1920.
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No. 687. - ECHANGE DE NOTES ENTRE LE GOUVERNEMENT
FRAN AIS ET LA COMMISSION DE GOUVERNEMENT DU BASSIN
DE LA SARRE, EN VUE D'APPLIQUER AUX EXTRADITIONS
ENTRE LA FRANCE ET LE TERRITOIRE DE LA SARRE,
LES DISPOSITIONS DU TRAITR D'EXTRADITION 1 CONCLU LE
21 JUIN 1845 ENTRE LA FRANCE ET LA PRUSSE, AINSI QUE
DES ACCORDS ULTERIEURS QUI COMPLETERENT CE TRAITPS.
PARIS, LE 13, ET SARREBRUCK, LE 30 JUILLET 1920.

Texte of/iciel /rancais communiqui par le President de la Commission de Gouvernement du Bassin
de la Sarre. L'enregistrement de cet ichange de notes a eu lieu le 9 aoal 1924.

PARIS, le 13 iuiliet 1920.

MONSIEUR LE PRASIDENT,

J'ai 'honneur de vous faire parvenir sous ce pli, avec un expos6 des faits, le texte du mandat
d'arftt d~cern6 par le juge d'instruction de Sarreguemines, du chef d'assassinat, contre le nomm6
ZIMMERMANN Rodolphe, qui, aux termes d'une communication 6galement ci-jointe du juge d'ins-
truction de Sarrebriick, serait d~tenu en cette ville. Je vous serais reconnaissant de vouloir bien
accorder au Gouvernement de la R~publique l'extradition de cet individu.

D'autre part, M. le Garde des Sceaux m'informe de la mise en arrestation, h Sarreguemines,
sur l'initiative des autorit~s de la Sarre, du nomm6 DIETRICH Jacob, qui serait inculp6, h Sarrebriick,
de vol, d6tournement et faux ; mon coUlgue m'exprime en m~me temps le d~sir de savoir si une
demande r~guli~re d'extradition sera formul6e au sujet du sus nomm6, l'envoi des pikes de justice
tant ncessaire au cas de l'affirmative.

Aussi bien pour les enqu~tes 6manant du Gouvernement franqais et visant des individus
r6fugi6s sur le Territoire de la Sarre que pour celles que le Gouvernement sarrois aura h formuler
au sujet des inculp~s r~fugi~s en France, le Gouvernement de la R~publique considre, au reste,
comme applicable, mutatis mutandis, aux relations franco-sarroises, les stipulationsde la Convention
franco-prussienne du 21 juin 1845 et des declarations de r~ciprocit6 qui l'ont complt~e, tant du
moins que les circonstances n'auront pas fait apparaitre l'utilit6 d'un nouvel accord franco-sarrois
en la matire.

J'attacherais du prix h tre assur6 de l'entente h cet 6gard de nos deux Gouvernements et
h connaitre 'accueil fait par la Commission de gouvernement de ]a Sarre aux communica-

De Martens, Nouveau Recueil G~n~ral de Trait~s. Tome VIII, page 330.
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I TRADUCTION. - TRANSLATION.

No. 687. - EXCHANGE OF NOTES BETWEEN THE FRENCH GOVERN-
MENT AND THE SAAR BASIN GOVERNING COMMISSION CON-
CERNING THE APPLICATION TO EXTRADITIONS BETWEEN
FRANCE AND THE SAAR TERRITORY OF THE PROVISIONS OF THE
EXTRADITION TREATY 2 OF JUNE 21, 1845, BETWEEN FRANCE
AND PRUSSIA, TOGETHER WITH THOSE OF SUBSEQUENT SUP-
PLEMENTARY AGREEMENTS. PARIS, JULY 13, AND SAARBRUCK,
JULY 30, 1920.

Official French text communicated by the Chairman of the Saar Basin Governing Commission. The
registration of this exchange of Notes took place August 9, 1924.

PARIS, July 13, 1920.
MONSIEUR LE PRItSIDENT,

I have the honour to transmit to you herewith, together with a statement of the facts, the
text of a warrant for arrest issued by the Examining Magistrate of Saareguemines, for murder,
against Rudolph ZIMMERMAN, who, according to the attached communication from the Examining
Magistrate of Saarbruck, has been detained by the police in that city. I should be grateful if
you would kindly allow the Government of the Republic to extradite this individual.

Moreover, the Keeper of the Seals informs me of the arrest at Saareguemines, by the Saar
authorities, of Jacob DIETRICH, accused of theft, embezzlement and forgery at Saarbruck. My
colleague is anxious to know whether a formal demand for extradition will be made in connection
with this individual, as in that case the necessary legal documents will have to be sent.

As regards both enquiries from the French Government concerning individuals who have
taken refuge in the Saar Territory, and enquiries from the Saar Government concerning accused
persons who have taken refuge in France, the Government of the Republic is of opinion that the
provisions of the Franco-Prussian Convention of June 21, 1845, and the Declarations of reciprocity
additional thereto are applicable mutatis mutandis to the relations between France and the Saar
Territory unless and until circumstances appear to warrant the conclusion of a further agreement
between France and the Saar Territory on this subject.

I should be glad to receive an assurance that our respective Governments are in agreement
on this point, and to be informed of the manner in which the Governing Commission of the Saar

1 Traduit par le Secretariat de la Socit6 des 1 Translated by the Secretariat of the League
Nations. of Nations.

2 British and Foreign State Papers vol. 34, page 1291.
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tions relatives h l'inculp6 ZIMMERMANN et h l'inculpd DIETRICH, qui font l'objet de la pr~sente
lettre.

Agr~ez, Monsieur le President, les assurances de ma haute consid6ration.

Monsieur le President (Sign6) PALItOLOGUE.
de la Commission de gouvernement

de la Sarre.

Pour copie certifi~e conforme
Sarrebruck, le 4 aofit 1924:

Le Secritaire Ginral
de la Commission de gouvernernent,

(Sign6) J. MORIZE.

SARREBRUCK, le 30 juillet 1290.

LE CONSEILLER D'ETAT, President de la Commission de Gouvernement du Territoire
du Bassin de la Sarre, h

MONSIEUR LE PRtSIDENT DU CONSEIL, Ministre des Affaires 6trang~res, PARIS.

J'ai eu l'honneur de vous soumettre, par lettre du 13 juillet (No 544), la question d6licate
que posent les demandes d'extradition, 6manant du Gouvernement de la R6publique, au sujet
d'inculpds r~fugi~s sur le Bassin de la Sarre, ainsi que les demandes d'extradition formul6es,.au sujet
d'inculp6s r6fugis en France, par la Commission de gouvernement du Territoire de la Sarre.,

L'importance de ce probl~me ne vous avait point 6chapp6 et vous avez bien voulu m'en entre-
tenir dans une lettre en date, elle aussi, du 13 juillet dernier (Direction des Affaires administra-
tives et techniques, 3e Bureau).

Le Gouvernement de la RWpublique, aux termes de cette lettre, considre comme applicable,
mutatis mutandis, aux relations franco-sarroises, les stipulations de la Convention franco-prus-
sienne du 21 juin 1845 et les declarations de r6ciprocit6 qui l'ont compl~t~e.

La Commission de gouvernement avait estim6 que les trait6s d'extradition conclus avant
1914 entre la France et les diffdrents Etats allemands, sont devenus caducs du seul fait de la d6cla-
ration de guerre et avait observ6 qu'ils ne figurent pas au nombre de ceux que le Trait6 de Paix
a express~ment remis en vigueur. Le Territoire de la Sarre comprend d'ailleurs un fragment du
Palatinat bavarois, auquel la Convention franco-prussienne du 21 juin 1845 n'a jamais &6 appli-
cable.

Aussi conviendrait-il, h mon sentiment, de pr~voir, pour l'avenir, la conclusion d'un accord
franco-sarrois en la mati~re. J'ai l'honneur de vous prier de me faire savoir si vous consentez h
donner votre agr~ment h cette proposition.

Mais la Commission de gouvernement, pour rdsoudre provisoirement la question des extra-
ditions et pour d6f~rer au voeu que vous avez bien voulu m'exprimer, a adoptd la ddclaration dont
j'ai l'honneur de vous prier de trouver ci-joint copie, et dont le texte sera publi6 au prochain num6ro
du Journal Ol/iciel du Territoire.

Des termes de votre lettre du 13 juillet et des termes de cette declaration, r6sulte l'expression
de la volont6 concordante des deux Gouvernements, de r~gler, jusqu'h nouvelle d6cision, toutes
les questions d'extradition conformdment aux dispositions de la Convention du 21 juin 1845 et
des accords qui l'ont complt~e.

J'attacherais du prix a 6tre assur6 de l'entente sur ce point. de nos deux Gouvernements.

Pour copie certifi~e conforme:
Sarrebrfick. le 4 aofit 1924:

Le Secritaire Gdnlral
de la Commission de gouvernement,

(Signd) J. MORIZE.
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has dealt with the communications concerning the accused persons ZIMMERMANN and DIETRICH,
to whom this letter relates.

I have the honour, etc...

(Signed) PAL]8OLOGUE.
The Chairman of the Saar Basin

Governing Commission.

SAARBRUCK, July 30, 1920.

THE COUNCILLOR OF STATE, Chairman of the Governing Commission of the Territory
of the Saar Basin, to

THE PRESIDENT OF THE COUNCIL, Minister for Foreign Affairs, PARIS.

In my letter of July 13 (No. 544), I had the honour to bring to your notice the delicate question
raised by requests for extradition made by the Government of the Republic in respect of accused
persons who have taken refuge in the Saar Basin, and requests for extradition formulated by the
Governing Commission of the Saar Territory in respect of accused persons who have taken refuge
in France.

You agreed that the question was an important one, and you were good enough to refer to
the subject in a letter to me also dated July 13 last (Department of Administrative and Technical
Affairs, Third Bureau).

According to this letter, the Government of the Republic considers that the provisions of the
Franco-Prussian Convention of June 21, 1845, and the Declarations of reciprocity additional thereto,
are applicable mutatis inutandis to the relations between France and the Saar Territory.

The Governing Commission had advanced the view that the Extradition Treaties concluded
prior to 1914 between France and the various German States had lapsed by sole reason of the
declaration of war. The Commission also observed that they are not included among the Treaties
expressly restored to force by the Treaty of Peace. Moreover, the Saar Territory includes a portion
of the Bavarian Palatinate, to which the Franco-Prussian Convention of June 21, 1845, was never
applicable.

In my view therefore, it would be desirable to make arrangements for the future conclusion
of an agreement between France and the Saar Territory on this subject. I have the honour to
request you to inform me whether you give your consent to this proposal.

In order, however, to settle provisionally the question of extradition and to meet the wish
which you have expressed, the Governing Commission has adopted a Declaration of which I have
the honour to transmit to you a copy herewith. The text of this Declaration will be published
in the next issue of the Official Journal of the Territory.

The terms of your letter of July 13 and the terms of this Declaration demonstrate the common
desire of the two Governments to regulate, pending further decision, all questions of extradition
in conformity with the provisions of the Convention of June 21, 1845, and the Agreements addi-
tional thereto.

I should be glad to receive an assurance that our respective Governments are in agreement
on this point.
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D1tCLARATION

DE LA COMMISSION DE GOUVERNEMENT DU TERRITOIRE DE LA SARRE CONCERNANT LES CONDI-

TIONS DANS LESQUELLES IL POURRA tTRE SATISFAIT AUX DEMANDES D'EXTRADITION FORMU-

LtES PAR LE GOUVERNEMENT FRAN AIS.

Pour 'examen de toutes les demandes d'extradition pr6sentdes par le Gouvernement franqais,
la Commission de gouvernement du Territoire de la Sarre se conformera aux r~gles et h la procd-
dure fix~es par le Trait6 d'extradition conclu le 21 juin 1845 entre la France et la Prusse, ainsi
que dans les accords ult~rieurs qui ont complt6 ledit Trait6, jusqu'h ce qu'un accord particulier
ait t6 conclu entre la France et le Territoire de la Sarre en vue d'une nouvelle r~glementation
des questions d'extradition.

SARREBROCK, le 21 juillet 1920.
Pour la Commission de gouvernement

du Territoire de la Sarre:

Le Conseiller d'Etat, Prdsident,
(Sign6) RAULT.

Pour copie certifi~e conforme:
Sarrebruck, le 30 juillet 192o:

Le Secritaire Gdndral,
J. MORIZE.
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DECLARATION

BY THE SAAR BASIN GOVERNING COMMISSION CONCERNING THE CONDITIONS UNDER WHICH

REQUESTS FOR EXTRADITION MADE BY THE FRENCH GOVERNMENT CAN BE COMPLIED WITH.

In examining all requests for extradition put forward by the French Government, the Gov-
erning Commission of the Saar Territory will conform to the regulations and procedure laid down
in the Extradition Treaty concluded between France and Prussia on June 21, 1845, and in the
subsequent agreements additional thereto, until such time as a special agreement shall have been
concluded between France and the Saar Territory for the adoption of new regulations governing
questions of extradition.

SAARBRUC, July 21, 1920. For the Governing Commission

of the Saar Territory

(Signed) RAULT,
Councillor of State, President.
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No. 688. - ECHANGE DE NOTES ENTRE LE GOUVERNEMENT
ALLEMAND ET LA COMMISSION DE GOUVERNEMENT DU
BASSIN DE LA SARRE, COMPLETANT LES DISPOSITIONS DU
PROTOCOLEI DU 3 JUIN 1921 :a) RELATIVES AUX EXAMENS
PROFESSIONNELS PASStZS EN ALLEMAGNE ET EN SARRE PAR
LES FONCTIONNAIRES MOYENS ET SUBALTERNES, ET b)
RELATIVES A L'INTERPRETATION DE CERTAINS POINTS DU
PROTOCOLE. SARREBRUCK, LES 7 ET 20 JUIN ET LE Ier JUILLET
1921 ; BERLIN, LE 19 AOUT ET SARREBRUCK LE 26 AOUT 1922.

Textes of/iciels allemand et trancais communi- German and French official texts communicated
quis par le Prsident de la Commission de by the Chairman ol the Saar Basin Governing
Gouvernement du Bassin de la Sarre. L'en- Commission. The registration ol this ex-
registrement de cet 6change de notes a eu lieu change ol Notes took place August 9, 1924.
le 9 aoilt 1924.

I.

COMMISSION DE GouvERNEMENT

DU TERRITOIRE DE LA SARRE.

Secrdtariat G~n6ral.
S. R. No. 5091.

SARREBRUCK, le 7 iuin 1921.
MONSIEUR LE MINISTRE,

La d~ldgation de la Commission de Gouvernement du Territoire de la Sarre qui a pris part
aux n~gociations qui se sont poursuivies h Berlin du 27 mai au 3 juin, tient h remercier Votre Excel-
lence de l'accueil qui lui a 6t6 r~serv6 et des attentions dont elle a 6t6 l'objet. La Commission de
Gouvernement se f~licite d'avoir pu, sur un certain nombre de points, parvenir h un accord avec
le Gouvernement allemand.

En examinant le protocole dont la signature a clos les n~gociations, j'ai relev6 une erreur
mat6rielle qui s'explique par la hAte avec laquelle a dt6 6tabli ce document. Ses r~dacteurs ont omis
de faire mention de l'accord qui 6tait sans aucune difficultd, intervenu entre les deux d~l~gations
au sujet de la validit6 des examens professionnels. Ce point de l'ordre du jour avait 6t6 traitd dans
la 5 e s~ance pldni~re (31 mai). I1 ressort du texte du proc~s-verbal de s6ance 6tabli par les soins
de la d~l~gation allemande que l'accord 6tait complet sur les points suivants :

i. Les examens professionnels subis dans le Territoire de la Sarre par les fonction-
naires moyens et inf~rieurs seront reconnus par les autorit6s allemandes.

2. La Commission de Gouvernement reconnaitra, en ce qui concerne les m~mes
categories de fonctionnaires les examens subis en Allemagne.

3. Pour rendre possible cette r6ciprocit6 de traitement, les examens professionnels
seront subis dans le Territoire de la Sarre conformdment aux rbglements en vigueur en

I Vol. V, page 189 de ce Recueil. I Vol. V, page 18q, of this Series.
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Allemagne. Les jurys d'examen seront compos6s conform6ment ces r~glements ; ils
seront nomm~s par la Commission de Gouvemement qui se r6serve d'appeler de 1'ext6-
rieur, les membres du jury qui ne pourraient ktre trouv~s dans le Territoire.

4. Cet accord pourrait 8tre d~nonc6 au gr6 de l'une ou l'autre des parties mais sans
que cette d~nonciation puisse avoir un effet r6troactif en ce qui concerne les examens
d6jh subis.

5. En ce qui concerne les Administrations des Chemins de fer et des Postes, des
accords directs seront conclus entre les deux Administrations int6ress6es.

6. Le Gouvernement allemand reconnaitra les examens ddjh subis dans le Territoire
de la Sarre.

Je considre que les propositions ci-dessus formulkes reproduisent tr~s exactement les condi-
tions de l'accord intervenu le 31 mai 1921. Je me bornerai h demander que le terme ( fonctionnaires
moyens et inf~rieurs ) fit exactement ddfini et h sugg6rer qu'il soit fait h cet 6gard appel au crit6-
rium employ6 dans l'annexe 6 du protocole : les fonctionnaires moyens et inf~rieurs comprendraient
les fonctionnaires des groupes I h IX inclus.

Je serais heureux d'apprendre que ces propositions ont trouv6 l'agr6ment du Gouvernement
allemand. 11 suffirait, me semble-t-il, d'un 6change de'lettres pour que cet accord ffit consid~r6
comme acquis au mme titre que ceux qui ont fait l'objet du protocole du 3 juin 1921.

Veuillez agr6er, Monsieur le Ministre, les assurances de ma haute consideration.

(Sign6) V. RAULT.

A Son Excellence Monsieur le Docteur RoSEN,

Ministre des Affaires ftrangres,
Berlin.

Pour copie conforme:
Sarrebruck, le 4 aofit 1924,

Le Secritaire Gln6al
de la Commission de Gouvernement,

J. MORIZE.

TEXTE ALLEMAND. - GERMAN TEXT.

II.
AUSWARTIGES Awrr.

Nr. II S. G. 1265
Ang. I.

BERLIN, den 20. Juni 1921.
HERR PRASIDENT,

Die Deutsche Regierung hat gem Kenntnis genommen von den liebenswfirdigen Worten,
die Sie namens der Delegation im Eingange ihres Schreibens vom 7. Juni, S. R. Nr. 5091, den in
Berlin geffihrten Verhandlungen widmen. Auch die Deutsche Regierung ist erfreut dartiber, dass
in diesen Verhandlungen fiber eine Reihe von Punkten eine grundsatzliche Einigung erzielt worden
ist.

Die von Ihnen zur Sprache gebrachte Unvollst§.ndigkeit des Schlussprotokolls vom 3. Juni
trifft zu. Ich beehre mich, Ihnen auf Grund Ihres Schreibens zu bestdtigen, dass ein Einverst5.ndnis
fiber folgende Punkte erzielt worden ist :

I. Die im Saargebiet abgelegten Prfifungen mittlerer und unterer Beamter werden
von den deutschen Beh6rden anerkannt.

2. Die Regierungskommission des Saargebiets erkennt die in Deutschland abgelegten
Prfifungen ffir die gleichen Beamtenkategorien an.
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3. Um diese Gegenseitigkeit zu erm6glichen, werden die Beamtenprifungen im
Saargebiet nach Massgabe der in Deutschland gilitigen Vorschriften abgelegt. Die Prii-
fungskommissionen werden nach Massgabe der deutschen Vorschriften zusammengesetzt ;
sie werden von der Regierungskommission ernannt, die sich vorbehalt, Mitglieder der
Kommissionen von ausserhalb heranzuziehen, wenn solche im Saargebiet nicht gefunden
werden k6nnen.

4. Diese Abmachung kann von beiden Teilen nach Belieben widerrufen werden,
doch hat ein Widerruf keine rfickwirkende Kraft beziiglich der bereits abgelegten
Priifungen.

5. Ffir die Eisenbahn- und Postverwaltung sollen besondere Abmachungen unmitte -
bar zwischen den beiderseits beteiligten Verwaltungen getroffen werden.

6. Die Deutsche Regierung erkennt die im Saargebiet bereits abgelegten Prilfungen
an.

Die Deutsche Regierung ist des weiteren, entsprechend der in Ihrem Schreiben gemachten
Anregung, damit einverstanden, dass unter < mittleren und unteren [Beamten ) die unter die Be-
soldungsgruppen I bis IX einschliesslich fallenden Beamten verstanden werden sollen.

Da hiernach vollkommene Einigkeit besteht, glaube ich, dass durch diesen Briefwechsel die
Angelegenheit grundsaitzlich als geregelt angesehen werden kann, und zwar in gleicher Weise .wie
die in dem Protokoll vom 3. Juni geregelten Punkte.

Genehmigen Sie, Herr Prdsident, die Versicherung meiner ausgezeichneten Hochachtung.

An die Regierungskommission des Saargebiets. (Gez.) v. HANIEL.
Zu Hdinden des Prasidenten, Herrn Staatsrats RAULT

Hochwohlgeboren, Saarbriicken.

Pour copie conforme
Sarrebruck, le 4 aofit 1924.

Le Secrilaire Gnral
de la Commission de Gouvernement,

J. MORIZE.

1 TRADUCTION. - TRANSLATION.

BERLIN, le 20 iUin 1921.
MONSIEUR LE PRASIDENT,

Le Gouvernement allemand a W heureux de prendre connaissance des paroles aimables qu'au
nom de la D6legation, vous consacrez dans votre lettre du 7 juin S. R. No 5o1 aux n~gociations
qui ont eu lieu h Berlin. Le Gouvernement allemand est 6galement tr~s satisfait, qu'au cours de
ces n6gociations, un accord ait 6t6 r6alis6 au sujet d'un certain nombre de points.

La lacune que vous signalez dans le protocole final du 3 juin existe effectivement. A la suite
de votre lettre j'ai l'honneur de vous confirmer qu'un accord a 6t6 rdalis6 sur les points suivants :

i. Les autorits allemandes reconnaissent comme valables les examens que les fonc-
tionnaires moyens et subalternes ont pass6s dans le Territoire de la Sarre.

2. La Commission de Gouvernement du Territoire de la Sarre reconnait comme va-
lables les examens que des fonctionnaires des rmames cat6gories ont passes en Allemagne.

3. Afin de r6aliser cette r6ciprocitd, les r~glements en vigueur en Allemagne seront
applicables dans le Territoire de la Sarre, en ce qui concerne les examens des fonctionnaires.

1 Traduit par le Secretariat de la Socidt6 des 1 Translated by the Secretariat of the League

Nations. of Nations.
. NO 688
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Les jurys d'examens seront composes comme il a 6t6 dit dans les r~glements allemands ;
les examinateurs seront nomm~s par la Commission de Gouvernement qui se rdserve
le droit de designer comme membres des jurys des personnes domicili~es en dehors du
Territoire de la Sarre, si elle ne peut trouver des examinateurs comptents dans le Terri-
toire de la Sarre.

4. Le pr6sent arrangement pourra tre d6nonc6 h tout moment par les deux parties,
mais une d6nonciation n'aura aucun effet r6troactif, en ce qui conceme les examens
qui ont d6jh eu lieu.

5. Pour ce qui concerne les fonctionnaires de l'Administration des Chemins de fer
et l'Administration des Postes, les administrations int6ress6es des deux parties concluront
directement des arrangements spdciaux.

6. Le Gouvernement allemand reconnait comme valables les examens qui ont d~jh
eu lieu dans le Territoire de la Sarre.

En outre, le Gouvernement allemand, conform6ment h la proposition contenue dans votre
lettre, consent h consid6rer comme <i fonctionnaires moyens et subalternes ) les fonctionnaires
compris dans les categories I h IX du bar~me des traitements.

Etant donn6 que l'accord est ainsi r~alisd sur tous les points, j'estime que, par le pr6sent 6change
de lettres, la question peut tre consid6r6e comme 6tant r~gl6e d6finitivement et de la m0me ma-
nitre que les points, pour lesquels une solution est intervenue dans le protocole du 3 juin.

Veuillez agr6er, Monsieur le President, l'assurance de ma haute consideration.

(Sign6) v. HANIEL.

A la Commission de Gouvernement du Territoire de la Sarre,

a. b. s. de M. RAULT, Conseiller d'Etat,
President de la Commission de Gouvernement,

Sarrebruck.

III.

COMMISSION DE GOUVERNEMENT

DU TERRITOIRE DE LA SARRE..

Secretariat Gdn~ral.
S. T. No. 5514.

SARREBRUCK, le Ier Juillet 1921.MONI SEUR LE MINISTmE,

J'ai l'honneur d'accuser reception h Votre Excellence de sa lettre No. U. S. G. 1265 du 2o juin
1921, et de prendre acte de l'accord intervenu au sujet de la validit6 des examens professionnels,
tel qu'il ressort des termes de la lettre sus-vis~e et de ma lettre S. R. 5o91 du 7 juin.

Veuillez agr6er, Monsieur le Ministre, les assurances de ma haute consid6ration.

A Son Excellence Monsieur le Docteur ROSEN, (Signd) V. RAULT.

Ministre d'Empire des Affaires 6trangres,
Berlin.

Pour copie conforme
Sarrebruck, le 4 ao-it 1924.

Le Secrtaire Ginlral
de la Commission de Gouvernement.

J. MORIZE.
No. 688
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TEXTE ALLEMAND. - GERMAN TEXT.

AUSWARTIGES AMT. IV.
Nr. Ila S. G. 2212.

BERLIN, den 19. August 1922.
HERR PRASIDIENT,

Ich habe die Ehre Ihnen zu bestatigen, dass zwischen der deutschen Regierung und der Re-gierungskommission des Saargebiets Einverstindnis fiber folgende Fragen auf dem Gebiet desVersorgungswesens erzielt worden ist

Zwecks vorliufiger Verrechnung der Ausgaben an Versorgungsgebiihrnissen wird die Re-gierungskommission vom i. April bis 31. Dezember 1922 am ersten jedes Monats ffir den Vormonatdurch die Pensionsregelungsbeh6rde den Gesamtbetrag der im Vormonat angewiesenen Gebfihrnissefeststellen lassen. Nach K urzung urn 2 Millionen Mark monatlich wird dieser Betrag von der deut-schen Regierung auf das Konto der Regierungskominission bei der Reichsbankstelle in Saarbrii-cken fiberwiesen. Die Regierungskommission wird den Goldbedarf bei dem deutschen Finanz-kommissar anmelden, der die Oberweisung vermitteln wird. Diese Zahlungen sind bei der amSchiusse des Rechnungsjahres erforderlich werdenden endgiiltigen Abrechnung als Vorschisse
der deutschen Regierang zu verrechnen.

II.
Bei Rfickzahlung von Kapitalabfindungen nach dem Reichsversorgungsgesetz sollen im Inter-esse der Vereinfachung der Abrechnung die zurfickgezahlten Betrdige von der nach dem Proto-koll vom 3. Juni 1921 erforderlichen Abrechnung ausgenommen werden. Dengemass werden ffirdie Abrechnung die Gesamtkosten der Versorgung um diese Betrdge gekfirzt ; der Rest bildet dieSumme bezfiglich derer die Mehrkosten nach dem neuen Recht im Verhdiltnis zurm alten zu ermittelnund alsdann zwischen der deutschen Regierung und der Regierungskommission des Saargebietsim Verhdiltnis von i 3 zu verrechnen sind.

III.
Der Schriftverkehr der Versorgungsbeh6rden innerhalb und ausserhalb des Saargebiets erfolgtim Verhiltnis der Versorgungsinter und Hauptversorgungsdmter zueinander unmittelbar, soweiteinzelne Falle in Betracht kommen, in denen es sich um Aktenfibersendung oder urn Feststellungvon Anspfichen handelt, die ffir einzelne Versorgungsberechtigte aus den Versorgungsgesetzenerwachsen. Der s6nstige Verkehr zwischen diesen Versorgungsbeh6rden ist durch die AbteilungVolkswohlfahrt und das Generalsekretariat der Regierungskommission zu leiten. Der Verkehrzwischen dem Reichsarbeitsministerium und den Versorgungsbehbrden des Saargebiets erfolgtin jedem Fall auf diplomatischem Wege.

IV.
Die Befugnisse und die Tdtigkeit des deutschen Finanzkommissars ffir das Versorgungswesenim Saargebiet sind durch das Schreiben der Regierungskommission des Saargebiets vom 3. No-vember 1921 - Nr. 7510 - und das Antwortschreiben der deutschen Regierung vom 4. Dezember

1921 - Nr. II S. G. 2611 - geregelt.

V.
Die Regierungskommission des Saargebiets stimmt den in den Schreiben der deutschen Re-gierung vom 3. April 1922 - Nr. Ila S. G. 926 - gemachten" Vorschldgen fiber die Versorgungs-
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gerichtsbarkeit zu. Demgemss wird der Herr Reichsarbeitsminister nach Zustimmung des Reichs-
rats die der Regierungskommission im Entwurf mitgeteilte Verordnung fiber das Verfahren in
Versorgungssachen beziiglich des Saargebiets erlassen, wahrend die Regierungskommission das
Reichsgesetz fiber das Verfahren in Versorgungssachen vom io. Januar 1922 mit den Aenderungen,
die zur Anpassung des Gesetzes an die Verhdltnisse des Saargebiets notwendig sind, im Saargebiet
ffir anwendbar erkldrt wird.

Nachdem durch das Reichsgesetz fiber das Verfahren in Versorgungssachen vom io. Januar
1922 die Zahl der Mitglieder der Versorgungsgerichte von 5 auf 3 herabgesetzt worden ist, kann die
Bestimmung in dem Schlussprotokoll von Berlin vom 3. Juni 1921, wonach die deutsche Regierung
das Recht erhalten hat, beim Versorgungsgericht des Saargebiets das richterliche Mitglied aus
der Zahl der ordentlichen Richter des Saargebiets und ein weiteres Mitglied aus der Zahl der Ver-
sorgungsbeamten des Saargebiets zu ernennen, nicht mehr beibehalten werden. Sic wird ersetzt
durch folgende Bestimmung : ( Die deutsche Regierung erh5lt das Recht, beim Versorgungsgericht
des Saargebiets die in der sozialen Fiirsorge erfahrene, mit dem Versorgungswesen vertraute Person
zu ernennen ".

Spruchsachen, die seit den i. Februar 1922 bei den bisher zustindigen Versorgungsgerichten
eingegangen sind, werden dem Versorgungsgericht ffir das Saargebiet in Saarbrficken fiberwiesen,
soweit eine Entscheidung noch nicht erfolgt ist. Spruchsachen, die vor dem i. Februar 1922 bei
den bisher zustandigen Versorgungsgerichten anhangig geworden sind, werden vor diesen Gerichten
weiter bearbeitet und entschieden.

VI.

Die Abreden vom 3. Juni 1921 werden hinsichtlich der Versorgungsbeh6rden im SAargebiet
folgendermassen ergdnzt :

I. Nachdem die sechsmonatige Frist, innerhalb derer die Regierungskommission das Recht
hatte, aus dem fibernommenen Personal des Versorgungswesens ihr nicht genehme Beamte der
deutschen Regierung zur Verffigung zu stellen, abgelaufen ist, kornmt eine weitere Zurverffigung-
stellung nicht mehr in Betracht.

2. Die Einstufung des im Versorgungswesen tdtigen Personals in die neue Besoldungsordnung
ist Sache der Regierungskommission. Soweit durch die Besoldungsreform eine bisher einheitliche
Beamtenklasse zwecks Schaffung von Aufriickungsm6glichkeiten in mehrere Besoldungsgruppen
zerlegt worden ist (wie z. B. die Sekretdrklasse in die Gruppen VII, VIII und IX der deutschen
Besoldungsordnung), wird die Regierungskommission ffir die Verteilung der Stellen der bisherigen
Einheitsklasse auf die verschiedenen Gruppen m6glichst dasselbe Zahlenverhaltnis annehmen
wie es bei den deutschen Versorgungsbeh6rden beobachtet worden ist.

Einverstandnis herrscht darfiber, dass bei der Einstufung der einzelnen Beamten in erster
Linie die Prfifungsergebnisse massgebend sein sollen. Indes bleibt es der Regierungskommission
unbenommen, einzelne Beamte, die sich besonders bewdhrt haben, besonders zu berficksichtigen.

Die Einstufung der Didtare erfolgt in gleicher 'Weise wie die der Beamten.
Nach vollzogener Einstufung wird die Regierungskommission der deutschen Regierung eine

0bersicht fiber den.Stellenetat und seine Besetzung zugehen lassen.
3. Offene Stellen werden gemass den Abreden vOm. 3. Juni 1921 nur mit Beamten besetzt,

die der Regierungskommission von der deutschen Regierung vorgeschlagen werden. Offene Stellen
sind alle Stellen die durch Tod, Abgang, oder Bef6rderung frei werden oder durch Errichtung
neuer Stellen geschaffen werden. Die Regierungskommission wird, sobald eine offene Stelle vor-
handen ist, die deutsche Regierung hiervon benachrichtigen und zur Ausfibung ihres Vorschlags-
rechtes auffordern.

Die Deutsche Regierung wird bei Ausfibung ihies Vorschlagsrechtes ffir Aufrfickungs- beziehent-
lich Bef6rderungsste~len auch die im Saargebiet tatigen Beamten 'des Versorgungswesens berfilck-
sichtigen. Der Regierungskommission steht es frei,' bei Mitteilungen fiber das Freiwerden von Stellen
die Aufmerksamkeit der deutschen Regierung auf Beamnte der Versorgungsbeh6rden im Saar-
gebiet zu lenken, die nach Dienstalter und Bewdhrung ffir die Bef6rderung in eine frei gewordene
h6here Stelle in Betracht kommen. In solchen Faillen sollen die Personalakten der Beamten mit
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fibersandt werden. Umgekehrt wird die deutsche Regierung bei Praisentation von Beamten, die
ausserhalb des Saargebiets tatig sind, der Regierungskommission die Personalakten bibermitteln.
Soweit die deutsche Regierung keine Beamten aus dem Saargebiet vorschligt, wird sie tunlichst
Beamte aus den dem Saargebiet benachbarten Gegenden vorschlagen.

4. Die Regierungskommission wird die deutsche Regierung alsbald auffordem, beziiglicb
der gegenwdirtig kommissarisch verwalteten Leiterstellen ihr Vorschlagsrecht auszuilben.

Genehmigen Sie, Herr Prdsident, die Versicherung meiner ausgezeichneten Hochachtung.

Gez. v. SIMSON.
An die

Regierungskommission des Saargebiets,
zu Handen des Praisidenten,

Herrn Staatsrat RAULT, Hochwohlgeboren,
Saarbrficken.

Pour copie conforme:
h Sarrebruck, le 4 aocit 1924.

Le Secritaire giniral de la Commission
de gouvernement du Territoire de la Sarre.

J. MORIZE.

1 TRADUCTION. - TRANSLATION.

BERLIN, le 19 aoit 1922.
MONSIEUR LE PR1tSIDENT,

J'ai l'honneur de vous confirmer qu'entre le Gouvernement allemand et la Commission de
Gouvernement du Territoire de la Sarre, un accord a 6t6 r~alis6, en matire de pensions, sur les
questions suivantes :

I.

En vue de l'6tablissement des d~comptes provisoires des d~penses affrentes aux pensions,
la Commission de Gouvernement, pendant la p~riode allant du Ier avril au 31 d6cembre 1922, fera
constater, le ier de chaque mois, pour le mois pr6cedent, par l'autorit6 charg~e du r~glement des
pensions, le montant total des pensions ordonnanc~es au cours du mois pr6c~dent. Ce montant
sera vird par le Gouvernement allernand au compte de la Commission de Gouvernement, aupr~s
de la succursale de la Reichsbank, h Sarrebruck, sous d~duction d'une somme de deux millions
de marks par mois. La Commission de Gouvernement fera connaitre la somme qui lui sera n~ces-
saire au Commissaire des Finances allemand qui effectuera le virement. A la fin de l'exercice, lors
de l'6tablissement du d~compte d~finitif, ces paiements seront consid~r6s comme avances du Gou-
vernement allemand.

II.

En vue de faciliter l'6tablissement des d~comptes, en cas de remboursement d'indemnitds en
capital, conformnment h la loi du Reich sur les pensions (Reichsversorgungsgesetz), les montants
rembours~s ne seront pas compris dans le d6compte qui doit: tre 6tabli aux ternies du protocole

1 Traduit par le Secr6tariat de la Societ6' des 1 Translated by the Secretariat of the League
Nations. of Nations.
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du 3 juin 1921. Pour l'dtablissement du ddcompte, ces montants seront, par cons6quent, ddduits du
total des d~penses affdrentes aux pensions ; le solde constituera la somme par rapport & laquelle
les ddpenses suppl6mentaires occasionndes par la substitution de la loi nouvelle la loi ancienne,
seront h calculer et h rdpartir ensuite entre le Gouvernement allemand et la Commission de Gou-
vernement, dans la proportion de I h 3.

III.

Les services des pensions, dtablis dans le Territoire de la Sarre et en dehors de ce Territoire,
pourront correspondre directement s'il s'agit de questions qui intdressent les bureaux des pensions
(Versorgungsamter) et les bureaux principaux des pensions (Hauptversorgungsa.mter) et qui sont
relatives h des cas particuliers dans lesquels il y a lieu de proc~der a des transferts de dossiers ou
h la fixation des pensions que les ayants droit peuvent r~clamer en vertu des lois sur les pensions.
Toute autre correspondance entre les services des pensions sus-mentionn~s se fera par l'intermd-
diaire de la Section de la prdvoyance sociale et du Secr6tariat gdn6ral de la Commission de Gou-
vernement. Le Ministre du Travail du Reich et les services des pensions du Territoire de la Sarre
6changeront leur correspondance, dans chaque cas particulier, par la voie diplomatique.

IV.

Les attributions et les fonctions du Commissaire des Finances allemand aupr~s du service des
pensions du Territoire de la Sarre, sont d6finies par la lettre de la Commission de Gouvernement
du Territoire de la Sarre, No 751o, en date du 3 novembre 1921, et la r~ponse du Gouvernement
allemand, No II S. G. 2611, en date du 4 ddcembre 1921.

V.

La Commission de Gouvernement du Territoire de la Sarre accepte les propositions relatives
h la juridiction, en matire de pensions, que le Gouvernement allemand lui a soumises par sa lettre
No Ila, S. G. 926, en date du 3 avril 1922. Le Ministre du Travail du Reich promulguera, par con-
s6quent, apr~s approbation du Conseil du Reich, le d~cret concernant la procedure a suivre dans
les questions de pensions int~ressant le Territoire de la Sarre, et dont le projet a td soumis h la
Commission de Gouvernement, tandis que la Commission de Gouvernement d~clarera applicable
au Territoire de la Sarre la loi du Reich du IO janvier 1922 concernant la proc6dure en matire
de pensions, avec les modifications n~cessaires pour adapter la loi h la situation particuli~re du
Territoire de la Sarre.

La loi du Reich du io janvier 1922 concernant la procddure en mati~re de pensions ayant
r~duit de 5 L 3 le nombre des membres des tribunaux des pensions, il n'est plus possible de maintenir
la disposition du protocole final de Berlin, en date du 3 juin I92I, aux termes de laquelle le droit
h 6t6 reconnu au Gouvernement allemand de d~signer l'un des juges titulaires du Territoire de la
Sarre, comme titulaire du poste qui, aupr~s du tribunal des pensions du Territoire de la Sarre, doit
obligatoirement 6tre attribu6 h un magistrat et de choisir un autre membre dudit tribunal parmi
les fonctionnaires du service des pensions du Territoire de la Sarre. Cette disposition est remplacde
par la suivante : # Le Gouvernement allemand aura le droit de nommer, aupr s du tribunal des
pensions du Territoire de la Sarre, une personne exp~riment6e en mati~re de pr~voyance sociale
et ayant une comp6tence particuUire en mati~re de pensions ).

Les affaires contentieuses dont les tribunaux des pensions jusqu'ici comp~tents ont dtd saisis
depuis le ier f6vrier 1922, seront transf6r6es au tribunal des pensions du Territoire de la Sarre, h
Sarrebruck, si aucune d~cision n'a encore dt6 rendue. Les affaires contentieuses dont les tribunaux
des pensions jusqu'ici comptents ont 6t6 saisis avant le ier f6vrier 1922, continueront A 6tre instruites
par ces tribunaux qui rendront la sentence.

VI.

Les arrangements du 3 juin 1921, relatifs aux services des pensions du Territoire de la Sarre,
seront compldtds comme suit:
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i. Le d~lai de 6 mois, au cours duquel la Commission de Gouvernement avait le droit de mettre
t la disposition du Gouvernement allemand ceux des fonctionnaires du service des pensions dont

elle voulait se passer, dtant expir6, aucun nouveau.fonctionnaire ne pourra 6tre mis h la disposition
du Gouvernement allemand.

2. Le reclassement du personnel du service des pensions en tenant compte du nouveau bar~me
des traitements, incombe h la Commission de Gouvernement. Si lors de la revision des traitements
une ancienne cat~gorie uniforme a dt6 divis~e, au point de vue des traitements, en plusieurs groupes
pour faciliter l'avancement des fonctionnaires (par exemple la cat6gorie des secr6taires qui forme
maintenant les groupes VII, VIII et IX du barme allemand des traitements), la Commission
de Gouvernement r6partira. autant que possible, les postes de l'ancienne cat6gorie uniforme entre
les diff6rents groupes dans la proportion qui a 6 observ~e dans les services allemands des pensions.

I1 est entendu qu'en ce qui concerne le reclassement des diffirents fonctionnaires, on tiendra
compte, en premier lieu, des rgsultats des examens. La Commission de Gouvernement pourra,
toutefois, accorder des avantages sp6ciaux h certains fonctionnaires dterminds qui ont rendu
des services particuliers.

Le reclassement des surnum6raires se fera de la mme mani~re que celui des fonctionnaires.
D~s que le reclassement sera termin6, la Commission de Gouvernement fera parvenir au Gou-

vernement allemand un relev6 indiquant le nombre de postes prgvus au budget et les noms des
titulaires.

3. Conform6ment aux arrangements du 3 juin 1921, il ne sera nommd, en cas de vacances,
que des fonctionnaires figurant sur une liste de presentation que le Gouvernement allemand sou-
mettra h la Commission de Gouvernement. Seront considdr6s comme postes vacants tous les anciens
postes dont le titulaire sera d6c6dU, retraite, ou aura re~u de l'avancement, ainsi que les nouveaux
postes. D~s qu'un poste deviendra vacant, la Commission de Gouvernement en informera le Gou-
vernement allemand et l'invitera h exercer son droit de pr6sentation.

Pour les postes qui doivent ftre attribu~s h des fonctionnaires ayant droit h avancement,
le Gouvernement allemand prendra 6galement en consideration, dans l'exercice de son droit de
pr6sentation, les fonctionnaires du service des pensions du Territoire de la Sarre. Dans ses commu-
nications relatives aux postes qui deviendront vacants, la Commission de Gouvernement aura la
facult6 d'attirer l'attention du Gouvernement allemand sur certains fonctionnaires du service
des pensions du Territoire de la Sarre, dont l'anciennet6 et les services rendus justifieraient la no-
mination h un poste supdrieur vacant. Dans ce cas, le dossier personnel de ces fonctionnaires sera
joint h la lettre. Inversement, le Gouvernement allemand, en pr~sentant des fonctionnaires d'un
service 6tabli en dehors du Territoire de la Sarre, transmettra les dossiers personnels h la Commission
de Gouvernement. Si le Gouvernement allemand ne pr6sente pas de fonctionnaires du Territoire
de la Sarre, il pr6sentera autant que possible des fonctionnaires des r6gions limitrophes du Terri-
toire de ]a Sarre.

4. La Commission de Gouvernement invitera, aussit6t que possible, le Gouvernement allemand
exercer son droit de presentation pour les postes de directeur dont les titulaires actuels n'exercent

leurs fonctions que par intrim.
Veuillez agr6er, Monsieur le Pr6sident, l'assurance de ma haute consideration.

A la Commission de Gouvernement (Sign6) v. SIMSON.
du Territoire de la Sarre,

a. b. s. de M. RAULT, Conseiller d'Etat,
Pr6sident de la Commission de Gouvernement,

Sarrebruck.
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TEXTE ALLEMAND. - GERMAN TEXT.

V.

REGIERUNGSKOMMISSION DES SAARGEBIETS

GENERALSEKRETARIAT.

G. S. Nr. 4041 a.
SAARBRUCKEN, den 26. August 1922.

Schlossplatz 15.
HERR MINISTER,

Ich habe die Ehre, Ihnen zu bestdtigen, dass zwischen der deutschen Regierung und der
Regierungskommission des Saargebiets Einverstdndnis fiber folgende Fragen auf dem Gebiet
des Versorgungswesens erzielt worden ist. :

(Here follows the same text as in the note of August 19, 1922.)

Genehmigen Sie, Herr Minister, die Versicherung meiner ;ausgezeichneten Hochachtung.

An Gez. R. D. WAUGH.
den Herm Minister der Auswa.rtigen Angelegenheiten,

Berlin.

Pour copie certifi6e conforme :
Sarrebruck, le 4 aofit 1924.

Le Secritaire Gbntral de la Commission
de Gouvernement du Territoire de la Sarre,

J. MORIZE.

I TRADUCTION. - TRANSLATION.

COMMISSION DE GOUVERNEMENT
DU TERRITOIRE DE LA SARRE.

Secretariat g~n~ral
G. S. No 4041 a.

SARREBRUCK, le 26 aoat 1922.Place du Chateau, 15.
MONSIEUR LE MINISTRE,

J'ai l'honneur de vous confirmer qu'entre le Gouvernement allemand et la Commission de Gou-
vernemnent du Territoire de la Sarre, un accord a t0 rdalis6, en matire de pensions, sur les questions
suivantes :

(Suit le mme texte qu'h la note du 19 aofit 1922.)

Veuillez agr6er, Monsieur le Ministre, l'assurancede-mahaute considdration.

A Monsieur le Ministre (S.) R. D. WAUGH.
des Affaires 6trang~res,

Berlin.

1 Traduit par le Secretariat de ]a Socit6 des 1 Translated by the Secretariat of the Leagu
Nations. of Nations.
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1 TRADUCTION. - TRANSLATION.

No. 688. - EXCHANGE OF NOTES BETWEEN THE GERMAN
GOVERNMENT AND THE SAAR BASIN GOVERNING COMMISSION,
SUPPLEMENTING THE PROVISIONS OF THE PROTOCOL OF
JUNE 3, 1921 : (a) RELATIVE TO THE PROFESSIONAL EXAMI-
NATIONS PASSED IN GERMANY AND IN THE SAAR BY
INTERMEDIATE AND JUNIOR OFFICIALS, AND (b) RELATIVE
TO THE INTERPRETATION OF CERTAIN POINTS IN THE PRO-
TOCOL. SAARBRUCK, JUNE 7 AND 20, AND JULY I, 1921;
BERLIN, AUGUST i, AND SAARBRUCK, AUGUST 26, 1922.

SAAR BASIN GOVERNING COMMISSION.

SECRETARIAT-GENERAL.

S.R. No. 5091.
SAARBRUCK, June 7, 1921.

SIR,

The Delegation of the Saar Basin Governing Commission which took part in the negotiations
conducted at Berlin, from May 27 to June 3, desires to thank your Excellency for the welcome accorded
it and the courtesy with which it was received. The Governing Commission esteems itself for-
tunate in having been able to reach an agreement with the German Government on various points.

In studying the Protocol, the signing of which concluded the negotiations, I noted an error,
due, no doubt, to the haste with which this document was drawn up. The drafters omitted to mention
the agreement arrived at without any difficulty between the two delegations in regard to the validity
of professional examinations. This item of the agenda was dealt with at the Fifth Plenary Meeting
(May 31). The text of the Minutes of the meeting drawn up by the German Delegation showed
that complete agreement was reached on the following points :

(i) Professional examinations taken in the Saar Territory by secondary and subordinate
officials will be recognised by the German authorities.

(2) The Governing Commission will recognise examinations taken in Germany in
the case of the same classes of officials.

(3) In order to facilitate this reciprocal treatment the regulations in force in Germany
shall apply to professional examinations held in the Saar Territory. The examining boards
will be constituted in accordance with these regulations ; they will be appointed by the
Governing Commission, which reserves the right to make outside appointments to the
board when suitable members are not available within the Territory.

(4) Either of the Parties may terminate this Agreement, but such action shall not
have retroactive effect as regards examinations already held.

(5) As regards the Railway and Postal Administrations, direct agreements will be
concluded between the two Administrations concerned.

I Traduit par le Secrdtariat de la Socidtd des
Nations.

1 Translated by the Secretariat of the League
of Nations.
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(6) The German Government will recognise examinations already held in the Saar
Territory.

I consider that the proposals formulated above give very accurately the conditions of the Agree-
ment concluded on May 31, 1921. I would merely request that the expression " secondary and
subordinate officials " might be defined, and suggest that for this purpose reference should be made
to the rule employed in Annex 6 of the Protocol ; secondary and subordinate officials would in-
clude officials of grades I to IX inclusive.

I should be glad to know that these proposals meet with the approval of the German Govern-
ment. An exchange of letters would, I think, be sufficient to confirm this Agreement on the same
terms as those dealt with in the Protocol of June 3, 1921.

I have the honour to be, etc. (Signed) V. RAULT.

His Excellency Dr. RoSEN,

Minister for Foreign Affairs,
Berlin.

II.
BERLIN, June 20, 1921.

SIR,

The German Government gratefully acknowledges the friendly remarks with which, on behalf
of the Delegation, you open your letter of June 7, S. R. No. 5091, referring to the negotiations con-
ducted in Berlin. The German Government is happy to think that these negotiations led to agree-
ment in principle on a number of points.

Your remarks concerning the incompleteness of the Final Protocol of June 3 are perfectly cor-
rect. I have the honour, pursuant to your letter, to confirm the fact that agreement was reached in
regard to the following points :

(I) Professional examinations taken in the Saar Territory by secondary and subordi-
nate officials will be recognised by the German authorities.

(2) The Governing Commission of the Saar Territory will recognise examinations
taken in Germany so far as concerns the same classes of officials.

(3) In order to facilitate this reciprocal treatment the regulations in force in Germany
shall apply to professional examinations held in the Saar Territory. The examining boards
will be constituted in accordance with these regulations, and appointed by the Governing
Commission, which reserves the right to make outside appointments to the board when
suitable members are not available within the Territory.

(4) Either of the Parties may terminate this Agreement at will, but such action shall
not have retroactive effect as regards examinations already held.

(5) As regards the Railway and Postal Administrations direct agreements will be
concluded between the two Administrations concerned.

(6) The German Government will recognise examinations already held in the Saar
Territory.

The German Government is further in agreement with the suggestion contained in your letter
that " secondary and subordinate officials " should be taken to comprise officials of grades I to
IX inclusive.

As we are now in full agreement, I think that this exchange of letters may be regarded as settling
this question in the same manner as the points covered by the Protocol of June 3.

I have the honour, etc.,
(Signed) v. HANIEL.

Monsieur RAULT, Councillor,

Chairman of the Saar Basin Governing Commission.
Saarbruck.
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III.

SAAR BASIN GOVERNING COMMISSION.
SECRETARIAT-GENERAL.

S. T. No. 551 4 .ST.N SAARBRUCK, [uly I, 1921.

SIR,

I have the honour to acknowledge receipt of Your Excellency's letter, No. U. S. G. 1265, of June
20, 1921, and to take note of the Agreement reached in regard to the, validity of professional exa-
minations, in the form in which this Agreement appears in the aforesaid letter and my letter S. R.
5091, of June 7.

I have the honour to be, etc.
(Signed) V. RAULT.

His Excellency Dr. ROSEN,
Minister for Foreign Affairs,

Berlin.

IV.

NOTE OF THE GERMAN GOVERNMENT TO THE SAAR BASIN GOVERNING COMMISSION,

DATED AUGUST 19, 1922.

SIR, 
BERLIN, August 19, 1922.

I have the honour to confirm the fact that agreement has been reached by the German Govern-
ment and the Saar Governing Commission in regard to the following questions concerning pensions
and public assistance:

I.

For the purpose of a provisional settlement of accounts in respect of expenditure under the
head of pensions, the Governing Commission will, as from April i to December 31, 1922, instruct
the Pensions Department to determine, on the first day of each month, the total amount allocated
for this purpose during the previous month. This amount, less 2 million marks per month, will
be transferred by the German Government to the account of the Governing Commission at the
office of the Reichsbank in Saarbruck. The Governing Commission will notify the amount required
to the German Financial Commissioner, who will effect the transfer. Such payments will, when
definitive settlement is made at the end of the financial year, be reckoned as advances made by
the German Government.

II.

For the purpose of simplifying the accounts, capital sums repaid in accordance with the Reich
law concerning Pensions (Reichsversorgungsgesetz) will not be included in the final settlement
required under the Protocol of June 3, 1921.

The total expenditure under the heading of pensions will therefore be reduced in this settlement
by these amounts ; the remainder represents the sum by means of which the increased expenditure
under the new law, as compared with the old one, will be ascertained ; this additional expenditure
will then be apportioned between the German Government and the Saar Basin Governing Commission,
in the ratio of i : 3.

III.

Correspondence between pensions authorities both within and without the Saar Territory
relating to individual cases in regard to the transmission of documents or the ascertainment of
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claims by individual beneficiaries under the pensions laws will take place direct between the pensions
offices and the head pensions offices. In every other case communications between these pensions
authorities will pass through the Public Welfare Department and the Secretariat-General of the
Governing Commission. Communications between the Reich Ministry of Labour and the pensions
authorities in the Saar Territory will be made in every case through diplomatic channels.

IV.

The powers and duties of the German Financial Commissioner for pensions in the Saar Terri-
tory are laid down in letter No. 751o, dated November 3, 1921, from the Saar Basin Governing Com-
mission and the reply, No. II, S. G. 2611, dated December 4, 1921, from the German Government.

V.

The Saar Basin Governing Commission agrees to the proposals of the German Government
contained in Letter No. Ila, S. G. 296, dated April 3, 1922, in regard to jurisdiction in pensions
matters. Accordingly, the Reich Minister of Labour will issue, after agreement with the Reichsrat,
the draft decree communicated to the Governing Commission regarding the procedure to be adopted
in pensions cases affecting the Saar Territory, while the Governing Commission will declare the Reich
Law of January io, 1922, concerning the procedure in pensions cases to be applicable with the
modifications necessary to adapt it to conditions in the Saar Territory.

When the number of the members of the Pensions Tribunal has been reduced from five to three
pursuant to the Reich law of January io, 1922, concerning procedure in pensions cases, the provision
in the Final Protocol of Berlin, of June 3, 1921, in virtue of which the German Government acquired
the right to appoint the judicial member of the Pensions Tribunal in the Saar Territory from among
the regular judges of the Saar Territory, and another member from among the pensions officials
of the Saar Territory, can no longer be retained. It will be replaced by the following provision :
" The German Government is hereby entitled to appoint to the Saar Territory Pensions Tribunal
a person with experience of social welfare work and specially conversant with pensions matters".

Cases submitted since February I, 1922, to the pensions tribunals previously competent will,
if a decision has not been given, be transferred to the pensions tribunal for the Saar Territory at
Saarbruck. Proceedings in cases which were brought previous to February I, 1922, before the
pensions tribunals hitherto competent, and which are still sub judice will be continued before such
Courts, which will give judgment thereon.

VI.

The Agreements of June 3, 1921, will be supplemented as follows in regard to the pensions
authorities in the Saar Territory :

(i) After the expiry of the period of six months during which the Governing Commission had
the right to place such of the transferred pensions officials as it did not desire at the disposal of the
German Government, this right will not again be exercised.

(2) The Governing Commission will be responsible for the grading of the pensions staff under
the new salary regulations. In cases in which, owing to the revision of salaries, any one class of
officials has, with a view to promotion, been split up into several grades (as, for example, the clerk
class into grades VII, VIII and IX of the German Salary Regulations), the Governing Commission
will, when dividing up a uniform class into different groups, as far as possible adopt the same pro-
portional arrangements as has been followed in the case of the German pensions authorities.

It is agreed that examination results shall be the principal consideration taken into account
in grading individual officials. The Governing Commission is, however, at liberty to give special
treatment to individual officials of tried merit.

The grading of temporary staff will follow the same rules as that of regular officials.
After the completion of the grading, the Governing Commission will forward to the German

Government a tabular statement showing the number of posts and the persons appointed to them.
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(3) In accordance with the Agreements of June 3, 1921, only officials proposed to the Governing
Commission by the German Government will be appointed to vacant posts. Vacant posts are posts
which have become vacant owing to death, resignation or promotion or which have been newly
created. As soon as a vacancy occurs, the Governing Commission will notify the German Govern-
ment and invite it to exercise its right of nomination.

In exercising its right of nomination to higher posts for purposes of promotion, the German
Government will also take into account the pensions officials employed in the Saar Territory. When
notifying the German Government of impending vacancies, the Governing Commission is at liberty
to bring to its notice pensions officials in the Saar Territory who, by reason of merit and length
of service, should be considered for promotion when any vacancy occurs. In such cases the files
relating to these officials will also be forwarded. In the same way, when submitting the names
of officials employed outside the Saar Territory, the German Government will forward the files to
the Governing Commission. If the German Government has no nominations to submit from among
officials employed in the Saar Territory, it will as far as possible nominate officials from places
in the neighbourhood of the Saar Territory.

(4) The Governing Commission will at once request the German Government to exercise its
right of nomination in connection with the chief posts which are at present provisionally admi-
nistered.

I have the honour to be, etc.,
(Signed) v. SIMSON.

To
M. RAULT, Councillor,

Chairman of the Saar Basin Governing Commission,
Saarbruck.

V.
SAAR BASIN GOVERNING COMMISSION.

SECRETARIAT-GENERAL,
G. S. No. 4o4ia.

SAARBRUCK, August 26, 1922.
Schlossplatz, 15.

SIR,

(Here follows the same text as in the note of August 19, 1922.)

I have the honour to be, etc.
(Signed) R. D. WAUGH.

The Minister for Foreign Affairs,
Berlin.
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No. 689. - CONVENTION' AYANT POUR OBJET D'EVITER LA SUPER-
POSITION D'IMPOTS FRAN AIS ET SARROIS, SIGNtE A PARIS
LE 5 JUILLET 1922.

Texte ol/iciel /ranpais communiqui par le Prdsident de la Commission de Gouvernement du Bassin
de la Sarre. L'enregistrement de cette convention a eu lieu le 9 aoat 1924.

La COMMISSION DE GOUVERNEMENT DU TERRITOIRE DE LA SARRE et LE GOUVERNEMENT
DE LA RtPUBLIQUE FRAN AISE 6tant d~sireux d'empecher, autant que possible, la superposition
des imp6ts frangais et des imp6ts sarrois, ont r6solu de conclure, h cet effet, une convention et
sont convenus des dispositions suivantes :

Pour toute imposition pour laquelle le domicile ou la residence habituelle du contribuable
d6termine l'exigibilit6 de l'imp6t, les deux Gouvemements s'engagent h admettre, dans les relations
fiscales entre la France et la Sarre, que chaque contribuable a un domicile ou une r6sidence ha-
tuelle unique.

Pour la dtermination de ce domicile ou de cette r6sidence habituelle, les deux gouvemements
adoptent la notion de principal 6tablissement, dans le cas oji la ldgislation civile sarroise impli-
querait l'existence de deux domiciles. S'il y a doute au sujet d'un fonctionnaire ou employd occupant
un emploi stable, est determinant le lieu principal de l'occupation, et ce, sans que les dispositions
de l'article io6 du Code civil puissent 6tre opposdes h cette r~gle.

Le cas particulier des ouvriers vivant en dortoir h proximit6 de leur travail et revenant p6rio-
diquement dans leur famille se r~gle en supposant que le domicile se trouve pour les c~libataires
au dortoir mfne, et pour les hommes mari6s au lieu oii ils ont laissd leur famille.

A. IMP6TS DIRECTS.

Article Ier.

Sous rdserve des dispositions de 'article 2, et par application des observations gdn6rales, les
contribuables ne peuvent tre astreints au payement des imp6ts directs que dans le pays oii ils
poss~dent leur domicile, ou h d6faut de domicile, dans le pays oii ils peuvent 6tre considdr~s comme
ayant leur r6sidence habituelle.

Notamment, les personnes domicili6es en Sarre ne sont pas passibles, en France, de l'imp6t
g~nral sur le revenu, m~me si elles y possdent une rdsidence.

1 Cette convention est entree en vigueur le io aoflt 1923.
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1 TRADUCTION. - TRANSLATION.

No. 689. - CONVENTION 2 DESIGNED TO PREVENT THE DUPLICATION
OF FRENCH AND SAAR TAXES, SIGNED AT PARIS, JULY 5, 1922.

French official text communicated by the Chairman of the Saar Basin Governing Commission. The
registration of this Agreement took place August 9, 1924.

THE GOVERNING COMMISSION OF THE SAAR TERRITORY and THE GOVERNMENT OF THE FRENCH
REPUBLIC, being desirous of preventing, as far as possible, the duplication of French and Saar
taxes, have decided to conclude for this purpose an Agreement, and have adopted the following
provisions :

In all cases where liability to pay a tax is determined by the domicile or habitual residence
of the taxpayer, the two Governments undertake to recognise, in the fiscal relations between France
and the Saar, a single domicile or a single habitual residence in the case of each taxpayer.

In determining such domicile or habitual residence, the two Governments will, wherever
the civil laws in the Saar admit the existence of two domiciles, adopt the principle of recognising
a " main establishment ". Should any uncertainty arise as to the position of an official or em-
ployee occupying a permanent position, the principal place of employment shall determine the
question of his domicile, notwithstanding anything to the contrary contained in the provisions
of Article io6 of the Civil Code.

The special case of workmen residing in workmen's barracks in the neighbourhood of their
employment and returning at intervals to their families, will be dealt with on the assumption
that the domicile, in the case of unmarried men, is the workmen's barracks and, in the case of married
men, the place where their families reside.

A. DIRECT TAXES.

Article I.

Subject to the provisions of Article 2 and in compliance with the general regulations, tax-
payers may only be called upon to pay direct taxes in the country in which they are domiciled,
or failing such domicile, in the country in which they may be regarded as being habitually resident.

In particular, persons domiciled in the Saar are not liable in France to payment of the general
tax on income, even if they are resident in the latter country.

1 Traduit par le Secrtariat de la Soci~t6 des I Translated by the Secretariat of the League of
Nations. Nations.

2 This Convention came into force August io, 1923.
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Article 2.

Les personnes ayant en France ou en Sarre des propridtds immobilires ou des exploitations
industrielles, commerciales ou agricoles ne sont assujetties h l'imp6t, h raison des revenus ou b6nd-
fices qu'elles en tirent, que dans le pays oh ces immeubles ou ces entreprises se trouvent situds.

Le terme <(exploitation ) s'applique, non seulement au si~ge principal, mais aux succursales,
bureaux d'achats ou de ventes, agences, comptoirs et toutes installations autres. Sont dterminants
en ce cas, pour le partage de la charge fiscale, non seulement les r6sultats de comptabilitds sdpardes,
s'il en existe, mais encore les rdsultats affdrents aux op6rations effectudes sur chaque territoire.

Article 3.

Tout contribuaule transfdrant sa rdsidence de France en Sarre, et rdciproquement, reste assu-
jetti h la l6gislation en vigueur dans le pays oh il dtait prdcddemment imposd et pour la periode
pendant laquelle l'imposition est due. L'imp6t est dfi en France suivant la situation au ier janvier ;
en Sarre, il est exigible h partir du 1 er du mois qui suit l'arrivde du contribuable et cesse de l'6tre
a partir du Ier du mois qui suit son ddpart.

B. SUCCESSIONS.

Article 4.

i. En matire d'imp6t sur les successions, les immeubles, les meubles corporels et les fonds
de commerce, y compris les crdances commerciales s'y rattachant, situds en France ou en Sarre,
ne seront imposds que dans le pays de leur situation ; le passif hypoth6caire et le passif commercial
ne pouvant 6tre ddduits qu'au lieu de la situation des immeubles ou du fonds de commerce ;

2. Les crdances - l'exception des crdances commerciales mentionndes h l'alin6a ci-dessus -
et toutes autres valeurs mobilires ne seront impos6es qu'au lieu du domicile du d6funt, lorsque
ce domicile est en France ou en Sarre. I1 n'est rien innovd si le domicile est dans un tiers pays.

3. Les d6cs en Sarre de personnes domicilides en France seront portds h la connaissance
de l'Administration franqaise, et rdciproquement. Les avis, envoys p6riodiquenrent, contiendront
l'indication de l'dtat-civil du d6funt, la date et le lieu du d6c~s, le lieu du domicile, ainsi que la
ddsignation des h6ritiers connus.

C. LETTRES DE CHANGE.

Article 5.

En mati~re de timbre des effets de commerce, la France et la Sarre s'engagent h exempter
du timbre les effets de commerce dmis et timbrds dans 1'autre pays.

D. VALEURS MOBILIkRES.

Article 6.

i. Le Gouvernement franqais renonce h la perception de tous droits de timbre sur les titres
d'actions, obligations ou effets publics sarrois.

No 689
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Article 2.

Persons owning immovable property or industrial, commercial or agricultural establishments
in France or in the Saar shall only be liable to taxation in respect of the income or profits which
they derive from such property or establishments in the country where such property and under-
takings are situated.

The term " establishment " shall include not only the head office, but branches, offices where
purchases or sales are effected, agencies, counting-houses and any other installations. In this
case, the manner in which the fiscal charges are to be divided will be determined, not only by the
receipts shown in the separate accounts, if such exist, but also by the receipts arising out of trans-
actions effected in either territory.

Article 3.

Any taxpayer transferring his residence from France to the Saar, or vice versa, shall continue
to be amenable to the laws in force in the country in which he was previously taxed, during the
period for which he is liable to such taxation. The liability to taxation in France shall be deter-
mined by the taxpayer's position on January i; in the Saar, the tax is payable as from the first
of the month after the arrival of the taxpayer and ceases to be payable as from the first of the month
following his departure.

B. SUCCESSION.

Article 4.

(i) Succession duties on landed property, personal estate and business capital - including
trade credits - situated in France or the Saar, shall only be leviable in the country in which such
property is situated; mortgages and business liabilities may only be deducted at the place where
the estates or business capital are situated.

(2) Debts due to the estate - with the exception of the business debts mentioned in the
previous paragraph - and all other transferable securities shall only be liable to taxation at the
place where the deceased was domiciled, if such domicile is in France or the Saar. Should the
domicile be in a third country, the provisions of the existing law remain unchanged.

(3) The French Administration shall be notified of the death in the Saar of any person domiciled
in France, and vice versa. The notifications, which shall be made at regular intervals, shall give
particulars of the civil status (itat civil) of the deceased, the date and place of death, the place
of his domicile and the names of his heirs, so far as the latter are known.

C. BILLS OF ExcHANGE.

Article 5.

As regards the stamping of negotiable instruments, France and the Saar undertake to exempt
negotiable instruments issued and stamped in the other country from stamp duties.

D. TRANSFERABLE SECURITIES.

Article 6.
(i) The French Government undertakes to waive its right to collect stamp duties on Saar

share certificates, bonds or public bills.

No. 689
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Le Gouvernement sarrois renonce h la perception de tous droits de timbre sur les titres d'actions,
obligations on effets publics franqais, ainsi que sur leurs feuilles de coupons.

Ces deux dispositions ne s'appliquent ni aux droits qui frappent les actes constitutifs de soci~t~s,
y compris les 61vations de capital, ni aux droits de transmission.

2. Le Gouvernement fran~ais renonce h la perception de l'imp6t sur le revenu des valeurs
mobili~res en ce qui concerne les valeurs des soci~t~s, compagnies, entreprises ou personnes publiques
poss~dant la qualit6 de Sarrois, sous rserve, toutefois, des dispositions l~gales franqaises en tant
qu'elles atteignent les entreprises qui ont pour objet des biens situs en France.

3. Le Gouvernement sarrois renonce h la perception du droit sur les mutations des valeurs
mobilikres, en ce qui concerne les titres de soci~t6s, compagnies, entreprises ou personnes publiques
franqaises.

Les trois dispositions ci-dessus sont limit~es aux titres exprim6s en monnaie de la R6publique
franqaise.

E. CHIFFRES D'AFFAIRES.

Article 7.

En matikre de droits 6tablis sur le chiffre d'affaires, chacun des deux Gouvernements s'engage
h ne pas taxer hL l'importation les marchandises en provenance de 'autre pays, pour autant qu'elles
aient d~jh support6 des droits au moins 6quivalents h ceux en vigueur dans le pays importateur.

F. DISPOSITIONS GtPN] RALES.

Article 8.

La pr6sente Convention peut ftre d6nonc~e par les Parties contractantes moyennant un pr6-
avis qui doit ktre donn6 avant le ier octobre pour l'ann~e de calendrier suivante ; h d~faut de pr~avis,
elle se renouvelle par tacite reconduction.

Article 9.

La pr~sente Convention n'entrera en vigueur qu'apr~s ratification par les gouvernements
respectifs.

En foi de quoi, les pldnipotentiaires respectifs ont sign6 la pr6sente Convention et y ont appos6

leurs cachets.

Fait Paris, en double exemplaire, le 5 juillet 1922.

(L. S.) (Sign6) V. RAULT.
(L. S.) (Signd) C. DE LASTEYRIE.

Pour copie conforme:
Sarrebruck, le 6 aofit 1924.

Le Secritaire Ginlral de la Commission
de Gouvernement du Territoire de la Sarre,

J. MORIZE
NO 689
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The Saar Government undertakes to waive its right to collect stamp duties on French share
certificates, bonds or public bills and also on the coupons attached thereto.

These two provisions shall not apply to duties levied on deeds or instruments which affect
the constitution of a company, including increases in capital, nor to duties relating to transfer
of securities.

(2) The French Government waives the right to collect the tax on the revenue from trans-
ferable securities in the case of securities belonging to public companies, associations, undertakings
or institutions possessing the status of Saar bodies, associations, undertakings, or institutions,
subject, however, to the provisions of French law, in so far as they are applicable to undertakings
concerned as the property situated in France.

(3) The Saar Government waives the right to collect the tax payable in respect of the transfer
of transferable securities as regards shares of French public companies, associations, undertakings
or persons.

The three provisions enumerated above shall apply only to shares expressed in the currency
of the French Republic.

E. BUSINESS TURNOVER.

Article 7.

As regards taxes on turnover, each of the two Governments undertakes to levy no charge
in respect of the importation of goods coming from the other country, provided that such goods
have already been subject to taxes which are not lower than the taxes in force in the importing
country.

F. GENERAL PROVISIONS.

Article 8.

This Agreement may be denounced by the Contracting Parties, after previous notice, which
shall be given before October I, for the following calendar year ; failing such notice, the Agreement
will be renewed automatically.

Article 9.

This Agreement shall not come into force until ratified by the respective Governments.

In faith whereof the respective Plenipotentiaries have signed this Agreement and have thereto

affixed their seals.

Done at Paris, in duplicate, on July 5, 1922.

(L. S.) (Signed) V. RAULT.
(L. S.) (Signed) C. DE LASTEYRIE.

No. 689
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TEXTE ALLEMAND. - GERMAN TEXT.

No. 69o.-VEREINBARUNG1 ZWISCHEN DER DEUTSCHEN REGIERUNG
UND DER REGIERUNGSKOMMISSION DES SAARGEBIETS FYR
DIE UNTERSTQTZUNG KRIEGSBESCHADIGTER, GEZEICHNET
ZU FRANKFURT AM MAIN AM 13. NOVEMBER 1922.

Texte ol/iciel allemand communiqud par le German official text, communicated by the
President de la Commission de Gouvernement Chairman of the Saar Basin Governing
du Bassin de la Sarre. L'enregistrement de Commission. The registration of this pro-
ce protocole a eu lieu le 9 aofit 1924. tocol took place, August 9, 1924.

Gemdiss vorgangiger Vereinbarung sind in Frankfurt am Main in der Zeit vom io. his 13.
November 1922 eine Delegation der Regierungskommission des Saargebiets unter Leitung des
Prasidenten der Regierungskommission, Staatsrats RAULT, und des Mitgliedes der Regierungs-
kommission Dr. HECTOR und eine deutsche Delegation unter Leitung des Vortragenden Lega-
tionsrats von FRIEDBERG zusammengetreten, urn die zwischen der Deutschen Regierung und der
Regierungskommission des Saargebiets bestehenden Meinungsverschiedenheiten fiber die Ver-
teilung der Lasten zu beheben, die sich aus den Aufwendungen zu Gunsten der Kriegsbeschadigten
und Kriegshinterbliebenen, sowie der sonstigen Militdrrentner und deren Hinterbliebenen im Saar-
gebiet ergeben haben.

Nach Austausch ihrer Vollmachten, die in guter und geh6riger Form befunden worden sind,
haben die Bevollmdchtigten der beiden Delegationen folgende Erkldrungen ausgetauscht:

Artikel i.

In dem Bestreben, den Kriegsbeschddigten und Kriegshinterbliebenen im Saargebiet in Bezug
auf die Gebfihrnisse und die Heilbehandlung alle Vorteile zuzuwenden, die ihnen das Deutsche
Reich gewdhrt hat oder in Zukunft noch gewThren sollte, wird die Regierungskommission des
Saargebiets nach M6glichkeit ffir eine dauernde Obereinstimmung der einschligigen Gesetzgebung
im Saargebiet mit der deutschen Gesetzgebung Sorge tragen. Die Regierungskommission des Saar-
gebiets iibernimmt aber keinerlei Verpflichtung, Gesetze, die an sich eine andere Materie betreffen,
im Saargebiet einzufiihren, nur weil auf sie in deutschen Versorgungsgesetzen verwiesen oder
Bezug genommen ist.

Von den sich aus der Anwendung der deutschen Gesetzgebung im Saargebiet ergebenden
Kosten verbleiben folgende ausschliesslich zu Lasten des Saargebiets :

i. Die Kosten der gesamten sozialen Fiirsorge im Sinne der §§ 21 bis 23 des
Reichsversorgungsgesetzes vom 12. Mai 1920,

2. die pers6nlichen und saichlich~n Kosten der Verwaltung des Versorgungswesens.

I Entr6 en vigueur le i er novembre 1924. ' Entered into force November 1, 1924-
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Ausserdem wfirden die Kosten besonderer Zuwendungen fiber das Mass der deutschen Be-
stimmungen hinaus, die etwa die Regierungskommission des Saargebiets ffir notwendig halten
sollte, ausschliesslich zu Lasten der Regierungskommission gehen.

Artikel 2.

Die Bezfige der sogenannten Altrentner und ihrer Hinterbliebenen gehen ausschliesslich zu
Lasten des Deutschen Reiches.

Artikel 3.

Alle unter Artikel i und Artikel 2 nicht genannten Ausgaben werden dergestalt gemeinsam
von der Regierungskommission des Saargebiets und der Deutschen Regierung bestritten, dass
sie zunachst von der Regierungskommission verauslagt werden, dass aber die Deutsche Regierung
der Regierungskommission drei Viertel erstattet.

In die Rechnung der nach diesem Masstabe zu verteilenden Lasten werden indessen Ausgaben,
die im Saargebiet in nichtdeutscher Wahrung entstanden sind (Fahrkosten, sowie Krankengeld
und Hausgeld fdr solche Kriegsbeschidigte, die Mitglieder einer auf nichtdeutscher Wdhrung
basierten Krankenkasse sind, usw.), nicht in der tatsdichlich entstandenen H6he eingesetzt. Diese
Ausgaben werden vielmehr ffir die Abrechnung so behandelt, als ob sie im Bezirk einer deutschen
Versorgungsbeh6rde entstanden waren. Der Berechnung von Fahrkosten werden die Befbrde-
rungstarife hnlicher Verkehrsunternehmungen im Regierungsbezirk Trier zu Grunde gelegt ; fir
Hausgeld und Krankengeld sind massgebend die Betrdige die im Bezirk des Hauptversorgungsamts
Dresden wahrend des entsprechenden Vierteljahrs durchschnittlich auf dem Verpflegungstag
gezahlt worden sind.

Artikel 4.

Die Bestimmungen des Artikels 3 finden keine Anwendung auf die vor dem i. November
1922 vollzogenen Zahlungen. Soweit es sich bei diesen Zahlungen um laufende Teuerungszuschfisse
handelt, wie sie erstmalig im Deutschen Reiche durch den Erlass des Reichsarbeitsministers vom
24. September 1921 - Nr. VII, 4781 - eingefihrt worden sind, werden sie der Regierungskom-
mission des Saargebiets alsbald nach Inkrafttreten der gegenwirtigen Abrede in vollem Umfange
erstattet. Soweit diese Zahlungen in Ausfhfirung des Berliner Schlussprotokolls vom 3. Juni 1921
bewirkt worden sind, bleiben die Bestimmungen dieses Schlussprotokolls fiber die Verteilung der
finanziellen Lasten massgebend, wobei indessen die Ausgaben in nichtdeutscher Wdhrung nach
Artikel 3 der gegenwdrtigen Abrede zu berechnen sind.

Artikel 5.

Soweit die deutsche Gesetzgebung Verweisungen auf deutsche Steuergesetze enthalt, die im
Saargebiet nicht gelten, sind die entsprechenden Bestimmungen der Steuergesetze des Saargebietes
anzuwenden.

Die Regierungskommission des Saargebiets kann Vorschriften darfiber erlassen, welche Sdtze
und Stufen der Steuergesetze des Saargebiets den Satzen und Stufen der deutschen Steuergesetze
entsprechen. Soweit die im Saargebiet geltenden Steuergesetze entsprechende Tarife nicht enthalten,
kann die Regierungskommission einen besonderen Tarif vorschreiben der diesem Verfahren zu
Grunde zu legen ist.

Die Regierungskommission des Saargebiets kann periodische Festsetzungen fiber das Umrech-
nungsverhiltnis von Einkommen in nichtdeutscher Wahrung in solche in deutscher Wdhrung
treffen, wobei die verschiedene Kaufkraft der Wahrungen massgebend sein soll.

No. 69o
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Die Regierungskommission des Saargebiets hat vor Erlass der in den Absatzen 2 und 3 vorge-
sehen Vorschriften und Anordnungen der Deutschen Regierung Gelegenheit zu einer Ausserung
zu geben..

Artikel 6.

Die Regierungskommission des Saargebiets wird dem deutschen Finanzkommissar futr das
Versorgungswesen in Saarbriicken alsbald nach jedem Monatabschluss eine Aufstellung der von
ihr ffir gemeinsane im Vormonat bewirkten Auszahlungen iiberreichen. Die Kosten der Heil-
behandlung bleiben hierbei unberiicksichtigt.

Innerhalb 14 Tagen nach fberreichung der Aufstelung wird die Deutsche Regierung als
Abschlagszahlung auf die von ihr iibemommenen finanzieUen Verpflichtungen drei Viertel des
Betrages der Ausgaben erstatten.

Ffir die Kosten der Heilbehandlung erfolgt eine Abschlagszahlung auf Grund vierteljaihr-
licher Aufstellungen, bei denen alle Ausgaben in nichtdeutscher Waihrung ausser Ansatz bleiben.
Die Deutsche Regierung wird wit tunlichster Beschleunigung nach Vierteljahresabschluss der
Regierungskommission des Saargebiets die ffir die Aufstellung der Rechnung nach Artikel 3 erfor-
derlichen Durchschnittssatze, die das Hauptversorgungsamt Dresden aufstellt, mitteilen.

Die endgiiltige Verrechnung zwischen der Regierungskommission des Saargebiets und der
Deutschen Regierung erfolgt nach Abschluss jedes Rechnungsjahres an der Hand der von der
Regierungskommission dem deutschen Finanzkommissar vorzulegenden Jahresrechnungen.

Artikel 7.

Die Absatze i und 2 der Anlage 6 zum Berliner Schlussprotokoll vom 3. Juni 1921 werden

aufgehoben.

Artikel 8.

Die gegenwartige Abrede tritt mit der Bestatigung durch die Regienmgskommission des
Saargebiets und die Deutsche Regierung rfickwirkend vom i. November 1922 ab in Kraft.

Artikel 9.

Die Bestimmungen in Ziffer XVI des Berliner Schlussprotokolls gelten auch ffir Meinungsver-
schiedenheiten, die sich fiber die Auslegung und Durchfffihrung der gegenwartigen Abrede zwischen
der Regierungskommission des Saargebiets und der Deutschen Regierung ergeben sollten.

Geschehen im Rathause zu Frankfurt am Main am dreizehnten November 1922.

(L. S.) V. RAULT. (L. S.) v. FRIEDBERG.
(L. S.) Dr HECTOR.

Pour copie conforme:
Sarrebruck, le 4 aofit 1924,

Le Secritaire Giniral
de la Commission de Gouvernement:

J. MORIZE.
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1 TRADUCTION.

No. 690. - PROTOCOLE FINAL
DES NP-GOCIATIONS TENUES
DU io NOVEMBRE AU 13 NO-
VEMBRE 1922 A L'HOTEL DE
VILLE DE FRANCFORT-SUR-
LE-MAIN ENTRE LE GOUVER-
NEMENT ALLEMAND ET LA
COMMISSION DE GOUVERNE-
MENT DU BASSIN DE LA
SARRE, SIGNP A FRANCFORT-
SUR-LE-MAIN LE I3 NOVEMBRE
1922.

Conformdment un accord pr6alable se
sont rencontr~es h Francfort-sur-le-Main, du
IO novembre au 13 novembre 1922, une ddlga-
tion de la Commission de Gouvernement du
Territoire de la Sarre dirig~e par M. V. RAULT,
Conseiller d'Etat, President de la Commission
de Gouvernement du Territoire de la Sarre,
et de M. le D r HECTOR, Membre de la Commis-
sion de Gouvernement du Territoire de la
Sarre, et une ddl~gation allemande dirig~e
par M. le Conseiller de Lgation von FRIEDBERG,
Conseiller rapporteur au Minist~re des Affaires
6trang~res, pour mettre fin aux divergences
de vues qui se sont produites entre le Gouver-
nement allemand et la Commission de Gou-
vernement du Territoire de la Sarre au sujet
de la r~partition des charges r6sultant des
ddpenses faites dans le Territoire de la Sarre
en faveur des mutils de guerre, des ayants
droit des victimes de la guerre, ainsi que des
autres titulaires de rentes militaires et de leur
ayants-droits.

Apr~s 6change de leurs pleins pouvoirs,
trouv~s en bonne et due forme, les plnipotentiai-
res des deux d~l6gations ont 6chang6 les d~cla-
rations suivantes:

1 Traduction communiqude par le President de la
Commission du Territoire du Bassin de la Sarre.

I Traduit par le Secretariat de la Socidtd des
Nations.

2 TRANSLATION.

No. 690. - FINAL PROTOCOL
OF THE NEGOTIATIONS HELD
BETWEEN NOVEMBER io AND
13, 1922, AT THE RATHAUS
OF FRANKFORT - ON - MAIN,
BETWEEN THE GERMAN GOV-
ERNMENT AND THE GOVERN-
ING COMMISSION OF THE SAAR
BASIN, SIGNED AT FRANKFORT-
ON-MAIN, NOVEMBER 13, 1922.

In accordance with a previous Agreement a
delegation of the Saar Basin Governing Com-
mission, headed by M. RAULT, Councillor
of State and Chairman of the Governing Com-
mission, and Doctor HECTOR, Member of the
Saar Basin Governing Commission, and a
German delegation, headed by Councillor of
Legation von FRIEDBERG (Vortragender Lega-
tionsrat), met at Frankfort-on-Main from Nov-
ember io to 13, 1922, in order to settle the
differences of opinion between the German
Government and the Saar Basin Governing
Commission as to the allocation of charges
which have arisen out of expenditures in
connection with war cripples and surviving
dependants of war victims, as well as other
persons in receipt of army pensions or surviving
dependants of such in the Saar Territory.

After communicating their full powers, found
in good and due form, the plenipotentiaries
of the two delegations agreed as follows :

I Translation communicated by the Chairman
of the Saar Basin Governing Commission.

I Translated by the Secretariat of the League
of Nations.
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Article I. Article I.

D~sireuse d'assurer aux mutil~s de guerre,
et ayants-droit des victimes de la guerre,
dans le Territoire de la Sarre, en ce qui con-
cerne les allocations et le traitement m~dical,
tous les avantages que leur accorde ou que
viendrait h leur accorder h 1'avenir le Reich
allemand, la Commission de Gouvernement du
Territoire de la Sarre veillera, dans la mesure
du possible, h une concordance permanente
de la lgislation en vigueur en cette mati~re
dans le Territoire de la Sarre avec la lgisla-
tion en vigueur en cette matibre dans le Reich
allemand. La Commission de Gouvernement
ne prend aucun engagement d'introduire dans
le Territoire de la Sarre des lois s'appliquant

une autre mati~re pour la seule raison qu'il
y serait fait r~f~rence ou allusion dans les
lois allemandes relatives h l'entretien des
mutil~s de guerre.

Parmi les frais rsultant de l'application
de la l6gislation allemande dans le Territoire
de la Sarre, les d~bours suivants restent exclu-
sivement h la charge du Territoire de la Sarre :

i. Les frais de l'ensemble de la Sozial-
f ursorge au sens des § § 21 h 23 du Reichs-
versorgungsgesetz du 12 mai 1920 ;

2. les ddpenses tant pour le personnel
que pour le materiel de l'Administration du
Versorgungswesen.

En outre, seront exclusivement h la charge
de la Commission de Gouvernement du Terri-
toire de la Sarre les ddpenses r6sultant d'allo-
cations sp~ciales, d6passant la mesure pr6vue
par les dispositions en vigueur en Allemagne
qu'elle tiendrait pour n~cessaire d'accorder.

Article 2.

Les 6moluments per~us par les personnes
dites Altrentner et leurs ayants-droits ont exclu-
sivement h la charge du Gouvernement alle-
mand.

Article 3.

Toutes les d6penses qui ne sont pas vis6es
aux articles I et 2 seront supportdes en corn-
mun par la Commission de Gouvernement

With a view to granting war cripples and
surviving dependants of war victims in the
Saar Territory all the advantages in regard
to allowances and medical attendance now
given or which may in future be given to such
by the German Government, the Saar Basin
Governing Commission will endeavour, so far
as possible, to bring the legislation on the
subject in the Saar Territory permanently
into agreement with the German legislation.
The Saar Basin Governing Commission gives
no undertaking, however, to introduce into
the Saar Territory laws which relate essentially
to other matters simply because they are referred
to in German pensions and public assistance
laws or are connected with such laws.

Of the costs arising from the application
of German legislation in the Saar Territory,
the following will be defrayed exclusively
by the Saar Territory:

(i) Costs of all social welfare work
coming under §§ 21-23 of the Reich Pen-
sions and Public Assistance Law (Reichs-
versorgungsgesetz) of May 12, 1920;

(2) The personal and other costs of the
public assistance administration.

Further, the expense arising from any
special payments that the Saar Basin Governing
Commission may consider necessary outside
the scope of the German provisions will be
defrayed exclusively by the Governing Com-
mission.

Article 2.

Benefits payable to the so-called "old"
annuitants (Altrentner), and the surviving
dependants of such, will be defrayed exclusively
by the German Government.

Article 3.

Any expenditure not included in Article i
or Article 2 will be borne by the Saar
Basin Governing Commission and the German
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du Territoire de la Sarre et par le Gouverne-
ment allemand de la mani~re suivante : elles
seront effectu6es par la Commission de Gou-
vernement, mais les trois quarts en seront
remboursds par le Gouvernement allemand
h la Commission de Gouvernement du Terri-
toire de la Sarre.

Dans le d6compte des charges h rdpartir
conformdment h cette proportion, les d6penses
suivantes effectudes en monnaie non allemande
dans le Territoire de la Sarre (frais de transport
ainsi que Krankengeld et Hausgeld des mutils
de guerre qui sont membres d'une Kranken-
kasse basde sur une monnaie non allemande)
n'entreront pas en ligne de compte pour leur
montant rdel. Ces d6penses seront, au contraire,
traitdes en vue du r~glement de comptes comme
si elles avaient 6t6 effectudes dans la circons-
cription d'une autorit6 allemande de ((Versor-
gung ). Le ddcompte de frais de transport
sera effectu6 sur la base des tarifs des entre-
prises de transport similaires en vigueur dans
le district de Tr~ves; pour le d~compte du
Hausgeld et du Krankengeld seront d~termi-
nants les frais moyens constats par journde
de traitement dans le trimestre correspondant
dans la circonscription du " Hauptversor-
gangsamt )) de Dresde.

Article 4.

Les dispositions de l'article 3 ne s'appliquent
pas aux paiements effectu6s avant le Ier no-
vembre 1922. Pour autant que ces paiements
ont trait aux indemnits courantes de vie
chore, telles qu'elles ont 6t6 pour la premi~re
fois 6tablies dans le Reich allemand par ddcret
du Ministre du Travail du Reich en date du
24 septembre 1921 (NO 2, VII, 4781), ils seront
int6gralement remboursds h la Commission
de Gouvernement aussit6t aprs la mise en
vigueur du present Accord. Pour autant que
ces paiements ont 6t6 effectu6s en exdcution
du Protocole final sign6 h Berlin le 3 juin 1921,
les dispositions du dit Protocole final relatives
h la repartition des charges financi~res seront
appliqudes, 6tant cependant entendu que les
d6penses effectu6es en monnaie non allemande
seront compt6es conformdment h l'article 3 du
prdsent Accord.

Article 5.
Pour autant que la lgislation allemande

se r~f~re h des lois fiscales allemandes, qui
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Government jointly, and will be paid in the first
instance by the Governing Commission, subject
to a refund to the latter of three-quarters of
the amount by the German Government.

In reckoning the costs to be apportioned
in this way, the actual amounts of any sums
paid in the Saar Territory in non-German
currency (cost of transport, and sick pay and
maintenance for such war cripples as are mem-
bers of a provident fund whose accounts are kept
in a non-German currency, etc.) shall not,
however, be included. Such expenditure will
be dealt with, as regards the final settlement,
as if it had been incurred within the district
of a German public assistance authority.
In determining costs of transport, the rates
of similar traffic undertakings in the adminis-
trative area of Trier will be taken as a basis ;
maintenance and sick pay will be based on the
average amounts paid for poor law relief per
day in the district of the chief public assistance
office at Dresden for the corresponding quarter.

Article 4.

The provisions of Article 3 shall not apply
to any payments effected before November i,
1922. In cases in which those payments relate
to current extra allowances for increased
cost of living, as first introduced into the
German Reich by Decree No. VII, 4781, of
September 24, 1921, of the Reich Minister of
Labour, such amounts will be repaid in full
to the Saar Basin Governing Commission
immediately upon the entry into force of the
present Agreement. Where these payments
have been made pursuant to the Final Protocol
of Berlin -of June 3, 1921, the provisions of
this Protocol concerning the allocation of
financial charges will continue to apply, expen-
diture in non-German currency being, however,
reckoned in accordance with Article 3 of the
present Agreement.

Article 5.

Should German legislation contain refer-
ences to German fiscal laws not applicable
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ne sont pas en vigueur dans le Territoire de la
Sarre, il sera fait recours aux dispositions
correspondantes des lois fiscales du Territoire
de la Sarre.

La Commission de Gouvernement dii Terri-
toire de la Sarre peut 6dicter des prescriptions
determinant quels taux et 6chelons des lois
fiscales du Territoire de la Sarre correspondent
aux taux et 6chelons des lois fiscales allemandes.
Pour autant que les lois fiscales en vigueur
dans le Territoire de la Sarre ne contiennent
pas de tarifs correspondants, la Commis-
sion de Gouvernement peut 6dicter un tarif
particulier qui servira de base aux calculs.

La Commission de Gouvernement du Terri-
toire de la Sarre peut proc6der h des d6termina-
tions p6riodiques, bas6es sur le pouvoir d'achat
different des monnaies, du taux de conversion
h adopter pour convertir en revenus pergus
en monnaie allemande les revenus qui ont
perqus en monnaie non allemande.

La Commission de Gouvernement du Terri-
toire de la Sarre, avant de promulger les pres-
criptions et r~glements pr6vus aux alin6as 2
et 3 doit donner an Gouvernement allemand
l'occasion de faire entendre son avis.

Article 6.

La Commission de Gouvernement du Terri-
toire de la Sarre remettra, aussit6t que possible,
apr~s la fin de chaque mois, au Commissaire
financier allemand pour l'entretien des mutil~s
de guerre h Sarrebruck, un 6tat de paiements
effectuds par elle h compte commun au cours
du mois 6coul6. Les frais de traitements mddi-
caux ne sont pas viss ici.

Dans un ddlai de 14 jours apres remise de
l'6tat, le Gouvernement allemand remboursera
comme paiement provisoire & d~compter sur
le r~glement de ses obligations financi~res,
une somme 6gale aux trois quarts des paie-
ments effectu~s.

En ce qui concerne les frais aff6rents aux
traitements mddicaux, les paiements provi-
soires seront effectu6s sur la base d'6tats tri-
mestriels dans lesquels il ne sera pas tenu
compte des ddpenses faites en monnaie non
allemande. Le Gouvernement allemand fera
tenir & la Commission de Gouvernement du
Territoire de la Sarre, aussi rapidement que
possible , apr6s la fin de chaque trimestre les taux
moyens n~cessaires en vertu de l'article 3 h
l'6tablissement des comptes qui devront 8tre d6-

in the Saar Territory, the corresponding pro-
visions of the fiscal laws of the Saar Territory
will be applied.

The Saar Basin Governing Commission may
issue regulations declaring which rates and
grades of the fiscal laws of the Saar Territory
correspond to the rates and grades of the
German fiscal laws. Should the fiscal laws
applicable in the Saar Territory not contain
corresponding tariffs, the Governing Com-
mission may prescribe a special tariff to be
taken as a basis in this matter.

The Saar Basin Governing Commission
may from time to time fix the rates for the
convertion of sums received in non-German
currency into German currency, such rates
being determined by the purchasing power
of the various currencies.

The Saar Basin Governing Commission,
before issuing the regulations and decrees
provided for in paragraphs 2 and 3, will give
the German Government an opportunity of
expressing its views.

Article 6.

The Saar Basin Governing Commission will
communicate to the German Financial Com-
mission for pensions and public assistance at
Saarbruck, as soon as possible after the end of
each month, a statement of the payments
effected by it for their common account during
the previous month. This shall not include
thle costs of medical attendance.

Within fourteen days after receipt of this
statement, the German Government will pay
over three-quarters of the sum in question
in respect of the financial undertakings entered
into by it.

The costs of medical attendance shall be
paid on presentation of quarterly statements,
which shall not, however, include sums paid
out in non-German currency. The German
Government will notify to the Saar Basin
Governing Commission with all possible dispatch,
at the end of each quarter, for the -purpose
of the statement of accounts pursuant to
Article 3, the average rates as established by
the chief pensions and public assistance office
at Dresden.
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termin6s par le Hauptversorgunsamt de Dresde.
Le r~glement de comptes d~finitif entre le
Gouvernement allemand et la Commission de
Gouvernement du Territoire de la Sarre aura
lieu h la fin de chaque annie budg~taire sur le
vu de comptes annuels h presenter par la Com-
mission de Gouvernement au Commissaire fi-
nancier allemand.

Article 7.

Les alindas I et 2 de 'annexe 6 au Protocole
final sign6 h Berlin le 3 juin 1921 sont abrogds.

Article 8.

Le prdsent Accord, apr~s sa ratification
par la Commission de Gouvernement du Ter-
ritoire de la Sarre et le Gouvernement alle-
mand, entrera en vigueur, avec effet rdtroactif,
au Ier novembre 1922.

Article 9.

Les dispositions du § XVI du Protocole
de Berlin s'appliquent 6galement aux diver-
gences de vues qui viendraient h surgir entre
le Gouvernement allemand et la Commission
de Gouvernement du Territoire de la Sarre
au sujet de l'interpr6tation et de l'ex~cution
du prdsent Accord.

Fait h l'H6tel de Ville de Francfort-s.-Main
le treize novembre 1922.

The final settlement of accounts between
the Saar Basin Governing Commission and
the German Government shall be made at
the conclusion of each fiscal year on the basis
of the yearly statement of accounts to be
submitted by the Governing Commission to
the German Financial Commission.

Article 7.

Paragraphs I and 2 of Annex 6 to the Final
Protocol of Berlin of June 3, 1921, shall be
cancelled.

Article 8.

The present Agreement shall enter into
force when confirmed by the Saar Basin Go-
verning Commission and the German Govern-
ment, with retroactive effect as from November
I, 1922.

Article 9.

The provisions of paragraph XVI of the
Final Protocol of Berlin shall also :apply to
any disputes which may arise between the Saar
Basin Governing Commission and the German
Government concerning the interpretation and
execution of the present Agreement.

Done at the Rathaus, Frankfort-on-Main,
November 13, 1922.

(L. S.) v. FRIEDBERG.
(L. S.) V. RAULT.
(L. S.) Dr HECTOR.

Pour copie conforme:
4 Sarrebruck le 4 aofit 1924.

Le Secritaire Ginlral
de la Commission de Gouvernement,

J. MORIZE.
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No. 691.- CONVENTION' ENTRE LA FRANCE ET LA COMMISSION
DE GOUVERNEMENT DU BASSIN DE LA SARRE AYANT
POUR OBJET DE DtTERMINER LES CONDITIONS FINAN-
CIERES D'AMINAGEMENT DES GARES DOUANIMRES A LA FRON-
TIERE SARRO-ALLEMANDE, SIGNRE A PARIS LE 30 NOVEMBRE
1922.

Texte of/iciel franpais communiqui par le Prdsident de la Commission de Gouvernement du Territoire
du Bassin de la Sarre. L'enregistrement de cette convention a eu lieu le 9 aoat 1924.

LA COMMISSION DE GOUVERNEMENT DU TERRITOIRE DU BASSIN DE LA SARRE et LE GOUVERNE-
MENT DE LA RP-PUBLIQUE FRAN AISE 6tant soucieux d'assurer la construction des gares douani&res
qu'exige le fonctionnement r~gulier, pour le IO janvier 1925, du rdgime douanier institu6 par le
Traitd de Paix de Versailles, ont r~solu de conclure h cet effet une Convention et sont convenus
des dispositions suivantes :

Article i er.

Les ddpenses affdrentes aux travaux h executer pour l'amnagement des gares douani&res
qui seront utilis6es en commun par la France et par le Territoire du Bassin de la Sarre, h la
fronti~re sarro-allemande h partir du IO janvier 1925, par application des dispositions du § 31 de
l'Annexe Sarre du Trait6 de Paix de Versailles, seront couvertes tout d'abord 4 l'aide d'une avance de
8o.ooo.ooo francs, consentie par le Gouvernement frangais. Le budget du Territoire du Bassin de
la Sarre assumera les avances pour les frais exc~dant ladite somme. Dans ce cas, les charges
d'int6r~t et d'amortissement seront r~parties entre la France et le Territoire de la m~me manilre
et sur la m~me base que pour les fonds avanc6s par la France.

Article 2.

Les avances consenties par la France porteront int~r~t h 6 % h partir du jour oil les jonds
seront mis effectivement h la disposition de l'Administration du Territoire du Bassin de la Sarre.
Le montant desdits intdr~ts sera ajout6 au capital vers6 la date du 1 er janvier 1925.

Les avances, compte tenu de ces divers di1ments, feront au m8me taux l'objet d'un amortis-
sement annuel, l'6ch~ance de la premi~re annuit6 6tant fix~e au ier janvier 1926 et celle de la derni&re
au Ier janvier 1935.

Au cas oil des avances seraient effectu~es post6rieurement au 1 er janvier 1925, elles porteront
int~r~t au taux pr6cit6 depuis la date du versement jusqu'au 31 d6cembre suivant, pour faire en-
suite l'objet d'un amortissement annuel dont la derni~re annuit6 viendra h 1'6ch~ance le 1 er janvier
1935.

I Entrde en vigueur le lo aoczt 1923.
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1 TRADUCTION. - TRANSLATION.

No. 691. - CONVENTION 2 BETWEEN FRANCE AND THE SAAR BASIN
GOVERNING COMMISSION FOR FIXING THE FINANCIAL CON-
DITIONS WHICH ARE TO GOVERN THE ADAPTATION OF CUSTOMS
STATIONS ON THE FRONTIER BETWEEN GERMANY AND THE
SAAR, SIGNED AT PARIS, NOVEMBER 30, 1922.

Official French text communicated by the Chairman of the Saar Basin Governing Commission. The
registration of this Convention took place August 9, 1924.

THE SAAR BASIN GOVERNING COMMISSION and THE GOVERNMENT OF THE FRENCH REPUBLIC
being desirous of ensuring the construction of the customs stations required for the regular work-
ing as from January 1O, 1925, of the customs regime established under the Treaty of Peace of
Versailles, have decided to conclude a Convention for this purpose, and have agreed upon the fol-
lowing provisions :

Article i.

The expenses connected with the work necessitated by the adaptation of the stations on the
Saar-German frontier to be utilised in common by France and the Territory of the Saar Basin
as from January io, 1925, in application of the provisions of paragraph 31 of the Saar Annex to
the Treaty of Peace of Versailles, will be met in the first instance by means of a sum of 8o,ooo,ooo fr.
advanced by the French Government. Any expenses over and above this sum shall be advanced
out of the budget of the Territory of the Saar Basin. In such case interest and amortisation charges
shall be allocated between France and the Territory in the same manner and on the same basis
as the like charges in respect of the funds advanced by France.

Article 2.

The funds advanced by France shall bear interest at the rate of 6 0/0 as from the day on which
they are actually placed at the disposal of the Administration of the Territory of the Saar Basin.
The amount of such interest shall be added to the capital sum paid in at January I, 1925.

Subject to the foregoing considerations, the funds advanced shall also be subject to annual
amortisation at the same rate of interest, the first annual instalment falling due at January I, 1926,
and the last at January I, 1935.

In case the advances are made later than January I, 1925, they shall bear interest at the
above-mentioned rate as from the date on which they are paid in until December 31 next following,
and shall be subject subsequently to annual amortisation, the last annual payment thereon
falling due at January I, 1935.

I Traduit par le Secr6tariat de la Soci~t6 des 'Translated by the Secretariat of the League of
Nations. Nations.

2 Came into force August io, 1923.
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Les avances consenties par le Territoire du Bassin de la Sarre porteront int~r~t h dater du
paiement effectif entre les mains des fournisseurs et prestataires. Elles seront remboursables, con-
form~ment au r~gime 6tabli pour les avances du Tr6sor fran~ais, par annuit~s dont la derni~re viendra
Sl'chance le Ier janvier 1935.

Le taux de 6 % sera applicale tant au d~compte des int~r~ts qu'au calcul des annuit6s.

Article 3.

Les charges d'intdr6t et d'amortissement seront pr~lev~es h titre de frais de perception sur le
produit global des recettes douani6res effectu6es h la fronti~re sarro-allemande, conform~ment
aux r~gles c i-apr~s :

Elles seront imputdes respectivement h la France et au Territoire du Bassin de la Sarre dans le
rapport des recettes perpues au profit de chaque gouvernement sur les marchandises destinies
h l'une ou l'autre des Parties contractantes.

En consequence, la part des recettes douani~res du Territoire sera diminu~e de la fraction
des annuit~s fran~aises mises h 'la charge du Territoire, suivant la proportion indiqu~e h l'alin~a
prdc6dent ; par contre, elle sera augment~e de la fraction des annuit~s sarroises mises h la charge de la
France, suivant la m~me proportion.

I1 demeure entendu que, si par suite des conventions internationales en vigueur ou pour toute
autre raison, les droits de douane sur les marchandises importdes par la fronti~re sarro-allemande
soit en France, soit dans le Territoire du Bassin de la Sarre, sont pergus h l'int~rieur du pays, les
sommes ainsi perques seront considres comme faisant partie intdgrante des recettes de la fronti~re
sarro-allemande. Ces recettes seront par consdquent portdes au compte soit de la France, soit de
la Sarre et prises en consideration lors de ]a rdpartition des charges d'annuit~s.

Article 4.

Les services comptents de la Commission de Gouvernement seront charg6s d'exdcuter les
travaux suivant les mdthodes normales rdgissant les travaux publics sarrois, c'est-h-dire par des
adjudications ou des appels d'offres faits simultanfment en Sarre et hors de Sarre; les projets per-
mettant de passer h l'ex~cution ddfinitive devront 6tre approuv~s h cet effet par le Gouvernement
fran~ais et la Commission de Gouvernement ; d'autre part, ceux-ci arr~teront 6galement, d'un
commun accord les comptes n~cessaires ht l'application de l'article 2.

Article 5.

La pr~sente Convention ne deviendra ex~cutoire qu'apr~s ratification.

En foi de quoi les Pl6nipotentiaires respectifs ont sign6 la prdsente Convention et l'ont revtue
de leurs cachets.

Fait h Paris en double exemplaire, le 30 novembre 1922.
(Sign ) POINCARI .

(Sign6) V. RAULT.
Pour copie conforme

Sarrebruck, le 6 aoft 1924.

Le Secritaire Gdndral
de la Commission de Gouvernement,

J. MORIZE.

NO 691



1924 League of Nations - Treaty Series. 287

The advances made by the Territory of the Saar Basin shall bear interest as from the day
on which payment was actually made to contractors and creditors. They shall be repayable as
under the arrangements established for the advances made by the French Treasury, by annual
instalments, of which the last shall fall due at January 1, 1935.

The rate of interest (6 0/o) shall hold good both for the discounting of interest and for the calcula-
tion of annual payments.

Article 3.

Interest and amortisation shall be levied as charges for collection on the total customs receipts
collected on the Saar-German frontier in accordance with the following rules :

They shall be charged respectively to France and the Territory of the Saar Basin on the goods
consigned to the territory of one or other of the Contracting Parties, in proportion to the receipts
collected for the account of each Government.

Consequently there shall be deducted from the Territory's share of the customs receipts
that part of the French annual payments which is to be borne by the Territory according to the
proportion indicated in the preceding paragraph ; and on the other hand there shall be added to
it that part of the Saar annual payments which is to be borne by France in the same proportion.

It is understood that if, owing to international conventions in force or for any other cause,
customs duties on goods imported over the Saar-German frontier, either into France or into the
Territory of the Saar Basin, are collected in the interior of the country, the sums thus collected
shall be regarded as forming an integral part of the Saar-German frontier receipts. Such receipts
shall consequently be included either in the French or in the Saar accounts, and shall be taken
into consideration in the allocation of the annual payments between the two countries.

Article 4.

The competent departments of the Governing Commission shall carry out the work in accordance
with the methods ordinarily followed by the Public Works Department of the Saar, that is to say,
by contract or by requests for tenders issued simultaneously within and outside the Saar Territory.
Schemes under which work of a definitive character can immiediately be carred out shall be approved
for this purpose by the French Government and by the Governing Commission ; and these two
bodies shall by common agreement draw up the accounts required for the application of Article 2

Article 5.

The present Convention shall not come into force until it has been ratified.

In faith whereof the respective Plenipotentiaires have signed the present Convention and
have affixed their seals thereto.

Done in duplicate, at Paris, on November 30, 1922.

(Signed) POINCARI.
(Signed) V. RAULT.
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TEXTE ALLEMAND. - GERMAN TEXT.

No. 692. - ABREDE 1 ZWISCHEN DER DEUTSCHEN REGIERUNG UND
DER REGIERUNGSKOMMISSION DES SAARGEBIETS BETREF-
FEND DIE ERLEICHTERUNG DES EISENBAHNVERKEHRS
ZWISCHEN DEUTSCHLAND UND DEM SAARGEBIET, GEZEICHNET
IN BERLIN, DEN 9. UND IN SAARBRUCKEN, DEN 17.
JANUAR 1923.

Texte officiel allemand communiqui par le
Prisident de la Commission de Gouverne-
ment du Bassin de la Sarre. L'enregistre-
ment de cet accord a eu lieu le 9 aot 1924.

Official German text communicated by the
Chairman of the Saar Basin Governing Com-
mission. The registration of this Agreement
took place August 9, 1924.

Die DEUTSCHE REGIERUNG und die REGIERUNGSKOMMISSION DES SAARGEBIETS sind in dem
Wunsche, den Eisenbahnverkehr mit dem Saargebiet zu erleichtern, und unbeschadet ihrer Rechte,
wie sie sich aus den Artikeln des Vertrages von Versailles ergeben, durch die die v6lkerrechtliche
Stelung des Saargebietsibestimmt wird, fiber folgende Bestimmungen ibereingekommen:

Artikel i.

Es herrscht Einverstdndnis, dass auf den Eisenbahnfrachtverkehr zwischen dem Saargebiet
und den Gebiet anderer Mitgliedstaaten des Berner internationalen 1Obereinkommens als
Deutschlands, dieses "bereinkommen Anwendung findet.

Artikel 2.

Es herrscht tEinverst~ndnis, !dass dieses tVbereinkomrnen gleichfalls Anwendung findet
auf den Verkehr zwischen den Saargebiet und Deutschland durch das Gebiet eines anderen Mit-
gliedstaates des Berner Ubereinkommens als Deutschlands, und dass die Wahl eines solchen
Weges vllig in das Beliebendes Absenders gestellt ist.

Artikel 3.

Mit Ricksicht auf die praktischen Schwierigkeiten, denen die Anwendung des inner-deutschen
Frachtrechts auf den Verkehr zwischen dem Saargebiet und Deutschland in anderen als den in den
vorhergehenden Artikeln behandelten Fallen begegnet und noch begegnen wtirde - namentlich
imn Hinblick auf das Zollsystem, wie es vom io. Januar 1925 ab Platz greifen wird, - verptlichten
sich die deutsche Regierung und die Regierungskommission des Saargebiets, in so kurzer Frist,

1 Entered into force on January 20, 1923.1 Entr6 en vigueur le 20 janvier 11923.
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als es die erwahnten Gesichtspunkte wiinschenwert erscheinen lassen, jedenfalls vor dem i. Januar
1925, eine besondere Abrede zu treffen, derzufolge dieser Verkehr den Bestimmungen des Berner
Ubereinkommens unterstellt wird. Fdr den Frachtbrief wird das dem praktischen Bedfdrfnis am
meisten entsprechende Formular gewdhlt werden; es soil darin erwdhnt werden, dass dieser Fracht-
brief ffir den Verkehr zwischen Deutschland imd dem Saargebiet zufolge der erwAhnten besonderen
Abrede verwendet wird.

Artikel 4.

Die deutsche Regierung und die Regierungskommission des Saargebiets sind sich einig, dass
sie dem Zentralamt in Bern vorschlagen werden, das Saargebiet alphabetisch in die Liste der Eisen-
bahnstrecken aufzunehmen, auf die das internationale Ubereinkommen fiber den Eisenbahn-
frachtverkehr Anwendung findet ; in Anmerkungen, deren Wortlaut aus der Anlage ersichtlich
ist, soil die besondere Rechtsstellung des Saargebiets hervorgehoben werden.

Artikel 5.

Im Sinne dieser Abrede ist unter dem Ausdruck ((Berner Vbereinkommen D zu verstehen,
das durch das Berner internationale 1bereinkommen fiber den Eisenbahnfrachtverkehr und
die dazu geh6rigen Erganzungen und Anlagen geschaffene System, wie es am Tage des Inkraft-
tretens dieser Abrede in Geltung ist. Indes soil im Falle einer Anderung oder einer Ersetzung
dieses Systems auf Grund eines neuen Qbereinkommens das neue System als das in den vorher-
gehenden Artikeln behandelte System des internationalen Obereinkommens angesehen werden,
soweit es mit den Grundsdtzen dieser Abrede vereinbar ist.

Die deutsche Regierung und die Regierungskommission des Saargebiets sind sich einig, dass
es der Regierungskommission des Saargeiiets freistehen soll, sich auf allen Konferenzen, die die
Ausarbeitung derartiger Anderungen oder eines neuen QUbereinkommens zum Gegenstande haben,
mit beratender Stimme vertreten zu lassen.

Artikel 6.

Diese Abrede tritt in Kraft, sobald beide Regierungen ihr zugestimmt und einander hiervon
Mitteilung gemacht haben ; sie wird dem Zentralamt in Bern von beiden Regierungen zur geeignet
erscheinenden weiteren Veranlassung mitgeteilt werden. Es herrscht Einverstatndnis, dass die
Abrede mit Ablauf der in § 34 der Anlage zu Abschnitt IV des Teiles III des Vertrages von Ver-
sailles ausser Kraft tritt.

Geschehen in doppelter Ausfertigung.

BERLIN, den 9. Januar 1923. SAARBRUYCKEN, den 17. Januar 1923.

(Gez.) v. ROSENBERG. (Gez.) V. RAULT.

Pour copie conforme:
Sarrebruck, le 4 aofit 1924.

Le secritaire gjn'ral de la
Commission de Gouvernement:

J. MORIZE.

No. 692
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1 TRADUCTION.

No. 692. - ACCORD ENTRE LE
GOUVERNEMENT ALLEMAND
ET LA COMMISSION DE GOU-
VERNEMENT DU BASSIN DE
LA SARRE, EN VUE DE FACI-
LITER LES RELATIONS PAR
CHEMIN DE FER ENTRE
L'ALLEMAGNE ET LE TERRI-
TOIRE DE LA SARRE, SIGNI
A BERLIN LE 9, A SARREBRUCK
LE 17 JANVIER 1923.

Le GOUVERNEMENT ALLEMAND et la COM-
MISSION DE GOUVERNEMENT DU TERRITOIRE
DU BASSIN DE LA SARRE, d6sireux de faciliter
les relations par chemin de fer avec le Terri-
toire du Bassin de la Sarre et sans prejudice
de leurs droits tels qu'ils rdsultent des articles
du Trait6 de Versailles, qui d~finissent le statut
juridique international du Territoire du Bassin
de la Sarre, conviennent des dispositions
suivantes :

Article i.

I1 est entendu que le transport des marchan-
dises par chemin de fer entre le Territoire du
Bassin de la Sarre et les Etats participant h
la Convention internationale de Berne, autres
que l'Allemagne, est r6gi par cette Convention.

Article 2.

I1 est entendu que sont 6galement r~gis par
la dite Convention les transports entre le Tern-
toire du Bassin de la Sarre et l'Allemagne em-
pruntant le territoire d'un Etat participant h
la Convention de Berne autre que l'Allemagne

1 Traduction de la Commission consultative
et technique des Communications et du Transit
de la Socidt6 des Nations.

' TRANSLATION.

No. 692. - AGREEMENT BET-
WEEN THE GERMAN GOV-
ERNMENT AND THE SAAR
BASIN GOVERNING COMMIS-
SION, WITH A VIEW TO FACI-
LITATING COMMUNICATIONS
BY RAILWAY BETWEEN GER-
MANY AND THE SAAR BASIN
TERRITORY, SIGNED AT BER-
LIN, JANUARY 9, AT SAAR-
BRUCK, JANUARY 17, 1923.

The GERMAN GOVERNMENT and the SAAR
BASIN GOVERNING COMMISSION, being desirous of
facilitating communications by railway with
the Territory of the Saar Basin and without
prejudice to their rights arising out of the arti-
cles of the Treaty of Versailles which define the
international legal situation of the Territory of
the Saar Basin, agree upon the following pro-
visions

Article i.

It is understood that the transport of mer-
chandise by railway between the Territory of
the Saar Basin and States parties to the Inter-
national Convention of Berne, other than
Germany, is governed by this Convention.

Article 2.

It is understood that the said Convention
also governs traffic between the Territory of the
Saar Basin and Germany traversing the terri-
tory of any State, other than Germany, which
is a party to the Berne Convention and that

1 Translation of the League of Nations' Advisory
Committee for Communications and Transit.
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et que le choix d'un tel itin~raire est enti~re-
ment au gr6 de l'exp6diteur.

Article 3.

En consideration des difficult~s pratiques
que rencontre et que rencontrerait - particu-
lirement en raison du regime douanier tel
qu'il fonctionnera apr~s le IO janvier 1925 -
l'application du r6gime int6rieur allemand aux
transports entre le Territoire du Bassin de la
Sarre et l'Allemagne autres que les transports
viss aux articles precedents, le Gouvernement
allemand et la Commission de Gouvernement du
Territoire du Bassin de la Sarre s'engagent h
contracter entre eux, dans un d~lai aussi bref
que de telles conditions peuvent le rendre d~si-
rable et en tout cas avant le premier janvier
1925, un accord particulier d'apr~s lequel
les dits transports seront soumis aux r~gles
de la Convention de Berne. Toutefois, queUe
que soit la formule de lettre de voiture qui
sera utilis~e comme la plus appropri~e aux
exigences techniques, mention y devra ftre
faite que cette lettre de voiture est utilis~e
pour le trafic entre l'Allemagne et le Territoire
du Bassin de la Sarre, conformment au dit
accord particulier.

Article 4.

Le Gouvernement allemand et la Commis-
sion de Gouvernement du Territoire du Bassin
de la Sarre sont d'accord pour proposer h 'Of-
fice central de Berne l'inscription du Territoire
du Bassin de la Sarre h sa place alphab~tique
sur la Liste des lignes de chemin de fer aux-
quelles s'applique la Convention internationale
sur le transport de marchandises par chemin
de fer, avec l'adjonction de notes pr~cisant la
situation particulire du Territoire du Bassin
de la Sarre et dont le texte est joint en an-
nexe.

Article 5.

Aux fins du pr6sent Accord, le terme Con-
vention de Berne signifie le regime 6tabli par
la Convention internationale de Berne sur le
transport des marchandises par chemin de fer et
ses complements et annexes, tel qu'il est en vi-
gueur h la date du pr6sent Accord. Toutefois, au

No. 692

the choice of such a route is entirely at the
option of the consignor.

Article 3.

In view of the practical difficulties which are
occasioned or may be occasioned - in parti-
cular by reason of the Customs regime which
will be in operation as from January IO, 1925
- by the application of the internal German
regulations to traffic between the Territory
of the Saar Basin and Germany other than
the traffic referred to in the perceding arti-
cles, the German Government and the Saar
Basin Governing Commission mutually un-
dertake to conclude, within a period as brief
as the above-mentioned considerations may
render desirable, and in any event before
January i, 1925, a special agreement under
which such traffic shall be subjected to the
rules of the Berne Convention. Nevertheless,
whatever may be the type of way-bill em-
ployed as best adapted to the technical re-
quirements of the case, it shall be noted thereon
that the way-bill is employed for the traffic
between Germany and the Territory of the
Saar Basin 'in accordance with the said special
agreement between Germany and the Saar
Basin Governing Commission.

Article 4.

The German Government and the Saar Basin
Governing Commission agree to propose to
the Central Office of Berne that the Territory
of the Saar Basin be entered in its alphabetical
order in the List of railway lines to which the
International Convention regarding the transport
of merchandise by rail is applicable, with the
addition of notes, of which the texts are an-
nexed, explaining the special position of the
Territory of the Saar Basin.

Article 5.

For the purposes of the present Agreement,
the Berne Convention means the regime estab-
lished by the International Convention of Berne
regarding the transport of merchandise by
rail, together with the supplementary provisions
and annexes as in force at the date of the
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cas oi ce r~gime viendrait h 6tre soit modifi6,
soit remplac6 par l'effet d'une nouvelle conven-
tion, le nouveau regime sera considdr6 comme
le r~gime de la Convention internationale vis~e
dans les articles prdc6dents, en tant qu'il sera
compatible avec les principes du prdsent Ac-
cord.

Le Gouvernement allemand et la Com-
mission de Gouvernement du Territoire du Bas-
sin de la Sarre sont d'accord pour que la Com-
mission de Gouvernement du Territoire du
Bassin de la Sarre soit admise hi 6tre repr6-
sent~e, h titre consultatif, h toute conf6rence
ayant pour objet d'6laborer de telles modifi-
cations ou d'6tablir une telle nouvelle con-
vention.

Article 6.

Le present Accord entrera en vigueur d~s
que chacun des Gouvernements aura re~u de
l'autre notification de son agr~ment, et il sera
communiqu6, h toutes fins utiles, h l'Office
central de Berne par les deux Gouvernements.
I1 est bien entendu qu'il cessera d'6tre en vi-
gueur h l'expiration du d~lai prdvu par le
§ 34 de l'annexe h la section IV de la partie
III du Trait6 de Versailles.

Fait en double exemplaire.

BERLIN, le 9 janvier 1923.

(Sign6) v. ROSENBERG.

SARREBRUCK, le 17 janvier 1923.

(Sign6) V. RAULT.

present Agreement. Should, however, the said
regime be modified or be replaced by a new
convention, the new regime shall be considered
to be the regime of the International Convention
referred to in the preceding articles in so far as
it is consistent with the principles of the present
Agreement.

The German Government and the Saar Basin
Governing Commission agree to the admission
of the Saar Basin Governing Commission to
representation in a consultative capacity at any
conference having for its object the drawing up
of such modifications or the framing of such
new Convention.

Article 6.

The present Agreement shall come into force
so soon as each Government shall be notified
of its acceptance by the other Government, and,
for all relevant purposes, shall be communi-
cated by the two Governments to the Central
Office of Berne. It is clearly understood that
the Agreement shall cease to be operative on
the expiry of the period mentioned in § 34 of the
annex to Section IV of Part III of the Treaty
of Versailles.

Done in duplicate.

BERLIN, January 9, 1923.

(Signed) v. ROSENBERG.

SAARBRUCK, January 17, 1923.

(Signed) V. RAULT.
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ALLEMAGNE ET COMMISSION
DE GOUVERNEMENT

DU BASSIN DE LA SARRE

Arrangement relatif ]'application
des principes nonces dans le
Protocole final du 3 juin 192 1,

concernant les assurances sociales,
signe i Berlin le 3j mai, Sarre-
bruck le 21 juillet 1923.

GERMANY AND SAAR BASIN
GOVERNING COMMISSION

Agreement regarding the application
of the Principles laid down in the
Final Protocol of June 3, 1921,

concerning Matters of Social In-
surance, signed at Berlin, May 3j,
at Saarbruck, July 21, 1923.
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TEXTE ALLEMAND. - GERMAN TEXT.

No. 693. - ABREDE BETREFFEND DIE AUSFUHRUNG DER IN
DEM SCHLUSSPROTOKOLL VOM 3. JUNI 1921 VORGESEHENEN
GRUNDSATZE UBER ANGELEGENHEITEN DER SOZIALVER-
SICHERUNG, GEZEICHNET ZU BERLIN AM 31. MAI, ZU
SAARBRYCKEN AM 21. JULI 1923.

Texte officiel allemand, communiqug par le Pr-
sident de la Commission de Gouvernement
du Bassin de la Sarre. L'enregistrement de cet
Arrangement a eu lieu le 9 aofit 1924.

German ol/icial text, communicated by the Chair-
man o/ the Saar Basin Governing Commis-
sion. The registration ol this Agreement took
place August 9, 1924.

I. UNFALLVERSICHERUNG 1.

A. EINLEITENDE BESTIMMUNGEN.

§ I.

Die gewerbliche und die landwirtschaftliche Berufsgenossenschaft ffir das Saargebiet fiber-
nehmen vom i. Januar 1922 ab die Befriedigung der Entschdidigungsanspriiche, die gegen Ben,fs-
genossenschaften des deutschen Reiches aus Unfdllen erwachsen sind, die sich in den Betrieben
des Saargebiets ereignet haben. Zu fbernehmen sind auch Entschdidigungsanspriiche, die nach
dem 31. Dezember 1921 auf Grund des § 6o8 der Reichsversicherungsordnung aus einem vor dem
I. Januar 1922 eingetretenen Unfall geltend gemacht werden. Die Berufsgenossenschaften des
deutschen Reichs werden von den entsprechenden Verpflichtungen frei.

§ 2.

Die Akten fiber diese Unfale einschliesslich der am 31. Dezember 1921 schwebenden Sachen
werden in dem Stande, in dem sie sich an diesem Tage befinden, von den Berufsgenossenschaften
des deutschen Reichs den Berufsgenossenschaften des Saargebiets unmittelbar fiberwiesen. Ebenso
werden die nachtriglich zur Anmeldung gelangenden Anspriiche aus UnfMlen fiberwiesen, die sich
bis zum 31. Dezember 1921 ereignet haben. Ausserdem werden die Berufsgenossenschaften des
deutschen Reichs den Berufsgenossenschaften des Saargebiets alle Schriftstiicke unmittelbar
zur Verffigung stellen, die ffir die Einrichtung und den Geschdftsbetrieb erforderlich sind.

I Entr6 en vigueur le ier janvier 1922. I Entered into force January ISt 1922.
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Auszahlung der Renten durch die Post.

§ 3.

Wohnt der Berechtigte, ffir den eine Berufsgenossenschaft des Saargebiets die Rente zu zahlen
hat, ausserhalb dieses Gebiets im Deutschen Reiche, so wird die Rente durch die zust~ndige Post-
anstalt des Deutschen Reiches, wohnt der Berechtigte, ftir den eine Berufsgenossenschaft des Deut-
schen Reiches die Rente zu zahlen hat, im Saargebiet, so wird die Rente durch die zust5ndige
Postanstalt des Saargebiets ausgezahlt.

Die Versicherungstrager des Saargebiets ilbersenden die betreffenden Anweisungen der zu-
stdndigen Oberpostdirektion im Deutschen Reiche, die Berufsgenossenschaften des deutschen
Reiches ilbersenden sie der Oberpostdirektion des Saargebiets.

§ 4.
Um in der Weiterzahlung der ilbergehenden Renten keine Verz6gerung eintreten zu lassen,

werden diese Renten auf Grund der am i. Januar 1922 vorliegenden Zahlungsanweisungen der
abgebenden Berufsgenossenschaft von der ffir den Wohnort des Berechtigten zustandigen Post-
anstalt einstweilen weitergezahlt. Die abgebenden Berufsgenossenschaften teilen der Oberpost-
direktion des Saargebiets mit, welche von den angewiesenen Renten auch nach dem i. Januar
1922 noch zu ihren Lasten gezahlt werden.

Soweit die Berufsgenossenschaft des Saargebiets Renten fuir Berechtigte zu iibernehmen hat,
die ausserhalb des Saargebiets wohnen, teilt sie den zustandigen Oberpostdirektionen des Deutschen
Reiches mit, dass diese Renten vom i. Januar 1922 ab zu ihren Lasten gezahlt werden.

Mitwirkung der beiderseitigen Versicherungsdimter.

§ 5.
Zur Aufkldrung von Versicherungsangelegenheiten, zur Erledigung von Einspriichen, zur

Abgabe von Gutachten und dergleichen nach den §§ 1572, 1584, 1591, 16oi und 1612 R. V. 0.
k6nnen die Versicherungstrdger die beiderseitigen Versicherungsimter unmittelbar in Anspruch
nehmen.

B. VERM6GENSAUSEINANDERSETZUNG.

a) A tigemeines.
§6.

Als Rentenlast im Sinne der nachstehenden Bestimmungen gilt der Jahresbetrag aller Renten
ausschliesslich der Zulagen, welche fidr Unf5ille, die sich vor dem i. Januar 1922 in Betrieben des
Saargebietes ereignet haben, zu zahlen sind und zwar in der H6he, in der sie am i. Januar 1922
gezahlt oder nach diesem Zeitpunkt nachtrdglich erstmalig festgestellt werden.

Vor Feststellung der letzteren Renten haben die Berufsgenossenschaften des Saargebiets
den bisher zustandigen Berufsgenossenschaften des Deutschen Reiches die Akten zur Ausserung
mitzuteilen.

b) Gewerbliche Berusgenossenscha/ten, ausser den Beru/sgenossenschaften mit Kapitaldeckungs-

verfahren.

§ 7.
Die beteiligten Berufsgenossenschaften des Deutschen Reichs einschliesslich der Siidwest-

deutschen Eisen-Berufsgenossenschaft iiberweisen zur Abfindung der aus dem § 644 der R. V. 0.
No. 693
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sich ergebenden Anspriiche der gewerblichen Berufsgenossenschaft ffir das Saargebiet das Vier-
fache der Rentenlast. Davon soll das Dreifache einen entsprechenden Teil der Riicklage und das
Einfache einen entsprechenden Teil des anderen Verm6gens darstellen.

§ 8.

Die Berufsgenossenschaften des Deutschen Reiches sind berechtigt, den Betrag, der eine
Entschaidigung ffir die Rficklage bilden soll, in Wertpapieren, die zu der Riicklage geh6ren, zu
iibergeben und zwar in dem Verhdltnis, in dem die Wertpapiere einen Bestandteil der Ricklage
der abgebenden Berufsgenossenschaft bilden. Die hiernach zu iibergebenden Wertpapiere werden
zum Anschaffungspreis tibernommen. Der etwaige Rest der Dreifachen und das noch verbleibende
Einfache der Rentenlast ist in bar zu zahlen.

Die zu der Ricklage geh~rigen Vermnigensstiicke werden mit dem Werte beriicksichtigt,
mit dem sie in die Vermdgensiibersicht ffir das Jahr 192o eingestellt sind.

c) Beruisgenossenschalten mil Kapitadeckungsverahren.

§ 9.
Der Auseinandersetzung des Verm6gens der Tiefbau-Berufsgenossenschaft und ailer Genossen-

schaften und Zweiganstalten, welche die Entsch5.digungen durch das Kapitaldeckungsverfahren
aufbringen, wird zugrunde gelegt der Kapitalwert der iibergehenden Renten. Der Kapitalwert
wird nach den der Bekanntmachung des Reichsversicherungsamts vom 5. Februar 1894 (Amtliche
Nachrichten des Reichsversicherungsarmts S. 141. ff.). beigefiigten Tarifen ffir den I. Januar 1922

berechnet. Dabei gilt als Rechnungsjahr im Sinne der Tarife das Kalenderjahr 1921.

§ Io.

Fur die Art der Zahlung finden die Bestimmungen des § 8 Anwendung. Dabei ist der Kapital-
deckungsstock als Riicklage zu betrachten.

d) Landwirtscha/tliche Berusgenossenschalten.

§ II.

Die Riicklage und das Verm6gen (Betriebsstock und Postvorschuss) der landwirtschaftlichen
Berufsgenossenschaften in Dilsseldorf und Speyer wird in dem Verhailtnis geteilt, in dem die auf
das Saargebiet entfallende Rentenlast zu der Gesamt-Rentenlast der beiden Berufsgenossenschaften
steht.

Ffir die Art der Zahlung gelten die in § 8 aufgestelten Richtlinien.

§ 12.

Die beiden landwirtschaftlichen Berufsgenossenschaften des Deutschen Reiches werden sobald
wie m6glich die ffir die Auseinandersetzung erforderlichen Unterlagen der landwirtschaftlichen
Berufsgenossenschaft ffir das Saargebiet liefern.

§ 13.

Die Bestimmungen der §§ ii und 12 gelten entsprechend ffir die Auseinandersetzung zwischen
der Gartenbau-Berufsgenossenschaft in Kassel und der zustandigen Berufsgenossenschaft des
Saargebiets.

N o
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e) Schwebende Schuld.
§ 14.

Die gewerbliche und die landwirtschaftliche Berufsgenossenschaft des Saargebiets ibemehmen
keine Teile der schwebenden Schuld (§ 779 R. V. 0.)

f) Durch/iihrung der Auseinandersetzung.
§ '5.

Nach den vorstehend festgelegten Richtlinien findet eine unmittelbare Auseinandersetzung
zwischen den Berufsgenossenschaften des Deutschen Reichs einerseits und den Berufsgenossen-
schaften ffir das Saargebiet anderseits statt. Das Ergebnis der Auseinandersetzung ist den Auf-
sichtsbeh6rden zur Genehmigung vorzulegen.

C. AUSFPHRUNGSBEH6RDEN.

§ i6.

Die im Saargebiet errichteten oder noch zu errichtenden Ausfiihrungsbeh6rden iibemehmen
ohne Gegenleistung die Entschadigungspflicht ffir alle Unfille, die sich in Betrieben des Saar-
gebiets ereignet haben oder ereignen werden. Die bisherigen Ausftihrungsbeh6rden werden von
ihren Verpflichtungen frei. Als Stichtag fir die Abrechnung gelten ffir die entsprechenden Be-
h6rden die Bestimmungen des Schlussprotokolls vom 3. Juni 1921 fiber die finanzielle Abrechnung,
insbesondere gilt als Stichtag bei der Eisenbahn- und Postverwaltung der i. April 192o.

D. VERSCHIEDENES.

§ '7.

Die Regierungskommnission des Saargebiets gewahrt bei der Einziehung der Umlagen ffir das
Jahr 1921 den Berufsgenossenschaften des Deutschen Reiches durch die von ihr bestimmten Stellen
Rechtshilfe, soweit es sich nicht urn Umlagen handelt, die von den Berufsgenossenschaften zur
Deckung der an Frankreich for die Auseinandersetzung der Sozialversicherung in Elsass-Lothringen
gezahlten oder noch zu zahlenden Sunmen eingezogen werden.

§ i8.

Hinsichtlich der Verteilung der an Angestelte der bisher im Saargebiet ansdssigen Berufs-
genossenschaften zu zahlenden Ruhegehglter und hinsichtlich der Sicherstellung bisher erworbener
Anwartschaften treffen die beteiligten Berufsgenossenschaften unter sich eine Regelung. Sie legen
ihre Abmachungen den zustandigen Aufsichtsbeh6rden zur Genehmigung vor.

§ '9.
Vorstehende Bestimmungen finden auf die Auseinandersetzung und die Beziehungen zwischen

der Knappschafts-Berufsgenossenschaft Sektion I und VIII und der Saarknappschafts-Berufs-
genossenschaft keine Anwendung. jedoch gilt § 3. Absatz i auch ffir die Knappschafts-Berufs-
genossenschaft.

No. 693
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II. INVALIDEN- UND HINTERBLIEBENENVERSICHERUNG. 1

A. EINLEITENDE BESTIMMUNGEN.

§ 20.

Die Versicherungstrdiger des Saargebiets ibemehmen vom i. April 1922 ab die Durchfiihrung
der Invaliden- und Hinterbliebenenversicherung im Saargebiet. Als solche kommen die Landes-
versicherungs-Anstalt ffir das Saargebiet und die Sonderanstalten des Saarbrficker Knappschafts-
Vereins und der Pensionskasse A der Direktion der Saarbahnen in Saarbriicken in Frage.

§ 21.

Die nachstehenden Vereinbarungen haben zur Voraussetzung, dass die Vorschriften biber
den Gegenstand der Versicherung (§§ 125o ff. R. V. 0.) in beiden Gebieten die gleichen sind.

§ 22.

Den Versicherten wird insofern Freizfigigkeit gewahrleistet als bei der Prfifung der Warte-
zeit und der Anwartschaft die bei den beiderseitigen Versicherungstrdgem geleisteten Wochen-
beitrdige ohne Unterscheidung beriicksichtigt werden.

B. FESTSTELLUNG DER LEISTUNGEN.
a) Stellung der Antrdge.

§ 23.

Zur Entgegennahme der Rentenantrdge sind die beiderseitigen Versicherungsfinter nach
den §§ 1613 ff. der R. V. 0. zustandig.

Die Gutachten der Versicherungsanmter nach den §§ 1623 ff. der R. V. 0. werden gegenseitig
anerkannt.

§ 24.

Die Versicherungs ater des Saargebiets fibersenden die von ihnen geffihrten Verhandlungen
nebst dem Gutachten durchlaufend bei der Versicherungsanstalt ffir das Saargebiet, wenn em
Versicherungstrdger des Deutschen Reiches ausschliesslich zustandig ist. (§ 25 Absatz I.)

Die Versicherunsanter des Deutschen Reiches fibersenden die von ihnen gefiihrten Verhand-
lungen nebst dem Gutachten durchlaufend bei der Landesversicherungsanstalt Rheinprovinz
an die Landesversicherungsanstalt des Saargebiets, wenn diese ausschliesslich zustandig ist (§ 25
Absatz 2).

Ftir die Sonderanstalten treten an die Stelle der Versicherungsdmter die nach den Satzungen
zustdndigen Dienststellen.

b) Entscheidung der Versicherungstryger.
§ 25.

Die Versicherungsanstalten des Deutschen Reiches sind ausschliesslich zust.ndig, wenn die
Quittungskarten des Antragstellers nur Beitragsmarken von Anstalten des Deutschen Reiches
enthalten.

Die Versicherungsanstalt des Saargebiets ist ausschliesslich zustandig, wenn die Quittungs-
karten des Antragstellers nur Beitragsmarken dieser Anstalt enthalten.

1 Entrd en vigueur le ier avril 1922. 1 Entered into force April i, 1922.
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§ 26.

Enthalten die Quittungskarten des Antragstellers Beitrdge beider Gebiete, so wird die Rente
gemeinschaftlich festgestellt. Dabei werden die Anstalten des Deutschen Reiches von der Landes-
versicherungsanstalt Rheinprovinz vertreten, sofern nicht die Zustandigkeit einer Sonderanstalt
in Frage kommt.

§ 27.

Die Versicherungsanstalt, welche den Antrag entgegengenommen hat, fibersendet der Anstalt
des anderen Gebiets die Akten unter Beiffigung eines von ihr unterschriebenen Bescheidsentwurfs,
der den Vorschriften des § 1631 der R. V. 0. geniigen muss.

Die letztgenannte Anstalt nimmt binnen einem Monat nach Eingang der Sache zu dem Antrage
Stellung, indem sie entweder den Bescheid mit unterschreibt oder Einwendungen erhebt. K6nnen
sich die beiden Anstalten nicht einigen, so ist dem Bescheide die strengere Auffassung zu Grunde
zu legen. Verstreicht die Frist, ohne dass die beteiligte Anstalt eine Ausserung abgibt, so ist die
andere Anstalt berechtigt, eine Reinschrift des Rentenbescheids nochmals zu uibersenden, die dann
von der anderen Anstalt unterschrieben werden muss.

§ 28.

Der von beiden Anstalten unterzeichnete Bescheid wird dem Antragsteller von der Anstalt
unmittelbar zugestellt, die den Antrag entgegengenommen hat.

C. RENTENANDERONGEN UND ENTZIEHUNGEN.

§ 29.

Die beteiligten Anstalten sind befugt, jederzeit selbst zu priffen, ob der Empfinger noch zum
weiteren Bezuge der Rente berechtigt ist.

§ 30.

Werden Anderungen in den Verhaltnissen des Rentenberechtigten festgestellt oder vermutet,
so wird diejenige Anstalt, in deren Bezirk der Wohnort des Rentenberechtigten liegt, die erforder-
lichen Ermittelungen anstellen.

Sie hat diese Ermittelungen auch dann anzustellen, wenn sie von der beteiligten Anstalt darum
ersucht wird.

Die Rentenanderungen, die sich durch Zugang oder Ausscheiden von Kindern oder Waisen
ergeben, werden von der Anstalt in die Wege geleitet, welche im Besitze der Akten ist.

§ 31.

Fur das weitere Verfahren bei Rentenanderungen und Entziehungen gelten die Bestimmungen
der §§ 23 bis 28 iiber das RentenfeststeUungsverfahren.

D. QUITTUNGSKARTEN UND BEITRAGSMARKEN.

§ 32.

Die Landesversicherungsanstalt ffir das Saargebiet gibt vom i. April 1922 ab eigene Quittungs-
karten und Marken aus.

Sie zieht von diesem Zeitpunkt ab die von den Anstalten des Deutschen Reichs ausgegebenen
Karten ein, vermerkt darauf durch einen Stempelaufdruck, dass die Versicherung vom i. April

No. 693



302 Socidte' des Nations - Recueil des Trait&s. 1924

1922 ab bei ihr weiterliuft, stempelt alle eingeklebten Beitragsmarken ffir die Zeit vom i. Oktober
1921-31. Mdrz 1922 ab und ilbersendet die gesammelten Karten der Ursprungsanstalt des Deut-
schen Reiches.

§ 33.
Die Quittungskarten der Landesversicherungsanstalt fuir das Saargebiet werden, mit i begin-

nend, mit laufenden Nummern versehen ; sie erh lten einen Vermerk, an welche Ursprungsanstalt
die Quittungskarten fiber die von dem i. April 1922 geleisteten Beitrdge fibersandt sind.

§ 34.
Verzieht ein Versicherter aus dem Saargebiet in das Gebiet der Deutschen Regierung, so stellt

ihm die ffir den neuen Wohnort zustdndige Stelle eine neue Quittungskarte aus, versieht diese
sowohl als auch die Quittungskarte der Landesversicherungsanstalt fuir das Saargebiet mit dem
den Bestimmungen des § 33 entsprechenden Vermerk und gibt die letztgenannte Karte an die
Versicherungsanstalt des Saargebiets zurilck.

Die Bestimmungen des Absatz i gelten entsprechend, wenn ein Versicherter spater aus dem
Gebiet der Deutschen Regierung nach dem Saargebiet verzieht.

§ 35.
In Quittungskarten der Landesversicherungsanstalt des Saargebiets diirfen keine deutschen

Beitragsmarken und in Quittungskarten der deutschen Versicherungsanstalt keine Beitragsmarken
der Landesversicherungsanstalt des Saargebiets eingeklebt werden.

IE. AUSZAHLUNG DER ENTSCH-DIGUNGEN DURCH DIE POST.

§ 36.
Fir die Auszahlung der Entschadigungen durch die Post gelten die im § 3 ffir die Unfallver-

sicherung festgelegten Richtlinien.
Die Anweisungen durch die Post sind von beiden Beteiligten zu unterzeichnen. Auf den Zah-

lungsweisungen ist ausserdem anzugeben, welcher Teil der angewiesenen Renten auf jedes Gebiet
entfdllt.

F. VERTEILUNG DER LEISTUNGEN.

a) Renten, die am i. April 1922 bereits angewiesen sind.

§ 37.
Vom i. April 1922 ab werden die an diesem Tage bei den Postanstalten des Saargebiets an-

gewiesenen Renten zu Lasten der Versicherungstrager des Saargebiets gezahlt.
Von dieser Last erstatten die Versicherungstrdger des Deutschen Reiches die Renten ohne

Reichszuschuss in der H6he, wie sie sich nach den am ii. November 1918 in Geltung gewesenen
Vorschriften der R. V. 0. berechnen. Die Kinderzuschfisse werden auf dieser Grundlage und unter
Beriicksichtigung des Reichszuschusses berechnet.

b) Renten, die nach dem i. April 1922"zur Anweisung gelangen.

§ 38.
Die nach den i. April 1922 bei den Postanstalten des Saargebiets zur Anweisung gelangenden

Renten werden zu Lasten der Versicherungstrager des Saargebiets gezahlt. Von dieser Last er-
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statten die Versicherungstrdger des Deutschen Reiches unter der Voraussetzung, dass es sich urn
Renten handelt, ffir welche Beitrdge an Versicheningstrager des Deutschen Reiches nach dem
i. April 1922 nicht entrichtet sind, folgende Beitrdge :

i. Invalidenrenten.

Hat der Versicherte fiur die Zeit vor dem i. April 1922 mindestens 500 Beitragswochen ge-
leistet, so wird der Grundbetrag nach den am ii. November 1918 in Geltung gewesenen Vorschriften
des § 1288 der R. V. 0. berechnet.

Sind weniger als 500 Beitragswochen nachgewiesen, so wird ein gekiirzter Grundbetrag aus
diesen Beitrdgen, also unter Weglassung von Ergdnzungswochen, berechnet.

Die Versicherungstrdiger des Deutschen Reiches erstatten ferner den Teil der Steigerungs-
saitze, der nach der Zahl der Beitragswochen und nach den am xI. November 1918 in Geltung ge-
wesenen Vorschriften des § 1289 der R. V. 0. erre.chnet wird.

Fir die Berechnung der Kinderzuschtisse gilt das in § 37 Gesagte entsprechend.

2. Hinterbliebenenrenten.

Der Anteil der Versicherungstrdger des Deutschen Reiches an den Hinterbliebenenrenten
bemisst sich nach den am ii. November 1918 in Geltung gewesenen Vorschriften des § 1292 der
R. V. 0. auf der Grundlage einer nach Ziffer i zu berechnenden Invalidenrente.

3. Altersrenten.

Von den Altersrenten erstatten die deutschen Versicherungstrdger von dem Anteil, der nach
den am ii. November 1918 in Geltung gewesenen Vorschriften des § 1293 der R. V. 0. auf die
Versicherungstrdger entfiele ; denjenigen Teilbetrag, der sich ergibt, wenn keine Ergdnzungs-
wochen angerechnet werden (gekiirzte Altersrente).

§ 39.

Die anrechnungsfihigen Krankheitszeiten fallen demjenigen Gebiete zur Last, in dem sich
die Krankenkasse befindet, welche ftir diesen Krankheitsfall Leistungen gewahrt hat. Ist diese
nicht festzustellen, oder hat der Versicherte keiner Krankenkasse angeh6rt, so wird das Gebiet
belastet, in dem der Versicherte vor Eintritt der Krankheit zuletzt versicherungspflichtig beschidf-
tigt~war.

§ 40.

Bei Anwendung der §§ 37 und 38 sind die in der Zeit vom i. Oktober 1921 bis 31. Marz 1922
geleisteten Wochenbeitrlge der Lohnklasse A. gleich denjenigen der friiheren Lohnklasse IV und
diejenigen der Lohnklasse B. - H gleich denjenigen der friiheren Lohnklasse V, wie sie nach § 1392
der R. V. 0. am ii. November 1918 in Gilltigkeit waren, zu setzen.

§ 41.

Beziiglich derjenigen Renten, ffir welche Beitrdige auch nach dem I. April 1922 an Anstalten
des Deutschen Reiches entrichtet worden sind, werden die Grundsiitze spater vereinbart. Die
dazu ntigen Vorarbeiten und Verhandlungen werden von der Regierung des Deutschen Reiches
und der Regierungskommission des Saargebiets alsbald eingeleitet werden.
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c) Reichszuschuss.
§ 42.

Der Reichszuschuss geht grundsatzlich zu Lasten des Gebiets, in dem der Rentenberechtigte
wohnt.

Mit dieser Massgabe gelten ffir die Abrechnung beider Gebiete fiber die vom Deutschen Reiche
in der Zeit vom IO. Januar 192o bis 31. Marz 1922. geleisteten Reichszuschiisse die Richtlinien
des Schlussprotokolls vom 3. Juni 1921, betreffend die finanzielle Abrechnung.

G. ABRECHNUNG1 ZWISCHEN DEN VERSICHERUNGSTRXiGERN DER INVALIDEN- UND
HINTERBLIEBENENVERSICHERUNG DES DEUTSCHEN REICHES UND DES SAARGEBIETS.

§ 43.
Am i. April 1922 schulden die Versicherungstrdger des Deutschen Reiches den Versicherungs-

trigem des Saargebiets den Wert der Beitragsmarken, welche in der Zeit vom i. August 192o bis
zumn 31. Mdrz 1922 im Saargebiete von den Postanstalten verkauft, und die Beitrage, die in dem
gleichen Zeitraume von den beteifigten Sonderanstalten vereinnahmt worden sind.

§ 44.
Am i. April 1922 schulden die Versicherungstrdger des Saargebiets den entsprechenden Ver-

sicherungstrigern des Deutschen Reiches :
i. die gesamten Beitrdge, die im Saargebiet in der Zeit vom i. August 192o bis 31.

M5irz 1922 aufgekommen wiren, wenn sie nach den am ii. November 1918 in Geltung
gewesenen Vorschriften der R. V. 0. weiter erhoben worden wdren.

Dabei werden die in der Zeit vom i. Oktober 1921 bis 31. Mdrz 1922 in der Lohn-
klasse A. vereinnahmten Beitrdge gleich denjenigen der Lohnklasse IV und die Beitrdge
der Lohnklassen B-H gleich denjenigen der Lohnklasse V gesetzt.

2. die in der Zeit von I. Juli 192o bis 31. Mdrz 1922 im Saargebiet gezahlten Zulagen,
Beihilfen und Rentenerh6hungen.

3. Ersatz ffir die in der Zeit vom I. Januar 1919 bis 30. Juni 1920 gezahlten Zu-
lagen.

4. einen Anteil der den Versicherungstragern des Deutschen Reiches ir Saargebiete
entstandenen Verwaltungs- und Heilverfahrenskosten. Dieser wird festgesetzt :

a) ffir die Landesversicherungsanstalt ffir das Saargebiet auf ... ...... 42 v. H.
b) ffir die Sonderanstalt der Eisenbahn fir -die Abrechnung mit der Arbeiter-

pensionskasse I. ffir die Reichseisenbahnen auf .... .......... 25 v. H.
ffir die Abrechnung mit der Arbeiterpensionskasse II. ffir die Reichs-
eisenbahnen auf .... .... ........................ . 20 v. H.
der unter Ziffer i. bezeichneten Beitragssunme.

§ 45.
Die Versicherungstrdger des Saargebietes und diejenigen des Deutschen Reichs werden sich

sobald wie m6glich unmittelbar miteinander in Verbindung setzen, urn die Abrechnung nach vor-
stehenden Grundsdtzen vorzunehmen.

Die getroffenen Vereinbarungen und Abmachungen bedilrfen der Genehmigung der Aufsichts-
beh6rden beider Gebiete.

1 Entr6 en vigueur le~ier avril 1922. 1 Entered into force April ist, 1922.
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H. VERSCHIEDENES.

§ 46.

Die f fr die Invalidenversicherung getroffenen Vereinbarungen gelten sinngerinss auch ffir
die Sonderanstalten beider Gebiete, insbesondere for die Sonderanstalt der Bediensteten der Di-
rektion der Saarbahnen in Saarbrficken einerseits und die Arbeiterpensionskassen I und II fir die
Reichseisenbahnen andererseits.

§ 47.

Die Versicherungstrlger des Deutschen Reiches fibersenden den Versicherungstrdgem des
Saargebiets auf Ersuchen die Akten tiber diejenigen Rentenempfanger, welche im Saargebiet woh-
nen. Die Versicherungstrdiger des Saargebiets werden die ffir ih en Geschdftsgang erforderlichen
Angaben aus diesen Akten entnehmen und dann die Akten zurficksenden.

Zur Ausfhrung dieser Bestimmung treffen die beiderseitigen Versicherungstrager unmittel-
bar die n~tigen Vereinbarungen.

III. VERHALTNIS ZU DEN POSTANSTALTEN.

§ 48.

Ffr die Zahlung, Erstattung, Anweisung und Einstellung der Renten durch die Postanstalten
gelten gegenseitig die bisherigen Bestimmungen unbeschadet der Bestimmung des § 3 Absatz 2.

§ 49.
Die Versicherungstraiger des Saargebiets werden ihre Anweisungen durch ein besonderes

Zeichen (Buchstaben oder Ordnungsnummer) als Anweisungen aus dem Saargebiet kenntlich
machen und auf dieselbe Art zum Ausdruck bringen, ob nur die Versicherungstrlger des Saar-
gebiets oder ausser diesen auch Versicherungstrdger des Deutschen Reiches an der Zahlung be-
teiligt sind.

§ 50.

Die Versicherungstrdger eines jeden Gebietes leisten ihrer Postverwaltung einen Vorschuss,
der auch die voraussichtlichen Zahlungen deckt, die spaiter von den Versicherungstrdigem des
anderen Gebiets zu erstatten sind.

§ 5'.
Fir die statistischen monatlichen Mitteilungen und ffir die Abrechnung zwischen den Ober-

postdirektionen und den Versicherungstrlgern gelten beiderseitig die Bestimmungen der Dienst-
anweisung for Post und Telegraphie. Der hiernach entstehende Schriftwechsel soi beim General-
sekretariat der Regierungskommission des Saargebiets durchlaufen.

IV. WOCHENHILFE.

§ 52.

Die Erstattung der Wochenhilfeleistungen an die Krankenkassen obliegt der Regierung,
in deren Gebiet die Krankenkasse ihren Sitz hat. Die n6tigen Ausfifhrungsbestimmungen werden
beiderseits den zustdndigen Behdrden so schnell wie m6glich erteilt werden.

Die finanzieile Abrechnung f Ur die bis zum 31. Mairz 1922 geleisteten Erstattungen ffir Wochen-
hilfeleistungen erfolgt im iibrigen nach den Richtlinien des Schlussprotokolls vore 3. Juni 1921.
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V. HEILANSTALTEN.

§ 53.
Wegen gegenseitiger Benutzung der Heilanstalten und Krankenhauser unter den Bedingungen,

wie sie etwa zwischen solchen Anstalten und Versicherungstrigern des Deutschen Reichs vertrag-
lich festgelegt sind oder wie sie sonst den Tragern der Sozialversicherung von den Anstalten ge-
wahrt werden, sollen die beteiligten Versicherungst iger alsbald miteinander in Verbindung treten
und die vereinbarten Vorschlage zur Kenntnis der Aufsichtsbehbrden bringen.

§ 54.
Die Arbeiterpensionskasse I ffir die Reichseisenbahnen ist bereit, Arbeiter, welche bei der

Sonderanstalt der Eisenbahndirektion im Saargebiet versichert sind, soweit Platz vorhanden,
in die jetzt bestehenden Heilstatten gegen Erstattung der Selbstkosten aufzunehmen.

VI. GEMISCHTE GERICHTSBARKEIT.

§ 55.

Es soil eine gemischte Gerichtsbarkeit nach den aus der Anlage ersichtlichen Grundsditzen
eingerichtet werden.

Die gemischte Gerichtsbarkeit findet nicht statt in Streitigkeiten aus Unfdllen, die sich nach
dem 31. Dezember 1921 ereignet haben. In diesen Fllen entscheidet fiber die Berufung das Ober-
versicherungsamt, in dessen Bezirk der Sitz des Betriebes liegt, in dem sich der Unfall ereignet
hat.

Die vorstehenden Bestimmungen gelten fuir Unfaile der im § 16 bezeichneten Art mit der
Massgabe, dass an die Stelle des 31. Dezember 1921 der 31. Mdrz 1920 tritt.

VII. SCHLUSSBESTIMMUNGEN.

A. RECHTSHILFE.

§ 56.

Nach Massgabe der §§ 115, 116, 117 R. V. 0. wird im Gebiet der Deutschen Regierung und
im Saargebiet gegenseitig Rechtshilfe geleistet. Soweit die Tatigkeit einer Beh6rde in Anspruch
genommen wird, ist der Antrag fiber das Generalsekretariat der Regierungskommission bezw.
fiber den Reichskommissar ffir die Obergabe des Saargebietes zu leiten.

B. RECHTSMITTELFRIST.

§ 57.
Bei Einlegung von Rechtsmitteln in Angelegenheiten der R. V. 0. gilt die Frist in dem einen

Gebiete auch dann als gewahrt, wenn das Rechtsmittel rechtzeitig bei einer Beh6rde oder einem
Organ der Versicherungstrager des anderen Gebiets eingegangen ist.

In diesen Fallen ist die Rechtsmittelschrift unverzfiglich an die zustandige Steile abzugeben.
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C. QBERGABE DER AKTEN.

§ 58.
Alle Akten und Geschaftspapiere fiber noch schwebende Angelegenheiten der Sozialversiche-

rung, die das Saargebiet oder die Rechte seiner Einwohner betreffen, sind von den Beh6rden des
Deutschen Reiches unmittelbar den zustandigen Beh6rden des Saargebietes zu fibersenden.

In gleichem Umfange sind die Akten und Gesch ftspapiere fiber bereits erledigte Angelegen-
heiten den zustandigen Beh6rden des Saargebietes auf deren Ersuchen unmittelbar zu fibersenden.

§ 59.
Es herrscht Einverstdndnis darfiber, dass Meinungsverschiedenheiten, die sich aus den vor-

stehenden Abreden ergeben sollten, nach Massgabe von Ziffer XVI des Schlussprotokolls von
Berlin vom 3. Juni 1921 zu erledigen sind.

Geschehen in doppelter Ausfertigung.

BERLIN, den 31. Mai 1923.

SAARBRCCKEN, den 21. Juli 1923.

Gez. ROSENBERG. Gez. V. RAULT.

ANLAGE.

ABREDE

ZWISCHEN DER DEUTSCHEN REGIERUNG UND DER REGIERUNGSKOMMISSION DES SAARGEBIETES

UBER ERRICHTUNG, ZUSTANDIGKEIT UND VERFAHREN EINER GEMISCHTEN KAMMER UND
EINES GEMISCHTEN SENATS FUR ANGELEGENHEITEN DER SOZIALVERSICHERUNG SOWIE EINES
GEMISCHTEN OBERSCHIEDSGERICHTS IN KNAPPSCH.IFTLICHEN ANGELEGENHEITEN.

I. RECHTSZUG. GEMISCHTE KAMMER.

§ I.

Die gemischte Kammer tritt an die Stelle der sonst zustandigen Spruchbeh6rde.
I. in Spruchsachen der Unfallversicherung :

i. bei Streitigkeiten aus Unflen, die sich in den zu Knappschaftsvereinen des
Saargebiets gehorigen Betrieben ereignet haben und von der deutschen Knappschafts-
Berufsgenossenschaft zu entschadigen sind, sofern der Berechtigte im Saargebiet wohnt :

2. Bei Streitigkeiten aus Unfdllen, die sich vor dem i. Januar 1922 in Betrieben
des Saargebietes ereignet haben und bis zum 31. Dezember 1921 von einer deutschen
Berafsgenossenschaft zu entschddigen waren, sofern es sich urn Leistungen ffir die Zeit
vor dem I. januar 1922 handelt.

II. in Spruchsachen der Invaliden- und Hinterbliebenenversicherung, an denen zugleich
Versicherungstrager des Deutschen Reiches und des Saargebietes beteiligt sind, und zwar gelten
Versicherungstrager des Saargebiets auch in denjenigen Spruchsachen als beteiligt, in denen ihnen
gegebenenfalls vom I. April 1922 ab die Rentenzahlung obliegt;
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III. in Spruchsachen der knappschaftlichen Versicherung, an denen zugleich Knappschafts-
vereiie des Deutschen Reiches und des Saargebietes beteiligt sind.

Die gemischte Kammer ist ferner zustdindig in den Fallen des § 1614 in Verbindung mit § 1640
Absatz 2 der R. V. 0. wenn an den Streit ein Versicherungsarnt des Deutschen Reiches und ein
Versicherungsamt des Saargebiets beteiligt sind. Die Entscheidung ist endgijltig und bindet die
Instanzen.

§ 2.

Die beim Inkrafttreten dieser Abrede bei einem Oberversicherungsamt anhdngigen Spruch-
sachen der im § i. bezeichneten Art gehen in der Lage, in der sie sich befinden, auf die gemischte
Kammer fiber. Sie sind mit den Akten alsbald an deren Geschaftsstelle abzugeben. War am Tage
des Inkrafttretens dieser Abrede die Entscheidung des Oberversicherungsamtes bereits verkiindet,
so liegt diesem noch die Zustellung ob.

§3.
Die gemischte Kammer bestelit einschliesslich des Vorsitzenden aus 3 Mitgliedern und aus

4 Beisitzern. Der Vorsitz wird abwechselnd von dem Vorsitzenden der Spruchkammer eines der
Deutschen Regierung und eines der Regierungkommission des Saargebiets unterstehenden Ober-
versicherungsamtes gefiohrt. Je ein weiteres Mitglied wird aus der Zahl der Mitglieder von Ober-
versicherungsiimtern der deutschen Regierung und der Regierungskommission des Saargebiets
entnommen. In gleicher Weise sind der Vorsitzende und die Mitglieder des gemischten knappschaft-
lichen Oberversicherungsamtes aus den in knappschaftlichen Angelegenheiten erfahrenen
Personen zu ernennen.

Bei der ersten Sitzung fiihrt der Vorsitzende der Spruchkammer eines Oberversicherungs-
amtes des Saargebiets den Vorsitz.

Die Beisitzer werden aus der Zahl der nach den Vorschriften der Reicbsversicherungsordnung
gewdilten Beisitzer des nach Art des Falles in Betracht komrenden Oberversicherungsamtes des
Saargebiets entnommen.

Der Schriftfiihrer wird von demjenigen Gebiete gestellt, dem der Vorsitzende der gemischten
Kammer angeh6rt.

Soweit besondere Oberversicherungsdimter nach § 63 der R. V. 0. errichtet sind, werden der
Vorsitzende und die Mitglieder der gemischten Kammer aus den Beamten dieser Oberversicherungs-

inter ernannt.

§ 4.
Die gemischte Kammer tritt regelmssig in Saarbrficken zusammen, soweit nicht in beson-

deren Fallen etwas anderes vereinbart wird.
Die Geschdftssprache der gemischten Kammer ist Deutsch. Fristen werden auch durch

Schriftstficke gewahrt, die in anderer Sprache abgefasst sind. Von Schriftstiicken in anderer Spra-
che als Deutsch hat der Vorsitzende der gemischten Kammer eine tObersetzung anfertigen zu
lassen ; die Kosten k6nnen von dem Antragsteller eingezogen werden.

§ 5.
Ffir die gemischte Kammer wird von der Regierungskommission des Saargebiets auf deren

Kosten in Saarbrilcken eine Geschaftsstelle eingerichtet. Bei ihr sind die Rechtsmittel einzulegen.
Die Rechtsmittelfrist gilt auch dann als gewahrt, wenn das Rechtsmittel rechtzeitig bei einer
deutschen Beh6rde oder bei einer Beh6rde der Regierungskommission des Saargebiets oder bei
einem Organe der Versicherungstrager eingegangen ist. Die Rechtsmittelschrift ist unverzilglich
an die Geschhiftsstelle abzugeben. Die Bearbeitung der eingehenden Rechtsmittelschriften liegt
dem Vorsitzenden des Oberversicherungsamtes ob, das nach Art des Falles ffir die Entscheidung
zustindig ware. Dieser bereitet die Sachen vor. Er kann von der miIndlichen Verhandlung Beweis
erheben.
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§ 6.

Ober die Sachen, die in der gemischten Gerichtsbarkeit zu entscheiden sind, wird eine be-
sondere Prozessliste geffihrt. Die Sachen mit ungerader Prozesslistennummer werden unter dem
Vorsitz eines Beamten des Saargebiets, die Sachen mit gerader Prozesslistennummer werden unter
dem Vorsitz eines Beamten des Deutschen Reiches verhandelt.

Mindestens vierteljahrlich findet eine Sitzung statt.
Der Vorsitzende setzt die Verhandlungszeit fest. Er kann Berichterstatter aus den an der

Sitzung teilnehmenden Mitgliedern bestelen. Wird ein Berichterstatter besteilt, so darf er nicht
aus demselben Gebiet entnommen werden wie der Vorsitzende. Der Berichterstatter ist verpflichtet,
den Vortrag in der Sitzung zu ifbemehmen und die ergehenden Entscheidungen zu entwerfen.

Die Geschdftsstelle besorgt die Ladung der Parteien sowie der Mitglieder und der Beisitzer
und die Zustellung der Entscheidungen.

Im iibrigen gelten ffir das Verfahren die Vorschriften-der R. V. O. 'und der Kaiserlichen
Verordnung voM 24. Dezember 1911 fber Geschaftsgang und Verfahren der Oberversicherungs-
anmter (Reichsgesetzblatt S. 1095), in knappschaftlichen Angelegenheiten die Vorschriften der
preussischen Schiedsgerichtsordnung vom 8. Dezember 1913 (Gesetzsammlung S. 403).

§ 7.
Die Kosten der gemischten Kammer tragt die Regierungskommission des Saargebiets mit

Ausnahme der Reisekosten und Tagegelder der an den Sitzungen beteiligten, von der Deutschen
Regierung bestelten Mitglieder. Die Versicherungstrdger haben ffr jede Spruchsache, an der
sie beteiligt sind, an die Geschaftsstelle einen Pauschalbetrag in H6he von 8o Mark zu entrichten.

II. RECHTSZUG. GEMISCHTER SENAT, GEMISCHTES OBERSCHIEDSGERICHT

IN KNAPPSCHAFTLICHEN ANGELEGENHEITEN.

§ 8.

'Ober die Rechtsmittel gegen die Entscheidungen der gemischten Kammer entscheidet ein
gemischter Senat, in knappschaftlichen Angelegenheiten ein gemischtes Oberschiedsgericht.

Der gemischte Senat entscheidet auch fiber Rechtsmittel gegen Entscheidungen, die von einem
Oberversicherungsamt in Spruchsachen der in dem § i bezeichneten Art vor dem Inkrafttreten
dieser Vereinbarung erlassen sind. Qber die Rechtsmittel gegen solche Entscheidungen in knapp-
schaftlichen Angelegenheiten entscheidet das gemischte Oberschiedsgericht.

Die Zulissigkeit der Rechtsmittel bestimmt sich nach den Vorschriften der Reichsversicherungs-
ordnung und der Knappschaftsgesetze.

Der gemischte Senat ist ferner zustandig in den Fdllen der §§ 17o6, 1736 und 174o der Reichs-
versicherungsordnung, wenn an dem Verfahren zugleich Versicherungstrdger des Deutschen Reichs
und des Saargebiets beteiligt sind.

§ 9.
Die beim Inkrafttreten dieser Abrede beim Reichsversicherungsamt, beim bayerischen Landes-

versicherungsamt, oder beim Landesversicherungsamt des Saargebiets 'anhdngigen Verfahren,
in denen ein Oberversicherungsamt in einem Falle entschieden hat, in dem die gemischte Kammer
zustandig gewesen wdre, wenn diese Abrede zur Zeit der Entschiedung schon in Kraft gewesen
wdre, gehen in der Lage, in der sie sich befinden, auf den gemischten Senat fiber. Die Akten sind
alsbald an die Geschaftsstelle des gemischten Senats (§ 13) abzugeben.

War am Tage des Inkrafttretens dieser Abrede in einer solchen Sache die Entscheidung des
Reichsversicherungsamtes, des bayerischen Landesversicherungsamtes oder des Landesversiche-
rungsamtes des Saargebiets bereits verkfindet, so obliegt der entscheidenden SteUe noch die Zu-
stellung.

Diese Bestimmungen finden auf knappschaftliche Angelegenheiten entsprechende Anwendung.
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§ IO.

Der gemischte Senat besteht einschliesslich des Vorsitzenden aus 5Mitglie dern und 4 Beisitzern.
Der Vorsitz wird abwechselnd von dem Prasidenten des Reichsversicherungsamtes oder einem
von ihm beauftragten Direktor oder Senatsprdsidenten und von dem Vorsitzenden des Landesver-
sicherungsamts des Saargebiets oder einem von ibm beauftragten Mitgliede dieser Beh6rde gefiihrt.
Bei der ersten Sitzung filhrt der Prasident des Reichsversicherungsamtes oder sein Beauftragter
den Vorsitz.

Je zwei weitere Mitglieder werden aus den stdndigen Mitgliedern des Reichsversicherungs-
amtes und aus dem Landesversicherungsamt des Saargebiets entnommen.

Die Beisitzer des gemischten Senats bestehen aus je einem Arbeitgeber und einem Arbeit-
nehmer aus dem Deutschen Reiche und aus dem Saargebiet. Sie werden ffir das Deutsche Reich
aus den zu nichtstandigen Mitgliedern des Reichsversicherungsamtes gewdhIten Vertreter der
Arbeitgeber und der Arbeitnehmer, ffir das Saargebiet aus den Beisitzern des Landesversicherungs-
amts entnommen.

An die Stelle der Beamten und nichtstandigen Mitglieder des Reichsversicherungsamtes k6nnen
nach Ermessen der Deutschen Regierung solche des bayerischen Landesversicherungsamts treten.

Der Schriftfiihrer wird von der Beh6rde gestellt, der der Vorsitzende des gemischten Senats
angeh6rt.

§ II.

Das gemischte Oberschiedsgericht besteht einschliesslich des Vorsitzenden aus drei Mitgliedern
und vier Beisitzern. Die Vorsitzenden und die Mitglieder werden von der Deutschen Regierung
und von der Regierungskommission des Saargebiets aus den mit knappschaftlichen Angelegenheiten
vertrauten Personen ernannt.

Die Beisitzer des gemischten Oberschiedsgerichts bestehen aus je einem Arbeitgeber und je
einem Arbeitsnehmer aus dem Deutschen Reich und aus dem Saargebiet. Die Beisitzer aus dem
Deutschen Reiche sind aus den Beisitzern des knappschaftlichen Oberschiedsgerichts in Berlin,
die Beisitzer aus dem Saargebiet aus den Beisitzern des Landesversicherungsamtes des Saargebiets
und zwar aus den Vertretern der Knappschaftsvereine des Saargebiets zu benennen.

Im fibrigen gelten die Bestimmungen des § IO entsprechend.

§ 12.

Der gemischte Senat und das gemischte Oberscbiedsgericht treten regelmassig in Frankfurt
a. M. zusammen, soweit nicht in besonderen Fallen etwas anderes vereinbart wird.

Der § 4 Absatz 2 findet Anwendung.

§ '3.

Fiir den gemischten Senat und das gemischte Oberschiedsgericht wird beim Reichsversicherungs-
amt in Berlin eine Geschaftsstelle eingerichtet. Bei ihr sind die Rechtsmittel einzulegen. Die Rechts-
mittelfrist gilt auch dann als gewahrt, wenn das Rechtsmittel rechtzeitig bei einer deutschen Be-
h6rde oder bei einer Beh6rde der Regierungskommission des Saargebiets oder bei einem Organ
der Versicherungstrager oder bei der Geschaftsstelle der gemischten Kammer in Saarbriicken
eingegangen ist. Die Rechtsmittelschrift ist in diesen Fallen unverziiglich an die Geschaftsstelle
in Berlin abzugeben.

Der Prasident des Reichsversicherungsamtes trifft die zur Vorbereitung der Verhandlung
der Sachen erforderlichen Massnahmen. Vor der miindlichen Verhandlung kann Beweis erhoben
werden.

1 14.

(ber die vor dem gemischten Senat zu entscheidenden Sachen wird eine besondere Prozess-
liste gefiihrt. Die Sachen mit ungerader Prozesslistennummer werden unter dem Vorsitz des Pra-
sidenten des Reichsversicherungsamtes, die Sachen mit gerader Prozesslistennummer unter dem
Vorsitz des Vorsitzenden des Landesversicherungsamtes des Saargebiets verhandelt.
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Mindestens vierteljdihrlich findet eine Sitzung statt.
Der Vorsitzende setzt die Verhandlungszeit fest und ernennt die Berichterstatter aus den

Mitgliedern, die dem anderen Gebiet angeh6ren. Die Berichterstatter sind verpflichtet, den Vor-
trag in der Sitzung zu fibernehmen und die ergehenden Entscheidungen zu entwerfen.

Die Geschdiftstelle besorgt die Ladung der Parteien sowie der Mitglieder und der Beisitzer
und die Zustellung der Entscheidungen.

Die vorstehenden Bestimmungen finden auf das gemischte Oberschiedsgericht entsprechende
Anwendung.

Im iibrigen gelten ffir das Verfahren die Vorschriften der Reichsversicherungsordnung und der
Kaiserlichen Verordnung vom 24. Dezember 1911 fiber Geschdftsgang und Verfahren des Reichs-
versicherungsamtes (Reichsgesetzblatt S. IO83), in knappschaftlichen Angelegenheiten die Vor-
schriften der preussischen Oberschiedsgerichtsordnung vom 8. Dezember 1913 (Gesetzsamrnlung
S. 420).

§ 15.
Die Kosten des gemischten Senats und des gemischten Oberschiedsgerichts einschliesslich

der der Geschdiftsstelle trdgt das Deutsche Reich mit Ausnahme der Reisekosten und Tagegelder
der an den Sitzungen beteiligten von der Regierungskommission des Saargebiets bestellten
Mitglieder und Beisitzer.

III. GEMEINSAME BESTIMMUNGEN.

§ i6.
Die Deutsche Regierung und die Regierungskommission des Saargebietes werden gegenseitig

die Beamten bezeichnen, die sie als Vorsitzende und als Mitglieder der Gemischten Kammer, des
gemischten Senats, des gemischten Oberschiedsgerichts und als Stellvertreter dieser Personen
bestellen. Das Gleiche gilt ffir die Beisitzer.

§ '7.
Den Ersuchen der gemischten Kammer, des gemischten Senats und des gemischten Ober-

schiedsgerichts urm Rechtshilfe, insbesondere urn Vollstreckung vollstreckbarer Entscheidungen,
haben die Beh6rden und Versicherungstrdger des Deutschen Reiches und des Saargebietes zu ent-
sprechen.

Gez. v. ROSENBERG. Gez. V. RAULT.

Pour copie conforme
Sarrebruck le 6 aofit 1924.

Le Secritaire giniral
de la Commission de gouvernement.

MORIZE.

No. 693



312 Socidte' des Nations - Recuei des Traite's. 1924

1 TRADUCTION.

No. 693. - ARRANGEMENT ENTRE L'ALLEMAGNE ET LA COMMISSION
DE GOUVERNEMENT DU BASSIN DE LA SARRE RELATIF A
L'APPLICATION DES PRINCIPES INONCI3S DANS LE PROTOCOLE
FINAL DU 3 JUIN 1921 CONCERNANT LES ASSURANCES SOCIALES,
SIGNI_ A BERLIN LE 31 MAI, A SARREBRUCK, LE 21 JUILLET 1923.

I. ASSURANCE-ACCIDENT.

A. PRAAMBULE.

§ 1.

L'Association corporative industrielle et 'Association corporative agricole du Territoire
de la Sarre assument, h la date dtt Ier janvier 1922 le paiement des indemnit~s dues par les associa-
tions corporatives du Reich allemand pour les accidents survenus dans les entreprises du Terri-
toire de la Sarre. Elles assument 6galement le paiement des indemnitds revendiqudes, apr~s le 31
d~cembre 1921, en vertu du § 6o8 du Code des assurances du Reich, pour un accident survenu avant
le Ier janvier 1922. Les associations coop6ratives du Reich allemand sont libres des obliga-
tions correspondantes.

§ 2.

Les dossiers concernant ces accidents, y compris ceux des affaires pendantes h la date du 31
ddcembre 1921, seront transmis, directment et en F'tat oii ils se trouveront h ce jour, par les asso-
ciations corporatives du Reich allemand, aux associations corporatives du Territoire de la Sarre.
Seront de m~me transmises toutes les demandes parvenues ult~rieurement si elles se rapportent
h des accidents ant~rieurs au 31 ddcernbre 1921. Les associations corporatives du Reich allemand
mettront en outre directement i la disposition des associations corporatives du Territoire de la
Sarre, toutes les pices qui seraient n6cessaires h 1'organisation et au fonctionnement de ces asso-
ciations.

Paiement des rentes par la poste.

§ 3.
Lorsqu'une rente devra 8tre payde h un ayant-droit habitant hors du Territoire de la Sarre,

dans le Reich allemand, par une association corporative du Territoire de la Sarre, cette rente
sera payde par le bureau de poste competent du Reich allemand. Lorsqu'une rente devra 8tre
payee h un ayant-droit habitant le Territoire de ]a Sarre par une association corporative du Reich
allemand, cette rente sera payee par le bureau de poste competent du Territoire de la Sarre.

Les organes d'assurances du Territoire de la Sarre adresseront les mandatements n~cessaires
h la Direction sup~rieure des Postes comptente du Reich allemand ; les associations corporatives
du Reich allemand les adresseront h la Direction sup6rieure des Postes du Territoire de la Sarre.

I Traduit par le Secrdtariat de la Soci~td des Nations.
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1 TRANSLATION.

No. 693. - AGREEMENT BETWEEN GERMANY AND THE SAAR BASIN
GOVERNING COMMISSION REGARDING THE APPLICATION OF
THE PRINCIPLES LAID DOWN IN THE FINAL PROTOCOL OF
JUNE 3, 1921, CONCERNING MATTERS OF SOCIAL INSURANCE,
SIGNED AT BERLIN, MAY 31, AT SAARBRUCK JULY 21, 1923.

I. INSURANCE AGAINST ACCIDENTS.

A. INTRODUCTORY PROVISIONS.

Paragraph i.

As from January I, 1922, the Industrial Co-operative Association and the Agricultural Co-
operative Association for the Saar Territory ,hall be responsible for paying claims for compen-
sation against Co-operative Associations of the German Reich in respect of accidents which have
occurred in works in the Saar Territory. They shall also assume responsibility for claims established
after December 31, 1921, in virtue of paragraph 6o8 of the Reich Insurance Regulations (Reichs-
versicherungsordnung), in respect of accidents which occurred before January I, 1922. Co-operative
Associations in the German Reich shall be released from all responsibility in such cases.

Paragraph 2.

The documents concerning such accidents, including those concerning cases pending on Decem-
ber 31, 1921, shall be handed over by the Co-operative Associations in the German Reich direct
to the Co-operative Associations in the Saar Territory, in the state in which they were on that date.
Claims submitted after December 31, 1921, in respect of accidents which occurred on or before
that date, shall likewise be handed over. Furthermore, the Co-operative Associations in the German
Reich shall directly place at the disposal of the Co-operative Associations in the Saar Territory
all documents required for the organisation and conduct of their business.

Payment o Annuities by Post.

Paragraph 3.

Should any person entitled to receive payment of an annuity from a Co-operative Association
in the Saar Territory live outside that Territory in the German Reich, the said annuity shall be
paid over through the intermediary of the competent post office in the German Reich ; should
any person. entitled to receive payment of an annuity from a Co-operative Association in the
German Reich live within the Saar Territory, the said annuity shall be paid over through the
intermediary of the competent post office in the Saar Territory.

The insurers in the Saar Territory shall send the necessary orders for payment to the competent
chief postal authorities in the German Reich ; the Co-operative Associations in the German Reich
shall send such orders to the chief postal authorities in the Saar Territory.

I Translated by the Secretariat of the League of Nations.
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§ 4.
Pour 6viter une interruption dans le service des rentes dont la charge passe d'une association

une autre, ces rentes continueront, jusqu',1 nouvel ordre, h 6tre paydes par le bureau de poste
comp6tent du domicile de 'ayant-droit, d'apr~s les mandatements de rassociation corporative
cedante, tels qu'ils existeront h la date du Ier janvier 1922. Les associations corporatives cddantes
feront tenir la Direction supdrieure des Postes du Territoire de la Sarre, la liste aes rentes manda-
tees restant encore h leur charge apr~s le Ier janvier 1922.

Dans la mesure ofi les associations corporatives du Territoire de la Sarre assument la charge
de rentes payables t des avants-droit habitant hors du Territoire de ]a Sarre, elles feront savoir
aux Directions sup6rieures des Postes comptentes du Reich allemand qu'h partir du Ier janvier
1922, le paiement de ces rentes sera effectua h leur charge.

Collaboration des o/ices d'assurances des deux territoires.

§ 5.
Les organes d'assurances pourront s'adresser directement aux offices d'assurances des deux

territoires pour obtenir des renseignements sar des affaires d'assurance, pour leur demander de se
prononcer sur des oppositions ou de formuler des avis, ou pour toute autre cause analogue prdvue
aux §§ 1572, 1584, 1591, 16oi et 1612 du Code des assurances du Reich.

13. PARTAGE DES FONDS.

a) Gindralitds.
§ 6.

Au cours des paragraphes qui suivent, la ( charge des rentes #> s'entendra de la somme annuelle
totale de toutes les rentes (non compris les sappldments) payables pour des accidents survenus
dans des entreprises du Territoire de la Sarre, avant le Ier janvier 1922,

Le montant de chacune de ces rentes est celui qui sera pay6 h ]a date du Ier janvier 1922 OU

qui sera fix6 pour la premiere fois apr~s cette d te pour un accident survenu auparavant.
Avant de fixer le montant de ces derni~res rentes, les associations corporatives du Territoire

de la Sarre devront transmettre les dossiers, pour avis, aux associations corporatives jusqu'ici
compdtentes du Reich allemand.

b) Associations corporatives industrielles, d l'exception des associations corporatives qui ont adopt!

le svst~me de la capitalisation.

§ 7.

Les associations corporatives intdressdes du Reich allemand, y compris la (( Sidwestdeutsche
Eisen-Berufsgenossenschaft #, pour se lib6rer des charges rdsultant de l'application du § 644 du
Code des assurances du Reich, remettront h l'Association corporative industrielle quatre fois le
montant de la ( charge des rentes >. Les trois quarts de cette somme reprdsentent la quote-part
correspondante du fonds de rdserve et le quart restant, la quote-part correspondante des autres fonds.

§ 8.

Les associations corporatives du Reich allemand pourront verser la somme repr6sentant
la quote-part du fonds de r~serve, en valeurs mobili~res appartenant t ce fonds de r6serve, dans
une proportion 6gale h la fraction que repr6sentent les valeurs mobilires dans le fonds de reserve
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Paragraph 4.

In order that there may be no interruption in the paying over of the annuities transferred,
such annuities shall be provisionally paid by the post office competent in the place where the per-
sons entitled thereto reside, on the basis of the orders for payment of the Co-operative Associations
transferring these annuities, as these orders stand on January I, 1922. The Co-operative Asso-
ciations making the transfer shall notify the chief postal authorities in the Saar Territory which
of the annuities for which orders for payment have been issued shall still be charged to their account
after January I, 1922.

When a Co-operative Association in the Saar Territory has to take over annuities to which
persons living outside the Saar Territory are entitled, it shall inform the competent chief postal
authorities in the German Reich that, as from January I, 1922, such annuities will be a charge
upon the said Association.

Co-operation of Insurance Of/ices of both Parties.

Paragraph 5.

Insurers may apply directly to insurance offices of either Party for explanations in regard
to insurance matters, decisions in regard to objections, expert opinions and similar matters in
accordance with paragraphs 1572, 1584, 1591, 16oi and 1612 of the German Insurance Regulations.

B. DIVISION OF FUNDS.

(a) General.
Paragraph 6.

Annuity charges in the sense of the following provisions shall be understood to mean the total
annual amount of all annuities, exclusive of additional allowances payable in respect of accidents
which occurred before January I, 1922, in works in the Saar Territory, as paid on January i,
1922, or only definitely fixed subsequent to that date.

Before fixing the amount of the latter annuities, the Co-operative Associations in the Saar
Territory shall transmit the documents for opinion to the Co-operative Associations in the German
Reich which had hitherto been competent.

(b) Industrial Co-operative Associations, apart from Co-operative Associations which have adopted

the Capitalisation System.

Paragraph 7.

The Co-operative Associations of the German Reich concerned, including the "Stidwestdeutsche
Eisenberufsgenossenschaft ", shall, for the purpose of the settlement of claims under parag "aph 644
of the German Insurance Regulations, pay over to the Industrial Co-operative Association for the
Saar Territory four times the amount of the annuity charges. Of this sum, three-quarters shall
constitute a corresponding part of the reserve and the remaining quarter a corresponding part of
the other funds.

Paragraph 8.

The Co-operative Associations of the German Reich shall be entitled to transfer the sum to
be devoted to the reserve in the form of securities belonging to their own reserves, up to an amount
corresponding to the fraction constituted by securities in the total reserves of the association making
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total de l'association corporative c~dante. Les valeurs mobili~res c~d~es seront 6values h leur
prix d'achat. Le reste des trois quarts, s'il y a un reste, ainsi que le dernier quart, devront 6tre vers&s
en esp&es.

Les autres valeurs appartenant au fonds de r6serve seront dvalu6es au prix pour lequel elles
sont portdes dans le bilan de l'exercice 1920.

c) Associations corporatives procidant d la capitalisation des rentes.

§ 9.
Le partage des fonds de la Tiefbau-Berufsgenossenschaft y et de toutes les associations corpo-

ratives et de leurs ramifications qui procdent h la capitalisation des indemnit&s, aura lieu d'apr~s
la valeur en capital des rentes cd 'es. Cette valeur en capital sera calculde, au Ier janvier 1922, d'apr~s
le bar~me annex6 i l'arrt de l'Office des assurances du Reich, en date du 5 f~vrier 1894 (Bullelin
of/iciel de l'O//ice des Assurances du Rcich, pages 141 seq.) Par exercice, au sens du bar~me, on
entendra i'ann&e 1921.

§ Io.

Les dispositions du § 8 sont applicables au transfert des fonds, le fonds de capitalisation 6tant
consid~r6 comme fonds de r6serve.

d) Associations corporatives agricoles.

§ II.

Le fonds de rserve et le capital (fonds de roulement et avances 5 la poste) des Associations
corporatives agricoles de Dfisseldorf et de Spire seront r~partis dans le rapport des rentes, dont
le paiement incombe au Territoire de la Sarre, au montant total des rentes dont le paiement incombe
aux deux associations corporatives.

Les principes 6nonc~s au § 8 sont applicables au transfert des fonds.

§ 12.

Les deux associations corporatives agricoles du Reich allemand remettront, dans le plus bref
d6lai possible, h l'Association corporative agricole du Territoire de la Sarre, les documents n6cessaires
pour le partage des fonds.

§ 13.

Les dispositions des §§ ii et 12 sont applicables, mutatis mutandis, au partage des fonds entre
l'Association corporative horticole de Cassel et l'Association corporative comp6tente du Territoire
de la Sarre.

e) Dete flottante.
§ 14.

L'Association corporative industrielle et l'Association corporative agricole du Territoire
de la Sarre n'assument aucune partie de la dette flottante (§ 779 du Code des assurances du Reich).
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the transfer. Securities thus transferred shall be accepted at their purchase price. Any balance
of the three-quarters assigned to the reserve, as well as the remaining quarter of the annuity charges,
shall be paid in cash.

Effects belonging to the reserve shall be assessed as in the balance-sheet for the financial year
1920.

(c) Co-operative Associations which have adopted the Capitalisation System.

Paragraph 9.

The division of the funds of the "Tiefbau Berufsgenossenschaft" (" Tiefbau" Co-operative
Association) and all Co-operative Association; and branches which provide the sums required for
compensation by the capitalisation procedure shall be based upon the capital value of the annuities
transferred. The capital value shall be calculated in accordance with the tariff for January I,
1922, annexed to the Notice of the German Insurance Office of February 5, 1894 (Official Notices
of the Reich Insurance Office, p. 141 et seq.). For this purpose the calendar year 1921 shall be
considered the financial year in the sense of the said tariff.

Paragraph io.

As regards the method of payment, the provisions of paragraph 8 shall be applicable. For this
purpose the capitalisation fund shall be regarded as the reserve fund.

(d) Agricultural Co-operative Associations.

Paragraph ii.

The reserve and assets (industrial stock and postal advances-Postvorschuss) of the Duisseldorf
and Speyer Agricultural Co-operative Associations shall be divided in the ratio in which the annuity
charges for which the Saar Territory is liable stand to the total annuity charges of both Co-operative
Associations.

As regards the method of payment, the rules laid down in paragraph 8 shall apply.

Paragraph 12.

The two Agricultural Co-operative Associations in the German Reich shall hand over, as soon
as possible, to the Agrict ltural Co-operative Association in the Saar Territory the documentary
material required for the division of the funds.

Paragraph 13.

The provisions of paragraphs ii and 12 shall be applied, mutatis mutandiv, for the division
of funds between the Cassel Horticultaral Association and the competent Co-operative Association
in the Saar Territory.

(e) Floating Debt.
Paragraph 14.

The Industrial and Agricultural Co-operative Associations in the Spar Territory shall not
take over any part of the floating debt ( paragraph 779, German Insurance Regulations).
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f) Procidure du partage.
§ '5.

Le partage s'effectuera directement, d'apr~s les principes 6nonc6s ci-dessus, entre les associa-
tions corporatives du Reich allemand, d'une part, et celles du Territoire de la Sarre de l'autre. Les
rdsultats da partage devront 6tre soumis h l'approbation des organes officiels de contr6le.

C. AUTORITPS EXI CUTIVES.

§ 16.

Les autorits ex6cutives, cr~6es ou h cr6er dans le Territoire de la Sarre, assument gratuitement
la charge d'assurer le paiement des indemnit6s dues pour tous les accidents survenus ou A survenir
dans les entreprises du Territoire de la Sarre. Les anciennes autorit~s ex6cutives seront lib~r~es de
leurs obligations. La date de rigueur pour le r~glement de comptes entre les autorits int~ress~es,
est fix~e par les dispositions da Protocole final du 3 juin 1921 relatives au r~glement financier;
en ce qui concerne l'Administration des postes et des chemins de fer notamment, la date en question
sera le Ier avril 1920.

D. DISPOSITIONS DIVERSES.

§ 17.
La Commission de Gouvernement du Territoire de la Sarre accordera aux associations cor-

poratives du Reich allemand, par l'interm~diaire des services qu'elle d~signera, ]'aide judiciaire
dont elles auraient besoin pour la perception des cotisations de l'exercice [921, h. condition qu'il
ne s'agisse pas de cotisations perques par ces associations en vue de faire rentrer les sommes pay6es
ou h payer h la France au titre du partage des fonds des assurances sociales en Alsace-Lorraine.

§ iS.
Les associations corporatives int~ress~es r6gleront entre elles les questions relatives h la r~par-

tition des charges occasionn~es par le paiement des pensions dues au personnel retrait6 des anciennes
associations corporatives du Territoire de la Sarre, ainsi que les questions relatives h la conserva-
tion des droits expectatifs du personnel non retrait6 de ces associations. Elles soumettront leurs
conventions h l'approbation des organes officiels de contr6le.

§ 19.

Les dispositions prdc6dentes ne s'appliquent ni au partage des fonds, ni aux relations entre
l'Association corporative mini~re, sections I et VIII, et l'Association corporative mini~re du Terri-
toire de la Sarre. Toutefois, l'alinda i du paragraphe 3 est galement applicable )i l'Association
corporative rrinire.

II. ASSURANCE INVALIDITt ET ASSURANCE DES SURVIVANTS.

A. PRtAMBULE.

§ 20.

Les organes d'assurances du Territoire de la Sarre assument, h partir du Ier avril 1922, la charge
de l'assurance-invalidit6 et de l'assurance des survivants dans le Territoire de la Sarre. Ces organes
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(f) Procedure in regatd to Div~ision.
Paragraph 15.

In accordance with the principles laid down above, there shall be an immediate division of
funds as between the Co-operative Associations in the German Reich, on the one hand, and the
Co-operative Associations in the Saar Territory, on the other. The results of the settlement shall
be submitted to the Controlling Authorities for approval.

C. EXECUTIVE AUTHORITIES.

Paragraph 16.

The executive authorities already set up or which may be set up in the Saar Territory shall,
without compensation, take over responsibility for damages in the case of all accidents which have
occurred or may occur in works in the Saar Territory. The executive authorities hitherto competent
shall be released from their responsibilities. The date of the settlement of accounts for the autho-
rities concerned shall be fixed by the provisions of the Final Protocol of June 3, 1921, concerning
the financial settlement, and in the case of the Railway and Postal Administrations the date shall
be April I, 1920.

D. MISCELLANEOUS.

Paragraph 17.

In collecting the contributions for the year 1921, the Saar Basin Governing Commission shall
give the Co-operative Associations of the German Reich legal assistance through the offices appointed
by it, except in the case of contributions which are collected by the Co-operative Associations to
cover the sums already paid or still owing to France in view of the division of social insurance funds
in Alsace-Lorraine.

Paragraph 18.

The Co-operative Associations concerned shall arrange between themselves all matters regarding
the allocation of charges in respect of retiring pensions due to employees of Co-operative Associations
hitherto domiciled in the Saar Territory and regarding the safeguarding of reversions acquired up
till now. They shall submit their agreements to the competent controlling authorities for approval.

Paragraph 19.

The foregoing provisions shall not-apply to the division as between the Miners' Provident
Co-operative Association, Sections I and VIII, and the Saar Miners' Provident Co-operative Associh-
tions or to the relations between those bodies. But paragraph 3, sub-paragraphe I, shall apply
ikewise to the Miners' Provident Co-operative Association.

II. DISABILITY INSURANCE AND LIFE INSURANCE.

A. INTRODUCTORY PROVISIONS.

Paragraph 20.

As from April I, 1922, insurers in the Saar Territory shall be responsible for disability insu-
rance and for life insurance in the Saar Territory. The bodies concerned are the State Insurance
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sont : l'Institut rdgional d'assurances du Territoire de la Sarre et les instituts sp6ciaux de l'Asso-
ciation des ouvriers mineurs de Sarrebruck et de la Caisse de pensions A) de la Direction des chemins
de fer de la Sarre, h Sarrebruck.

§21.

Les stipulations qui suivent supposent que les dispositions relatives la d6finition et a l'objet
de l'assurance (§§ 125o seq. du Code des assurances du Reich) sont les m~mes dans les ,deux terri-
toires.

§ 22.

Afin de garantir aux assur6s leur libert6 de ddplacement il ne sera fait aucune difference, dans
le calcul de la pdriode d'attente et de la pension i laquelle ils ont droit, entre les cotisations hebdo-
madaires versdes aux organes d'assurances de 'un ou de I autre territoire.

B. FIXATION DES PRESTATIONS.

a) Introduction des demandes.
§ 23.

Les offices d'assurances des deux territoires sont comp~tents pour recevoir, conform6ment
aux §§ 1613 seq. du Code des assurances du Reich, les demandes relatives a 'allocation des rentes.

Les avis formul6s par les offices d'assurances conformment aux §§ 1623 seq. du Code des
assurances du Reich seront reconnus r6ciproquement.

§ 24.

Lorsqu'un organe d'assurances du Reich allemand est exclusivement compdtent pour fixer le
montant de la rente (§ 25, alin6a I), les offices d'assurances du Territoire de la Sarre lui exp6dieront
les proc~s-verbaux des instructions auxquelles ils auront proc~d6, ainsi que leurs avis, sous couvert
de l'Institut d'assurances du Territoire de la Sarre.

De m~me, lorsque rlnstitut rdgional d'assurances du Territoire de la Sarre est exclusivement
competent, les offices d'assurances du Reich allemand lui expddieront les proc~s-verbaux des ins-
tructions auxquelles ils auront procd, ainsi que leurs avis, sous couvert de lnstitut r6gional
d'assurances de la province Rh~nane (§ 25, alin6a 2).

En ce qui concerne les Instituts sp6ciaux, les services d~sign~s par leurs statuts remplaceront
les offices d'assurances.

b) Ddcisions des organes d'assurances.
§ 25.

Les instituts d'assurances du Reich allemand seront seuls comp6tents quand les cartes d'assu-
rance du requdrant ne porteront que des timbres d'instituts du Reich allemand.

L'Institut d'assurances du Territoire de la Sarre sera seul comptent lorsque les cartes d'assu-
rance du requdrant ne porteront que des timbres de cet Institut.

§ 26.

Si les cartes d'assurance du requ~rant portent des timbres des deux territoires, la rente sera
fixde de concert. Dans ce cas, les instituts du Reich allemand seront reprdsentds par l'Institut r6gional
d'assurances de la province Rhdnane, sauf s'il s'agit d'un Institut sp6cial.
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Office for the Saar Territory, the Special Offices of the Saarbruck Miners' Provident Association
and Superannuation Fund A of the Saar Railway Administration at Saarbruck.

Paragraph 21.

It is assumed in the following agreements that the regulations concerning the definition of the
objects of insurance (paragraphs 1250 et seq., German Insurance Regulations) are the same in
both territories.

Paragraph 22.

In order to allow insured persons freedom of movement, the weekly contributions paid to
insurers in either territory shall be taken into account without discrimination in calculating the
time when pensions and claims to reversions fall due.

B. FIXING OF AMOUNTS TO BE PAID.

(a) Submission ol Claims.
Paragraph 23.

In accordance with paragraphs 1613 et seq. of the Reich Insurance Regulations, insurance
officials of either territory shall be competent to receive claims for annuities.

The expert opinions of Insurance Offices, in accordance with paragraphs 1623 et seq. of the
Reich Insurance Regulations, shall be mutually recognised by both Parties.

Paragraph 24.

Insurance Offices in the Saar Territory shall transmit the records of any cases dealt with by
them, together with the expert opinion, through the Insurance Office for the Saar Territory,
if an insurer in the German Reich is alone competent in the matter (paragraph 25, sub-
paragraph I).

Insurance Offices in the German Reich shall transmit the records of any cases dealt with by
them, together with the opinion, through the Rhine Province State Insurance Office to the State
Insurance Office of the Saar Territory, if the latter is alone competent in the matter (paragraph
25, sub-paragraph 2).

In the case of the Special Offices (Sonderanstalten) the offices (Dienststellen) competent
according to their statutes shall take the place of the Insurance Offices.

(b) Decisions ol Insurers.
Paragraph 25.

The Insurance Offices of the German Reich shall alone be competent, if the contribution
cards of the claimant only bear insurance stamps of Offices of the German Reich.

The Insurance Office of the Saar Territory shall alone be competent if the contribution cards
of the claimant only bear insurance stamps of that Office.

Paragraph 26.

Should the contribution cards of the claimant bear insurance stamps of both territories, the
annuity shall be determined jointly. For such purpose the Offices of the German Reich shall be
represented by the Rhine Province State Insurance Office, except where a Special Office (Son-
deranstalt) is competent.
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§ 27.

L'institut d'assurances qui a requ la demande exp6diera h l'institut d'assurance de l'autre
territoire le dossier, en y joignant un projet de d6cision, sign6 par lfi et conforme aux prescriptions
du § 1631 du Code des assurances du Reich.Ce dernier institut devra, dans le d41ai d'un mois h dater du jour de la r6ception, contresigner
la d~cision ou presenter ses observations. Si les deux instituts ne peuvent se mettre d'accord, il
sera fait application de la d~cision la plus s6vre. Si l'institut int6ress6 n'a pas donn6 son avis dans
le d6lai fix6, l'autre institut pourra lui renvoyer une minute de la d6cision, que le premier institut
devra obligatoirement contresigner.

§ 28.
La decision contresign~e par les deux instituts sera communiqu6e au requ6rant directement

par Jinstitut qui aura requ la demande.

C. MODIFICATION OU RETRAIT DES RENTES.

§ 29.

Les'instituts int~ress~s pourront v~rifier,'en tout temps et par eux-m~mes, si le rentier a encore
droit h sa rente.

§ 30.

S'il est 6tabli que la situation du rentier s'est modifide ou si elle semble s'8tre modifide, l'institut
d'assurance, dans le ressort duquel se trouve le domicile du rentier, proc6dera ii l'enqu~te n6cessaire.

- T devra dgalement .proc6der h cette enqu~te si.l'at tre institat lui en fait la demande.
Les modifications h faire subir aux rentes, en raison de l'augmentation ou de la diminution

du nombre des enfants ou des orphelins, seront instruites par l'institut qui est en possession du
dossier.

• " § 31.

Les aispositions'des §§ 23 It 28, relatives h la procedure de fixation des rentes, sontapplicables
hi la procedure ult~rieure I suivre en vue de ]a modification ou du retrait des rentes.

D. CARTES-D'ASSURANCE ET TIMBRE DE COTISATION.

§ 32.

A partir du Ier avril 1922, l'Institut rdgional d'pssurances du Territoire de la Sarre 6mettra
des cartes et des timbres d'assurance qui lhi seront propres.

A partir c cette d.te, i retirera les. cartes 6mises par les instituts d'assurance du Reich alle-
mandt; il signalera, par 1'apposition d'un cachet special sur ves cartes, qu'il a repns I assurance
i partir diu Ier avril 1922, oblitrera tous les timbres de cotisation apposs pendant la p6riode du
Ier octobre 1921 au 31 mars 1922, et exp~diera les cartes qu'il aura rassembldes h l'institut d'origine
du Reich allemand.

§ 33.
Les cartes d'assarance de l'Institat r6giorial du Territoire de la Sarre seront pourvues d'un nu-

irrro d'ordre en commen~ant par le numero i. I1 sera 6galement not6 sur ces cartes It quel institut
d'origine aaront 6t6 renvoy6.es les cartes correspondant atix cotisations vers6es avant le Ier avril
1922.
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Paragraph 27.

The Insurance Office to which the claim is submitted shall forward the relevant documents
to the Office in the other territory, together with a draft decision signed by it and complying with
the provisions of paragraph 1631 of the Reich Insurance Regulations.

Within a month after the claim was first submitted, the second Office shall give its opinion
on it, either endorsing the draft decision or submitting objections to it. Should the two Offices
not be able to come to an agreement, the stricter of the two views shall be taken as a basis for decision.
Should the Office concerned fail to give an opinion within the period laid down, the other Office
shall be entitled to forward a copy of its decision, which the second Office shall be bound to endorse.

Paragraph 28.

The decision, when signed and endorsed by the two Offices, shall be notified direct to the appli-
cant by the Office to which the claim was submitted.

C. CHANGES IN AND WITHDRAWAL OF ANNUITIES.

Paragraph 29.

The Offices concerned shall be severally competent to examine the question as to whether
a person in receipt of an annuity is still entitled to receive it.

Paragraph 30.

Should changes in the circumstances of any person entitled to an annuity be proved or sus-
pected, the Office in whose district such person resides shall institute the necessary inquiries.

It shall also institute such inquiries if so requested by the Office concerned.
Changes in annuities, arising from an increase or decrease in the number of children or orphans,

Fy- all be arranged for by the institution which is in possession of the relevant documents.

Paragraph 31.

As regards the'further procedure for effecting changes in and the withdrawal of annuities,
the provisions of paragraphs 23 to 28 concerning the procedure for determining the amount of
annuities shall apply.

D. CONTRIBUTION CARDS AND STAMPS.

Paragraph 32.

As from !April 1, '1922, 'the State Insurance Office for the Saar Territory shall issue its own
contribution cards and stamps.

From that date onwards it shall call in the cards issued by the Offices in the German Reich,
shall stamp upon them a note to the effect that it has taken over the insurance as from April i,
1922, shall put its mark on all insurance stamps affixed for the period of October ist, 1921, to
March 31, 1922, and forward all the cards to the Office of origin in the German Reich.

Paragraph 33.

The contribution cards of the State Insurance Office for the Saar Territory shall be numbered
with serial numbers beginning with I ; they shall contain a note stating to which place of origin
contribution cards for amounts paid before April I, 1922, have been forwarded.
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§ 34.
Si un assur6 quitte le Territoire de la Sarre pour se fixer sur le territoire administr6 par le

Gouvernement allemand, le service competent de son nouveau domicile lui 6tablira iine nouvelle
carte d'assurance, consignera sur cette carte ainsi que sur celle de l'Institat r6gional d'assurance
du Territoire de la Sarre la mention vis~e au § 33, et renverra cette derni~re carte h l'Institut d'assu-
rance du Territoire de la Sarre.

Les dispositions du premier alin~a seront applicables mulatis mutandis lorsqu'un assur6 quittera
le territoire administr6 par le gouvernement allemand pour se fixer dans le Terntoire de la Sarre.

§ 35.
Aucun timbre de cotisation allemand ne devra 6tre appos6 sur des cartes de l'Institut r~gional

d'assurances du Territoire de ]a Sarre, ni aucun timbre de cotisation de l'Institut du Territoire de
la Sarre sur les cartes de l'Institut d'assurances allEmand.

E. PAIEMENT DES INDEMNITIS PAR LA POSTE.

§ 36.
Les principes 6tablis au paragraphe 3 pour l'assurance-accident sont dgalement applicables

au paicm ent par la poste des ind mnit~s de l'assurance invalidit6.
Les mardats de pai ment devront 6tre contresign~s par les deux instituts int6ress~s. Ils

devront mentionner, en outre, quelle part des rentes mandat6es incombe h chaque territoireA

F. RtPARTITION DES PRESTATIONS.

a) Rentes dgid mandaties au Ier avril 1922.

§ 37.
A partir du Ier avril, le paiement des rentes mandat6es h cette date aupr~s des bureaux de

poste du Territoire de la Sarre, sera effectu6 h la charge des organes d'assurances du Territoire de la
arre.

Toutefois, les organes d'assurances du Reich allemand rembourseront le montant des rentes
- sans le suppldment du Reich - calcul6 d'apr~s les prescriptions en vigueur h la date du ii no-
vembre 1918 du Ccde des assurances du Reich. Les suppldments pour enfants seront calculds sur
les mmes bases, en tenant compte du supplement du Reich. .,

b) Rentes mandaties aprds le Ier avril 1922.

§ 38.
Le paiement des rentes mandat6es, apr~s le i er avril 1922, aupr~s des bureaux de poste du Ter-

ritoire de la Sarre, sera effectu. hi la charge des organes d'assurances du Territoire de la Sarre.
Les organes d'assurances du Reich allemand, s'il s'agit de rentes pour lesquelles aucune cotisation
n'a 6t6 vers~e h des organes d'assurances du Reich allemand apr~s le ier avril 1922, rembourseront
les montants suivants :

i. Rentes d'invalidiM.

Si l'assur6 a vers6 au moins 500 cotisations hebdomadaires pour la p6riode ant6rieure au Ier avril
1922, la somme de base sera calcul6e conformment aux dispositions en vigueur, au ii novembre
1918, du § 1288 du Code des assurances du Reich.
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Paragraph 34.

If an insured person moves from the Saar Territory into the territory of the German Govern-
ment, the Office competent in his new place of residence shall provide him with a new contribution
card, and upon this, and likewise upon the contribution card issued by the State Insurance Office
for the Saar Territory, shall make the note required under p ragraph 33, and shall return the
last-named card to the State Insurance Office for the Saar Territory.

The provisions of the first sub-paragraph shall apply correspondingly if an insured person
subsequently moves from the territory of the German Government into the Saar Territory.

Paragraph 35.

No German stamps shall be affixed to contribution cards of the State Insurance Office of the
Saar Territory, nor shall stamps of the latter Office be affixed to German contribution cards.

E. PAYMENT OF CLAIMS BY POST.

Paragraph 36.

In the case of the payment of claims by post the rules laid down in paragraph 3 for insurance
against accidents shall apply.

The orders for payment shall be endorsed by both Parties. Such orders shall mention what
proportion of the annuities paid is to be borne by each territory.

F. DIVISION OF LIABILITIES.

(a) Annuities for which an Order for Payment was issued be/ore April I, 1922.

Paragraph 37.

As from April I, 1922, annuities paid at post offices in the Saar Territory on that day shall
be charged to insurers in the Saar Territory.

Of this sum, insurers in the German Reich shall refund the annuities, less the Reich subsidies,
up to the amount at which they were assessed under the provisions of the Reich Insurance Regula-
tions in force on November II, 1918. The extra allowances for children shall be assessed on
this basis, taking the Reich subsidy into account.

(b) Annuities, Orders for the Payment of which were received after April I, 1922.

Paragraph 38.

Annuities, orders for the payment of which were received after April I, 1922, at post offices
in the Saar Territory shall be charged to insurers in the Saar Territory. Of such sums, insurers
in the German Reich shall refund the following amounts, provided that they concern annuities
for which contributions have not been paid to insurers in the German Reich after April I, 1922.

i. Invalidity Pensions.

If the insured person has paid contributions for at least 500 weeks before April 1, 1922,
the basic amount shall be assessed in accordance with the regulations of paragraph 1288 of the
German Insurance Regulations, in force on November ii, 1918.
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Si l'assur6 a versd moins de 500 cotisations hebdomadaires, une somme de base r~duite sera
calcul6e d'apr6s le nombre de versements effectifs, ainsi donc sans admettre de compensation.

Les organes d'assurances du Reich allcmard rcmbourseront, en outre, la part des majorations
correspondant au nombre des versements hebdomadaires effectu6s, calcul6es d'apr6s les disposi-
tions en vigueur, au ii novembre 1918, du § 1289 du Code des assurances du Reich.

Pour le calcul des suppl6ments pour enfants, on procddera 6galement comme il a-6t6 dit au
§ 37.

2. Rentes des survivants.

Pour les rentes de survivants, la part incombant aux organes d'assurances du Reich allemand,
se mesure d'apr~s les dispositions en vigueur, au ii novembre 1918, du § 1292 du Code des assurances
du Reich, sur la base de la rente-invalidit6 calcul6e comme il est dit au chiffre i.

3. Rentes de vieilesse.

Les organes d'assurances du Reich allcmand verseront sur la part qui incomberait aux organes
d'assurances, en vertu des dispositions en vigueur au II novembre 1918 du§ 1293 du Code des assu-
rances du Reich, la rente proportionnelle calculde d'apr~s le nombre des versements hebdomadaires,
sans compensation (rente de vieillesse rdduite).

§ 39.
Les p~riodes de maladie qui comptent dans les cotisations sont h la charge du Territoire dans

lequel se trouve la caisse de maladie qui a effectu6 des prestations au cours des maladies en ques-
tion. Si cette caisse ne peut 6tre d6temin6e, ou si l'assur6 n'a 6td affili6 h aucune caisse de
maladie, cette charge incombe au dernier territoire dans lequel l'assur6 a exerc6 avant sa maladie
une occupation comportant l'assurance obligatoire.

§ 40.

Pour l'application des §§ 37 et 38, les cotisations hebdomadaires vers~es dans la pdriode du
Ier octobre 1921 au 31 mars 1922 dans la classe de salaires A, seront assimildes h celles de l'ancienne
classe de salaires IV, et celles de la classe de salaires B h H h celles de l'ancienne classe de salaires V,
telles que ces classes existaient h la date du ii novembre 1918, aux termes du § 1392 du Code des
assurances du Reich.

§ 41.

Les principes qui devront presider h la r6partition des charges dans le cas de rentes pour les-
quelles des cotisations ont 6t6 versdes h des instituts du Reich allcmand, apr~s le Ier avril 1922,

seront fixds plus tard. Le Gouvernement du Reich allemand et la Commission de Gouvernement
du Territoire de la Sarre commenceront les travaux pr6paratoires et engageront les n6gociations
n~cessaires dans le plus l5ref d6lai possible.

c) Suppliment du Reich.
§ 42.

Le supplement du Reich est r~guli~rement h la charge du territoire dans lequel demeure l'ayant
droit.

Au reste, les principes 6tablis dans le Protocole final du 3 juin 1921, concernant le r~glement
financier, sont applicables au r~glement de comptes entre les deux territoires pour les suppl6ments
du Reich verses aux int6ress6s dans la p6riode du io janvier 192o au 31 mars 1922.
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If less than 500 weeks' contributions have been paid, a smaller basic amount shall be assessed,
that is to say, the weeks omitted shall not be included in the amount.

Insurers in the German Reich shall likewise refund part of the increases. This part shall be
assessed according to the number of weeks' contributions and the provisions of paragraph 1289
of the German Insurance Regulations in force on November iith, 1918.

The provisions of paragraph 37 shall also apply for the assessment of additional allowances for
children.

2. Annuities to Surviving Dependents.

The proportion of annuities to dependents to be paid by insurers in the German Reich shall
be determined' in accordance with the provisions of pa agraph 1292 of the German Insurance
Regulations in force on November II, 1918, on the basis of invalidity annuities to be assessed
in accordance with paragraph i.

3. Old Age Pensions.

In the case of old age pensions, the German insurers shall refund such share of the total amount
as would have been payable by them under the provisions of paragraph 1293 of the German Insur-
ance Regulations in force on November iith, 1918, less the amount due for supplementary
weeks (reduced old age pension).

Paragraph 39.

Periods of sickness which have to be taken into account shall be a charge upon the territory
in which the sickness fund which has granted allowances for such sickness is situated. If this
sickness fund cannot be determined, or if the insured person has not been a member of any such
fund, 'that territory shall be responsible for payment in which such person was last employed,
and compulsorily insured before the beginning of the sickness.

Paragraph 40.

When applying paragraphs 37 and 38, weekly contributions under Salary Class A, paid between
October I, 1921, and March 31, 1922, shall be treated like those of the former Class IV, and those
of Classes B to H, like those of the former Class V, as they existed under paragraph 1392 of the
German Insurance Regulations, on November II, 1918.

Paragraph 41.

As regards annuities for which contributions were paid also after April I, 1922, to Offices
in the German Reich, rules shall be agreed upon at a later date. The necessary preparations and
negotiations shall be instituted forthwith by the German Government and the Saar Basin Governing
Commission.

(c) State Subsidies granted by the Reich.

Paragraph 42.

The State subsidies shall, in principle, be a charge upon the territory in which the person entitled
to insurance resides.

Subject to the above, the rules laid down in the Final Protocol of June 3, 1921, concerning
the financial settlement, shall apply for the settlement as between the two territories in regard
to the State subsidies paid by the Reich between January IO, 192o, and March 31, 1922.
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G. RkGLEMENT DE COMPTE ENTRE LES ORGANES D'ASSURANCES CONTRE L'INVALIDITA ET
DES SURVIVANTS DU REICH ALLEMAND ET DU TERRITOIRE DE LA SARRE.

§ 43.
Les organes d'assurances du Reich allemand doivent, b la date du jer avril 1922, aux organes

d'assurances du Territoire de la Sarre, la valeur des timbres de cotisation vendus par les bureaux
de poste du Territoire de la Sarre pendant la p~riode du Ier aocit 192o au 31 mars 1922, ainsi que
les cotisations perques au cours de la mfme p6riode par les instituts sp6ciaux int6resss.

§ 44.
Les organes d'assurances du Territoire de la Sarre doivent, h la date du ier avril 1922, aux

organes d'assurances correspondants du Reich allemand :
i. La totalit6 des cotisations qui auraient 6t6 perques dans le Territoire de la Sarre

entre le ier aoait 192o et le 31 mars 1922, si leur perception avait continu6 d'avoir lieu
conform~ment aux dispositions en vgueur au ii novembre 1918 du Code du Reich des
assurances.

Pour cette 6valuation, les cotisations perques entre le Ier octobre 1921 et le 31 mars
1922 dans la classe de salaires A, seront assimil~es h celles de la classe de salaires IV,
et les cotisations des classes de salaires B h H seront assimil~es h celles de la classe de
salaires V.

2. Les suppldments, secours et augmentations de rente pay6s dans le Territoire de
la Sarre, entre le Ier juillet 192o et le 31 mars 1922.

3. L'6quivalent des suppl6ments pay6s entre le Ier janvier 1919 et le 30 juin 1920.

4. Une fraction des frais d'adninistration et des frais m6dicaux pay6s dans le Terri-
toire de la Sarre par les organes d'assurances du Reich allemand. Cette fraction sera:

a) Pour l'Institut r~gional d'assurances du Territoire de la Sarre, de ... ...... 42 o/o
b) Pour l'Institut special des chemins de fer :

Pour le r~glement de comptes avec la Caisse de pensions I des ouvriers de chemins
de fer du Reich, de. .... .. ............................... . 25 0/-
Pour le r~glement de comptes avec la Caisse de pensions II des ouvriers de chemins de

fer du Reich, de ........ .. ........................... 20 o/o
du montant total des cotisations vis~es au chiffre i.

§ 45.
Les organes d'assurances du Territoire de la Sarre et ceux du Reich allemand se mettront, le

plus t6t possible, en rapports directs en vue d'effectuer le r glement de comptes, conform6ment
aux principes ci-dessus 6nonc6s.

Les accords et arrangements qui interviendront devront 8tre soumis h l'approbation des organes
officiels de contr6le des deux Territoires.

H. DISPOSITIONS DIVERSES.

§ 46.

Les stipulations relatives h l'assurance-invalidit6 sont applicables mWuatis mutandis aux i nsti-
tuts sp6ciaux des deux territoires, et notamment h l'Institut special des employ~s de la Direction
des chemins de fer de la Sarre, h Sarrebruck, d'une part, et aux Caisses de pensions I et II des ouvriers
des chemins de fer du Reich, de l'autre.
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G. SETTLEMENT OF ACCOUNTS BETWEEN THE INSURERS IN THE CASE OF INVALIDITY INSURANCE
AND THE INSURANCE OF SURVIVING DEPENDENTS IN THE GERMAN REICH AND THE SAAR

TERRITORY.

Paragraph 43.

On April I, 1922, insurers in the German Reich owe insurers in the Saar Territory the value
of the insurance stamps sold between August I, 192o, and March 31, 1922, by post offices in
the Saar Territory and contributions received during that same period by the Special Offices
(Sonderanstalten) concerned.

Paragraph 44.

On April I, 1922, insurers in the Saar Territory owe the corresponding insurers in the German
Reich :

(i) All contributions which would have fallen due, between August I, 192o, and
March 31, 1922, in the Saar Territory, if contributions had still been levied in accordance
with the provisions of the German Insurance Regulations in force on November ii,
1918.

For this purpose, contributions received between October I, 1921, and March 31,
1922, under Salary Class A shall be treated like those of Salary Class IV and contributions
under Salary Classes B to H like those of Class V.

(2) Bonuses, subsidies and increases in annuities paid in the Saar Territory between
July i, 192o, and March 31, 1922.

(3) The value of bonuses paid between January I, 1919, and June 30, 1920.

(4) A share of the expenditure incurred by insurers of the German Reich in the Saar
Territory in connection with administration and medical treatment. This shall be
fixed :

(a) For the State Insurance Office for the Saar Territory at ............ 42 0/0
(b) For the Railways Special Office for the settlement with the Workers'

Pension Fund:
I. for the Reich Railways at .................... ..... 25 0/0

for the settlement with the Workers' Pension Fund;
II: for the Reich Railways at ....... .................. 20 0/0
of the total contributions mentioned in sub-paragraph I.

Paragraph 45.

The insurers in the Saar Territory and the German Reich shall get into direct touch with one
another as soon as possible in order to proceed with the settlement in accordance with the foregoing
rules.

Any agreements and decisions arrived at shall require the approval of the controlling autho-
rities in both Territories.

H. MISCELLANEOUS.

Paragraph 46.

Any agreements concluded in regard to invalidity insurance shall likewise apply mutatis mutandis
to the Special Offices of either territory, and more especially to the Special Office for employees
of the Saar Railway Administration at Saarbruck, on the one hand, and the Workers' Pension
Funds I and II for the Reich Railways, on the other.
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§ 47.

Les organes d'assurances du Reich allemand feront parvenir, sur demande, aux organes d'assu-
rances du Territoire de la Sarre les dossiers des rentiers habitant dans le Territoire de la Sarre.
Les organes d'assurances du Territoire de la Sarre rel~veront dans ces dossiers les renseignements
n6cessaires h leur fonctionnement et renverront ensuite lesdits dossiers.

Les organes d'assurances des deux territoires s'entendront directement sur la procedure d'ex6-
cution de ces dispositions.

III. RELATIONS AVEC L'ADMJNISTRATION DES POSTES.

§ 48.

En ce qui concerne le paiement, le remboursement, le mandatement et le retrait des rentes
par l'interm~diaire des bureaux de poste, les dispositions ant~rieures restent en vigueur de part
et d'autre, sans pr6judice de la disposition de l'alina 2 du paragraphe 3.

§ 49.

Les organes d'assurances du Territoire de la Sarre marqueront leurs mandatements d'un signe
special (lettre ou num~ro d'ordre) les dgsignant comme mandatements en provenance du Territoire
de la Sarre. Un signe analogue devra permettre de reconnaitre si les organes d'assurances du Terri-
toire de la Sarre participent seuls au paiement de la rente, ou si d'autres organes d'assurances
du Reich allemand y participent 6galement.

§ 50.

Les organes d'assurances de chaque territoire verseront h leur Administration des postes
une avance, qui devra 6galement couvrir le montant probable des paiements incombant par la suite
aux organes d'assurances de l'autre territoire.

§ 51.

Les dispositions du r~glement de service des Postes et T6l6graphes restent applicables de part
et d'autre aux communications statistiques mensuelles et aux r~glements de comptes entre les
Directions sup~rieures des postes et les organes d'assurances. La correspondance occasionn~e
de ce fait devra passer par le Secr6tarait g6n6ral de la Commission de Gouvernement du Territoire
de la Sarre.

IV. SUBVENTION AUX FEMMES EN COUCHES.

§ 52.

Le remboursement des prestations accord6es par les caisses de maladie aux femmes en couches
incombe au Gouvernement sur le territoire duquel la caisse de maladie a son si~ge. Les instructions
ndcessaires devront tre donndes aux services comp6tents des deux territoires dans le plus bref
d~lai possible.

Le r~glement de comptes n~cessit6 par le remboursement des subventions vers6es aux femmes
en couches jusqu'au 31 mars 1922, se fera conform6ment aux principes 6tablis dans le Protocole
final du 3 juin 1921.

NO 693



1924 League of Nations - Treaty Series. 331

Paragraph 47.

Insurers in the German Reich shall, on request, forward to insurers in the Saar Territory the
relevant documents concerning persons in receipt of pensions who are resident in the Saar Territory.
The insurers in the Saar Territory shall take from these documents such information as they require
for the conduct of their business and shall then return them.

The insurers in both territories shall enter into direct negotiations with a view to the execution
of this provision.

III. RELATIONS WITH POST OFFICES.

Paragraph 48.

Notwithstanding the provisions of paragraph 3, sub-paragraph 2, the provisions hitherto in
force shallapply, as regards both parties, to the payment, refunding, orders for payment and dis-
continuance of annuities through the post offices.

Paragraph 49.

Insurers in the Saar Territory shall indicate by means of some special sign (letter or serial
number) that their orders for payment are from the Saar Territory and shall further show, in some
similar way, whether only insurers in the Saar Territory are concerned in the payment or whether
insurers in the German Reich are also responsible.

Paragraph 50.

The insurers in both territories shall each make their Postal Administration an advance which
shall also cover the estimated payments for which the insurers in the other territory will 'sub-
sequently be liable.

Paragraph 51.

The provisions of the Post and Telegraph Regulations shall apply, for both Parties, in regard
to the forwarding of the monthly statistical information and the settlement of accounts between
the Chief Postal Administrations and the insurers. The correspondence exchanged in this connec-
tion shall pass through the Secretariat of the Saar Basin Governing Commission.

IV. MATERNITY BENEFIT.

Paragraph 52.

The refunding-of maternity benefits to the Sickness Funds shall devolve upon the Govern-
ment in whose territory the Sickness Funds concerned have their head offices. The necessary
executive provisions-shall be notified by either side, as soon as possible, to the competent autho-
rities.

The settlement of accounts in regard to maternity benefits refunded up to March 31, 1922,
shall be carried out in accordance with the principles laid down in the Final Protocol of June 3,
1921.
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V. HOPITAUX.

§ 53.
Les organes d'assurances intdress~s se mettront d'accord, le plus t6t possible, en vue de l'uti-

lisation r6ciproque des maisons de sant6 et des h6pitaux, soit aux conditions 6tablies par contrat
entre ces 6tablissements et certains organes d'assurances du Reich allemand, soit aux conditions
g~n~ralement faites par ces 6tablissements aux organes d'assurances sociales; les arrangements
intervenus devront 6tre communiques aux autorit~s de contr6le.

§ 54.
La Caisse de pensions I des employ6s des chemins de fer du Reich, accepte de recevoir

dans ses maisons de santd actuellement existantes, contre remboursement des frais effectifs et
jusqu'i concurrence du nombre de places disponibles, les ouvriers assures aupr~s de l'Institut sp6cial
de ]a Direction des chemins de fer du Territoire de la Sarre.

VI. JURIDICTION MIXTE.

§ 55.
Une juridiction mixte sera institute sur la base des principes dtablis h l'annexe.
La juridiction mixte ne sera pas comp~tente pour connaitre des diff6rends se rapportant h

des accidents survenus apr~s le 31 d6cembre 1921. Ces diff6rends sont jug~s en appel par 1'Office
sup~rieur d'assurances, dans le ressort duquel se trouve le si~ge de l'entreprise dans laquelle 1'acci-
dent a eu lieu.

Les dispositions qui pr6cedent sont applicables aux accidents vis6s au § i6, en substituant la
date du 31 mars 1920 hi celle du 31 d6cembre 1921.

VII. DISPOSITIONS FINALES.

A. AIDE JUDICIAIRE.

§ 56.

Les deux territoires se pr~teront rciproquement l'aide judiciaire pr~vue aux §§ 115, 116 et
117 du Code des assurances du Reich. Si cette aide judiciaire exige l'intervention d'autorit~s admi-
nistratives, la requfte devra passer par le Secretariat g6n~ral de la Commission de Gouvernement
ou par le Commissaire du Reich pour le transfert du Territoire de la Sarre.

B. DtLAIS DE RECOURS.

§ 57.

Les d~lais pr6vus pour l'introduction de recours en matire d'assurances sociales seront consid~r~s
comme observs dans un territoire, si le recours a 6t6 introduit en temps utile aupr~s d'une autorit6
ou d'un organe d'assurances de l'autre territoire.

Dans ce cas, le recours devra 8tre transmis immddiatement h l'organe comp6tent.
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V. HOSPITALS.

Paragraph 53.

In view of the fact that sanatoria and hospitals are used by both territories, either as the result
of agreements concluded between such institutions and insurers in the German Reich or by reason
of some other arrangement by which these institutions grant special facilities to social Insurance
Offices, the insurers concerned shall get into touch with one another as soon as possible and shall
inform the controlling authorities of any proposals which have been agreed upon.

Paragraph 54.

The Workers' Pension Fund I for the Reich State Railways is prepared to admit workers
insured with the Special Office of the Railway Administration in the Saar Territory to the existing
health institutions, so far as accommodation permits, on payment of expenses.

VI. MIXED JURISDICTION.

Paragraph 55.

A mixed jurisdiction shall be set up in accordance with the principles laid down in the Annex.
Cases of disputes arising out of accidents which occurred after December 31, 1921, shall not

be submitted to mixed jurisdiction. In such cases, the claim shall be decided by the Chief Insurance
Office in whose district the works are situated where the accident occurred.

The above provisions shall apply to accidents of the kind mentioned in paragraph 16, the date
December 31, 1921, being substituted for that of March 31, 1920.

VII. FINAL PROVISIONS.

A. LEGAL ASSISTANCE.

Paragraph 56.

The territory of the German Government and the Saar Territory shall give each other legal
assistance in accordance with the provisions of paragraphs 115, 116, 117 of the Reich Insurance
Regulations. Applications for the assistance of any authority shall be submitted through the
Secretariat of the Governing Commission or the Reich Commissioner for the transfer of the Saar
Territory.

B. TIME-LIMIT FOR LEGAL REMEDY.

Paragraph 57.

Applications for legal remedy in cases concerning the German Insurance Regulations shal
also be considered to have been filed within the prescribed period in the one territory, if the appli-
cation has been made in proper time to an insurance authority or organ in the other territory.

In such cases the application (Rechtsmittelschrift) shall be handed over forthwith to the
competent office.
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C. TRANSFERT DES DOSSIERS.

§ 58.
Tous les dossiers et pi6ces relatifs h des litiges encore pendants, concernant le territoire de la

Sarre ou les droits de ses habitants, devront 6tre transmis directement par les autorit~s du Reich
allemand aux autorit~s comptentes du Territoire de la Sarre.

De r0me, les dossiers et pices concernant des litiges classes devront 6tre transmis directement
aux autorit~s comptentes du Territoire de la Sarre qui les r~clameraient.

§ 59.
Les deux Parties conviennent que les diff6rends relatifs h l'interpr6tation des dispositions

qui precMent seront tranch~s conform~ment aux dispositions du chiffre XVI du Protocole final
sign6 h Berlin le 3 juin i92i.

Fait en double expedition.

BERLIN, le 31 mai 1923.
SARREBRUCK, le 31 juillet 1923.

(Sign6) v. ROSENBERG. (Sign6) V. RAULT.

ANNEXE.

ACCORD

INTERVENU ENTRE LE GOUVERNEMENT ALLEMAND ET LA COMMISSION DE GOUVERNEMENT DU
TERRITOIRE DE LA SARRE, RELATIVEMENT A LA CRIIATION, LA COMPtTENCE ET LA PROCt-
DURE D'UNE CHAMBRE MIXTE ET D'UN StNAT MIXTE POUR LES AFFAIRES D'ASSURANCES
SOCIALES ET D'UN TRIBUNAL SUPItRIEUR D'ARBITRAGE MIXTE POUR LES AFFAIRES D'ASSU-
RANCES MINItRES.

PROCEDURE Lt]GALE. CHAMBRE MIXTE.

§ I.

La Chambre mixte'connaitra au lieu de la jurkliction contentieuse habituellement comp6tente:
I. des litiges relatifs h r'assurance-accidents :

i. Lorsque ces litiges se rapportent h des accidents survenus dAns des entreprises
affili~es aux associations d'ouvriers mineurs du Territoire de la 'Sarre, si l'indemnit6 doit
6tre versde par l'Association corporative allemande des ouvriers mineurs et si 'ayant
droit habite dans le territoire de la Sarre ;

2. Lorsque ces litiges se rapportent h des accidents qui sont survenus avant le ier jan-
vier 1922 dans des entreprises du Territoire de la Sarre et pour lesquels l'indemnit6 a t6,
jusqu'au 31 dcembre 1921, h la charge d'une association corporative allemande, si les
prestations qui font l'objet de litiges ont trait la p~riode antdrieure au Ier janvier 1922 ;

II. Des litiges relatifs h l'assurance invalidit6 et des survivants, lorsque des organes d'assu-
rances du Reich allemand et des organes d'assurances du Territoire de la Sarre y sont coparties
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C. TRANSFER OF DOCUMENTS.

Paragraph 58.

All documents and records concerning matters of social insurance still pending, which concern
the Saar Territory or the rights of its inhabitants, shall be forwarded by the authorities of the
German Reich direct to the competent authorities in the Saar Territory.

Documents and records of the same nature concerning matters which have already been settled
shall also, upon request, be forwarded direct to the competent authorities in the Saar Territory.

Paragraph 59.

It is agreed that any differences of opinion which may arise out of the above Agreement sha
be settled in accordance with No. XVI of the Final Protocol of Berlin, of June 3, 1921.

Done in duplicate.

BERLIN, May 31, 1923.

SAARBRUCK, July 21, 1923.

(Signed) v. ROSENBERG. (Signed) V. RAULT.

ANNEX.

AGREEMENT

BETWEEN THE GERMAN GOVERNMENT AND THE SAAR BASIN GOVERNING COMMISSION CONCERN-
ING THE ESTABLISHMENT, COMPETENCE AND PROCEDURE OF A MIXED CHAMBER AND A MIXED
SENATE FOR CASES CONCERNING SOCIAL INSURANCE, AND LIKEWISE OF A SUPREME MIXED
COURT OF ARBITRATION FOR CASES CONCERNING MINERS' ASSOCIATIONS.

I. LEGAL PROCEDURE. MIXED CHAMBER.

Paragraph I.
The Mixed Chamber shall take the place of the Court of Arbitration ordinarily competent
I. In cases concerning insurance against accidents,

(i) In disputes arising out of accidents which have occurred in works affiliated
to miners' associations in the Saar Territory and in which the German Miners' Co-operative
Associations are responsible for compensation, if the claimant is resident in the Saar
Territory

(2) In disputes arising out of accidents which have occurred before January I,
1922, in works in the Saar Territory and in which, on or before December 31, 1921, a
German Co-operative Association was responsible for compensation, if they concern
payments for the time before January I, 1922.

II. In cases relating to insurance against invalidity and life insurance, to which insurers
in the German Reich and the Saar Territory are both parties ; insurers in the Saar Territory shall
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int~ress~es. Les organes d'assurances du Territoire de la Sarre seront consid~r~s comme parties
int6ress~es dans les litiges oi le paiement de la rente peut leur incomber, h partir du Ier avril 1922;

III. Des litiges relatifs aux assurances mini~res, lorsque des associations d'ouvriers mineurs
du Reich allemand et des associations d'ouvriers mineurs dn Territoire de la Sarre y sont
coparties int~ress~es.

La Chambre mixte est 6galement comptente dans les cas pr~vus au paragraphe 1614, rapproch6
du paragraphe 1640, alin6a 2 du Code des assurances du Reich, si un office d'assurances du Reich
allemand et un office d'assurances du Territoire de la Sarre sont coparties int6ress6es dans le litige.
L'arr~t est sans appel et lie les instances.

§ 2.

Les litiges vis~s au paragraphe i, qui seraient pendants aupr s d'un office sup~rieur d'assurances
lors de l'entr~e en vigueur du pr6sent Accord, passeront h la Chambre mixte en l'tat ob ils se trou-
veront. Leurs dossiers devront 6tre imm6diatement transforms an greffier de cette Chambre. Si, hi
la date de l'entr6e en vigueur du present Accord, l'arrt de l'office sup6rieur d'assurances a d6jhi
W prononc, la signification de cet arr~t incombera encore l celui-ci.

§ 3.

La Chambre mixte se compose de trois membres, y compris le pr6sident, et de quatre asses-
seurs. La pr6sidence revient alternativement an pr6sident de la Chambre du contentieux judiciaire
d'un office sup~rieur d'assurances relevant du Gouvernement allemand et d'un office superieur
d'assurances relevant de la Commission de Gouvernement du Territoire de la Sarre. Chacun des
deux territoires ddsignera, en outre, un membre pris parmi les membres des offices sup6rieurs
d'assurances du Reich et des offices sup~rieurs d'assurances de la Commission de Gouvernement
du Territoire de la Sarre. De mme, le president et les membres de 'Office sup~rieur mixte d'assu-
rances minires seront d~sign~s parmi des personnes an courant des affaires d'assurances mini6res.

La premiere session sera prdsid~e par le pr6sident de la Chambre du contentieux judiciaire
d'un office sup~rieur d'assurances du Territoire de la Sarre.

Les assesseurs seront ddsign~s parmi les assesseurs 6lus conform6ment aux prescriptions du
Code des assurances du Reich, de l'office sup~rieur d'assurances du Territoire de la Sarre qu'int6-
ressent les litiges en cause.

Le greffier sera fourni par le territoire auquel appartient le president de la chambre mixte.

S'il existe des offices sup~rieurs d'assurances sp6ciaux, cr6ds en vertu du paragraphe 63 du
Code des assurances du Reich, le president et les membres de la Chambre mixte seront d~sign6s
parmi les fonctionnaires de ces offices sup6rieurs d'assurances.

§ 4.

La Chambre mixte se r~unira r6gulikrement h Sarrebruck, sauf s'il en est d6cid6 autrement
dans des cas particuliers.

La langue officielle de la Chambre mixte sera la langue allemande. Toutefois, les pi~ces r6di-
gdes dans une autre langue suffiront h emp~cher la forclusion. Le president de la Chambre mixte
fera traduire les pi~ces r~digdes dans une autre langue que l'allemand ; le remboursement des frais
de traduction pourra 6tre rdc1am6 au requ6rant.

§ 5.

Un greffe sera crM h Sarrebruck pour la Chambre mixte aux frais et par les soins de la Com-
mission de Gouvernement du Territoire de la Sarre. Les recours devront y 6tre d6posds. Les d6lais
de recours seront 6galement considdrds comme observes lorsque le recours aura dt6 introduit en
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also be held to be parties to those cases in which they are responsible for the payment of the annui-
ties in question on or after April I, 1922 ;

III. In cases relating to miners' insurance to which miners' associations of the German Reich
and the Saar Territory are both parties.

The Mixed Chamber shall likewise be competent in cases covered by paragraph 1614 in
conjunction with paragraph 1640, paragraph 2, of the Reich Insurance Regulations, if an Insu-
rance Office of the German Reich and an Insurance Office of the Saar Territory are both parties
to the case. Its decisions shall be final and bir.ding on courts of law.

Paragraph 2.

Cases of the nature described in paragraph i pending before a Chief Insurance Office, on
the entry into force of the present Agreement, shall be transferred to the Mixed Chamber as
they stand. They shall be transferred forthwith, together with all relevant documents, to the
Office of the latter. If, on the entry into force of the present Agreement, the decision of the
Chief Insurance Office has already been pronounced, the latter shall be responsible for notifying
the parties concerned.

Paragraph 3.

The Mixed Chamber shall consist of three members and four assessors, including the President.
The President of the Court of Arbitration of a Chief Insurance Office of the German Government
and the President of the Court of Arbitration of a Chief Insurance Office of the Saar Basin Governing
Commission shall act alternately as President. An additional member shall be appointed from
among the members of the Chief Insurance Offices of the German Government and the Saar Basin
Governing Commission respectively. Similarly, the President and members of the Mixed Miners'
Chief Insurance Office shall be appointed from among persons experienced in matters of miners'
nsurance.

At the first session, the President of the Court of a Chief Insurance Office in the Saar Territory
shall preside.

The Assessors shall be appointed from among Assessors selected in accordance with the provi-
sions of the Reich Insurance Regulations and belonging to the Chief Insurance Office of the Saar
Territory concerned, according to the nature of the case.

The registrar shall be appointed by the territory to which the President of the Mixed Chamber
ibelongs.

Should special Chief Insurance Offices be set up in accordance with paragraph 63 of the Reich
Insurance Regulations, the President and members of the Mixed Chamber shall be appointed
from among the officials of such Offices.

Paragraph 4.

The Mixed Chamber shall sit in Saarbruck unless otherwise agreed upon in special cases.

The official language of the Mixed Chamber shall be German. The time-limit laid down for
legal recourse shall, howeN er, be considered to have been observed even if documents are submitted
in a language other than German. The President of the Mixed Chamber shall have translations
prepared of the applications submitted in languages other than German ; the costs may be collected
from the party submitting the application.

Paragraph 5.

An Office for the Mixed Chamber shall be set up in Saarbruck by the Saar Basin Governing
Commission, which shall bear the cost thereof. Applications for legal remedy shall be lodged with
this Office. The time-limit laid down shall be held to have been observed if application has been
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temps utile aupr~s d'une juridiction allemande, d'une juridiction de la Commission de Gouverne-.
ment du Territoire de la Sarre, ou aupr~s d'un organe d'assurances. Dans ces cas, les recours devront
ftre imm~diatement transmis au greffe.' L'6tude des recours introduits incombe au pr6sident de
l'office sup~rieur d'assurances qui serait competent pour en connaltre dans le cas particulier. I1
prepare les dossiers et peut proc~der h une enqufte avant les d~bats.

§ 6.

I sera dress6 une liste sp6ciale des litiges dont la Chambre mixte aura h connaitre. Les affaires
portant un num~ro impair seront jugdes sous la prdsidence d'un fonctionnaire du Territoire de la
Sarre, et les affaires portant un num~ro pair, sous la pr6sidence d'un fonctionnaire du Reich alle-
mand.

Une session aura lieu au moins tous les trois mois.
Le prdsident fixe la date des d6bats. I1 peut dsigner des rapporteurs parmi les membres pre-

nant part h la session. Si un rapporteur est nomm6, il ne devra pas ftre choisi parmi les repr~sentants
du meme territoire que le president. Le rapporteur est tenu de presenter le rapport en seance et
de prendre des conclusions. -

Le greffe assure la convocation des parties, des membres et des assesseurs, ainsi que la signi-
fication des arrfts.

.Au surplus, les prescriptions du Code des assurances du Reich et du D6cret imperial du 24

d~cembre 1911, concernant le fonctionnement et la* procedure des offices sup~rieurs d'assurances
(Bulletin des Lois d'Empire, page 1095) et, dans les affaires minires, les prescriptions du R~gle-
ment des tribunaux arbitraux prussiens du 8 d6cembre 1913 (Recueil des Lois, page 403) sont appli-
cables h la proc6dure devant la Chambre mixte.

§ 7.

Les frais de la Chambre mixte sont h la charge de la Commission de Gouvernement du Terri-
toire de la Sarre, h l'exception des frais de voyage et d~placement et des indemnit~s journalires
des membres, participant aux s6ances, qui auront t6 d6sign~s par le Gouvernement allemand.
Les organes d'assurances devront verser au greffe une taxe forfaitaire de 8o marks pour chacun
des litiges auxquels ils sont int~ress6s.

II. PROCLDURE LLGALE. - SANAT MIXTE, TRIBUNAL SUP1LRIEUR D'ARBITRAGE MIXTE

POUR LES AFFAIRES MINIkRES.

§ 8.

Un S~nat mixte, et, pour les affaires mini~res, un Tribunal sup~rieur d'arbitrage mixte, con-
naitront des recours contre les arrts de la Chambre mixte.

Le S~nat mixte connalit, en outre, des recours contre les arrfts rendus, avant l'entr~e en vigueur
du pr6sent Accord, par un office sup6rieur d'assurances dans les litiges vis6s an § I. Le Tribunal
sup~ieur d'arbitrage mixte connalt des recours contre les arr~ts correspondants rendus en mati~re
d'assurances mini~res.

La recevabilitd des recours est d~termin~e par les prescriptions du Code des assurances du
Reich et les prescriptions des lois sur les assurances mini~res.

Le S~nat mixte est 6galement comptent dans les cas visds aux §§ 17o6, 1736 et 174o du Code
des assurances du Reich, lorsque des organes d'assurances du Reich allemand et des organes d'assu-
rances du Territoire de la Sarre sont tous deux int6ress6s dans la procedure en question.

§ 9.

Les affaires pendantes, h l'entre en vigueur du present Accord, devant l'Office des assurances
du Reich, devant l'Office national bavarois des assurances, ou devant l'Office rgional d'assurances
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made in proper time to a German authority, an authority of the Saar Basin Governing Commission
or an organ of the insurers. The application for legal remedy (Rechtsmittelschrift) shall be for-
warded forthwith to the Office of the Mixed Chamber. The preparatory work in connection with
applications for legal remedy (Rechtsmittelschrift) submitted shall devolve upon the President
of the Chief Insurance Office which would be competent, according to the nature of the case, to
give an award. He shall prepare the cases. He may take evidence before the hearing of the case.

Paragraph 6.

A special list shall be drawn up of cases to be submitted to Mixed Jurisdiction. Cases figuring
under odd numbers on this list shall be conducted under the presidency of an official of the Saar
Territory, those figuring under even numbers shall be conducted under that of an official of the
German Reich.

A session shall be held at least once a quarter.
The President shall fix the date of the proceedings. He can appoint reporters (Bericht-

erstatter) from among the members taking part in the session. No reporter appointed shall be from
the same territory as the President. It shall be the duty of the reporter to present the report at
the session and to draft the decisions to be given.

It shall be the duty of the Office to summon the parties and likewise the members and assessors,
and to notify decisions.

Except where otherwise provided, the proceedings shall be governed by the provisions of the
Reich Insurance Regulations and the Imperial Decree of December 24, 1911, concerning the
conduct of affairs and procedure of Chief Insurance Offices (Imperial Legal Gazette, p. 1095), and
in cases concerning miners' associations by the Regulations of the Prussian Court of Arbitration
of December 8, 1913 (Legal Code, p. 403).

Paragraph 7.

The Saar Basin Governing Commission shall bear the costs of the Mixed Chamber, exclusive
of the travelling expenses and maintenance allowances of those members present at the session who
have been appointed by the German Government. For every case to which they are parties, the
insurers shall pay to the office the lump sum of 8o marks.

1u. PROCEDURE. MIXED SENATE, MIXED SUPREME COURT OF ARBITRATION FOR CASES CONCERNING
MINERS' ASSOCIATIONS.

Paragraph 8.

Appeals against the decisions of the Mixed Chamber shall be decided by a Mixed Senate, and
in cases concerning miners' associations by a Mixed Supreme Court of Arbitration.

The Mixed Senate shall decide appeals against decisions given by a Chief Insurance Office
before the entry into force of this Agreement in cases of the kind described in paragraph I. The
Mixed Court of Arbitration shall decide appeals against such decisions in cases concerning
miners' associations.

The admissibility of the appeal shall be determined in accordance with the provisions of the
Reich Insurance Regulations and the laws governing miners' associations. .

The Mixed Senate shall also be competent in cases coming under paragraphs 17o6, 1736
and 1740 of the Reich Insurance Regulations, if insurers of the German Reich and-the Saar Terri-
tory are both concerned in the proceedings.

Paragraph 9.

Proceedings pending, on the entry into force of this Agreement, before the Reich Insurance
Office, the Bavarian State Insurance Office or the Saar Territory State Insurance Office, and in
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du Territoire de la Sarre, passeront, en l'6tat oh elles se trouveront, au S~nat mixte, lorsqu'un office
sup~rieur d'assurances aura rendu un arr~t dans un cas pour lequel la Chambre mixte aurait t6
comptente si le present Accord avait t en vigueur au moment de l'arrt. Le dossier devra tre
immddiatement transmis au greffe du S~nat mixte (§ 13).

Si, h l'entr~e en vigueur du pr6sent Accord, 1'arr~t de l'Office des assurances du Reich, de l'Office
national d'assurances bavarois, ou de l'Office r~gional d'assurances du Territoire a W d~jht rendu
dans une affaire de ce genre, la signification de cet arr~t incombe h la juridiction qui l'a rendu.

Ces dispositions sont applicables mutatis mutandis aux affaires d'assurances mini6res.

§ Io.

Le S6nat mixte se compose de cinq membres, y compris le pr6sident, et de quatre assesseurs.
La pr~sidence en revient altemativement au president de l'Office des assurances du Reich, ou
un directeur ou president du S6nat d6sign6 par lui, et au president de l'Office r~gional d'assu-
rances du Territoire de la Sarre, ou hun membre de cette juridiction d6sign6 par lui. La premiere
s6ance sera pr~sid~e par le president de l'Office des assurances du Reich ou par son reprdsentant.

Les autres membres seront d~sign~s, deux parmi les membres permanents de l'Office des assu-
rances du Reich, et deux parmi les membres de l'Office r~gional d'assurances du Territoire de la
Sarre.

Les assesseurs du S~nat mixte se composent d'un patron et d'un ouvrier du Reich allemand,
et d'un patron et d'un ouvrier du Territoire de la Sarre. Les assesseurs du Reich allemand seront
d6sign~s parmi les repr6sentants des patrons et des ouvriers choisis comme membres non perma-
nents de l'Office des assurances du Reich, et les assesseurs sarrois parmi les assesseurs de l'Office
regional d'assurances.

Les fonctionnaires et les membres non permanents de l'Office des assurances du Reich pourront
ftre remplac~s, si le Gouvernement allemand en d6cide ainsi, par des fonctionnaires et des membres
non permanents de l'Office national d'assurances bavarois.

Le greffier sera fourni par la juridiction h laquelle appartient le president du S~nat mixte.

§ II.

Le Tribunal sup6rieur d'arbitrage mixte se compose de trois membres, y compris le pr6si-
dent, et de quatre assesseurs.

Les pr6sidents et les membres seront d6sign6s par le Gouvernement allemand et par la Com-
mission de Gouvernement du Territoire de la Sarre parmi les personnes au courant des assurances
mini~res.

Les assesseurs du Tribunal sup~rieur d'arbitrage mixte se composent d'un patron et d'un ouvrier
du Reich allemand et d un patron et d'un ouvrier du Territoire de la Sarre. Les assesseurs du Reich
allemand seront pris parmi les assesseurs du Tribunal suprieur d'arbitrage minier de Berlin et les
assesseurs du Territoire de la Sarre parmi les assesseurs de 1 Office regional du Territoire de ]a Sarre,
qui repr~sentent les associations mini~res de ce Teritoire.

Au surplus, les dispositions du § I0 restent applicables mutalis mutandis.

§ 12.

Le S~nat mixte et le Tribunal sup~rieur d'arbitrage mixte se r~uniront r~gulirement hi
Francfort-sur-le-Main, sauf s'il en a 6t6 ddcid6 autrement dans des cas particuliers.

Le § 4, alin~a 2, est 6galement applicable h ces deux juridictions.

.§ 13.
Un greffe sera cr6 aupr~s de l'Office des assurances du Reich de Berlin pour le S~nat mixte

et le Tribunal sup~rieur d'arbitrage mixte.
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which a Chief Insurance Office has given a decision in a case in which the Mixed Chamber would
have been competent if this Agreement had already been in force at the time of the decision, shall
be transferred, as they stand, to the Mixed Senate. The relevant documents shall be handed over
forthwith to the Office of the Mixed Senate (paragraph 13).

If, on the date of the entry into force of the present Agreement, the decision of the Reich
Insurance Office, the Bavarian State Insurance Office or the Saar Territory State Insurance
Office in such a case has already been pronounced, it shall still be the duty of the Office which
gave the decision to make the necessary notification.

These provisions shall apply, mutatis mutandis, to cases concerning miners' associations.

Paragraph io.

The Mixed Senate shall consist of five members and four assessors, including the President.
The President of the Reich Insurance Office or a Director or President of a Senate delegated by
him shall preside alternately with the President of the Saar Territory State Insurance Office or
a member of that body delegated by him. The President of the Reich Insurance Office or the person
delegated by him shall preside at the first session.

Two additional members shall be co-opted from among the permanent members of the Reich
Insurance Office and the Saar Territory State Insurance Office respectively.

The assessors of the Mixed Senate shall consist of one employer and one employee from the
German Reich and one employer and one employee from the Saar Territory. They shall be chosen,
for the German Reich from among the employers' and employees' representatives appointed as
non-permanent members of the Reich Insurance Office, and for the Saar Territory from among
the assessors of the State Insurance Office.

Officials and non-permanent members of the Bavarian State Insurance Office may be substi-
tuted, at the discretion of the German Government, for officials and non-permanent members
of the German Insurance Office.

The registrar shall be appointed by the authority to which the President of the Mixed Senate
belongs.

Paragraph iI.

The Mixed Court of Arbitration shall consist of three members and four assessors, including
the President. The President and members shall be appointed by the German Government and the
Saar Basin Governing Commission from among persons experienced in matters concerning miners'
associations.

The assessors of the Mixed Court of Arbitration shall consist of an employer and an employee
from the German Reich and an employer and an employee from the Saar Territory. The assessors
from the German Reich shall be appointed from among the assessors of the Miners' Supreme Court
of Arbitration in Berlin, and those from the Saar Territory from among the assessors of the Saar
Territory State Insurance Office and more particularly from among representatives of the miners'
associations.

In general, the provisions of paragraph io shall apply mutatis mutandis.

Paragraph 12.

The Mixed Senate and the Mixed Court of Arbitration shall meet at Frankfort-on-the-Main,
unless otherwise agreed upon, in special cases.

Sub-paragraph 2 of paragraph 4 shall apply.

Paragraph 13.

An Office shall be set up for the Mixed Senate and the Mixed Supreme Court of Arbitration
and shall be attached to the Reich Insurance Office in Berlin. Appeals shall be submitted to this
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Les recours devront y 6tre adress~s.
Les d~lais de recours seront 6galement consid~rs comme observ6s lorsque le recours aura 6t6

introduit en temps utile aupr~s d'une juridiction allemande ou aupr~s d'une juridiction de la Com-
mission de Gouvernement du Territoire de la Sarre, ou au greffe de la Chambre mixte de Sarrebruck.

Dans ces cas, les recours devront tre irmdiatement transmis au greffe de Berlin.
Le president de l'Office des assurances du Reich prend les mesures n6cessaires pour la pr6pa-

ration des d~bats et peut procder h une enqute avant les d6bats.

§ 14.
I1 sera dress6 une liste sp6ciale des litiges dont le Sdnat mixte aura h connaitre. Les affaires

portant un num~ro impair seront jugdes sons la pr~sidence du pr6sident de l'Office des assurances
du Reich, et les affaires portant un num6ro pair, soas la prdsidence du president de l'Office r4gional
d'assurances du Territoire de la Sarre.

Une session aura lieu au moins tous les trois mois.
Le president fixe la date des d~bats et ddsigne les rapporteuis parmi les membres appartenant

h l'autre territoire. Les rapporteurs sont tenus de presenter le rapport en seance et de prendre des
conclusions.

Le greffe assure la convocation des parties, des membres et des assesseurs, ainsi que la signi-
fication des arr~ts.

Les dispositions qui pr6cedent sont 6galement applicables mutatis mutandis au Tribunal
supdrietir d'arbitrage mixte.

Au surplus, les prescriptions du Code des assurances du Reich et du d~cret imp6rial du 24
d~cembre 1911 concernant le fonctionnement et la procedure de l'Office des assurances du Reich
(Blletin des Lois d'Empire, p. 1O83) et, dans les affaires minires, les prescriptions du R~glement
des Tribunaux supdrieurs d'arbitrage prussiens du 8 d6cembre 1913, (Recueil des Lois, p. 420)
sont applicables h cette procedure.

§ 15.
Les frais du S~nat mixte et du Tribunal sup~rieur d'arbitrage mixte, y compris les frais du

greffe, sont l la charge du Reich allemand h l'exception des frais de d~placement et des indemnitfs
journalires dfis aux membres et aux assesseurs d~sign~s par la Commission de Gouvernement
du Territoire de la Sarre pour prendre part aux s~ances.

III. DISPOSITIONS GtN]RALES.

§ 16.
Le Gouvernement allemand et la Commission de Gouvernement du Territoire de la Sarre se

feront r~ciproquement connaitre les fonctionnaires qu'ils nomment pr6sident et membres de la
Chambre mixte, du S~nat mixte et du Tribunal sup~rieur d'arbitrage mixte, ainsi que les rempla-
9ants des dites personnes. Les rnmes dispositions s'appliquent aux assesseurs.

§ 17.

Les juridictions et les organes d'assurances du Reich allemand et du Territoire de la Sarre
devront faire droit aux commissions rogatoires de la Chambre mixte, du Sinat mixte et du Tribunal
sup6rieur d'arbitrage mixte, notamment en ce qui concerne l'ex~cution des decisions devenues
ex~cutoires.

(Sign6) v. ROSENBERG. (Sign6) V. RAULT.
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Office. The time-limit laid down shall be held to have been observed if application has been made
in proper time to a German authority, an authority of the Saar Basin Governing Commission, an
organ of the insurers or to the Office of the Mixed Chamber at Saarbruck. In such cases the appli-
cation (Rechtsmittelschrift) shall be forwarded at once to the competent office.

The President of the Reich Insurance Office shall take the necessary measures for the prepa-
ration of the hearing of the case. Evidence may be taken before the hearing of the case.

Paragraph 14.

A special list shall be drawn up of the cases to be decided by the Mixed Senate. Cases figuring
under odd numbers on this list shall be conducted under the presidency of the President of the
Reich Insurance Office, those figuring under even numbers under that of the President of the
Saar Territory State Insurance Office.

A session shall be held at least once a quarter.
The President shall fix the date of the proceedings and shall appoint the reporters from among

the members belonging to the other territory. It shall be the duty of the reporters during the
session to present the reports and to draft any decisions to be rendered.

It shall be the duty of the Office to summon the parties and likewise the members and assessors,
and to give notice of the decisions.

The above provisions shall apply, mutatis mutandis, to the Supreme Mixed Court of Arbitra-tion.
Except where otherwise provided, the proceedings shall be governed by the provisions of the

Reich Insurance Regulations and the Imperial Decree of December 24, 1911, concerning the
conduct of affairs and procedure of the Reich Insurance Office (Imperial Legal Gazette, p. lO83)
and in cases concerning miners' associations by the Regulations of the Prussian Supreme Court of
Arbitration of December 8, 1913 (Legal Code, p. 420).

Paragraph 15.

The German Reich shall bear the costs of the Mixed Supreme Court of Arbitration, including
those of the Office, but exclusive of the travelling expenses and maintenance allowances of those
members and assessors present at the sessions who have been appointed by the Saar Basin Govern-
ng Co remission.

III. JOINT PROVISIONS.

Paragraph i6.
The German Government and the Saar Basin Governing Commission shall severally designate

the officials whom they appoint as Presidents and -members of the Mixed Chamber and the Mixed
Supreme Court of Arbitration and as substitutes for such. The same shall apply in the case of
the assessors.

Paragraph 17.
The authorities and insurers of the German Reich and of the Saar Territory shall comply with

the demands of the Mixed Chamber, the Mixed Senate and the Mixed Supreme Court of Arbitration
for legal remedy and more especially for the execution of executory decisions.

(Signed) v. ROSENBERG. (Signed) V. RAULT.
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TEXTE ESPAGNOL. - SPANISH TEXT.

No. 694. - PROTOCOLO SOBRE LA CUESTION DE LIMITES ENTRE
EL ECUADOR Y EL PERU FIRMADO EN QUITO EL 21 DE JUNIO
DE 1924.

Texte of/iciel espagnol communiqu6 par les Spanish ol/icial text communicated by the Minis-
Ministres des A//aires itrangres de t'Equa- ters lor Foreign A//airs o/ Ecuador and Peru.
teur et du Pirou. L'enregistrement de ce proto- The registration of this Protocol took place
cole a eu lieu le ii aoat 1924. August ii, 1924.

Reunidos en el Ministerio de Relaciones Exteriores los Excmos. Sres. Doctor D. N. Clemente
PONCE, Ministro de Relaciones Exteriores del Ecuador, y D. Enrique CASTRO OYANGUREN, Enviado
Extraordinario y Ministro Plenipotenciario del Peri, declararon que habian recibido instrucciones
de sus respectivos Gobiernos para poner en ejecuci6n los prop6sitos expresados y acordados ya
con ellos en conferencias y documentos oficiales respecto de la manera de cumplirse la f6rmula
mixta para el arreglo definitivo de la cuesti6n limitrofe entre ambos paises.

En conformidad con dichas instrucciones, y en el deseo de arribar lo m~.s pronto posible a una
soluci6n de concordia y equidad, tal como lo exige el sentimiento de lealtad y genuino america-
nismo de que estAn animados ambos Gobiernos y lo imponen los legitimos intereses de uno y otro
pueblo, hacen constar solemnemente lo que sigue :

I. Los dos Gobiernos, previa la venia del de Estados Unidos de Am6rica, enviarAn a Washing-
ton sus respectivas Delegaciones para tratar allA amistosamente el asunto de limites, a fin de
que, si no lograran fijar una linea definitiva, determinen de comtin acuerdo las zonas que se reco-
nozcan reciprocamente cada una de las dos partes y la que habrA de someterse a la decisi6n arbi-
tral del Presidente de los Estados Unidos de America.

2. Conseguido el uno 6 el otro de los dos fines preindicados, las Delegaciones lo harAn constar
en un Protocolo suscrito por ellas, que serd sometido a la aprobaci6n de los Congresos de ambas
Naciones.

3. Las Delegaciones deberdn constituirse en Washington inmediatamente despu~s de resuelta
1 a cuesti6n que los Gobiernos del Peri y Chile han sometido al arbitraje del Presidente de los Estados
Unidos En cuanto al nombramiento de los Delegados, ambos Gobiernos tendrtn la facultad de
hacerlo en cualquier tiempo, pero en todo caso, las Delegaciones deberin estar organizadas en
Washington dentro del t6rmino indicado en el presente articulo.

4. Sin perjuicio de lo establecido en las anteriores cliusulas, los dos Gobiernos, por medio de
sus respectivos Ministros, procurardn adelantar la soluci6n del litigio.

Lo firmaron, por duplicado, en Quito, a veintiuno de Junio del afio mil novecientos veinticuatro.

(Firmado) E. CASTRO OYANGUREN.
(1Virmado) N. CLEMENTE PONCE.

Es copia

El Sub-Secretario de Relaciones Exteriores,
Luis ROBALINO DAVILA.
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1 TRADUCTION.

No. 694. - PROTOCOLE RELATIF
A LA QUESTION DES LIMITES
ENTRE L'tQUATEUR ET LE
PRROU, SIGNE A QUITO LE
21 JUIN 1924.

Leurs Excellences le Dr D. N. Clemente
PONCE, ministre des Affaires 6trang~res de
l'Equateur et M. Enrique Castro OYANGUREN,
envoy6 extraordinaire et ministre pl6nipoten-
tiaire du P6rou, r6unis au Minist~re des Affaires
6trangres, ont d~clar6 qu'ils avaient re.u
des instructions de leurs Gouvernements res-
pectifs en vue de mettre h ex6cution les propo-
sitions sur lesquelles ils se sont entendus
dans des conf6rences ant6rieures et qui sont
consign6es dans des documents officiels, pro-
positions relatives h la mani~re d'appliquer
le compromis concernant le r~glement d~finitif
de la question de fronti~re entre les deux pays.

Conformment aux dites instructions et
d~sireux d'arriver le plus promptement possible

une solution de concorde et d'6quit6, ainsi
que l'exigent, d'une part, le sentiment de
loyaut6 et de sincere solidarit6 am~ricaine
dont les deux Gouvernements sont animus, et
d'autre part, les int6r~ts l~gitimes de l'un et
l'autre peuple, les dits ministres d~clarent solen-
nellement ce qui suit :

i. Les deux Gouvernements, avec l'assen-
timent du Gouvernement des Etats-Unis d'Am6-
rique, enverront h Washington leurs d6ldga-
tions respectives pour y discuter, dans un es-
prit amical, la question des fronti~res, afin que,
mme si elles ne r~ussissent pas h fixer une
ligne d~finitive, elles d~terminent d'un com-
mun accord les zones que chacune des deux
Parties reconnalt h 'autre. et celle pour laquelle
il y aura lieu de soumettre la question h la
d~cision arbitrale du President des Etats-
Unis d'Am6rique.

1 Traduit par le Secr6tariat de la Soci6t6 des
Nations.

1 TRANSLATION.

No. 694. - PROTOCOL CONCERN-
ING THE QUESTION OF THE
FRONTIERS BETWEEN ECUA-
DOR AND PERU, SIGNED AT
QUITO, JUNE 21, 1924.

Their Excellencies, Dr. N. Clemente PONCE,
Minister of Foreign Affairs of Ecuador, and
D. Enrique Castro OYANGUREN, Envoy Ex-
traordinary and Minister Plenipotentiary of
Peru, having met at the Ministry of Foreign
Affairs, declared that they had been instructed
by their respective Governments to give effect
to the proposals accepted by them at pre-
vious conferences and recorded in official
documents, regarding the manner in which
the compromise for the definitive settlement
of the frontier question between the two coun-
tries should be applied.

In compliance with these instructions and
actuated by the desire to reach without delay
a friendly and equitable solution in conformity
with the spirit of loyalty and true American
solidarity by which both Governments are
animated, and with the legitimate interests
of the two nations, the Ministers in question
do solemnly make the following declaration :

(i) The two Governments will, on obtain-
ing the assent of the Government of the
United States of America, send their respec-
tive delegations to Washington to discuss
the frontier question in a friendly spirit and,
should they not succeed in fixing a definite
line, they will determine by agreement the
zones which each of the two Parties recognises
as belonging to the other, and the zone in
respect of which the President of the United
States of America will be asked for an arbitral
award.

1 Translated by the Secretariat of the League
of Nations.
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2. Lorsque l'une ou l'autre des deux fins
ci-dessus indiqu~es aura t6 atteinte, les d6l-
gations enregistreront la solution dans un Pro-
tocole sign6 par elles, qui sera soumis h l'appro-
bation des Congr~s des deux nations.

3. Les d6l6gations devront se trouver h
Washington immddiatement apr~s le r'gle-
ment de la question que les Gouvernements
du Prou et du Chili ont soumise L l'arbitrage
du President des Etats-Unis. Quant h la nomi-
nation des d16gugs, les deux Gouvernements
auront la facult6 d'y proc6der h tout moment,
mais, dans tous les cas, les d~legations devront
6tre constitutes h Washington, h l'6poque
indiqude par le present article.

4. Sans prejudice des stipulations des clauses
ant~rieures, les deux Gouvernements s'effor-
ceront, par l'interm~diaire de leurs ministres
respectifs, de hater la solution du litige.

Sign6 en double exemplaire Qvito, le
vingt et un juin de l'an rail neuf cent vingt-
quatre.

(2) When one or other of the objects men-
tioned above has been secured, the delegations
will record the result in a Protocol, which
they will sign. This Protocol will be submitted
to the Congresses of the two nations for ap-
proval.

(3) The delegations shall be constituted in
Washington immediately after a decision has
been given on the question submitted for
arbitration by the Governments of Peru and
Chile to the President of 'the United States.
Both Governments shall at any time be entitled
to nominate delegates, but the delegations
must be constituted, in any case, at Washington
within the period mentioned in this article.

(4) The two Governments shall, without
prejudice to the provisions contained in the
preceding clauses, endeavour through their
respective Ministers to obtain an early solution
of the dispute.

Done in duplicate at Quito on the twenty-
first day of June, nineteen hundred and twenty-
four.

Sign6) D. ENRIQUE CASTRO OYANGUREN (Signed).
(Sign6) N. CLEMENTE PONCE. (Signed).
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No. 695. - PROTOCOLE 1 RELATIF
A UN AMENDEMENT A L'AR-
TICLE 6 DU PACTE. 5 OCTOBRE
1921.

Textes officiels en anglais et en franfais.
Enregistr! le 13 aoilt 1924 par suite de son
entrie en vigueur.

La deuxirne Assembl~e de la Socift6 des
Nations, sous la pr~sidence de Son Excellence
le Jonkheer H. A. van Kamebeek, assist6 de
l'Honorable sir Eric Drummond, Secrdtaire
gdndral, a adopt6, dans sa sdance du 5 octobre
1921, la rdsolution suivante, comportant amen-
dement A l'article 6 du Pacte.

(( Que le dernier paragraphe de l'article 6
du Pacte soit remplac6 par le paragraphe
suivant :

( Les d~penses de la Soci6t6 seront
supportdes par les Membres de la Socit6,
dans la proportion d~cid6e par l'Assembl~e. #

Les soussignis, dment autoris~s, d6clarent
accepter, au nom des Membres de 'la Soci6td
qu'ils repr~sentent, l'amendement ci-dessus.

Le prdsent protocole restera ouvert h la
signature des Membres de la Soci~t6 ; il sera
ratifid et les ratifications seront d~pbs~es aus-
sit6t que possible au Secretariat de la SociRt.

I1 entrera en vigueur conform ment aux
dispositions de l'article 26 du Pacte.

Une copie certifi6e conforme du present
protocole sera transmise par le Secr6taire
g6n~ral h tous les Membres de la Soci6t6.

I Cet amendement est entrd en vigueur le
13 aofit 1924, ayant 6td ratifi6 (( par les Membres
de la Socidtd dont les repr~sentants composent
le Conseil et par la majorit6 de ceux dont les
reprdsentants forment l'Assembl~e. ) (Article 26
dutPacte.)

Pour les ratifications, voir pages 353 et 354.

No. 695. - PROTOCOL' OF AN
AMENDMENT TO ARTICLE 6
OF THE COVENANT. OCTO-
BER 5, 1921.

01ficial texts in French and in English. Registered
August 13, 1924, following its coming into force.

The Second Assembly of the League of Nations
under the Presidency of His Excellency Jonk-
heer H. A. van Karnebeek, with the Honourable
Sir Eric Drummond, Secretary-General, adopted
at its meeting of October 5th, 1921, the follow-
ing resolution, being an amendment to Article
6 of the Covenant.
" That the last paragraph of Article 6 of

the Covenant should be replaced by the follow-
ing paragraph :

" The expenses of the League shall be
borne by the Members of the League in
the proportion decided by the Assembly. "

The' undersigned, being duly authorised,
declare that they accept, on behalf of the
Members of the League which they represent,
the above amendment.

The present Protocol will remain open for
signature by the Members of the League; it
will be ratified and the ratifications will be de-
posited as soon as possible with the Secretariat
of the League.

It will come into force in accordance with
the provisions of Article 26 of the Covenant.

A certified copy of the present Protocol
will be transmitted by the Secretary-General
to all Members of the League.

1 This amendment came into force August 13,
1924, having been ratified. " by the Members
of the League whose representatives compose
the Council and by a majority of the Members
of the League whose representatives compose
the Assembly ". (Article 26 of the Covenant.)

For the ratifications see page 353 and 354.
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Fait h Gen~ve, le cinq octobre mil neuf cent
vingt et un, en un seul exemplaire, dont les
textes frangais et anglais feront 6galement foi
et qui restera ddpos6 dans les archives du
Secr6tariat de la Socidt6.

Le Prisident de la deuxidme Assemblie
VAN KARN

Le Secritaire gingral :

Done at Geneva, on the fifth day of October,
one thousand nine hundred and twenty-one,
in a single copy, of which the French and
English texts are both authentic, and which
will be kept in the Archives of the Secretariat of
the League.

President of the Second Assembly

Secretary- General :
ERIC DRUMMOND

E. H. WALTON
(Afrique du Sud - South Africa)

F. S. NOLI
(Albanie - Albania)

BALFOUR for Australia
(Australie - Australia)

F. A. ARAMAYO
(Bolivie - Bolivia)

D. MIKOFF
(Bulgarie - Bulgaria)

BALFOUR for British Empire
(Empire britannique - British Empire)

PETER C. LARKIN
(Canada)

V. K. WELLINGTON KOO
(Chine - China)

Con reserva de la ulterior aprobaci6n legislativa
FRANCISCO Jost URRUTIA

A. J. RESTREPO
(Colombie - Colombia)

MANUEL M.- DE PERALTA
(Costa-Rica)

HERLUF ZAHLE
(Danemark - Denmark)

J. QUIRONES DE LEON
(Espagne - Spain)

No. 695
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ANT. PIIP

(Esthonie - Esthonia)

RAFAEL ERICH
(Finlande - Finland)

LtON BOURGEOIS

(France)

G. CARADJA

(Grce - Greece)

DANTkS BELLEGARDE

(Haiti)

GEORGES DE LUKACS

(Hongrie - Hungary)

THEO RUSSELL for India

(Inde - India)

VITTORIO SCIALOJA

(Italie - Italy)

HAYASHI
(Japon - Japan)

W. G. SALNAIS

(Lettonie - Latvia)

GALVANAUSKAS

(Lithuanie - Lithuania)

BARON R. LEHMANN
(Liberia)

MIKAEL H. LIE

(Norv~ge - Norway)

R. A. AMADOR

(Panama)

Jose C. MONTERO

(Paraguay)

A. STRUYCKEN

(Pays-Bas - Netherlands)

NO 695
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PRINCE ARFA-eD-DOVLEH
EMIR ZOKA-eD-DOVLEH

(Perse - Persia)

OLSZOWSKI
(Pologne - Poland)

E. MARGARITESCO-GRECIANO
(Roumanie - Roumania)

CHAROON
(Siam)

AD. LERCREUTZ
(Suede - Sweden)

MOTTA
(Suisse - Switzerland)

Dr ROBERT FLIEDER
(Tch6coslovaquie - Czechoslovakia)

J. GIL FORTOUL
C. ZUMETA

Jost A. TAGLIAFERRO
(Venezuela)

J. ALLEN
(Nouvelle-Z6lande - New Zealand)

RATIFICATIONS

ALBANIE (3 janvier 1924)
AUSTRALIE (23 novembre 1922)
BELGIQUE (28 septembre 1923)
BRtSIL (13 aofit 1924)
BULGARIE (4 octobre 1922)
CANADA (23 novembre 1922)
CHINE (4 juillet 1923)
DANEMARK (ii aofit 1922)
EMPIRE BRITANNIQUE (23 novernbre 1922)
ESPAGNE (31 janvier 1924)
ESTHONIE (7 septembre 1923)
FINLANDE (25 juin 1923)
FRANCE (2 aofit 1923)
GRP-CE (9 avril 1923)
HONGRIE (22 jUin 1923)

No. 695

ALBANIA (January 3, 1924)
AUSTRALIA (November 23, 1922)
BELGIUM (September 28, 1923)
BRAZIL (August 13, 1924)
BRITISH EMPIRE (November 23, 1922)
BULGARIA (October 4, 1922)
CANADA (November 23, 1922)
CHINA (July 4, 1923)
CZECHOSLOVAKIA (September I, 1923)
DENMARK (August II, 1922)
ESTHONIA (September 7, 1923)
FINLAND (June 25, 1923)
FRANCE (August 2, 1923)
GREECE (April 9, 1923)
HUNGARY (June 22, 1923)
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INDE (23 novembre 1922)
ITALIE (I3 juin 1924)
JAPON (I3 juin 1923)
LETrONIE (29 septembre 1923)
LIBtRIA (Ier mai 1924)
LITHUANIE (instrument non d~pos6)
NORVtGE (29 mars 1922)
NOUVELLE-ZPLANDE (23 novembre 1922)
PAYS-BAS (4 avril 1923 )
POLOGNE (15 ddcembre 1922)
PORTUGAL (5 octobre 1923)
ROUMANIE (5 septembre 1923)
SALVADOR (3 septembre 1924)
SIAM (12 septembre 1922)
SUkDE (24 aoft 1922)
SUISSE (29 mars 1923)
TCHP-COSLOVAQUIE (xer septembre 1923)
UNION SUD-AFRICAINE (23 novembre 1922)
URUGUAY (12 janvier 1924)

INDIA (November 23, 1922)
ITALY (June 13, 1924)
JAPAN (June 13, 1923)
LATVIA (September 29, 1923)
LIBERIA (May I, 1924)
LITHUANIA (instrument not deposited)
NETHERLANDS (April 4, 1923)
NEW ZEALAND (November. 23, 1922)
NORWAY (March 29, 1922)
POLAND (December 15, 1922)
PORTUGAL (October 5, 1923)
ROUMANIA (September 5, 1923)
SALVADOR (September 3, 1924)
SIAM (September 12, 1922)
SPAIN (January 31, 1924)
SWEDEN (August 24, 1922)
SWITZERLAND (March 29, 1923)
UNION OF SOUTH AFRICA (November 23, 1922)
URUGUAY (January 12, 1924)

NO 695
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DANEMARK ET SUEDE

Echange de notes relatif a ]a fran-
chise des droits de douane pour
l'importation d'echantillons de
films. Copenhague, les 23 et 28

juillet 1924.

DENMARK AND SWEDEN

Exchange of Notes regarding the
Importation of Films Samples free
of Customs Duties. Copenhagen,
July 23 and 28, 1924.
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No. 696. - ICHANGE DE NOTES
ENTRE LES GOUVERNEMENTS
DANOIS ET SUIZDOIS, RELATIF
A LA FRANCHISE DES DROITS
DE DOUANE POUR L'IMPOR-
TATION D'ItCHANTILLONS DE
FILMS. COPENHAGUE, LES 23
ET 28 JUILLET 1924.

Textes ofliciels danois et suidois communiquis
par le Ministre des A//aires itrangdres de Suede
et le Ministre de Danemark d Berne. L'enre-
gistrement de cet &change de notes a eu lieu
le 18 aoilt 1924.

No. 696. - EXCHANGE OF NOTES
BETWEEN THE DANISH AND
SWEDISH GOVERNMENTS RE-
GARDING THE IMPORTATION
OF FILM SAMPLES FREE OF
CUSTOMS DUTIES. COPEN-
HAGEN, JULY 23 AND 28, 1924.

Danish and Swedish of/icial texts communicated
by the Swedish Minister [or Foreign A//airs
and the Danish Minister at Berne. The regis-
tration o/ this exchange o/ notes took place
August 18, 1924.

TEXTE SUtDOIS. - SWEDISH TEXT.

KUNGL. SVENSKA BESKICKNINGEN,

HERR STATSMINISTER,
K6PENHAMN, den 23 iuli 1924.

PA uppdrag av min regering lar jag dran meddela, att kungl. svenska regeringen under vilikor
av 6msesidighet ar villig medgiva, att prover A danska filner som inf6ras till Sverige frAn Danmark
for att fbrevisas f6r eventuella k~pare saint f6r vederb6rande censurmyndighet, efter ddirom gjord
framstillning erhAlla tullfrihet under villkor, att filmen Aterutfdres senast inom tre veckor efter
infortullningen, att vid inf6rseln noggrann specifikation upptages 6ver titlarna (namnen A filmerna),
att filmerna vid Aterutf6rseln f6retes fbr tullf6rvaltningen - varvid dr att mairka att Aterutf6rseln
ocksA kan ske 6ver annan tullplats n den, 6ver vilken infbrseln skett - saint att vid utf~rseln
avgives sAvail identitetsforsdkran som f6rsdkran pA tro och heder, att filmen icke varit begagnad
vid offentlig f6restallning ; dock skall avgivandet av identitetsf~rsakran icke utesluta annan,
av de svenska tullmyndigheterna hittills brukad kontroll i avseende A filmernas identitet.

Med anledning harav bar jag dran anhla om upplysning, huruvida kungl. danska regeringen
ar villig medgiva, att motsvarande behandling tillimpas i frAga om prover A svenska filmer, som
inf6ras till Danmark frAn Sverige.

For den hdndelse kungl danska regeringen skulle vara villig himna detta medgivande, tillAter
jag mig f6reslA, att denna skrivelse och det svar, jag bar dran att hdirA emotse, skola utg6ra en
6verenskommelse mellan de b6tda regeringarna.

Mottag, Herr Statsminister, frsiikran om min utmiirktaste h6gaktning.

Herr Statsminister Th. STAUNING,

t. f. Chef fbr Kungl. Danska Utrikesministeriet,
etc., etc., etc.

Pour copie conforme:
Stockholm au Ministre des Affaires 6trang~res,

le 13 aofit 1924.
Le Secritaire Gjndral,

Erik SJ6BORG.

(Undert.) C. REUTERSKIOLD.

Pour copie conforme :
Copenhague, le ii novembre 1924.

GEORG COHN.
Chef du Service danois de la Soci&6

des Nations.
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TEXTE DANOIS. - DANISH TEXT.

UDENRIGSMINISTERIET.

Journal Nr. 72 D 25.

K6BENHAVN, den 28 Juli 1924.HR. CHARGE D'AFFAIRES,

Under Henvisning til Deres Note af 23' d. M. har jeg herved den Aere at meddele Dem, at den
kgl. danske Regering paa Betingelse af Gensidighed vil indromme Toldfrihed for svenske Pr6ve-
film, som indftres her til Landet fra Sverige for at forevises eventuelle Kibere eller den paagxl-
dende Censurmyndighed, paa Betingelse af, at Filmen genudf6res senest inden 3 Uger efter Ind-
fortoldningen samt imod, at der ved Indf6rslen optages n6jagtig Specifikation over Titlerne (Nav-
nene paa Filmene), at Filmene ved Genudf6rslen forevises Toldvxsenet, hvorved bemaerkes, at
Genudf6rslen ogsaa kan ske over andet Toldsted end Indf6rselstoldstedet, og at der ved Udf6rslen
afgives saavel Identitesforsikring som Forsikring paa Tro og Love om, at Filmen ikke har vxret
benyttet til almindelig (offentlig tilgaengelig) Forevisning.

Jeg skal tilf6je, at den kgl. Regering er indforstaiet med, at ovennavnte Krav om Identitets-
forsikring ikke udelukker anden Kontrol, som hidtil har vxret udOvet af Toldmyndighederne i
Sverige.

Den kgl. Regering erklarer sig samtidig indforstaaet med Forslaget om, at Deres ovenanf6rte
Note og dette Svar skal udg6re en Overenskomst mellem de to Regeringer.

Modtag, Hr. Charg6 d'Affaires, Forsikringen om min udmrkede H6jagtelse.

Hr. C. L. REUTERSKISLD,
Charg6 d'Affaires a. i.,

Kgl. svensk Gesandtskab,
i K6benhavn.

Pour copie conforme
Stockholm au Ministre des Affaires ftrangres,

le 13 ao~t 1924.

Le Secritaire Giniral :
Erik SJ6BORG.

'TRADUCTION.

LAGATION ROYALE DE SUkDE.

COPENHAGUE, le 23 juillet 1924.

MONSIEUR LE MINISTRE,

Je suis charg6 de vous faire connaitre que
le Gouvernement royal suddois est dispos6,
sous r~serve de r6ciprocit6, h exempter des droits

1 Traduit par le Secretariat de la Socidt6 des

Nations.

No. 696

Ministerens Fravaerelse, efter Bemyndigelse:
(Undert.) E. REVENTLOW.

Pour copie conforme
Copenhague, le ii novembre 1924.

GEORG COHN,

Chel du Service danois de la Socilt!
des Nations.

'TRANSLATION.

ROYAL SWEDISH LEGATION.

COPENHAGEN, July 23, 1924.

YOUR EXCELLENCY,

I am instructed to inform you that the Royal
Swedish Government is prepared, subject to
reciprocity, to exempt from Customs duty

I Translated by the Secretariat of the League of
Nations.
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de douane les sp6cimens de films danois
importds du Danemark en Suede, pour tre
produits, en vue de leur vente, devant les di-
recteurs de cinemas, ou pour 6tre soumis
at la censure cin~matographique, apr~s qu'ils
ont 6td exposes h cet effet ; les conditions
de cette exemption seraient les suivantes :

Ces films devraient etre r~export6s, au plus
tard dans les trois semaines qui suivraient
leur passage en douane h l'entr~e ; - il serait
fourni h l'importation, un relev6 exact des
titres (noms v6ritables sous lesquels les films
paraissent) ; les films seraient montr6s aux
autorit~s douani~res, au moment de leur
r~exportation ; (il ne serait pas n6cessaire
que les films fussent rdexportds par le bureau
de douane par lequel ils ont t6 importds) ;
h l'exportation, un certificat d'identit6 serait
exig6, ainsi qu'une d6claration sous serment,
certifiant que le film n'a pas t6 utilis6 en
vue d'une exhibition publique; toutefois, les
autorit~s douani~res su6doises pourraient, mme
si ce certificat d'identit6 6tait fourni, adopter
les mesures qui ont t6 employees d'ordinaire
jusqu'ici, pour identifier le film.

Je dois 6galement vous prier de vouloir bien
me faire connaitre si le Gouvernement danois
est pr~t h accorder un traitement semblable
aux sp6cimens de films su6dois import~s de
Suede au Danemark.

Si le Gouvernement royal danois est dispos6
h accorder ces facilit~s, j'ai l'honneur de vous
proposer que la pr~sente communication et
la r~ponse qui y sera faite, soient considgr~es
comme constituant un Accord entre les deux
Gouvernements.

Veuillez agr~er, etc.

(Sign6) C. REUTERSKIOLD.

Son Excellence M. Th. STAUNING,
Directeur par int6rim du Ministre

des Affaires ftrangres du Danemark
etc., etc. etc.

Danish specimen films imported into Sweden
from Denmark in order to be shown to pro-
spective purchasers or to be submitted to the
film censorship after having been exhibited
for the purpose, provided that such films
are re-exported at latest within three weeks
after having passed through the Customs
on entry, that on importation an accurate
description of the titles (the actual names
on the films) is produced, that the films on
re-exportation are shown to the Customs
authorities (the films need not necessarily
be re-exported through the same Custom-
house as that through which they were im-
ported) and that on exportation a certificate
of identity is given, together with a statement
on oath that the film has not been used for
purposes of public exhibition; the Swedish
Customs authorities may, however, even if
such a certificate of identity is given, take
such steps as have heretofore been customary
to identify the film.

I have further to ask whether the Royal
Danish Government is prepared to grant
similar treatment to Swedish specimen films
imported into Denmark from Sweden.

Should the Royal Danish Government be
prepared to grant these facilities, I venture to
propose that the present note and the reply
thereto shall constitute an Agreement between
the two Governments.

I have the honour to be, etc.

(Signed) C. REUTERSKIOLD.

To H.E. M. Th. STAUNING,
Acting Head of the Royal Danish

Ministry for Foreign Affairs,
etc., etc., etc.

NO 696
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MINISTtRE
DES

AFFAIRES tTRANGtRES.

Journal No. 72 D 25.

COPENHAGUE, le 28 iuillet 1924.

MONSIEUR LE CHARGt D'AFFAIRES,

Me r~f~rant h votre communication du
23 ct., j'ai l'honneur de vous faire connaltre
par la pr6sente lettre, que le Gouvernement
royal danois est dispos6.h titre de r6ciprocit6,
h exempter des droits de douane les specimens
de films suddois, import~s de Suede au Dane-
mark, pour 6tre exposes, en vue de leur vente,
devant les directeurs de cin6mas, ou pour 6tre
soumis h la censure cin6matographique; les
conditions de cette exemption seraient les
suivantes :

Ces films devraient dtre r~exportds, au plus
tard dans les trois semaines qui suivraient
leur passage en douane h l'entr~e ; - il serait
fourni h l'importation, un relev6 exact des
titres (noms vritables sous lesquels les films
paraissent) ; les films seraient montr~s aux
autorit~s douanires au moment de leur r-
exportation (il ne serait pas n~cessaire que les
films fussent r~export~s par le bureau de douane
par lequel ils ont 6t, importds) - h l'exporta-
tion, un certificat d'identit6 serait exig6, ainsi
qu'une d~claration sous serment, certifiant
que le film n'a pas 6td utilis6 en vue d'une
exhibition publique (c'est-h-dire d'une exhi-
bition h laquelle le public est admis).

Je dois ajouter que le Gouvernement royal
danois est 6galement d'avis que les r~gles
ci-dessus, relatives au certificat d'identit6,
n'excluent pas l'usage d'autres m6thodes de
surveillance, employees jusqu'ici par les auto-
ritds douani~res en Sude.

Le Gouvernement royal danois d~clare 6gale-
ment qu'il accepte la proposition, d'apr~s
laquelle votre communication, mentionnde ci-
dessus, et la prdsente r6ponse seront consid~r~es
comme constituant un accord entre les deux
pays.

Veuillez agr~er, etc.

(Sign6) E. REVENTLOW.

Monsieur C. L. REUTERSKI6LD,
Charg6 d'Affaires par interim,

LUgation royale de Suede,
Copenhague.

No. 696

MINISTRY
OF

FOREIGN AFFAIRS.

Journal No. 72 D 25.

COPENHAGEN, July 28, 1924.

SIR,

With reference to your note of 23rd instant,
I have the honour to inform you herewith
that the Royal Danish Government is willing,
subject to reciprocity, to exempt from Customs
duty Swedish specimen films imported into
Denmark from Sweden in order to be exhibited
to prospective purchasers or to be submitted
to the film censorship, provided that such
films are re-exported at latest within three
weeks after having passed through the Customs
on entry, that on importation an accurate
description of the titles (the actual names
on the films) is produced, that the films on
re-exportation are shown to the Customs
authorities (films need not necessarily be
re-exported through the same Custom-house
as that through which they were imported)
and that on exportation a certificate of iden-
tity is furnished, together with a statement
on oath that the film has not been used for
purposes of public exhibition (i.e. exhibition
to which the public are admitted).

I have to add that the Royal Danish Gov-
ernment agrees that the above requirement
regarding the certificate of identity does
not preclude the use of other methods of super-
vision hitherto employed by the Customs
authorities in Sweden.

The Royal Danish Government also declares
that it accepts the proposal that your note
referred to above and the present reply shall
constitute an Agreement between the two
countries.

I have the honour to be, etc.

(Signed). E. REVENTLOW.

To M. C. L. REUTERSK16LD,
Acting Charg4 d'Affaires,

Royal Swedish Legation,
Copenhagen.
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ETATS-UNIS D'AMERIQUE
ET DANEMARK

Convention concernant ]a reglemen-
tation du trafic des boissons
alcooliques, signe ' Washington

le 29 mai 1924.

UNITED STATES OF AMERICA
AND DENMARK

Convention respecting the regulation
of liquor traffic, signed at Wash-
ington, May 29, 1924.
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TEXTE DANOIS. - DANISH TEXT.

No. 697. - TRAKTAT 1 MELLEM DE AMERIKANSKE FORENEDE
STATER OG DANMARK, INDEHOLDENDE VISSE BESTEMMELSER,
VEDR0RENDE TRANSPORT AF SPIRITUOSE DRIKKE, UNDER-
TEGNET I WASHINGTON DEN 29 MAJ 1924.

Textes ofjiciels anglais et danois communiquis par le Ministre de Danemark d Berne. L'enregislre-
ment de cette convention a eu lieu le 19 aout 1924.

DA HANS MAJEST=T KONGEN AF DANMARK OG ISLAND og DE AMERIKANSKE FORENEDE STATERS
PR&SIDENT 0nsker at undgaa enhver Vanskelighed, som maatte kunne opstaa mellem Danmark
og de amerikanske Forenede Stater, som Folge af de i de amerikanske Forenede Stater galdende
Love angaaende spirituose Drikke, har de med dette Formaal for Oje besluttet at indgaa en Traktat
og har udnoevnt til deres Befuldmegtigede :

HANS MAJESTAET KONGEN AF DANMARK OG ISLAND:

Hr. Kai HELMER-PETERSEN, Hans Majestats Charg6 d'Affaires ilWashington,log

PR&SIDENTEN FOR DE AMERIKANSKE FORENEDE STATER :

Hr. Charles EVANS HUGHES, de amerikanske Forenede Staters Statssekretar;

hvilke efter at have meddelt deres respektive Fuldmagter, der befandtes i behorig Form,
er kommet overens om folgende Artikler :

Arlikel i.

Begge de hoje koitraherende Parter fastholder - uden at give neerverende Traktat nogen
prejudicerende Virkning - deres Rettigheder og Krav med Hensyn til Udstrekningen af deres
territoriale Jurisdiktion.

Artikel 2.

i. Hans Majestxt Kongen af Danmark og Island samtykker i ikke at ville rejse nogen Ind-
vending mod, at Myndigheder i de amerikanske Forenede Stater, dets Territorier eller Besiddelser,
gaar ombord i private Fart0jer under dansk Flag udenfor S0territoriets Granser for at rette Fores-
p0rgsler til de ombordvarende o unders0ge Skibspapirerne med det Formaal at bringe paa det
rene, om Fart0jet eller de ombordvarende gor Fors0g paa at indf0re eller har indf0rt spiituose
Drikke til de amerikanske Forenede Stater, dets Territorier eller Besiddelser, i Strid med de d6r
geldende Love. Saafremt saadanne Foresp0rgsler eller Unders0gelser giver rimelig Grund til
Mistanke, kan en Ransagning af Fartojet indledes.

1 L'dchange des ratifications a eu lieu h Washington le 25 juillet 1924.
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No. 697. - CONVENTION ' BETWEEN THE UNITED STATES OF AME-
RICA AND DENMARK, RESPECTING THE REGULATION OF
LIQUOR TRAFFIC, SIGNED AT WASHINGTON, MAY 29, 1924.

Danish and English official texts communicated by the Danish Minister at Berne. The registration
of this Convention took place August 19, 1924.

His MAJESTY THE KING OF DENMARK AND ICELAND and THE PRESIDENT OF THE UNITED
STATES OF AMERICA, being desirous of avoiding any difficulties which might arise between Den-
mark and the United States in connection with the laws in force in the United States on the subject
of alcoholic beverages, have decided to conclude a Convention for that purpose, and have appointed
as their Plenipotentiaries :

His MAJESTY THE KING OF DENMARK AND ICELAND:

Mr. Kai HELMER-PETERSEN, His Majesty's Charg6 d'Affaires at Washington; and

THE PRESIDENT OF THE UNITED STATES OF AMERICA:

Mr. Charles EVANS HUGHES, Secretary of State of the United States;

who, having communicated their full powers found in good and due form, have agreed as
follows

Article i.

The High Contracting Parties respectively retain their rights and claims, without prejudice
by reason of this Agreement, with respect to the extent of their territorial jurisdiction.

Article 2.

(i) His Majesty the King of Denmark and Iceland agrees that he will raise no objection
to the boarding of private vessels under the Danish flag outside the limits of territorial waters by
the authorities of the United States, its territories or possessions in order that enquiries may be
addressed to those on board and an examination be made of the ship's papers for the purpose
of ascertaining whether the vessel or those on board are endeavouring to import or have imported
alcoholic beverages into the United States, its territories or possessions in violation of the laws
there in force. When such enquiries and examination show a reasonable ground for suspicion,
a search of the vessel may be initiated.

1 The exchange of ratifications took place at Washington, July 25, 1924.
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2. Hvis der foreligger rimelig Grund til at antage, at Fart0jet har begaaet eller er i Feerd
med at begaa eller fors0ger at begaa en Overtraedelse af de i de amerikanske Forenede Stater,
dets Territorier eller Besiddelser geldende Love mod Indforsel af spiritu0se Drikke, kan Fartojet
beslaglaegges of indbringes til en Havn i de amerikanske Forenede Stater, dets Territorier eller
Besiddelser, til Retsforf0lgning i Medf0r af saadanne Love.

3. De ifolge denne Artikel indrommede Bef0jelser skal ikke kunne udoves i st0rre Afstand
fra de amerikanske Forenede Staters, dets Territoriers eller Besiddelsers Kyst, end det for Fors0g
paa Overtroedelse mistonkte Fart0j kan tilbagelaegge i een Time. I saadanne Tilfaelde, i hvilke
Alkohol agtes transporteret til de amerikanske Forenede Stater, dets Territorier eller Besiddelser,
af et andet Fart0j end det, der er blevet bordet og ransaget, skal det vere Hastigheden af dette
andet Fart0j og ikke Hastigheden af bet bordede Fart0j, der skal vxre afgorende for den Afstand
fra Kysten, indenfor hvilken Bef0jelserne i Medf0r af denne Artikel kan ud0ves.

Artikel 3.

Straf eller Konfiskation i Medfor af de amerikanske Forenede Staters Love skal ikke bringes
til Anvendelse overfor spirituose Drikke eller Fart0jer eller Personer som F0lge af Transport af
saadanne Drikke, naar disse er opf0rt som Skibsforraad eller som Ladning bestemt for en Havn
udenfor de amerikanske Forenede Stater, dets Territorier eller Besiddelser, ombord paa danske
Fartojer paa Rejse til eller fra Havne i de amerikanske Forenede Stater, dets Territorier eller
Besiddelser, eller gennem disses S0territorier, og saadan Transport skal vere underkastet de nu
galdende Love med Hensyn til Transit af spiritu0se Drikke gennem Panama Kanalen, forudsat
at de spirituose Drikke til Stadighed skal opbevares under Segl, saalenge Fart0jet, paa hvilket
de transporteres, forbliver indenfor navnte S0territorier, og forudsat, at ingen Del af saadanne
spiritu0se Drikke skal paa noget Tidspunkt eller paa noget Sted udskibes indenfor de amerikanske
Forenede Stater, dets Territorier eller Besiddelser.

Article 4.

Ethvert Krav fra et dansk Fart0j paa Erstatning paa Grund af, at det har lidt Tab eller
Skade som Folge af urigtig eller ubegrundet Udovelse af de ved denne Trakstats Artikel 2 indr0m-
mede Bej0ljelser eller paa Grund af, at det ikke lar nydt godt af Bestemmelserne i Artikel 3, skal
henvises til f.elles Behandling af to Personer, af hvilke hver af de h0je kontraherende Parter udnxvner
een.

De i en saadan faelles Betxnkning indeholdte Indstillinger skal bringes til Udforlese. Hvis
der ikke kan opnaas Enighed om en faelles Betoenkning, skal Kravet henvises til den staaende
Voldgiftsdomstol i Haag omhandlet i Konventionen 1 om fredelig Bilaggelse af internationale
Stridigheder, afsluttet i Haag den 18. Oktober 1907. Voldgiftsdomstolen skal sammensattes i
Overensstemmelse med Artikel 87 (Kapitel IV) og med Artikel 59 (Kapitel III) i nvnte Konvention.
Forhandlingerne skal finde Sted i Overensstemm else med Bestemmelserne i Kapitel IV i nevnte
Konvention og Bestemmelserne i dens Kapitel III (med swerlig Hensyntagen til Artiklerne 70 og
74, men med Undtagelse af Artiklerne 53 og 54) i den Udstrxkning, som Domstolen maatte finde
dem anvendelige paa og i Overensstemmelse med narvaerende Traktat. Alle Pengebel0b, som
maatte blive tilkendt af Domstolen paa Grundlag af fremsatte Krav, vil vere at betale i Lobet
af atten Maaneder efter den endelige Tilkendelse uden Renter og unen Fradrag bortset fra neden-
navnte Bestemmelser. Hver Regering skal baere sine egne Omkostninger. Domstolens Udgifter
skal afholdes ved en procentvis Afkortning i de af samme tilkendte Pengebel0b til en Sats af 5 pCt.
af naevnte Bel0b eller til en saadan lavere Sats, som de to Regeringer maatte enes om; eventuelt
Underskud skal dekkes af de to Regeringer med Halvdelen hver.

1 De Martens, Nouveau Recueil de Trait~s, troisi6me srie, tome II, page 630.
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(2) If there is reasonable cause for belief that the vessel has committed or is committing
or attempting to commit an offence against the laws of the United States, its territories or
possessions prohibiting tbe importation of alcoholic beverages, the vessel may be seized and taken
into a port of the United States, its territories or possessions for adjudication in accordance
with such laws.

(3) The rights conferred by this article shall not be exercised at a greater distance from
the coast of the United States, its territories or possessions than can be traversed in one hour by
the vessel suspected of endeavouring to commit the offense. In cases, however, in which the liquor
is intended to be conveyed to the United States, its territories or possessions by a vessel other
than the one boarded and searched, it shall be the speed of such other vessel and not the speed
of the vessel boarded which shall determine the distance from the coast at which the right tander
this article can be exercised.

Article 3.

No penalty or forfeiture under the laws of the United States shall be applicable or attach
to alcoholic liquors or to vessels or persons by reason of the carriage of such liquors, when
such liquors are listed as sea stores or cargo destined for a port foreign to the United States,
its territories or possessions on board Danish vessels voyaging to or from ports of the United
States, or its territories or possessions, or passing through the territorial waters thereof, and such
carriage shall be as now provided by law with respect to the transit of such liquors through the
Panama Canal, provided that such liquors shall be kept under seal continuously while the vessel
on which they are carried remains within said territorial waters and that no part of such
liquors shall at any time or place be unladen within the United States, its territories or
possessions.

Article 4.

Any claim by a Danish vessel for compensation on the grounds that it has suffered loss or
injury through the improper or unreasonable exercise of the rights conferred by Article 2 of this
Treaty, or on the ground that it has not been given the benefit of Article 3, shall be referred for the
joint consideration of two persons, one of whom shall be nominated by each of the High Contracting
Parties.

Effect shall be given to the recommendations contained in any such joint report. If no joint
report can be agreed upon, the claim shall be referred to the Permanent Court of Arbitration at
The Hague described in the Convention 1 for the Pacific Settlement of International Disputes,
concluded at The Hague, October I8, 1907. The arbitral tribunal shall be constituted in accordance
with Article 87 (Chapter IV) and with Article 59 (Chapter III) of the said Convention. The proceed-
ings shall be regulated by so much of Chapter IV of the said Convention and of Chapter III thereof
(special regard being had for Articles 7o and 74, but excepting Articles 53 and 54) as the tribunal
may consider to be applicable and to be consistent with the provisions of this Agreement. All
sums of money which may be awarded by the tribunal on account of any claim shall be paid
within eighteen months after the date of the final award without interest and without deduction,
save as hereafter specified. Each Government shall bear its own expenses. The expenses of
the tribunal shall be defrayed by a ratable deduction of the amount of the sums awarded by it,
at a rate of five per cent, on such sums, or at such lower rate as may be agreed upon between the
two Governments ; the deficiency, if any, shall be defrayed in equal moieties by the two Govern-
ments.

1 British and Foreign State Papers, Vol. ioo, page 298.
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Artikel 5.

Denne Traktat vil vaere at ratificere og skal forblive i Kraft for et Tidsruim af eet Aar fra
Datoen for Ratifikationsinstrumenternes Udveksling at regne.

Tre Maaneder forinden Udl0bet af nevnte Tidsrum af eet Aar kan hver af de h0je kontra-
herende Parter tilkendegive Onske om at foreslaa XEndringer i Traktatens Bestemmelser.

Saafremt Enighed om saadanne A3ndringer ikke er blevet opnaaet inden Udlobet af den
ovennavnte Et-Aars Frist, bortfalder Traktaten.

Saafremt ingen Tilkendegivelse af Onske om at foreslaa 'Endringer er fremkommet fra nogen
af Siderne, skal Traktaten forblive i Kraft for endnu eet Aar ,og saa fremdeles automatisk, dog
saaledes at hver Part indenfor hvert saadant eetaarigt Tidsrum kan, som foran bestemt, tre
Maaneder for Traktatens Udl0b foreslaa Endringer i samme, og saaledes at Traktaten bortfalder,
saafremt. Enighed om saadanne A3ndringer ikke opnaas forinden Udlobet af Et-Aars Perioden.

Artikel 6.

I det Tilfxlde, at nogen af de hoje kontraherende Parter enten ved Domstolenes eller ved
Lovgivningsmagtens Beslutninger forhindres i at gennemfore Bestemmelserne i neerwerende Traktat
fuldtud, skal Traktaten automatisk bortfalde, og i Tilfelde af saadant Bortfald, eller iovrigt naar
som helst denne Traktat oph0rer at vere i Kraft. skal hver af de hoje kontraherende Parter nyde
alle Rettigheder, som den vilde have besiddet, hvis denne Traktat ikke var blevet indgaaet.

Nxrvaerende Traktat skal beh0rigt ratificeres af Hans Majestot Kongen af Danmark og
Island og af de amerikanske Forenede Staters Prxsident med Senatets Raad og Samtykke, og
Ratifikationsinstrumenterne skal udveksles i Washington snarest muligt.

Til Bekrxftelse derpaa har de respektive Befuldmgtigede undertegnet og med Segl forsynet
norvrende Traktat, der er udfxrdiget i to Eksemplarer i det danske og det engelske Sprog.

Sket i Washington den Ni og Tyvende Mai Nitten Hundrede og Fire og Tyve.

L. S. (sign.) HELMER-PETERSEN.
L. S. (sign.) CHARLES EVANS HUGHES.

Pour copie conforme :
Copenhague, le 14 aofit 1924.

Georg COHN,

Chel du Service danois de la SociltM des Nations.
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Article 5.

This Treaty shall be subject to ratification and shall remain in force for a period of one year
from the date of the exchange of ratifications.

Three months before the expiration of the said period of one year, either of the High Con-
tracting Parties may give notice of its desire to propose modifications in the terms of the Treaty.

If such modifications have not been agreed upon before the expiration of the term of one
year mentioned above, the Treaty shall lapse.

If no notice is given on either side of the desire to propose modifications, the Treaty shall
remain in force for another year, and so on automatically, but subject always in respect of each
such period, of a year to the right on either side to propose as provided above three months before
its expiration modifications in the Treaty, and to the provision that, if such modifications are
not agreed upon before the close of the period of one year, the Treaty shall lapse.

Article 6.

In the event that either of the High Contracting Parties shall be prevented either by judicial
decision or legislative action from giving full effect to the provisions of the present Treaty, the
said Treaty shall automatically lapse, and, on such lapse or whenever this Treaty shall cease to
be in force, each High Contracting Party shall enjoy all the rights which it would have possessed
had this Treaty not been concluded.

The present Convention shall be duly ratified by His Majesty the King of Denmark and
Iceland and by the President of the United States of America, by and with the advice and consent
of the Senate thereof; and the ratifications shall be exchanged at Washington as soon as pos-
sible.

In witness whereof, the respective Plenipotentiaries have signed the present Convention
iniduplicate in the Danish and English languages and have thereunto affixed their seals.

Done at the City of Washington, this twenty-ninth day of May in the year of our Lord one

thousand nine hundred and twenty-four.

L. S. (Sign.) HELMER-PETERSEN.
L. S. (Sign.) CHARLES EVANS HUGHES.

Pour copie conforme :

Copenhague,, le 14 aofit 1924.

Georg COHN,

Chet du Service danois de la Soci6tJ des Nations.
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I TRADUCTION. - TRANSLATION.

No. 697. - CONVENTION ENTRE LES P-TATS-UNIS D'AMP-RIQUE ET
LE DANEMARK, CONCERNANT LA REGLEMENTATION DU TRA-
FIC DES BOISSONS ALCOOLIQUES, SIGNP-E A WASHINGTON LE
29 MAI 1924.

SA MAJESTA LE ROI DE DANEMARK ET D'ISLANDE et LE PRESIDENT DES ETATS-UNIS D'AMi-
RIQUE, d~sireux d'viter toutes difficult~s qui pourraient surgir entre le Danemark et les Etats-
Unis an suiet des lois en vigueur aux Etats-Unis sur les boissons alcooliques, ont d6cid6 de conclure
une Convention h cet effet et ont d~sign6 comme pl~nipotentiaires

SA MAJESTt LE Roi DE DANEMARK ET D'ISLANDE:

M. Kai HELMER-PETERSEN, son Charg6 d'Affaires h Washington;

LE PRESIDENT DES ETATS-UNIS D'AMARIQUE:

Mr. Charles EVANS HUGHES, Secretaire d'Etat des Etats-Unis;

lesquels, apr's avoir 6chang6 leurs pleins pouvoirs et les avoir trouv6s en bonne et due forme,
sont convenus de ce qui suit :

Article i.

Les Hautes Parties contractantes conservent respectivement leurs droits et revendications,
sans qu il soit port6 prdjudice, en raison du pr6sent Accord, h l'etendue de leur juridiction terri-
toriale.

Article 2.

i. Sa Majest6 le Roi de Danemark et d'Islande convient de ne soulever aucune objection
h ce que les autorits des Etats-Unis, de leurs territoires ou possessions arraisonnent, hors des
eaux territoriales, les navires et bateaux privds naviguant sons pavillon danois, afin de pouvoir
poser des questions au personnel h bord et examiner les papiers de bord, en vue de s'assurer si
le navire on le personnel h bord essaie d'importer, ou s'il a import6, des boissons alcooliques aux
Etats-Unis on dans leurs territoires on possessions, en violation des lois qui y sont en vigueur.
Lorsque ces questions et cet examen donneront lieu h des suspicions l6gitimes, il pourra 6tre
procdd6 ]a visite du navire.

2. S'il y a lieu, raisonnablement, de croire que le navire a commis, commet ou essaie de com-
mettre une infraction aux lois des Etats-Unis, de leurs territoires on possessions, interdisant l'im-
portation des boissons alcooliques, le navire pent tre saisi et conduit h un port des Etats-Unis,
de leurs territoires on possessions, afin d'ftre mis en adjudication, conformdment auxdites lois.

3. Les droits conf6rs par le pr6sent article ne pourront tre exerc~s h une distance de la c~te
des Etats-Unis, de leurs territoires on possessions, sup~rieure h la distance que peut franchir en
une heure le navire soupqonn6 de la tentative d4lictueuse. Toutefois, an cas oii les spiritueux sont
destinds h 6tre import6s aux Etats-Unis, dans leurs territoires ou possessions, par un navire autre

I Traduit par le Secretariat de la Soci~t6 des I Translated by the Secretariat of the League
Nations. of Nations.
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qbe le navire arraisonn6 et fouill6, c'est d'apr~s la vitesse de cet autre navire, et non d'apr~s la
vitesse du navire arraisonn6, que sera calculde, par rapport h la c6te, la. distance A laquelle peut
tre exerc6 le droit confdr6 par le prdsent article.

Article 3.

Aucune p~nalit6 ou confiscation, en vertu des lois des Etats-Unis, ne pouirra ftre appliqu~e
ou prononcde h l'6gard des boissons alcooliques, des navires ou des personnes, en raison du transport
desdits spiritueux, lorsque ces spiritueux sont enregistrds comme provisions de bord ou comme
marchandises destinies h un port autre qu'un port des Etats-Unis, de leurs territoires ou posses-
sions, et se trouvent A bord de navires danois h destination ou en provenance de ports des Etats-
Unis, de leurs territoires ou possessions, ou traversant les eaux territoriales desdits ; ce trans-
port devra 8tre conforme aux prescriptions actuelles de la loi sur le transit de ces spiritueux par le
Canal de Panama, 6tant entendu que lesdits spiritueux devront rester constamment soas scell6s
tant que le navire qui les transporte se trouvera dans lesdites eaux territoriales, et q1i'aucune partie
de ces spiritueux ne devra, h aucun moment et en aucun lieu, 6tre d~chargde aux Etats-Unis, dans
leurs territoires ou possessions.

Article 4.

Lorsqu'un navire danois pr~sentera une demande d'indemnit6, comme ayant subi une perte
ou un dommage par suite de l'exercice illgitime ou abusif des droits confdrds par l'article 2 du pr6sent
Trait6, ou comme s'tant vu refuser le b~n ice des dispositions de ]'article 3, cette demande sera
examinee conjointement par deux personnes, dont chacune sera d~sign~e par I'une des Hautes
Parties contractantes.

I1 devra 6tre donnd suite aux recommandations contenues dans tout rapport ainsi conjointe-
ment 6tabli. Si ces deux personnes ne peuvent se mettre d'accord sur un rapport commua, la demande
sera renvoy~e h Ia Cour permanente d'arbitrage de La Haye, indiqu6e dans la Convention sur le
r~glement pacifique des diff~rends internationaux, conclue h La Haye le 18 octobre 1907. Le Tri-
bunal d'arbitrage sera constitu6 en conformit6 de l'article 87 (Chapitre IV) et de l'article 59 (Cha-
pitre III )de ladite Convention. La proc6dure sera suivie d'apr~s celles des dispositions du Chapitre IV
de cette Convention et du Chapitre III de ladite (en tenant compte notamment des articles 70 et
74, mais non des articles 53 et 54) que le Tribunal pourra juger applicables et compatibles avec
les dispositions du present Accord. Toutes les sommes dont le versement pourra tre ordonnd
par le Tribunal, A l'occasion d'une instance quelconque, devront 6tre payees dans les dix-huit
mois suivant Ia date de la sentence d~finitive, sans qv'il y ait lieu h intrft oa d6duction, sauf
comme il est sp6cifi6 ci-aprts. Chaque Gouvernement supportera les d6penses engagdes par lui.
Les d~penses du tribunal seront couvertes au moyen d'une d6duction proportionnelle op6r~e sur
le montant des versements qu'il aura ordonn6, au taux de 5 % desdites sommes, ou A un taux
moins 6lev6 que pourront d~cider les deux Gouvernements d'un commun accord ; le d~ficit, s'il y a
lieu, sera couvert, par moiti6, par les deux Gouvernements.

Article 5.

Le present Trait6 devra 6tre ratifi ; il restera en vigueur pendant une dur~e d'un an A partir
de la date de l'change des ratifications.

Trois mois avant l'expiration de cette p~riode d'un an, l'une ou I'autre des Hautes Parties
contractantes pourra notifier son d~sir de proposer des modifications aux termes du TraitS.

Si l'accord ne s'est pas 6tabli sur ces modifications avant l'expiration de la dur~e d'un an
ci-dessus indiqu6e, le Traitd prendra fin.

Si aucune des deux Parties ne notifie son desir de proposer des modifications, le Trait4 restera
en vigueur pendant une autre annde, et ainsi de suite automatiquement, toujours sous rdserve
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qu'au cours de chacune de ces p~riodes d'un an, l'une ou l'autre Partie aura le droit de proposer
des modifications au Trait6 trois mois avant son expiration, comme il est prvu ci-dessus, et que
le Trait6 prendra fin si les deux Parties ne se mettent pas d'accord sur ces modifications avant
1'expiration de la p~riode d'un an.

Article 6.

Dans le cas oii l'une ou l'autre des Hautes Parties contractantes se trouv'erait'empch~e, soit
par d~cision de j astice, soit par mesure lgislative, de donner plein effet aux dispositions du pr6sent
Trait6,. ledit Trait6 prendra fin automatiquement, et, dans le cas ou h 1'expiration h un moment
quelconque, du present Trait6, chacune des Hautes Parties contractantes jouira de tous les droits
qu elle aurait poss~des si ce Trait6 n'avait pas 6te conclu.

La prdsente Convention sera dfiment ratifi~e par Sa Majest6 le Roi de Danemark et d'Islande
et par le President des Etats-Unis d'Am~rique, sur avis et approbation du S~nat des Etats-Unis
les ratifications seront 6chang~es h Washington aussit6t que possible.

En foi de quoi les Plnipotentiaires respectifs ont sign6 la prdsente Convention en double
exemplaire, dans les textes danois et anglais, et y ont appos6 leurs sceaux.

Fait dans la ville de Washington ce vingt-neuf mai de l'ann6e de Notre Seigneur mil neuf

cent vingt-quatre.

(L! S.) (Sign6) HELMER-PETERSEN.
(L. S.) (Sign6), CHARLEs EVANS HUGHES.

NO 607
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No. 698.- EXTRADITION TREATY' BETWEEN THE UNITED STATES
OF AMERICA AND LATVIA, SIGNED AT RIGA, OCTOBER 16,
1923.

Texte officiel anglais communiqui par le Mini tdre des Affaires 6rangres de Lettonie. L'enregis-
trement de cc traiti a eu lieu. le 21 aoat 1924.

LATVIA and the UNITED STATES OF AMERICA, desiring to promote the cause of justice, have
resolved to conclude a Treaty for the extradition of fugitives from justice between the two countries
and have appointed for that purpose the following Plenipotentiaries:

THE PRESIDENT OF THE REPUBLIC OF LATVIA:

Germain ALBAT, Minister Plenipotentiary, Secretary-General for Foreign Affairs; and

THE PRESIDENT OF THE UNITED STATES OF AMERICA:
F. W. B. COI.EMAN, Envoy Extraordinary and Minister Plenipotentiary of the United

States of America at Riga ;

who, after having communicated to each other their respective full powers, found to be in
good and due form, have agreed upon and concluded the following articles

Article I.

It is agreed that the Government of Latvia and the Government of the United States shall,
upon requisition duly made as herein provided, deliver up to justice any person, who may be charged
with, or may have been convicted of, any of the crimes specified in Article 2 of the present Treaty
committed within the jurisdiction of one of the High Contracting Parties, and who shall seek an
asylum or shall be found within the territories of the other ; provided that such surrender shall
take place only upon such evidence of criminality, as according to the laws of the place where
the fugitive or person so charged shall be found would justify his apprehension and commitment
for trial if the crime or offense had been there committed.

Article 2.

Persons shall be delivered up, according to the provisions of the present Treaty, who shall
have been charged with or convicted of any of the following crimes :

(I) Murder, comprehending the crimes designated by the terms parricide, assassination,
manslaughter when voluntary, poisoning or infanticide.

L'dchange des ratifications a eu lieu h Riga le ier mars 1924.
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I TRADUCTION. - TRANSLATION.

No. 698. - TRAIT D'EXTRADITION ENTRE LES ]-TATS-UNIS
D'AMPERIQUE ET LA LETTONIE, SIGNI A RIGA LE 16 OCTOBRE
1923.

Official English text communicated by the Latvian Minister for Foreign A/airs. The registration
of this Treaty took place August 21, 1924.

La LETTONiE et les ETATS-UNIS D'AMRIQUE, ddsireux de servir la cause de la justice, ont
r~solu de conclure un Trait6 pour 'extradition des pr6venus ou condamn6s qui, dans les deux pays,
se d~robent h Faction de la justice, et ont d~sign6 h cette fin les pl~nipotentiaires suivants

LE PR12SIDENT DE LA RtPUBLIQUE DE LETTONIE :

Germain ALBAT, Ministre pl~nipotentiaire, Secr~taire g~n~ral aux Affaires 6trangres

LE PR1tSIDENT DES ETATS-UNIS D'AMtRIQUE :
F. W. B. COLEMAN, Envoy6 extraordinaire et Ministre pl~nipotentiaire des Etats-Unis

d'Amdrique h Riga,

lesquels, apr~s s'ftre communiqu6 leurs pleins pouvoirs respectifs et les avoir reconnus tre
en bonne et due forme, sont convenus des dispositions suivantes :

Article i.

I1 est convenu que le Gouvernement letton et le Gouvernement des Etats-Unis remettront
h la justice, sur r6quisition qui en sera faite dans les formes prescrites par le prdsent Trait6, toute
personne accus~e ou convaincue de Fun des crimes sp~cifi~s h l'article 2 du prdsent Trait6 et commis
dans les limites de la juridiction de l'une des Hautes Parties contractantes, et qui chercheia un
refuge ou sera dcouverte sur le territoire de l'autre Partie ; toutefois, cette remise h la justice
ne pourra avoir lieu que s'il existe des preuves suffisantes de culpabilit6, selon les lois du pays
oii le fugitif aura t d~couvert, pour motiver son arrestation et sa mise en jugement au cas ob
le crime aurait 6t6 commis dans ledit pays.

Article 2.

Aux termes du present Trait6, seront remises h la justice les personnes qui auront t accus~es
ou convaincues de Fun des crimes suivants:

i. Meurtre, ce mot comprenant les crimes de parricide, assassinat, homicide volontaire,
empoisonnement et infanticide.

I Traduit par le Secretariat de la Socidt6 des 1 Translated by the Secretariat of the League
Nations, of Nations.

I The exchange of ratifications took place at Riga, March i, 1924.
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(2) The attempt to commit murder.
(3) Rape, abortion, carnal knowledge of children under the age of twelve years.
(4) Abduction or detention of women or girls for immoral purposes.
(5) Bigamy.
(6) Arson.
(7) Wilful and unlawful destruction or obstruction of railroads, which endangers human

life.
(8) Crimes committed at sea:

(a) Piracy, as commonly known and defined by the law of nations or by statute
(b) Wrongfully sinking or destroying a vessel at sea or attempting to do so ;
(c) Mutiny or conspiracy by two or more members of the crew or other persons on board

of a vessel on the high seas, for the purpose of rebelling against the authority of
the captain or commander of such vessel, or by fraud or violence taking possession
of such vessel ;

(d) Assault on board ship upon the high seas with intent to do bodily harm.
(9) Burglary, defined to be the act of breaking into and entering the house of another in the

night-time with intent to commit a felony therein.
(io) The act of breaking into and entering the offices of the Government and public authorities

or the offices of banks, banking-houses, savings banks, trust companies, insurance and other
companies or other buildings not dwellings with intent to commit a felony therein.

(Ii) Robbery, defined to be the act of feloniously and forcibly taking from the person of another
goods or money by violence or by putting him in fear.

(12) Forgery or the utterance of forged papers.
(3) The forgery or falsification of the official acts of the Government or public authority,

including Courts of Justice, or the uttering or fraudulent use of any of the same.

(14) The fabrication of counterfeit money, whether coin or paper, counterfeit titles or
coupons of public debt, created by national, State, Frovincial, territorial, local or municipal
governments, bank notes or other instruments of public credit, counterfeit seals, stamps, dies and
marks of State or public administrations, and the utterance, circulation or fraudulent use of the
above-mentioned objects.

(15) Embezzlement or criminal malversation committed within the jurisdiction of one or
the other party by public officers or depositaries, where the amount embezzled exceeds two hundred
dollars or Latvian equivalent.

(16) Embezzlement by any person or persons hired, salaried or employed, to the detriment
of their employers or principals, when the crime or offense is punishable by imprisonment or other
corporal punishment, by the laws of both countries, and where the amount embezzled exceeds
two hundred dollars or Latvian equivalent.

(17) Kidnapping of minors or adults, defined to be the abduction or detention of a person
or persons, in order to exact money from them, their families or any other person or persons, or
for any other unlawful end.

(18) Larceny, defined to be the theft of effects, personal property or money, of the value
of twenty-five dollars or more, or Latvian equivalent.

(19) Obtaining money, valuable securities or other property by false pretences or receiving
any money, valuable securities or other property knowing the same to have been unlawfully ob-
tained, where the amount of money or value of the property so obtained or received exceeds
two hundred dollars or Latvian equivalent.
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2. Tentative de meurtre.
3. Rapt, avortement, relations coupables avec des enfants au-dessous de douze ans.
4. Enl~vement et s6questration de femmes on jeunes files dans une intention immorale.
5. Bigamie.
6. Incendie volontaire.
7. Destruction volontaire et illicite, on obstruction de voies de chemins de fer entrainant

un danger de mort.
8. Crimes commis en mer:

a) Piraterie, telle qu'elle est connue et ddfinie par le droit des gens ou par les lois
b) Coulage on destruction pr6m6dit6e d'un vaisseau en mer, ou tentative d'y proc~der;
c) Mtitinerie on complot entre deux on plusieurs membres de l'6quipage ou Ratres per-

sonnes A bord d'un navire en haute mer, ayant pour but de provoquer une r6volte
contre le capitaine ou commandant de ce navire, ou de s'emparer du navire par
ruse ou par force ;

d) Agression on voies de fait h bord d'un navire en haute mer.
9. Cambriolage, ce mot d~signant l'acte de p~ntrer par effraction la nuit dans la maison

d'autrui avec une intention criminelle.
io. L'acte de p6n~trer avec effraction et dans une intention criminelle dans les bureaux du

Gouvernement et des autorit6 publiques, ou ceux des banques, caisses d'6pargne, # trust-companiesA,
compagnies d'assurance ou autres compagnies, on dans d'autres locaux ne servant pas d'habi-
tation.

ii. Vol, ce mot d~signant l'acte de s'emparer, par des moyens criminels, par la violence ou
la terreur, des biens ou de l'argent d'autrui.

12. Crime de faux ou mise en circulation de faux.

13. Fabrication on falsification d'actes officiels du Gouvernement ou des autorit~s publiques,
y compris ceux des cours de justice, ou bien la mise en circulation ou l'usage frauduleux de sem-
blables pi&es.

14. Fabrication de fausse monnaie de m~tal ou de papier; fabrication de faux titres ou coupons
de la dette publique 6mis par le Gouvernement central, par celui des Etats, par les autorit~s des
provinces, territoires, par les autorit6s locales ou municipales; fabrication de billets de banque
on autres instruments de credit pablic; fabrication de faux sceaux, timbres, de faux poinqons et
cachets d'Etat on des administrations publiques; mise en circulation ou usage frauduleux des objets
ci-dessus mentionn6s.

15. Dtournements on malversations criminels, commis dans les limites de la juridiction
de l'une on l'autre des Parties contractantes par des fonctionnaires publics ou d~positaires des
deniers publics, si la somme sur laquelle ont port6 les d~tournements exc~de 200 dollars on l'6qui-
valent en monnaie lettone.

i6. Abus de confiance par quiconque ou par les personnes prises h gages, salari6es on employees,
au detriment de leur employeur ou chef, dans le cas oi le crime on d6lit est passible d'emprisonne-
ment ou d'autres peines corporelles selon les lois des deux pays contractants et oii le montant
des d6tournements excde 2oo dollars ou l'6quivalent en monnaie lettone.

17. Enl~vement. de mineurs ou adultes, ce terme d~signant le fait d'emmener ou de s~questrer
une ou plusieurs personnes, en vue d'en obtenir des fonds soit d'elles-mmes, soit de leur famille
on de toute autre personne, ou dans toute autre intention illicite.

i8. Larcin, c'est-h-dire le vol d'effets, biens, meubles ou argent, d'une valeur de 25 dollars
ou plus, ou son 6quivalent en monnaie lettone.

19. Remise d'argent, valeurs, titres ou autres objets h l'aide d'all~gations fausses, ou le fait
de recevoir de l'argent, des valeurs, des titres oa autres objets, sachant qu'ils ont W obtenus illi-
citement, si ]a somme d'argent ou la valeur des objets excde 2oo dollars ou l'quivalent en mon-
naie lettone.
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(20) Perjury or subornation of perjury.
(21) Fraud or breach of trust by a bailee, banker, agent, factor, trustee, executor, administra-

tor, guardian, director or officer of any company or corporation, or by any one in any fiduciary
position, where the amount of money or the value of the property misappropriated exceeds two
hundred dollars or Latvian equivalent.

(22) Crimes and offenses against the laws of both countries for the suppression of slavery
and slave trading.

(23) Wilful desertion of minor or dependent children.

(24) Extradition shall also take place for participation in any of the crimes before mentioned
as an accessory before or after the fact ; provided such participation be punishable by imprison-
ment by the laws of both the High Contracting Parties.

Article 3.

The provisions of the present Treaty shall not import a claim of extradition for any crime
or offense of a political character, nor for acts connected with such crimes or offenses ; and no person
surrendered by or to either of the High Contracting Parties in virtue of this Treaty shall be tried
or punished for a political crime or offense. When the offense charged ccmprises the act either
of murder or assassination or of poisoning, either consumated or attempted, the fact that the offense
was commited or attempted against the life of the Sovereign or Head of a foreign State, or against
the life of any member of his family, shall not be deemed sufficient to sustain that such crime
or offense was of a political character or was an act connected with crimes or offenses of a political
character.

Article 4.

No person shall be tried for any crime or offense other than that for which he was surrendered.

Article 5.
A fugitive criminal shall not be surrendered under the provisions hereof, when, from lapse

of time or other lawful cause, according to the laws of the place within the jurisdiction of which
the fugitive may be found, the criminal is exempt from prosecution or punishment for the offense
for which the surrender is asked.

Article 6.

If a fugitive criminal, whose surrender may be claimed pursuant to the stipulations hereof,
be actually under prosecution, out on bail or in custody, for a crime or offense committed in the
country where he has sought asylum, or shall have been convicted thereof, his extradition may
be deferred until such proceedings be determined and until he shall have been set at liberty in due
course of law.

Article 7.

If a fugitive criminal claimed by one of the Parties hereto shall be also claimed by one or more
Powers pursuant to treaty provisions, on account of crimes committed within their jurisdiction,
such criminal shall be delivered to that State whose demand is first received.

No 69 8



1924 League of Nations - Treaty Series. 377

20. Faux t~moignage ou subornation de t~moins.
21. Fraude ou abus de confiance commis par une caution, un banquier, agent, commission-

naire, curateur (trustee), ex~cuteur testamentaire, administrateur judiciaire, tuteur, directeur ou
agent de toute compagnie ou societ6, ou par quiconque occupe un poste de confiance, si le mon-
tant de la somme ou la valeur des objets indfiment appropri~s excde 200 dollars ou l'6quivalent
en monnaie lettone.

22. Crimes et dWlits contre les lois des deux pays sur la suppression de l'esclavage et la traite
des esclaves.

23. Abandon volontaire ou refus de subvenir aux besoins de mineurs ou d'enfants h la charge
de leurs parents.

24. L'extradition pourra 6galement 8tre demand~e dans le cas de complicith Ii l'un des crimes
ci-dessus mentionn~s, complicit6 ant6rieure ou post6rieure aux faits incrimin~s, pourvu, toutefois,
qu'elle soit passible d'une peine d'emprisonnement, aux termes de la l~gislation des deux Hautes
Parties contractantes.

Article 3.

Les dispositions du present Trait6 n'impliquent pas le droit de rgclamer l'extradition pour
tout crime ou d~lit de caract~re politique, ni pour les actes connexes h ces crimes ou dWlits ; et au-
cune personne extrad~e par l'une oa 'autre des Hautes Parties contractantes, en vertu du present
Trait6, ne pourra ftre jug~e on punie pour un crime ou d41it de nature politique. Si l'accusation
porte sur des crimes ou tentatives de meurtre, d'assassinat ou d'empoisonnement, consommes
ou tent6s, le fait qu'ils auront t6 commis ou tentds contre la vie du Souverain ou du Chef d'un
Etat 6tranger, ou contre la vie de l'un quelconque des membres de leur famille ne sera pas jug6
suffisant pour conf6rer h ces crimes le caract~re politique ou pour les faire consid~rer comme 6tant
connexes ht des crimes ou ddits de caract~re politique.

Article 4.

Nul ne pourra tre jug6 pour un crime ou d~lit autre que celui qui aura motiv6 son extradition.

Article 5.

Un criminel en fuite ne pourra tre extrad6 en vertu des pr6sentes dispositions si, en raison
de ]a prescription ou pour toute autre cause 1gale, selon les lois appliqu~es dans les limites de la
juridiction oh le fugitif peut 6tre trouv6, le criminel 6chappe aux poursuites ou h la peine qu'entraine
le crime pour lequel l'extradition est demandee.

Article 6.

Si un criminel en fuite, dont l'extradition peut 6tre demand~e en vertu des pr~sentes stipu-
lations, se trouve sous le coup de pourstaites, en libert6 soas caution ou en prison, pour un crime ou
d~lit commis dans le pays ob il a cherch6 asile, on a d~jh Rtd condamn pour ce motif, son
extradition pourra 6tre diff6r~e jusqu'ii l'achvement de la procedure en cours et jusqu'h ce qu'il
ait 6t6 mis en liberte conform~ment h Is loi.

A?.icle 7.

Si un criminel en fuite, r~clam6 par l'une des Parties h la pr~sente Convention, se trouve 6gale-
ment r~cland par un ou plusieurs Etats, en vertu de trait~, et pour des crimes commis sur le terri-
toire de leur juridiction, ce criminel sera livr6 A celui des Etats dont la demande sera parvenue
la premiere.

No. 698



378 Socite des Nations - Recuei des Traits. 1924

Article 8.

Under the stipulations of this Treaty, neither of the High Contracting Parties shall be bound
to deliver up its own citizens.

Article 9.

The expense of arrest, detention, examination and transportation of the accused shall be paid
by the Government which has preferred the demand for extradition.

Article io.

Everything found in the possession of the fugitive criminal at the time of his arrest, whether
being the proceeds of the crime or offense, or which may be material as evidence in making proof
of the crime, shall so far as practicable, according to the laws of either of the High Contracting
Parties, be delivered up with his person at the time of surrender. Nevertheless, the rights of a
third party with regard to the articles referred to shall be duly respected.

Article i "

The stipulations of the present Treaty shall be applicable to all territory wherever situated,
belonging to either of the High Contracting Parties or in the occupancy and under the control
of either of them, during such occupancy or control.

Requisitions for the surrender of fugitives from justice shall be made by the respective diplo-
matic agents of the High Contracting Parties. In the event of the absence of such agents from
the country or its seat of Government, or where extradition is sought from territory included in
the preceding paragraphs, other than Latvia or the United States, requisitions may be made by
superior consular officers. It shall be competent for such diplomatic or superior consular officers
to ask and obtain a mandate or preliminary warrant of arrest for the person whose surrender is
sought, whereupon the judges and magistrates of the two Governments shall respectively have
power and authority, upon complaint made under oath, to issue a warrant for the apprehension
of the person charged, in order that he or she may be brought before such judge or magistrate,
that the evidence of criminality may be heard and considered, and if, on such hearing, the evidence
be deemed sufficient to sustain the charge, it shall be the duty of the examining judge or magistrate
to'certify it to the proper executive authority, that a warrantmay issue for the surrender of the
fugitive.

In case of urgency, the application for arrest and detention may be addressed directly to the
competent magistrate in conformity to tne statutes in force.

The person provisionally arrested shall be released, unless within two months from the date
of arrest in Latvia, or from the date of commitment in the United States, the formal requisition
for surrender with the documentary proofs hereinafter prescribed be made as aforesaid by the
diplomatic agent of the demanding Government or, in his absence, by a consular officer thereof.

If the fugitive criminal shall have been convicted of the crime for which his surrender is asked,
a copy of the sentence of the court before which such conviction took place, duly authenticated,
shall be produced. If, however, the fugitive is merely charged with crime, a duly authenticated
copy of the warrant of arrest in the country where the crime was committed, and of the depositions
upon which such warrant may have been issued, shall be produced, with such other evidence or
proof as may be deemed competent in the case.
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Article 8.

Aux terines du present Traitd, aucune des Hautes Parties contractantes ne sera tenue d'extrader
ses propres ressortissants.

Article 9.

Les frais d'arrestation, de dtention, d'enqu~te et de transport relatifs h l'accusd seront h
la charge du Gouvernement qui aura fait la demande d'extradition.

Article IO.

Tout objet trouv6 sur un criminel en fuite au moment de son arrestation, qu'il soit le fruit
du crime ou du d~lit ou qu'il puisse servir de pice h conviction, sera autant que possible et con-
formdment aux lois de l'une ou I autre des Hautes Parties contractantes, remis en m~me temps
que la personne du coupable. N~anmoins, les droits q'un tiers pourrait avoir sur les objets en
questioP seront dfOment respect~s.

Article ii.

Les dispositions du present Trait6 seront applicables h tous les territoires, queue que soit leur
situation g~ographique, appartenant h l'une on rautre des Hantes Parties contractantes, on occup~s
par elle ou places sous son contr6le, pendant toute la dur6e de cette occupation ou de ce contr~le.

Les demandes en extradition des criminels en fuite seront prdsent~es par les agents diploma-
tiques respectifs des Hautes Parties contractantes. Au cas oft ces agents seraient absents du pays
ou du silge du Gouvernement de ce pays, ou encore si la demande d'extradition visait une personne
r~fugide sur l'un des territoires mentionn~s au prdsent paragraphe autre que la Lettonie ou les
Etats-Unis, les requisitions pourront tre pr~sentdes par les agents consulaires suplrieurs. I appar-
tiendra h ces agents diplomatiques ou h ces agents consulaires sup~rieurs de demander et d'obtenir
un mandat ou un # warrant * pr~liminaire d'arrft de la personne dont la remise est sollicit6e, h
la suite de quoi les juges et magistrats des deux pays auront respectivement le pouvoir de lancer,
sur plainte faite sous serment, un mandat d'arrft contre la personne accusie, en vue de sa compa-
rution devant eux et de l'audition et de l'examen des t~moignages ; si la culpabilit6 ressort suffi-
samment des depositions, il incombera alors an juge ou au magistrat instructeur d'en informer
l'aatorit6 executive compdtente, afin qu'un ordre d'extradition visant la personne en question
puisse 6tre rendu.

Dans les cas d'urgence, la demande d'arrestation et d'incarcdration pourra 6tre adress~e
directement au magistrat comptent, conformdment aux lois en vigueur.

La personne en 6tat d'arrestation provisoire sera remise en libert6, si, dans le d6lai de deux
mois h dater du jour de la d~livrance du mandat d'arrat en Lettonie, ou h dater du jour de 1'arres-
tation aux Etats-Unis, la demande formelle d'extradition, accompagnde de toutes les pices et
preuves d6crites ci-apr s, n'a pas t faite par l'agent diplomatique du pays demandeur, comme
il est dit plus haut, on, en son absence, par un agent consulaire du dit pays.

Si le criminel en fuite a &6 condamn6 pour le crime qui fait l'objet de la demande en extra-
dition, une copie authentique du jugement qui aura W rendu par la Cour devra 8tre produite.
Si, toutefois, le fugitif est simplement accus6 de crime, il suffira de produire une copie authentique
du mandat d'arr6t 6mis dans le pays ofi le crime a t6 commis, ainsi qu'une copie des depositions
et autres 6lments de preuve jugds pertinents qui auront motiv6 ce mandat d'arrt.

No. 698



380 Socitde' des Nations - Recuei des Traite's. 1924

Article 12.

In every case of a request, made by either of the High Contracting Parties for the arrest, de-
tention or extradition of fugitive criminals, the appropriate legal officers of the country where
the proceedings of extradition are. had, shall assist the officers of the Government demanding the
extradition before the respective judges and magistrates, by every legal means within their power ;
and no claim whatever for compensation for any of the services so rendered shall be made against
the Government demanding the extradition ; provided, however, that any officer or officers of
the surrendering Government so giving assistance, who shall, in the usual course of their duty,
receive no salary or compensation other than specific fees for services performed, shall be entitled
to receive from the Government demanding the extradition the customary fees for the acts or ser-
vices performed by them, in the same manner and to the same amount as though such acts or
services had been performed in ordinary criminal proceedings under the laws of the country of
which they are officers.

Article 13.

The present Treaty shall be ratified by the High Contracting Parties in accordance with their
respective constitutional methods and shall take effect on the date of the exchange of ratifications,
which shall take place at Riga as soon as possible.

Article 14.

The present Treaty shall remain in force for a period of ten years, and in case neither of the
High Contracting Parties shall have given notice one year before the expiration of that period
of its intention to terminate the Treaty, it shall continue in force until the expiration of one year
from the date on which such notice of termination shall be given by either of the High Contracting
Parties.

In witness whereof the above-named Plenipotentiaries have signed the present Treaty and
have hereunto affixed their seals.

Done in duplicate, at Riga, this sixteenth day of October nineteen hundred and twenty-three.

(Signed) G. ALBAT.
(Signed) F. W. B. COLEMAN.
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Article 12.

Chaque fois qu'une requfte sera pr~sent6e par l'une ou l'autre des Hautes Parties contractantes
tendant h l'arrestation, h l'incarc6ration ou h 1'extradition de criminels en fuite, les fonctionnaires
judiciaires comptents du pays oii la procedure d'extradition aura lieu, assisteront par tous les moyens
l6gaux en leur pouvoir, devant les juges et magistrats respectifs, les agents du Gouvernement
demandant l'extradition ; et aucune demande d'indemnit6 quelle qu'elle soit, tendant au rembourse-
ment des services ainsi rendus, ne pourra dtre pr6sent6e au Gouvernement qui aura sollicit6 1'extra-
dition, 6tant entendu, toutefois, que tout fonctionnaire du Gouvemement remettant le criminel
qui aura ainsi prt son concours et qui, dans l'exercice habituel de ses fonctions, ne peut pr6tendre
h aucune indemnit6 ou 6moluments autres que ceux qui sont sp6cifiquement accord~s pour services
rendus, aura le droit de recevoir du Gouvernement demandeur de l'extradition cette r6mun6ration
d'usage, dans les mmes conditions et au mme taux que si ces services avaient 6t6 rendus au cours
de poursuites criminelles ordinaires, telles qu'elles sont r6glkes par les lois du pays dont il est fonc-
tionnaire.

Article 13.

Le present Trait6 sera ratifi6 par les Hautes Parties contractantes, conformment h leur consti-
tution respective, et entrera en vigueur h dater du jour de l'6change des ratifications, qui aura
lieu h Riga, aussit6t que possible.

Article 14.

Le pr6sent Trait6 restera en vigueur pendant une p~riode de IO ans, et, dans le cas oii aucune
des Hautes Parties contractantes n'aura notifi6, une annie avant l'expiration de ladite p6riode,
son intention de le d~noncer, il restera en vigueur pendant une annie encore, h dater du jour oil
cette notification aura 6t donn6e par l'une ou l'autre des Hautes Parties contractantes.

En foi de quoi les pl6nipotentiaires d6sign~s ci-dessus ont sign6 le pr6sent Trait6 et y ont apposd

leurs sceaux.

Fait en double h Riga, le seize octobre mil neuf cent vingt-trois.

(Sign6) G. ALBAT.
(Sign6) F. W. B. COLEMAN.
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TEXTE ALLEMAND. - GERMAN TEXT.

No. 699. - (BEREINKOMMEN I ZWISCHEN DER REPUBLIK OSTER-
REICH UND DEM KONIGREICHE ITALIEN, BETREFFEND DIE
GESELLSCHAFTEN, DAS HEISST KOMMERZIELLE JURISTISCHE
PERSONEN UND ANDERE VEREINIGUNGEN, AUSGENOMMEN
BANKEN UND VERSICHERUNGSGESELLSCHAFTEN, GEZEICH-
NET ZU WIEN AM 16. JULI 1923.

Textes of/iciels allemand et italien communiquis ar le reprisentant du Gouvernement /6dral
d'Autriche auprds de la Socijtj des Nations. Lenregistrement de cet accord a eu lieu le
26 aoiat 1924.

DER BUNDESPRASIDENT DER REPUBLIK OSTERREICH, SEINE MAJESTAT DER KONIG VON
ITALIEN von dem Wunsche geleitet die Sitzverlegung der kommerziellen Gesellschaften und
anderen Unternehmungen zu regeln, haben als Ihren Bevollmdichtigten ernannt:

DER BUNDESPRASIDENT DER REPUBLIK OSTERREICH:

den Dr. Otto GOTTLIEB-BILLROTH, Sektionschef im Bundesministerium ffir Finanzen
in Wien;

SEINE MAJESTAiT DER K6NIG VON ITALIEN:

den Comm. Luca ORSINI-BARONI, Ausserordentlichen Gesandten und Bevo1lmaichtigten
Minister Seiner Majestdt in Wien-

welche nach Austausch ihrer in entsprechender und richtiger Form befundenien Vollmachten
folgendes beschlossen haben:

Artikel I.

Die 6sterreichische Bundesregierung raiumt der k6niglich-italienischen Regierung das Recht
ein, Gesellschaften, welche eine Produktions- oder Transportunternehmung mn ehemals 6ster-
reichischen jetzt zum K6nigreiche Italien geh6rigen Gebiete betreiben und die ihren Sitz im Ge-
biete der Republik Osterreich haben, zur Verlegung ihres Sitzes in das Gebiet des K6nigreiches
Italien aufzufordern.

A rtikel 2.

i. Die k6niglich-italienische Regierung wird bei Produktions- und Transportgesellschaften
die Sitzverlegung nur dann begehren, wenn sich deren Tdtigkeit ausschliesslich in den neuen Ge-
bietsteilen des K6nigreiches Italien abspielt, ohne dass eine derartige Tdtigkeit im Gebiete der
Republik Osterreich abgewickelt wird; doch herrscht unter den Hohen Vertragschliessenden
gegenseitiges Einvernehmen dariiber, dass der Bestand von in Osterreich gelegenen Nebenbe-

I L'6change des ratifications a eu lieu h Vienne le 22 d6cembre 1923.
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TEXTE ITALIEN. - ITALIAN TEXT.

No. 699. - ACCORDO' FRA IL REGNO D'ITALIA E LA REPUBBLICA
D'AUSTRIA RIGUARDANTE LE SOCIETA E CIOP- LE PERSONE
GIURIDICHE COMMERCIALI ED ALTRE ASSOCIAZIONI, ESCLUSE
LE BANCHE E LE SOCIETA DI ASSICURAZIONI, FIRMATO A
VIENNA LI 16 LUGLIO 1923.

German and Italian oflicial texts communicated by the Representative o the Austrian Federal
Government accredited to the League ol Nations. The registration o/ this agreement took place
August 26, 1294.

SUA MAESTX IL Rh D'ITALIA, IL PRESIDENTE FEDERALE DELLA REPUBBLICA D'AuSTRIA

desiderando di regolare il trasferimento della sede delle Societh commerciali e di altre imprese,
hanno nominato come Loro Plenipotenziari :

SUA MAESTX IL Rh D'ITALIA: il Comm. Luca ORSINI-BARONI, Inviato Straordinario e Ministro
Plenipotenziario di Sua Maesth in Vienna-;

IL PRESIDENTE FEDERALE DELLA REPUBBLICA D'AuSTRIA:

il Dr. Otto GOTTLIEB-BILLROTH. caposezione nel ministero federale delle finanze a Vienna,

i quali dopo aver scambiato i loro pienipoteri e trovati in buona e debita forma, hanno stabilito

quanto segue :

Articolo io.

I1 Governo Federale austriaco accorda al Regio Governo d'Italia il diritto di chiedere che
le Societh, le quali esercitano imprese di produzione o di trasporto nel territorio ex austriaco ora
appartenente al Regno d'Italia, e che hanno la loro sede nel territorio della Repubblica d'Austria,
trasferiscano la loro sede nel territorio del Regno d'Italia.

Articolo 2.

I. I1 Regio Governo d'Italia chiederh il trasferimento della sede per le Societh di prodazione
o di trasporto soltanto quando esse esplichino la loro attivith esclusivamente nelle nuove Provincie
del Regno d'Italia e cio quando una tale attivita non sia svolta nel territorio della Repubblica
d'Austria ; tuttavia le Alte Parti contraenti convengono, che se in Austria esistono stabilimenti
secondari delle imprese di trasporto e di produzione, che hanno lo stabilimento principale nelle

1 The exchange of ratifications took place at Vienna, December 22, 1923.
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trieben der dem Hauptbetriebe nach in den neuen Gebietsteilen des Konigreiches Italien befind-
lichen Produktions- und Transportunternehmungen, zum Beispiel Speditionsbureaus einer Schif-
fahrtsgeselschaft, die italienische Regierung nicht daran hindert, die Verlegung des ganzen Unter-
nehmens nach Italien zu verlangen.

2. Die kniglich-italienische Repierung erklart, dass sie ein Sitzverlegungsbegehren nur hin-
sichtlich solcher Produktions- und Transportunternehmungen stellen wird, weiche schon am i. No-
vember 1918 in den neuen Gebietsteilen des K6nigreiches Italien bestanden haben und die im Ge-
biete der Republik Osterreich ihren Sitz haben. Dies Recht wird spatestens bis Ende Dezember
1923 ausgeilbt werden kbnnen.

Artikel 3.

i. Bei Produktionsgesellschaften kann die k6niglich-italienische Regierung ftir den Fall, dass
ein Teil der Produktionsbetriebe der ihrem Sitze nach zur Republik Osterreich gehbrigen Gesell-
schaft sich in den neuen Gebietsteilen des K6nigreiches Italien befindet, das Verlangen auf Teilung
der Gesellschaft durch besondere Aufforderung an diese stellen. Der Bestand von in Italien gele-
genen Nebenbetrieben, zun Beispiel von Bierdepots einer Brauerei insbesondere der Bestand
von Handelsbetriebstdtten eines dem Hauptbetriebe nach in Osterreich befindlichen Produktions-
oder Transportunternehmens rechtfertigt ein solches Begehren nicht. Artikel 2, Absatz 2, findet
sinngemasse Anwendung.

2. Bei der Teilung von Gesellschaften wird die Aufteilung der gesellschaftlichen Verm6gen-
schaften und Riicklagen (Reserven) auf die neu entstehenden Teilgesellschaften vorgenommen
werden. Die Gesellschaften werden grundsatzlich auf Grund des inneren Wertes ihrer Aktiva
am Teilungstag in der Wahrung des bisherigen Sitzstaates geteilt. Die Pensionsfonds werden im
Verhdltnisse der Gehalte und Lohne, die in den drei der Teilung vorangehenden Jahren in beiden
Staaten auszuzahlen waren, geteilt.

3. Die Teilung kann durch Errichtung selbstandiger italienischer Gesellschaften oder durch
Vereinigung des abgetrennten Teiles mit einer schon bestehenden solchen Unternehmung erfoigen.

4. Wenn aus wichtigen in der Natur des Unternehmens gelegenen Griinden die Teilung un-
zweckmassig erscheint, kann an Stelle der Teilung mit Einwilligung der 6sterreichischen Bundes-
verwaltung die Sitzverlegung in das Gebiet des K6nigreiches Italien erfolgen. In diesem Falle
muss der auf die in Osterreich verbleibenden Betriebe entfallende Teil der Vermgenschaften und
Reserven festgestellt werden.

5. Die vertragschliessenden Regierungen verpflichten sich, die zur Vollziehung der Teilung
erforderlichen oder fur zweckmassig erkannten Transaktionen tunlichst zu unterstiitzen und zu
erleichtern und ihnen durch keinerlei Regierungsmassnahmen, insbesondere auf finanzrechtlichem
Gebiete, Hindernisse in den Weg zu legen.

Arlikel 4.

i. Anlksslich der Sitzverlegung oder Teilung nach den Bestimmungen der vorhergehenden
Artikel findet eine Liquidation nicht statt.

2. Ebenso kann bei diesem Anlasse eine Aenderung in den Besitzverhdltnissen der Anteil-
rechte nicht verlangt werden.

3. In allen in den Artikeln i bis 3 vorgesehenen Fallen wird die Gesellschaft fiber ihr Ansuchen
im Register des nach dem neuen Sitze zustandigen Gerichtes eingetragen werden und kann ihre
Tatigkeit an dem neuen Sitze in demselben Umfange wie friiher fortsetzen, ohne dass ihr aus diesem
Anlasse die Erfilllung anderer Bedingungen als der in diesem cibereinkommen vorgesehenen
auferlegt werden darf.
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nuove provincie del Regno d'Italia, p. e. uffici di spedizione di un'impresa di navigazione, al
Governo Italiano spetta egualmente il diritto di chiedere il trasferimento dell'intera impresa
in Italia.

2 I1 Regio Governo d'Italia dichiara, che esso chieder il trasferimento della sede soltanto
per quelle imprese di produzione o di trasporto, le quali esistevano git al I ° Novembre 1918 nelle
nuove Provincie del Regno, e che hanno la loro sede nel territorio della Repubblica d'Austria.
Questo diritto potr essere fatto valere al pii tardi alla fine del dicembre 1923.

Articolo 3.

i. Per le societO di produzione il Regio Governo Italiano pub chiedere, con speciale invito,
la loro divisione, nel caso che una parte degli stabilimenti di produzione della societh avente
sede nella Repubblica d'Austria si trovi nelle nuove Provincie d'Italia. L'esistenza di stabilimenti
secondari in Italia, p. e. di depositi di una fabbrica di birra, in ispecie l'esistenza di aziende commer-
tiali di un'impresa di produzione o di trasporto, che abbia lo stabilimento principale in Austria,
non giustifica una tale richiesta. L'articolo 2, comma 20, si applica per analogia.

2 Quando avvenga la divisione di societh, si provvede alla ripartirione del patrimonio e
delle riserve sociali fra le nuove societh segue sulla base del valore reale degli attivi nel giorno
della divisione, espresso nella valuta dello Stato, nel quale si trova ]a vecchia sede. I fondi pensione
vengono divisi in raporto agli emolumenti ed alle mercedi che si dovettero pagare nei due Stati.
nei tre anni precedenli alla divisione.

3 La divisione pub avvenire con I'istituzione di societh italiane indipendenti, o con la fusione
della parte staccata con un'impresa gih esistente dello stesso ramo di affari.

4. Se per motivi importanti relativi alla netura del]'impresa, appare inopportuna la divi-
sione, potrh1 in suo luogo effettuarsi, con il consenso dell'Amministra7ione federale austriaca, il
trasloco della sede nel territorio ael Regno o'Italia. In questo caso deve essere detern'inata la
parte del patrimonio e delle riserve spettanti agli stabilimenti, che rimangon'; in Austria.

5. I Governi contrrenti si obbligano di appoggiare e facilitare, per quanto . possibile, le ope-
razioni riconoscit;te necessarie od opportune per 1'esecuzione della divisione e di non ostacolarle
con atti di Governo, in ispecie di natura finanziaria.

Articolo 4.

i. Avvenendo il trasloco della sede o la divisione secondo i precedenti articoli, le societh
non si pongono in liquidazione.

2. Del pari non pub essere richiesto in tali occasioni un cambiamento nei rapporti di possesso
delle quote.

3. Nei casi previsti negli articoli 1-3 la societh, a sua domanda, sara iscritta nel registro del
tribunale competente secondo la nuova sede, ed essa potrh continuare, nella nuova sede, la pro-
pria attivith, come per lo innanzi, senza che pel fatto del trasloco le possa essere imposto l'adem-
pimento di condizioni diverse da quelle previste nel presente accordo.
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4. Etwaige Vorstellungen wegen eines nach Meinung einer der vertragschliessenden Regierun-
gen den Grundsditzen dieses Abkommens nicht entsprechenden Vorganges der anderen Regierung
werden gegenseitig zwecks einvernehmlicher Austragung mit tunlichster Beschleunigung mit-
geteilt werden.

Artikel 5.

i. Die k6niglich-italienische Regierung verpflichtet sich daffir vorzusorgen, dass im Zeit-
punkte der Erlassung einer Aufforderung zur Sitzverlegung oder Teilung im Sinne der Artikel i
his 3 das nach dem bisherigen Sitze der Gesellschaft zur Ffihrung des Handelsregisters berufene
6sterreichische Gericht und die zustdndige 6sterreichische Steuerbeh6rde verstandigt werden.
Die beabsichtigte Sitzverlegung ist im Handelsregister anzumerken. Vor der Lschung der Gesell-
schaft im 6sterreichischen Handelsregister ist eii Gldubigeraufgebotsverfahren durchzuftihren.
Dieses erfolgt durch Verlautbarung der bevorstehenden Sitzverlegung in den ffir die Bekannt-
machungen der Gesellschaft bestimmten 6ffentlichen Blattern. Hiebei hat die Gesellschaft bekannt-
zugeben, dass sie bereit ist, allen Gliubigern deren Forderungen am Tage der Verlautbarung
bestehen, auf Verlangen Befriedigung oder Sicherstellung zu leisten und dass den Glaubigern zur
Anmeldung eine Frist Von einem Monat eingeraumt wird, ferner, dass Gliubiger, die sich nicit
binnen Monatsfrist bei der Gesellschaft melden, als der beabsichtigten Sitzverlegung zustimmend
angesehen werden. Das Aufgebotsverfahren kann entfallen, wenn entweder das Bundeskanzleramt
die Lschung ohne solches Verfahren fir zuldssig erklrt oder wenn die Gesellschaft an Stelle der
bisherigen 6sterreichischen Hauptniederlassung eine Zweigniederlassung errichtet, ftir diese, soweit
es erforderlich ist, die Zusicherung der Zulassung zum Geschaftsbetriebe erwirkt und erklart,
das bisher in der 6sterreichischen Unternehmung angelegte Verm6gen dem Betriebe der Zweig-
niederlassung zu widmen. In diesen Fallen hat die Gesellschaft einen Anspruch auf Zulassung
zum Geschdftsbetriebe, falls eine solche Zulassung nach den allgemeinen Vorschriften erforderlich
ist.

2. Unter diesen Voraussetzungen ist nach Feststellung der tatsdchlich durchgeffihrten Sitz-
verlegung die Lschung im 6sterreichischen Handelsregister vorzunehmen.

Artikel 6.

Wenn eine Gesellschaft ungeachtet des Umstandes, dass sie .aufgefordert wurde, sich den
Vorschriften der Artikel I, 2 und 3 zu unterwerfen, die dort vorgeschriebenen Bedingungen in der
gesetzten Frist nicht erffillt, kann die Regierung, welche die Aufforderung erlassen hat, die Tdtigkeit
der Gesellschaft im eigenen Gebiete einstellen .

Artikel 7.

i. Wenn Produktions- oder Transportgesellschaften ausser der Produktions- oder Transport-
tEatigkeit noch andere im unmittelbaren Zusammenhange mit diesen Tatigkeiten stehende Ge-
schafte betreiben, wird dadurch die Anwendung der Bestimmungen der Artikel I bis 3 nicht
gehindert.

2. Die Bestimmungen dieses fbereinkommens finden auch auf die Aktiengesellschaft zur
Errichtung und zum Betriebe von Hotels, Kuranstalten und Badern in Portorose Anwendung.

3. Andere Gesellschaften, welche nicht als Transport- oder Produktionsgesellschaften er-
scheinen, sind den Anordnungen der Artikel i bis 3 unterworfen, wenn sich die betreffenden Re-
gierungen im Einzelfalle dariiber geeinigt haben. Das gleiche gilt von solchen Unternehmungen
der Produktions- oder Transportgesellschaften, die nicht der Produktion oder dem Transporte
dienen und mit diesen Gesch5aftszweigen nicht im unmittelbaren Zusammenhange stehen.
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4. Eventuali reclami contro il procedere di una delle parti contraenti perch,, secondo l'opi-
nione dell'altra parte, contrario ai principi stabiliti in questo accordo saranno comunicati con tutta
sollecitudine all'altra parte allo scopo di un'amichevole componimento.

Articolo 5.

i. I1 Regio Governo d'Italia si obbliga di provvedere che al momento della presentazione
della richiesta di trasloco di sede o di divisione, ai sensi degli articoli 1-3, siano informati il Tribu-
nale austriaco competente per la tenitura del registro di commercio e 'Ufficio imposte austriaco
competente in base alla sede della societh. Nel registro di comercio sarh annotato i progettato
trasferimento di sede. Prima di effettuare la cancellazione della societh dal registro commerciale
austriaco, si procederh alla notificazione dei creditori. Questa si eseguirh mediante pubblicazione
della richiesta di trasloco della sede nei giornali ufficiali stabiliti per le pubblicazioni della societh.
In tale occasione la societh dovrt dichiarare che essa 6 pronta, a richiesta, a soddisfare o garantire
tutti i creditori per crediti esistenti al giorno della pubblicazione ; che ai creditori 6 concesso un
termine di un mese per la denuncia ; che saranno considerati assenzienti al richiesto trasloco quei
creditori, che non avranno fatto opposizione, entro il termine di un mese, presso la societh. La
notificazione pu6 omettersi quando la Cancelleria federale dichiari ammissibile la cancellazione
senza un tale procedimento, oppure quando la societh istituisca, in luogo dello stabilimento princi-
pale austriaco, fino allora esistente, una succursale ; per questa, in quanto necessario, ottenga
l'assicurazione di poter esercitare la propria attivith e dichiari di assegnare alla succursale stessa
il patrimonio fino allora impiegato nell'impresa austriaca. In questi casi alla societh spetta il
diritto di essere ammessa ad esercitare la propria attivith, quando secondo le norme in vigore
sia necessaria una tale ammissione.

2. Osservate che siano tali formalith ed avvenuto che sia effettivamente il trasloco, si proceder
alla cancellazione dal registro commerciale austriaco.

Articolo 6.

Qualora una societh invitata a sottomettersi alle prescrizioni indicate negli articoli I, 2 e 3,
non si uniformi nel termine fissato alle condizioni ivi contenute, il Governo che ha richiesto il tras-
loco di sede o la divisione della societh pu6 sospendere l'attivitt di questa nel proprio territorio.

Articolo 7.

i. L'applicazione delle disposizioni contenute negli articoli 1-3 avrh luogo anche quando
una societh di produzione o di trasporto, oltre a questa attivith principale, ne eserciti un'altra,
che per6 stia in uno stretto nesso con la prima.

2. Le disposizioni dell'accordo presente trovano applicazione anche alle societh in azioni
per l'impianto e l'esercizio di alberghi, stabilimenti di cura e bagni a Portorose.

3. I due Governi potranno prendere accordi caso per caso per l'applicazione delle norme
contenute negli articoli 1-3 anche ad altre societh che non sieno di produzione e di trasporto. Lo
stesso vale nei riguardi di quelle imprese delle societh di produzione o di trasporto, le quali non
servono alla produzione od al trasporto e non hanno un diretto nesso con questi rami di affari.

No. 699



390 Socite' des Nations - Recuei des Traites. 1924

Artikel 8.

i. Alle Zweigniederlassungen und anderen stdndigen Unternehmungen jeder Art, Agenturen
u. s. w. auswdrtiger Gesellschaften, auf welche die vorstehenden Bestimmungen nicht anwendbar
sind, werden in gleicher Weise wie einheimische Gesellschaften behandelt werden, sofern diese
Geselilschaften nach den in Kraft befindlichen allgemeinen Gesetzen und speciellen Vertragen
zugelassen sind.

2. Es herrscht Ubereinstimmung zwischen den zwei Hohen vertragschliessenden Teilen
darfiber, dass diese Bestimmungen auch in dem Falle angewendet werden, wenn eine Einigung
im Sinne des Artikel 7, Absatz 3, nicht stattgefunden hat. Wdhrend des Laufes des Verfahrens
im Sinne der Artikel i bis 5 bleibt der Geschdftsbetrieb der Gesellschaften (einschliesslich der
Zweigniederlassungen i. s. w.) unberfihrt.

Arlikel 9.

i. Die Regierung des Konigreiches Italien nimmt zur Kenntnis, dass die 6sterreichische
Regierung die Kriegsanleihen, welche die im Sinne dieses Vbereinkommens ihren Sitz nach dem
Kbnigreiche Italien verlegenden Unternehmungen bei der Vermbgenskontrolle in der Republik
Osterreich angemeldet haben, als Besitz von Angeh6rigen des Knigreiches Italien kennzeichnen
wird. Sofern ein Teil dieser Kriegsanleihen in der Republik Osterreich kontrollbezeichnet worden
sein sollte, werden die in diesem tbereinkommen vorgesehenen Bestimmungen auf die Unter-
nehmung nur dann Anwendung finden, wenn diese den bereits kontrollbezeichneten Anleihen
nach Art und Nennbetrag gleichwertige Abschnitte der 6sterreichischen Staatsschuldenverwaltung
zur Einziehung der Kontrollbezeichnung und Kennzeichnung als Besitz von Angeh6rigen des
Knigreiches Italien einreicht.

2. Bei den nach Artikel 3 zu teilenden Gesellschaften findet eine Aufteilung des Kriegsan-
leihebesitzes in dem Verhdltnisse statt, in dem gemss Artikel 3 die Verm6genschaften und
Rticklagen (Reserven) aufzuteilen sind.

Artikel io.

I. Die Unternelmungen, welche im Sinne dieses ]Ubereinkommens ihren Sitz verlegen,
werden aus diesem Anlasse wie immer gearteten Steuern, Gebiihren und Abgaben, namentlich
der Nachtragssteuer im Sinne des § 96 des Personalsteuergesetzes nicht unterworfen werden. Dieser
Grundsatz ist auch im Falle der Teilung von Unternehmungen sinngemass anzuwenden. Hiedurch
wird der steuerrechtlichen Behandlung der Reserven, die nach einer Teilung auf die in den beiden
Staatsgebieten gelegenen Niederlassungen entfallen, ffir die Zukunft sowohl in dem Staate, in wel-
chem sich die Hauptanstalt, als in dem Staate, in welchem sich die Zweigniederlassung einer
Untemehmung befindet, nicht vorgegriffen.

2. Gewinne, welche sich aus den durch die Teilung verursachten Kapitalstransaktionen ergeben,
werden in dem bisherigen Sitzstaate der Besteuerung insofern nicht unterzogen, als sie in eine
ausserordentliche, in der Bilanz als eine besondere Passivpost auszuweisende Reserve hinterlegt
werden und die Gesellschaft auf die Einwendung der Verjdhrung des Nachversteuerungsrechtes
im Falle einer steuerpflichtigen Verwendung dieser Reserve verzichtet. Im anderen Staate findet
ebenfalls als Anlass solcher Transaktionen eine Besteuerung nicht statt..

3. Produktions- und Transportunternehmungen, die schon vor dem i. November 1918 im
Gebiete des einen vertragschliessenden Teiles ihren Sitz, im Gebiete des anderen eine Zweignieder-
lassung oder Betriebsstdtte hatten, werden aus Anlass des Fortbetriebes dieser Niederlassungen
von dem diesen Geschaftsbetrieben bereits vor dem i. November 1918 gewidmeten Teile ihres
Aktien- (Einlagen-) oder Obligationenkapitals keiner Gebiihr unterworfen.
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Articolo 8.

I' Tutte le succursali e le altre imprese permanenti di ogni specie, agenzie, ecc. di societh
estere, alle quali non siano applicabili le precedenti dispozizioni, verranno trattate come le societh
nazionali, in quanto tali societh sono ammesse in conformith delle leggi generali vigenti, e degli
speciali trattati.

2. Le due Alte Parti contraenti sono d'accordo in ci6, che queste disposizioni si applicano
anche nel caso che non abbia avuto luogo un accordo nel senso dell'articolo 7, comma 30. Nel corso
del procedimento, in base agli articoli 1-5 rimane invariata l'attivith della societh (compresa quella
delle.succursali ecc.).

Articolo 9.

I. I1 Governo del Regno d'Italia prende a conoscenza che il Governo austriaco considerer.
come possesso degli appartenenti al Regno d'Italia i prestiti di guerra, che le imprese da trasferirsi
nel Regno d'Italia in base al presente accordo hanno denunciato nel controllo del patrimonio della
Repubblica austriaca. Qualora una parte di tale prestito sia stata stampigliata nella Repubblica
austriaca, l'applicazione delle norme contenute nel presente accordo alla societh si effettuerh solo
allorquando questa consegni delle cedole dell'Amministrazione del debito di Stato austriaco, equi-
valenti per qualith e valore nominale ai titoli di prestito stampigliati per annullare il contrassegno
di controllo ed allo scopo di farle contrassegnare quale possesso di appartenenti al Regno d'Italia.

2. Nei riguardi delle societh da dividersi secondo l'articolo 3, ha luogo una ripartizione del
possesso del prestito di guerra nello stesso rapporto in cui sono da dividersi in base all'articolo 3
il patrimonio e le riserve.

Articolo Io.

i. Le imprese, le quali trasportano la loro sede in base a questo accordo, non devono sotto-
stare, in dipendenza di tale trasferimento, ad alcuna imposta, tassa o gabella e specialmente non
sottostanno all'imposta suppletoria ai sensi del par. 96 L. I. P. Questo principio da applicarsi
analogamente anche nel caso di divisione di imprese. Con cib non pregiudicato, sia nei riguardi
dello Stato in cui ha sede lo stabilimento principale, sia nei riguardi dello Stato in cui si trova la
succursale, il futuro trattamento fiscale delle riserve, che dopo la divisione, saranno ripartite fra
gli stabilimenti siti nel territorio dei due Stati.

2. I profitti derivanti dalle operazioni finanziarie dipendenti dalla divisione, non sono soggetti
ad imposta nello Stato nel quale la societh aveva originariamente la sua sede, in quanto tali profitti
siano accantonati in una riserva straordinaria, da registrarsi quale partita passiva speciale di
bilancio, ed in quanto la societh rinunci all'eccezione della prescrizione nei riguardi del diritto di
commisurazione suppletoria dell'imposta, in caso di un impiego delle dette riserve soggetto ad
imposta. Nell'altro Stato non sarh nemneno amnmessa una commisurazione d'imposta in dipen-
denza di tali operazioni.

3. Le imprese di produzione e di trasporto, le quali gih prima del i o Novembre 1918 avevano
nel territorio di una delle Parti contraenti la loro sede, e nel territorio dell'altra una succursale
od uno stabilimento, non saranno sottoposte ad alcuna tassa, per la continuazione dell'esercizio
di queste aziende e per la parte del loro capitale azionario o delle obbligazioni assegnate a dette
succursali o stabilimenti gih prima del I o Novembre 1918.
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4. Vom Beginne des Steuerjahres angefangen, das den Jahre folgt, in dem die Verlegung des
Sitzes oder die Teilung der Gesellschaften stattgefunden hat, werden die in Betracht kommenden
Unternehnungen in Hinsicht auf die Bemessung der (Erwerb-) Steuer als inldndische Gesellschaften
behandelt werden.

Artikel II.

Die 6sterreichische Regierung wird die Gesellschaften, welche ihren Sitz in Gemassheit dieses
Vbereinkommens verlegen, bei der Anwendung des 6sterreichischen Gesetzes vom 4. Juli 1919,
St. G. Bi. Nr. 353, betreffend die Anforderung von Goldmiinzen und ausldndischen Wertpapieren,
wie Angehbrige des K6nigreiches Italien behandelt.

Artikel 12.

Die Bestimmungen dieses Qbereinkommens gelten analog auch fdr Gesellschaften, die in
der Republik Osterreich eine Produktions- oder Transporttdtigkeit betreiben, ihren Sitz jedoch
in den neuen Gebietsteilen des K6nigreiches Italien haben,

Artikel 13.

In allen Fallen, in denen eine Einigung fiber die Anwendung der vorliegenden Vorschriften
nicht zustandekommt, werden die Streitigkeiten vor einem Schiedsgerichte geordnet werden,
das aus je einem Delegierten jedes der Hohen vertragschliessenden Teile und einem einverstandlich
oder, falls eine Einigung nicht zustandekommen sollte, vom Prdsidenten der Schweizer Eidgenossen-
schaft ernannten Vorsitzenden besteht.

Artikel 14.

Dieser Vertrag tritt am Tage der Ratifizierung in Kraft. Er findet sinngemass auch auf
solche Gesellschaften Anwendung, die eine'den Grundsatzen dieses Vertrages entsprechende Sitz-
verlegung oder Teilung bereits vor seinem Inkrafttreten vollzogen haben.

WIEN, am 16. Juli 1923.
Dr. OTTo GOTTLIEB-BILLROTH,

Sektionschel im Bundesministerium ftir Finanzen.
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4. Dal principio dell'anno censuario successivo a quello in cui 6 avvenuto il trasferimento
della sede, o la divisione delle societh, le rispettive imprese saranno considerate come societh indigene
agli effetti dell'accertamento dell'imposta (industriale).

Articolo ii.

I1 Governo austriaco nell'applicazione della propria legge del 4 Luglio 1919, Bollettino uffi-
ziale delle leggi dello Stato No 353, riguardante il ritiro di monete d'oro e di carte di valore estere,
considererh le societh le quali trasferiscono la propria sede, in base a questo accordo, come perti-
nenti al Regno d'Italia.

Articolo 12.

Le disposizioni di questo accordo valgono, per analogia, anche per queue societh le quali,
pur svolgendo nella Repubblica austriaca una attivith di produzione o di trasporto, hanno perb
la sede nelle nuove provincie del Regno d'Italia.

Articolo 13.

In tutti i casi in cui non sarh possibile un accordo nell'applicazione di queste disposizioni,
le divergenze saranno regolate da un tribunale arbitrale, composto da un delegato di ciascuna
delle Alte Parti contraenti e da un presidente, da nominarsi di comune accordo o, in caso di mancata
intesa, dal Presidente della Confederazione svizzera.

Articolo 14.

Questo accordo entra en vigore il giorno della sua ratifica. Esso si applica analogamente anche
a quelle societh, che abbiano eseguito il trasferimento della sede o la loro divisione a sensi di questo
accordo, gih prima dell'entrata in vigore dell'accordo stesso.

VIENNA, i i6 Luglio 1923.
Per il R. Ministro d'Italia a Vienna

GIACINTO AURITI,
R. Incaricato d'Allari d'Italia.

No. 699



394 Socidtd des Nations - Recuei des Traite's. 1924

1 TRADUCTION.

No. 699. - ACCORD ENTRE L'AUTRICHE ET L'ITALIE SUR
LES SOCIETS, A SAVOIR LES PERSONNES JURIDIQUES,
COMMERCIALES ET AUTRES ASSOCIATIONS, NON COMPRIS
LES BANQUES ET LES SOCIfTES D'ASSURANCES, SIGNE A
VIENNE LE 16 JUILLET 1923.

SA MAJESTA LE RoI D'ITALIE et LE PRtSIDENT FtDtRAL DE LA RtPUBLIQUE D'AUTRICHE,
ddsireux de rdglementer le transfert du si~ge des soci~tds commerciales et autres entreprises, ont
nomm6 comme plnipotentiaires

SA MAJEST LE RoI d'ITALIE:

le Comm. Luca ORSINI-BARONI, Envoy6 extraordinaire et ministre pldnipotentiaire de
Sa Majest6 h Vienne ;-

LE PRtSIDENT FtD]tRAL de LA R]tPUBLIQUE D'AuTRICHE

le Dr Otto GOTTLIEB-BILLROTH, Chef de section au Minist~re f~dral des Finances h Vienne,

qui, apr~s avoir 6chang6 leurs pleins pouvoirs et les avoir trouvds en bonne et due forme, sont

convenus de ce qui suit :

Article i.

Le Gouvernement f6dral autrichien reconnaft au Gouvernement royal italien le droit d'exiger
que les socits dirigeant les entreprises de production ou de transport sur le territoire jadis
autrichien, aujourd'hui rattach6 au Royaume d'Italie, et ayant leur sibge sur le territoire de
la Rdpublique d'Autriche, transf~rent leur si~ge sir le territoire du Royaume d'Italie.

Article 2.

i. Le Gouvernement royal italien n'exigera le transfert du si~ge des socidtds de production
ou de transport que si elles exercent leur industrie exclusivement dans les nouvelles provinces
du Royaume d'Italie, c'est-h-dire si elles n'exercent pas cette industrie sur le territoire de la R6-
publique d'Autriche ; toutefois, les Hautes Parties Contractantes conviennent que si les entreprises
de transport et de production, dont l'6tablissement principal est situ6 dans les nouvelles provinces
du Royaume d'Italie, poss~dent en Autriche des 6tablissements secondaires, par exemple les
bureaux d'expddition d'une entreprise de navigation, le Gouvernement italien aura 6galement
le droit d'exiger le transfert en Italie de l'entreprise tout enti~re.

2. Le Gouvernement royal italien ddclare qu'il n'exigera le transfert de si6ge que pour les
entreprises de production ou de transport qui existaient ddjh dans les nouvelles provinces du
Royaume au Ier novembre 1918, et qui ont leur si~ge sur le territoire de la R~publique d'Autriche.
I1 ne pourra faire valoir ce droit que jusqu'h la fin de ddcembre 1923 au plus tard.

I Traduit par le Secr6tariat de la Socift6 des Nations.
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1 TRANSLATION.

No. 699. - AGREEMENT BETWEEN AUSTRIA AND ITALY REGARD-
ING COMPANIES, NAMELY LEGAL PERSONS INCORPORATED
COMMERCIAL AND OTHER ASSOCIATIONS, OTHER THAN
BANKS AND INSURANCE COMPANIES, SIGNED AT VIENNA,
JULY 16, 1923.

His MAJESTY THE KING of ITALY and THE FEDERAL PRESIDENT of THE AUSTRIAN REPUBLIC,
being desirous of establishing regulations for the transfer of the headquarters of commercial com-
panies and other enterprises, have appointed as their Plenipotentiaries:

His MAJESTY THE KING OF ITALY:

Commendatore Luca ORSINI-BARONI, His Majesty's Envoy Extraordinary and Minister
Plenipotentiary in Vienna ;

and THE FEDERAL PRESIDENT of THE AUSTRIAN REPUBLIC:

Dr. Otto GOTTLIEB-BILLROTH, Head of Department in the Federal Ministry of Finance
at Vienna,

who, having exchanged their full powers, found in good and due form, have agreed as follows #

Article i.

The Austrian Federal Government shall concede to the Royal Italian Government the right
to request companies engaged in production or transport in former Austrian territory now belong-
ing to Italy, and having their headquarters in the territory of the Austrian Republic, to transfer
their headquarters to the territory of the Kingdom of Italy.

Article 2.

(i) The Royal Italian Government shall not request companies engaged in production or trans.-
port to transfer their headquarters unless such companies carry on business exclusively in the new
provinces of the Kingdom of Italy, that is to say, unless they do not carry on any business in the
territory of the Austrian Republic; the High Contracting Parties, however, agree that where
there exist in Austria subsidiary establishments of enterprises engaged in transport or production
which have their main establishment in the new provinces of the Kingdom of Italy, e.g.,
forwarding offices of a shipping company, the Italian Government may also request the transfer
of the whole enterprise to Italy.

(2) The Royal Italian Government declares that it will not request the transfer of head-
quarters except those of enterprises engaged in production or transport which were in existence
prior to November I, 1918, in the new provinces of the Kingdom and which have their head-
quarters in the territory of the Austrian Republic. This right may not be exercised later than
the end of December 1923.

1 Translated by the Secretariat of the League of Nations.
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Article 3.

i. En ce qui concerne les soci6tds de production, le Gouvernement royal italien peut, par signi-
fication spdciale, en exiger la division, dans le cas oii une partie des organes de production de la
soci~t6 qui a son si6ge sur le territoire de la R~publique d'Autriche se trouve dans les nouveles
provinces italiennes. Une telle requite ne peut se fonder sur 1'existence, en Italie, d'6tablissements
secondaires, par exemple, de d6p6ts d'une fabrique de bire, en particulier sur l'existence de suc-
cursales commerciales d'une entreprise de production ou de transport ayant en Autriche son 6ta-
blissement principal. L'article 2, § 2, est applicable par analogie.

2. Lors de la division d'une societ6, il est proc~d6 h la rdpartition des biens et des rserves
sociales entre les societ~s nouvelles, d'apr~s la valeur r~elle des actifs le jour oii est effectude la di-
vision, valeur exprim6e en devises de l'Etat sur le territoire duquel se trouve l'ancien si~ge. Les
fonds de retraites sont divis~s proportionnellement aux 6moluments et aux salaires payables dans
les deux Etats. au cours des trois ann6es pr6c~dant la division.

3. La division peut intervenir soit par suite de la creation de soci6tds italiennes inddpen-
dantes soit par suite de la fusion de la branche d~tachde avec une entreprise d~jh existante et
s'occupant du m~me genre d'affaires.

4. Si, pour des motifs importants touchant la nature de l'entreprise, il semble inopportun
de proc~der h la division, elle peut 8tre remplac~e, avec le consentement de l'Administration f~d6-
rale autrichienne, par le transfert du si~ge sur le territoire du Royaume d'Italie. En pareil cas,
il doit 6tre proc~d6 h la ditermination de la partie des biens et des rdserves revenant aux 6tablisse-
ments qui restent en Autriche.

5. Les Gouvernements contractants s'engagent h appuyer et h faciliter, dans la mesure du
possible, les operations reconnues n~cessaires ou utiles en vue de la division, et h ne pas les entraver
par des mesures officielles, notamment d'ordre financier.

Article 4.

i. Lorsque intervient, conform~ment aux articles prdcddents, le transfert du si~ge ou ladivi-
sion d'une socidt6 celle-ci ne peut 6tre mise en liquidation.

2. De mme, il ne peut 6tre, en pareil cas, exig6 de modifications dans la proportion des quotes-
parts revenant h chaque entreprise.

3. Dans les cas prdvus aux articles I h 3, la soci6t6, sur sa demande, sera inscrite au registre
du tribunal dans le ressort duquel se trouve le nouveau si~ge et pourra poursuivre comme par le
pass6, dans son nouveau siege, l'exercice de ses activit&s, sans que, du fait du transfert, elle puisse
tre soumise h des conditions autres que les conditions prdvues au present accord.

4. Les rdclamations 6ventuelles formuldes par l'une des Parties contractantes contre les agis-
sements de l'autre Partie, comme 6tant contraires aux principes poses dans le present accord,
seront communiqu~es en toute diligence h l'autre partie en vue d'un arrangement amiable.

Article 5.

i. Le Gouvernement royal italien s'engage, au moment oii sera pr6sent~e soit une demande
de transfert de si~ge, soit une demande de division, au sens des articles I h 3, h faire aviser le Tri-
bunal autrichien charg6 de tenir le registre du commerce, ainsi que le Bureau de perception
autrichien dans le ressort duquel la socidt6 a son si~ge. Le transfert de si~ge projet6 sera inscrit
au registre du commerce. Avant de proc~der h l'annulation de la soci~t6 sur le registre du commerce
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Article 3.

(i) In the case of companies engaged in production, the Royal Italian Government may, on
a special request being made, ask for the partition of such companies if some of the establishments
engaged in production belonging to a company which has its headquarters in the Austrian
Republic are situated in the new provinces of Italy. The existence of subsidiary establishments
in Italy, e.g., depots of a brewery, i.e., the existence of branches for trading purposes of an enter-
prise engaged in production or transport and having its main establishment in Austria, shall not
afford grounds for such request. The second paragraph of Article 2 shall likewise apply in this
case.

(2) When the partition of a company takes place, the capital and reserves shall be allocated
between the new companies on the basis of the actual value of the assets on the date of partition,
expressed in the currency of the State in which the former headquarters were situated. Pension
funds shall be allocated in proportion to the salaries and wages paid out in the two States during
the three years preceding partition.

(3) Partition may be effected by the formation of independent Italian companies or by the
amalgamation of the detached portion with an existing enterprise of the same nature.

(4) If, for important reasons connected with the nature of the enterprise, partition is held
to be undesirable, the headquarters may instead, with the consent of the Austrian Federal
Administration, be transferred to the territory of the Kingdom of Italy. In such case, the share
of the capital and reserves due to the establishments which remain in Austria shall be determined.

(5) The Contracting Governments undertake to support and facilitate, as far as possible,
such operations as may be considered necessary or desirable for effecting partition, and agree to
raise no obstacles of an official and particularly a financial nature.

Article 4.

(i) When in accordance with the preceding articles transfer of headquarters or partition
takes place, the companies concerned may not be wound up.

(2) Likewise, in such cases no request may be formulated for any change in the proportion
of the quotas assigned to each section.

(3) In the cases provided for in Articles 1-3, a company shall, at its request, be entered in
the register of the Court within the jurisdiction of which its new headquarters are situated, it may
continue to carry on its business as formerly at its new headquarters and shall not be required,
on account of the transfer, to comply with any conditions other than those set out in the present
Agreement.

(4) Should any complaints be made of the procedure followed by one of the Contracting Parties,
on the ground that, in the opinion of the other Party, such procedure is contrary to the principles
laid down in this Agreement, these complaints shall be communicated as soon as possible to the
other Party with a view to a friendly settlement.

Article 5.

(I) The Royal Italian Government undertakes that, when requests are submitted for the
transfer of headquarters or for partition, as provided in Articles 1-3, the Austrian Court in which
the commercial register is kept and the Austrian tax-office which is competent to deal with the
affair, according to the situation of the company's headquarters, shall be informed. The proposed
transfer of headquarters shall be noted in the commercial register. Before the entry in the Austrian
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autrichien, il sera fait notification aux cranciers. Cette notification s'effectuera par la publication,
dans les journaux Officiels d6sign~s pour les publications concernant la societ6, de la demande de
transfert du si~ge. En pareil cas, la soci~t6 devra d6clarer qu'elle est prate h donner satisfaction
ou garantie, sur demande, h tous les cr6anciers pour les cr~ances existant h la date de la publication ;
qu'il est accord6 aux cr~anciers un d6lai de d~nonciation d'un mois ; que les cr~anciers qui n'auront
pas fait opposition aupr6s de la soci6t6 dans le d6lai d'un mois, seront consid6r~s comme donnant
leur assentiment au transfert demand6. La notification peut ne pas avoir lieu lorsque la Chancellerie
f6d6rale d~clare recevable l'annulation sans cette procedure, ou lorsque la socit6 remplace par une
succursale l'6tablissement principal autrichien pr~c6demment existant ; h cet effet, elle devra,
s'il est n~cessaire, recevoir l'assurance qu'elle pourra exercer ses activits et d~clarera que les biens
pr~c~demment utilis~s dans l'entreprise autrichienne seront attribu~s h ladite succursale. Dans
de tels cas, la soci~t6 a le droit d'6tre autoris~e h exercer ses activit~s, lorsque cette autorisation
est n~cessaire en vertu des r~gles en vigueur.

2. Lorsque ces formalits auront 6t6 observdes et que le transfert aura effectivement eu lieu,
il sera proc6d6 i l'annulation sur le registre du commerce autrichien.

Article 6.

Lorsqu'une socit6, invit6e h se soumettre aux prescriptions indiqu~es aux articles I, 2 et 3,
ne se conforme pas dans le ddlai fix6 aux conditions contenues dans lesdits articles, le Gouvernement
qui a demand6 le transfert du si6ge on la division de la socidt6 peut suspendre le fonctionnement
de ladite socit6 sur son propre territoire.

Article 7.

i. Les dispositions contenues dans les articles I h 3 sont 6galement applicables lorsqu'une
soci~td de production ou de transport, en dehors de l'objet principal de son activit6, en exerce
d'autres en relation 6troite avec le premier.

2. Les dispositions du prdsent accord sont 6galement applicables aux soci~t~s par actions
pour l'installation et l'exploitation d'h6tels, de maisons de sant6 et de bains h Portorose.

3. Les deux Gouvernements pourront conclure des accords sur des cas isolds, en vue d'appli-
quer 6galement les r~glements contenus aux articles i h 3 h des soci~t~s autres que des societs
de production et de transport. II en est de m~me en ce qui concerne les entreprises dirigdes par des
sociits de production ou de transport, et qui ne sont pas affect~es h la production ou au transport
et ne sont pas en relation directe avec.ce genre d'opdrations.

Article 8.

i. Toutes les succursales et autres entreprises permanentes de toute esp&ce, agences, etc.,
de soci~t~s 6trang~res, auxquelles ne sont pas applicables les dispositions pr~c~dentes, sont traitdes
comme les socits nationales, pour autant que ces socidts sont admises en conformit6 des lois
g~n~rales en vigueur et des trait6s sp6ciaux.

2. Il est convenu entre les deux Hautes Parties Contractantes que les pr6sentes dispositions
sont 6galement applicables au cas oi ne serait pas intervenu un accord au sens de l'article 7, § 3.
En cours de fonctionnement, sous le r6gime des articles i h 5, le genre d'industrie exerc6 par la
soci6t6 (ainsi que des-succursales, etc.)*restera sans changement.
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commercial register is cancelled, the creditors shall be notified. Such notification shall take the
form of the publication of the request for the transfer of headquarters in the Official Journals
designated for the publication of the company's announcements. In this case the company must
state that it is prepared, on request, to meet or guarantee the claims of all creditors as existing on
the date of publication ; that the creditors shall have one month within which to file their claims;
and that creditors who have not within one month filed a protest with the company shall be deemed
to have given their assent to the transfer demanded. Such notification need not be made when
the Federal Chancellery declares that cancellation may take place without these formalities, or
when the company sets up an agency in place of the former main establishment in Austria. For
this purpose, the company must, where necessary, obtain an assurance that the branch will be
allowed to carry on its usual business, and must state that it assigns to the said branch the capital
hitherto employed in the Austrian enterprise. In such cases, the company shall be entitled to
authorisation to carry on its usual business when such authorisation is necessary under the
regulations in force.

(2) When these formalities have been complied with, and when transfer has actually taken
place, the name of the company shall be struck off the Austrian commercial register.

Article 6.

When a company which has been requested to conform to the regulations laid down in Articles
I, 2 and 3 shall not have conformed thereto within the period defined, and under the conditions
set forth therein, the Government which has requested the transfer of headquarters, or the partition
of the company, may withhold from the latter permission to carry on business within its territory.

Article 7.

(i) The provisions of Articles 1-3 shall apply, even when a company engaged in production
or transport carries on some business other than its main business, provided the former be intimately
connected with the latter.

(2) The provisions of the present Agreement shall also apply to shareholders' companies
for establishing and carrying on hotels, nursing-homes and bathing establishments at Porto Rose.

(3) The two Governments may conclude separate agreements to provide that the regulations
laid down in Articles 1-3 shall also apply to other companies not being companies engaged in pro-
duction or transport. They may also do so in the case of enterprises conducted by companies
engaged in production or transport which do not serve the purposes of production or transport,
and have no direct connection with these branches of business.

Article 8.

(i) All branches and other permanent undertakings of every kind, agencies, etc., of foreign
companies, to which the above provisions are not applicable, shall be treated in the same way
as national companies, so far as such companies are allowed to carry on business by existing legis-
lation and special treaties.

(2) The two High Contracting Parties agree that these provisions shall apply even when no
agreement has been reached under the terms of Article 7, paragraph 3. Whilst proceedings are
in progress as laid down in Articles 1-5, no change must be made in the character of the business
carried on by the company (or its branches, etc.).
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Article 9.

i. Le Gouvernement du Royaume d'Italie prend acte que le Gouvernement autrichien con-
sid6rera comme propri6t6 des ressortissants du Royaume d'Italie les titres d'emprunt de guerre
que les entreprises, dont le transfert dans le Royaume d'Italie dolt avoir lieu conform6ment au
prdsent accord, auront d6clar6s lors du contr6le des biens de la R6publique d'Autriche. Si une
partie de ces titres a 6t6 estampill~e dans la R6publique d'Autriche, les r~gles contenues dans le
pr6sent accord ne s'appliqueront h la socit6 que lorsque celle-ci aura consign6 des titres de ]'admi-
nistration de la dette de 1'Etat autrichien, 6quivalant, en qualit6 et en valeur nominale, aux titres
d'emprunt estampills, afin d'annuler la marque de contr6le et de faire marquer les titres comme
propridt6 de ressortissants du Royaume d'Italie.

2. En ce qui concerne les soci~t6s dont doit 6tre effectu~e la division conform6ment h l'article 3,
la propri~t6 des titres d'emprunt de guerre fait l'objet d'une r6partition dans le m8me rapport
qui a t observ6 pour le partage des biens et des r6serves en vertu de 1'article 3.

Article Io.

i. Les entreprises qui effectuent, conform~ment au pr6sent accord, le transfert de leur siege
ne doivent tre assujetties, du fait de ce transfert, h aucun imp6t, taxe ou redevance, notamment,
h l'imp6t suppl~mentaire au sens du § 96 L. I. P. (Personal-steuergesetz.) Ce principe sera 6ga-
lement applicable dans le cas de division des entreprises. Cette disposition n'affecte en rien, tant
en ce qui concerne l'Etat oii l'tablissement principal a son siege, qu'en ce qui concerne l'Etat oti
se trouve la succursale, le traitement futur applique, en mati~re d'imp6ts, aux r6serves qui, apr~s
la division, auront 6t6 r~parties entre les 6tablissements situs sur le territoire des deux Etats.

2. Les b~n~fices tir6s des op6rations financi6res r6sultant de la division ne sont pas soumis
l'imp6t, sur le territoire de l'Etat oii la soci6t6 avait primitivement son si~ge, h condition que ces

b6n~fices soient portds h une rdserve extraordinaire, h inscrire comme passif sp6cial du bilan, et
que la socidt6 renonce h 1'exception de la prescription concernant le droit de proc6der h un calcul
suppl~mentaire de l'imp6t au cas oi lesdites rdserves feraient 1'objet d'un emploi soumis h l'imp6t.
I1 ne sera pas non plus permis de proc~der, dans l'autre Etat, h un calcul suppl~mentaire de l'imp6t
cons~cutivement h des operations de ce genre.

3. Les entreprises de production et de transport qui, avant le Ier novembre 1918, avaient d6jh
leur si~ge sur le territoire d'une des Parties contractantes et une succursale ou un 6tablissement
sur le territoire d'une autre Partie ne seront soumises h aucun imp6t pour le maintien en activit6
des branches en question, non plus que pour la partie de leur capital-actions ou des obligations
qui 6taient d~jh affect6es auxdites succursales ou dtablissements avant le ier "novembre 1918.

4. A partir du d~but de l'exercice fiscal succ6dant h l'exercice au cours duquel aura eu lieu
le transfert du si~ge ou la division de la Soci6t6, les entreprises respectives seront consid~r~es comme
soci~t~s indig~nes au point de vue de l'assujettissement h l'imp6t (imp6t industriel).

Article ii.

En ce qui concerne l'application de la loi sp~ciale du 4 juillet 1919 (Bulletin of/ficiel des lois
de l'Etat, No 353) relative au retrait des monnaies d'or et des billets de banque 6trangers, le Gou-
vernement autrichien consid~rera comme relevant du Royaume d'Italie les soci6t6s qui trans-
frent leur si~ge conform~ment au pr6sent accord.
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Article 9.

(I) The Government of the Kingdom of Italy notes that the Austrian Government will regard
as property of nationals of the Kingdom of Italy war-loan securities which the enterprises to
be transferred to the Kingdom of Italy on the basis of the present Agreement shall have declared
in connection with the assessment of capital in the Austrian Republic. When part of such securities
has been stamped in the Austrian Republic, the regulations contained in this Agreement shall
apply to the company only after the latter shall have handed over bonds of the Austrian State
Debt Administration equivalent in form and nominal value to the stamped loan securities, in order
that the control-mark may be cancelled and that the securities may be entered as property of
nationals of the Kingdom of Italy.

(2) In the case of companies to be partitioned in accordance with Article 3, property in war
loan shall be partitioned in the same proportion as the capital and reserve capital to be partitioned
on the basis of Article 3.

Article io.

(i) Enterprises which transfer their headquarters under the terms of this Agreement shall
not be subjected, on account of such transfer, to any tax, charge or duty, nor, in particular, to the
supplementary tax specified in paragraph 96, L. I. P. (PersonaIsteuergesetz.) This principle shall
also apply to partitioned enterprises.

The foregoing, however, shall not, either as regards the State in which the main establishment
is situated or as regards the State in which the branch is situated, prejudge the manner in which
the reserves which have been divided between the establishments in either territory after partition
shall be dealt with from a fiscal point of view.

(2) Profits derived from financial operations arising out of the partition shall not be subjected
to taxation in the State in which the company originally had its headquarters, provided such profits
are set aside in the form of an extraordinary reserve fund, to be entered as a special item on the
debit side of the balance-sheet, and provided the company renounces its right to be excluded from
the Regulations concerning supplementary assessment of taxation, in case these reserves are used
for a purpose liable to taxation. Neither shall the other State carry out a re-assessment of taxation
on the basis of such transactions.

(3) Enterprises engaged in production and transport which, prior to November I, 1918, had
their headquarters in the territory of one of the Contracting Parties and a branch or subsidiary
establishment in the territory of the other, shall not be subjected to any taxation levied on account
of the fact that they continue to carry on such branches or establishments, or levied on the part
of their share-capital or shares assigned to such branches or establishments prior to November
I, 1918.

(4) As from the commencement of the fiscal year following that in which the transfer of a
company's headquarters or the partition of a company takes place, the respective enterprises
shall be regarded as national companies for the purposes of industrial assessment.

Article ii.

The Austrian Government, in applying its law of July 4, 1919 (Official Bulletin of State Laws,
No. 353), concerning the withdrawal of foreign gold and paper currency, shall treat companies
which transfer their headquarters in accordance with this Agreement as belonging to the Kingdom
of Italy.
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Article 12.

Les dispositions du present accord sont 6galement applicables, par analogie, aux socit6s
qui, tout en exer~ant dans la R~publique d'Autriche une industrie de production ou de transport,
ont leur si~ge dans les nouvelles provinces du Royaume d'Italie.

Article 13.

Dans tous les cas ob il sera impossible d'arriver h un accord sur l'application des pr6sentes
dispositions, les diff~rends seront tranch~s par un tribunal arbitral, compos6 d'un d6l gu6 de cha-
cune des Hautes Parties Contractantes, et d'un president d~sign6 d'un commun accord ou, faute
d'entente h ce sujet, par le President de la Confederation helv6tique.

Article 14.

Cet accord entrera en vigueur le jour de sa ratification. I1 s'appliquera 6galement, dans les m~mes
conditions, aux soci6t&s qui auront d~jh effectu6, au sens du pr6sent accord, le transfert de leur
si~ge ou leur division avant l'entr6e en vigueur dudit accord.

VIENNE, le 16 juillet 1923.
Pour le Ministre d'Italie h Vienne

GIACINTO AURITI,
Chargg d'A/faires d'Italie.

Dr OTTo GOTTLIEB-BILLROTH,

Chef de section du Ministate F~dral des Finances.
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Article 12.

The provisions of this Agreement shall likewise hold good in the case of companies which,
although they are engaged in production or transport in the Austrian Republic, have their head-
quarters in the new provinces of the Kingdom of Italy.

ArticlejX3.

In all cases in which it is found impossible to agree as to the application of these provisions,
the dispute shall be settled by a Court of Arbitration composed of one delegate of each of the High
Contracting Parties and a president to be appointed by common agreement, or, if agreement cannot
be reached, by the President of the Swiss Confederation.

Article 14.

This Agreement shall come into force on the day of its ratification. It shall likewise apply
to any companies which may have transferred their headquarters or have undergone partition
on the lines of this Agreement before the Agreement itself has come into force.

VIENNA, July 16, 1923.
GIACINTO AURITI,

Italian Chargi d'A/faires,

for the Italian Minister in Vienna.

Dr. Orro GOTTLIEB-BILLROTH,
Head ol Section in the Federal Ministry of Finance.
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ALLEMAGNE ET ISLANDE
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bruary 12, 1923.
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No. 700. - ICHANGE DE NOTES
ENTRE LE GOUVERNEMENT
ALLEMAND ET LE GOUVERNE-
MENT DANOIS AU NOM DE
L'ISLANDE, CONCERNANT LA
PROTECTION R1tCIPROQUE
EN ALLEMAGNE ET EN IS-
LANDE DES MARQUES DE FA-
BRIQUE ET DE COMMERCE
ALLEMANDES ET ISLANDAI-
SES. COPENHAGUE, 15 JANVIER
ET 12 FIVRIER 1923.

Textes officiels allemand el franpais communi-
quids par le Ministre de Danemark a Berne, au
nom de l'Islande. L'enregistrement de cet
6change de notes a eu lieu le 5 septembre 1924.

No. 700. - EXCHANGE OF NOTES
BETWEEN THE GERMAN GOV-
ERNMENT AND THE DANISH
GOVERNMENT ON BEHALF OF
ICELAND, CONCERNING THE
MUTUAL PROTECTION IN GER-
MANY AND ICELAND OF GER-
MAN AND ICELANDIC TRADE
AND COMMERCIAL MARKS.
COPENHAGEN, JANUARY 15
AND FEBRUARY 12, 1923.

German and French official texts, communicated
by the Danish Minister at Berne on behalf
of Iceland. The registration o this exchange
of Notes took place September 5, 1924.

TEXTE ALLEMAND. - GERMANiTEXT.

DEUTSCHE GESANDTSCHAFT
KOPENHAGEN.

K. A. 18o7/22/Wirt.
KOPENHAGEN, den 15. Januar 1923.

HERR MINISTER I

In Namen der Deutschen Regierung habe ich die Ehre Euerer Exzellenz die Erklarung abzu-
geben, dass ffir den gegenseitigen Markenschutz im Deutschen Reiche und in Island kiinftig nachste-
hende Regeln gelten sollen :

i. Die Angeh6rigen des einen der beiden Staaten geniessen in dem Gebiete des andern in
Bezug auf den Schutz von Handels- oder Fabrikmarken dieselben Rechte wie die eigenen Angehbrigen,
vorausgesetzt, dass sie die F6rmlichkeiten erfillen, welche die innere Gesetzgebung eines jeden
der beiden Staaten den Inldndern auferlegt.

2. Den Angehbrigen im Sinne dieser Vereinbarung sind andere Personen gleichgestellt, welche
in dem Gebiete des einen der vertragschliessenden Teile ihren Wohnsitz oder ihre gewerbliche oder
Handeisniederlassung haben.

3. Diese Vereinbarung tritt nach Ablauf eines Monats von heute ab gerechnet in Kraft und
bleibt in Wirksamkeit bis zum Ablauf von sechs Monaten nach Kiindigung seitens eines der beiden
Staaten.
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Indem ich einer entsprechenden Gegenerklirung von Seiten der Islandischen Regierng entge-
gensehen dadf, benutze ich diesen Anlass urn Sie, Herr Minister, meiner ausgezeichneten Hochach-
tung zu versichern.

(Sign.) K. BASSEWITZ.

Seiner Exzellenz,
dem k6niglichen Minister des Aeussern

Herrn COLD,
Kopenhagen.

Pour copie conforme
Copenhague, le 28 aoait 1924.

Georg COHN.

Chel du Service danois de la Socijtj des Nations.

1 TRADUCTION.

LUGATION D'ALLEMAGNE
A COPENHAGUE.

K. A. 1807/22/Wirt.

COPENHAGUE, le 15 janvier 1923.

MONSIEUR LE MINISTRE,

Au nom du Gouvernement allemand, j'ai
'honneur de d~clarer h Votre Excellence que les

dispositions suivantes seront applicables dor~na-
vant, en ce qui concerne la protection r6ciproque
des marques en Allemagne et en Islande.

(Pour le texte des articles, voir la lettre du
12 fWvrier 1923 publi6e ci-apr6s.)

En vous priant de vouloir bien me faire
parvenir une d~claration analogue du Gou-
vernement islandais, j'ai l'honneur, etc.

(Sign6) K. BASSEWITZ.

A son Excellence M. COLD,
Ministre Royal des Affaires ftrangres,

Copenbague.

1 Traduit par le Secretariat de la Soci6td de
Nations.

No. 7OO

I TRANSLATION.

GERMAN LEGATION
COPENHAGEN.

K. A. 1807/22/Wirt.

COPENHAGEN, January 15, 1923.

MONSIEUR LE MINISTRE,

On behalf of the German Government,
I have the honour to inform Your Excellency
that for the reciprocal protection of trade
marks in Germany and in Iceland the following
rules will in future be applied :

(For the translation of the articles, see follo-
wing letter of February 12, 1923.)

Hoping to receive a corresponding state-
ment from the Government of Iceland, I have
the honour, etc.

(Signed) K. BASSEWITZ.

His Excellency M. COLD,
Royal Minister for Foreign Affairs,

Copenhagen.

Translated by the Secretariat of the League of
Nations.
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COPENHAGUE, le 12 !ivrier 1923.

MONSIEUR LE COMTE,

Me r6f6rant b votre note du 15 janvier der-
nier relative h la protection r6ciproque en
Islande et en Allemagne des marques de com-
merce et de fabrique allemandes et islandaises,
j'ai l'honneur, au nom du Gouvernement d'Is-
lande, de vous informer que les r~gles suivantes
seront dor6navant appliqu~es en ce qui concerne
la protection r~ciproque mentionn6e :

i. Les ressortissants de chacun des deux
Etats jouiront, sur le territoire de l'autre, en ce
qui concerne la protection des marques de
commerce et de fabrique, des m~mes droits
que les nationaux, sous la condition de remplir
les formalit~s prescrites h ce sujet par la l6gis-
lation int6rieure respective des deux Etats.

2. Seront trait~es de la mfme manire que
les ressortissants dans le sens du present Ar-
rangement, toutes les personnes qui ont 6tabli
leur domicile ou exercent leur industrie ou
commerce sur le territoire de l'une des Parties
contractantes.

3. Cet Arrangement entrera en vigneur le
15 f~vrier 1923 et restera applicable jusqu'h
l'expiration de six mois h partir du jour oh elle
aura 6t d~noncde par l'un des deux Etats.

En vous communiquant ce qui pr6c~de,
j'ai l'honneur de vous faire remarquer que la
loi islandaise sur les marques de commerce
et de fabrique du 13 novembre 1903, en ce qui
concerne la protection des marques de commerce
et de fabrique 6trangres, dispose que la marque
en question ne jouit pas, en Islande, d'une pro-
tection plus grande ni pour une plus longue
p~riode que dans le pays d'origine. Il en ressort
que l'Arrangement susmentionn6 devra 6tre
compris en ce sens qu'une marque de com-
merce ou de fabrique ne pourra pas, dans l'un
des deux Etats, jouir dans l'autre d'une protec-
tion plus 6tendue ni pour une plus longue
p6riode que dans son propre pays.

I Traduit par le Secretariat de la SociWt des
Nations.

1 TRADUCTION. - TRANSLATION.

COPENHAGEN, February 12, 1923.

YOUR EXCELLENCY,

With reference to your Note of January 15,
concerning the reciprocal protection in Iceland
and in Germany of German and Icelandic
trade marks, I have the honour, on behalf
of the Icelandic Government, to inform you
that the following rules will henceforth be
applied in connection with the reciprocal
protection referred to:

(I) Nationals of either State shall enjoy
within the territory of the other State, as
regards the protection of trade marks, the
same rights as nationals, provided they comply
with the formalities relating thereto prescribed
under the respective internal laws of the two
countries.

(2) All persons who have established their
domicile or who carry on their industry or
trade within the territory of one of the Con-
tracting Parties shall receive the same treat-
ment as nationals within the meaning of the
present Agreement.

(3) This Agreement shall come into force on
February 15, 1923, and shall continue in
operation until six months have elapsed from
the date on which the Agreement is denounced
by one of the two States.

In communicating to you the above, I have the
honour to call your attention to the fact that
the Icelandic Law of November 13, 1903, con-
cerning trade marks, lays down that, as regards
the protection of foreign trade marks, any
such mark shall not enjoy in Iceland greater
protection, or protection for a longer period,
than in the country of origin. It therefore
follows that the above-mentioned Agreement
must be taken to mean that trade marks
of either of the two States cannot enjoy in the
other State more extensive protection, or
protection for a longer period, than in its
country of origin.

I Translated by the Secretariat of the League
of Nations.

No 700
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Je me permets, en outre, d'ajouter qu'en
vertu de la loi islandaise mentionn6e, toute
personne demandant l'enregistrement d'une
marque de commerce et de fabrique 6trangre
devra dans toutes les questions y relatives
accepter la juridiction du tribunal de Reykjavik
(Reykjavik Byting) et indiquer un mandataire
domicilid en Islande, qui peut tre cit6, le cas
6ch~ant, devant le tribunal pour la partie ab-
sente.

Veuillez agr~er, Monsieur le Comte, rassu-
rance de ma consid6ration distinguee.

(Sign6) C. M. T. COLD.

M. le Comte K. BASSEWITZ,
Charg6 d'Affaires d'Allemagne,

h Copenhague.

I would venture, moreover, to add that, by
virtue of the above-mentioned Icelandic law,
any person requesting the registration of a
foreign trade mark must in all matters relative
thereto accept the jurisdiction of the Court
of Reykjavik (Reykjavik Byting) and give
the name of an agent domiciled in Iceland,
who may, if necessary, be summoned to appear
in Court as representing the absent party.

I have the honour, etc.

(Signed) C. M. T. COLD.

Count K. BASSEWITZ,
German Charg4 d'Affaires,

at Copenhagen.

Pour copie conforme :
Copenhague, le 28 aofit 1924.

Georg COHN,

Chef du Service danois de la
SociWt des Nations.

No. 7o
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ANNEXE IX.

PR]RSENTATIONS A L'ENREGISTREMENT, ADH-SIONS, SIGNATURES,
RATIFICATIONS POSTI RIEUREMENT IRCHANGIRES. ETC.

No. 8. - ARRANGEMENT 1 CONCERNANT LA CONSERVATION OU LE R]TABLISSE-
MENT DES DROITS DE PROPRIIZT9 INDUSTRIELLE ATTEINTS PAR LA GUERRE
MONDIALE, SIGN9 A BERNE, LE 30 JUIN 1920.

ADH1RSION.

ROUMANIE ... .... .... .... ... .... .... .... ... .... ... 6 octobre 1920.

RATIFICATION.

ROUMANIE (d6p6t) ................................. 2o aofit 1924.

Communiquies Par le Conseil Fj&iral Suisse, le 8 octobre 1924.

BERNE, le 6 octobre 1924.
MONSIEUR LE MINISTRE,

Nous avons 'honneur d'adresser h Votre Excellence les communications suivantes concernant
la situation de la Rowmanie h l'6gard de l'Union internationale pour la protection de la propri~t6
industrielle.

I. Le Gouvernement de la Roumanie ayant notifi6 au Conseil Fdddral Suisse, par une note
du 26 aofit 192o et en vertu du d~cret-loi du 17 juin 1920, l'adh6sion de ce royaume h la Convention
d'Union du 20 mars 1883 pour la protection de la propri~t6 industrielle et l'Arrangement du 14 avril
1891 concernant l'enregistrement international des marques de fabrique (les deux actes revises
h Bruxelles le 14 d~cembre 19oo et h Washington le 2 juin 1911) - adhesion qui vous a 6t6 notifi6e
par circulaire du Conseil F6dral du 6 septembre 1920 comme produisant ses effets h partir du
6 octobre 1920 -, le dit Gouvernement nous a fait savoir, par une note du 12 juin 1924, qu'il d~sire
6tendre cette adh6sion h l'Arrangement sign6 h Berne le 30 juin 1920 concernant la conservation
ou le r6tablissement des droits de propri6t6 industrielle atteints par la guerre mondiale.

2. lEn date du 20 aofit 1924, S. Exc. M. N. Petresco-Comn~ne, Ministre de Roumanie
h Berne, ce dtinent autoris6 par un pouvoir expddi6, le 30 juillet 1924, par S. Exc. M. J. S.
Duca, Ministre des Affaires 6trangres de Roumanie, a d6pos6 au D6partement Politique F~d6ral
l'instrument de ratification des trois actes 6num6r6s ci-dessus, document qui a 6t6 incorpor6 aux
Archives fdd6rales.

I Vol. I, No i, p. 59 ; Vol. III, page 248 ; Vol. XI, page 348, de ce Recueil.
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ANNEX IX.

PRESENTATIONS FOR REGISTRATION, ADHESIONS, SIGNATURES,
RATIFICATIONS SUBSEQUENTLY EXCHANGED, ETC.

No. 8.- AGREEMENT 1 CONCERNING THE PRESERVATION OR THE RE-ESTAB-
LISHMENT OF THE RIGHTS OF INDUSTRIAL PROPERTY AFFECTED BY THE
WORLD-WAR, SIGNED AT BERNE, JUNE 30, 1920.

ADHESION.

ROUMANIA ... .... ... ... .... ... .... ... ... .... ... October 6, 192o.

RATIFICATION.
ROUMANIA (deposit) ............................ August 20, 1924.

Communicated by the Swiss Federal Council October 8, 1924.

2 TRADUCTION. - TRANSLATION.

BERNE, October 6, 1924.YOUR EXCELLENCY,

We have the honour to transmit to Your Excellency the following information concerning
the position of Roumania as regards the International Union for the Protection of Industrial
Property.

(I) In a note dated August 26, 1920, the Roumanian Government informed the Swiss Federal
Council that in virtue of the Decree-Law of June 17, 1920, Roumania had adhered to the Union
Convention of March 20, 1883, for the Protection of Industrial Property, and to the Arrangement
of April 14, 1891, concerning the International Registration of Trade-Marks (the two Acts revised
at Brussels on December 14, 19oo, and at Washington on June 2, 1911). As you were informed
by circular letter from the Federal Council dated September 6, 1920, this adherence took effect
as from October 6, 1920. The Roumanian Government has now informed us, in a Note dated
June 12, 1924, that it desires to extend this adherence to the Arrangement signed at Berne on
June 30, 1920, concerning the preservation or re-establishment of industrial property rights affected
by_3the late war.

(2) On August 20, 1924, His Excellency M, N. Petresco-Comnene, Roumanian Minister at
Berne, duly authorised by full powers despatched on Jul 30, 1924, by His Excellency M. J. S.
Duca, Roumanian Minister for Foreign Affairs, depositedwith the Federal Political Department
the instrument of ratification of the three Acts referred to above, and this document was consigned

i n the Federal Archives.

I Vol. I, No. i, page 59 ; Vol. III, page 248 ; Vol. XI, page 349, of this Series.
Traduit par le Secrdtariat de la Soci6td des 2 Translated by the Secretariat of the League of

Nations. Nations.
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3. II r6sulte de l'article III d'une loi adopt6e par le S6nat rournain le 25 juin 1924 et par la
Chambre des D~put6s de Roumanie le 29 juin 1924, sanctionn~e par S. M. le Roi de Roumanie
le 9 juillet 1924 et promulgu6e dans le Monitorul Oficial No 197 du io septembre 1924, que les
trois actes pr~cit~s (( sont consid~res comme entr~s en vigueur un mois apr~s la date de la noti-
fication de 1'adhesion de la Roumanie adress~e par le Gouvemement Fd~ral aux Etats faisant
partie de l'Union, donc avec effet commenqant le 6 octobre 1920 (adica cu incepere dela 6 Octomvrie
1920) .*

Les documents dont il est fait mention ci-dessus seront publi6s dans le num~ro d'octobre
1924 de la Propriiti industrielle.

Veuillez agr~er, Monsieur le Ministre, l'assurance de notre haute consid6ration.

Au nom du Conseil F~d~ral Suisse:

Le Prdsident de la Conlidration,
CHUARD.

Le Chancelier de la Conlfdration,
Son Excellence STEIGER.

Monsieur le Ministre des Affaires 6trang~res.

No. 41. - TRAITI I RELATIF A L'ARCHIPEL DU SPITSBERG, SIGN] A PARIS LE
9 FE VRIER 1920.

Prisentation d 1'enregistrementpar le.Ministre des]Alfaires jtrang~res de SuPie, le 13 octobre 1924.

Le ddp6t des ratifications par la Suede a eu lieu h Paris le 15 septembre 1924.

No. 74. - CONVENTION POSTALE UNIVERSELLE 2, SIGNt8E A MADRID, LE 3o NO-
VEMBRE 192o.

RATIFICATION.
VtNtZUELA.

MINISTERIO DE ESTADO 3.
4 a. - CANCILLERIA.

Le soussign6,qSous-Secr~taire du Ministare d'Etat, certifie
Que conformdment aux articles visant la ratification des Conventions et Arrangements sign~s

Madrid en date du 30 novembre 1920, h l'occasion du Vile Congr s de l'Union postale universelle,

1 Vol. II, page 7 de ce Recuei.
2 Vol. III, pages 267-270; Vol. VII, page 362 ; Vol. XI, page 364; Vol. XV, page 282; Vol. XIX.

page 266 et Vol. XXIV, page 144 de ce Recueil.
3 Communiqud par le Ministre d'Espagne h Berne, le jer novembre 1924.
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(3) In virtue of Article III of a Law passed by the Roumanian Senate on June 25, 1924,
and by the Roumanian Chamber of Deputies on June 29, 1924, which received the assent of His
Majesty the King of Roumania on July 9, 1924, and was promulgated in Monitorul oficial
No. 197 of September io, 1924, the three above-mentioned Acts " are to be considered as having
come into force one month after the date on which the adherence of Roumania was communicated
by the Federal Government to the States Members of the Union, that is to say, as from October 6,
1920 (adica cu incepere dela 6 Octomvrie 1920) ".

The documents referred to above will be published in the October 1924 number of Industrial
Property.

I have the honour, etc.,

On behalf of the Swiss Federal Council

CHUARD,
President o the Con/ederation.

STEIGER,
ToHis Excellency Chancellor ol the Con/ederation.

The Minister for Foreign]Affairs.

No. 41. - TREATY 1 CONCERNING THE ARCHIPELAGO OF SPITSBERGEN, SIGNED
AT PARIS, FEBRUARY 9, 1920.

Presented for registration by the Swedish Minister lor Foreign A//airs, October 13, 1924.

The deposit of ratifications by Sweden took place at Paris, September 15, 1924.

No. 74. - UNIVERSAL POSTAL CONVENTION 2, SIGNED AT MADRID, NOVEMBER 30,
1920.

RATIFICATION.
VENEZUELA.

8 TRADUCTION. - TRANSLATION.
MINISTRY OF STATE. 4
4 a. - CHANCELLERY.

The undersigned, Under-Secretary of the Ministry of State, certifies
That, in conformity with the Articles relating to the ratification of the Conventions and

Arrangements signed at Madrid on November 30, 1920, on the occasion of the Seventh Congress

'Vol. II, page 7, of this Series.
Vol. III, pages 267-70; Vol. VII, page 362; Vol. XI, page 364; Vol. XV, page 282, Vol. XIX,

page 266, and Vol. XXIV, page 144, of this Series.
8 Traduit par le Secr6tariat de la Socidtd des 2 Translated by the Secretariat of the League

Nations. of Nations.
' Communicated by the Spanish Minister at Berne, November I, 1924.
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ont dtd d~pos~s dans les archives du Ministre d'Etat, le 26 ao~t, les instruments suivants, trouv~s
en bonne et due forme, portant la date du 19 d~cembre 1923, par lesquels Son Excellence le President
des Etats-Unis de Vn6zuela a ratifid :

I. La Convention Postale Universelle, avec le Protocole final.
II. La Convention concernant l'6change des colis postaux, avec le Protocole final.

En foi de quoi le pr6sent certificat est d6livr6 et copie conforme en sera adress6e aux Gouver-
nements des Puissances signataires de la Convention susmentionn~e, ainsi qu'au Bureau inter-
national de 'Union postale universelle et au Secretariat de la Socidt6 des Nations.

Fait h Madrid, le vingt septembre mil neuf cent vingt-quatre.

Copie certifie conforme : FERNANDO ESPINOSA DE LOS MONTEROS.

Le Sous-Secritaire du Ministdre d'Etat,
F. ESPINOSA DE LOS MONTEROS.

No. 77. - CONVENTION CONCERNANT L'ICHANGE DES COLIS POSTAUX, SIGN] E
A MADRID, LE 30 NOVEMBRE 1920.

RATIFICATION.

VtNtiZUELA ....................................... 26 aofit 1924.

(Voir plus haut No 74.)

No. 170. - PROTOCOLE 1 DE SIGNATURE CONCERNANT LE STATUT DE LA COUR
PERMANENTE DE JUSTICE INTERNATIONALE, VISfl PAR L'ARTICLE 14 DU
PACTE DE LA SOCIETE DES NATIONS, GENtVE, LE 16 DIECEMBRE 1920.

SIGNATURE DU PROTOCOLE.

RtPUBLIQUE DoMINICAINE ............................ 30 septembre 1924.

SIGNATURE DE LA DISPOSITION FACULTATIVE.

RtPUBLIQUE DOMINICAINE.

Au nom du Gouvernement de la Rdpublique Dominicaine et sous reserve de ratification,
je d~clare reconnaitre de plein droit et sans convention sp6ciale, vis-h-vis de tout autre Membre
de la Soci~td ou Etat acceptant la mme obligation, c'est-h-dire sous condition de r~ciprocit6,
la juridiction de la Cour, purement et simplement.

GENtVE, le 30 septembre 1924. JACINTO R. DE CASTRO.

' Vol. VI, page 379; Vol. XI, page 404; Vol. XV, page 304; Vol. XXIV, page 152, de ce Recueil.
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of the Universal Postal Union, the following instruments of ratification dated December 19, 1923,
found in good and due form, have been deposited in the Archives of the Ministry of State on August 26;
by these instruments His Excellency the President of the United States of Venezuela ratified

I. The Universal Postal Convention, together with the final Protocol ;
II. The Convention concerning the Exchange of Postal Parcels, together with the

final Protocol.

In faith whereof, we have delivered the present certificate, of which a certified copy will be
transmitted to the Governments of the Signatory Powers of the Conventions and Arrangements
set forth above, and also to the International Bureau of the Universal 'Postal Union and to the
Secretariat of the League of Nations.

Done at Madrid, September twenty, one thousand nine hundred and twenty-four.

FERNANDO ESPINOSA DE LOS MONTEROS.

No. 77. - CONVENTION CONCERNING THE EXCHANGE OF POSTAL PARCELS, SIGNED
AT MADRID, NOVEMBER 30, 1920.

RATIFICATION.

VENEZUELA ... .... .... .... ... .... .... ... ... .... ... August 26, 1924.

(See No. 74 above.)

No. 170. - PROTOCOL 1 OF SIGNATURE RELATING TO THE STATUTE OF THE
PERMANENT COURT OF INTERNATIONAL JUSTICE PROVIDED FOR BY
ARTICLE 14 OF THE COVENANT OF THE LEAGUE OF NATIONS. GENEVA,
DECEMBER 16, 1920.

SIGNATURE OF THE PROTOCOL.

DOMINICAN REPUBLIC ................................. September 30, 1924.

2 TRADUCTION - TRANSLATION.

SIGNATURE OF THE OPTIONAL CLAUSE.

DOMINICAN REPUBLIC.

On behalf of the Government of the Dominican Republic and subject to ratification, I recognise,
in relation to any other Member or State accepting the same obligation, that is to say, on the sole
condition of reciprocity, the jurisdiction of the Court as compulsory, ipso facto and without special
convention.

GENEVA, September 30, 1924. JACINTO R. DE CASTRO.

1 Vol. VI, page 379 ; Vol. XI, page 404 ; Vol. XV, page 304; Vol. XXIV, page 152, of this Series.
2 Traduit par le Secretariat de la Socidtd des 2 Translated by the Secretariat of the League

Nations. of Nations.



418 Societe des Nations - Recuei des Traites. 1924

FRANCE.

Je declare que le Gouvernement de la R~publique frangaise adhere h la disposition facultativc
del'article 36, § 2, du Statut de la Cour, sous r6serve de ratification, sous r6serve de r~ciprocit6,
pour une dur~e de quinze ann6es avec la facult6 de d~nonciation au cas oii le Protocole d'arbitrage,
de s~curit6 et de reduction des armements, sign6 en date de ce jour, deviendrait caduc, et, d'autre
part, sous le b6nefice des observations faites hi la premiere Commission de la cinqui~me Assembl6e,
aux termes desquelles ( l'une des Parties en litige pourra appeler l'autre devant le Conseil de la
Soci~t6 des Nations h. l'effet de proc6der h l'essai de r~glement pacifique pr6vu au § 3 de 'article i
du Pacte, et, pendant ledit essai de conciliation, aucune Partie ne pourra citer l'autre devant la
Cour de Justice ).

Le 2 octobre 1924.
ARI. BRIAND.

RATIFICATION DE LA DISPOSITION FACULTATIVE.

ESTHONIE.

Un des instruments de ratification d~pos6s au Secretariat de la Soci~t6 des Nations, le 2 ma
1923, par le Gouvernement d'Esthonie contient le passage suivant :

<i La R6publique d'Esthonie d6clare reconnaitre comme obligatoire de plein droit et san!
convention sp6ciale, vis-h-vis de tout autre Membre ou Etat acceptant la m~me obligation, c'est
h-dire h condition de r~ciprocit6, la juridiction de la Cour conform~ment h l'article 36, § 2, dt
Statut de la Cour, pour la dur~e de cinq anndes, sur tout diff~rend futur h propos duquel les partie
ne sont pas convenues d'avoir recours h un autre mode de r~glement pacifique.

Pour copie conforme

Le 28 novembre 1924.

van HAMEL.

No. 269. - CONVENTION 1 INTERNATIONALE POUR LA R]VPRESSION DE LA TRAIT
DES FEMMES ET DES ENFANTS, OUVERTE A LA SIGNATURE A GENP-VE, D'
30 SEPTEMBRE 1921 AU 31 MARS 1922.

RATIFICATION.

Le Membre suivant a effectu6 le d6p6t des instruments de ratification h la date ci-dessou

ALBANIE .... .... ... .... .... ... ... .... .... ... ... ... 13 octobre 1924.

ADHIZSION.

URUGUAY ...... .... .... ... ... .... .... ... ... ... 21 octobre 1924.

1 Vol. IX, page 415; Vol. XV, page 311; Vol. XIX, page 282, et Vol. XXIV, page 162, de ce Recue
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FRANCE.

I hereby declare that, subject to ratification, the French Government gives its adhesion to
the Optional Clause of Article 36, paragraph 2, of the Statute of the Court, on the condition of
reciprocity, for a period of fifteen years, with power of denunciation, should the Protocol of Arbit-
ration, Security and the Reduction of Armaments, signed this day, lapse, and further subject to the
observations made at the First Committee of the Fifth Assembly, according to the terms of which
one of the Parties to the dispute may bring the said dispute before the Council of the League of
Nations for the purposes of the pacific settlement laid down in paragraph 3 of Article 15 of the
Covenant, and during such proceedings neither Party may take proceedings against the other
in the Court.

October 2, 1924.
ARI. BRIAND.

RATIFICATION OF THE OPTIONAL CLAUSE.

ESTHONIA.

One of the instruments of ratification deposited with the Secretariat of the League of Nations
on May 2, 1923, by the Esthonian Government contains the following passage :

" The Esthonian Republic declares to recognise as compulsory ipso facto and without special
agreement, in relation to any other Member or State accepting the same obligation, that is to say
on condition of reciprocity, the jurisdiction of the Court, in conformity with Article 36, paragraph 2,
of the Statute of the Court, for a period of five years, in any future dispute in respect of which
the Parties have not agreed to have recourse to another method of pacific settlement.

No. 269. - INTERNATIONAL CONVENTION 1 FOR THE SUPPRESSION OF THE
TRAFFIC IN WOMEN AND CHILDREN, OPENED FOR SIGNATURE AT GENEVA
FROM SEPTEMBER 30, 1921, TO MARCH 31, 1922.

RATIFICATION.

The following Member has effected the deposit of the instruments of ratification on the date
given below :

ALBANIA .... ... .... .... .... ... .... .... .... ... ... ... October 13, 1924.

ADHESION.

URUGUAY .... ... .... .... .... ... .... .... .... ... ... October 21, 1924.

1 Vol. IX, page 415 ; vol. XV, page 311 ; Vol. XIX, page 282, and Vol. XXIV, page 163, of this
Series.
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No. 355. - ARRANGEMENT' RELATIF A LA D] LIVRANCE DES CERTIFICATS
D'IDENTITE AUX RIEFUGIES RUSSES, SIGNtR A GENILVE, LE 5 JUILLET 1922.

Adopt6 par

URUGUAY .... ... ... .... .... ... ... .... .... ... ... 2 septembre 1924.

No. 416. - ARRANGEMENT PROVISOIRE 2 CONCERNANT L'ITABLISSEMENT DES
COMMUNICATIONS TRLIZGRAPHIQUES ENTRE LA FINLANDE ET LA RUSSIE,
SIGNIZ A HELSINGFORS LE 13 JUIN 1922.

ABROGATION.

Communiqu~e par le Ministre des A//aires 1trangdres de Finlande le 4 octobre 1924.

Par suite d'une lettre en date du 29 septembre 1924, 6manant du Ministre des Affaires 6trang~res
de Finlande, l'Arrangement pr6cit6 a 6t6 abrog6 par l'entr~e en vigueur d'une Convention du 18 juin
1924 concernant la communication t~l~phonique entre la R~publique de Finlande et l'Union des
R~publiques Socialistes Sovi6tistes.

No. 417. - ARRANGEMENT PROVISOIRE 3 CONCERNANT LE RPGLEMENT DES RE-
LATIONS POSTALES ENTRE LA FINLANDE ET LA RUSSIE, SIGN]P A HELSINGFORS
LE 22 JUIN 1922.

ABROGATION.

Communique par le Ministre des A//aires ;trangdres de Finlande le 4 octobre 1924.

Par suite d'une lettre en date du 29 septembre 1924 6manant du Ministre des Affaires trang~res
de Finlande, l'Arrangement pr~cit6 a 6t6 abrog6 par 1'entree en vigueur d'une Convention da i8 juin
1924 concernant 1'change postal entre la R~publique de Finlande et l'Union des R~publiques
Socialistes Sovidtistes.

No. 465. - CONVENTION 4 ENTRE LA FINLANDE ET LA RUSSIE AU SUJET DE LA
NAVIGATION DES NAVIRES MARCHANDS FINLANDAIS SUR LA NEVA ENTRE
LE LAC LADOGA ET LE GOLFE DE FINLANDE, SIGNIZE A MOSCOU LE 5 JUIN 1923.

ENTRtIE EN VIGUEUR DtFINITIVE: 20 aoqt 1923.

Communique par le Ministre des A//aires trangdres de Finlande le 29 septembre 1924.

1 Vol. XlII, page 237; Vol. XV, page 323; Vol. XIX, page 285, et Vol. XXIV, page 178, de ce Recuei

Vol. XVI, page 349, de ce Recueil.
3 Vol. XVI, page 362, de ce Recueil.
' Vol. XVIII, page 203, de ce Recueil.
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No. 355. - ARRANGEMENT" WITH REGARD TO THE ISSUE OF CERTIFICATES OF
IDENTITY TO RUSSIAN REFUGEES, SIGNED AT GENEVA, JULY 5, 1922.

Adopted by

URUGUAY .... ... .... .... .... ... .... .... .... ... ... September 2, 1924.

No. 416. - PROVISIONAL AGREEMENT 2 CONCERNING THE ESTABLISHMENT OF
TELEGRAPHIC COMMUNICATIONS BETWEEN FINLAND AND RUSSIA, SIGNED
AT HELSINGFORS, JUNE 13, 1922.

ABROGATION

Communicated by the Finnish Minister for Foreign Affairs, October 4, 1924.

According to a letter of the Finnish Minister for Foreign Affairs, dated September 29, 1924,
the aforesaid Agreement has been cancelled following the entry into force of a Convention
concluded June 18, 1924, concerning telephonic communication between the Republic of Fin-
land and the Union of the Socialist Soviet Republics.

No. 417. - PROVISIONAL AGREEMENT 3 REGARDING THE REGULATION OF POSTAL
RELATIONS BETWEEN FINLAND AND RUSSIA, SIGNED AT HELSINGFORS,
JUNE 22, 1922.

ABROGATION.

Communicated by the Finnish Minister for Foreign Affairs, October 4, 1924.

According to a letter of the Finnish Minister for Foreign Affairs, dated September 29, 1924,
the aforesaid Agreement has been cancelled following the entry into force of a Convention concluded
June 18, 1924, concerning postal exchange between the Republic of Finland and the Union of the
Socialist Soviet Republics.

No. 465. - CONVENTION 4 BETWEEN FINLAND AND RUSSIA WITH REGARD TO
NAVIGATION BY FINNISH MERCHANT AND CARGO VESSELS ON THE NEVA
BETWEEN LAKE LADOGA AND THE GULF OF FINLAND, SIGNED AT MOSCOW,
JUNE 5, 1923.

DEFINITE ENTRY INTO FORCE: August 20, 1923.

Communicated by the Finnish Minister /or Foreign Affairs, September 29, 1924.

1 Vol. XIII, page 237; Vol. XV, page 322 ; Vol. XIX, page 284, and Vol. XXIV, page 178, of this
Series.

Vol. XVI, page 349, of this Series.
3 Vol. XVI, page 362, of this Series.
4 Vol. XVIII, page 203, of this Series.
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No. 529. - TREATY OF COMMERCE AND NAVIGATION 1 BETWEEN THE UNITED
KINGDOM AND LATVIA, SIGNED AT LONDON, JUNE 22, 1923.

ACCESSIONS.

Communicated by His Britannic Majesty's Foreign Of/ice, October 10, 1924.

BRITISH LEGATION,

No. M. R. 30.

RIGA, May 21, 1924.
YOUR EXCELLENCY,

I am instructed by His Britannic Majesty's Principal Secretary of State for Foreign Affairs
to inform Your Excellency that Palestine desires to accede to the Treaty of Commerce and Navi-
gation concluded between the United Kingdom and Latvia on the 22nd June 1923.

I avail myself of this opportunity to renew to Your Excellency the assurance of my highest
consideration.

For H.B. M. Ministei

(Signed) JOHN LOWDON.
His Excellency

The Acting Minister for Foreign Affairs,
Riga.

LATVIJAS

ARLIETU MINISTRIJA.

MINISThRE DES AFFAIRES tTRANGtRES
DE LETTONIE.

No. R. 758 /28063.
RIGA, May 25, 1924.

EXCELLENCY,

With reference to your Note No. M. R. /30 of May 21, 1924, I have the honour to inform Your
Excellency that the Latvian Government are glad to learn that Palestine desires to accede to the

Treaty of Commerce and Navigation concluded between the United Kingdom and Latvia on the
22nd June 1923.

I avail myself of this opportunity to renew to Your Excellency the assurance of my highest
consideration.

(Signed) G. ALBAT.

His Excellency, Secritaire giniral.
John Ch. T. VAUGHAN,

Envoy Extraordinary and Minister
Plenipotentiary

of Great Britain
at Riga.

1 Vol. XX, page 395, of this Series.
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No. 529. - TRAITI DE COMMERCE ET DE NAVIGATION' ENTRE LE ROYAUME-UNI
ET LA LETTONIE, SIGNIt A LONDRES LE 22 JUIN 1923.

ACCESSIONS.

Communiqudes par le Ministre des A f/aires itrangdres de Sa Maiestl Britannique le io octobre 1924.

2 TRADUCTION. - TRANSLATION.

LIAGATION BRITANNIQUE.

No M. R. 30.
RIGA, le 21 mai 1924.

MONSIEUR LE MINISTRE,

J'ai l'honneur de faire connaltre h Votre Excellence, d'ordre du principal Secr6taire d'Etat
de Sa Majest6 Britannique pour les Affaires 6trang6res, que la Palestine desire accdder au Trait6
de commerce et de navigation conclu entre le Royaume-Uni et la Lettonie, le 22 juin 1923.

Je saisis cette occasion, etc...

Pour le Ministre de Sa Majest6 Britannique,

(Sign6) JOHN LOWDON.
Son Excellence

le Ministre des Affaires ftrangres,
Riga.

MINISThRE DES AFFAIRES tITRANGkRES

DE LETTONIE.

NO R. 758/28o63.
RIGA, le 25 mai 1924.

MONSIEUR LE MINISTRE PLt]NIPOTENTIAIRE;

Me r~f6rant h votre note M. R. 30, en date du 21 mai 1924, j'ai l'honneur d'informer Votre
Excellence que le Gouvernement letton est heureux d'apprendre que la Palestine d6sire acceder
au Traite de commerce et de navigation, conclu entre le Royaume-Uni et la Lettonie, le 22 juin
1923.

Je saisis cette occasion, etc...

(Signd) G. ALBAT,
Son Excellence Secritaire gdnral.

Monsieur John Ch. T. VAUGHAN,
Envoy6 extraordinaire

et Ministre Pl6nipotentiaire
de Grande-Bretagne,

Riga.

1 Vol. XX, page 395 de ce Recueil.
Traduit par le Secretariat de la Soci6t6 des 2 Translated by the Secretariat of the League of

Nations. Nations.
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BRITISH LEGATION.

M. R. 42.

YOUR EXCELLENCY,

With reference to my note M. R. 30 of the 2Ist May, last, I have the honour to communicate to
Your Excellency herewith, by direction of His Britannic Majesty's Principal Secretary of State
for Foreign Affairs, the following list of Colonies and Protectorates which are desirous of acceding
to the Treaty of Commerce and Navigation concluded between the United Kingdom and Latvia
on the 22nd June, 1923 :

RIGA, July I, 1924.

SEYCHELLES

HONG KONG
MAURITIUS

CEYLON

BAHAMAS

BARBADOS

BERMUDA
BRITISH HONDURAS
LEEWARD ISLANDS

TRINIDAD AND TOBAGO
ST. LUCIA

ST. VINCENT

FALKLAND ISLANDS
GAMBIA
GOLD COAST
SIERRA LEONE
NIGERIA
KENYA

UGANDA

ZANZIBAR
NYASALAND

SOMALILAND.

I avail myself of this opportunity to
consideration.

His Excellency
Monsieur L. SEYA,

Minister for Foreign Affairs,
Riga.

LATVIJAS
ARLIETU MINISTRIJA.

MINISThRE'DES AFFAIRES fTRANGtRES
DE LETTONIE.

No. R. 758/28o62.

YOUR EXCELLENCY,

renew to Your Excellency the assurance of my highest

For H. B. M. Minister:
(Signed) P. LEIGH SMITH.

RIGA, July 17, 1924.

With reference to Your Excellency's Note M. R. 42 of the Ist instant, I have the honour to
inform Your Excellency that the Latvian Government take note that the following British colonies
and protectorates desire to accede to the Treaty of Commerce and Navigation concluded between
the United Kingdom and Latvia on the 22nd June, 1923.

SEYCHELLES
HONG KONG

MAURITIUS

CEYLON

BAHAMAS

BARBADOS

BERMUDA
BRITISH HONDURAS
LEEWARD ISLANDS

TRINIDAD AND TOBAGO
ST. LUCIA
ST. VINCENT

FALKLAND ISLANDS
GAMBIA
GOLD COAST
SIERRA LEONE
NIGERIA
KENYA

UGANDA
ZANZIBAR
NYASALAND

SOMALILAND.

I avail myself of this opportunity to renew to Your Excellency the assurance of my highest
consideration.

His Excellency
John Ch. T. VAUGHAN,

Envoy Extraordinary
and Minister Plenipotentiary

of Great Britain
at Riga.

(Signed) G. ALBAT.
Secritaire giniral.
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LUGATION BRITANNIQUE.

M. R. 42.

MONSIEUR LE MINISTRE,

Comme suite h ma note M. R. 30, du 21 mai dernier, j'ai l'honneur de communiquer ci-dessous
h Votre Excellence, d'ordre du principal Secr6taire d'Etat de Sa Majest6 Britannique pour les
Affaires trangres, la liste des Colonies et Protectorats qui desirent acceder au Trait6 de commerce
et de navigation, conclu entre le Royaume-Uni et la Lettonie, le 22 juin 1923.

RIGA, le Ier juillet 1924.

SEYCHELLES

HONG-KONG
ILE MAURICE
CEYLAN
BAHAMAS
BARBADES

BERMUDES
HONDURAS BRITANNIQUE
ILES SOUS LE VENT
TRINITt ET TOBAGO
STE-LUCIE
ST-VINCENT

ILES FALKLAND
GAMBIE
C6TE D'OR
SIERRA LEONE
NIGERIA
KENYA

OUGANDA

ZANZIBAR
NYASSALAND

SOMALILAND.

Je saisis cette occasion, etc...

Son Excellence
Monsieur L. SEYA,

Ministre des Affaires trangres,
Riga.

MINISTRE DES AFFAIRES I TRANGtRES

DE LETTONIE.

No R. 758/28062.

MONSIEUR LE MINISTRE,

Pour le Ministre de Sa Majest6 Britannique:
(Sign6) P. LEIGH SMITH.

RIGA, le 17 juillet 1924.

Me r~f6rant hi la note M. R. 42 de Votre Excellence, en date du jer courant, j'ai l'honneur
d'informer Votre Excellence que le Gouverncment letton prend acte du d~sir manifest6 par les
Colonies et Protectorats britanniques ci-dessous, d'accdder au Trait6 de commerce et de navi-
gation conclu entre le Royaume-Uni et la Lettonie, le 22 juin 1923.

SEYCHELLES BERMUDES ILES FALKLAND OUGANDA
HONG-KONG HONDURAS BRITANNIQUE GAMBIE ZANZIBAR

ILE MAURICE ILES SOUS LE VENT C6TE D'OR NYASSALAND
CEYLAN TRINITt ET TOBAGO SIERRA LEONE SOMALILAND.
BAHAMAS STE-LUCIE NIGERIA
BARBADES ST-VINCENT KENYA

Je saisis cette occasion, etc...

(Sign6) G. ALBAT,
Secritaire geniral.Son Excellence

John Ch. T. VAUGHAN,
Envoy6 Extraordinaire

et Ministre Plnipotentiaire
de Grande-Bretagne,

Riga.
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1 TRADUCTION. - TRANSLATION.

No. 559. - AGREEMENT BETWEEN CHINA AND JAPAN ON DETAILED ARRAN-
GEMENTS FOR THE EXECUTION OF THE TREATY FOR THE SETTLEMENT
OF OUTSTANDING QUESTIONS RELATIVE TO SHANTUNG. (WITH ANNEX,
AGREED TERMS OF UNDERSTANDING AND NOTES EXCHANGED.) SIGNED
AT PEKING, DECEMBER I, 1922.

Prsent d l'enregistrement par le Chef du Bureau Presented for registration by the Head of the
du Japon d la Sociltj des Nations, le 6 no- Japanese Bureau at the League of Nations,
vembre 1924. November 6, 1924.

The GOVERNMENTS OF JAPAN and CHINA, in order to effect detailed arrangements for the exe-
cution of the Treaty for the Settlement of Outstanding Questions relative to Shantung, signed
at Washington on the fourth day of the second month of the eleventh year of Taisho, or the fourth
day of the second month of the eleventh year of the Chinese Republic, have appointed their respective
Commissioners to form a Joint Commission, as provided for in Article II of the said Treaty, that
is to say :

THE GOVERNMENT OF JAPAN:

Yukichi OBATA, Envoy Extraordinary and Minister Plenipotentiary to China;
Masanosuke AKIYAMA, Chief of the Tsingtao Civil Administration; and
Katsuji DEBUCHI, Councillor of Embassy;

THE GOVERNMENT OF CHINA:

Chengting Thomas WANG, Director-General of the Rehabilitation of Shantung Rights;
Tsai-chang TANG, Councillor to the Ministry for Foreign Affairs;
Tung-fan Hsu, Councillor to the Directorate-General for the Rehabilitation of Shantung

Rights ; and
Chen KAN, Adviser to the Inspectorate-General of Hunan and Hupeh;

Who have met at Peking and agreed upon the following Articles

SECTION I.

RESTORATION OF THE FORMER GERMAN LEASED TERRITORY OF KIAOCHOW.

Article I.

Japan shall transfer the entire administration of the former German Leased Territory of Kiao-
chow to China at noon on the tenth day of the twelfth month of the eleventh year of Taisho, or
the tenth day of the twelfth month of the eleventh year of the Chinese Republic, with a view to

1 Communiqu~e par le Chef du Bureau du Japon 1 Communicated by the Head of the Japanese
h la Socitd des Nations. Une traduction en fran- Bureau for -the League of Nations. A French
9ais de cet Accord a 6t6 publi6e au Vol. XXII, translation of this Agreement has been published
page 256 de ce Recueil. in Vol. XXII, page 256, of this Series.



1924 League of Nations - Treaty Series. 427

the restoration of the said Territory to China under Article I of the Treaty for the Settlement
of Outstanding Questions relative to Shantung. After such transfer, all administrative powers
and responsibilities shall devolve on the Government of China except those appertaining to Japanese
consular officers by treaty, agreement, usage or otherwise.

Article II.

The transfer of the administration and public properties (including wharves and harbour
equipment) as well as the handing over of such documents as may be necessary for such transfer,
as provided for in Articles III and IV of the Treaty for the Settlement of Outstanding Questions
relative to Shantung, shall be carried out by the Japanese and Chinese transfer committees with
powers to make and put into force the detailed arrangements for the said purpose.

Article III.

The Japanese and Chinese committees mentioned in the preceding Article shall complete
the work of transfer within one month from the date of the transfer of the administration to China.

Article IV.

The Government of China shall recognise the validity of all judgments of the Japanese Court
at Tsingtao, regarding both civil and criminal cases as well as of processual acts, certificates con-
cerning immovables, public deeds, protests and authentication of the date of private deeds.

SECTION II.

WITHDRAWAL OF JAPANESE TROOPS.

Article V.

The withdrawal of the Japanese troops (including gendarmes) stationed at Tsingtao shall
be completed within twenty days of the date mentioned in Article I of the present Agreement.

SECTION III.

LAND.

Article VI.

The Government of China shall permit the extention of the lease of land which was granted
by the Japanese authorities before the exchange of the ratification of the Treaty for the Settlement
of Outstanding Questions relative to Shantung for thirty years after the expiration of the term
of lease on the same conditions as the original lease.

Upon the expiration of the term of thirty years stipulated in the preceding paragraph, the
renewal of the lease shall be permitted, but the conditions of its renewal shall be in conformity
with the provisions of the Land Regulations of the open port of Kiaochow.
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The provisions of the preceding two paragraphs shall not be applied to the land the lease
of which was granted by the Japanese authorities before the exchange of the ratification of the
aforesaid Treaty but on which neither construction nor work of any kind has been commenced
within the period stipulated in the conditions on which the permission to lease was accorded.

Permission to lease granted by the Japanese authorities after the exchange of the ratification
of the said Treaty shall all be cancelled, provided, however, that, in so far as land on which construc-
tion or work was commenced before the tenth day of the twelfth month of the eleventh year of
Taisho is concerned, the Government of China shall give special and preferential consideration
to such land for continuation of lease under the Land Regulations of the open port of Kiachow.

SECTION IV.

PUBLIC PROPERTIES.

A rticle VII.

It has been agreed that, in accordance with Article VII of the Treaty for the Settlement of
Outstanding Questions relative to Shantung, the Government of Japan shall retain the following
properties :

A. Properties required for the Japanese Consulate-General
(i) Land, buildings and premises, 27 Maidzuru-machi. " Map Sei No. i
(2) Land, buildings and premises, 28 Maidzuru-machi and 26 Saga-machi. " Map

Sei No. 2 "
(3) Land, buildings and premises, 24 Saga-machi and 34 Kurume-machi. " Map

Sei aNo. 3 ".
(4) Land, buildings and premises, 2o and 22 Mannen-machi. " Map Sei No. 4

and No. 5 ".
(5) Land, buildings and premises, 15, 17 and 18 Hamamatsu-machi. " Map Sei

No. 6
(6) Land; buildings and premises, 17 and I8 Bakwan-machi. " Map Sei No. 7 "
(7) Land, buildings and premises, ii Saga-machi, " Map Sei No. 8 ".
(8) Land (15,000 tsubo), high ground north of Kasumigaseki-tori. " Map Sei

No. 9

B. Properties required for the Japanese community

(i) Japanese Association : land, buildings and premises, io Shidzuoka-machi.
Map Sei No. IO ".

(2) Chemical Laboratory : land, buildings and premises, 22 Hasakura-machi. " Map
Sei No. ii. "

(3) Tsingtao Hospital : land, buildings and premises, 15 Manen-machi. " Map
Sei No. 12

(4) Middle School: land, buildings and premises, Ariake-machi. " Map SeiNo. 13 ".
(5) Girls' High School: land, buildings and premises, Mikasa-machi. " Map Sei

No. 14 ".
(6) First Primary School : land, buildings and premises, Hanasaki-machi. " Map

Sei No. 15 "
7) Tsingtao Shrine: land, buildings and premises, Wakatsuruyama. " Map Sei

No. 16 "
(8) War Monument: land, buildings and premises, Asahiyama. " Map Sei No. 17 1 .
(9) Tsingtao Sanctuary: land, buildings and premises, Koshu-machi. "Map

Sei No. 18 ".
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(io) Crematorium : land, buildings and premises, Tatsumi-machi. " Map Sei
No. 19 ".

(ii) Cemetery : land, Asahiyama. " Map Sei No. 20

The land included in the properties to be retained by the Government of Japan, as men-
tioned in the preceding two paragraphs, is confined within the lines of demarcation indicated on
the maps attached hereto.

Article VIII.

All such public properties, exclusive of those provided for in the preceding Article, as exist
in the former German Leased Territory of Kiaochow shall be transferred to the Government of
China.

Article IX.

The arrangements of public properties existing along the Kiaochow-Tsinanfu Railway which are
to be retained or used by the Government of Japan under the Agreement for the Withdrawal of
Troops along the Shantung Railway shall be separately agreed upon between the Governments
of Japan and China on the occasion when it is settled, which places are to be opened to trade.

SECTION V.

TELEGRAPH AND TELEPHONE.

Article X.

The Government of Japan shall transfer to the Government of China, without compensation,
one-half of the Tsingtao-Sasebo cable ; the Sasebo end of this cable shall be operated by the Govern-
ment of Japan and the Tsingtao end by the Government of China.

Article XI.

Matters relative to the arrangements of the cable mentioned in the preceding Article shall
be separately agreed upon between the Governments of Japan and China.

Article XII.

The Government of China declare that they will on their own initiative put an end, upon
the expiration of the term of monopolies and special rights concerning the telegraph which are
at present enjoyed by certain foreign companies, to such monopolies and rights, and that they
will not grant any further monopoly concerning the telegraph either to any foreign Government
or to any company or private individual.

Article XIII.

The Government of China shall, upon taking over the Tsingtao and the Tsinan Wireless Stations,
open them for public telegraphic service between the following points :

(a) Between the Tsingtao Wireless Station and vessels at sea.
(b) Between the Tsingtao Wireless Station and the Tsinan Wireless Station (for so

long a period as the latter station shall exist).
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Article XIV.

The Government of China shall continue to handle telegrams written in the Japanese syllabary
at the following telegraph offices :

(i) The Tsingtao Cable Station.
(2) The Tsingtao Wireless Station.
(3) The Telegraph Offices at Tsingtao, Szefang and Tsangkow.

When telegrams written in the Japanese syllabary are handled at the above-mentioned Tele-
graph Offices at Szefang and Tsangkow, there shall be charged for such telegrams a special fee,
the amount of which shall be separately agreed upon between the competent authorities of Japan
and China.

Article XV.

The Government of China shall, upon taking over the Kiaochow-Tsinanfu Railway (including
its branches), open for public service the telegraph offices at the main stations along the said
Railway.

Article XVI.

The Government of China shall, upon taking over the equipment of the military telephone
between Tsingtao and Tsinan, open it to the public and shall give adequate facilities to its users.

SECTION VI.

SALT INDUSTRY.

Article XVII.

The Governments of Japan and China, in accordance with the provisions of Article XXV
of the Treaty for the Settlement of Outstanding Questions relative to Shantung, have agreed
upon the following terms for the exportation to Japan of salt produced along the coast of Kiaochow
Bay :

(i) Japan shall, for a period of I5 years beginning with the twelfth year of Taisho,
purchase Tsingtao salt to the amount of neither more than 350,000,000 " kin " nor
less than ioo,ooo,ooo " kin " in each year : provided that, upon the expiration of the
aforesaid period, further arrangements shall be made.

(2) The Government of China shall conduct an examination of the quality (inclu-
ding colour) of the Tsingtao salt to be purchased by Japan, conformably with the Regu-
lations concerning the Examination of the Quality of Salt adopted by the Government
of Japan in the first month of the tenth year of Taisho: provided that, in case of
necessity for any change in future, further arrangements shall be agreed upon.

(3) The place of the delivery of salt shall be a warehouse at Moji or at any other
place that may be designated by the competent authorities of Japan : provided that,
with regard to salt imported through anyplace other than Moji, there shall be paid the
difference in freight (between the freight charges to the particular place of importation
and those to Moji) similar to that payable in the case of other imported salt.

(4) Other matters relating to the purchase by Japan of Tsingtao salt shall be
agreed upon between the competent authorities of Japan and China.



1924 League of Nations - Treaty Series. 431

SECTION VII.

COMPENSATION FOR PUBLIC PROPERTIES AND FOR SALT INDUSTRY.

Article XVIII.

The Government of China shall pay to the Government of Japan a sum of 16,ooo,ooo gold
yen in Japanese currency as compensation for the transfer of public properties under Article VI
of the Treaty for the Settlement of Outstanding Questions relative to Shantung, as well as for the
purchase, under Article XXV of the said Treaty, of the interests of Japanese subjects or companies
actually engaged in the salt industry along the coast of Kiaochow Bay.

Of the above-mentioned amount, a sum of 2,ooo,ooo gold yen in Japanese currency shall
be paid in cash within one month of the transfer of the public properties and the salt industry.

Article XIX.

The Government of China shall, upon the completion of the transfer of the public properties
and the salt industry, deliver to the Government of Japan Treasury Notes in payment of a sum
of 14,000,000 gold yen in Japanese currency.

A rticle XX.

The terms of the Treasury Notes mentioned in the preceding Article are as follows
(i) The total amount of the face value of the Treasury Notes shall be 14,000,000

gold yen in Japanese currency.
(2) The Treasury Notes shall bear interest at 6 per cent per annum.
(3) The Treasury Notes shall be redeemed in fifteen years, and, after standing

unredeemed for a year and beginning with the second year, shall be annually redeemed
in two instalments of 5oo,o0o gold yen each on the dates fixed for the payment of interest;
provided, however, that the said Notes may, either in whole or in part, be redeemed
at any time upon three months' notice.

(4) Besides the Treasury Notes being secured on the surplus of Customs revenue
and salt gabelle, the Government of China shall consider and select other reliable securities
and arrange the matter as soon as possible with the Japanese Minister at Peking.

The Government of China shall, in case of consolidation in future of her foreign
debts, include, at the first opportunity, the Treasury Notes in question in the scheme of
such consolidation.

(5) The Government of China engage that, in case the above-mentioned securities
are not sufficient to cover the principal and interest of the Treasury Notes, the deficit
shall be paid out of other sources of revenue.

(6) The interest of the Treasury Notes shall be paid every six months, dating from
the day on which the Notes shall have been delivered.

(7) The place for the payment of the principal and interest of the Treasury Notes
shall be at Tokio, and the Yokohama Specie Bank shall be designated to handle the
business connected with such payment. In case the Government of Japan wish at their
convenience to change the place of payment or the designated bank, they shall confer
with the Government of China.
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(8) The Government of China shall exempt the Treasury Notes and coupons as
well as the payment and receipt of the principal and interest of the said Notes from all
public imposts.

(q) The Government of Japan, after the Treasury Notes have been delivered, can
freely at their convenience transfer the said Notes to others whether in whole or in part.

(io) The Treasury Notes shall be styled" Tsingtao Public Property and Salt Industry
Compensation Gold Yen Treasury Notes ".

(ii) The Treasury Notes, with cotipons attached payable semi-annually, shall
designate the mark, number, date of delivery, signature and seal of the representatives
of the Chinese Government, amount, rate of interest, term of redemption, securities,
the Chinese Government's guarantee of payment, mode of paying principal and interest,
the bank concerned and any other matters necessary for the exercise of their rights by
the holders of the Notes.

The Treasury Notes shall be issued in two denominations of ioo,ooo gold yen and
5oo,ooo gold yen respectively and to such number as is required.

(12) The expenses for the issue of the Treasury Notes shall be met by the Government
of China.

(13) The Government of China, pending the issue of the Treasury Notes proper,
shall issue and deliver provisional notes.

SECTION VIII.

MINES.

Article XX.

The Governments of Japan and China, in order to establish the company provided for in
Article XXII of the Treaty for the Settlement of Outstanding Questions relative to Shantung,
shall cause the inaugural committees elected respectively by the Japanese and Chinese financial
groups to undertake the. business connected with the establishment of the said company.

Article XXII.

The Government of Japan, when the company has been established under a special charter
of the Government of China, shall hand over to the said company the mines of Tsechwan, Fangtze
and Chinlingchen as well as the properties appurtenant thereto.

Article XXIII.

The company mentioned in the preceding Article shall be made a joint concern of Japanese
and Chinese nationals, its capital to be subscribed one-half by the Japanese and the other half
by the Chinese.

The same shall apply in case of an increase in the capital of the said company.

Article XXIV.

The amount of compensation to be paid by the above-mentioned company to the Government
of Japan shall be 5,ooo,ooo gold yen.
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Article XXV.

Detailed arrangements relative to the payment of compensation mentioned in the preceding
Article shall be agreed upon between the Government of Japan anco the said company on the latter's
establishment.

SECTION IX.

MARITIME CUSTOMS AT TSINGTAO.

Article XXVI.

The Government of China shall continue in operation the bonded area system as at present
maintained at Tsingtao.

Article XXVII.

The Government of China agree that all goods coming under the provisions of Article III
(c) of the Amendment of 19o5 to the Agreement relating to the Establishment of a Maritime Customs
House at Tsingtao, which were bona lide contracted for previous to the date of the fourth day
of the second month of the eleventh year of Taisho, shall, if imported within four years from the
said date, be admitted free of import duty.

Article XXVIII.

The Government of China shall, after the tenth day of the twelfth month of the eleventh
year of Taisho, place manufactories in the former German Leased Territory of Kiaochow on the
same footing as manufactories at other Treaty Ports in China ; provided that, in the event of the
existing regulations and procedure being altered after the said date, all materials that have been
introduced into a manufactory under the provisions of the Agreement of April 17, 1907, and the
products manufactured from them shall, on presentation to the Maritime Customs House at Tsingtao
of the necessary proofs, be entitled to the treatment laid down in the said Agreement.

In witness whereof, the Japanese and Chinese Commissioners have signed the present Agreement,
in duplicate in the Japanese and Chinese languages and have thereunto affixed their seals, one
copy in Japanese and the other in Chinese, to be kept by each side of the Commissioners.

Done at Peking, this first day of the twelfth month of the eleventh year of Taisho, or the
first day of the twelfth month of the eleventh year of the Chinese Republic.

(L. S.) YUKICHI OBATA.
(L. S.) MASANOSUKE AKIYAMA.
(L. S.) KATSuJI DEBUCHI.

(L. S.) CHENGTING THOMAS WANG.
(L. S.) TSAI-CHANG TANG.
(L. S.) TUNG-FAN HSU.
(L. S.) CHEN KAN.

[Map omitted.]
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ANNEX

TO THE AGREEMENT ON DETAILED ARRANGEMENTS FOR THE EXECUTION OF THE TREATY
FOR THE SETTLEMENT OF OUTSTANDING QUESTIONS RELATIVE TO SHANTUNG.

1.,

WITHDRAWAL OF JAPANESE TROOPS.

The Government of China, before the withdrawal and return of the Japanese troops at Tsingtao,
as well as of the Japanese officials at Tsingtao and along the Kiaochow-Tsinanfu Railway, shall
afford them such facilities and privileges as may be required for their stay, withdrawal and return.

As to the above-mentioned facilities and privileges, they shall be agreed upon by the Sino-
Japanese Committees provided for in Article II of the present Agreement.

II.

VESTED RIGHTS.

The vested rights of foreigners shall be suitably adjusted between the Chinese local authorities
at Tsingtao and the Japanese Consular officers in accordance with the Treaty for the Stttlement
of Outstanding Questions relative to Shantung, the Annex thereto and the Agreed Terms of Under-
standing relating to the said Treaty.

Ill.

LAND.

The Government of China agree that with respect to the leased land which is covered by the
provision of Paragraph IV, Article VI of the present Agreement, the status quo shall be maintained
until the prescribed procedure shall have been fulfilled.

IV.

FARMS.

The Government of China may take over by purchase, for fair compensation, the Kunitake
Farms and other large farms under the management of Japanese, situated in the former German
Leased Territory of Kiaochow.

Details concerning the above-mentioned purchase shall be agreed-upon between the Admi-
nistration of the Port of Kiaochow and the Japanese Consular officers.

V.

PUBLIC PROPERTIES.

(i) The Government of Japan, in view of their retaining a cemetery of 10,040 tsubo (Map
Sei No. 2o) on Asahiyama, in accordance with Article VII of the present Agreement, declare that
they will transfer to the Government of China the land for cemetery which has hitherto been used.

(2) The Government of China, while agreeing that the boundaries of the land for the Tsingtao
Shrine and the War Monument shall be fixed as indicated on the appended maps, declare that
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they will preserve and will not release the forest within the existing iron-wire fences, and that
they will agree to the unrestricted use of the said forest area when required for purpose of festival
or otherwise.

(3) The Government of China declare that, upon taking over the Tsingtao Observatory,
it will be managed along the following lines :

(a) For the time being, the Japanese at the said Observatory, without receiving any
remuneration from the Government of China, shall continue their duties, as
heretofore, for the management and maintenance of the said Observatory.

The Government of China shall afford all possible facilities in regard to tele-
grams for the exchange of the reports between the above-mentioned Observatory
and Japanese observatories.

(b) When in future a Chinese staff for the said Observatory, on being sufficiently
trained, replaces the Japanese hitherto in service, further arrangements shall
be made with regard to connections between the said Observatory and Japanese
observatories.

(4) The Government of China declare as follows with respect to the under-mentioned pro-
)erties taken over under Article VIII of the present Agreement :

(i) Permission is given for the lease, without compensation, of the land, buildings
and premises of the Asahi Barracks for the use of the Commercial University.

(2) Permission is given for the continued lease, without compensation, of the land;
buildings and premises which are now leased to the Tsingtao Gakuin.

(3) Permission is given for the continued lease, without compensation, of the land
which is now leased to the Marine Association.

(4) The Tsingtao Market, the Kominato-machi Public Landing Place, the Horse-
Training Ground (at Maidzuru-machi), the Horse-Shoeing Place (at Saga-machi) as well
as the Race-Ground and buildings and premises thereto shall be reasonably dealt with
by the Administration of the Port of Kiaochow.

(5) The lands and buildings of the International Club (at i Shidzuoka-machi),
the Golf Club (within the Parade Ground at Asahi-machi) and the Tennis Club (at Ryojun-
machi) shall be managed by them, without paying any compensation, under the supervision
of the Administration of the Port of Kiaochow.

(6) The rent for the land now leased to various religious and charitable institutions
shall be specially reduced.

(7) Adequate facilities shall be afforded in regard to the land, buildings and premises
now leased to the Tsingtao Shimpo Sha (at Shidzuoka-machi) and the Tsinan Nippo
Sha (at Shidzuoka-machi).

As to the dormitories (at Maidzuru-machi) of the Tsingtao Shimpo Sha, their existing
lease shall be continued for one year from the date of the signature of the present Agreement.

(8) The Experimental Farm at Litsun, all the Chinese public schools in the former
German Leased Territory of Kiaochow and the Isolation Hospital at Taihsichien shall
as a matter of course be maintained, managed and enlarged.

(9) The Parade Ground at Asahi-machi and the Target-Practice Ground at Chanshan
shall be maintained and managed by the Administration of the Port of Kiaochow, and it
shall permit both Chinese and foreigners to use them in accordance with its Regulations
for the Control of Public Properties.

(io) The Pilots' Office (at Himeji-machi, by the Tsingtao Pier) shall as a matter
of course be maintained and managed by the Administration of the Port of Kiaochow.

The institutions and enterprises mentioned in the foregoing paragraphs, except those
managed by the Administration of the Port of Kiaochow, shall obtain its approval in
regard to their organisation and regulations and shall observe general rules of the said
Administration.
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VI.

ELECTRIC LIGHT, STOCKYARD AND LAUNDRY.

The Government of China, with respect to the formation of companies for undertaking enter-
prises relating to electric light (including, as an auxiliary enterprise, the supply of electric
power), stockyard and laundry, agree to their formation under Chinese charter, to their being
managed with joint Chinese and foreign (including Japanese) capital and to the participation in
the said companies of Japanese members (including directors) in proportion to the amount ol
Japanese capital invested therein.

As to the formation of a laundry company, consideration shall be given to the contracts ol
Japanese concerning the laundry which is under lease to them and is in actual operation.

VII.

TELEPHONE.

(I) The Government of China shall employ, for a period of six months after the date of taking
over the telephone enterprise in the former German Leased Territory of Kiaochow, operator,
in the Telephone Office concerned who are conversant with the Japanese language for the sakE
of telephone users who speak the said language.

(2) The Government of China, upon taking over the above-mentioned telephone enterprise,
shall cause the Telephone Office concerned to decide upon a standardised system for use in telephon
calls and exchange for the purpose of meeting the convenience of telephone users.

VIII.

SALT INDUSTRY.

(i) In case circumstances relating to the demand or production of salt in Japan and Chin-
render it difficult to make or take delivery of the minimum or the maximum quantity for purchase
as stipulated under Article XVII (i) of the present Agreement, with respect to the exportatio
of Tsingtao salt, the quantity for purchase in the particular year shall be suitably agred upol
irrespective of the specified quantities referred to above.

(2) The Tsingtao salt to be purchased by the Japanese Monopoly Bureau is restricted to th
quality required by the said Bureau: provided that, in cases where an inferior kind of salt no
required by the Japanese Monopoly Bureau shall have been imported, the reduction of price or othe
arrangements shall be agreed upon between the competent authorities of Japan and China.

(3) The purchase price and also matters relating to salt to be imported by manufacturer!
for their own industrial purposes shall be agreed upon between the competent authorities of Japai
and China.

(4) The selection of the export agents, upon the nomination of candidates by the competen
authorities of China, shall be agreed upon between them and the competent authorities of Japan

he Government of China shall permit the free exportation of.Tsingtao salt to Korea
(6) Both the crude and refined salt representing the remaining stock-in-trade, actuall:

owned or possessed by salt merchants or manufacturers at the time of the transfer of the sal
industry at Tsingtao, as well as any salt already contracted for may be freely exported on th
same conditions as those at present existing up to and including the date of the thirty-first da.
of the third month of the twelfth year of Taisho.
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IX.
MINES.

(i) The shares of the Company are transferable only among the respective nationals of
Japan or of China, as the case may be.

The same shall apply in case of the mortgaging of the said shares.

(2) The Company shall appoint the following officers
9 Directors
2 Auditors.

Four of the Directors shall be Japanese and the other five, Chinese : one of the Auditors shall
be Japanese and the other, Chinese. They shall be chosen from among the Japanese and Chinese
shareholders respectively.

The organisation of the Council of Directors and Auditors shall be agreed upon between the
representatives of the Japanese and Chinese financial groups concerned.

() The Company may appoint two or three managing officials of the Shantung Railway
to-be its own advisers.

(4) The capital of the Company, its shares, general meetings of shareholders and other matters
shall be provided for in the statutes of the Company. t

(5) The sum of 5,000,000 gold yen representing the compensation to be paid by the Company
to the Government of Japan shall bear no interest, and, in payment thereof, the Company, in case
of paying a dividend of not less than 8 per cent per annum, shall deliver to the Government of
Japan an amount equivalent to the one-half of the net profit in excess of the said percentage.

(6) The Company shall enjoy a treatment equal to that accorded to other persons or groups
of persons working mines who enjoy the minimum rates and the most favourable treatment in
China in regard to Mining Area Tax, Mining Output Tax, Maritime Customs duties and all other
imposts.

(7) The Government of China shall, for the transportation of the Company's coal, cokes
and ore, cause the same favourable treatment to be accorded to the company as is enjoyed by
mining companies in other places in regard to special freight charges, the assignment of freight
cars, the erection of storehouses for coal, cokes and ore, the extension of railway lines and other
matters. Details of such arrangements shall be agreed upon between the Mining Company and
the Kiaochow-Tsinanfu Railway.

(8) The coal required by theKiaochow-Tsinanfu Railway shall be supplied by the Company
at approximately the cost price.

(9) The Government of China guarantee that they will permit the establishment at the
Tsingtao Wharves in future of wharves for the exclusive use of the mines in Shantung.

The site of the said wharves and other details shall be agreed upon between the Adminis-
tration of the Port of Kiaochow and the Company as the occasion may require.

(io) The Company, in its relations with railways and wharves, in addition to what has been
stated in the foregoing paragraphs, shall enjoy the most favourable treatment which is enjoyed
by other mining companies in China.

(ii) Contracts for work (Contrats d or/alit) at Fangtze and Tsechwan shall in their present
condition be transferred to the Company and shall in future be agreed upon between the Company
and the contractors concerned.

(12) The disposal of the properties which belonged to the old Mining Company, the use
of which has been permitted to other Bureaux, shall be agreed upon between the Company and the
respective Bureaux.

(13) When the Company, in case the term of its existence shall have been fixed, continues
to exist upon the expiration of the said term, the agreements stipulated in the foregoing paragraphs
shall continue to apply.
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X.

MARITIME CUSTOMS AT TSINGTAO.

(I) The Government of China declare that the favourable treatment actually extended to
various goods at the Maritime Customs House of Tsingtao at the time of the signature of the present
Agreement shall continue to be extended in the Bonded Area provided for in Article XXVI of the
present Agreement.

(2) The Government of China permit Japanese traders in the former German Leased Territory
of Kiaochow to communicate in the Japanese language with the Customs House of Tsingtao.

(3) The Government of China shall cause the Inspector-General of Customs, in the selection
of necessary staff for the Customs-House of Tsingtao, to give consideration, within the limits of the
Service Regulations of the Chinese Maritime Customs now in force, to the various needs of actual
trade at Tsingtao, and to confine the change in the present personnel to the smallest possible extent.

(4) The properties belonging to the former Maritime Customs-House at Tsingtao shall be
separated from the question of the public properties at Tsingtao, and shall be decided upon by
the Inspector-General of Customs and the Japanese authorities at Tsingtao.

(L. S.) YUKICHI OBATA.
(L. S.) MASANOSUKE AKIYAMA.
(L. S.) KATSUJI DEBUCHI.
(L. S.) CHENGTING THOMAS WANG.
(L. S.) TSAI-CHANG TANG.
(L. S.) TUNG-FAN HSU.
(L. S.) CHEN KAN.

December i, eleventh year of Taisho, or December I, eleventh year of the Chinese Republic.

AGREED TERMS OF UNDERSTANDING

CONCERNING AGREEMENT ON DETAILED ARRANGEMENTS FOR THE EXECUTION OF THE TREATY
FOR THE SETTLEMENT OF OUTSTANDING QUESTIONS RELATIVE TO SHANTUNG.

I.

JUDICIAL MATTERS.

The provisions of Article IV of the present Agreement shall apply without prejudice to the
provisions of Article XXIV of the Treaty for the Settlement of Outstanding Questions relative
to Shantung and of II, Annex to the present Agreement.

II.

LAND.

(1)7 The Government of Japan declare that in future they will respect the Land RegulationE
of the Open Port of Kiaochow in so far as these regulations shall not prejudice the rights and interest,
enjoyed by foreigners by custom in other open ports in China as well as by treaties of commerce
and navigation.
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(2) In case the other leased territories in China, upon their restoration, are opened to trade
in future, the rights and interests relating to land that may be enjoyed by foreigners in the places
so opened shall likewise be enjoyed by them in the Open Port of Kiaochow.

III.

PUBLIC PROPERTIES.

(i) The disposal of and compensation for the fixtures, furniture and stores (exclusive of
those left by Germany) which are appurtenant to the public properties to be handed over to China
shall be agreed upon by the Japanese and Chinese Committees provided for in Article II of the
present Agreement.

(2) The Government of China declare that they will, in accordance with the fixed plan,
proceed with and complete the work for the extension of No. I Wharf at Tsingtao which is now
being undertaken by the Japanese authorities.

(3) The Government of Japan agree to transfer to the Government of China dredgers, small
steamers and other vessels (as hereinafter mentioned), it being declared that the Chinese authorities
will allow the Sokuboku Maru to continue to be used, without compensation, by pilots.

i. Steamers.

Belonging to the Harbour Office:
Sokuboku Maru.
Seito Maru.
Sansui Marv.

Belonging to the Water Gendarmerie Detachment
Rozan Maru.

Belonging to the Port Office
Wakazuru Maru.
Koto Maru.
Chiyo Maru.
Fuzan Maru.
Santo Maru.
Kyusui Maru.

Belonging to the Wharf Office :

Aioi Maru.
Kozan Maru.
Issui Maru.
Nisui Maru.

2. Miscellaneous Vessels.

Belonging to the Harbour Office:
Fumigation ship ... ...... I
" Dambei " .I....... .
" Temma " of small type . * 2
Junk ..... ............ I
Other various ships. ....... 7



440 Socie'te des Nations - Recuei des Traites. 1924

Belonging to the Port Office :
35-ton floating crane . . . . I
Priestman Dredger, Shoko Go I
Priestman Dredger, Taiko Go I
Pontoon ..... .......... 2
Lighter ..... .......... 3
" Temma ............ 5
Junk ..... ........... 3
Row-boat ... .......... 9
Cargo-carrier of small type I
Hopper barge ........ .II

Belonging to the Wharf Office
22-ton floating crane . . . I
Various ships .... ........ 4
Motor launch .......... I

(4) The Government of China declare that, until the full payment of the compensation in
regard to public properties shall have been made, the wharves (including warehouses) at Tsingtao
will not be made security for any foreign debt. Should it become necessary to mike the said
wharves security for a foreign debt, the Government of China undertake to consult Japan first.

(5) The Government of China declare that they will in future effect, speedily and at a specially
reduced price or rent, the transfer or lease of houses for the accommodation of teachers in the
various Japanese schools in the former German Leased Territory of Kiaochow.

(6) The Governments of Japan and China consider that the Sino-Japanese disputes relating
to the question of the Szefang Electric Power Station have in fact been settled by the participating
of persons concerned with the establishment of the said Electric Power Station in the negotiations
between the Japanese and Chinese parties concerned for the establishment of a new company to
manage the Tsingtao Electric Power Station as well as in the organisation of the said company.

(7) Of the public properties existing along the Kiaochow-Tsinanfu Railway, those which it
has been decided shall be retained by the Government of Japan, come under (a) and (b), as herein-
after mentioned. The retention of, or compensation for, the properties under from (c) to (j) as
hereinafter mentioned shall, in accordance with Article IX of the present Agreement, be negotiated
over between the Governments of Japan and China on the occasion when it is settled which places
along the said Railway are to be opened to trade.

(a) Official residences of the garrison at Tsinanfu ....... ................. 9
(b) Official residence of the Commander of the gendarmerie detachment at Tsinanfu . .I
(c) Officers' Club at Fangtze and houses appurtenant thereto .... ............ 2
(d) Dormitories for the non-commissioned officers and first privates of the gendarmerie

detachment at Fangtze ..... ....................... . ...... 5
(e) Offices and official residences of the genda- merie detachment at Weihsien ........ 2
(/) Offices and official residences belonging to the gendarmerie detachment at Changtien 3
(g) Offices and official residences of the gendarmerie squad at the Tsechwan Colliery . 3
(h) Offices and official residences of the gendarmerie detachment at Poshan. ......... 2
(i) Barracks of the detachment at Poshan ...... .. .................... I
(j) Offices and official residences of the gendarmerie squad at Choutsun ... ........ I
The amount of compensation to be paid by the Government of China to the Government of

Japan under Article XVIII of the present Agreement does not include the value of the above-
mentioned properties coming under from (a) to (1).

(8) The properties mentioned in the preceding Clause shall continu , eld by the Govern-
ment of Japan until their disposal shall have been determined by the negotiation between the
Governments of Japan and China provided for in Article IX of the present Agreement.

(9) The Governments of Japan and China, on the occasion when it is settled which places
are to be opened to trade, shall enter into negotiation regarding the use to be made of the primary
schools and hospitals established by the Government of Japan at several places along the Kiaochow-
Tsinanfu Railway.
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The said schools and hospitals shall continue to be used as at present until a settlement shall
have been reached by the negotiation mentioned above.

IV.

TELEGRAPH AND TELEPHONE.

(I) The Governments of Japan and China will, within six months at latest, make an arrange-
ment regarding the working, until the termination of the monopolies mentioned in Article XII
of the present Agreement, of the Tsingtao-Sasebo cable, substantially along the following lines

,(I) The Government of China shall entrust to Japan, for the time being, the
working of the Tsingtao end of the said cable to Japan.

(2) The Telegraph Office entrusted with the working mentioned in the preceding
paragraph (hereinafter referred to merely as " the Telegraph Office ") shall not direct-
ly deal with the acceptance or delivery of public telegrams ; all the business of this kind
shall be handled by the Chinese Telegraph Office at Tsingtao.

(3) The land and buildings (including lodging-houses for the staff), equipment and
apparatus (wires, materials), and others required by the Telegraph Office, as well as the
connecting lines from the said Telegraph Office to the spot where the Tsingtao-Sasebo
cable is landed, shall be supplied by China ; all the current expenses for the Telegraph
Office and the connecting lines shall be met by China.

(4) The number and salaries of the personnel of the Telegraph Office shall be agreed
upon between Japan and China, the Head Officer and the Engineers shall be appointed
by Japan and the Accountant by China, and m Lny of the operators shAl be Chinese.

(5) The Governments of Japan and China shall attend to the maintenance and
preservation of their respective one halves of the above-mentioned cable.

(6) The cable charges on ordinary telegrams written in a language of international
currency to be sent from various places in Japan to various places in China, and vice versa
by the said cable shall be 50 centimes per word, and Japan and China shall each acquire
one-half of the proceeds from such charges ; various other kinds of telegram charges
shall be separately fixed.

2. Until the above-mentioned arrangement between Japan and China regarding the Tsingtao-
Sasebo cable shall have come into effect, Japan shall hold and work the said cable for the time
being and thus maintain its status quo.

(3) Communication for connection between the Tsingtao Wireless Station and the Dairen-
wan Wireless Station shall be agreed upon between the competent authorities of Japan and China.

(4) The Governments of Japan and China agree that the arrangement made on the twenty-
sixth day of the third month of the sixth year of Taisho, regarding the disposal of Sino-Japanese
postal and telegraphic business in the Leased Territory of Kiaochow and along the Shantung Rail-
way at present both under Japanese control, as well as the detailed regulations of the tenth day
of the tenth month of the seventh year of Taisho, relative to the said arrangement, together with
appurtenant documents, shall cease to be effective on the day when the Kiaochow-Tsinanfu Railway
(including its branches) shall have been transferred to the Government of China.

(L. S.) YUKICHI OBATA.
(L. S.) MASANOSUKE AKIYAMA.
(L. S.) KATSUJI DEBUCHI.
(L. S.) CHENGTING THOMAS WANG.
(L. S.) TSAI-CHANG TANG.
(L. S.) TUNG-FAN HSU.
(L. S.) CHEN KAN.

December i, eleventh year of Taisho, or December I, eleventh year of the Chinese Republic.
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NOTES EXCHANGED CONCERNING RIGHTS OF LAND-OWNERSHIP.

FROM THE CHIEF CHINESE COMMISSIONER TO THE CHIEF JAPANESE COMMISSIONER.

December i, Ilth year of the Chinese Republic.
YOUR EXCELLENCY,

I have the honour to state that with regard to the rights relating to land in the former German
Leased Territory of Kiaochow, acquired and at present retained by foreigners by purchase or other
means, the Chinese Commissioners beg to propose that the land for agricultural purposes shall be
recovered by China on making due payment for it, but that other kinds of land shall be permitted
to be leased and used without c mpensation during the term for which the German Lease of Kiao-
chow was granted, this permission for lease and use without compensation being understood to
be in the nature of payment for the recovery of the land concerned, which may be effected by the
Chinese Government after the term for which the German Lease of Kiaochow was granted shall
have expired. In cases where the lease and use of such land are to be continued, the matter shall
be dealt with in accordance with the Regulations of thePort Administration.

I venture to state that, in the view of the Chinese Commissioners, the above proposals are
eminently fair and appropriate, and that if the Japanese Commissioners should insist on their
proposal for the recognition of the right of perpetual lease, the present question could only be left
outstanding to be separately settled subsequently between the Japanese and Chinese Governments.

I avail, etc.
(L. S.) CHENGTING THOMAS WANG,

Chief Chinese Commissioner.
His ExcellencyYukichi OBATA,

Chief Japanese Commissioner.

FROM THE CHIEF JAPANESE COMMISSIONER TO THE CHIEF CHINESE COMMISSIONER.

December I, xIth year of Taisho.
YOUR EXCELLENCY,

I have the honour to observe that, in spite of the repeated discussions by the Commission of
the question of rights of land-ownership acquired and at present retained by foreigners in
the former German Leased Territory of Kiaochow by purchase, whether from private persons
or public authorities or by reclamation, no agreement of views, unfortunately, has been
arrived at on the matter between the Chinese and Japanese Commissioners. Refusing to maintain
the status quo of these landed rights as vested rights, the Chinese Commissioners propose that land
of the description under consideration shall be permitted to be leased and used without compensa-
tion during the term for which the German Lease of Kiaochow was granted, but that with regard
to the lease and use of such land after that term shall have expired, the matter shall be dealt with
in accordan, e with the Regulations of the Port Administration. The Chinese Commissioners
state that if the Japanese Commissioners should insist on their own proposal, the present question
could only be left outstanding to be separately settled between the Chinese and Japanese
Governments.

I beg to state that the Japanese Commissioners, solely actuated by a desire to safeguard the
vested rights acquired lawfully by foreigners and also paying regard to the explicit undertakings
which Your Excellency's country has already given to foreign countries, have intimated that
Japan would, in so far as foreigners of other nationalities agree, consent to a proposal that the
above-mentioned landed rights should be treated as rights of perpetual lease without payment of
compensation. I am confident that this proposal of the Japanese Commissioners is in no way
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improper when considered in the light of treaty stipulations and of provisions relating to the special
areas such as those in Tientsin and Hankow concerning which questions have arisen between your
Government and the Diplomatic Corps at Peking. If, however, the Chinese Commissioners should
insist on their own views, the only course open to the Japanese Commissioners would be to agree
to the proposal that the present question should be left to be subsequently discussed through
the diplomatic channels of the two countries.

I avail, etc.
(L. S.) YUKIcHI OBATA,

Chiel Japanese Commissioner.
His Excellency Chengting Thomas WANG,

Chief Chinese Commissioner.

NOTES EXCHANGED CONCERNING CLAIMS.

FROM THE CHIEF CHINESE COMMISSIONER TO THE CHIEF JAPANESE COMMISSIONER.

December i, iith year of the Chinese Republic.
YOUR EXCELLENCY,

I have the honour to state that, with regard to question of claim; for reparation, as stipulated
in Section VI of the Agreed Term; of Understanding annexed to the Treaty for the Settlement
of Outstanding Questions relating to Shantung, I proposed at the thirteenth meeting of the First
Section of the Commission on August io last that a Sub-Committee should be formed in order
to discuss the means of settling that question. At the twentieth meeting on September 4 last
Your Excellency was good enough to make certain suggestions in response, but after discussions
the proposal of the Chinese Ccmmissioners for the immediate formation of the above-mentioned
Sub-Committee could not secure the consent of the Japanese Commissioners. They suggested that
since the investigation and settlement of the present question would require a considerable length
of time, it was desirable that a special Joint Commission should be formed in accordance with
Treaty stipulations in order to deal with the matter and thus to further the progress of the work
of the Conference. They also stated that if, in compliance with their suggestions, the Joint Com-
mission specified in the Agreed Terms of Understanding was to be separately formed, they would
have no objection to ascertaining the views of the Japanese Government on the matter. Subsequent-
ly, negotiations took place between Your Excellency and the Wai Chiao Pu, but no agreement has
been reached concerning any means of settlement. On the other hand, the Detailed Arrangements
for the Execution of the Treaty for the Settlement of Outstanding Questions relative to Shantung
are about to be satisfactorily concluded. The Chinese Commissioners accordingly desire, in the
spirit of their last proposal, that the Commissioners of the two countries will unanimously recom-
mend to their respective Governments that a proper number of officials shall be appointed as soon
as possible in accordance with the treaty stipulations in order to form a Joint Commission for the
express purpose of settling the present question, thereby terminating a question of many years'
standing and promoting the friendship of the two countries. The Chinese Commissioners further
desire that the amount of reparation which might be subsequently paid to China shall be deducted
from the amount of the Treasury Notes to be delivered by China to Japan in payment of
compensation.

I avail, etc.
(L. S.) CHENGTING THOMAS WANG,

Chief Chinese Commissioner.
His Excellency Yukichi OBATA,

Chief Japanese Commissioner.
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FROM THE CHIEF JAPANESE COMMISSIONER TO THE CHIEF CHINESE COMMISSIONER.

December i, ilth year of Taisho.
YOUR EXCELLENCY,

I have the honour to acknowledge the receipt of Your Excellency's Notes regarding " VI.
Claims, Agreed Terms of Understanding Recorded in the Minutes of the Japanese and Chinese
Delegations concerning the Conclusion of the Treaty for the Settlement of Outstanding Questions
relative to Shantung ". I beg to state in reply that, as I have repeatedly explained at the meet-
ings of the Commission, the question of claims does not properly fall within the competence of the
present Commission, there being no room for any doubt on this point in the light of the express
provisions of the Agreed Terms of Understa nding, and my Government are in full agreement with
this view. We have no authority to discuss the matter at the present Commission. If, however,
your Government make any proposal not involving the present Commission, I believe that my
Government will have no objection to agreeing 1o separate negotiations in accordance with the
stipulations of the Agreed Terms of Understanding.

I avail, etc.
(L. S.) YUKICHI OBATA,

Chief Japanese Commissioner.
His Excellency Chengting Thomas WANG,

Chief Chinese Commissioner.

1 TRADUCTION. - TRANSLATION.

No. 560.- AGREEMENT BETWEEN CHINA AND JAPAN ON DETAILED ARRAN-
GEMENTS FOR THE RAILWAY INVOLVED IN OUTSTANDING QUESTIONS
RELATIVE TO SHANTUNG. (WITH AGREED TERMS OF UNDERSTANDING.)
SIGNED AT PEKING, DECEMBER 5, 1924.

Prdsent ei l'enregistrement par le Chef du Bureau Presented for registration by the Head of the
du Japon d la Socidtg des Nations, le 6 no- Japanese Bureau for the League of Nations,
vembre 1924. November 6, 1924.

The GOVERNMENTS OF JAPAN and CHINA, in order to effect detailed arrangements for the transfer
of, and compensation for, the Railway in accordance with the Treaty for the Settlement of Out-
standing Questions relative to Shantung, signed at Washington on the fourth .day of the second
month of the eleventh year of Taisho, or the fourth day of the second month of the eleventh .year
of the Chinese -Republic, have appointed their respective Commissioners to form a joint Railway
Commission provided for in the said Treaty, that is to say

'Communiqu~e par le Chef du Bureau du Japon 1 Communicated by the Head of the Japanese
hi la Socift6 des Nations. Une traduction en fran- Bureau for the League of Nations. A French
ais de cet accord a dtd publi~e au vol. XXII, translation of this Agreement has been published

page 314 de ce Recueil. in Vol. XXII, page 314, of this Series.
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THE GOVERNMENT OF JAPAN:

Yukichi OBATA, Envoy Extraordinary and Minister Plenipotentiary;
Masanosuke AKIYAMA, Chief of the Tsingtao Civil Administration ; and
Takuichi OMURA, Engineer of the Railway Department;

THE GOVERNMENT OF CHINA:

Chengting Thomas WANG, Director-General of the Rehabilitation of Shantung Rights;
Chih-Chang LAO, Vice-Minister of Communications;
Meng-Hsiung Lu, Councillor to the Department of Communications ; and
Te-ching YEN, Engineer-in-Chief of the Department of Communications;

Who have met at Peking and agreed upon the following Articles:

SECTION I.

TRANSFER OF THE KIAOCHOW-TSINANFU RAILWAY.

Article I.

Japan shall, in accordance with the provisions of Article 14 of the Treaty for the Settlement
of Outstanding Questions relative to Shantung, transfer to China the Kiaochow-Tsinanfu Railway
and its branches, together with all properties appurtenant thereto, at noon on the first day of
the first month of the twelfth year of Taisho, or the first day of the first month of the twelfth year
of the Chinese Republic.

Article 2.

The transfer of the Railway properties mentioned in the preceding Article shall be carried
out by the Japanese and Chinese Transfer Committees.

The said Committees shall complete their work within one month of the date of the transfer
of the Railway.

Article 3.

All the documents, archives, registers, plans, title-deeds, etc. belonging to the Railway shall
be transferred within the period specified in the second paragraph of the preceding Article.

SECTION II.

COMPENSATION FOR THE KIAOCHow-TsINANFu RAILWAY.

Article 4.

The value of the Railway properties to be reimbursed by the Government of China to the
Government of Japan under Article 15 of the Treaty for the Settlement of Outstanding Questions
relative to Shantung shall be 40,000,000 gold yen in Japanese currency.
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Article 5.

The amount of money mentioned in the preceding Article shall be delivered in Treasury
Notes to the Government of Japan. The total amount of the face value of the Treasury Notes
shall be the same amount as is mentioned in the preceding Article.

Article 6.

The Treasury Notes shall be styled " Kiaochow-Tsinanfu Railway Treasury Notes "

Article 7.

The Treasury Notes shall be issued in two denominaitions of ioo,ooo gold yen and I,ooo,ooo
gold yen respectively and to such number as is required.

Article 8.

The Treasury Notes shall bear interest at 6 per cent per annum.

Article 9.

The Treasury Notes shall be secured on the properties and incomes of the Kiaochow-Tsinanfu
Railway.

The above-mentioned securities shall not be pledged for any domestic or any other foreign
loan except when, in case of the flotation of a domestic loan by the Chinese Government for the
redemption of the said Treasury Notes, a previous agreement shall have been reached between
the Governments of Japan and China.

Article Io.

The Government of China agree that the principal and interest of the Treasury Notes shall
be paid off with the incomes of the Kiaochow-Tsinanfu Railway, and that, in case such incomes
are not sufficient to meet them, deficit shall be paid from other sources of revenue.

Article ii.

The interest of the Treasury Notes shall be paid every six months beginning from the date
of the delivery of such Notes.

Article 12.

The Government of China shall exempt from all public imlposts the Treasury Notes and coupons
as well as the payment and receipt of the principal and interest of the said Notes.

Article 13.

The Government of Japan, after the Treasury Notes have been delivered, can freely at their
convenience transfer the said Notes to others whether in whole or in part.
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Article 14.

The place for the payment of the principal and interest of the Treasury Notes shall be at Tokio,
and the Yokohama Specie Bank shall be designated to handle the business connected with such
payment. In case the place of such payment (which shall in any case be either in Japan or China)
or the designated bank should be changed at the convenience of the Government of Japan, they
shall confer with the Government of China.

With regard to the method of making remittance to the bank dealing with the payment of
principal and interest, the Government of China shall draw a bill of exchange through~any bank
of their free choice in respect to the remittance of the principal, but in regard to the remittance
of the interest, through, in principle, either the Tsingtao Branch or the Tsinanfu Branch of the
Yoko ama Specie Bank, provided, however, that if the rate of exchange of any other bank should
be lower, the Government of China may draw such a bill through it.

Article 15.

The incomes of the Railway shall, before the full payment of the principal and interest of the
Treasury Notes, be deposited in the Tsingtao Branch or the Tsinanfu Branch of the Yokohama
Specie Bank ; provided, however, that when an amount equivalent to the monthly instalment
of the interest is laid by every month in the said Bank out of the incomes of the Railway, the
remainder may be deposited in any other reliable bank which may be chosen by the Director
of Administrator Bureau of the Railway.

The withdrawal of any bank deposit of the Railway shall require the signatures of both the
Japanese and Chinese Chief Accountants.

Article 16.

The Treasury Notes, with coupons attached payable semi annually, shall designate the mark,
number, date of delivery, signature and seal of the representatives of the Chinese Government,
amount, rate of interest, term of redemption, securities, the Chinese Government's guaranteeof
payment, mode of paying principal and interest, the bank concerned and any other matters
necessary for the exercise of their rights by the holders of the Notes.

Article 17.

The expenses for the issue of the Treasury Notes shall be met by the Government of China.

Article 18.

The Government of China, pending the issue of the Treasury Notes proper, shall issue and
deliver provisional notes.

In witness whereof, the Japanese and Chinese Commissioners have signed the present Agree-
ment, in duplicate, in the Japanese and Chinese languages and have thereunto affixed their seals,
one copy in Japanese and the other in Chinese to be kept by each side of the Commissioners.

(L. S.) YUKICHI OBATA. (L. S.) CHENGTING THOMAS WANG.
(L. S.) MASANOSUKE AKIYAMA. (L. S.) CHIH-CHANG LAO.

(L. S.) TAKUICHI OMURA. (L. S.) MENG-HSiUNG LU.

(L. S.) TE-CHING YEN.

December 5, eleventh year of Taisho, or December 5, eleventh year of the Chinese Republic.
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AGREED TERMS OF UNDERSTANDING

CONCERNING AGREEMENT ON DETAILED ARRANGEMENTS FOR THE RAILWAY

INVOLVED IN OUTSTANDING QUESTIONS RELATIVE TO SHANTUNG.

(i) The Railway properties to be transferred under Article i of the present Agreement 'shall
include all the properties belonging at present to the Railway Bureau (viz. land, structures, build-
ings, etc. transferred from the Civil Administration Bureau, Communications Bureau, Army Bureau
and others) except where stipulated otherwise.

(2) The cost of the locomotives manufactured by the Kawasaki Zosensho, to be delivered
during the third month of the twelfth year of Taisho, is included in the compensation for the
Railway.

(3) If, in the case of the second paragraph of Article 14 of the present Agreement, a delay
is caused or remittance to the place of payment is not effected without any reasonable cause
on account of the remittance having been made through a bank other than the Tsingtao or the
Tsinanfu Branch of the Yokohama Specie Bank, the remittance shall thereafter be made under
any circumstances through either Branch of the said Bank : if likewise a delay is caused or payment
is not effected by either Branch of the said Bank, the remittance shall thereafter be made through
any other bank.

(4) The continuation or otherwise in future of contracts and agreements concluded by the
competent Japanese railway authorities and other questions relating thereto shall be settled by
the Japanese and Chinese Transfer Committees.

(5) Any monetary rights acquired and liabilities incurred during the period of Japan's control
of the Kiaochow-Tsinanfu Railway and remaining unsettled on the date of its transfer shall all
be taken care of by the Government of Japan.

The settlement of the monetary rights and liabilities mentioned in the preceding paragraph
and guarantee money, securities, and rental, of the Contracting Parties, etc. shall be agreed upon
by the Japanese and Chinese Transfer Committees.

(6) The handling of the receipts and disbursements of the Railway and the method of manage-
ment during the period of its transfer shall be agreed upon by the Japanese and Chinese Transfer
Committees.

(7) The Government of China declare that in regard to the present employees of the Shantung
Railway whose continued service is desired by the Government of China, the decision will be taken
as soon as possible, in any case within one month of the day when the transfer of the Railway shall
have begun and while the employees are engaged in the work of such transfer at their respective
present posts.

The Government of China shall grant at the time of their dismissal allowances corresponding
uniformly to one month's salaries to the employees dismissed from the service as a result of the
above-mentioned decision taken by the Government of China.

The Joint Railway Commission agree that detailed arrangements for a change of personnel
to be effected immediately on the transfer of the Railway shall be made by the Japanese and
Chinese Transfer Committees.

(L. S.) YUKICHI OBATA. (L. S.) CHENGTING THOMAS WANG.

(L. S.) MASANOSUKE AKIYAMA. (L. S.) CHIH-CHANG LAO.
(L. S.) TAKUICHI OMURA. (L. S.) MENG-HSiUNG LU.

(L. S.) TE-CHING YEN.

December 5, eleventh year of Taisho, or December 5, eleventh year of the Chinese Republic.
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No. 636. - TREATY 1 BETWEEN GREAT
BRITAIN AND IRELAND, SIGNED AT
LONDON, DECEMBER 6, 1921.

I.

Communication from the British Government.

No 636. - TRAITIZ 1 ENTRE LA GRANDE
BRETAGNE ET L'IRLANDE, SIGNP_ A
LONDRES LE 6 D] CEMBRE 1921.

I.
Communication dun Gouvernement Britannique.

2 TRADUCTION. - TRANSLATION.

FOREIGN OFFICE.
S.W. I.

November 27, 1924.

SIR,

I am directed by Mr. Secretary Chamberlain
to acknowledge the receipt of your communica-
tion of the ilth July last, to the effect that at
the request of the representative of the Irish
Free State at Geneva " the Treaty concluded
between Great Britain and Ireland on the 6th
December 1921 " was registered on the iith
July with the Secretariat of the League of
Nations.

2. Since the Covenant of the League of Na-
tions came into force, His Majesty's Government
have consistently taken the view that neither it,
nor any conventions concluded under the aus-
pices of the League, are intended to govern the
relations inter se of the various parts of the
British Commonwealth. His Majesty's Govern-
ment consider, therefore, that the terms of
Article 18 of the Covenant are not applicable
to the Articles of Agreement of 6th Decem-
ber, 1921.

I am, Sir, Your obedient Servant.

(Signed) ALEXANDER CADOGAN.

The Secretary-General
League of Nations,

Geneva.

Volume XXVI, page 9 de ce Recueil.
2 Traduit par le Secretariat de la Soci6t6 des

Nations.

FOREIGN OFFICE
S. W. I.

27 novembre 1924.

MONSIEUR LE SECRtTAIRE G]tN1tRAL,

D'ordre de M. le Secr6taire d'Etat Chamber-
lain, j'ai l'honneur d'accuser r~ception de votre
communication du ii juillet dernier. Vous m'in-
formiez qu'h la demande du Repr6sentant de
l'Etat libre d'Irlande h Gen~ve, ((le Trait6 con-
clu entre la Grande Bretagne et l'Irlande le
6 d6cembre 1921 o avait 6t6 enregistr6 le ii
juillet au Secrdtariat g~n6ral de la Socidt6 des
Nations.

2. Depuis l'entrde en vigueur du Pacte de la
Soci~t6 des Nations, le Gouvernement de S. M.
a toujours estim6 que nile Pacte, ni aucune des
conventions conclues sous les auspices de la
Soci~t6 ne sont destin6s h r~gir les relations
inter se des diff6rentes parties du Commonwealth
britannique. En cons6quence, le Gouvernement
de S. M. consid~re que les termes de l'article 18
du Pacte ne sont pas applicables aux articles de
l'Accord du 6 d6cembre 1921.

Veuillez agr6er, etc....

(Sign6) ALEXANDER CADOGAN.

Au Secrdtaire g~n~ral,
Soci6t6 des Nations
Gen~ve.

' Vol. XXVI page of 9 this Series.
2 Translated by the Secretariat of the League

of Nations.
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Communication Irom the Government
o the Irish Free State.

AIREACHT
UM

GHNOTHAI COIGRICHE

(MINISTARE
DES

AFFAIRES PTRANGtRES)

Saorstdt Iireann
(Etat libre d'Irlande)
i8th December, 1924.

SIR,

I am directed by the Minister for External
Affairs to acknowledge the receipt of your com-
munication of the 8th instant, enclosing copy
of the letter adressed to you by the British
Government concerning the Registration of the
Treaty concluded between Great Britain and
Ireland on the 6th December, 1921.

The Government of the Irish Free State
cannot see that any useful purpose would be
served by the initiation of a controversy as to
the intentions of any individual signatory to
the Covenant. The obligations contained in
Article 18 are, in their opinion, imposed in the
most specific terms on every member of the
League and they are unable to accept the con-
tention that the clear and unequivocal language
of that Article is susceptible of any interpreta-
tion compatible with the limitation which the
British Government now seek to read into it.

They accordingly dissent from the view ex-
pressed by the British Government that the
terms of Article 18 are not applicable to the
Treaty of 6th December, 1921.

I have the honour to be,
Sir, Your obedient Servant,

(Signed) J. P. WALSHE,
Secretary.

The Honourable
Sir Eric DRUMMOND, K.C.M.G.

Secretary General,
League of Nations
Geneva.

Communication du Gouvernement de l'Etat libre
d'Irlande.

ETAT LIBRE D'IRLANDE.

MINISTILRE
DES

AFFAIRES tTRANGtRES.

Saorstdt I ireann
(Etat libre d'Irlande)
Le 18 ddcembre 1924.

MONSIEUR LE SECRtTAIRE GtNtRAL,

D'ordre de M. le Ministre des Affaires 6tran-
gres, j'ai l'honneur de vous accuser rdception
de votre communication du 8 courant, h laquelle
6tait jointe la copie d'une lettre, que vous avait
adress~e le Gouvernement britannique, au su-
jet de l'enregistrement du Trait6 conclu le 6 d6-
cembre 1921 entre la Grande-Bretagne et l'Ir-
lande.

Le Gouvernement de l'Etat libre d'Irlande
estime qu'il n'y aurait aucune utilit6 h entamer
une controverse quant aux intentions d'un si-
gnataire individuel quelconque du Pacte. Les
obligations, figurant dans l'article 18, sont, h
son avis, imposdes dans les termes les plus ex-
pr~s h tout Membre de la Socidt6 ; il lui est donc
impossible d'accepter l'assertion, selon laquelle
le langage net et d6pourvu d'6quivoque, de cet
article, se prate h une intervention quelconque
compatible avec la limitation que le Gouverne-
ment britannique cherche h y lire maintenant.

Le Gouvernement de l'Etat libre d'Irlande,
en consiquence, ne partage pas l'opinion ex-
prim6e par le Gouvernement britannique d'a-
pros laquelle les termes de l'article 18 ne sont
pas applicables au trait6 du 6 ddcembre 1921.

Veuillez agrder, etc....

(Sign6) J. P. WALSHE.

Secritaire.

L'Honorable
Sir Eric DRUMMOND, K.C.M.G.

Secr~taire g~n~ral de la
Soci~t6 des Nations.
Gen&ve.
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No. 4 a. - CONVENTION INTERNATIO-
NALE 1 POUR LA PROTECTION DE LA
PROPRII T INDUSTRIELLE, SIGNItE
A PARIS LE 20 MARS 1883, REVIS] E
A BRUXELLES LE 14 DECEMBRE 19oo,
ET A WASHINGTON, LE 2 JUIN 1911,
AVEC SON PROTOCOLE DE CLOTURE.

RATIFICATION.

Communiquie par le Conseil Fddlral Suisse

le 8 octobre 1924.

ROUMANIE ... ... ... ... 30 juillet 1924

(Voir NO 8, page 412 de ce volume.)

No. 5 a. - ARRANGEMENT 2 CONCER-
NANT L'ENREGISTREMENT INTERNA-
TIONAL DES MARQUES DE FABRIQUE
OU DE COMMERCE, SIGNI A MADRID
LE 14 AVRIL 1891, REVISt A BRUXELLES
LE 14 DItCEMBRE 19oo, ET A WASHING-
TON LE 2 JUIN 1911.

RATIFICATION.

Communiquie par le Conseil Fidral Suisse
e 8 octobre 1924.

ROUMANIE ....... .... ... 30 juillet 1924.

No. 4 a. - INTERNATIONAL CONVEN-
TION 1 FOR THE PROTECTION OF
INDUSTRIAL PROPERTY, SIGNED AT
PARIS, MARCH 20, 1883, REVISED AT
BRUSSELS, DECEMBER 14, 19oo, AND
AT WASHINGTON JUNE 2, 1911, TOGE-
THER WITH THE FINAL PROTOCOL
ANNEXED THERETO.

RATIFICATION.

Communicated by the Swiss Federal Council,

October 8, 1924.

ROUMANIA ... .... ....... July 30, 1924.

(See No. 8, page 413, of this volume.)

No. 5 a. - AGREEMENT 2 CONCERNING
INTERNATIONAL REGISTRATION OF
TRADE MARKS, SIGNED AT MADRID,
APRIL 14, 1891, REVISED AT BRUSSELS,
DECEMBER 14, 19oo, AND AT WASHING-
TON, JUNE 2, 1911.

RATIFICATION.

Communicated by the Swiss Federal Council,
October 8, 1924.

ROUMANIA .... .... ....... July 30, 1924.

1 Vol. III, page 277; vol. XI, page 426; vol.
XV, page 326 et vol. XXIV, page 200, de ce
Recueil.i

2 Vol. III, page 276 ; vol. XV, page 324' et
vol. XXIV, page 204, de ce Recueil.

1 Vol. III, page 277 ; Vol. XI, page 426 ;
Vol. XV, page 326, and Vol. XXIV, page 201, of
this Series.

2 Vol. III, page 276 ; Vol. XV, page 324, and
Vol. XXIV, page 204,_of this Series.
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TEXTE NtERLANDAIS. - DUTCH TEXT.

No. 45 a. - OPZEGGING DOOR DE GRIEKSCHE REGEERING VAN HET TUSSCHEN
GRIEKENLAND EN NEDERLAND GESLOTEN VERDRAG 1 VAN HANDEL EN

SCHEEPVAART VAN 22 FEBRUARI 1843, ALSMEDE VAN DE ADDITIONNEELE
OVEREENKOMST 2 VAN 18/30 JUNI 1851.

Communiquge par le Ministre des Pays-Bas i Communicated by the Netherlands Minister at

Berne le 22 octobre 1924. Berne, October 22, 1924.

BRIEF VAN DEN MINISTER VAN BUITENLANDSCHE ZAKEN.

No. i.

'S GRAVENHAGE, 25 September 1924.

De ondergeteekende heeft de eer ter kennis van de Tweede Kamer der Staten-Generaal te
brengen, dat de Grieksche Regeering, blijkens eene mededeeling van den Griekschen gezant hier
ter stede van 9 September jl., het met betrekking tot de regeling der handelsbetrekkingen tusschen
Nederland en Griekenland nog steeds van toepassing zijnde verdrag van Handel en Scheepvaart
van 22 Februari 1843, alsmede de additionneele overeenkomst van 18/30 Juni 1851, thans defi-
nitief heeft opgezegd, nadat in 1919 de Grieksche Regeering bedoelde overeenkomsten reeds had
opgezegd, doch tegelijkertijd met de Nederlandsche Regeering overeenkwam, beide overeenkomsten
na afloop stilzwijgend telkens voor drie maanden te verlengen.

Meergenoemde overeenkomsten zullen thans op io December a. s. ophouden van kracht tezij n.

Den Heere Voorzitter van de
Tweede Kamer der Staten-Generaal.

3 TRADUCTION.

No. 45 a. - DI NONCIATION PAR LE
GOUVERNEMENT HELLt]NIQUE, DU
TRAITR DE COMMERCE ET DE NAVI-
GATION CONCLU LE 22 FtVRIER 1843
ENTRE LA GRtCE ET LES PAYS-BAS,
AINSI QUE DE LA CONVENTION ADDI-
TIONNELLE DES 18/3o JUIN 1851.

Lettre du Ministre des A//aires itrangeres.

No. i.

LA HAYE, le 25 septembre 1924.

Le soussign6 a l'honneur d'informer la
Seconde Chambre des Etats g~n~raux que le

1 De Martens, Nouveau Recueil g~n~ral de Trai-
t~s, tome V, page 24.

3 Traduit par le Secretariat de la Soci~t6 des
Nations.

De Minister van Buitenlandsche Zaken,
VAN KARNEBEEK.

3 TRANSLATION.

No. 45 a. - DENUNCIATION BY THE
HELLENIC GOVERNMENT OF THE
TREATY OF COMMERCE AND NAVI-
GATION CONCLUDED FEBRUARY 22,
1843, BETWEEN GREECE AND THE
NETHERLANDS, AND ALSO OF THE
SUPPLEMENTARY CONVENTION OF
JUNE 18/30, 1851.

Letter Irom the Minister lor Foreign A//airs.

No. i.

THE HAGUE, September 25, 1924.

The undersigned has the honour to inform
the Second Chamber of the States-General

I British and Foreign State Papers, Vol. 32,

page 1317.
2 British and Foreign State Papers, Vol. 40 ,

page 1164.
3 Translated by the Secretariat of the League

of Nations.
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Gouvernement hell6nique, conformdment h une
communication du Ministre hellgnique h La
Haye, en date du 9 septembre, vient de d6-
noncer ddfinitivement le Trait6 de commerce
et de navigation rdglant les relations commer-
ciales entre les Pays-Bas et la Grace, conclu
le 22 f~vrier 1843 et toujours en vigueur, ainsi
que la Convention additionnelle des 18/3o juin
1851. Le Gouvernement helldnique avait d6jh
d~nonc6 ces accords en 1919, mais il avait
convenu, en m~me temps, avec le Gouverne-
ment des Pays-Bas de les renouveler par tacite
reconduction pour des p~riodes trimestrielles.

Les accords susmentionn~s cesseront, par
consequent, d'6tre valables h dater du IO d-
cembre prochain.

Le Ministre des A/aires jtrang res
(Sign6) VAN KARNEBEEK.

Monsieur le President
de la Seconde Chambre

des Etats g~ndraux.

that, according to a communication dated
September 9 from the Hellenic Minister here,
the Hellenic Government has now finally
denounced the Treaty of Commerce and Na-
vigation concluded on February 22, 1843,
and still in force, concerning the regulation
of commercial relations between the Netherlands
and Greece, and also the supplementary Con-
vention of June 18/30, 1851, the Hellenic
Government having already, in 1919, denounced
these Agreements but having at the same
time agreed with the Netherlands Government
to renew them both tacitly for successive
three-monthly periods.

The above-mentioned Agreements, therefore,
will expire on December io next.

(Signed) VAN KARNEBEEK.
Minister lor Foreign A//airs.

To the President
of the Second Chamber

of the States-General.
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